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COIUUGBNDA 

Parliamentary Debates Part II. Volume I. 195 •• NOlo I-IS 

No.2. DATI!D 16TH FBBIIUAIIY, 195 •• 

(i) ~101T ,",~/tffim" tc;,~~~~ '~/~ I 
(ii) 'f"O 1rPT ,,~, ift;f ~!ffifa' t ~ ~' ~ m;r q"( '~ ~. I 

No. 3, J:ATBD 17TH P!BllUAR'i, 195<1. 

(i) Col. 200. line 26. for 'strets' "ad 'streets'. 
(ii) Col. 188, line 3, imert 'i n' aft.r 'themselves'. 
{iii) Col. 188. line " ;mert 'if' aJt~r 'Sir'. 

... (it') Col. 2OS, line II from bottom for 'glogal' 'UJ6 'global'. 

(v) cr=o 101T ;n IS. JJ1I'1r tim, 'UI{' ~ ""'"" ~ ,~' ~ I 
No .•• DATIlD 18TH PaBIUAlIY, 195<1. 

(i) Col. 308. line 13. JOT 'J'II'ala Pra.~' rltul'Jwa1a Prashad. Sllri·. 
Cia') Col. 315. line 10. i"ser, 'also' aJur 'is'. 

NO.7. DATBD 2311D PaBRUAIIY. 195 •. 

(i) Col. .til. line 22 insert 'is' after 'chis'. 
(u) Col. 506, line 8 from bottom, for 'by' r," 'my'. 
(iii) Col. 535, line 20 from bottom. for 'beatiful' read 'beeutifwl'. 

No.8, Dillin 24TH PBBRUARY, 195 •. 

Col. 597. line IS. for 'MISCBLLNOUS' r,q'MISCELLANEOUS'. 

No. 10, DATED 2t:TH FBBRUARY, 195 •. 

C~l. 812; (mer' a new line after existing foutth line from bottom. 'very hopeflllly looked i.tet 
It. but. 

No. I I. IlATJlD 27TH PIBRUAJtY, 195<1. 

Col. 948. ,lOd lines 20 to 26 as below : 

'deyelopmenw schemes, which these lapses reflect have, I freely confess, beca • matter of 
concern to Government. We have asked a senior ofticer to conduct. quick aamiutioll 
of the existing procedure in the drawing up, aanction and eucution of'. 

Ne. 1<1, DATlDo4TII MARCH. 195 •. 

(i) Col. U82, line 27, for 'thereafer' TIIMl 'thereaftex'. 
(ji) Col. 1101, "ad existing last but one line 4ft" existing line. from bottom. 

(iia) Col. 1238, line I, from bottom, fOT 'throu&h' rltul 'though'. 

No. IS. D.~nD 5TH MAIICH, 195<1. 

Col. 1311, tift., eKistiac line IS inm·t a new liRe as 'Mr. DepuI}' SpeUer : Before'. 
"', 

, 0) 
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CORIUGBNDA 
to 

ParliameJ;ltary Debates Pan II. Volume II. 19540 Nos. Ui-). 

No 17. DATED 8TH MA1tca, 1954-

(j) CoL 15zI.line .. from bottom, 1M 'sugcst' -.4 'suIICSt' • 
.(ii) Col. 536, last linc, for 'Managcs' uad 'Mangllllellc'. 
(iii) Col. 1559, line n.1M 'cravcl' r.ad 'cravellins in'. 

1110. 18, DATlID 9TH MAKCH, 1954-

(j) Col.. 1613, Iinc 3, Jor 'sider' read 'sidered'. 
(ii) Col. 1613, Iinc 17, fur 'labours' read 'Iabouren'. 
( .. ) Col 1638. read cXisting linc 7 from bottom as 'led to loti of di1Iicultiee II tile See-' 

No. J9, DATED 10TH MARCH, 1954. 
<~) '{IO 1IW t\t~\,;ft:;ffl tffiRf " "11~ ~ of" ri ~ q'( "~_ IfImilnlfft1l • 

(is) Col. 1753, line zo from bottom , fM 'orana' read 'orna'. 
(iii) Col. ,1813, line 16, fM 'value' r.ad 'volYc'. 

No. :ZO, DATED lITH MARCH, 1954-

(i) Col. 1888, line IS, for <Sty' read 'say'. 
(ii) Col. 1934, line 16, from bottom imert 'it' oJter 'and', 
(iU')·CoI. 1936, line 18 from bottOm. imert 'are' after 'them'. 

~o. 21, DATED UTH MARCH. J954-

(I) Col. 2013. line 13, for 'as as' read 'as an', 
(ii) Col. 2024, line 24, 1M 'authomatically' read 'automatically'; 

No. 22, DATED 13TH MARCH, 1954-

(i) Between cols. 2133 and 2134, line 13, for 'Metthen' r,ad 'Matthen'. 
(ii) Between eols. 2133 and 2134, line 18, fM 'Miahra' read'Mislua'. 
(iii) Between eols. 2133. and 2134. line 25 from bottom, for 'PeteI' "04 'Patel' 
(.0) Col. 2210, line 10 from bOttOm, inurt 'I' b.fore "will'. . 
(v} Col. 22II, insert a fresh line after existing line 10 as 'I could have used more hud wom.· 

No. :13, DATED 15TH MARCH, 1954. 
Col. 2260, line 17, in.erz 'various sbades of opinion' a/l41 "been". 

No. :15, DATlID 17m MARCH' 1954. 
(.) Col. 2426. line n, for 'woreign',UId 'foreign'. 

<ii) 1f5O ~ ~t;\t\t, ~ t't, 'If' ~~ q'( 'ft;pf' qof4I{ [ 
No. 26, DAlED 181H MARCH, 1954. 

<.) Col. 2548, line 23, fM 'some' read 'sum'. 
(it) Col. 2551. line 9 from bottOm, iUI.ze words afln ''ties'' and Dum "will eKpaDd furtlc:r. 

In a country". 
(iii) CoL 25JI, line 8 from bottom, iUkz. 'try'. 
(itJ) Col. 2551, linc 5 from bot tom, illJert 'rate repaid' aflflr 'a'. 
(II) Col. 2620, line 25 from bottOm, for 'prov' ,,04 'provided'. 

No. 28, DATED 231D MARcH, 19540 
(I) Col. :1758, bUll existing line IS and in.rm ',h. Library. S. No. golS4l'. 
(ia) Col. 2758. line 23, for '4S' f'.a4 '43'. • 
(iii) Col. z833, line IS. for "this" read "the" and fM 'citi&ina' rMMl 'aeeming". 
(If» Col. 3847, line 24,IM <to show' rlDll 'at an', 

~" )oW. 30, DAII!D 2".R M.uCH, 19~4. 
. (.') Col. 2999. line 17, tor <geater' read 'grellter'. 

(ia) 'tIiS 1I1'f ~. t t, ;ftr;l i IffiRf It, ~'~ ~ 'ftft' m 
(.,) 
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Report of I.F.e. Enquiry Committee-Discunion concluded. 
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Estate Duty Rules and Estate DutY (ConttollCd Companies) Rules. . . 
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~o. 25. DATBD x'TlH M.uai, 19S+ 

Malaga from the Counci1 of Swc.-
Appropriation (Jlailwaya) NO.2 Bill 
APProPriation (Vote on Account) Bi1l. 
AllOwances of Mcmben. • , 

<Committee on Subordinale LePTation-
Prelc:ntation of Pint Report.. • • • • 
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No. 26, DATED 18TH MMCH, 1954. 

Menage from the eouncil Qf Statea. 
Paper Laid on the Table-

PBPSU Rules of Bxecutiye Businesl (Validation) Act. 
Special Msrriaae Bill-

Ilcport of Joint Committee presented. . . 
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etc. 
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No. 29, DATED 24TH MARCH, 1954. 
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DCIDlInd No. 14-Defence Servicea, Effective-Air Force. • • • z986-308z 
Demand No. IS-Defence Services, Non-Effective Chargea.. • • Z986-)082 
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COIUUGBNDA 

te 

Parliamentary Debatee Part II, Volume III, 19S04, NOI, 31-045, 

Me, 31, DATIID 26TH MARCH, 19S4-
. (i) Col. 3175, line 104 from bottom/or 'pun' read 'presa', . 

(Ii) Col. 3158, line 20 from bottom, or 'probabiy' Nad 'probabl,... 

blo. 32, DATED 27TH MARCH, 1954. 
Col. 3226, line 14, read 'is' aftar "ideoloiiea", 

Ne. 33, DATI!D 29TH MARCH, 19504. 
(i) Col. 3#5, line 31,/or 'joint' read 'point'. 

No. 304, DAT.I!D 30TH MARCH, 19504. 

(i) Col. 3565, iUlm line 4-
(ii) Col. 3633,/or exiating line 3 from bottom read 'not possible to lean their'. 

I . 

(iii) 'itiCS 'JI11T ~~~~, IffiRr ~~, r4ff<[2l{i5~lif' i ~~<t&fo1r"~~lif' ~ I 
( iv) '(tiCS 'JI11T ~ ~"", IffiRf ~ ¥, ,~~ Ilf!f i' Jj ~ ~ qf~ ~ i' 

'f11:~1 
(v) '{tiCS 11'Jl1' ~w~, ;ft;f i IffcRr r~, '1(',f i' If~ '~~ 1I'm, roflI; ~ 

'f~~ I 
(vi) '{tiO 'JI11T H\)~, ~ i IffiRf ~~,'~ i!i~T' i ~ I~ fit; ~T 1f ~ m i' 

trf1:~ I 

Ne. 35, DATBD 31ST MARCH, 19504. 

(i) ~ 'JI11T ~\)~", tifiRf ~, 'q<"' ~ ~ 'qf<i'fqfd I!i1' ~ , 
( ii) TO 'JI11T ~ I) ~", 1jfiRf ~ \, '8fTIf' i!f ~ '. ~ ~ ~ 

( iii) ~;ntr ~ I) ~~, ;:jW i q'fiRf ~, I~' ~ 'fi;nf~' ~~ I 
(if) ~'JI11T ~.,,~c;, Iff.Rf ~c;, '~ i ~ '..,ft~ ~ ~~ I 

No. 36, DATED 1ST APRIL. 1954. 

(i) Col. 3890 last line, for 'hand' reM. 'haul'. 
Cii) Col. 3893, line 25,for 'Employees' Union or" read 'Corporation benefit'. 
(iii) Col. 38904, line 6,/or 'count' read 'country'. 

No. 37, DAT.I!D 2ND APRIL, 1954-
(i) Col. 3979, insert a frem line a/rer existing line 27 as 'Senate in America was formed for', 
(ii) Col. 3979, delete line 29· 

(iii) Col. 4005, read existing line 04 after existing line 2. . 

i No. 38, DATSD 5TH APRIL, 19504· 
(i) Col. 4087. read lines II to 15 as: 

<much on this subject. But I want to say only this much. I belicye that no mono of 
public administration is possible unless structural changes in the adminiltratiye let 
up are effected'. 

(ii) Col. 4097,/ar last but one line rlJUl'has elaborately dalt with the coadi-'. 

(is.) 



(x) 

We. 39, DATBD 6TH Ann., 195-4. 

(I) Col. 422S,for aistina line II ,.1«1 'granted tha: it would be placed on'. 
(is) Col. 4242, read lines 30 to 46 as follOilrS: 

'matter, namely that it is beat that the Nandikonda projea is taken on hand, not exactly 
a now modified by the Khosla Committee but I. further modified in the light of our 
representation and as probably it may be agreed to by both the Governments con~ 
and &ftet furthet examination by the Planning Commllll.on. That is a project Whicb la 
expected to benefit a la!1JC extent of land. I do not wish to go into these deteilJ. 

but my feeling i, that thiS pro;ect may be taken up, not as an individual pro;ect. 
but a8 a compolite project, by the diffetent States concetned. If this'. 

(m) Col.ps8,for existing line 9 from bottom read'vetnmelit to be fict that in the poit-', 

No. 40,· DATBD 7TH APRIL, 19S4. 

( i) '{150 1fT1T y~ 1:; 1:;, ~ ~ tffiRr 'I IIilIffiRr V If? ~ ~ I 
(is) Col. 4306, line 14 from bottODl, for 'Z17' ~d '127'. 

No. 41, DATED 8TH APRIL, 1954-

(,) Col. 4358, line 23'/or 'Traffic' read 'Tariff'. 
(u) Col. 4417, line 24,jor 'memberI' read 'numbers'. 

(iii) Col. 4472, line 6, for 'seasonable' read 'reasonable'. 

No • .p, DATED 9TH APRIL, 1954. 

Col 4525, line 3, for 'old' read 'odd'. 

No. 44, DATED 14TH APRIL, 1954. 

(I) Col. 4805'/or existing line 16 ruuJ'ment dv.rinc the year ending t"e'. 
(ii) Col. 4806, deln, existing line 8. 

No. 45, DA1'ED ISTH APRn., 1954-

(i) Col. 4808, tM exiatinf line 14 read'ment of India wish to state in catt-'_ 
(ia) Col. 4839, line 6, rUJd oompari-' after 'in'. ' 
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CORRIGENDA 

to 

Parliamentary Debates Pan n, Volurr.e IV, 1954, Nos 4€-60. 

No. 46, DATED. 171H APRIL,1954. 

'(1) Col. 4919. line 6 from bottom. for 'East' r[ad 'West'. 
(ii) Col. 49:zI, line 5. fGr 'Ailairs ' I RId 'Affairs'. 
(iii) Col. 4930. line 7 from bottom, for 'misinerpreted' read'misinterpreted>. 
(if» Col. 4942, line 29, Had 'to' aJItT ';s'. 
(f» Col. 4'>59. line 25, fOI 'finaciaJ' Itad 'financial', 

(vi) ~ 1!11T ¥~U, ~ ~ ~, ,~, ~ """'" ~,~ ~ I 

N~. 47, DATED 19TH APRIL, 1954. 

(i) Col. 5054, line 15. for 'Atlekar' .. ad 'Altekar'. 
(ii) Col. 5065, line 13, dele:- 'is' afltT <it'. 
(iii) Col. 5073, line 7 from ~"ttom. JOT 'by' r.ad 'but'. 

(iv) -r:o 1fl1T l!.o'3", ~ .• , '~ ~ ~ 'R: '~ m.ii" I 
(v) Col. 5088, del.le existing Ii nes 9 to II except the vlOrd 'years', 
(tit) Col. 5088, line 19, for 'bease' r.ad 'because'. 
(vii) Col. SIlO. line 3 from bottom. for '0 g' read 'long'. 
('Di#) Col. 5126, Ii ne 14 from bottom for' loyalty' read 'royalty'. 

(ix) ~~~I!.~~~,~~, '~' ~~'t.t"i'~li I 

No. 4&, DATI!D 20TH APRIL, 1954. 

(t) Col. 5 I 6 3. line 5 from bottorr, delele 'have'. 
(il) Col. 5181, r,ad existirg'line 16 from bottom GJI.r line 12 from boltom. 
(jii) ~"qf1T ~ ~ 0 ~, tifiP.f ~ ~, 'rim ~' ~ ~ 'R: ,~~, m I 

«if» Col. 5212, line S from bottom. lor' put' read 'out'. 
f» Col. 5222, line 9 flom bottOm, Jor 'let' read 'left'. 

:f1i) Co\. 5242, line 23. from bottom. fJr 'rese"e' uaQ'reserve', 

Nc. 49, DATED 21ST APRiL, 1954. 

(i) Col. 5225. line 10. for'insunries' read 'industries'. 
(II) Col. 52210. line 13, for 'gre<"' read 'ghec'. 

f tili) CoL 5316, line g for 'Englan,r rtad 'Finland'. 

No. SO, DATED 22KD AIRlL, 1954. 

(i) Col. 5398, line 4 from bottom for' 1935' 'tad' 1944'. 
(it) Col. 5424, line 4 for '",ill' read '\<lith', 
(iii) Col. 5438, line S. from bottom, Jor 'Re. 1-12'3' read 'Re. 

(iv) ~ 1fl1T V, ~, q'fiR'r ~ ~, '8f'!1f' ~ ~ 'R: .~, ~2f I 

No. 51, DATED 23110 APRIL, 1954. 

(i) Col. 5482, line, <; for 'said' read 'side'. 
(Ii) Col. 549~. lihe 2~. 'or 'reo' Had 'res-'. 

(iIi) ,!~1fI1TI!.Vo,~q'fiRf ~I!.!f ~'R 'sft"~o qro ~ (~~
'f!f) :~ ~' ~ , 

(iv) Col. 5569. line " f rOTll "'otwm. Fr., 'day' read 'wa) '. 

~\'i) 



No, 5Z, DATED 14TH APRIL, 1954-

(i) Col. 5593, for existing lines 21 and 22 from bottOll1, ,.ad "aJJibrary for rhe whole COUDoo 
tty. If these four National Libraries are Jo. ... 

(ii) Col, S64S, line 14 tkln' 'is' aft" 'position', 
(in) Col. 5662, line 11, aft" 'whichever' '. ~~ .... 
(i.,) Col. 5665, line 10 (rom bottom, Jar 'tteater riad 'greater'. 
~t1) Col., 5677, line 23 f(Sr '2' ,.ad '20', 
(f;1) Col. 5693. line 7 fcr '1 hue heard Judges !;Sying' ,.ad 'that has nothing to do with', 

No, 53 DATED Z6TH "'PRIL, I~S4' 

(i) Col, 5747, line 2 from bonom,fo, 'inflence' read'influence', 
(n) Col. 5768. line 4, Qflcr 'clause' read '2', 
(iii) Col. 5776, line 17 from bottOm. f.T 'extent' rUld 'Cxtend', 
(iv) Col. 5782, line 6 from bottOm, for 'adopted' read 'negatived', 
(t.; Col. 5782, line 2 from bottOm, for 'negatived' ,.ad 'adopted', 

No, 54- D."UD 27TH APRIL. 1954, 

(i) Col. 5819, line 19. for 'Sahdam' ,~ad 'Sadhan', 
(IQ Col. 58540 line 30, for 'da' uad 'dc', 
I iiI) Col. 581':9, Iinc 31, f t;r 'that' r,ad 'feet.' 
'(IV) Col 5883, last Ii nc, for 'negatived' . read 'adopted'. 
(17) Col. 5894, linc 2 from bonom, for' seVen' tUJd 'eleven', 

No. 55. DATED 28TH A PIU I., 1954. 

(i) Cu.!. 5943, line 27, fur 'polit' "ad 'prom', 
(Ii) Col. 5973, last line, for 'pocedUTC' read 'procedure'. 
(iii) Col. 5978, line 22 from bottom. fnr 'burnt' "ad 'brunt' 
(ill) Col. 5987, Iinc 10 from bottOmf'"' 'blic' ,.ad 'public', 
(II) Col. 5988, : iDC 13, flIT 'his' ,saa 'this', 
(m) Col. 5990. linc 14. for' accidentlly' read 'accjdcntall~'. 
(vii) C:>I. ~99Z, line 19, 1M 'rccial' ,ead 'racial'. 

No. 56. DAnD 29TH llPRlL, 1954. 

(i) Col. 6o~,line 22 from bottom, for' can' read' call', 
(ii) Col, 6091, line 8, f~r 'per!rQluim' Haa 'petroleum'. 
(rii) Col. 6094, line 24, from botrorll, befor.' Indian' "aa 'one'. 

No. 57, DA1ED 30TH APRIL. 1954, 

Ii) Col. 6193. Hnc 5. "ad 'say' b.fore 'COlrUpt' .. 
(ii) Col. 62U, line 20 from bottom, read 'Rishang Keishing', 

b./ort 'Shri'. . 

No. 58, DAlEO 1ST MAY, 1954. 

(i) Col. 6252., line 18, /01 'inludes' ,.;.1 'includes'. 
(;,) Col, 6275, line 14. lor 'of or' read 'C<11'. J 
(iii) Col. 6281, line 30 lor 'go' ,CQd 'got'. J 
(;'O~ Col. 6282. line 23, from bottom. for 'amout' ,," 'amount'. 
(v; Col. 6286, line IS from bottom, for' captal' "ad 'capital'. 
(m) Col. 6334< linc 14 from bottom, f'tQd 'order that the collections made' b.faTe 'by', 
(t;ii; Col. E:336, line 7· lor 'va!omen' r.ad 'valorem', 
(fliii) Cfll, f34S, line IS, from bottom for 'paticular' read 'particular'. 
(ix) Col 6350, for cxming line 8 frombotrom. read' benefit for you and so it is a fee .". 

No. 59. DATP.D 3110 MAY, 1954· 

Col. 6416, linc 20 from bottom. fo, 'Ministry'"ad 'Minister'. 

No. 60, DAleD 4TH M.w, ]954. 

(j) Col. 6493, last _hnc. for 'Poll c' r,ad 'Police'. 
(n) Col. 650Z, Iiiv.' 25 from bottom, /or 'sumir' "ad 'submit', 
(iii) Col. 6540, line 3 from bonom. fM 'Committee' read 'Committed', 



CONTENTS 
[Part II Debates Volume IV-17th April 10 4th May, I9s4.1 

No. 46, DATED 17TH.APRIl, 1954. 
Papers Laid on the Table-

Re~~~~~OI~d~~ Docurne~ts ~f. th~ Ne~tral Nati~s R~arri~tion . 
Calling Attention to Malter of Urgent Public Imponance---.Colle<:tive Def-

ence Arrangements for South East Asia and the Western Pacific . . 
Business of the House 
DemllDds for Grants- ... 

Demand No. 26-Ministry of Finance. 
Demand No. 27--Customs. . . 
Demand No. 28-Union Excise Duties. 
Demand No. 29-Taxes on Income including Corporation Tax and 

Estate Duty. . 
Demand No. 3o-0pium . 
Demand No. 31-5ramps. ...... . 
Demand No. 32-Payments to other Governments, Departments, etc., 

on account of the Administration of Agency Subjects and Management· 

CoLUMNS 

4919 

4919-4922 
49~3-4925 
4926-4985 
4926-4976 
492.6-4976 
4926-4976 

of Treasuries. 4926-4977 
Demand No. 33-Audit 4926-4977 
Demand No. 34--Currency. 4926-4977 
~mand No. 35-Mint. .... 4926---4977 
Demand No. 36-Territorial and Political Pensions. 4926-4978 
Demand No. 37-Superannuation Allowances IlDd Pensioos . 4926-4978 
Demand No. 38-MisceUaneous Departments and Expenditure under 

the Ministry of Finance. . . . 4926-4978 
D=nd No. 39-Grants-in-aid to States . 4926-4978 
Demand ·No. 4o-Miscellaneous adjustments between the Union and 

State Governments . 
, '<lund No. 41-Exu-aordinary Payments .. 

Dcnlnd No. 42-Pre-panilion Payments. . . 
Demand No. 115--Capital Outlay on the India Security Press 
Demand No. u6--Capiral OUliay on Currency 
Demand No. t I7--Capital Outlay on ~1ints. . 
Demand ~o. I) !I-Commuted Value of Pensions. . 
Demand No. ) 19-Payments to Retrenched Personnd . .' . 
Dl!mand No. 1z0-0ther Capilal Outlay of rhe Ministry of Finance. 
Demand NCI. l21-Loans and Advances bv the Central Government 
Dem~"J N,). 70-Ministry of Law . 
Demand No. 7I-Administration of Justice . . . . . 
Demand No. 7z-Ministry of Natural Resources and Scientific Research 
DemIlDd No. 73-Survey of India 
DemIlDd No. 74-Botsnical Survey 
DemIlDd No. 75-Zoological Survey 
DemIlDd No. 76-Geological Survey 
Demand No. 77-Mines. . . 
Demand No. 78-Scientific Research . 

49Z6-4979 
49 .. 6-4979 
4926---4979 
4926-4979 
4926-4979 
49 .. 6-4980 
49 .. 6-4980 
4926---4980 
4926---4980 
4926-4981 

4982 
4983 
4983 
4983 
4983 
4983 
4984 
4984 
4984 

Demand No. 79-Miscel1aneous Departments and Expenditure under 
the Ministry of Natural Resources and Scientific Research. 4984 

Demand No. so-Department of Parliamentary Affairs 49H4-4985 
Demand No. 107-Parliament.. . . .'. ,. 4985 
Demand No. 108-MisceJlaneou. Expenditure under the Parliament Sec-

retariat. . . . . 
Demand No. IQ9-Secretariat of the Vice-President .. 
Demand No. 131--Dther Capital Outlay of the Ministry of Natural 

Resources and Scientific Research. . 
Appropriation (No. ~) Bill-In~uaed and P~sed '. . . . • 
Committee on Private Memben' Bills and ResolUllons-Slxth Report-Adopted 
Resolution re Wor\ting of AdminisU1Itive Machinery and Methods at the 

Centre-Diecussion-Not concluded. . . . . . 
.No. 47, DATED 19m APRIL, 1'54-1 

4985 
4986-498i 
4987-4988 

Calling Attention to Matter of Urgent Puhlic Importance-Disturbances in 
ShakUT Basti Ordnance Depot . . . . . . • 5051-:-5054 

Committee on Absence of Mcmbers from sittings of the House--Second Re-
port of the ('.omminee presented .. . 

Finance BnI-Morion (0 L"Onsider -Nt)! concluded. 

(xviii) 



No. 48, DATBD ~oTH'APRIL, 19.54-
Papers Laid on the Table-

. (xix) 

Statements shov-ins action taken b) Govcrnmeat on vario J; 
promises, etc.. . . • . . . . 

Jomt Committee on payments of :'l1ary and Allowances t· . 
Report of the Committee presc:nt ::1.. . 

Finance Bill-Motion to oonsider-Nc ~ (;oncluded .• 
:0. 49, DAD!.), ~IST APRn.., 1954. 

a>SUlanccs, . . . 
Vi.Ps.-Seoond 

':OLUMNS 

;153-5154-

5154-
5[S"-5~50 

Meaaagc fr lm the Council of States • . . • . 5251 
Shillong (lifie Range and Umlon ~ ) Cantonments Assin ilation of Laws 

Bill-J aid on the Table, as passe, by the Council. . . .• 525Z 
Himachal I radesh and Bilaspur (Nc ., State ) Bill-Laid (a the Table, as 

passed I:y the Council. . 5.lS~ 
Papen Laid on the Table-

Statement re tenden not accepted Jy the India Stan: Department, London 
and Document entitled 'The Frehch settlements in India'. 525z 

Finance Bill-Motion to consider-Adopted. • 5.lH-S352 

'::-0. sO, D~TED 2ZND APan., 1954. 
Committee on Petitions-Fint Report of Committee-Presen cd 5353 
Committee on Absence of Members from the sittings of the Ho'Dse-Reoom-

mendations accepted.. . 5353 
Finance Bill--Passed, as amended. 5354-5470 

No. 51, DATED 2J1U> APRu.., 1954. 
Business of the House . _ 5471-5475 
Order of Government Bills •••• 5475-5477 
Minimum Wages (Amcndment) Bill-PasS'ed as amended. •• .H77-~,+~3 
Voluntary Surrendcr of Salaries (Exemption from Taxation) Amendment B iJl -

Passed. . . . . . . . . • 5493-5517 
Beoares Hindu Uninrsity (Amendment) Bill-Introducec'. .. 5511 
Sllppression of Immoral Traffic and Brothels Bill-Deb te adjourned. 5517-5540 
Punishment for Adulterarion of Food StufDI Bill-Debale ljoumed. 5540-5551 
Women's and Children's Institutions Licensing Bili--

Motion to consider-l ;ot oonc1uded 5551-5574 
:). 52, DATED 24TH APRIL, 1954. 

1.icssages from the Coul;il of Statcs 
Statement on Indo-ChinJ . • . . . . 
Delivery of Books (Publi. Libraries) Bill-Passed as am : 
Iligh Coun Judges (Concitions of Scrviex) Bill-Passed 
l..ushai Hills District (Cb mge of Name) Bi~Pused. 
Absorbed Areas (Laws) Bill-Motion for consideration·-

l!d . 
., amended. . . 
;.)t concluded. 

5575-5576 
5701-5702 
557.6-5533 
5583-5606 

• 5606-Sf9' 
5698-5701 

• 5702-5704 

: ). 53, DATED 261'11 APRn., 1954. 
lapers Laid on the Table-

Ministry of Transport-Notific:ation~ No. ,}-Pl(250)/S3 I nd No. I3-PIell4)1 
53, dated 15th February, 1954 . • • . . . . 5705-5706 

Statement showing the redistribution of seats of dected Commissioners on 
the Calcutta Port Commission. . . . . . .. 5705 

Statement showing the redifitribution of seats of elected trustee1l on the Madras 
Port Trust. . . 

,Abaorbed Areas (Laws) Bill-Passed. 

Calling Attention to Matter of Urgent Public Importance--
Search of Indian CommissIoner's Office in Nairobi during round up 

of Mau Mau suspects. .••••.• 

s706 
'{57c6-S1I1 

5713-5733 

Drugs and Magic Remedies (Objectionable Advemaements) Bill-Paased. 
State Acquisition of Lands for Union Purposes (Validation ) Bill-Passed • 
Indian Railways (Second Amendment) Biii-Pused. ••• • 

5712-571 3 
5734-5792 
5792-5796 
5796-5808 

No. 54, DATBD 27TH APRIL, 1954. 
Messages from the Council of States 

Committee on Petitions--Second Report-Presented. 
Food situation -Petition receivcd. . . . • 
Calling Attention to Matter of Urgent Public Importance--

Inadequate transport facilities for lifling coal and cement to North Bihs}'. 
. Code of Crixninal Proceduce (Amendment) Bi1i--Introduced. 

Factories (Amendment) Bill-Motion to Pus--Not concluded. . 
Pnvention of Dilqualification (Parliament abd Part C States Legislaturcs) 

Amendment Bill-Laid on the Table, as passed by the Council. • 

o{ s809 
59II-59I 2 

5809 
5810 

581<>-5812 
58I2 

5812-5911 

5912 



No. 55, DATED 28TH APRIL, 1954-
CIllinI Attention to Matter of U~gent Public ImportlUlce-

Piril g by French Indi£n Polkle on IndianUJLion subjects n~ Mahe 
Motion for Adjoumment·-

. Firing by French Indirn Police on Indian Union subjects n~ Mahe 
Factolies (Amendment) Bill-Passed . . . . .' . 
Prevention of Disqualifu:. ,tion (parliament and Pan C States Legislatures) 

Amendment Bill-Pasl ed. . . . . . . . .• . 
Companies Bill-Motior. to reflef to Joint Committee and to circulate-Not 

concluded. 

·:ia. 56, DATED 29TH APIuL,1954. 
Committee on Private Members' Bill-Seventh Repon presented 
Companiel Bill-Motion to refer to Joint Committee-Not conclUded. 

NO. 57, DATED 30TH APiuL, 1Q54· 
M ssage from the Council of States 
Pap..:s Laid on the Table-

Agreement with Government of Nepal on the Kosi Project . . 
Amendments on Genttal Regulations of the Industrial Finance Corporation 

of India.. . . . . . . . . 
Repon of: Indian Council of Agricultural Research for 1951-52 
Correction of answer to Starred Question No. 1ZO. . • 
Calling Attention to Matter of Urgent Public Imponance-

Firing by French Indian Police n~ Mahe. . . . . 
Motion for Adjournment-Firing by French Indian Police n~ Mahe. '. 
Companies Bill-Motions for reference to Joint Committee and to 

circulate-Not concluded.. . . . . . . • . . 
Motion re Seventh Repon of Committee on Private Members' Bills and Reso-

lutions-Adopted. . . . .. .... 
Resolution re Working of Administrative Machinery and methods at the 

Centre-Negatived. . . . . . . . . . . 
Resolution. r, Reservation of productiOn of Sarees and Dhoties for handloom 
. industry-Not concluded. 

N. 58, DATED 1ST MAy, 1954. 
Paper Laid on the Table-

Bulletin No. 19 Central Silk Board . 
Statement re Indian Cattle Preservation Bill . . . . . . 
Companies Bill-Motions to reflef to Joint Coinmittee and to circulate-Not 

concluded 

No. 59. DATI!D 3RD MAy, 1954. . 

59I~ 

5913-5917 
S917-59u 

S9Z2-59560 

5956-6016 

6133-
6134---<i135-

~134· 

6134---<i135 
6135-
6134' 

6135---<i13T 
6137 

6137---<iI7Z' 

6172---<iI8:z: 

618z---<iZ2.f. 

6223---<i234 

6235 
6235---<i241 

6241---<i354 

Paper Laid on the Table-
Appropriation Accounts (posts and Telegraphs), 1951-52 and Audlt Repon 

1953· .. . . . . . . • . . 6355 
Companies Bill-Motion to reflef to Joint Committee-Adopted. 63SS~5 
Code of Criminal Procedure «Amendment) BilI- Motion to refer to 

J oint Committee-Not concluded. 6426-645 

No. 60, DATED 4TH MAy, 1954. 
t'aper& Laid on the Table-

Delimitation Commission Final Order No. 10. . . . . 
Cotie of Criminal Procedure (Amendment) BiII- Motion to reflef to 

foint Committee-Not concluded. 



CORRIGBNDA 
to 

Parliameac.r) D~batcs, Pan II, Volume V, 1~4, Nos. 61-74. 

No. 61, D411'D 5TH "'VoY, 19j4. 

(i) Col. 6SSo, line :n, Jor '195' read '1952'. 
(ii) Col. 6558, line 240 for 'Annevure' read 'AnDaure'. 
(jii) Col. 6S82, read the existing line 15 as "Dr. Katju : 

He Is an advocate of ... 
(iv) Col 6583, line S, for 'Sold' read 'Solid'. 
(v) Col. 6628, line 19, fQf' 'Sourt' read 'Coutt'. 
(vi) Col. 6648, line 30, for 'or' read 'of'. 

No, 62. DATBD 6TH MAy. 1954. 
(i) Col. 6680, line 2, ins,rt 'to' after 'has'. 
(ii) Col. 6687, line 3, inurt 'js' '!fur 'this', 
(iii) Col. 6688, line 16, for 'within' read 'which' . 
(iv) Col. 6747, line 14> for 'Prosection' rlad 'prosecution', 

No. 63, DATIID 7TH MAy, 1954. 

(i) ~lSO 'lIT~ "'13~C;. <tf.!::r .~~, .~' ~ ~fWf q<; 'm-cm::' ~ I 
(ii) '{ISO 'lIT~ ~r;; no 'm ~~, '~ ~ ~ q<; .~' ~ I 

(iii) '{lSO 'IlllT . ." '(~." ;:f~ ~ tffiffi ~, .~~' i(; ~ q<; '#~' ~ I 

(iv) 'l~3 ~PT .,::; ~ ~ ifr~ if tflf=r ~ ~, '~.;fr 9'Q;' :f; ~ q<; '¥IT~' ~ I 

(v) 1f!SO 'IlllT ,,~~ t ifl'ifif iin ~, 'f~~i~T' ~.~if q<; 'fuq(f' ~ I 
No. 64, DATBD 8TH ¥AY, 1954. 

(i) Col. 6882, line 13 from bottom,Jor 'Bill' read 'full'. 
(ii) C;>1. 6897. line 16 from bottom, for "exported" read 'expoDeDt' , 

(iii) ~ 'IlllT I3r;;H, ifrlf ~ q"fiFr n, 'fun'zr' ~ ~!fR q<; '~' ~ 
No. 6S, DATIiD 10m MAy, 1954. 

(i) Col. 6972, line 24, for 'adopted' read 'negatived'. 
(ii) Col. 7009, line 18 from bottom, for '40' read '140' . 
(iii) Col. 70lI, line 9 from bottom, for 'gorathy' read 'greatly', 
(iv) Col. 7021, . line 3 from bottom, for '27' read 'Z'7' 
(v) Col. 7041 .• line 28, Jor 'food' read 'good' . 

.No. 66, DATED lITH M.w, 1954· 
(i) ~'IlllT"'''H, ifrlf if qm "', '''rl' ~ ~ q<; '~' ~ I 
Cii) Col. 7ItO, line 29, Jor 'Hindu Code' read "he Gov-', 
Ciii) Col. 7139, line. 1, Jor 'esson' read 'lesso[' 

No. 67, DATBD 12TH MAY, 1954· 
(i) T'O'IlllT~~c;t,ifrlfittffiffi ~~, 'ifI'li'~'iti~q<;'Act m~ I' ~q.l 

'No. 68. DATI!D 13TH MAy, 1954. 
(i) Col. 7268, last line, for 'Judge' read 'Judges'. 
(ii) Col. 7271, line 6 from bottom, for 'was' read 'war', 
(Ui) Col. 7298, read exiMing line 22 as "Dr. ~rishnaswamj: 

I .howd like" . 
(iv) Col. 7336, line 10 from bottom. for 'Trichengode' reGd "Tirucbengodc', 
Cv) Col. 7368, line '7, for 'have done' read 'have not done' , 

No. 6<}, DATBD 14TH MAY, 1954. 
Ci) Col. 7399, line 31, for 'fr' reGd 'freely'. 
CiI) Col, 7418, line 18, ins ... t '(ii) line 14' lHfore 'add' . , 
(iii) Col. 7#8, inm1 a fresh line 12 from bottom as urll-55 A.M. ' . 

xxi 



xxii 

No. 70, DATED 15TH MAy, 1954. 
Col. 7555, line 6 from bottom, for 'Asia' read 'Western Asia' • 

No. 71, DATED 18m MAy, -1954-
(i), Col. 7635, line 5 from bottom, for 'Delphia' rlad 'Delphic'. 
(il) Col. 7674> line ~4> for 'literacy' rlad 'literary'. 
(Ui) ~tO mr \9\90<:;, ~ ~o if; ~ tR 'mq-~ ~ f.t1tiTf.N' ':Jf<; 
(iv) 'f'O ~ro \9 IS ~ 0, q-ffif rl( '~' ~ ~ tR '~ ~ t 

NC). 72, DATED 19th MAy, 1954-
(j) Col. n93, line II, for 'Venkarraman' rlad 'Venkatal'lllllllll'. 
Cii) Col. 7828, line II from bottom, for 'ohu retMJ ·other'. 
(iii) Col. 7831, line, 34, for 'asily' rlad 'easily'. 
(iv) Col.. '7843, line 12 from bottom, for 'is' retMJ 'it' . 

!fo. 73, DA'11ID :zoTB MAy, 1954-
(i) CoL 7925, line Z4, for 'illegimate' read 'illegitimate " 

No. 74> DA'11ID 21ST MAy, 1954· 
(i' Col. 8047, line 8, for 'Dreamble' read 'preaDlble'. w) Col. 8079, line 14, for 'reginal' rlad 'original'. 
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reference to Joint Committee-Not concluded . . . . • 7059-7160 

No. 67, DATED 121' MAy, 1954-
Question of Pri~j ege . 
Papers laid on the Table-

Report. of Training and Employment S~ O~ni,.tion ConurIittee and 
tiona! Trades Certification lnvettigation Committee . . . 

Statement in connection with Demands for Grants (Railway!) ror 1954-55 

Estimates Committee-
Seventh Report presenJCd. • • • • • • • . ' 7170 
Committee on Private Memben' BiUs and Rc3otutions-Ninth Report --

Presented. • • • • . • . . . . . ' 7 I 70 
Hindu Marriage and Divo~ BilI-PetitiOl1l ))reIeJIted. • • • • 7170-7171 
ReaoIution r". Appointment of Parliamentary Committee to re\'iew rate of dividend 

payable by Railway Undertaking to General Revenues-Adopted. 7171-7171-

Hindu Marriage and Divorce Bill--
Motion for concurrence in'the recommendation of the Council of States for 

reference to Joint Committee -Not concluded. . 
Messages from the Council of States. . 
Special Marriage Bill--Laid on the Table, as passed by the ~cil'of St~tes 

No. 61\, DATED 13TH MAy, 1954· 
Message {rom the Council of StatetJ. .•• 
Minimom W~ (Amendment) Bill-Laid on the Table IIIl111lCOded by the 

D~~i~f Books (Public Libra~ies) 'Bll~Laid' on the T~ble a~ amWcied 
bv the Council .....••... 

High Court J~ (Conditions of Service) Bill-Laid on ~ Table as amended 
. by the Council ..... . . . . . . 
Papers Laid on the Table-

Press Note imted by the Government of India reo India's rights and jurisdic-
tion as a member of the International Military Tribunal for the Far East. 

Notification under the Requisitioning and Acquisition of Immovable Property 
Act, 1952. • • • . • . • • 
Calling Attention to .Matter ofUrgmt Public Imponance-
Inclusion of Pakistan as the lepl auCClC8tOr of undivided India in the clemency 

7269 

artBIlgemeDts. .. . . . • .• 72.70-7rT4 
Governnumt of Part C States (Amendment) Bill-Petitions presented 7275 
Point of Privilege . • • • •. • • • 71.75-7:183 
Delimitation of Constituencies-DitlCll8Sicx--Nct concluded. 71.83-7371 
Coffee Market Expansion (Amendment) Bill, 19S2-WithdrBwn 7371-7372 
Coffee Market Expansion (Amendment) Bill-Introduced . 1372 

Hindu Marrillle and Divorce Sill-
MotiOn for concurrence in the recommendation of the Council of States fOr 

reference to Joint Committee-Adopted 

No. 69, DATED 14m MAy, 1954-
Papers Laid on the Table-
Mexooranda from Memben on Demands for Grants (Railways) for 1954-55 . 
Code of Criminal Procedure (Amendment) Bjll-Pre5eDtation of Petition . 
Con-ection of amwer to supplementary question to Starred Quenion No. 606 
lJc$a3EtiOIl:, of House of tbe People and Parliament .Secretariat ill Hindi 

EnglIsh. • . . . • . • . . • . 
Displaced Persona (Compensation 4nd Rehabilitation) Bill-Introduced .. 

• Salaries and Allowances of Members of Parliament Bill-Passed as amended 
DdimitatiQtl of Constituencies. 

7387 
1381 
7388 

1388-7390 
7396 

7390-7479 
7"79-74~ 



No. 70, DATED 15TH MAY', 1954-
Motion Te. International Situation-Discussion-Not concluded 

No. 71, DATED 18m MAy, 1954. 
Member sworn 

MQaages from the Council of Stales . . . • . . 
IDduJtrinl Disputes (Amendment) Dm-Laid on-the Table, as pIII8Cd by the 

Council. . . 
. Papers laid on the T_bi __ 

Annual Report of the Cemmissiootr fur Schrdukd Castes aad Scb.edulect 
762.1' 
762.1 
7622' 
762.2: 

Tribes.. . . . . . . 
Ct,rrection of Bn8\\'ers to Short Notice Question 
Correction of answer to Starred Questron. . 
AwdJiary Territori&! Force Bill-Introduced . . . 
Motion re Intemational.situation-SubstitutiCll motion 1d000wl. . 
Minimum Wages (Amendment) Bill -Amendment made by the Council 

agreed to- . 
Delivery of Books . (Public Lib~ie~)' BiI~A~dIn~t ~.de by the 

Counci I agreed to- .. . . . . . . . . 
High Court Judges (Conditions of Service) Bill-Amendment made by the 

Council agreed to- " . . . . . . . 
Displaced Persona (Compensation and Rehabilitation) Bill-

Motion to refer to Joint Committee-Adopted. . 

No. 72., DATED 19TH MAT, 1954. 
Papers Laid on the Table-

Audit Repor[ (Civil) 195~art 1) Appropriation 
Acounts of Railways in India for 1951-52. Part I.. . . 

Appropriation Accounts of Railways in India for 1951-52., Part II-Detailed 
Appropriation Accounts. . . . . . . . . . 

The Block acoounts (Including Capital Statements Comprising the Loan 
Aa:oODtS) Balance Sheets and Profit and Loss Accounts of Indian Govern-

ment Railways f(lr 1951-52... . 
Balance Sheels of Railw~y Collieries and St~tem~ts of 'nll in~st cl- coa! etc. 

for 1951-52. . . . 
Audit Report Railways, 1953 . . . . . . . 
Evaluation Report on FiElit Year's Working of Community Projects. . 
Statement of action taken on Fihn EnqUiry Committee's recommendations. 
Statements containing replies [0 Memoranda received. from Memben in 

. connection with Demands for Grants (Railways) for 1954-55 
Petiti ons ~e Grievances of Displaced Persons . . . 
Calling Attention to Matter of Urgent Public Importance-

Surplus stock of rice in Orissa. . . • • 
Coffee M?rket Expansion (Amendment) BiII-

Motion to refer to Select Committee-Adopted 
Spec :1 Marriage Bill-

Moth n to consider-Not concluded. 

No. 73. D .... TED 20TH MAy, 1954. 
Papers Laid on the Table-

SU'tement correcting reply given to a supplementaIy question on starred 
Question NO. 932.. . . . . . . 

Committee on Absence of MembeEli-Third Report presented 
Special Marriage Bill-

Motion to consider-as passed by the Council- Not concluded 
Messages from the Council of StatCl 

7622.-7674 

7674-'1675 

7675-7676 

7676-7679-

7679-7734-

7739' 

7739 

774Co 
7740 
77'1' 
774'" 

7740-7741 
7741 

7741-7743'-

7743-779? 

7793-7858 



Ho. 74. DATBD 21ST MAy 1954. 
PapetS Laid on the Table-

Statements showing action taken by Government on various BSsurancea, pro-
mises and undertakings given by Minister during the variou Semans. 7979-7~0 

Notifications under section 10 of the Mines and Minerals (Regdiation ao4 
Development) Act. 1948. . . . . . . . . . 7980-79'11 

Rau Committee's Report on D.V.C. .'. . SloS-Bu9 
G"vernment's d~isions on Rau Committee's Report., . ., 8109 
SUtement showing action taken by Go\'emment on the recommendations of 

Fifth Repon of Estimates Committee. . " S109-S110 
Estimates Committee-Eighth and Ninth Reports presented". ',981 
Committee on petitions-Third Report ~ted , " 7981 
Leave of absence ' , . 'j • ' " 7981 
Statement ,.6 Purchase of TractOr<! for the Central Tractor Organisation 7982-7994 
Statement Te Indian Cattle Preservation Bill . " 799!-8005 

.Administration cfEvacuee Propeny (Amendmem) Bill Introduced 8005-11006 
Territorial Army (Amendment) Bill-Introduced . 3006 
Special Marria~ Bill-Maticn to considel-Not cor:cluded ' 8006-SI07 

..Message from the Council of States .... 8107-8108 



, INDBX 
TO 

PARLUUKENTARYDEBATES 
(Part D-Proceedings other thao Questioos and Answers) 

Volumes I to V-15th February to 21st May 1954 

A 

ABDUCTED PERSONS . (RECOVERY 
AND RESTORATION) AMEND-
MENT BILL (AS PASSED BY 
COUNCIL OF STATES) 
Su under "Bill (s) ". 

ABDUS SATTAR, SHRI-
Demand. for Grants, 1954-55-

Ministry of Labour--
Motion to reduce the Demand-

Retrenchment. 3758-59. 
Unsatisfactory treatment to the 

Dhanbad Colliery workers. 3757-
59· 

ADID ALI. SHRI-
Calling Attention to Matter (s) of 

Urgent Public Importance Accicicnt 
in Singareni Collieries. 6956-58. 

Demands for Grants, 1954-55-
Chief Inspector of Mine&--

Motion to reduce the Demand-
Fatal acclt!ents in coal mioes. 

3773-73· 
Ministry of Labour --376<>-75· 

Motion to reduce the Demand-
Delay in implementation of the 

Minimum Wages Legislation. 3766. 
Enforcement by law of the basic 

Minimum Wages 3766. . 
Inefficiency in taclding indmtr~ dis-

putes. 3764-65, 3767-70 • 
Launching of productivity studiea 

without improving the working 
conditions. 3771. 

OccuPational Diseases. 3771. 
Proper minimum and living wages 

for labour. 3765-
Quick and sat i sfactory settlement of 

industrial disputes. 3764-65, 
3767-70. 

Ratification and adoption of I.L.O. 
conventions and recommendations. 
3770-71. 

Retrenchment. 3762-63, 3766-67. 
Trade Union rights of labour. 3761-63, 

3763, 3767, 3774-75· 
Unsatisfactory treatment to the Dhan-

bad Colliery workers. 3771-7z. 

538 L.S.D.-l 

ABID ALI. SHRI-contd. 
Demands for Grants 1954-55.-COlltd. 
MilOCl1ancous Departments and ~ 

penditure under the Ministry of 
labouI'--

Motion to reduce the Demand-
Housing for coal I'nines and gold millet 

employees. 3773. 
Indifferent treatment of patienu In 

Dhanbad Hospital. 3771-73. 
Reviled Budget Estimates for J9'J-~4 

and Budget Estimates for 1954-55 
for the Employees' State Inaurance 
Corporation --Laid on the Table 
1954· . 

ABSENCE, LEAVE OF-
granted to Dr. Manit Chand 

Jatav-Vir. 5353. 
-- granted to Shri A. V. Thamas 

'353· 
granted to Shr! Devi Datt Pant 

5353· 
-- granted to Shri Karni Sinah ji. 

5353. 
ABSENCE OF MEMBERS FROM 

SITrINGS OF THE HOUSE, 
COMMITTEE ON-
Se. "Committee (5), Parliamentuy"". 

ABSORBED AREAS (LOANS) BILL, J953-
(u paned by Council of Stat_). S,. under "Bill(s)" 

ACCIDENT (S)-
Calling Attention to Matter(.) of Urg~t 

Public Importance 
-- in Singareni Collieries. 695:1-58. 
Drowning near Jammu. 3689'""""J:J 

Demands for Grants. 1954-55-
Chief Inspector of Mines-

Motion to reduce the Dcmaa4-
Fatal --in coal mines. 3709. m:a-

73~ 3791. 



HOUSE OF THE PEOPLE. 

n.lLlDENTtS" AIR-
Air cmsh nell" Delhi. 671-73. 
Demands for Grant~, I9S4-S~ 

Aviation-
Motion to reduce the Demand-

Working of Air CorpOration. with a 
lpCCial zeference to Its failure in 
avoiding accidents. 380~. 381~-16, 
3835-36, 3908. 

Motion for adjournment rl 
. Air crash in Delhi. 783. 

ACCOMMODATION-
Dcn:IanIh for Grants, I9S4-S~-R.ail-

ways--
Ordinary Working ExpenI1:I 

Operating Staff.-
Motion to reduce the Demand-

Free house rent benefit to poillta-
_IS41, ISil2.. 

ACHAL SINGH, SETH-
Demands for Grants, 1954-55-

Irrigation (Including Working &pen-
ses) Navigation, Embankment and 
Drainage Works (met from Re.,enue) 

-4376-77. 4278. 
Miniltty of Irrigation and Power-

.Motion to reduce the Demand-
UDSatisfactory policy rqpardinJ 

Multipwpose River SchClDa. 437' 
--78. 

Multipwpose River Schemca-
4275-78. 

Motion to reduce the Demrnd 
Policy and programme of the Gov-

ernment both in point of PImDiDl 
and execution. 4275-78. 

ACHINT RAM. LALA-
DmwIda for Grants, 19S4-S~ 

Expenditure on displaced penons--
Motion to reduce the Demand-

&pendirun: on Displlced Pcnons. 
3589-90. 

Fa.iJun to rehabilitate displaced per-
sona satisfactorily. 3580-81. 

Minietry of Education. 3436, ]461 
MiniSUy of Rehabilitation- 3580' 

3581,-&9. ' 
Motion to reduce the D~ 

General policy r. loans and ~
lRtion Schemes. 3582.-89, 3684. 

Displaced Penona (Oai~) Supple-
mentary Bill-
Motion to consider. 485, 486, ~I'-

30 • 

Amendment to refer to Select CollI-
mittee. S 17--30. 

TI'IIQIfer of Evacuee Depoalta BIll,-
Motion to consider. 2.138-42, 2.171. 

ACHUTHAN. SHRI-

Demands (or Grants. 1954-55-
Agriculture. 3531. 3532-33. 3535· 

Motion to reduce the Demand-
Co-operative fOlmina system' 

3531. 
Ministry of (ood and Agriculru-

Motion to reduce the Demand--
Food policy. 3530-31 , 3:134-3:1. 
Uniform agrarian. refono., 3S;J3. 

Miscellancoua Departments and &-
penditure under the Ministry cl 
Pood and Agriculture-

Motion to reduce the Dempnd 
Working and expansion of the Gen-

ual Tractor Organisation. 3531. 
W' orlting of the Central Tractor 

Organisation. 3531. 
Special Marriage BiU (u paue4 by the 

Council of States)-
Motion to conaider. 7874-7P •. 

Voluntary Surrender of Saluica ~ 
emstiOrI from Tuation) Aoar"" .... t 
Bi . 
Motion to CODIider. S503-o5. 

ACT(S)-
Notification under the ReQailltloaiag 

and Acquisition of Immovabfc Propa1J 
Act, 19S2.-
Laid on the Table. 7:&74-75. 
Notifications under Mines . and Minerals 

(Regulation and Development) A# 
--Laid on the Tab!e. '79Ik>-81. 

Noti&ations under the Sea CUIIomI. 
--Laid on the Table. :&S8. 

ADJOURNMENT MOTION (S)-
S.. "Motion (I) for AdjoumlllCDt". 

ADMINISTRATION- • 
Demands for Gtanu. I9"''''~ 

Ministry of Pinance-
Motion to reduce the I)cm.nd 

Growing COlt of --4818, 48Bo. 
Tribal~ 

Motion to rcduce the DemaDd-
Policy with regard to the - fa 

N.H.F.A. 2.786. 2.79:i-93. 2.877-71 
:1915-2.0, :&93.5-40. 2.967-70. 
:1974-

Demand. for granu. 19S4-SS--RaIl-
ways--

Ordinary Working &~ 
Repairl and Maintenance-
Motion to reduce the ~ 

_nd a maintenance of the RUhraJi 
1:140. IS77. 1583.· . 

Resolution ,. workinl at adminlmuift 
machinery and methods at the Cell-
ae. ..,aa6-]4, 4988-SoJO. 

ADMINISTRATION OF EVACUEE PRO-
PERTY (AMENDMENT) BILl. -
SH under "Bill (a)" • 



INDEX TO D~ATES, PART n, 6TH SESSION, 195 •. 3 
ADMINISTRATION Oll JUSTICE-

Demands for GTantl. 195-4-".--
-498:1, 4983. 

Demands for Grants on Account. 
1687, 1701. 

Demands for Supplementary Grants 
for 1953-54. 616-17. 

ADMINISTRATIVE MACHINERY 
CENTRAL-

. Resolution 1". Working of adminis-
trative machinery and methods at 
the centre. (Negatived). 6182-
62:14· 

ADMINISTRATIVE REFORMS-
Demands for Grants. 1954-55-

Ministry of Home Affairs-
Motion to reduce the Demand-

Failure to effect radicaJ-. 
4048, 40,2-53. 406~8. 4087-88• 
4204. 

ADMINISTRATIVE STAPF COLLEGE-
Statement reo Planning' Committee for 
--- • 783-84. 

ADVANCED MARRIAGE RESTRAINT 
BILL (BY SHRI D. C. SHARMA)-

See under "Bill (5)". 

AERODROME(S,--
Demands for Grants, 1954-55-

Other Civil Works-
Motion to reduce the Demand--

Prodding of quarters to empbyees 
workin", in --. 3926, 3958-60, 
3971. 

AERONAtrrlCAL INDUSTRY-
Su "Industry(ies), Aeronautical". 

AFGHANISTAN-
Demand for Grants 1954-55-

External Affairs-
Motion to reduce the Demand-

Lack of a policy of effective fr~end
ship towuds our neillhbouring 
nations in particular -- , 
U.S.S.R., China and Burma, 
throucrh pacts of non-aggressian, 
to meet the situation created by 
the Pakistan-U.S.A. and Pakistan 
Turkey Military Aid Pacts. 2805, 
2828, 2'91--94, 2974. 

. AGARAWAL, SHRI H. L.-
Demands for GTants, 1954-55--

Agriculture-
Motion to reduce the Demand--

Co-operative farming system. 3538-
40· 
Interest of the agriculturists. 

3538. 

AGARA W AL, SHRI H. L.~OfIld. 
Demands for Grants, 19S4-55-amtd. 

Ministry of Food' and Agriculture-
Motion to reduce the Demand-

Crop prices. 3537-38. 
Food policy. 3536-37. 
More funds for agricultural deve-

lopment Schemes. 3540. 
General discussion of the General 

Budget, 1954-55. 2672-80. 
Motion re. international situation. 
7645-47. 

Press (objectionable Matter) Amendment 
BID- . 

Motion to consider and amendment 
to circulate-. 1859'-65. 

AGRAWAL, SHRI M. L.-

Displaced Persons (Compensation and 
Rehabilitation) Bill-

Motion to refer to Joint Committee. 
7706-13. 

General Discussion of the Railway Budget 
1954-55-. 1066-73. . 

AGREEMENT (S}- '. 

-- between Rajpramukh of Saurashtra 
and Reserve Bank of India -- Laid on 
the Table. 257-58. 

-- with Government of Nepal on the 
Kosi Project -- Laid on the Table. 
6134. 

AGR:ICUL TURAL IMPLEMENTS-
Demands for Grants, 1954-55-

Supplie&-
Motion to reduce the Dernand-

Inadequate supply of iron-materials 
for --and for other productive 
purposes. 3926, 3971. 

AGRICULTURAL LABOURERS-
See "Labour, Agricultural". 

AG~CULTURALPRODUCT~ 

Demands for Grants, 1954-55-
Comm,-rcial Intelligence and Staris-

tics--
Motion to reduce the Demand--

Control of unwarranted ftuctua-
tion in the market priCC8 01. 
--. 465(>--4805. 

AGRICULTURE-
Demands for GTant8, 1954-5--

Agriculture. 3463, 3468; 34~356& • 
3563. 
Motion to reduce the Demand . -_ 

Co-operative farming system. 34 8. • 
3471-72.3531,3.53&-4°,3547-411. 

Interest of the Agriculturists. 
3-468, 3479, 3491-9z., 350:1-<>3 
3509, 35II- I 5, 35!6--43. 
3538,3553. 



.. HOUSE OF THE PEOPLE . 

AGRICUL TURE-Conrd. 
DeDla1lds for Grant!;, 1954-5S-Contd. 

Model agriculture farms. 3468. 
Model farms. 3468. 
Quality of sugarcane. 3468. 

Capital Outlay on Multipurpose 
River Schemes-
Motion to reduce the D;mand-

Failure to give adequate finance 
to Andhra State to bring, lands 
in Tungabhadra Project area 
under cultivation. 4213, 4241-
43, 4250 , 4304-

Failure to give the assistance of 
the Central Tractor Organisa-
tion to Andhra State for culti-
vation of lands in Tungabbadra 
Project area. 4213-14, 4304-

Ministry of Finance-
Motion to r~duce the DeDla1ld--

Failure of the Ministry to provide 
more finance for education, 
health, -- and Small Sale 
industries. 4820,4842-46,4975. 

Failure to provide adequate finance 
for education, health, -- and 
small sca'e industries. 4817, 
4842-46, 4975· 

Mini try of Food and Agriculture'--
Motian to reduc~ the Demand--

More funds for agricultural de;;elop-
ment Schemes. 3467. 3514-15, 
3540 ,3556-57. 

New outlook of the Ministry to -solve 
the agricultural problems. 3467 
8549-50 • -

Demands for grants 0.\ Accoun 
1687.1696. 

Demands for Supplementary Grant' 
for 1953-54. 597. 

AGRlCULTURlSTS-
Demands for Granta, 1954-55-

Agricu1ture-
Motion to reduce the Demand--

Interest of the --. 3468, 3419 
3491--92, 35I%- 03. 3509,3511-
15, 3516-23.3538• 3553· 

Expenditure on displaced persons-
Motion to reduce the Demands-

Failure 0 f Government to 'readjust' 
UDsa - isfactory agricultural scheme 
by Undertalting the development 
of marginal fstow land and then 
di~tributing it 10 refugee --. 
3570,3599,3696--3700,3702-03. 

Ministry of Finance-
Motion to reduce the Demand--,-

Failure to give price protection to the 
-- (or their produce. 4818, 
-497~. 

AHMEDABAD-
Demands for Grantll, 1954-55-

Raiiways-
Construc>ion of New Lin_Capital 

and Depreciation Reserve Fund-
Motion to reduce the Demand--
Dout-ling line bet'l'leen Ahmedabad-

Mehsan. 1645, 1650, 1673, 1681. 

AID-
Demands for Grants, 1954-55-

Capital Outlay on Muldpurpose River 
Scbemes-
Motion to reduce the Demand-
Failure to give assistance of the CcJ1-

!ral Tractor Organization to Andhra 
State for cultivation of lands in 
Tungabhadra Project area. 4z13-14. 

Expenditure on displaced persons-
Motion to reduce the Demand-
Delay oy the Centre in authorising 

State Government regarding dis-
bursement of allotted -- for IIU-
placed persons. 3568. 3702-03. 

Su "Also "Military Aid". 

AIR ACCIDENT (S)-
Se "Accident (8), Air". 

AIR CONDITIONING-
Demands for Grants, 1954-55--

Other Civil Work 1-
Motion to reduce the Demand-
Provision of air conditioning and 

de~erl coolers to Ministers, DeputY 
Ministers and Secretaries in their 
residences and office rooms. 3927-
3932,3971. 

AIR CORPORATIONS (AMENDMENT) 
BILL,1954. 
(as passed by the Council of States) _ 
See under ''Bill (5)". 

AIR CORPORATIONS (AMENDMENT) 
ORDINANCE, 1954-
See under "Ordinan ce (8)". 

AIR CRASH-
- near Delhi. 671-73. 
Motion for Adjour~nt r, -_ 

in Delhi. 783. 
AIR FORCE DISPLAY-

CalJing Attention to Matter<l) of urgan 
Public Importanc:--I 
Tra~c arrangements at I.A.F. dispiaJ .. 

TIIpat Range. 4036-40. 
AIR INDIA CORPORATION-

Demands for Grants, 1954-55-
Aviation-

Motion to reduce the Demand-
Working of Air Corporation with 

special reference to its failure in 
avoiding accidents. 3805, 3815-
16,3835-36, 3908. 
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Am INDIA INTERNATIONAL-

Demands for Grant •• 1954-55--
Ministry' of Communications-

Motion to reduce the Demand-
Policy of Air India International in 

;gnoring union of workers. IS01, 
3893-3908• 

AIR CRAFT-
Demands for Grants. 1954-55-

Defence Services. Effective --
Air Force-

Motion to reduce the Demand--
FailUle to take steps to build up 

an efficient aircraft and aeron-
autical indwtry in the countrY. 
2988. 

AIRLINES-
Demands for Grants, 1954-55-

Ministry of Communications-
Modon to reduce tbe Demand--

FailUle of Government to integrate 
--. 3801. 3888-91,3903-06, 
3908• 

AKARPURI. SARDAR-
Demands for Grants, 1954-55-

Industries--
Motion to reduce the Demand-

POlicy of industri31 development. 
4775-80. 

Ministry of Commerce and Industry-
477~80. . 

Ministry of Transport-
Motion to reduce the Demand-

FailUle to lay down a uniform 
policy for the management of 
transport services in the States. 
4448-52. 

ALAGESAN. SHRI-
Appropriation (Railways,). BiI!-

Motion for leave to mtroduce. 713. 
Motion to consider. 714. 715. 
Motion to pass. 71S. 

Bmii Light Railway Company (Trans-
ferred Liabilities) BiI!-
Motion for leave to introduce. 141. 
Motion to consider. 184-85. 815-18. 
Consideration of Clauses. 886. 887. 

889. 892-93. 
Motion to PllM. 894. 
Calling Attention to Matter(s) of 

Urgent Public Importance-
I DlIdequate transport facilities for 

lifting coal and p:ment to North 
Bihar. 5811-12. 

Control of Shipping (Amen~ment) Bill-
(As JlIIssed by CounCil of States) 
General Discussion re Business in the 

House. 89S. 
Motion to consider. 896-91. 
Motion to pass. 2202. 

ALAGESAN. SHRI-contd. 
Demands for grants, 19S4-SS-Railwiys. 

1390, 1391. 139S. 1483. 
Ordinsry Working Expenses-AcIminU-

tration-
Motion to reduce the Demand-

Disabilitiesof railway staff. IS27-33 
1535. 1538. 

Promotions of Class II officers to 
Class I. 1532-33. 

Ordinary Working Expenses-Labour 
Welfare-. 1627-37. 
Motion to reduce the Demand-

Administration of Railway Schools 
etc. 1630. 1636-37. . 

Curtailment of medic3l facilities 
1629-30. 

Hospitals for Railway Staff. 1629-30 
Improvement of labour condition' 

1627-29. 1635-36. 
Inadequacy of labour welfare sche-

mes. 1627-29. 1639, 1640. 
Lack of sufficient quarters to 

Railway staff. . 1621-29. 

Ordinary Working ExpensCll-Ope-
rating Staff-
Motion to reduce the Demand--

Disabilities of railway staff. IS8c>81 
Ordinary Working Expenses-

Repairs and Maintenance--. 1571. 
1580-82. 

Motion to reduce the Demand-
Administration and maintenance of 

the Railways. 1577. 
Railway Board-

Motion to reduce the Demand-
Creation of a Committee to examine 

rate structUre. 1525-26. 1533-~8. 
Passenger amenities. 1532. 1531. 
Policy with regard to staff. 1527-33, 

IS35. 1538. 
Recruitment of 'Casual Labom'. 

1535-36. 
Representation of Scheduled Castes. 

IS36. 
Short Supply of wagons for transport-

ing coal from collieries. 1535. 
Demands for Supplementary Grants 

for 1953-S4--
Ministry of Transport. 615-16. 

Demands for Su\?p1ementary Grantll-
19S3-S4--~ays--
Ordinary Working Expens~ 

Administration--. 689. 691--700 
Motion to reduce the DCllWld-

Dearness pay of employees in Hyde 
rabad Railway Sector. 698-99. 

Delay in providing leave resert'C" 
694--696. 

Reclassification of cities like R ajBb 
munciry, Warangal and Tanjore. 
~8. 
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Af,AGESAN. SHRI-"fd. 

Ordinary Working Expe ses-Operdat-
ting SWf-
Motio:) to reduce the Demand-
Effects of treating dearne~s allowance 

as pay for certain purposes. 7100II. 
Ordinary Working Expenses'-Re-

pairs and Maintenance--
Motion to reduce the Demand-
Bad maintenance of Ways and Works 

in Southern Railway and Golden 
Rock Works. 707. 

Expenditure in connection with 
. Kumbh Mela. 706-<J7. 

Factories (Amendment) Bill. (as passed 
I:lY the Council of States)-
Motion to pass. 5904. 
General Discussion of the General 

Budget. 1004. 1052. 
lnAii;tm Railways (Second Amendment) 

Bill (as passed by the Council of StateS) 
Motion to consider. 5796-98. 5804-

06. 
Motion to pass. 5806. 5808. 
Ministry of Transport-Notification 

No. 9-PI(250) 53 and No. 13-PI 
(124) 53. dated 15-2-54-Laid on 
the Table. 5705-06. 

Report of Delhi Transport Authority 
f~r period April, 1950 to March. 1953-

Laid on the Table. :n58. 
Statement containing replies to certain 

memoranda from Members on DemandS 
for. Grants. (Railways) for 1954-55-
Laid on the Table. 7387. 

Statement containing replies to certain 
memoranda in connection with . De-

. ~9 for Grants (Railways) 1954-5S-" 
Laid on the Table. 7170. 

Statements containing replies to mem0-
randa received from Members in 
connection with Demands for Grants 
(Railways) for 1954-55-Laid on 
the Table. 7740041. 

Statement showing the redistribution 
of seats of elected Commissioners on 
the Calcutta Port Commission-
Laid on"the Table. 5705. 

Statement showing the redistribution of 
seats of elected trustees on the Madras 
Port Trust-Laid on the Table. 5706. 

ALLEPPEY-
Demands for Grants. 1954-55-

Ministry of Tranliport-
Motion to reduce the DCIDIIDd-

Necessity for developing minor 
ports of -Quit on and Tarivand-

rum. 4418. 4423. 

ALLOWANCE(S)-
-- of Members. • 242-4-25. 
Demanda for Grants. 19S4-~-: 

Indian Poets and Telqraphs.oePart-
men! (Including Woddng ex-
M::ito reduce the Demand-

ALLOWANCB (S)-cDfttd. 
Need to increase house rent and othe! 
--to P. & T. Offices in Nellore-cum-

Korur offices. 380S. 3908. 
Demands for Grant&-1954-SS Railwa~ 

Ordinary Working Expensa-
Repairs and Maintenance-

Motion to reduce the Dcmand-
Island allowances to workers.. 

1540 IS82. 
ALTEKAR. SHRI-

Comminee on Absence of Members from 
Sittings of the House-
Motion reo Sixth Report. 4987-

88. 
Presentation of First Report. 2983. 
Presentation of Second Report. 5054-
Presentation of Third Report. 7860. 
Presentation of Fifth Report. 3704. 

Committee on Private Members' Bills and 
Resolutions. 
Motion reo First Report 839-43, 851. 
Motion reo Third Report 1318. 
Motion reo Fourth Report 2587-88. 
Motion re. Fifth Report 3974. 
Motion re. Seventh Report 6172-73. 

Companies Bill-
Motion to refer to Joint Committee 

and amendment to Circulate. 6047oi 
6066---{j8( 6069. 6070-84. 61090 
~I25. 6303. 6347. 

Delimitation of constituencies. 7350-
Demands for Grants. 1954-55-

Industries- .' 
Motion to reduce the Demand-
Failure to encourage Cottage and 

small scale industries. 4~15. 
Failure to re-orientate the stores pur-

chase policy of the Government so 
as to help and encoul'llge handi-
craft and small scale industries. 4713. 

Policy of encouragement of cottage and 
small scale industries. 4709-15. 

Policy of industrial development. 
4709-15· 

Ministry of Commerce and Industry-
Motion to reduce the Demand-

Failure to give adequate protection 
and encouragement to CQttage and 
small-scale industries. 4709-1S. 

Failure to have quantitative restriction 
on importS of articles for which 
Indian manufactures do not Jet 
proper market. 4713-14. 

Failure to promote cottace indll8trica. 
4709-1S. 

Factories (Amendment) Bill-
(as passed by Council of States )-
Motion to consider and Amendment 

to refer to Select Committee. ,863-
66. 

General Dilculsion of the Rail.., 
Budget. II54~I. 



INDEX TO DEBATES, PART n. GTH SESSION, l~ 1 

ALTEKAR, SHRI-contd. 
Indian Registration (Amendment) Bill-

(Amendment of Section 21 by Sbri 
S. V. R.ar:nJswamy)-
Motion to circulate. 3176-81. 

Resolution re: Second Chamber at the 
Centre. 3978-83 .• 

Special Marriage Bill (as passed by 
. Council of States)--

Motion to consider. 7838, 7861, 
8079-86, 8104· 

ALVA, SHRI JOACHIM-

Commonwealth Finance Ministers' 
Sydney Conference. ZZ96-2301, 2317 

Companies Bill-
Motion to refer to Joint Committee. 

5972. 
Control of Shipping (Amendment) Bill 

(as passed by the Council of States )-
Motion tQ consider. 91Z-17, 2199' 

Delivery of Books (public Libraries) 
Bill-
Motion to pass as amended. 5603-

aS· 
Demands for Grants, 1954-55-

Defence Services, Effective-Air 
Force-
Motion to reduce the Demand-

Failure to take steps to build up an 
efficient aircraft and aeronautical' 
industry in the country. 3u6-z7, 
3 u8. 

Defence Services, Effective-Navy-
Motion to reduce the Demand-

Supply of dilapidated British nava 
vessels to the Indian Navy. 31451 

External Affairs- 2900--08. 
Motion to reduce the Demand--

Appointment of Ambassadors. z902 
07· 

Liqui~tion of foreign pockets in 
IndlB. 2903--06. 

Measures to be taken in consequen-
ce of the Military Pact between 
U.S.A. and Pakistan. 2902-03. 

Need for action against Portugal 
and France regarding integration 
of foreign pockets with the Indian 
Union. 2903-06. 

Ministry of Communications. 38S5. 
Ministry of Defence-. 3II8-25, 3u6. 

Motion to. reduce the Demand--
Failure of' Government to continue 

life grants offBInily penSions. 3121. 
Purchase of defence stores from out-
side. 3125. 

Tn'bal Areas-
Motion to reduce the Demand-

Policy with regard to the administra-
tion in N.E.F.A. 2917. 

ALVA, SHRI JOACHIM--contd. 
Demands for Supplementaty: Grana 

for 1953-54-
Defence ServiCCII, Effective-Air 

Force. 578-79. 
Discussion r,. peaceful uses of Atomic 

Energy. 7050-54. 
Finance Bill--

Motion to consider. 5339.; 
High Court Judges (Conditions of Service) 
Bill-
Motion to consider. 5620, '5624, 

5628, 5647, 5648. 
Motion to pass as amended. 5678- 82 

Motion for Adjournment-.... 
Failure of Government to bring In a 

motion to discuss Calcutta situation. 
247· 

Motion re. International' Situation 
(Substitute Motion adopted). 7613-16, 
7623-30. 

Press (Objectionable Matter) Amend-
ment Bill-- . 
Motion to consider and amendment 

to circulate. 1803-14. . 
Motion to pass as amended. 21~0 

AMBASSADOR (S)-
Demands 

External 
for Grants, 
Affairs-

1954-55-

Motion to reduce the Demand--
Appointment of -. 2787, 2788-

89, 2876-77, 2906-07, 2870--72, 
Z974· 

AMENDMENT(S)-
. __ on General Regulations of the 

Industrial FinaDce Corporation of India 
--Laid on the Table. 6134-35· 

AMENITY(IES)-
S" also "Railway Passenger Amenity(ies)". 
See also "Railway Staff Amenity(ies)' 

AMERICA, UNITED STATES OF-
Demands for Grants, 1954-55-

External Affairs-
Motion to reduce the Demand-

Failure to evolve concrete measures 
for countering the apprehended 
effects of the Pakistan-U. SA 
Military Pact. 2786, 2797-2802, 
2821-24, 2868-70, 2891-94, 
2895-96,29QS-09,293 I -32,Z961-
63,2974· 

Lack of policy of effective friendship 
towards om neighbouring Na-
tions, in particular Afghanistan, 
U.S.S.R.,China and Burma, thro-
ugh pacts of non-agressioll, to 
meet the situation Cl'CBted by the 
Pakistan-U.S.A. and Pakistan 
Turkey Military Aid Pacta. 
280S,2S28,289I--94, 297~ 
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• AMERICA, UNITED STATES OF-contd. 

Demands for Grants. 1954-55-c;.m/d. 
Motion to reduce the Demand-contd. 

Measures to be taken in consequence 
of the Military Pact between U.S.A· 
and Pakistan. 2.787,2797-2.802., 
2.82.1-2.4,2.831-32.,2.844-45. 2853-
58,2.86S-70, .2878-79, 2.891--94> 
2895-96, 2.902.-03. 2.908-09, 2931-
32.,2.935.2943-48,2.961--63,2974. 

Ministry of Defence--
Motion to reduce the demand-

Necessity of strengthening the defe-
nce of the country in view of the 
U.S.Pak.istan Military Pact. 2990, 
302.1,3026, 3043-45, 3050--52, 
3070, 3098-99, 32.06, 3u7-
2.8, 32.2.9-31, 3235-38. 

Ministry of Infonnation and Broadc:ut-
ing-
Motion to reduce the Demand-

Failure of Government to prevent 
exhibition of obscene pictare im-
ported from-. 4308, 4354-55, 
441 3. 

Statement reo U.S. Military aid to 
. PakiStan. 963-74. 
American Observers in Kashmir--
Motion reo Internati<'I1a1 Situation (Sub-

stitute Motion adopted) 7568. 
AMIN. DR.--

Demands for <mmts, 19S4-55-
Industties-

Motion to reduce the Demand-
Role of small scale indUstries in the 

economy of the country. 4648. 
Miniatty of Commerce and Industry-

Motion to reduce the Demand-
General economic policy. 4646. 
General di5CUssion of the General 

Budget. 1954-55. 24100-14-
AMJAD ALI, SHRI-

Demands for Grants. 1954-55-2.785. 
Demands for Grants. 1954-55-

Railways-
Railway Board-. 1522.-2.5. 

Motion to reduce the Demand-
Review of cases victimised under 

Safeguarding of National 
Security Rules. 152.2.-23. 

Muslim Wakfs Bill (by Shri Kazmi)-
Consideration of CIaUSCI. 202.6-27. 
Point of Order reo procedure for dis-

cussion of Demands for 'Grant8. 
Railways. 1954-55. 1586-87. 

AMMUNITIONS-
See "Arms and Ammunition". 

AMRIT KAUR. RAJKUMARI-
Demaada for .Grants 19S4-S5-

Medical ServJces-. 4632. 
MiniBtty of Health-

27, 46%9-31, 4632-38. 

AMRIT KAtJR,RAJKUMARI-contd. 
Motion to reduce the Demand-

Failure to check and oontrOl ele-
phantiasis and other filarial di-
seases in coastal areas. 4636. 

Failure to pay proper attention to 
the problem of nutrition of the 
people 4632. 

Need to compel aU the doctors 
newly qualifie;l in medicine .to 
serve for a specific period in 
rural IlrC85 immediately a fter 
they come out of oolleges. 4632. 

Negligence of the Ministry in the 
matter of encouraging the Ayur-
vedic system of medicine and 
opening of Ayurvedic centres 
4634-37. 

Public Health-
4628-29. 463I. 
Motion to reduce the Demand-

Failure to provide more sanatoriums 
to check spread of T.B. etc. 4631. 
Provision of more sanatoriums 10 
check the spread of tuberculosis 
etc. 4631. 

Demands for supplementary Grants for 
1953-54-
Mmistry of Health- 600-01. 

Drugs and Ma~c Remedies (Objection-
able Advertisements) Bill (as passed 
by the Council of States) 

Motion to consider. 5734-35, 5765-
67. 

Consideration of clauacs. 5771, 5714-
5718, 5783. 5786. 

Motion to pass. 5787. 
Punishment for Adulteration of Food-

stuffs Bill (By Shri Jhunjhunwala) 
~tion to Consider. 5547-49. 5550. 

Resolunoo re family planning. 262.7-
340 2636. 2639· 

ANAND-
D~ GrailtS. 1954-55-

Construction of New Lines-Capital 
apd Depreciation Reserve Fund-

Motion to reduce the DematId-
Doubling line between Baroda and 

Anand. 1645-46. 1651, 1681. 

ANANDCHAND. SH1U-
Demands for Granrs. 1954-55-

Bilaspur-- . 
Motion to reduce the Demand-
Inefficiency in administration. in 

Bilaspur. 4046. 4159-61. 
Proposed mer~r of Bilaspur with 

Himachal Ptadcsh. 4046. 4162--65. 
Ministry of lniganon and Power-

Motion to reduce the Dernand-
Fallure to adopt a definite policy 

with regard to Bhakra-Nanpl 
Project particularJy.reprdina ro-
babilitatfon. 4212. 
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ANANDCHAND SHRI-contd. 

Dcmanc!s for Grants, 1954-5S--<:ontd. 
Ministry of States-

Motion to reduce the Demand-
Control over Administration of Part 

'C' States. 4046, 4158-59. 
Himachal Pradesh and Bilaspur (New 

State) B;n (as passed by the Council of 
States)--
Motion to consider. 6859, _ 6861, 

6863. 6865-87. 
ANCIENT AND HISTORICAL MONU-

MENTS AND ARCHAEOLOGICAL 
SITES AND REMAINS (DECLENA-
TION OF NATIONAL IMPORTANCE) 
AMENDMENT BILL, 1953-

See under "Bill (5)". 

ANDAMAN AND NICOBAR ISLANDS-, 
Demands for Grams, 1954-55. 4043, 

4206. 
Demands for Grants on Account.· 1687' 

1698. 

ANDHRA-
Demands for Granu, 1954-55-

Broadcasting-
Motion to reduce the Demand-
. Improvement of Broadcasting station 

at Vijayawada in--State. 43II.' 
4316, 4321-22, 4413. 

C:lpital Outlay . on Multipurpose River 
Schemes--
Motion to reduce the Demand-

Failure t6 give adequate finance to--
State to bring lands in Tungabha-
dra Project area under cultivation. 
4213, ~1-43, 4,ZSo. 4304· 

Failure to give the aUistance of the 
Central Tractor Organisation to 

State for cultivation of 
lands in the Tungabhadra Project 
&rea. 4213-14. 4304. 

Ministry of Information and Broadcast-
ing--
Motion to reduce the Demand-

Lack of necessary provision for broad-
casting and wiele publicity in the 
rural areas about the schemes UDder 
the Five Year Plan in -- State. 
4309. 4413. 

Demands for Grants, 1954-5S-RaiI-
ways--
Railway Bdard--

Motion to reduce the Demand-
Representation of Chc1lChus (Hill 

Tribes) of --. 1400, 1538. 

ANGLO-AMERICAN EXPERTS-
Su "Expert (s)". 

ANGLO-INDIAN (S)-
Motion for adjournment reo nomination 

of an--to the Travaucore-Cochin 
Legislative Assembly. 1381-85. 

.ANGlO-PORTUGESE TREATmS-
. Calling Attention to Matter (s) of Ur-

gent Public Importance--
Statement by Prime Minister Te ap-

plicability of the North Atlantic 
and -- to Goa. 4807-10. 

ANNOUNCEMENT-
Business of the House--

Announcement Te recommendations of 
the Business Advisory Committee. 
1789. 

ANTHONY, SHRI FRANK-
Barsi Light Railway Company (Transfer-

red Liabilities) Bill--
Motion to Consider. 791-95. 

Code of Criminal Procedure (Amendment) 
Bill-
Motion to refer to Joint Committee 

and amendments to circulate and to 
refer to Select Committee. 6690-
6719. 

Code of Criminal Procedure (Amend-
ment) Bill (By Shri S.V. Ramaswamy).-

Motion to refer to Select Committee. 
~719. 

Demands for. Grants, 1954-55--
External Affairs. Z784. z80S. :lI834~ 

41 • 

Motion to rOOuce the demand--
Basic principles underlying the 

foreign policy 2805, z832-41 
Measures to be taken in 

consequence of the Military Pact 
between U.S.A. and Pakistan. 2831-
32. 

Need for a more positive attitude towards 
Communism. 2805. 2832-41. 

Demands for Grants, 1954-55-
Railways-
Ordinary working Expenses Operating 

staff-
Monon to rOOuce the Demand-

Disabilities of RailWl!Y staff. 1541 
Railway Board-

Motion to reduce the Demand-
Policy with regard to staff. .1399, 

1401-Q9. 

Demands for Supplementary Grant .. 
1953-54--Railways--
Ordinary Working Expens_ 

Administration. 688-94. 
Demands for Supplementary Granu 

19S3-54-Railways--
Ordinary Working Expenses--Oper-

ating Staff.-
Motion to reduce the Demand--

Effects of treating dearness aIIawancC 
as pay for certain purposes. 708-10 

General Discussion of Railway 
Budget. 1161-7°. 
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ANTHONY, SHRI FRANK-conrd. 
High Court Judges (Conditions of Ser· 

vice) Bill-
Motion to consider. 5618-24. 5625-

28. 
Press (Objectionable Matter) Amend-

ment Bill-
Motion to consider and amendment to 

circulate. 1736-38• 1779--90· 
ANTI CATTLE SLAUGHTER BILl-

(by Shri U. M. Trivedi)-
See under "Bill (8)". 

APPELLATE TRIBUNAL (S)-
Demands for Grants. 1954-55-

Ministry, of Labour- . 
Motion to reduce the Deman~ 

Labour Appellate Tribunal. 3707. 
3756-57. 3791• 

APPROPRIATION ACCOUNTS-
_ (posts and Telegraphs). 1951-52 

and Audit Report, 1953-
--Laid on the Table. 6355. 

Appropriation Accounts of the Dcfc:ncc 
Services for the year 1951-52 and Com-
mercial Appendix thereto together 
with Audit Report thereon--
--Laid on the Table. 2215. 

APPROPRIATION ACCOUNTS, RAIL-
WAYS-
Appropnation Accounts of Railway. in 

India for 1951-52-
Part I-Review----.Laid on the Table. 

7739· 
Appropriation Accounts of Railway. 

in India for 1951-52. 
Part II-Detailed Appropriation 

Ac:counts-Laid on the Table 7739. 

APPROPRIATION ,No.5) BILL. 1953-
See under "Bill (s)". 

APPROPRIATION BILL. 1954 AS PASS-
ED BY HOUSE OF THE PEOPLE-
See under "Bill (s)". 

APPROPRIATION (No.2) BILL. 1954 
(AS PASSED BY HOUSE OF THE 
PEOPLE)--
See under "Bill (s) ". 

APPROPRIATION (RAILWAYS) NO.2 
BILL AS PASSED BY HOUSE OF 
THE PEOPLE-

Sit under "Bill (8)". 

APPROPRIATION (RAILWAYS) BILL. 
(AS PASSED BY HOUSE OF THE 
PEOPLE) 1954-
Su under "Bill (a) ". 

APPROPRIATION (VOTE ON AC-
COUNT) BILL--
S.. uDder "Bill (a)". 

APPROPRIATION (VOTE ON AC-'" 
COUNT) BILL. 1954 AS PASSED 
BY HOUSE OF THE PEOPLE-
S ... nud., "B.i1 (s)."' 

APPROPRIATION TO DEPRECIATION 
RESERVE FUND-
Demands for Grants--I954-S5-

Railways. 1682-83, 1684-

APPROPRIATION TO DEVELOPMENT 
FUND-
Demands for Granrs. 1954-55--

Railway-. 161'12-83 1684. 
ARCHAEOLOGY-

Demands for Grants-1954-55. 
3258-3359. 3396-3461. 3462. 

Demands for Grants on Account--
1687. 1691. 

ARMS AND AMMUNITION-

Demands for Grants. -- 1954-S5-
Ministry of Defence-

Motion to reduce the Demand--
Modernisation of the services-

particularly the technical 
mechanised arms of all the three 
services. 2990. 3057. 31ll- 12 
3130-31. 

Ne"d for a change i'n the .tt1lt~gy of 
defence to meet an attack with mod-
ern weapons of warfare, 2991-92, 
~993-94. 3005-07. 3017-20.0031-
32, 30~7-S8. 1059-60. 322E. 

ARMY-
Demands for Grants,-1954-55. 

Ministry of Defen~ 
Motionw> reduce the Demanct-:--

Failure tD us~for nation bwld-
ing and economic development 
works to the maximum possible 
extent. 2991. 30 39-40, 3042, 

ARMY PERSONNEL-
Calling Attention to Matter(s) of Ur-

gent Public Importance--
Drowning near Jammu. 3689-92. 

ARMY RESERVES-
Demands for Grants-1954-5S-

Ministry of Defence-:-
Motion to reduce the demand--
Absence of Reserves for purposes of 

national defence. 2992. 3007. 
3054. 3100, 3134-35· 

ARRUPPUKKOTTAI-
Demands for Grants. 1954-5S":""Rail-

wayJ-
Construction of New Lines--

Capital and Depreciation ReaetYe 
Fund-
Motion to reduce the Demand-

Laying Qf VlrUdhunagar-Manama-
duri. line uia ArruppuIrkottai. 
1646.1681. 
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Demands for Grants, 1954-55--
Ministry of Commerce and Industry-

Motion to reduce, the Demand--
Closure of several textile mills-

factories, Small-Scale Shoe and 
Soap factories. 4642-4805. 

ASIAN PRIME MINISTERS' CONFE-
RENCE-

See "Prime Ministers' Conference". 

ASSISTANT SUPERVISORS-

See "Employee (s), Government". 
Supplementary Statements Nos. XIV)' 

XIV. XIII, XI, VIII, I (Suggestions 
and III showing action taken by Gov-
ernment' on, various assurances etc., 
during First Session, 1952, Second 
Session, 1952, Third Session, 1953, 
Third Session (Second Part), 1951, 
Fourth Session, 1953, and 
Fifth Session, 1953. respectively--
Laid on the Table. 39:zI-n. 

ASSURANCE (S), G~VERNMENT--
Consolidated statement showing action 

taken by Government on various as, 
surances etc. given during Sixth Ses-
sion, 1954-Laid on the Table. 6551' 

Supplementary statements Nos. . XVI, 
XV, XV, X, and V and XI and VII 
showing action taken by qovemm~nt 
on various assurances etc. gIVen dunng 
First Session, 1952, Second Session, 
1952, Third Sc.ssion, 1~53, Fourth 
Session, 1953, FIfth SeSSIon, 1953, of 
House of the People and Fourth 
Session, 1951 and Fifth Session, 1951 
of the Provisional Parliament-respec-
tively-Laid on the Table. 6557-58. 

Supplementary statements Nos. XVI, 
XVI, XVI, XI and VI and VIII 
showing action taken by qovernm?lt 
on various assurances etc. gIven d~ 
First Session, 19S1, -Second SesslOn 
I95l, Third Session, 1953, Fourth 
Session, 19S3 and Fifth Session, 1?53 
of House of the People and FIfth 
Session, 1952 of the Provisio~ 
Parliament respectively -- Laid 
on the Table. 7979. 

ATOMIC ENERGY-

Dilclusion reo peaceful, use. of -
7006-54. 

AUDIT-

J 
Den1ands for 'Grmu, 1954-55· 4813, 

, 
48:z,3-;-4918, 49l6-75, 4977· 

, Demands for G1'II1ta on Ac:<:OUIlt. 
1687. 1694. 

UDIT REPORT (S)-
Appropriatieil Accounts (Posts and Te-

legraphs), 19<;1-5l- and-- 19"3-
Laid on the Table. 6355.' -, 

Appropriation Accounts of the Defence 
Services for the year 1951-52 and 
Commercial Appendix thereto to-
gether with Audit Report thereon-
Laid on the Table. 22I5. 

-(Civil) 1952-(Part I)--
Laid on the Toole. 7739. 

-Defence ServICes, 1953-
Laid on the Table. 2215. 

-, RailwayS, 1953-- • 
Laid on the Table. 7740. 

AUSTRALIA NEW ZEAl;.AND AND 
AMERICA PACT- ' 

Metion reo International situation 
(SUbstitute Motion adopted). 7518. 

AUXILIARY TERRITORIAL FORCE 
BILL-

, See under "Bill (5)." 

AVIATION-3799, 3807-3908, 3910. 
Demands for Grants. 1954-55-

Motion to reduce the Demand-

Failure to allow Class IV staff of' Civ 
Aviation DeplIrtment to contribute 
10 G. P. Fund. 3806, 3894, 3908. 

Failure to gh'e decent living quarters 
to Class IV staff of Civil Aviation 
Department. 3805, 3894, 3908.' 

Failure to grant free medi£31 service 
for Class IV staff of Civil Aviation 
Depastment. 3806, 3894, 3900-390J. 

3908. 
Failure to recognise Civil Aviation 

Department Employees' Union. 
3806, 3893, 3908. 

Failure to redress grievances of Civil 
Aviation department employees, 
3806, 3899-3900, 39Ol -03. 3908. 

Security of service of Civil Aviation 
Department staff. 3806, 3«)08. 

Setting up of an Expert Committee to 
look into wage structure, Ji\'ing and 
Service conditions in Chi! Aviation 
l)epartment.3807,3893--95,3885--
87, 3901-O:Z, 3908. 

Working of Air Corporation with a 
Special reference to its failure in 
avoiding accidents. 3805. 38J5-J6, 
3835-36, 3908-

Demands for 
1687, J689. 

Grants 00 ACCOllBt 
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AYURVEDIC CENTRE (S>-; 
Demands for Grants, 1954-55--

Ministry of HC.'Ilth--
Motion to reduce the Demand-
Ne~!igcnce of the Ministry in the 

matter of encouraging the Ayur-
vedic System of medicine and 
opening of-. 4589, 4593-99, 
4599--4608.4634~37. 

AYURVEDIC SYSTEM. OF MEDICINE-
Demands for Grants, 1954-55--

Mini,try of Health-
Mo:ion to reduce the Demand--

Failure to establish statutory coun-
·cils for Homeopathic. A.yur-
vedic and Unani systems of medi-
cine. 4590. 4625-26,4638• 

Negligence of the Ministry in the 
matter of encouraging the --
and openin8 of Ayurvedic cen-
tre.. 4589, 4593-99> 4599-4608, 
4634-37,4638• 

AYYANGAR, !,HRI M. A.-
Committee on Prh'ale Members' Bills 

aDd Re,olulions. 
Presentation of Second 'Report. 255: 
Presentation of Third Report 1060. 
Pre~entation of Fourth Report. 2331. 
Presentation of Sixth Report. 4701. 
Presentation or Se\'enlh Report. 7170. . 
Presentation of Eighth Report. 6559. 
Presentation of Ninth Report. 7170. 

Finance BiU-
Motion to consider. 5256-62-

Hindu Maniage and Divorce Bill-
Motion for concurrence in the recom-

mendation of the Council of States 
to join the Joint Comminee. 7205-
:u. 

Pre~tation of Second Report of Joint 
Committee on Payment of Salary and 
Allowances to Members of Parliament. 
5154-

AZAD, MAULANA-
.Calling attention to Marter (5) .of Urgent 

Public Importance -- Hydrogen 
bomb tests. 3690. 

,Demands for Grants, 1954-55. 
Education. 3391-3461. 
Ministry of Education. 32 76, 3277. 

3278-79,3284.3289,335&-59,3397-
3458, 3461>61. 

Motion to reduce the Demand-
Sound Educational poUCY. 3391-3457. 
34~1. 

Teac:bing through the medium of mother 
toDgUe. 34~7-S8~ 

AZAD,SHRIBHAGWATJHA_ 
Absorbed Areas (La~s) BiIl-

(as passed by Council of States ) 
~otion to consider. 5726-%9. 

Delimitation of constituencies. 7362. 
D(~~s for Grants, 1954-55-

AV18Uon. 3873-75. 
Indian Posts and Telegraphs Depart-
ment (Including Working Expenses)-
-3873,3878-80. 
Motion to reduce the Demand-

Providing posta) facilides in all 
villages with a population of one 

. ~ou~and or more. 3875-78, 
Ministry of Defence-

Motion to reduc: the Demand-
Failure to organize adequate citi-

zen forces. 3021-26. 
Nece~sity of strengthening the 

defence of the country in view 
of the U. S.-Pakistan Military 
Pact. 3021. 

Need for a <;hange in the strategy of 
defence to meet an attack with 
modem weapons of warfare. 
3017-20 

Retrenchment of experienced personnel 
in the Ordnance andother Services 
3080. 

General Discu~sion of the Railway 
B~dget. 989,-1-017-25. . 

Motion on/Address by the President 
323, 324. 225. 326. 3~8. 

Motion reo Third Report on Private 
Member,' Bills. 1318. 

Press (Objectionable Matter) Amend-
ment Bill---
Motion co consider' and amendment to 

circulate. 1837-38 
Resolution reo promotion of rifie train-

ing. 132S-3J. 
Resolution r6. working of administrative 

machinery and methods at the Centl'e, 
50f0· 

Salaiies and AUowances of Members of 
l'arIisment Bill--
Consideration of clauses. 7420, 742&--

32 , 7452 , 7454· 
Special Marriage Bill (as passed by 

Council of States)--
Motion to consider. 8070. 

B 
BACKWARD CLASS(ES)-

Demands for Grants. 1954'55-
Education-

Motion to redu= the DemaDd-
Scholarship ta Backward Class stu-

dents. 32 58, 3311. 3461. 
BAGALKOT-

Demands for Grants, t954-55-Rafil\ayt. 
ConstruCtian-af New Lines:--CaPbal 

aud Depreciation ReterVe Fund-
Motion to reduce the Demand':' 

Construction of Bagalkot-RaiclJur 
li_ uia Ratti Gold Miaca. I6.C4. 
Jblll. 
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AHADUR SINGH, SHRI.,... 
Demands for Grants, 1954-55-

Ministry of Education-
Motion to reduce the Demand-

Inadequate . provision for education. 
32 58• . , 

Sound educational policy, 32 58. 

BALl\NCE SHEET(S)-
Balance Sheets of Railway Collieries 

and Statements of all-in·cost of Coal, 
etc. for 1951-52--
Laid on th~ Table. 1740. 

Block Accounts (Including Capital State-
ments comprising the loan Accotrnts) 
-- and Profit and Joss Accounts of 
Indian Government Railways for 
1951-52-- Laid on the Table. 7740. 

BALAKRISHNAN, SHRI-

Demands for Grants, 1954-55-
Ministry of Finance, 4948-50-

BANARES HINDU UNIVERSITY 
(AMENDMENT) BILL-[AMEND-
MENT OF SECTION 17 BY SHRI 
RAGHUNATH SINGHl-
S. under. "Bill(s)" 

BANK(S)-
Demands for Grants, 1954-55-
Miscellaneo~ Departments and Ex-

penditure under the Ministry of Fin-
ance-
Motion to reduce the Demand-

Government's policy in connection 
with the problems of BankIng 
and Insurance industries in the 
country. 4822.,4850-51, 49OD-01 , 
4975· 

BANKING COMPANIES (AMEND.. 
MENT) BILL, 1953-
S •• under "BIlI(s)". 

BANSAL, SHRI-
Calling Attention to MatterCs) of Urgent 

Public Importance -- Arrangements 
011 the occasion of the I.A.F. exer-
cises on 2.8th March, J954- 3392, 
3395· 

Code of Criminal Procedure (Amend-
ment)BiU-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Commi.tee. .643~-33, 6449, 
6469, 6486, 6489. 650 2., 652.8, 6563-
64, 6567, 662.3, 6719-30. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S.V. Ramaswamy)-
Motion to refer to Select Committee. 

6563-640 6567, 6623, 6719-30. 

BANSAL, SHRI-contd. 
Coffee Market Expansion (Amendment) 

Bill-
Motion to refer to Select Committee· 

777g-82.. 

Commonwealth Finance Ministers' Sydney 
Conference 2.2.80-85, 2.%90, %3J5. 

Companies BiU-
Motion to refer to Joint Committee and 

Amendment to circulate. 6038-39', 
609J, 6095. 6098, 6J39, 6~80, 6330. 

Delivery of Books (Public Libraries) BilI-
Motion to consider, 5592.-93. 

Demands for Grants, 1954-55-
Industries-- . 

Motion to reduce the Dernand-
Policy of industrial development. 

4652.-54, 4654-55. 
Mini~ of Commerce and Industry-

Motion to reduce the Demand-
Anti-national effects of the present 

industrial policy of Go"ernment 
4652.-54, 4654-55. 

Export and import policy with 
refercnc, to tobacco-
Export policy. 4655-57, 4658-59-

Failure to adopt a tariff policy calculat-
ed to foster indigenous industry and 
trade. 4657-58. 

Foreign-owned industrial and com-
mercial underlakings in India. 4654 

General economic policy. 4652.-59 
Policy of allowing foreign firms to 

establish factories when Indian 
firms are already established.46s.. 

Policy regarding expon and import. 
4655-58. 46511-59. 

Unhelpful trade policy of the G0-
vernment. 4655-~. 4658-59. 

Ministry of Works, Housing and Supply-
. Motion to reduce the Demand-

Arrangements for industrial houaing. 
3953-54· 

Miacel.Ianeous Dep artments od Ex-· 
penditure under the-Ministry of W~ 
Motion to reduce the Demmd-

Purchase and Supply Organisations in· 
India and abroad. 39S4-5S. 

Stationery and Printing. 3951-53. 
Factories (Amendment) Bill (as passed by 

Council of State8)-
Motion to consider and Amendment 

to refer to Select Committee. 5850. 
Finance Bill-

Motion to consider. 5075-87. 5356-57.' 
Consideration of Clauses. 5418-2.0. 

General Discussion of the Rail_y 
, Budget. 1074-81. 
Press (Objectionable Matter) Amendment 

Bill-
Motion to consider and amendment· 

to circulate. 1835. 
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BANSAL, SHRI·--co:.ld. 

i'rc'fcotion of Disqualification (Parlla::' 
ment and Part C States LegislanueaJ 
Amendment Bill- (as passed by 
Council of States)-
Motion to consider. 59~4. 5935-37. 

Report of IIF.C. Enquiry Committee 
u6~-63. ~059-6S. 

Re101ution r, Scciona Chamber at the 
Centre. 3989. 

Resolution r, working of administrative 
machinery and methods at the Centre. 
4031. 

Statement T6 Commonwealth Finance 
Ministers' Conference held in Sydney. 
354-55. 

BARMAN. SHRI- . 
Business of the House. 49~4. 
Code of Criminal Procedure (Amendmenl) 

Bill-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6687. 

Gode of Criminal Procedure (Amendment) 
Bill (By Shri S:V. RamB!wamy)-
Motion to refer to Select Committee. 

6687. 
Companies Bill-

Motion to refer to Joint Cornmittl:e 
aad amendment to circulate. 6004-080 
6048. 

0-00, Ib, Grants. 1954-55-
Defence Serriccs. Effective -- AIr 

Force. ~16. 
Defence Serrices. Effectin __ Army. 

3~16. 
Defence Services, Effective -- NB'fY. 

3~I6. 
Mini,try of Defenot- 3213-15. 

Motion to reduce the demand.-
Necessity of strengthening the defence 

of the COl1Dtry in view of the U. ".--
PlkistaD Mihlary Pact. 3~IS. 

Ministry of Rehabilitation-. 
3632.-36 ... 

MJSceUaneous Bl:penditure under the 
Ministry of Defence. 3316-17. 

Dru~s and Magic Remediel (Objectionable 
Advenisemenu) BiD-(al paaed by 
Council of StBtcs)-
Corriderarlon of clauses. 5781-83. 

P'mante Bill-
Motion to consider. 5297-5301. 

Salaries and AllOWlUl(:el of Members of 
Parlilllllent Bill-
CcDJideration of clauses. 7463, 7470-

71. 
BARODA-

Demands for Grants, 19S4-SS-Railwaya.-
Construction of New Lines-CSpital 

and Depreciation Reserve Fund-
Motion to reduce the Demand-

Doubling line between Baroda and 
Anand. 1645-4/> •. 1651, 1681. 

BAJtROW; SHRI-
Butinesa of the House. 7744. 
Demands for Grants. 1954-55-

Bduauion-
Motion to reduce the Demand-

Repon of the Secondary Education 
Commi .. ion. 3258. 3327-32. 

BARROW SHRI.-contd 
Demands for Grants. 1954-55-

Railways. 1482. 1589-90, 1592. 
Ordtnary Working Expenses-

Labour Welfare 
Motion to reduce th~ Demand-

• A lminimatiol) of Railway School 
etc. Ij9l. 1603-06 

BARS I LIGHr RAILWAY COMPANY 
(TRANSFERRED· LIABILITIES) 
BILL-
S" under "Bill(s)". 

BARS I LIGHT RAiLWAY COMPANY 
(TRA.1I<SFERRED LIABILITIES) BILL. 
1954 (AS PASSED BY HOUSS OF nm 
PEOPLE). 

SIC under "BiiJ(s)". 

BARSI LIGHr RAILWAY COMPANY 
(TRANSFERRED LIABILITIBS) 
ORDINANCE. 1953-
See under "Ordinance(s)". 

BARUPAL, SHRI P. L-
Special Marriage Bill (as pa.ed b, 

Couuc:il of States)-
Motion to consider. 8033. 

BASAPPA SHRI-
Demands for Grants. 1954-5'-

<External Affairs --. 2871-74-
:1875-79. 
Motion to reduce the Demand-
Appointment of Amha_don. 2876-77. 
Basic principles underlyiua the 

foreign policy. 287I-73. 
Liquidation of foreign pocteta ia 

India. 2872-73. 
Measures to be taken in COIlIequeDCe 

of the Military Pact between U.S.A. 
and Pakistan. 2878-79. 

Publicity by our l!mbassiea abll*L 
2876-77. 

Tribal Areas-
Motion to reduce the Demand-

Policy with regard to the AdmiDi-
Itration in N.E.F.A. 2877-711. 

BASIC INDUSTRY(IES)-
SM "Industry(ies)". 

BASU. SHRI K. K.-
Bani Light Railway Company (Trmaten.4 

Liabilities) BiII-
Consideration of clauses. 886, 

BUlineas of the House-
Circulation of copies of the Industml· 
Finance Corporation Enquiry Commi-

ttee Report and allotment of time 10'9. 
Commonwealth Finance Minittetl' 
Sydney C6nference. u85-89. 

Delimitation of Conltiruenciel. 73»-
Delivery of Books (Public Libran.' 

BiD-
Motion to con,ider. 5587-88. 
Consideration of Clauses. 5598. 
Motion to pasl U amended. $605. 
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BASU, Sl{RI K. K. -contd. 

Demand, for Grm[s, 1954-55-
Broadcasting-

Motion to reduce the Demand-
Party bias in the news broadcast by 
A. I.R. specially during elections 
when thespeeche5 of Congresa and, alone are propagated.4310. 

Capital Outlay, of the Ministry of Com-
merce and 1ndustry-
Motion to reduce the Demand-

Establishment. of Civil Explosive 
Factory with the aid of foreigners. 
465Z. 

Commercial Intelligence and Statistics-
Motion to reduce the Demand-
Arrangements for obtaining com-

mercial statistic! which are quite 
inadequate. 4(\50. 

~nner in which industrial produc-
uonand trade statistics are worked. 
4650. 

IndlMri_ 
Motion to reduce the Dellllllld-
Pailure to give price protection and to 
~d ma.rkcts for products of cottage 
mdulltnes. 4647. 

Irriga~ .(Including Working Expcnses), 
NaVJPt!on. EmbarLkmcnt and l>rainage 
Work! (met from Revenue)--

Motion to reduce the Demand-
Pailure to provide for the Ganga 

Barrage Projeot in an adequate 
manner. 4:113. 

Mipiatry of Commerce and Industry-
Motion to reduce the Demand-

Failure to have quantitative restriction 
on imports of articles for which 
Indian manufactures do not get 
v.r0per markets. 4645. 

Failure to stop the large profits of 
WIMCO. 4645. 

Failure to work Industrial Develop-
ment and Regulation Act in interelta 
of industry. 4644. 

Policy of allowing foreign finns to 
establish factories when Indian 
firms are already established. 4645. 

Proposed rationaliaation to Jute-Cotten 
and other industries resulting in 
1arge unemployment. 46.45. 

The huge profits of the paper industry 
especially the Titagbur Paper Fact-
ory. 4645. 

Ministry of Pinance-
Motion ot reduce the Demand-493z-33. 

Failur~ to stop, foreign finns from ex-
pornna thar profits and in not 
directing them to invest it back into 
the industry-4933-34. 

Failure to atop investment of foreian 
capital in industries where Indian 
capital ia available much to the 
detriment of the national interests 
4934-38• 

BASU, SHRI K. K.-contd. 
Demands for Grants-conta: 

Ministry of Infonnation and Broadcasting--
Motion to reduce the Demand-

Exhibition of news-ree1s produced by 
foreign concerns as news roels like 
the Paramount News propagating 
false news and biased versions of 
incidents. 4308. 

Failure of the Censor Board to im-
prove and keep. up the standard of 
Indian films. 4308. 

Ministry of Irrigation and Power-
Motion to reduce the Detnand-

Necessity .:If integrating Silai and 
Kassi Schemes-
Undue weightage on power projects 
in preference to flood control. .pIl. 

Ministry of Production-
Motion to reduce the Demand-

Policy regarding IndustrIal produc-
tlon·4S19· 

Working of shipbuilding yard at 
Visakbapatnam with reference to 
foreign experts. «80. 

Miscellaneous Departments and Expendi-
ture under the Ministry of Commerce 
and Industry-, 
Motion to reduce the Demand-

Grant of patents to foreigners. 4651. 
Working of the Trade Marks Com-

mittee, Forward MlI£ket Commission 
and Jute Enquiry Commission. 
4651• 

Multipurpose River Schemes-
Motion to reduce the Demand-

Pailure to tackle on national level for 
resuscitation of the tidle rivers and 
canals of the 24 parganas . .pI] 

Other Organisations under the Ministry 
of Production-
Motion to reduce the Demand-

Working of coal Commissione's office 
adversely affecting small collieriu 
against big collieries. «80. 

Salt-
Motion to reduce the Demand-

Failure to develop salt industry. «80. 
Demands, for Grants on Account. 1685 

86, 1687. 
D~ds for Grants, 1954-55 --

Railways. 1395, 1591, 159Z. 
Discussion re. peaceful llSO of atomic 

energy. 70z8. 
Finance Bill-

Motion to consider. 5360. 
Consideration of clauses. 5373-79. 
Motion to pass. 5454-55. 

General discussion of the General 
Budget, 1954-55. Z703-10. 

General Discussion of the Railway 
Budget. 991 

High Court Judges (Conditions of Service) 
Bill--
Motion to consider. 56u, 5611 

5619, 56:Z5, 5639-45, 5650, 56,z, 
5654. 
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BASU. SHRl K. K.~ntd. 
High Court Jud~es (Co 1ditio IS of Services) 

BiJ1.-.contd, 
Consideration of ~lauses. 

5658. 5659, 5660-61, 566z, 
5665, 5666, 5667, 5668-69, 
5673-75, 5676. 

Motion to pass as amended. 5695. 
Hiab Court Judges (Conditions of Service) 

Bill- . 
Motioo to consider the amendment 

made by the Council of States. 7679. 
Motion re first report of the Committee 

on Private Members' Bills --. 
843, 844, 851 

Muhim Wjkfs Bill (by 5hri Kazmi)-
Consideration of clauses. Z034. 
Presentation of Petitions. zzxS. 

Press (Objectionable Matter) Amendment 
Bill-
Consideration of aauses. ZOIO, t 

2.01Z-I3, 2.12.0. 
Report of 1. F. C. Enquiry Committee. 

IZ38-43. 
Salaries and Allowances of Members of 

Parliament Bill-
Motion to consider and amendment to 

circulate. 7406. 
Consideration of clauses. 7419-2.0, 

7440 , 7461, 7467. 7469. 
Statement 'e rice> deal with Burma. 

i576. 
S1Ippression of Immoral Traffic.o and 

Brothels Bill (by Shrimati Maniben 
Plltel)-
Motion to consider and amendrneat 

circulate. 5534. 
Voluntary Surrender of Sal;uiea 

(Exemption &om Taxation) Amendment 
Bill-
Motion to consider. 5496-98. 

BENGAL CHAMBER OF COMMERCE-
Demands for Grants, 1954-55-

Coaunercial Intelligence and Statisti~ 
Motion to reduce the Demand-
Failure to take action against the - for 
directing ita constituents not to 
furnish figures about foreignera 
employed. 4650, 4805. 

BBTELNUTS-
Demands for Grants, 1954-55-

Union Excise Duties-
Motion to reduce the Demand-

Duties on c1oth,--and washing 
aoap 48zI, 4975. 

BETrIAH--:-
Calling Attention to Matter(s) of Urgent 

Public Importance- . 
Derailment of train between ChanpatJa 

and -. 6560-61. 
B£ZWADA-

Demands for Grants, 1954-55--
Railwaya- . . 
ConsrtUction of New Llr.es - Capital 

and Depreciation Reserve Fund 
Motion to. reduce the Demand-

Double line between---and Madras. 
1646, 1681, 

• 

BHAGAT, SHRI B.R.-

Correction of answer to Starred Question· 
7622.. 

General discussion of the Genera) 
Budget, 1954-55. 2.547-54-

BHAKRA-NANGAL PROJECT-

Demands for Grants, 1954-55-
Ministry of Irrigation and Puwer-

Motion to reduce the Demand-
Failure to adopt a definite policy 

with regard t(}--particularly 
regarding rehabilitation. 4ZIa 
4304. 

BHAKT DARSHAN, SHRI-
Absorbed Areas (Laws) Bill- (as passed 

by Council of States)-
Motion to consider. 5714-15. 

Demands for Grants, 1954-55-
Ministry of Defence --. 3Z I 8-2.4. 

Demands for Supplementary Grant 
for 1953-54 --
Police. 604-

BHARGAVA, PANDIT THAKUR DA5-
Abducted Penons (Recovery and Res-

toration) Amendment Bill-{as passed 
by Council of States'-
Motion to consider. 7Z9, 740, 748-749 

SQ,767-68. 
Business of the House. 4Zz6. 
Code of Criminal Procedure (Amendment) 

Bill-' 
Motion to refer to Joint Committee-

and amendments to circulate and to-
refer . to Select Committee. 644Z. 
6443, 6477-78, 6479, 6483, 6484. 
6486, 65Z7-3Z, 6533-34, 6535, 6536-38, 
6539-49, 6550, 6551-55, 6556, 
6s6z, 6571-6619, 6834, 6840, 6853-54 

Code of Criminal Procedure (Amendment). 
Bill (by Shri S. V. Ramaswtmly)-
Motion to refer to Select Committee 

6S6z, 6571-6619, 6834,6840, 6853-54. 
Companies Bill-

Motion to refer to Joint Committee aad 
amendment to circulate. 6141-42. 
6143. 

Delimitation of constituencies. 7350. 
Demands for Grants, 1954-55-

Agriculture-
Motion to reduce the Dema n 

Interest of the uriculturists. 350:z-
03. Civil Veterinary Facilities. 3496-
3500, 3501-02. 

Expenditure on displaced persons-
Motion to reduce the Demand-

• Wrong policies in evicting displaced 
persons from their residences. 3657-
58. 

Forest- . 
Motion to reduce the Demand-

Conservation pf forests. 3501. 
Mioistry of Food arid Agriculture-, 
Motion to reduce the Demand-. 
3503-0S· 
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Demands for Gtants-COftld. Motion re First Report of the Committee 
Ministry of Food and Agriculture-cDllcd. on Private Member's Bills. 829.8,5(:. 

Food policy. 3492-96. Press (Objectionable Matter' Amendment • Ministry of Irrigation and Broadssting- BiIl- • 
Motion to reduce the Demand- , 

Unsatisfactory policy regarding Motion to consider and amendment to 
Multipurpose River Schemes. 4297. circulate. 1738. 1901. i909-2.(, 

1946. 1949, 1968. 
Ministry of Rehabilitation- Consideration of clauses. 1979-86, 

Motion to reduce the Demand. 1987, 1994 •. 2097. 2099, 210:, 2101, 
3654-57. 3659. 3660-61. 3685. 3686. 21.02-04, 2106. 2II3-16. 2II9. 
3696. Motion to pass as amended. 2131. General poliq re loans and compen-
sation schemes. 3656-57,' 3659. Report of I.F.C. Enquiry Committee. 
3685,3686. 1233, 1243-52, 1271, 1272. 

Multi-purpose River Schemes Resolution r, Withdrawal of Cadets 
4291. from the National Defence Academy. 

Demands for Grants on Account. 1686- 1365. 
87. Special ~brriage Bill - (as passed by 

Demands for Grants, 1954-55- Co~cJl of States)-
Railways. 1388-90, 1393. 1396,.1590• Mouon to consider. 7860-61,7863, 7873, 

Railway Board. 1497-1502. 8021, 8031-49, 8103. 
MOtion to reduce the demand- Statement re purcitase of tractors for 

Policy with regard to staff. I SOO-02.. Centra! Tractor Organisation. 7987. 
SuppressIOn of Immoral Traffic and 

Discussion re issue of Ordinances. 90, Brothels Bill (by Shrimati Mani"'" 
1I3, 116-2.2. Pat'/)- : 

Displaced l~rsons (Claims) SupplementarY Mo~ion to consider and amendment to 
BilI- cltculate. 5530-31. 5532. 
Motion to consider. 485. 488• 490-91 Transfer of Evacuee Deposits Bill-

493. 496-5°5. 5°8-17. Morion to consider. 2.150. 21Sfo 
Amendment to referto Select Committee 2168. 

490-91,493.496.505.508-,17. Motion to pass. 2172-77. 
Consideration of clauses. 549- 52. Voluntary Surrender of Salaries (ExeInp.. 
Estimates Committee- tion from Taxation) Amendment 

Presentation of Eighth Report. 7981. Bill-
Presentation of Ninth Report. 7981. Motion to consider. 5499-5502. 

Pinance BiIl-
Motion to consider. 5357-58. 
Consideration of clauses. 5362-7 I. 

5372, 54°2-04, 5405-09. 5424-25, 
5426, 5431, 5434. 5435, 5437-38, 
545°. 

Geaeral discussion of the General Budget. 
1954-55· 2573-87. 

Government of Part C States (Amendment) 
Bill- . 
Motion to consider. 51. 56, 60, 68-75, 

76-77,.78. 
Con.ideration of clauses. 470-72. 473, 

474.476. , . 
Hindu Marria~ and DIvorce BIII-

Motion for concurrence in the recom~ 
mendation of the Council of States 
to join the Joint Committee. 7195. 
7204.7385· 

Indian Cattle Preservation Bill (by S'I1I 
GOfJind DtU)-
Motion to consider and amendment to 

refer to Select Committee. 882, 
884, 2017-18, 2019, :Z020. 

Motion for adjournmrnt-
Alleged use of physical force by party 

in power during the Travancore-
Cochin rkctio 1. 4~:a. 

118 L.S.D.-2 

BHATKAL-
Demands for Grants, 1954-55-

Ports and Pilotage-
Motion to reduce the :!?emand-

Negligence to develop natural port 
of Karwar and -.4419, «6, 
4469. 4473· 

BHONSLE. SHRI J.K.-
Demands for Grants. 1954-55-

Expenditure on displaced person.-
Motion to reduce the Demand-

Failure to rehabilitate displaced 
persoo§ ~atisfactorily. 366.z..64. 

Transfer of Evacuee Deposits Bill-
Motion for leave to introduce. 171 7. 

BIDARI. SHRI-

Demands foJ' Grants, 1954-55-
Ministry oT Finance-

Motion to reduce the Demand __ 

Failure of the Ministry to provide 
, more finan~ for «dutarion, he: 1 h 

agriculture and small-SCale in-
dustries. 4842-46. 
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Demand for Grant., 1954-S5--1:01114. AdmiStratlOD of BftCUeC I'ropeftf 
Miniatry of Pioan~ (Amendment) Bill-

... (lfllrOduad). 800S-06 
Motion to reduce tbe Demand~.... Advanced Marriage Restraint BIU (1Jr 

Failure to give price protection to the SIIr; P. C. Sharma)-
handloom and cottage industries Motion for lClive to introduce-
and to develop cooperation among (Inmxlucl4) 4527. 
them. 4842-#. Air Corporations (Amendment) - for 

Pailure to provide adequate finance 1954 (As passed by Council of Statca)-
for education, health. agriculture Laid on the Table. II 54. 
and unall-1Cale industries. 4842-46• Message from Council of StatCI f0rward-

ing -- the Bill to House of the 
People: II 53. aDDDI-

·Demands (or· Grants, 1954-55-
Ministry of Commerce and In dustry-

Motion to reduce the DemaI)d-
Pailure' to stop .the production etc. 

of - machines. 4643. 4689.4805. 

BIHAR-
Calling Attention to matter(s) of Urgent 

Public Importance Inadequate tran&pon 
facilities for liftine coal and cement to 
Nonh -_ .. S81D-12. 

BILASPUR-

Demands for Grants, 1954-55. 4044, 
4046• 4159-61. 4162.65, 4188-89, 
4z08. 
Motion to reduce th( Demand-

Inefficiency in administration in 
4046, 4159. 4159-61, 

4188,4206. 
PrOJ':Osed. merger of with 

Hunachal Pradesh. 4046, 4162-65, 
4188-89, 4206· 

Demands for Grants on Account --
1687, 1704-05. 

illll.(s}-
Abducted Persons (Recovery and Restora-

tion) Amendment -- (as passed by 
Council of States) --
Laid on the Table. 371. 
Meslage from Council of ~tates 
fo~warding the Bill to House of the 
People. 371. 

Motion to consider. 624-70, 715-75' 
Motion to pass. 776-82. 
(Pasu4). 782. 

Absorbed Areas (Laww) --, 1953 
(as amended by Council of States)-
Laid <tn the Table. 464. 
Message from Council of States for 

warding the Bill to House of die 
people. 463. 

Motion to conaider. 5702-<l.4> 5706-11. 
5713-32. 

Consideration of clauses • . S732-:-33. 
Motion to pass.S733-
(P1UUIf). 5733· 

Motion, to consider. 2178-89. 
Consideration of Clauses. 2189-9Q. 
Motton to pass. 219(>-91. 
(Passed). 2191. 

Ancient and HistOrical Monument. •• 
Archaeological Sites' nd Remaine (De-
clarallon of National Importance) 
Amendment Bill. '953-
Assented to by the President. 23-

AntI CatUe Sl8ughte-i (by Sitri 
U. M. Triwdi)-
(Introduced) 856. 

Appropriation Bill-
(inlrodl4ced) 619. 
Motion to consider. 619. 
Consideration of clauses. 619. 
MotIOn to pass. 619-20. 
(PlJSIed) 620. 

Appropnation Bdl, 1954 (as passed br 
House of the People)-
Message from the Council of States 

returning the Bill without J'CCOID-
mendation. 1056. 

Appropnation (No. 2) Bill-
(Introduced). 4986. 
Motion· to consider. 4986. 
Motion to pus. 4987. . 
(Passed) 4987. . 

Appropriation (NO.2) Bdl, 1954 (u 
passed by House of the People)-
Message from Council of States return-

ing the Bill without recommendatton. 
57°1-02. 

Appropriation (Railways) Bill-
(Introduced). 713. 
Motion to consider. 714-J5. 
Motion to pass. 715. 
(Passed).. 715. . 

AppropriatIOn (Vote on Aoc:ouIIt) Bill-
(lnlrod~ced). 1714-15. 
Motioo to consider. 171'1-16. 
Motion to pass. 1716. 
(PQned). 1716. 

Appropriation (Vote on Account) Bill. 
1954 (as passed by House of the People}-
Message from Council of States ~ 

iug the Bill without recommendationa. 
2423-~4· 

Appropriation (Railways) Bill. 1954 
(as passed by HOUle of the People)-
Message from Council of Stales .retum-

iug the Bill without m:ommeIIda-
-tion. 182S-26. 
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i B,ILL(S)-Conrd. 
Apptopriation (Railways) No. a Bin-

(Introduced). 1684-85. 
Motion to consider. 1685. 
Motion to pass. 1685. 
(PDSud). 1685. 

Appropriation (Railways) No. 2 Bill, 
195" (al passed by House of the PeoPle)-
Message from Council of States retutn-

109 the Bill without recommendation. 
2423· 

Appropriation (No. s) Bill, 1953-
Assented to by the President. 23. 

Auxiliary ferritorial force Bill-
(Introduced). 7622. . 

Ban.res Hindu University (Amendment) 
-{Amendment of Section 17 by 
Shri Raghunath Singh)-
(Introduced). 5517. 

Banking Companies (Amendment)-
Bill, 1953-
A~sented to by the President. 23. 

Barsi Light Railway Company (tranafened 
liabIlities) Bill-
(Introduced). 141. 
M'Jtion to consider. 784-818. 
Consideration of clauses. 1818-zo. 

885-94· 
Motion to pass. 894. 
(Paued). 894. 
Messsage from Council of States agreeing 

without ,amendment to the Bill as passed 
by House of the People. 1825. 

blcuttl High Court (ExtenSion of Juris-
.liction) Bill, 1953-
A~sentej to by the President. 22. 

Ca"ltonments (Amendment) Bill, 1952- • 
A~se.,ted to by the President. 23. 

Caste Distinctions Removal Bill -(by 
Shri Dabhi}- , 
(1mTod~ced). 857. 

Children BiH, 1954 (passed a9 amended by j 
C")uncil of States}-
M~ssage from' the Council of ~ate 

forwarding the Bill to House of the 
Peop1e. 6779-80. 
Laid on the Table. 6780. 

Code of Criminal Procedure (Amendment) I 
BiIl-(Omissio'J of Sectjo'/s 268. :184 and 
309 a'Jd amendme'J/ of Section 386 etc. 
(bv Shri K. C. Sodhja)- I' 
M )lion to consider. 
(Adopted). 3197-98: . 

<..ode of Criminal Procedure (Amendment) 
(Repeal of sections 266. 267. etc. IlIIIl 

amsr.dmetlt of SectiOIlS :172, J75 etc. 
by Shri S. V. RQm(l$flIamy)-

Motion to refer to Select Committee, 
2050-54, 6673-6778, 6783-6826. 
6829-55, 6855. ' 
(POStPOlled). 2054. 
(Motion Withdrawn). 6855. 

Code of Criminal Procedure (Amendment) 
BiIl-
Motion for leave to iDtroduce-

(Introduced). 5812. 
Motion to refer to Joint Committee 

6426-~2, 6453-56. 

BILL(Sr-contd. 
COOe of Criminal Procedure (Amendment: 

Bill-Contd. 
Amendments to circulate and to n.{c' 

to select Committee. 6477-65,56. 
,6562-6664, , 6673-6778, 6783-68 ... 6 • 
68%9-55. 

Message, from the Council of States 
concurring in the recommendation of 
House of the People to join the Joint 
Committee of the HotUe8 on the Bili. 
76 19-20. 

Coffee Market Expansion (Amendment) 
BiII,1952-
Withdrawn by leave of th~ouse 

7371-7Zo 
Coffee Market ExpanSion (Amendment 

Bill-
(lntrodt.ced). 7372. 
Motion to refer to Select Committee. 
(Adopted). 7743-93. 

Coir Industry BilI, 1953-
Assented to by the President. 23. 

Committee on Private Members' 
-- and Resolutions -- Presen-
tation of third Report of the Com-
mittee. 1060. 

Companies BiII-
Motion to refer to Joint ComlItittee 

5957-6016. 
Amendment to circulate. 5975-6016. 

,Motion to refer' to Joint Committee 
and amendment to circu1ate. 6017-
6132, 6137-72, 6241- 6354. 6355-6424. 

Message from the Council of State5 
concurring in the recommendation 
of House of the People to join the 
Joint Committee of the H0US5 
on the Bill. 7617-19. 

Control of Shipping (Amenrlment)' 
Bill. 1954 (~ passed by Council of 
States)-
Message from Council of States forward-

in'! the Bill to House of the 
People 464. 

Laid on the Table. 464-
General Discussion re Business in the 

House. 894-96. 
Motion to consider. 896-9%8. 2191-

2201. 
Consideration of clauses. 2%02. 
Motion to pass. 2202. 
(Passed). 2202. 

Delivc;ry of Books (Public Librariel) 
BilI-
Motion to consider. 5583-97. 
Consideration of clauses. 5597-5601. 
Motion to pass as amended. 

(Paned as _~d). 5601-06. 
Message from Council of States 1'Cturn-

ina the Bill, as passed by House of 
the People. with amendment. 7268. 

Laid on the Table as amended by 
the Council of States. 7%69. 

Mbtion to collSider the amendment 
made by the Council of States. 767s.--
76. 
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_ILL (S)-('~d. . ... 
Delivery of BQoks (public Libraries) Bill __ td. 

Motion,tG ..,ee-todae amc:adment made 
by CounI;jl., of States (Agre. to) 
7676.. ;. ..'. 

DOOtis (Additional Excise Duty) Bill, 
1953- '. . 

Assented to by the President. 12. 
Displaced Pe'rsons. (Compensation and 
, Rehabilitation) BIll, 1954-
(Irrtr~. 7390. 
Motion te tefer fO Joint Committee. 
(4doPted). 7679-7734. ' 
M~ from CoUncil of >6tates Q)I!-

curnng in the re~mm~tion of the 
HOUlJe of the J:>edple to:ljoin the Joint 
Com~ttee on the Bill. 79"16-77. 

Displaced Persons (CIa1Dis) Supplementary 
BiD-
Motion to consider. 483-545. 
Amendment to refer to Select Com-

mittee. 488-545. 
Motion to consider. $45. 
Consideration of clauses. 545-58. 
Motion to pass as amended. S54-58. 
(Passed as amended). 558: ' 
Message from Council of Statas agreeing 

without amendment to the BiD 18 passed 
by House of the Po;ople . 1I53. 

Drugs and Magic ~edies (Objection-
able Advertisement) BiU. 1953 
(as passed by Council of States)-

Message from Council of States forward-
ing the BiU t~ Lok Sabha. 249. 

Motion to corIS1der. 5734--68. 
Consideration of clausell. 5768-87. 
Motion to pass. 5787-92. 

. (Passed). 5792. . 
EmployeeS' Provident Fund (Amendment) 

BiU. 1953-' ' '. 
Assented to by the PresIdent. 12. 

Pactories (Amendment) • Bill, 1953 
(passed as amended by Council of 
States)-
Message . from Council of ,States 

forwarding the BiU to House of the 
People. 1826. 

Laid on the Table. 1826. 
Motion to CoDllider. 5812-78. , 
Amendment to refer to Select Committee. 

5819-78. 
Considel2~ of clauses. 5878-96. 
Motion to PaSs. 
(Posse4). S896-S9II. 5917-21 

PiDance Bill-.' 
Introduced. 962. 
Motion to consider. 5054-5152, 

51'54-5220. 5253-5352. 5354-62. 
Consideration ,of clauses. 5362-S45O. 
MotiOn to pass as amended. S45O-

70; " 
(P(lIsed as amended). 5470. • 
praentation of Petitions. UI7-18. 

Pinarwe BiD. I9S4 (as pused by HOUlJe 
of the People)-

BILL (S)-comd. 
Finance Bill--cmud. 

Messa~-e from Council of States re-
tuming.the BiU without recommenda-
tion. 5809. 

Forward Contracts (Regulation) Amend-
ment Bill. 1953. 
Assented to by the President. 23. 

G<wernment of Part C States (Amend-
ment) BiII-

Motion to consider. 35-84-
Consideiation of clauses. 465-82. 
Motion to pass as amended. 482., 
(Paned as Amended). 482. 
Message from CoUncil of States agreeine 

without amendment to the Bill aa 
. passed by House of the People. 

1055-56. 
Government of Part 'C' States (At'nend-

ment) Bill (Amendment of fICtions I 
3. etc. and omission of section :n. 
etc.-by Shri Biren Dutt)-
(bJCroduad). 2016. 

High Court Judges (Conditions of Setvice-
Bill-
Motion to consider. 5606-55. 
Consideration of clauses. 5655-78. 
Motion to pass as amended. 5678-98. 
(Pass6<i as amended). 5698. 

Government of Part C States (Amend-
ment) Bill-
Petitions presented. 7275. 

High Coun Judges (Conditions of SeIvice~ 
Bill. I9S4 (as passed by House of thC!' 
People)-
Message from Council of States return-

ing the Bill with amendment. 
7268-69. 

Laid on the Table as amended 
by the Council of States. 7269. 

Motion to COr sider the. amendment 
made by the Council of States. 7676-
79· 

Motion to agree to the amendment made 
by the Council of States. 7679. 

Himachal Pradesh and Bilaspur (New 
State) Bill. 1954 (as passed by Councd 
ofStates)-
Message from Council of States for-

\\'arding the Bill to House of the 
People. 5251. 

Laid on the Table. 5252. 
Motion to consider. 6857-6910. 
Consideration of clauses. 69Io-n. 

• Motion to pass, as amended. 6912. 
(POlled, as amerukti). 6912. 
Message from Council of States agreeing 

to amendment made by House of the 
People in the BiU. 7620. 

Hindu Marriage and Divorce BiD, 
1952-
M~ from Council of States request-

ing House of the People to concur in 
the recommendation of Council of 
States to join the Joint Committee of 
the Houses on the Bill. 2527-28. 
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BILL (S}-ccmrd. 
Hindu M:u:rrhge an:! Divorce Blll~. 

Motion for concurrence in recommenda-
tion of Council 'of States to join the 
Joint Committee; 6973-7006. 7059-
7160. 7173-7266. 73t2-86. 

Indian AIms (Amendment) Bill (Amend-
ment of sections 1 and 26 and insertion 
of New Sections 17A and 34 by 
SIlri U. C. Patnaik)-
Motion to consider. 3199-3204-
Motion ro consider. 4527-82. 

Amendment to circulate. 4540-82. 
Amendment to refer to Select 

Committee. 4554-82. 
(Circulated). 4582. 

Indian Cattle Preservation Bill (by Seth 
Govind Das)-

Motion to consider. 858-84. 2017-21. 
Amendment to refer to Select Commit-

tee. 2017-21. 
Statement re Indian Ca~tle Preservation 

Bill. 6235-41. 
Indian MajoritY (Amendment) Bill 

(Amendment of section 3 - by Shri 
Jhulan Sinha) 
(Inrrodllced). 856-57. 

Indian Medical Council (Amendment) 
Bill (Amendment of sections 3. 5 and 
8 - by Sardar A. S. Saigal)-
Introduced. 857. . 

Indian PatentS and Designs (Amendment) 
Bill. 1953-
Assented to by the President. 23. 

Indian Penal Code Amendment Bill 
(Insertion of new Sections 295B. 295\.. 
and 295 D ~ by Shri V. G. 
Deshpande). 
Introduced. 2AJ17. 

Indian Penal Code (Amendment), Bill 
(Amendment of Section 302 : . by 
Smi Syed Mohammad Ahmad Kazmi)-
Motion to circulate. 2054-58, 3146-60. 
(Withdrawn). 3160. . 

Indian Railways (Amendment) Bill 
(Omission of sections 71A, 71B. and 
amendment of sections 71C, 71D, 
etc. --'by Shri'Nambiar)- , 
Introduced. 853-54. , 

Indian Railways (Second Amendment) B.lI, 
1953, (as passed by Council of States)-
Message from Council of State~.forward

ing the Bill to House of the People 
464. 

- Laid on the Table. 464. 
Motion to consider. 5796. 
Motion to pass. 5806. 
(Passed). S80'. . 

Indian Registration (AmendmeI\t) Bill 
(Amendment of Section 21: by .shri 
S. V. Ramaswamy). 
Motion to circulate. 3161-96. 
(Negatived). 3196. 

~, Indian Tari1f (Amendmexlt)aru-IJ,''f'" uJ';!nrodT::iff 6~(StlCQnd AmendmeDl) 
Bill, 1953- , " 
Aal.ented to by the President. 23. 

BILL tS)-c0,rt4. 
Indian Tariff (Third Amendmelit) Bil 

1953-
A ;sented to by the President. 23. 

India1 Trad~ Unions (Amendment) Bill 
Imertion of. new section ISA ~ 
Shri Nambiar):-
IntrodUced. 855. , • 

Industrial Disputes (Amendment) Blll~ 
1953- , 
Assented to by the President. '23. . 

Industrial Disputes (Amendment) Bi~ 
1954. (Passed liS amended by Council 
of States)- , 
Message from Council of States for-

warding the Bill to House of the 
People. '7620. ' 

- Laid on the Table. 7621. 
Live-stodt Importation (Amendment} 

Bill, 1953-
Assented to by the President. 22. 

Lushai Hills District (Change ~f Name 
Bill, 1954 - (18 .. passed by Council of 
States)- , , 
Massage from Council of SQltes for-

war4ing the Bill to House of tllef 
People. 464. ' 

-- Laid on the Table,. 464. 
Motion to consider. 5698-99. 
Consideration of clauses. 5699. 
Motion to pass. 5700-01. 
(FasHli)~ 

Manipur Court Pees (Amendment and 
ValidatiOll) Bill, 1952-
Assented to by the President. 23. 

Minimum Wages (Amendment) Bill-
Motion to, consider. 22AJ3. 
Consideration of ,clauses. 2203-07·'. 
Motion to pass, IS· amended. 2207-1<4-. 
Motion to pass, as amended. 5477-93· 
(Passed, as amended). 5493· 
Message from Council of States 

returning the Bill as passed byHousc 
of the People with amendment. 7267-
68., d .... '-
~ Laid on the Table as amen ~J" '-'y 

the Council of States. 7269., 
Motion' \0 consider the IIIIIeIldment 

made lly the Council, of States· 
7674-75-

Motion t9 agree to the ap'Iendment 
made by the Council of States (:Agreed 
10). 7675. " 

Motion re Fint Report of the' Committee' 
on Private Member's ,Bm-" , 
(Adopted). 820-54-

Motion'TeThird Reportof the ,Com;uit. 
tee on Private Member's' Bills-
(Adopted). 131ti'. 

Muslim Walds Bill (by Shri Kazmi)-
Motion for extension of time .fot' pre-
sentation of report of Select Committee. 
(Adopted). 258-59. 

Muslim Wakfs Bill -- Pr~tadO;) 
of the Report, of Scl~, Committee 
1'54· 
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lULL(S}-contd. 
Mus'Un Wakes Bill (by Shri Ka.ami-contd. 

Motion to consider as reported by the 
Select Committee. 202.1-2.<;. 

Con~deration of clauses. 2025-35. 
MotIOn to pass as amended. 2.035-50. 
lPassed as amended'). 2.050. 
Mes5agIC from Council of States airee-

ing without amendment to the BiU as 
passed by House of the People-
5575· 

Order of Government --. 5475-77. 
P.E.P.S.U. Appropriation Bill-

Assent withheld, by the President. 
40 35. 

Patia1a and East Punjab States Union 
Appropriation (No. 3') Bill, 1953-
Assented to by the President. 2.3. 

Patial~ and East Punjab States Unton 
APPropriation Bill-
Introduced. 62.3-24-
Motion to consider. 624. 
Consideration of clauses. 62.4-
Motion to pass. 62.4. 
(Paped). 624-

PatiaJa and East Punjab States Union 
Appropriation Bill, 1954 (as passed by 
House of the People)-

Message from the Council of States 
returning the Bill - 'without re-
commendation. 1056. 

Press (Objectionable Matter) AIilendment 
Bill. 

Motion to consider. 1721-88, 1789-
1824, 182.7-1952.. 

Amendment to circulate. 1744-88, 
1789-182.4, 182.7-1952., 1954-70. 

Motion to consider. 1954-74. 
Consideration of clauses. 1973-2.015. 

W93-2.121. 
Moti.n to pass as' amended. 2.121-36. 
(PtUUd as amendd). 2.136. 
Message from CounCil of States agreeinl 

without amendment the Bill 81 passea 
by House of the People. 2.653.' 

Prevention of Disqualification ~Parlia-' 
ment ana Part C States Legislatures) 
Bill, 1953- • 
Assented to by the President. 23. 

Prevention of Disqualification (Parlia 
ment and Part C States Legislatures) 
Amendment Bill, 1954 (as paued by 
Ccundl IIf States)-

Message frrm Council of States fO!'Ward-
ing the Bill td' House of the People 
5911-12.. • 
-- I..a:d on the Table. 5512.. 
Motion t, consider. 592.2-56. 
Motion to pass. 5957. 
(Pamd). 5957· 

Prevention of· Free. Porced or Com-
pulsory Lalxur Bill (by Sbri D.C. 
Sharma)-
Introduced. 4527.· 

lIablk F~ced Industrial Control Board 
Bill (by Shri M.L. Dwivedi)-
Introduced. 2016-17. 

BILL(S) .---€OI'Ild. 
, Punislunent for Adulteration of Food 

Stuffs Bill (by Shri Jhunjunwala)-
Motion to Consider. 5540-50. 

Amendment to postpone consideration. 
5550 • • 
(ConSIderatIOn postponed.) ssso. 

Rehabditation Finance Administration 
(Amendment) Bill, 1952>-
Assented to by the President. 22. 

Repealing and Amending Bill, 1953-
Assented to by the Pre&dent. 23-

Reserve Bank of India (Amendment 
and MIscellaneous Provisions) BUi,. 
1952>-
Assented to by the President. 2.3. 

Rubber (production arid Marketing) 
Amendment BiU-

Motion to refer to Select cOmmittee_. 
6914-54, 6961-73. 

Amendment to circUlate. 692.7-54· 
6961'73· 

Salaries and Allowances of Members of 
Parliament Bill-
Introduced. 682.8. 

Motion to consider --. 7390-7406-
(adopled.) 

~end.ment to circulate. 7392-7406• 
Consideration of clauses. 7406-79. 
Motion to pass, as amended. 7479· 
(Passed ar ame1llkd). 7479· 
Message from Council of States agr~& 

without amendment to the Bill as pas-
sed by House of the People. 7978. 

Salt Cess Bill, 1953-
Assented to by the President. 23· 

Sea Customs (Amendment) Bill, 19S3-
Assented to by the President. 2.2. 

ShiUong (Rille Range and Umlong) 
-. Cant('nments Assimilation of Laws Bill, 

1954 (as passed by Council of States)-
Message from Council of 'States for-

warding the Bill to House: of the 
People. 52.51. 

__ Laid on the Table. 5252.. 
Motion to consider. 691%-13· 
Consideration of clauses. 6913-14. 
Motion to pass, as am ,nded. 6914. 

(Pasred as amended'). 6914· 
Message from Council of States agree-

ing to amendment made by House of 
the People in the Bill. 7620. 

Spectal Marriage Bill. 1952. -
Message from the Council of States 

extending the time for presentation 
of the Report of the Joint ComDlittec 
of the Houses on the Bill. 2.49. 

Report of the Joint Cmmnittec --, 
Laid on the Table. 2529· 

Special Marriage Bill, 1954 (pused u 
amended by eouneU of Statet)-

Message from Council of States forward-
ing the Bill to House of the PooP1e. 
7:l66· 

_. Laid on the Table. 7a66. 
Motion to ~. 1793'-18,s. 7860-
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Ii BILL(S)-eonrd. 
f State Acquisition of Lands for Union 

• PurposeS (Validation) Bill. 1954 Ca. 
passed by Council of States}-
Message from the Council of Stares 

forwarding the Bill to House of the 
People. 1826. 

--Laid on the Table. I~26. 
Motion to consider. 5792. 
Motion to pass. 5796. 
(Passul). 5796. 

Suppr ssion of Immoral Traffic and 
Brothels Bill (by Shrimati Kamlcndu 

. Mati Shah)- • 
Intoduccd. 856. 

Suppression of Immoral Traffic and 
Brothels Bill (by Shrimati Maniben 
Pate\)-
Motion to consider. 5518-36. 
Amendment to circulate. 5526-36. 
Amendment to postpone considera-

tion. 5536. 
(Consideration postponed). 5536. 

Telegraph Wires (Unlawful Possession) 
Amendment Bill,1952-
Assented to by the President.. 23. 

Territorial Army (Amendment) Bill-
(Introduced). 8006. . 

Transfer of Evacuee Deposits Bill-
Introduced. 1717' 
Motion to conSIder. 2135-71. 
Motion to pass. 2172-78. 
(Passul). 2178. . 
Message from Council of States agreeing 

without amendment to the --as 
passed by Lok Sabha. 2757. 

Travancore-Cochin High Coun (Amend-
ment) Bill. 1953-
Assented to by the President. 22. 

Unemployment Relief Bilr (by Shri A. K. 
Gopalan}-
Introduced. 2016 

Unemployment Relicf Bill (by SIJri A.K. 
Gopalan}-

(lntrodu.:ed). 3146. 
Untouchability (Offences) B~ 

Introduced. 2218. 
Voluntary Surrender of Salaries (Exemp-

tion from Taxation) Amendment Bill-
Motion to consider. 5493-S515. 

Motion to pass. 5517. 
(Passul). 5517. 

. Message from Council of State returning 
the Bill as paSIICd by House· of the 
People without recommendation. 
6133· 

'Women's and Children', Institutions 
Licensing Bill (by Shrimati Kamlendu 
Mati Shah}-
Introduced. 8S5. 
Monon to consider. 5551-74. 

alREN DUTI, SHRI-
·Demands for Grants. 1954-S5-
~ of Health-

Motion to reduce the Demand-
Failure to arrest the spread of intesti-

nal diseases in Aganala Town. 
Tripura. 4588. 

Failure to arreat the .pread of leplOl}' 
in Tribal areas of Tripura. 4588. 

BIREN DUTI, SHRI--conul. • 
D.mands for Grants, 19S4-5S-dfttd. 

MinistrY of IInformation and Broad-
castlng-
Motion to reduce the Demand-

Local Language Broadcarun, Statke 
in Trip-ura for the upliftment of 
the tnbals,' 4308. 

Ministry of Stat_ 
Motion to reduce the Demand-
Illegal arrest by Tri pur. Police of 

peasants under West Bengal SecuJilJ 
Act. 4050. 4179 • 

Tripura-
Motion to reduce the DCIDlInrl-

Failure to introduce land reform 
in Tripura. 4051. 

Failure to properly rehabilitate refvpa 
in Tripura. 4179. 

Failure to rehabilitate Jumia. of 
Tripura. 4°51. 

Failure to restore civil libert)' ia 
Tnpura. 4051, 4ISo. 

Detention of a Member. 37%. 
Government of Part 'C' States (Amendment) 

Bill (Amendment of sections I, 3. 
etc. and omission of section 23, eu:. 
--by Shri Biren Dun)-.: 
Motion for leave to introduce. %016. 
Leave of absence -- Recommendation 

of the Committee on Ab,cnce of 
Members from the Sittinp of die 
House. 3396. 

BIRTH CONTROL-
See "Family Planning": 

BISWAS, SHRI-
Business of the House. 7794, 779', T1-, 
Companie$ Bill- '" 

Motion to refer to Joint Committee 
and amendment to circulate. 62'3. 
6330-36, 6337, 6338-40 , 6W. 
6342, 6344"'45. 6347. 

Delimitation Commission Final Orden 
Nos. 5 to 9. --Laid on the Table. 
256. 

Delimitation of constituencies. 7%91. 
7292 , 7294-95. 7296, 7%97. 7306, 
7334, 7335, 7336, 7339, 7342, 7353-
7354. 7355, 7363, 7364, 7365. 

Delivery of Books (Public Librariee) 
Bill-
Motion to consider. ~S86-87.· 
Consideration of clauaes. 5599. 

Discussion r, Delimitation of oonati-
tuencies •. 7479-88, 7489,. 7490. 
7491, 7492· 

DlUg8 and Magic Rmledies (Objection-
able· Adv~'Ttisements) Bill (as passed 
by Council of States}-
Consideration of clauses. 5769. 5773-

74-
Durina the coune of discussion on the 

Delimitation ~constituencies. the 
Miilistcr of Law (Shri Biswas) Itated 
that the motion had been admitted 
by the speaker despite his dissent. A 
point of Order was raised by _ 
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Bi>WAS, SHR.I~. 
.hethcr that did not tantamount to a 
reflection on the Speaker. The 
Deputy-Speaker (Shri M.A. Ayyangar) 
ruled that the Law Minister's state-
ment being a statement of fact. was 
not a reflection on the Chair. 7295· 

High Court Judges (Conditions of 
Service) Bill-
Motion to consider. 5613. 

Hindu Marriage and Divorce Bill-
Motion for concurrence in the recom-

mendation of the Council of States 
to join the Joint Committee. 
6973-84. 6986. 6«)92. 6995. 7Il6. 
71l5. 713l. 7174. 7195, 7%03. 7373-, 
86. 

Indian Registration (Amendment) B~ 
(Amendment of Section 21 : by Shri 
S. V. Ramaswamy)-
Motion to circulate. 3192-94. JI96. 
Motion for adjournment re DOmination 

of an Anglo-Indian to the Travancore-
Cochin Legislat1ve Assembly. 
1385. 

Muslim Wakfs Bill (by Shri Kazmi)-
Motion for extension of time lor 

Presentation of report of Select Com-
mittee. 258. 

Mualim Wakfs Bill-. - Presentation of the 
repon of Select COmmittee. I154-

Motion to consider lIS, reported by the 
Select Committee. 2025. 

Consideration of clauses. 2028. 2029-
30, 2033. 

Point of Privilege. 7282-83. 
Prevention of Disqualification (parlia-

ment and Pan C States Legislatures) 
Amendment Bill --'. (as pasaed by 
the Council of States)-·' 
,Motion to consider. 5922-23. 5924. 

5925, 5931, 5951-56. 
Motion to pass. 5957.:' 

Question of Privilege. 1167:: 
Repon of the Joint Committee on 

Special Marriage Bill - Laid on 
the Table. 2529. 

Resolution re. Salary and allowances to 
MemberS. 3376. 3W;" 

Salaries and Allowances of Members of 
Parliament Bill- , 
Gonsideration of clauses. 746t 7468. 

Special Marriage Bill (as passed by Council 
of States)-
Motion to consider. 7797-782,8, 7834--

7839. 7841. 7862. 7954. 7955. 7957. 
7958. 7975. 8009. Sola. 80Il, 8012. 
8065. 80<)6. ' 

&Btements . : of the Sta\e~~ Position 
of election petitions -' - Laid on the 
Table. 25~57. -

BLOCK ACCOUNTS-
-(Including-c.pital Statementi' Com-e the Laau Accounts). ··BaIance 

and profit·· and Los. Accounta 
. .• of Indian Govern1'Jleot, Railways for 
I" 1951-52 _ Laid' ~'OJ" the, Table. 

--7740· ' ,\' '! 

BOGAWAT. SHRI-
Com . eS Bill-

M=n to refer to joint Committee aM 
amendment to circulate. 6149-
6150. 

Demand for Grant.. 19S4-~5- i 
Ministry of Irrigation and pqwer -. 

4237-40 • 
Demands for Supplementary Grants, 

1953-54 -- Railwa~ 
Ordinary Working Expenses-Repain 

and Maintenance. 106. 
Motion on Address by the President. 

·374-79 .• 
Resolution re Working of administrative 

machinery and methods at the Centre, 
62.16. 

Special Marriage Bill (as passed by 
(.auncil of States)-
Motion to consider. 7861. 786). 

8103. 
BONUS-

Demands for Grants. 1954-SS-
Ministry of Labour-

Motion to reduce the Demand-
Right of labour to get -- from 

the employer. 3706. 3791. 
BOOVARAGHASAM~ SHRI-

Demands for Grants. 19S4-SS-
Education--

Motion to reduce the Demand-
Scholarship to Backward Clau 

stUdents. 3258. 
IJ1dian Posts and Telegraphs Department 

(Including Working Expenses)-
Motion to reduce the Demand-

Extension of telephone colinections 
to rural areas. 3&04. 
Irrigation (Incl~ Working 

Expenses). Naviganon, Embank-
ment and Drainage Works (met 
from Revenue).4213-7S. 

Ministry of Commerce and Indlllltry-
Motion to reduce the Demand-

Policy regarding export and import. 
4646. 

Ministry of Defence-
Motion to reduce the Demand-

Failure to use Anny for nation 
building and economic develop-
ment works to the maximum 
possible extent. 2991. 

Ministry of Food and Agriculture-
Motion to reduce the Demand--

Co-operstive farms. 3466. 
Ministry of Hea1th- ' , 

Motion to reduce the Demartd-
Failure to give medical facilities 

to the people living in rural 
areas by sending mobile dispen-
saries. 4859. " 

Need to compel alI the doctotll newly, 
qualiied in mcditine to _ for " 
a specific period in rural areu 
immediately after they come out of 
colleges. 4589. 

~ --------------------
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BOOVARAGASAMY SHRI-conrd. 
Demands for Grants, 1954-5S--ul. 

Ministry of Home Affairs-
Motion' to reduee the Demand-

oflailure to reserve vacancies for Baelt-
ward. Class candidates in Union 
Services. 4049. • 

Need to arrest corruption in Govern-
ment services. 4049. 
Ministry of Irrigation and Power. 

42.72.-73· 
l>enlands fOr Gran~ I9S.-SS 

Railways-
Construction of New Lines--Capital 
and Depreciation Reserve Fund. 
166:2-64· 
Ministry of Production---. 4505-08. 

Motion to reduce the Demand- . 
Policy regarding industrial production. 

4506-08. ' 
Press (Objectionaj,le Matter) Amendment 

Bill-
Consideration of clauses.· 2001. 

BOTANICAL SURVEY-
Demands for 

4983. 
Grants, 1954-SS. 4982, 

Demands for 
1687. 1701. 

Grants on Account. 

BRAjESHW AR PRASAD, SHRi-
Demands for Grants -- 1954-55-

External AffairS-
Morlon to reduce the Demand- e 

Basic plinciple underlying the foreign 
policy. 

Failure to evolve concrete measures for 
countering the apprehended effects 
of the Pakistan-U.S.A. Military 
Pact. 2891-94. 

Measures to be taken in consequence 
of the Military pact between U.S.A. 
and pakistan. 2891-94. 

Lack of's policy of effective friendship 
towards our neighbouring Nations.in 
~articular Mghanistan. U,S.S.R., 
China and Burma through pacts of 
non-agg'Tession, to meet the situation 
created by the Pakistan-U.S.A. and 
Pakistan-Turkey Military Aid 
Pacts. 2891-94. ' 

Motion re International situation 
(Substitute Motion adopted)., 7609-13. 

BRITAIN-

Demands for Grant&-1954-5S-
Defence Services, EffecTive --Navv-

Motion to reduce the demand-' 
Supply of dilapidated British naval 

vessels to the Indian Navy. 2989. 
3145. 

External Affairs-
Motion to reduce the Demand-

Failure to stop the recruitment or 
Gurkhas by the British andtbeir 
transport to Malaya through India. ~ 
2786;2914· 

Ministry of Defence-
Motion to reduce the demand-

Failure to detach nationaI defence 
from the imperial defence system of 
the British Empire. 2989. 

BRITISH BROADCASTING CORPORA-
TION-

D:mands fOr Grants, 1954-55-
Ministry of Infonnation and Broadcut-
ink-

Motion to reduce the Demand-
Failure to set up a corporation to 
con~l broadcasting' on the lines of 
--·4310, 4316,. 4413. 

BRITISH EMPIRE-
Sa "Jlritain". 

BROADCASTING-
'Demands for Grants, 1954-55 --. 

Broadcdting. 4306, 4307,43II-S6, 
4360-4414. . 

Motion to reduce the Demand-
Improvement of Broadcasting Station 

at Vijayawada in Andhra State. 
43Il, 4316, 432.1-22, 4413. 

Indifference to rules in Broadcasting. 
43 Il ,4413· 

Living cOnditions of ordinary statf 
artists of All Illdia Radio. 43Il, 
4345-47, 4412, 4413· 

Music poJicy and work of light music 
units of All India Radio. 43II, 
4313-h4, 432.6-2.7,4329-30, 4332.-37. 
4342.-43,4l51,4353, 4370-72,4372-
75, 440v0 7, 4413. 

Nepotism and corruption in the Broad-
casting Department specially All 
India Radio Stations in Delhi and 

BRIDGE(S)- Calcutta and the' unsatisfactory 
treatment meted' out to the staff, 

Demands for Grants, 1954-55-. • . including well known artists. 4310, 
Communications (including 'N~onal 

4413· , 
Highwaysr- , Party bias in the news broadcast by 

Motion to reduce the Demand- A.I.R. specially during elections 
Failure to provide a ~ over Sabari when the speeches of Congress 

River. 4419. 4473· Chiefs alone are propagat~. 4310, 
Ministry of Transport- 4413.. 

Motion to reduce the Demand- Progiamme policy of All India Radio. • 
43II, 4325-26, 4331-12,' 4366-67. 

National highways and--in general 4367-70, 4385-86, 4395-4402, 4413., 
, and particularly in KarnlItalt. 4418• Recent retrenchment of ProgrvnmA r 4473· Assistants ip All India Radio. -4au" l Su also "Railway Bridgt"(s)", ~ 4332, 4379-80, 4413- . 1--------....:...--=-----,----..;...--"'------------



BOUSE OF THE PEOPLE 

• 

BROADCASTING-COfttd. 
Demands for Grants, I954-55-conrd. 

Motion to reduce the Dcmand-
Improvement of Broadcasting station 

at Vijayawada in Andhra State. 
4~1I, 4316, 4321-D , 4413. 

Indifference to rules in Broadcastina· 
43I1,4413· 

Ministry of information and BrOlld-
QI~ting-

'Motion to reeluce the Demand-
Failure 10 ~et up a coq-oration to 

control--on the lines of B.B.C. 
43JO, 43 J6, 4413. 

Inclu'ive of rrogres~ive roems, fon(1:S 
and dramas in the broadcasts. 4308, 
44J 3· 

Lack of Dece>sary rrovision for--
and wide rublicity in the rural 
areas about the schemes tmder the 
Five Year Plan in Andhra State. 

4309. 44J 3, 
Locallariguage-Station in Trirma 

tOr the upliftment of the tribals. 
4308, 4413. 

Use of medium-wave transmitters for 
oome services. 4310-4413. 

Demands f6l' Grants an Account. 1687, 
1699. 

BROADCASTING STATlON(S)-
Su "Radio Station(s)". 

BUIDGET-
J(evi.!ed -- Estimates' for ]953-54 

and -- E~timales for r954-55 for the 
Employees State In!urance Coq-oration 
--Laid on the Table. 1954· 

BtnDGET,DEFENCE--
Demands for Grants, 1954-55-

Ministry of defence-
Motion to reduce the Demand-

Prefer budgeting and expenditure 
for Defence. 2989, 2994-96, 3000, 
3030, 3('43, 3045-46, 3c61-62, 
3133-34,3205. 3245-47. 

JruI)GET ESTIMATES, DAMoDAR 
VALLEY CORPORATION-
-- for 1954-55 .:....-. Laid on the Table. 

2332· 
BUDGET, GENERAl-

Demands for Grants, J954-55. 2783-2976. 
2983-3390 • 3396-3688, 3692-3794, 3798. 
3912,3922-4034- 4041-4138, 4153-4356, 
4360-4584,4586-4806, 48n-4918, 4926-
4987· 

Presentation of .the --,-. 928-62. 
Budget Genera'--19S4-SS-

General diacuwoa of the -. 2218-
62, 2332-%.4Dt 2426-2526, 2 529-87, 
2654-2756, 27511-8J. 

#jlUDGET PAPERS-
~butiOll of.--~ 1281-&4 

BUDGET POLICY-

DemandsCOf Grants. 1954-55-
Ministry of F~ce-

Motion to reducelthe Demand-
Re-orientati, n of the prelent.!..-to 
luit • the rroducdve and rural 
ecOnomy and to raise the standanl 
01 living. 4820, 4888'90,4975. 

BUDGET. RAILWAY-

Demand8 for Grant~-R8i1waYs. 1386,' 
1478, 1481-J575. 1577·82. 

General Discu.sion of the RaLwa:r 
Budget. 976-1054, 1(;60-1152, 1154-
1211, 1284. 1318. 

BURMA-
Demand, for Grants, 1954-SS-

External Affairs-
Molion to reduce the demand-

Lack of a poiicy of effecti\ e friend-
ship towards our neighbouring 
Nations, in particular Afgharistan~ 
U.S.S.R., China and--, through 
pacts of non-aggression, to· meet 
the situation created by the Pakis-
tan-U.S.A. a¢ Paki,tan-Turkey 

MLitary Aid Pact~. 2805, 2828. 
2891-94,2974-

Settlement of Outstanding LiaDili-
ties of Union 'of-- tl) Govern-

• ment of India -- Laid on the 
Table. 4358. 

Statement Fe rice deal vdth--·. 
1575-76. 

BUSINESS ADVISORY COMMI1TEE-
Business </f the Hous£-. 369-71,1585-86-

3082-84. 4214, 4224-27, 4810, 4923-
25. 

Allotment of ume on \IIl1'ious Bills b7' 
Business AdvuOIY Committee. 5471-

75· 
AnnouDcement re recommendalions or 

the Business Adv~orY Conunittee. 
1789-

Circulation of copies of Industrial, 
Final oe Corporation Enquiry Com. 
mittee Repon and allonJlem of tUne, 
974-76, 1056-60. 

Time-limit for lpeeche~. 7057-,8. 
BYE-PRO DUCTS-

DemaJlds for Grants, 1954-55-
Minislry of Production-

Motion to reduce the Den\aJId-
Non-uulisation of -.;,. ef Siadri; 

Feniliter Factory. 4479. "81-84-. 
C 

CABINET-
Demands tor Grants, J9!4-!S. 4<:41-42 .. 

4205· Demands Cor Grants GIl ~ 1_ 
lli97. . 
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CADETS-
Resolution ,. withdrawal· of -- from 

the National Defence Academy 
(withdrawn). 1354-80. 

CALCUTfA-
Demands for Grants, J954-55-

Broadcasting-
Motion to reduce the Demand-
Nepoti~m arid corruption in. the 

Broadcasting Depanment SpeCl8ny 
All India Radio Stations in Delhi 
and -- and the unsatisfactorY 
treatment meted aut to the staff, 
including wen-known artistes. 
43 10,4413. 

Motion for a1journment-
Failure of Government to briIllt a motion 

to dhcuss -- situation (Negatived). 
237-48, ZSo-3 IO•. . 

Teachers' strike 10 -- (DIsallowed). 
137-41• 

CALCUTTA HIGH COURT (EXTEN-
SION OF JURISDICTION) BILL, 
1953-· 
See Under "BilI(s)." 

CALCUTTA PORT-
Demands for GrlUlts, 1954-55'-

Pons and Pilotage--
Motion to reduce the Demand-

Failure to undertake work of proper 
deve~e!lt of -'-. 4419, 4473. 

Statement sho\~jrtg the redistribution 
ot seats of elected Commisdoners on 
thelCa\';utti Port Commission-Laid 
on the Table. 5705. 

CALICUT RAII.,WAY STATION-
DemlUld(s) for Grant(s), 1954-55 Railways-

Ordinary Working Expenses--Repairs and 
Maintenance-

MOlion to reduce the Demand-
Remodelling of --. 1540, 1582. 

CALLING ATTENTION TO MATTERS 
OF URGENT PUBLIC IMPORT-
ANCE--
Accident in Singareni Collleries. 6955-58. 
Arrangements on the occasion of the 

I. A. F. exeI"::UCs on 28th March, J954-
3391-9.J • 

Collective Defence Arrangements for 
South East Asia and the Western 
Pacific. 4919-22 

Derailment of train between Cbanparia 
and Bettiah. 6560-6 I. • 

·Disturbances in Sbakiu Basri Ordance 
Depot. 5051-54- • 

Drowning near Jammu. 3689-92. 
Firing by F.rench Indian Police near 

Mahe. 6135-37. 
Firing by French Indian Police on Indian 

Union subjects near Mahe. 5913. 
Hydrogen bomb tests. 3689-91, 3913-19. 
lnadequate transport facilities for lifting 

coal aild cement to North Bihar •. 5810-
IZ. 

CALLING ATTENTION TO MATTER 
OF . URGENT PUBLIC lMPOR-
TANC&-Contd. 
Inclusion of Pakistan a. the Legal 

Succes~or of Undivided India in the 
Clemency Arrangements. 7270-74. 

Press reports about the views of PrlIDe 
Minister of India regarding Morocco, 
TUIlisia, Pales1ine and I,rael at the 
Asian PrIme Mini~ters' Conference at 
Co!ombo. 6672-73. 

Railway accident near Gorakhpur. 
3396-97. 

Search of Indian Commissioner's Office 
in Nairobi during round up of Mau 
Mau 5u'peCt.. 5712-13. 

Site for the location of New Steel Plant 
67Ro-82. 

Situation in French Indian Settlements. 
2978-83. 

Situation in Goa. 3919-20. 
Sta~e.ment by Frime Minister te applica-

bIlity of the North Atlantic and Anglo-
Portugue,e Treaties to Goa. 4807-JO. 

Stationing of Frerch Police Force outside 
Indian Consulate in Pondicherry. 3795-
96. . 

Surplus stock of rice in Ori,~a. 7741-43. 
TraffiC arrangements at 1. A. F. display 

Tilpat Range. 4036-40. 
CANAL(S)-

Demands for Granr~, 1954-55-
Multipurpo e Ri,er Scheme _ 

Motion to reduce the demand-
Failure to tackle on national level for 

resuscitation of the tidal rivers and 
--of the 24 Parganas. 4213. 
430 4-

CANARA-
Demands lor Grants, 1954-55-

Ports and Pilotage-
Motion to reduce the Demand-

Deve!opmenr of ports in North and 
S01lth --. 4419,4473. 

CANE-
See "Sugar Cane" 

CANTEENCS), RAILWAY-
Demandes), for GrantCs), 1954-55-Railways-

OrdinarY Working Expenses-Adminis-
tration...;. 
Marion to reduce the Demand-

lnadecjuate amenities like canteens, etc:. 
1485, 1539. 

CANTONMENTS . <A¥ENDMENT). 
BILL,1952-

See under "BilIes)" 
CAPITAL 

Demands for Grants, 1954-55-
Ministry of Finance-

Motion to reduce the Demand-
Failure to stop investment of foreign .. 
in industries where Indian -- is 
available much to the detrimeut of 
DBtioolll jnterests. 48J9, 4838-41. 
4887-88, 4901-0<1, 4928, 4934-38. 
4971-74, 4975· 
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CAPITAL GOODS- . 

Dcmmds foc Grants, 1954-55 -
Industries-

Motion to redua: the Demand-
Failure of the Five Year Plan to 

promote the oasic industries for 
the of -. 4649. 4805. 

CAPITAL OUTLAY OF MINISTRY 
OF COMMERCE AND INDUSTRY-

Demands for Grants, 1954-55. 4641-42, 
- 4652-4700, 47°2-4804. 4608. 
Morion to reduce the Demand-

Establishment of Civil Explosive Fac-
tory with the aid of forei&ners. 
4652 >4805. 

Demands for Grants on Account. 
1687,1708. 

CAl"ITAL OUTLAY OF TIlE 
MINISTRY OF HEAL TH-
DeJ;D.ands for Grants, 1954-55. 4587-88, 

40591-4638, 46.40. 
Motion IU rcaucc the Demand-

Inadequacy of funds for health. 4590, 
4638. 

Demands for Grants on Account. 
1687. 1711. 

CAPITAL OUTLAY OF THE 
MINISTRY OF HOME AFFAlRS-

Demands for Grants, 1954-55· 4043, 
4206. 

Demands for Grants on Account.-
1687, I7ll. 

CAPITAL OUTLAY OF THE 
MINISTRY OF LABOUR-

Demands for Grants, 1954-55· 3705-
06. 37II-92, 3794. 

D=mands for Grants on Account. 1687, 
1712. 

CAPITAL OUTLAY OF THE 
MINISTRY OF NATURAL RESOUR-

CES AND SCIENTIFIC RESEARCH-
Demands for Supplementary GraDu 
for 1953-54. 616-17, 618-19. 

CAPITAL OUTLAY OF THE 
MINISTRY OF PRODUCfION-

Demands for Grants. 1954-55.4479, 
4481-4525. 4527. 

Demands for Grunts on Account. 1687. 
1713. 

CAPITAL OUTLAY OF THE 
MINISTRY OF REHABILITATION-
D~m:mds for GranIS, 1954-55. 3S6ti, 

3567-3686, 3692-3703, 3704. 
Demands for Grant. on Acrount. 1687. 

1713· 
CAPITAL OUTLAY OF THE 

MINISTRY OF STATES- ".' 

Dema~c1s fur Grants, 1954-55.-404.5. 
,p08-cl9. 

Demands for Grants on A<:COUDt. 1687, 
1713· 

c.APITAL OUTLAY Oli BROAD-
CASTING-
Demands for Grants, 1954-55. 4306, 

4307,4311-56, 4360-4414-
Demands for Grantl OD Account. 168'7. 

1711-12. 
Demands for Supplementary GrlDta 

production for 1953-54. 616-17, 618. 
CAPITAL OUTLAY ON BUILDINGS-. 

Demands f0f Grar.t&. 1954-55. 3934, 
3928-71. 3973. -

Demands for Grants on Acx:ount. 168,. 
1714. 

CAPITAL OUTLAY ON CIVIL 
AVIATION-
Demands for Granu, 1954-5S, 3800, 

3&07-3908. 3910• • 
Demands for Granu on Account. 16117. 

1708-09 

CAPITAL OUTLAY ON CURRENCY-
Demands for Grants,· 1954-SS. 411'. 

4823-49r8, 4926:75· 4979· 
I Demands for Grants on ~unt. 1681. 

1709· 
CAPITAL OUTLAY ON FORESTS-

Demands for Grants, 1954-~S· 346.4' 
_ 3469-3562, 3563-64-
Demands far Granta on Acx:ount. 168 '7. 

17IQ-n. 

CAPITAL OUTLAY -eN 
SECURITY PRESS-

INDIA 

Demands for Grants, 1954-55. 4815. 
4823-4918, 49z6-75, 4979· 
~ds fOf Grants on AIx:ount. 1687, 

1709· • 
CAPITAL 'OUTLAY ON INDIAN 

POSTS AND· TELEGRAPHS (NOT 
MET FROM REVENUE}-
Demand. for Grants, 1954-S5· 3799-

3800. 3807-3908, 3910. 
Demands for Grants on Acx:ount. 

1687, 1708. 
CAPITAL qUTLAY'9N ~t;NTS
Demands for Grants, 1954-55.' 4815-1' 

4823-4918, 4926-75, 4980. 
Demands' coro rants on AccdiJt, 16&7. 

1709- 10. 

CAPITAL t>UTLAY ON'MULTI-
PURPOSE RIVER SCHEM~g:..... 
Demands fop Granli, 1954-55. 4210, 

4214-4304, -4306. ' , .... 
Motion to reduce the pCxnanci-
Failure to give adcquak finance to 

Andhra ~wc to bi'ing laDclJ 
in TUJtpbhadra 'ro,iect· Va lIDdar 

'cu1tintion.- .4213..~r'J43, 43SO, 
430 4. 
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CAPITAL OUTLAY ON MULTIPUR-
POSE RIVER SCHEMES-collld. 
Motkn to reduc: the D,m1nd-cOlltd. 
. Pailure to gtve usiltance of the Centnl , 

Tnc:tor Organisation to Andhra Slate 
f~ 'w!tivation of lands in Tunp-
b~ Project area. .p13-14, 4304. nero. for Grant. on Account. 1687. 
1712. , 
~dl for Supplementary Grants for 

19'3~'4- 616-17, 618. 
TAL' OUTLAY ON MULTI-

PURPOSE RIVER. SCHEMES-
BHAKRA NANGAL PROJECT-
Demandt for Supplementary Gianta ill 

aespect ofPEPSU for 1953-54. 630, 
623· 

CAPITAL OUTLAY ON PORTS-
Demand. for Grants, 1954-55. 4416, 

4419-7:1, 4473, 4474-75. 
Demands for Grantl on Ac:count. " 1687, 

171). 
CAPITAL OUTLAY ON ROADS-

Demand. for Grants on Ac:count. 1687, 
1713. 

CAPITAL OUTLAY ON VIZAGAPA-
TAM PORT-
Demands for Orants, 1954-55-Rail-

WIlY'. 1682-83, 1684. 
CASHEW NUT-

Demands for Grants, 1954-55-
Ministry of Commerce and Industry-
Motion to reduce the Demand--

Failure to maintain steady reasonable 
price levela for coir, pepper, coconut 
and----. 4644,4659, 4684-8S. 4io •• 

CASTE DISTINCTIONS REMOVAL, 
BILL (by SIJ" Dabhi)-
S. under "Bill(s)." 

" CATERER(S)-
. s. tWo "Railway Caterer(s)". 

~'CEMENT.-i' Calling - 'attention to matter of UJl'CDt 
~ public importance --:.. , . 

'", Inadequale transport facilitIes for liftUll 
c;oal and- to North Bihar. 5810-12. 

Report of Tariff Commission on revision 
I "" of prices of -- and Ministry of 

Commerce and Industry Resolution 
and Stati:menr thereon-Laid on the-
Table. 33-34. 
SUS-

Demands for Gran ts, 1954-55· 4042, ~7' 
4174-78, .p06. 

, Motion to reduce the Demand-
, Pai1ure to enumerate exact number of 

Scheduled Tribes during lut-
4047, 4174-78, .p!J4, 

Demand' for Grant. 011 Aa:oun~ 
1687. 11\98. 

CENTRAL ADMINISTRATIVE MACHI-
NERY-
S" "Administrative Machinery, Centnl" 

CENTRAL EXCISE AND SALT Acr 
1944""-
Central Excde NotificatiOl1 NOI. I, 3, 6 

and. , in accordance with eection 38 of 
the -- Laid on the TIIble. 4585-86-
~ EXCISE DEPARTMENT- . 

Demands for Granu, 1954-55::'" 
Tacs on Income includilll Corporation 

Tax and Eltate Duty-
Motion to reduce the Demand-
Recruitment of officers for collection 

of Estate Duty from the--. 4821. 
497S. 

Union Excise Duties-
Motion to reduce the ,Dernand-

Difference in the pay scales of the 
ofticial~ of the -and the officials 
of the Income-Tax Department 
4121,4975· 

CENTRAL EXCISE NOTIPICATION8-
-NoS. I, 3, 61I1d 7 in accordance with . 

section 38 of the Central Excise and 
Salt Act, 1944-Laid on the Table. 
4585-86. 

CENTRAL EXCISE RANGE OFPICIiRS-
Demands for Grants, 1954-55-' 

Union Excise Duties- , 
Motion to reduce the DcmIIxi-
Increase in the pay of.--. 4 i1z1, 497$ 

CENTRAL GOVERNMENT-
Resolution r~ working of tldmirustrlfive 

machinery and IDI:thods a' the Centre. 
40'16-34· . 

CENTRAL PAY COMMISSION-

Demands for Grants, 1954-5S-
Indian Posts and Tdegraphs Depart:nent 

(Including Working Expenses)-
Motion to reduce the Demand-

Payment of salaries according to-
Scales to Ex-State Employees. 

3804,3908. 
Ministry of Finmce-- . 
Motion to reduce the demand-

Proper implementation of the recom-
mendations of the -- particularly 
in annt of House Rent Allowance 

, in'C' cIaII citie s wilh popUlations 
• of I lakh and abon. 4817, 4975· 

DeDiand(s) Cor Grant(~), 19S4-S5-Railways--
Ordinary Working Expenses -Admini .. 

'tration-
Motion to reduce the Demand-

Reoommendations of the Pay Com-
missioD etc. for mi.-mterial 
staft'. 1484, 1539-
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CEN'TltAL PUBUC WOR.KS DBPAllT-
MENT-
Demandt for Grants. 1954-"-

OtberCivil Worb-
Motion to reduce the Deawul-

Corruption in the--. 3~7. 'Ht. 
3971. 
Failure to cbecS corruption, 

amonpt the oIBcen in the --
3~7. 3933-36. 3971. ~ 

Need to introduce a syuem. ... 
pfecheckina in respect of all G-
pellses~cxmnected with the --. 
P.3971, 

Non-ilSuc of tools to the carpenterS, 
_, electricians, wiremen etc. 

o! tM-.39z6, 3958, 3967-69, 3971. 
CENTRAL ROAD FUND-

Demands for Grants, 19S4-SS. 4416' 
4419-7Z, 4473. 4474· 

Demands for Granta on Accoant. 
1687, 1706. 

CENTRAL . SECRETARIAT BMP 
LOYBES-

See "EmpJoyee(l) GoverllIlWJt". 
CENTRAL SILK BOARD-

Bulletin No. 19 of -- Laid 011 the 
Table 6z35. 

Report on the working of tbe -- Laid 
on the Table. 34-

CENTRAL TRAcrOR 'ORGANISA-
TION-

Demands for Grants, 1954-S~-
Capital Qutlay on MuUpurpose River 

Scbeme.-
Motion to reduce the Demand-

Failure to give ani stance of the--
to Andhra State for cultivation of 
lar.d~ ir. Tungabhadra Project area. 
4ZI3-14, 4304. 

Miscellaneous Departments and Expendi-
ture under the Ministry of FOIl;!. and 
Agriculttlre":" 
Motion to redpce the Demand-

Worlcing and ~ion of tbc--
346<), 3531 

Working of the --. 346<), 3531. 
Statement reo purchase of tracton for - -

7!182-94. 
CERAMIC INDUSTRY-

S" "Industry(iea)" 
CEYLON-

Motion re International Situation (Subs-
titute Motion adopted). 7508-II, 
7583-85, 7586. 

CHAKRAVARTTY. SHRIMATI RHNU-
Abducted Penons (Rea>very and Reston-

tion) Amendment Bill (As passed by the 
Council of States)-
Motion to consider. 640, 664, 665-66, 

759"62, 771. 
Business of the Houle. 369-70, 371. 

Demands for Grants, 1954-55-
Aviation-

Motion to reduce the Demand-

I 
I 

t 
I 
I 

I 
I 
I' 

CHAKRAVARTIY. SHRIMATI RENU-
etnItd. ' 

Demands for Grants 1954- 5S-e0nt4. . 
Failure to allow Clasa IV staff or 

Civil Aviation Department to contri-
bute to G. P. Fund. 3806,3894. 

Failure to give decent living quartera 
to Class IV staff of Civil AviatlOll 
Department. 3806, 3894. 

Failure to grant free medical service for 
Class IV stalf of Civil Aviation De-
partment. 3806. 3894. 

Failure to rec.ognise Civil Aviatioa De-
Jlll'tlDent Employees Union. 3806. 
3893·, 

Security of service of, pvil Aviation 
Dcpattment staft 3806. 

Setting up of an Expert Committee to 
look into wage structure, livillJ and 
service conditions in Civil AVIWOIl 
Department. 3807. 3893-95. 

Defence Capital Outlay. 3030-31. 
Defence Services, Effective-Air F~-

Motion to reduce the Demand-
Failure to take Stepa to build up an 

e1Iicient aircraft and aeroneutical 
'industry in the country. z988. 

Defence Services, Effective-Army-
Motion to reduce the demand-

Continuance of the contract system 
of employment in the MoE.S. 3038. 

Failure to dispense with our reliance 
on Imperial Defence College train-
ing for Indian Officers, and on Anglo-
American experts. Z98!!,30zS,30)2-33. 

Failure to ensure a decent living wage 
to the "Iawans". 2988, 3033-34-

Failure to implement all the recom-
mendations of the Kalyanwala 
Committee Report. 3037-38. 

Failure to implement Mr. Subramani-
am's recommendations in the Kalyan-
wala Committee Report. 2988, 
3036-38. 

Failure, to reduce expenditure on train-
ing of Office" abroad. Z988,303Z-33. 

Indianisation of personnel in ordnance 
factories. 30z8-z9. 

Re-or~i!l8tion Committee for Ord-
nance Factories and question of 
retrenchment of Ordnance Factory 
workers. 2988. 3038-39. 

E.zpe~iture on displaced persons-
Motion to reduce the Demand-

Delay and inefficiency of Govetnment 
with reprd to execution of mea BUrell 
of rehabilitation. 3569, )601-02. 

Failure of Govem~I'Jt to take up "re-
adjustmenr" on basis that refutleet 
are, provided with gainful employ-
ment. 3s69. 360[. 

Failure of Government to "readjuat". 
unsatisfactory non-agricultural sche-
meR by directly opening state &c-
tories on planned basis for employing 
refurees inBtead of granting small 
buai_ IOIIJIS. 3570 3601. 
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CHAKRAVARTI'Y, SHRIMATI lU!NU-

-amid. 
DcmanJs for Grants. I9S4-ss_nld. 

Bspenjiture on displll(:ed person I-
CI)1Itd. 

Motion to J"(duce the Demand.-....conld. 
Failure of Government to "readjust" 

unsatisfactory agricultural liChemes 
by undertaking the develoPDl~t ~ 
marginal fallow land and then .dlltrl-
:'uting itmari to refugee agrlcu1tu-
rists. 3570, 3596-3600. . 

Failure of Government to regularise sq-
uatters colonies. 3569. 36cu-03, 370Z 

Failure of Government to return the 
" • houses of Muslim minorities in 0c-

cupation of refusees and the ~t
ing of alternate accommodlltiOD to 
these refugees. 3569, 3600-01 . 

POlicy of II(:quiring land of small plo 
holders of Muslim minorit y commu-
nity for refusee rehabiliatioD. 3569. 
3600-01. 

Indian Posts and Telegraphs Depart-
ment (Including Working Expenses). 
38z1, 3866. 

Ministry of CommunicationI-
Motion to reduce the Demand-
Failure of Goverument to iotegrate 

airlines. 3801, 3888-91, 3905· 
Failure of Government to Stop conflict-

. ing business interest for nationalisa-
rion. 3801. 

Parliamentary· Commission to hold en-
quiry into causes Qj loss in LA.C. 
etc. 3801. 

Policy of Air India International in ign-
oring union of workers. 3801,3893. 

Uniform pay scales and service conditi-
ons for labour., 3801. 

Ministry of Defence-
Motion to reduce the Demand-
Failure to use Army for nation building 
and economic development· works to 
the maximum possible extent. 3039-
40· 

Necessity of strengthening the defence 
of the country in vieW of the U.S.-
Pakistan. Military Pact. 30z6. 

Need for a "1!hange in the strategy of 
defence to meet an attack with modem 
weapons of warfare. 3031-3Z. 

Proper budgeting and expenditure for 
Defence. 3030. 

Proposed pension rates. Z989, 3035-36. 
Purchase of defence stores from outside. 

3030 -31. 
Ministry of Education- -

Motion to redUce the Demand-
Patronage to expensive public school •• 

3z57. 
Pay of officers. 3Z57. 
Scales of pay for teschen. 3Zj1. 

~/ Statas and conditons of service of teachers 
3Z57· 

Teaching through the medium of mother 
tongue. 3zS7. 

Women's education. 3zS7. 

CHAKRAVARTl'Y, SHRIMATI RENU-
contd. 

Demands for Grants, 1954-SS--a>lJt4. 

Ministry of Labour-
Motion to reduce the Demand-
Equal minimum wages for men and WOIDIS 

labour. 3708. 
Large-scale - retrenchment of WO!DCIl 

workers. 3708. 
Maternity benefits. 3708. 

Ministry of RehabilitatiOn. 3594, 36oJ.. 
Motion to reduce the Demand-
Failure to set up an Enquiry Committee 

to look into the Rehabilitation CCIlm:t 
)utside West Bengal. 3568, 3601~ 

Demands for Supplementary Grants for 
1953-54-

Defence Services, Eft'ectiv~Air Force. 
.. 578, 581. 

Ministty of Health. 599-600. 
Ministry of Transport. 615. 
Miscellaneous Departments and Ex-

penditure under the Ministry of 
Finance. 586-87, 591, 595· 

Miscellaneous Expenditure under the 
Ministry of Communications. 561. 
S6z,577· . 

Police. 603-04, 605. 606. 
Stamps. 583-84. 

Displaced Persons (Compensation and 
Rehabititation) Bill-
Motion to refer to Joint Committee. 

7697-7702. 
Finance Bill-

MQtion to consider. 5z63-71. 
General discussion of the General 

Budget, 1954-55. z746. 
Kumbh Mela Tragedy. 25. 

Motion for Adjournment-
Kumbh Mela Tragedy. 18. 

Motion reo First Report of the Commit-
tee on Private Members' Bills. IIIl4 
Resolutions. 8zo-Z4, 8z8-z9. 833, 834. 

Resolution r;. salary and allowances to 
Members. 3374-75, 3385. 

Special Marriage Bill (as passed by the 
Council of States)-
Motion to consider. 7943-Sz. 

suppression of Immoral Traffic and Brothela 
Bill (By Shrimati Maniben Patel)-
Motion to consider and amendment to 

c;rculate. 5530, S53Z, 5533. 

CHAMijER-
Resolution reo Second --at .the Centre 

(Negatived). 3974-4QZ5. 
CHAMARA,JNAGAR-

Demands for .Grants, 1954-SS-Rai1waJII-
Construction of New Lin~pital and 
Depreciation Reserve Fund.-
Motion-·to reduce the Demand--

Construction of -- Satyl"WIP_ 
Line. 1644, 1681. 

--------------------------------------------------~-
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CHANDA. SHRI ANIL K.-
A copy of Note on N.E.F. Agency by 

Prime Minister-Laid on the Table. 
3977· ' 

Abducted Persons (Recovery and Restora-
tion) Amendment Bill (as pulled by the 
Council' of Stares)-
Motion to consider. 634-3~. 663. 
Motion to pass. 776-. 

Calling Attention to Matter(s) of Urgent 
Public Importance--
Collective Defence Auangemenu for 

South East Asia and the Western 
Pacific. 49I9-~~. 

Firing by French Indian Police near 
Mahe. 6135-37. 

Communique giving decisions of Govern-
ment of India on the RecommendatiODl 
of Chan\lemagore Inquiry Commis-
sion-Laid on the Table. 68~8. 

Correction of answer to short notiC$ 
question asked on lIth March; 1954. 
7621. -

Demands for Grants, 1'954-55-
~dernagore-

Motion to reduce the Demand-
Failure to adopt a definite policy in the 
matter of determination of the future 
ltatus of Chandernagore. 2912-13. 
Merger of Chandemagore with West 
Bengal. 2908-20. ~9I2-13, 

External Affairs-
Motion to reduce the Demand-

Failure to evolve concrete measures for 
countering the apprehended eftectl 
of the Pakistan-U.S.A. Military Pact. 
2908-09. 
Measures to be taken in consequence 
of'the Military Pact between U.S.A. 
and Pakistan. ~908-<>9· 
Publicity by our embassies abroad. 

~9IO-I2. • 
Tribal Areas-

Motion to reduce the Demand-
Meagre provision for welfare of Trlbal 

peoples. ~913-15. 
Policy with regard to the Adminis-

tration in N.E.F.A. ~915-20. ~938. 
Document entitled "The French settle-

ment in India"-Laid on the Table. 
5~52. . 

Motion for Adiournment reo finng 
by French Indian Police on IndIan 
Un10n subjects near Mahe. 5916• 
5917. • Reoort of. the Chandemagore En9u1ry 
CommiSSlOD, December, 1953- l..\id on 
the Table. 2758. 

CHANDERNAGORE-
Demands for Grants, 1954-55-2185-
2814. 2875-2976. 
Motion to reduce the Demand-

Failure to adopt a definite policy in the 
matter of determination of the future 

• status of Chandemagore. ~787. %789-91. 
291~-13, 2929-30, 2974·. . 

Merger of ChanderDBgure with West 
BenpL 2787.2789-90, 29i2-13. 2974-

Dcman4s for Grants on Acco1lDt. 1687. 
I~. 

CHANDHRNAGORE INQUIRY COM-
MISSION-
Communiquegiving decislon~ of Govern-

ment of India on the Recommenda-
t-ions of.---Laid on the Table 
68%8. , 

Report of the -- December, 1953-
Laid on the Table. 2758. 

C.'HANPATIA-
Calling Attention to Matters of UrJent Pub-
lic Importance-
Derailment of train between -- and 

Bettiah. 6560-61. 
CHARAK, TH. i..AKSHMAN SINGH-

Demands for Grants. 1954-55-. • 
Defence Services-Effective-Army. 

Motion to reduce the detnand-
Failure to dispense with our reliance on 

Imperial Defence College trainins 
for Indian Officers and on Anglo-
American eT.perts. 3104-05. 

Failure to ensu'e a decent liVing wage 
to the "Jawans" 3101-02, 

Failure to reduce expenditure on train-
ing ?f o~cers abroad. 31.05 

Indiarusatlon of personnel In OrdllBJ:C* 
Factories. 3104. 

Mioispy of Def~e-
Motion to reduce the Demand-
AbseT'ce of Res -rves for purposes of 

national defence. 3100. 
Failure to organize adequate cItizen 

forces. 3100-01. ' . 
Necessity of strengthening the defenq of 

the country in view of the O.S. 
Pakistan Military Pact. 3°98-99. 

Motion rl. International Situation. 7572-
81. 

CHATfERJEA, SHRI TUSHAR-
Demands for Grants. 1954-5S-

Chanderoagore- . 
Motion to reduce the Demand-

Failure to adopt a definite policy in the 
matter of delerminat·on of the future 
status of Chandernagore. 2787. 

Mini5ttY of Commerce and Industry-
Motion to reduce the Demand-

Failure to Cl(ercise proper control over 
the iute industry in ~ional interest. 
464%· ., the' . d Labour conditl0D8 10 JUte In Ultry. 
4644. 

Miniltry of Irrigation and Power-
Motion to reduce the Demand-. 
Delay in payment of compensation for 

land acquired by D. V. C. 42II• 
Ministry of Labollr-
Motion to n:duce the.Demand-

A correct labour polic~. 3706.37' 1-17· 
Delay in implementation at the MInt-

mum Wages Legislation. 3706, 3115· 
Obligatory recognition b)r employers 

of registered trade. unIons. 3701· 
Proper minimum and'living wages for 

labour. 3706. 
Retrenchtncllt. 3706. 3712- 14-
Right of labour to get bonUi £rom th. 
employer. 3706. 
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"'CHATrERJEA. SHRI TUSHAR __ td. 

~ D~mands for Grants. J954-55-amtd. 
Min. strY of Labour __ td. 

• Motion to reduce the DemaIld--contd. 
Trade Union rights of labour. 3706. 
Ministry of Works, Housing and Supply-

Motion to reduce the Demand-
Armngements for industrial housing. 

. 3924. 
Retrenchment of quasi-pennanent staff 

of Stationery Departm~ni in Calcutta. 
3915· 

Demands for Grants,-1954-55-Railways-
Open Line Works-Development Fund-
Motion to reduce. the Demand-

Inadequate water iunmgements for 3rd 
Class passengers. 1647. 

Factories (Amendment) Bill (as passed 
by the Council of States)-
COnsideration of Clauses. 5878, 5879-

80, 5885-86, 5893· 
Minimum Wages (Amendment) Bill-
. Motion to pass, as amended. 5477~83. 

CHAITERJEE, DR. SUSILRANJAN-
Demands for Grants, 1954-55-

Medical Services. 4618-19. 
Ministry of Health-

Motion to reduce the Demand-
Failure to pay proper attention to the 

problem of nutrition of the people. 
4615-16. 

Public Health. 46I7-18, 4620. 
Motion to reduce the Demand-

Failure to provide more sanatoriuma 
to check spread of T. B. etc. 4619-20. 

Provision of more sanatoriums to check 
the spread' of tuberculosis etc. 4619-
:30. 

HAITERJEE, SHRI N. C.-
Calling Attention to Matter(s) of Urgent 

Public Importance-
Arrangements on the occasion of the 

I.A.F. exercises, on 28th March 1954. 
3392. 

Search of Indian Commissioner's 
Office in Nairobi during round-up of 
Mau Mau suspects. 5713. 

Code of Criminal Procedure (Amendment) 
Bill-
Motion 1:0 refer to Joint Committee. 

6429, 6433, 6439, 658.8, 6610, 6619-41. 
Amendments to circulate and to refer to 

Select Committee. 6588, 6610, 6619-
4t. 

Compani(,'i Bill-
Motion to refer to Joint Committee and 

amendment to circulate. 6034, 6039-
40, 6040--47, 6048-58. 

Demands for Grants, 1954-55-
Chandernagore-

Motion to reduce the Demand-
Failure to adopt a definite policy in the 

matter of determination of the future 
status of Chandernagore. 2929-30. 

Education-
Motion to reduce the Demand-

Report of the Secondary Wucation 
Commission. 3291-93. 

CHA TERJEE ,SHRI N. C.~td. 
Demands (01 Grants,1954-55-contd. 

External Affa;rs. 2928-29. 2930--34. 
Motion to reduce the Demand-

Failure to evolve concrete measures for 
countering the apprehended effects of 
the Pakistan-U.S.A. Military Pact. 
2931-32. 

Measure to be taken in consequence of 
the Military Pact between U. S. A. 
and Pakistan. 2931-32. 

Ministry of Education-
Motion to reduce the Demand- . 

sound educational policy. 3293-95, 
3296-3303. 

Status and conditions of service of 
teachers. 3295-96. 

Teaching through the medium of mother 
tongue. 3303. 

Ministry of Rehabilitation-
Motion to reduce the Demand-

Failure to : roceed with Compensation 
Schemes. 3627-32, 3682. 

Government decision on the report and 
recommendation of the Fact Finding 
Committee for Rehabilitation of East 
Pakistan refugees. 3626-27. 

Demands for Grants, 1954-SS-Railways. 
1397. 

Dis.:ussion re issue of Ordinances. 90, IOS-
09, 132. 

General discussion of the General Budget 
1954-55. 2360-69. 

General Discussion of the Railway 
Budget. 1287-92. 

Hindu Marriage and Divorce Bill-
Motion for conCUITence in the recommen-
dation of Council of States to 
join the Joint Committee. 7078,7080. 

Indian Cattle Preservation Bill (By Seth 
Govind Das}-
Motion to consider. 2019, 2020. 

Indian Penal' Code (Amendment) Bill 
(Amendment of Section 302: by Shri 
Syed Mohammed Ahmed Kazmi) 

Motion to circulate. 3152, 3157· 
Joint Committee on· Members' Salary and 

Allowap.ces, &nd Abbreviations-
Nomination of -- to the Committee-

4153· 
Motion on Address by the President. 

163.166-67,177, 178, 183, 18S, 190-97, 
270, 271.· . 

Motion for Adjournment-
Failure of Government to bring in a 
motion to discuss Calcutta situation 
294-97· 

Kumbh Me1a Tragedy. 20-21. 
Motion re. Seventh Report of Committee on 

Private Members' Bills and Resol 
tions. 6173-74, 6176, 6179-80. 

Point of Privilege. 7280,7281. 
Press (Objectionable Matter) Amendment 

Bill------'-----,--------_._---
38 L.s.D.-3 
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CHATTERJBB, SHRI N,C,-conrd. 

Metion to consider. 1739-40, 176:5-76 
1943-44-

Amendment to circulate. 1765-76, 
1943-44· 

Consideration of Clauses. 1976, 1978, 
2015, 2095-98, 2100, 2105. 

Prevention of disqua1ification (parliament 
and Part C States LegislatureS) 

Amendment Bill (as passed by the 
Council of States)-

Motion to consider. 5933-35, 5943· 
Question of privilege. 7161-64. 
Report of I.F.C. Enquiry Committee. 

1:Z25-29, 1241. 
Special Marriage Bill (as passed by the 

Council of States)-
Motion to consider. 8010. 
Statement re Indian Cattle Preservation 
Bill-{by Seth Govind Das) 6239, 7998. 

CHATTOPADHYAYA, SHrn1-
Demands for Grants, 1954-55-
Broadcasting-

Motion to reduce the Demand-
Improvement of Broadcasting station at 

Vijayavada in Andhra State. 4316. 
Music policy and work of light music 

nnits of All India Radio. 4313-14-
Programme policy of All India Radio. 

4315, 4317. -
Recent retrenchment of PIognunme 

Assistants in All India RlIdio. 4314-16 
Ministry of Information and ~roadcasting
Motion to reduce the Demand. 4311-17. 

Appointment of staff artists. 43u-13, 
4317· 

Fai!ure to set up a Corporation to Control 
broadcasting on the lines of B. B. C. 
4316. 

General policy followed by the Ministry. 
43Il-12. 

Musk: artiau screenina committee. 4313. 
CHAUDHARY, SHRJ G. L.-

Demands for Grants, 1954-5S-
Ministry of Labour-
Motion to reduce the Demand-

Enforcement by law of the basic mini-
mum wages. 3735-36. 

Neglect of the agrkulturallabour. 3734-
3g· 

Proper minimum and living wages fOI 
labour. '373S-36. 

flcation and adoption of I.L.O. 
Conventions and reco mmrnduid r s 
3736-37. 

W~kin'! Conditions of the a'!ricultura1 
labour. 3734-38. 

P ... tolution r. ""orlll tij!' of aC'minis ua is. 
machinerY and m~thods at th 

. CHAUDHURI. SHRI R. K.-
Abducted Persons (Recovery and Restora- ~ 

tion) Amendment Bill Cas passed by ... 
the Council of States)- "l1li 
Motion to consider. 722-26. 

Air Corporation (Amendment) Bill-
Motion to consider. ngs-86. 

Barsi Light Railway Company (Transferred 
Liabilities) BilI-
Motion to' Consider. 809-11. 

Business of the House. 7796-97. 
COO<! of Crimine! Prc,;e ure (Amendment) 

BiIl-
M~tion to refer to Joint Committee' 

6441, 6444. 
Companies Bill-

Motion to refer to Joint Committee 
and amendment to circulate. 632.7, 
6SSo. 

Demand, for Grants. 1954-55-
Expenditure on Displaced Persons-

Motion to reduce the Demand-
Failure to rehabilitate displaced 

persons satisfactorily. 3603.....Q9. 
Indian Posts and TeleJP1lphs DepartilieIlt 

(Including Working Exf>enses). 3820. 
Industries. 4725-30 
Motion to reduce the Demand-
Policy of industrial development. 472S-. 

)0. ' 
Ministry of Home Affairs. 4095. 

Ministry of Rehabilitation-
Motion to reduce the Demand-

Failure to proceed with compensation 
scbemes. 3604--06, 

General polky regarding loans and com-
pensation IlChemes. 3604--06, 3685. 

Drugs and MaKic Remedies (Objectionable 
Advertisements) Bill (as passed by the 
Council I)f States)-
Motion to Consider. 5750--55. 
General discussion of the General Bud-

get, 1954-55. 2384. 
General DiscusSIon of the Railway 

Budiet. JCl47-S3, 1065_ 
Hindu Marriage and Divorce Bi11-

Motion for concurrence in the recom-
mendation of the Council of States 
to join the Joint Committee. 
7072, 7081, 7245, 7254, 7264. 73'/6. 

Motion " First Repott of the Committee 
on Prj'late Members' Bills and Resolu-
tions. 835. 

Resoluti(,n r, working of administnltiYc 
machinery and methods at the Cemre. 
6205. 6108-10, 6lll. 

Salaries and Allowilnces of Memben of 
Parliament Bill-

Motion to consider and ameodmeDt to 
circulate. 7396-

Con~ ideJ1ltion to claus 742S. 7427 

Special Marriage Bill eu passed bJ 
CouncIl of Sutes)-
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CHAUDHURI, SHRI R. K_CDIItd. 

ds for Gran,s,J954-55-contd. 

Motion to consider. 7800. 7803. 7804, 
7806, 7809. 7813, 78140 782:0, 7823. 
7828. 7887; 7925. 7946, 7972--;6. 
8008-20. 802: I. 

CHAUDHURI. SHRI T. K.- . 

Busine!lS of the House-
Circulation of Copies of Industrial 

Finance Corporarion Enquiry Com-
mittee Report and allotment of time. 
975· 

Companies Bill ...... 
Motion to refer to Joint Committee and 

amerldmentto circulate. 6115. 
Demands for Grants. 1954-55-

Defence Services. Effective-Army-
Motion to reduce the Demand-

Continuance of the contract system of 
cmploym or in the M.E.S. 2989. 

Defence Services. Effective-Navy-
Motion to reduce the Demand-

Supply of dilapidated British naval 
vessels to the Indian Navy. 2989. 

Industries-
Motion to reduce the Demand-
Failure to re-orientiate the stores pur-

chase policy of the Government so as 
10 help and encourage handicraft 
and small scale industries. 4647. 

Ministry of Defence-
Motion to red~c the DemlUld-

Failure to detach national defence 
from the imperial defence system of 
the British Empire. 2989. 

Ministry of Food and Agricu!tun>-
MOlion to red'·cc the Demand-
Crop prices. 3466. 

Ministry of Irrigatic>D and Power-
Motion to reduce the Demand-
Water Charges levied on cultivatora. 

4211. 
MimStry of Rehabilitation-
• Motion to reduce the Demand-

Government decision 0:1 the report and 
recommendation of the Fact Finding 
Committee for Rehabilitation of East 
Pakistan Refusees. 3567. 

Demands for Grants, 1954-55-Raihnys-
Miscellaneous Expendirure-

Motion to reducc the Demand-
Granting of licences to caterers. 14!14-

Ordinary Working Expenaes-OperatlDl 
Staff-
Motion to reduce the Demand-
Conditions of service of running staff 

etc. 1541• . . 
Other organisations under the Ministry of 

Production-
Motion to reduce the Demand-

Lack cf proper facilitie!l for transport of 
coal. #80. 

Factories (Amendment) Bill (as passed 
by the Council of States)-

Motion to consider and Amendment t 
refer to Select Committtle. S8so-SS 

-----
CHAUDHURI, SHRI. T.K.--cOlltd. 

Dem~nJs for Gran s, I954-55--contd. 

Consideration of Clauses. 5884, 5888-89 
5892-93. . 

Motion reo International Situation. 7516-
17, 7586-91. . 

Repon of I.F.C. Enquiry Committee. 
1%63-65. 

CHAVARA-
Demands for Granrs, 1954-55-
Ministry of Labour-

Motion to reduce the Demand-
Implementation of the Conciliation 
proceedings of 1951 in the mineral 
concerns of --. 3709. 3791. 

CHAVDA, SHRI-
Abducted Persons (Recovery aad ~tora

tion) Amendment Bill (as passed by 
the Council of States}-
Motion to pass. 776-78. 

General discussion of the General Bud-
get, 1954-55. 2537-42. 

CHENCHUS (HILL TRIBES}-
Demands fOf Grants, 1954-55-Ra,lways-

- Railway Board-
Motion to reduce the Demand-
Rep!"Csentation of -- of Andhra. 

1400, 1538. 

CHETTIAR. SHRI NAGAPPA-
Demands for Grants, 1954-55-

Ministry of Education. 3354. 

CHETTIAR. SHRI T. S. A.-
Demands for Grants--

Loans and Advances by the Central 
Government. 4902-10. 

Ministry of Education. 3354-58. 
Ministry of FlDBnce. 4902-10. 

Factories (Amendment) Bill (as passed by 
the Counc'i of States)-
Motion to consider and amendment to 

refer to Select Committee. 5844-49-
Finance BiU-

Motion to cconsider. 5358. 
General discussion of the Generu I 

Budget. 2229-35. 

CHIEF INSPECTOR OF MINES-
Demands for Grants, 1954-55. 3704.05. 

3709, 3711-92. 
Motion to reduce the Demand-

Fatal accidents in coal mines. 3709 
3772-73. 3791• 

Demands for Grams on Accounl. 1687. 
1700. 

CHILDREN BtLL, 1954 (As passed, .. 
amended by the CoUridl of Statet)-

See under "BiIl(B)" 
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CHINA-

HOUSE OF THE PEOPLE 
--------------------------------------------------------------------

Demands for grants, 1954-55 
&tcrna1 Affain-

Motion to reduce the Demand-
Lack of a policy of effective friendship 

towards our neighbouring Nations, in 
particular Afghanistan, U.S.S.R.--
and Burma, through pacts of non-

, aggression, to meet the situation 
created by the Pakistan-U.S.A. and 
Paltistan-Turkey Military Aid Pactl. 
2805-74- 2875-2974-

CHITr ARANJAN-
Demands for Grants, I9S4-5S-Railways-
Railway Board-

Monon to reduce the Demand-
Bspenditure on foreign technicians etc. 

at -. 1400. 1538. 
CHOWDARY, SHRI C. R.-

Demands for Grants, 1954-55-
Miscellaneous Departments and Ex-, 

penditure under the Ministry of Pood 
and Agriculture-

Motion to reduce the Demand-
Geological Survey and tube Wt Us in 

Kistna and Godavati River basins. 
3469. 

Multipurpose River Schemes. 4213> 
4%81-83. 4299. 

Motion to reduce the Demand-
Inclusion of Nandi KoDda Project 

Scheme on River Kistna in the 
Five Year Plan. 4213, 4281-83. 

Special Marriage Bill (as pasaed by the 
Council of States)-
Motion to consider. 7879-85, 8IOS. 

CHOWDHURY, SHRI N. B.-
Absorbed Areas (Laws) Bill. (as passed 

by the Council of SWfIS)-
Motion to pass. 5733. 

Datnauds for Grants, 1954-55-
Education-

Motion 10 reduce the Demand-
Report of the Secondary Education 
Commission. 3306-08. 

Scholarship to Backward Class 
students. 33II. 

Ministry of Commerce and Industry-
MOlion to reduce the Demmd-

Export and import policy with 
reference to tobacco. 4643. 

Ministry of Education, 3303-II. 
Motion to reduce the Demand-

Pa:ronag' to (xpens've public 
schools. 33U 

Pay of Officers. 3305. 
Status and conditions of lervice of 
teachers. 3307-08. 

Ministry of Food and Agriculture-
Motion to reduce the Demand-
Economic price to J ute grOW~B. 3466. 

Miniftry of Home Atfair_ 
Motion to reduce the Denumd-

Misuse of Preventive Detention 
Act. 4e47. 

Minuuy of Information and Broad-
casting-

CHOWDHURY, SHRI N. B.-COIUd. 
Mouon to reduce. the Demand-

Failure of Government to prevent 
exhibition of obscene picture& 
inlported from America. 4308. 

Ministry of IrrigatIon aDd Power. 4212~ 
- 4279-81, 4299· 

Motion to reduce the Demand-
Necessity of integrating Silai and 

Kassi. Schemes. 42 u. 
Unsatisfactory pollcy regarding 

Multipurpose River Schemes. 4299. 
Waller charges levied on cultivators. 

4280. 
Ministry of Pzoduction-

Motion to reduce the Demand-
Non-utilisation of bye-Plod~ of 

Sindri Fertiliser Factory. 4479. 
Restrictions on WOlken to meet M.Ps. 

during their visit to factory. 4480. 
Ministry of Transport-

Motion to reduce the Demand-
Seamen's welfare. 4418. 

Demands for Grana, 19<4-55 -Railways-
Open Lim: WOlks - De\e!opment 

Fund-
Motion to reduce the Demanj-

Pa'fenger amenities. 1647. 
Ordinary Working Expen,e:-Labour 

Welfare-
Motion to reduce the Demand-

Relaxation benefits to Rail\\ay Scho-
011eacher3 e:c. J 594. ' 

PortS and PilotBfe-
Motion 10 reduce the Demand-

Fai'ure to undertBke \I ork of proper 
deve'opmem ef Calcutta port. 
4419. 

Demand, for Supplementary Grants for 
19~3-~4-
M1ni;try of Irriga:io[l and Power. 607~ 

6ro, 613. 
Mi' cellaneous Depar,mentq and Ex-

penditure under the Mini,try of 
Finance. 587, 59l. 

M'sce'laneous Expenditure under.the 
Ministry of Cornmu1ication'. 576. 

Stamp·. 584-
Deli1-ery of Book" (Public Libraries) Bill-

Comideration of Clau e,. 5597, 5600-
5601. 

Motion to pass, 18S amended. 5601. 
5602-03 •. 

Pinam:e BiU-
Con<idcratio:1 of Clauses, 5398, 5399-

5400, 5438-41. 
Lu.hai Hills District (Chall!'e of name) 

Bill (as passed by tbe Council of 
)'ta e,)-
Mario' to con icier. 5t99. 

Muslim Wakft Bill (by Shri K_)--
Morlon to pass as amended. 2037. 

Pre\ention of Disqualification (Parliament 
and Part C Slales Lel(isl81ure.) Am-
endmcn: Bill (as passd oy the COUI ciJ 
of states)-



INDEX TO DEBATES, PART II. 8TH SESSION, 1954 37 
CHOWDHURY. SHRI N.-B. contd.-

Medon to conuder •. 5939-40. 5943· 
Stab: Accjui!ition of LaDds for Union pur-

po':c. (Validation) ,Bill (as paslcd by the 
Council of Statcs)- , 
Motion tC' connder. 5793-94. 5795. 

CIVIL AVIAfION DEPARTMEN'T-
Demands for Gran!~, 1954-S5-

Aviation-
Motio"l to reduce the Demand-

Pailure to allo ... Ch'$ IV staffof--
to contribute to G.P. Pund. 3S06. 
31194. 3908. 

Pailure to give decent livin~ quarter; 
to Class IV staff of --. 3806, 
3894, 3908· fr . 1 . Failure of grant ee medlC:a setV'Jce 

. of C'aS9 IV staff of --.3806, 
3894. 39:lO-01• 3908• 

Failure to recomise Civil Aviation 
Department Emp'oyee~ pnion. 
3806, 3893, 3908. 

Failure to redress grievance; of 
~ployee,. 3806. 3899-3900. 
390Z-03, 3908. ' 

Security of service of--staff. 3806, 
3908. . 

Setting up of an Expert Committee 
to look imo wage structuIe, lhing 
and !ervice conditioDi in- 3806, 
388S-8i, 3893-95. 3901- 02, 3908. 

ClVILAVIATION DEPARTMENT EM-
PLOYEE(S)-
Su under "Emp~oyee(s)", Go\'ernmeDl. 

CML DEPE~CE-
Deman1~ for Grant!, 1954-55. 3705, 37II-

9~, ~793-94. 
Ministry of Defence-

Motion to reduce the Demand-
Failure to co-operate with other 

Ministries in building up - -
Units. 2992, 3002-C4-

Failure to organiz : adequate' citizen 
force;. 2992, 3003-D4, 301J-12. 
3°40, 3040-41, 3°55, 306z-63, 
3067, 3073-75,3100-08, 3105-08, 
3129-30, 3134-35. 3205-06. 3228-
29, 3235. 3244-45, 3250.' 

Demands for Grants on Accounl. 1687, 
1700. 

CIVIL DEFENCE ¥EASURES-
Demands for OTants, 1954-55-

Ministry of Home Affairs-
Motio"l to reduce the Demal\d-
Ab~ of-. 404S,4128-31,4189-

90.4204· 
C1VlL VETERINARY SERVICES-

Demands Cor Grants, 1954-55. 3464> 
3469-356:1, 3563. • 
Morion to reduce the Demand-

Ci.-il veterinary facilities in rural areas. 
3468, 3480-81. 

t Demands for OTanI', on ACCCUDt. 1687, 
1696. 

CIVIL WORK~-
Demand, for Supplementary Grants in 

respect of PEPSU for 1953-54. 6:10. 
622. ' 

CLASS IV STAPP OF CIVIL AVIATION 
DEPARTMBNT-
See under "Employee(s)". 

CLEMENCY ARRANGBMENTS-

Callin~ Attention to Matters of Urgent 
PUblIC Importance-
IDC:u;ion of Pakistan as the Lepl 

~ucceSfor of Unaividcd India in Ibe 
--. 72 70-74. 

CLEMENCY FOR JAPANESE WAR CRr 
MINALS-
Molion re International Situatioo. 7511-

12, 7585-86. 

CLERK(S)-
Se, "t!mployce(s) Go\·emment". 

CLOTH-
Dema'lds for Grants, 1954-55-

Union Excise Duties-
Motillll 10 reduce the Demand-

Duties on -- betel nuts and wash-
ing soap. 4821, 4975. 

COAL-
Calling Attention to Matters of Uraent 

Public Impornmce-
Inadequate transport facilities for 

lifting-and cement to North Bihar 
5810-12. 

Demands for Grants, 1954-55-
Other Organisations under the Ministry of 
Production-

Motion to reduce the Demand-
Lack of proper facilities for transport of 
--. 4480, 4494-98, 4S12-~S· 

DCIDBDds for Grants 1954-5S-Radways--
Railway Board-
Motion to reduce the Demand- . 
Short supply of wagons for trtmSpOrtlDg 

coal from collieries. 1399.1535, IS38. 

COAL COMMISSIONER'S OFFICEr-
Demands for Grants, 19S4-5S-

Other Oqpmisations under the Ministry of 
Production- ' 
Motion to reduce the Demand-
Working of--~ ~~SII".all 

collieries apinIt bIg collierIes. 44!!( 
4S08-II, 4513- 2 5. 

COAL MINER(S)-
DemaudaforGrants, 1954~S5-

Ministry (If Production-
Motion to reduce the DemaDd-
Prevention of premature ocmpuIIary 

retiremeDt of i;oal minllnof GiridIb.. 
4479, 45a4-:ZS· 
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COASTAL AREAS-
I>emaDd& for Grants, 1954-55-
Liahthouses and Lightships-

Motion to reduce the Demand-
Failure to provide adequate protection 

and help to country crafts in --. 
4419, 4465, 4473· 

Ministty of ~ealth-· 
Motion to reduce the Dcman~ 
Failure to check and com rol elel;'hantiasis 

and other filarial diseases In --. 
4588, 4636, 4638. 

COCONUT-
Demands for Grants, 1954-55-

Ministry of Commerce and 1 ndustty-
Motion to tedw:e the Demel!-

Failure to maintain steady rfasanable 
price levels for coir, pepper,-and 
cashew nut. 4644. 4659, 4684. 85.4805. 

CODE OF CRIMINAL PRO 
(AMENDMENT) BILL-

Receip: or pe:it. 
See also under "Bi1l(6)" 

CODE OF CRIMINAL PROCEDURE 
(AMENDMEl-.'T) BILL---
(By Sirri S. V. Fma.rmamy) 
Suunder "BiIl(s)" 

CODE OF CRIMINAL PROCEDURE 
(AMEJo.,'DMENT) BILL---

(Omission of sections 268. 284 muJ 309 and 
_e:ndment of Section 1286 etc. By Shri 
K. C. Sodhia. 
"See under Bi1I(s)" 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL-

Repeal of Se&IWns 266, 267 ,tc. Ql/d _end-
_t of se&tions 272 • 375 etc. by SIrri. 
S. V RDllltUWamy). 

See under "BilI(s)" 

COFFEE-
Demands for Grants, 1954-55 

Industries--
Motion to reduce the Demand--
~ of Government to aolve the pr0-

blems of the- industty. 464&. 480S. 
COFFEE MARKET EXPANSION 

(AMENDMENT) BILL-
S. under "Bill(s)" 

OOIR-
Demands for Grants, J954-55-
Ministry of Commerce and 1ndIuuy-

Motion to tedw:e the Demand-
Failure to maintain 1leIdy, reuooable 

price levels for --, pepper, Coconut 
and cashew Gut. 4644.4659,4684-85. 
480 ... 

! 

I 
\ 
I 
I 
\ 

\ 

I 

com: IDUSTRY BILL, 1953-
See Under "BiU(s)" 

COLLECTIVE SECURITY-
Motion re International Situation. 7496. 

7513-14,7566,7609. 
COLLEGE(S)-] 
Demands for Grants, 1954-55-

Ministty of Hea1th-
Motion to reduce the Demand- • 

Need to compel all the dOCtors newly 
qualified in medicine to serve for a 
specific period in rural areas im-
mediately after they come oul of --•. 
4589, 4593, 4625, 463Z, 4638. 

Statement re Planning Committee for 
Administrative Staff --. 783-84. 

COLLIERY(IES}-
Demands for Grants, 1954-55-
Chief Inspector of Mines--

Motion to reduce the Demand-
Fatal accidents in coal mines. 3709 
3772-73, 3791. 

Ministty of Ltbour-
Motion to reduce the Demand-!' 
UllB8tisfactory treatment to the Dhanbad 

Colliery workers. 3709, 3757-59, 
3771-72, 3791. 

Miscellaneous Departments and Expendi-
ture under the Ministry of Labour-
Motion to reduce the Demand-

Housing for coal mines and gold mines 
employees. 3709-10, 3757"58, 3759, 
3773, 3791. 

Other OrganIsations under the Ministry 
oCProduction-
Motion to reduce the Demand-

Workmg of Coal Commissioner's Office 
adversely affecting small -- against. 
big --. 4480. 4508-H,4512-2 5· 

Demands for Grants, 1954-55-Railways--
Railway Board-
Motion to reduce the Demand-

Short supply of wagcIIlJ for transporting 
coal from --. 1399, 1535, 1538. 

COLLIERY(IES), RAILWAY~-
Balance Sheets of Railway -- and 

Statements of all-in-cost of coal, etc. 
for 195 I-52-Laid on the Table. 7740• 

COLOMBO-
CalliDg AttentioD to a Matter(S) of Urgent 

Public Importance-Preu. reports ~t 
the views of Prime M.nlstCI of India. 
regarding Morocco, 1·urusia, Palestine 
and Israel at the Asian Prime Ministers. 
Conference at --. 6672 -73. . 

COLOMBO CONFERENCE OF ASIAN 
PRIME MINISTERS- . 
Motion re International Situation. 

7499-7503. 7517, 7530-32,7540> 7542-
7552,7581,7589-92. 7607-otJ· 

--------------~---------- "-----
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COLONY(IES}-

Demands for Grants, 1954-5S-
Expenditure on displaced personl--

Motion to reduce the Demand-
Failure of Government to regularise 
squatters --. 3569, 3602-03, 3702-
03· 

COMMERCE--
Demands for Grants, 1954-S5-

Commercial Intelligence and Statistics-
Moti on to reduce the Demand-

Failure to collect and maintain proper 
Statistics regarding trade and -. 
4650, 4805. 

COMMERCIAL APPENDIX TO APPRO-
pR�AT�ON ACCOUNTS-
Appropriation Accounts of the Defen d 

Services for the year 19S I -52, an 
Commercial Appendix thereto together 
with Audit Report thereon-Laid on 
the Table. 2:u5. 

COMMERCIAL INTELLIGENCE AND 
STATISTICS-
Demands for Grants, 1954-55. 4641, 

4652-4700, 4702-4804, 4806. 
Motion to reduce the Demand-
Arrangements for obtaining commercial 

statistics which are quite inadequate. 
4650, 4805. 

Control of unwarranted fluctuation in the 
market prices of agricultural products. 
4650, 480S· 

Failure of the Government in not finding 
adequate external and internal marltets 
for handloom products. 4651, 4702-
09, 4718-19, 472S, 48oS· 

Failure to collect and maintain proper 
statistics regarding trade and commerce 
4650 , 4805· 

Failure to maitItain proper statistics re-
lating to managing agency firms. 46so, 
4805. 

Failure to take action against the Bengal 
Chamber of Commerce for directing 
its constituents not to furnish figures 
about foreigners employed. 4650, 
4So5· 

Manner in which industrial production 
and trade statistics are worked. 4650, 
4805. 

Publication of all statistics in all regional 
languages. 4651,480S. 

Demands for Grants on Account. 1687, 
1688. 

';OMMISSIONER-
Demands for Supplementary Grants in 

respect of PEPSU for 1953-S4. 620, 621. 
COMMITTEE(S) OTHER THAN PARLIA-

MENTARY-
Business of the H~ 

CilQ1lation of copies of Industrial Finane. 
Corporation Enquiry Commitee 
Report . t· me. 974-76. 

COMMITEE(S) OTHER TIl ; . 
MENTARY--contd. 
D~d5 for Grants,. 1954 "-
Avatlon-
Motion to reduce the Dennmd-

Setting up of an Expert Committee to 
look. into w~~ structure, living IIDI! 
SCfVlce conditions in Civil Aviation 
Department. 3807, 388S-87, 3893-95 
3901-02, 3908. 

Defence Services, Effectlve-Army-
Motion to reduce the ~ 

Failure to implement all the recommenda-
tions of the Kalyanwala Committee 
~eport .. 2987. 3016, 3037-38, 3041. 

F811ure to =plement Mr. Subramaniam'a 
recommendations in the .lCaJyanwala 
Comrr1ttee Report .. 298~3~36:-38-

Rc-orgarusatlon Conuruttee for Ordnance 
Factories and question of retrenchment 

·of Ordnance Factory workers. 2988, 
3038-39. 

Indian Posts and Telegraphs Department 
(Including Working Expcnses)-

Motion to reduce the Demand-
Appointment of a Committe ... of M. Pa 

for judicious allocation of surplus of 
the Department. 3804, 38[8, 3908. 

Demands for Grants, 19S4-SS-Railways-
Railway Board-
Motion to reduce the Demand-

Creation of a Committee to examine rate 
strUcture. 1401, 1409-14, 1533-34, 
1538. • 

Election to Indian Central Sugar Cane 
Committee. 4359-60,4701. 

Rau Committee's Report on D.V.C. 
and Government's decisions thereon-
Laid on the Table. 8108-09. 

Report of I.F.C. Enquiry Committee. 
121I-So, 1479-81, 2059-92. 

Report of Second Reviewing Committee 
of Council of Scientific and Industrial 
Research.-Laid on the Table. 4139-
40. 

Reports of Training and Employment 
Services Organisation Committ"," and 
National Trades Certification Investi-
gation Committee-Laid on the Table. 
7169-70. 

Statement of action taken and conclu-
sions reached an Film Enquiry Com-
mittee recommendations-Laid on the 
Table. 7740. 

COMMITTEE(S). PARLIAMENTARY-

Committee or. Absence of Members from 
Sitting of the Houses-,-
Presentation of First Report. 2983. 
Presentation of Second Report. 50S4-
Presentation of Third Report. 7860-

Committee on Assurances-
Presentation of the First Report. 68~ 1 

Committee on Petitions-
Presentation of First Report. 5353. 
Presentation of Second Report. 5809. 
Presentation of Third Report. 7981. 



HOUSE 01' THE PEOPLE 
----.-~----.------------------
COMMITI'EE (S), PARLIAMENTARY-

corwl.-·- • 
Committee on Private MembeTli'- Bills and 

Resolutions-
Motion re First Report. 820-54. 
Motion re Fourth Report. 2587-88. 
M01lon re Fifth Report. 3914. 
Motion re Sixth Report. 498,-88. 
Motionre Seventh Report. 6172-82. 
Presentation of Second Report. 255. 
Presentation of Third Report. 1060. 
Presentation of Fourth Report. 2331. 
Presentation of Fifth Report. 3704. 
Presentation of Sixth Report. 4701. 
Presentation of Seventh Report. 6017. 
Presentation of Eighth Report. 6559. 
Preseatation of Ninth Report. 7170. . 

Committe!" on Subordinate Legislation-
Presentation of First Report. 2425. 

Demands for Grants., 1954-55-
Ministry of Rehabilitation-
Motion to reduce the Demand-

Need for constituting a -- to enquire 
into the progress and the nature of 
refugee rehabilitation in Tripura. 
3567, 3702-03· 

Estimates Committee-
Motion re election to the Committee. 

6958-60. 
Presentation of Seventh Report. 7170. 
Presentation of Eighth Report. 7981. 
Presehtation of Ninth Report. 7981. 

Public Accounts Committee-
Presentation of evidence relating to 

Seventh Report. 4585· 
Resolution re appointment 

review rate of dividend 
Railway Undertaking 
Revenues. 7J71-72. 

of -- to 
payable by 

to General 

COMMIrrEE ON ABSENCE OF 
MEMBEkS FROM SITTINGS OF 
THE HOUSE-
See under "Commine· " P81liamentary" 

COMMITTEE ON ASSURANCES-
Su under "Committee(s), Parliament 

tary" 
COMMITTEE ON PETITIONS-

Su under "Cornmittee(s), Parliamentary', 
COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS--
Su under "Committee(s), Parliamentary. 

COMMITTEE ON SUBORDINATE 
LEGISLATION-

S" under "Comminee(s), Parliamentry". 
COMMON WEALTH-

Demands for Grants, 1954-55-
Externa ! Afialn-. 

Motion to re.luce me Demand-
Failure t(\ leave the --.2186, 2883, 

2899-2900, 2974· 
COMMONWEALTH FINANCE MINIS-

TERS' CONFERENCE-
Commonwealth FInance Ministers' 

Sydney l...<A>!o:rc" .. ~. 1202-2322. 
Statement re -- held ill Sydne 
2~5· -

COMMONWEALTH OF NATIONS-
Motion rl International Situation. 75J7-

18, 7531, 7553. , 
COMMUNICATIONS (INCLUDING 

NATIONAL HIGHWAYS)- • 
Demands for Grllms, 1954-55. 4416. 44J9-

72, 4473. 4474· 
Motion to reduce the Demand-

Failure to provide a bridge over Sabari 
River. 4419, 4473. 

Demands for Grants on Account. 1687, 
1706. 

COMMUNISM-
Demands for Grants, 1954-55-

External Affairs-
Motion to reduce die Demand-

Need for a more positive attitude towards 
-. 2805, 21132-41, 2847-52, 2~66-68 
2943-45,2946,2954-55. 2974. 

COMMUNITY PROJECT(S)-
Evaluation Report on Pint Year's Work-

ing of --. Laid on the Table. 7740. 
COMMUTED VALUE OF PENSIONS-
~mands for Grants, 1954-55. 4816, 

48z3-4918, 4926-75, 4980. 
Demands for Grants on Account. 1687, 

1710. 
COMPANIES BILL, 1953-

Su under "Bil1(s)". 
COMPENSATION-
Demands for Grants, 1954-55-

Grants-in-aid to States-
Motion (0 reduce the Demand-

Inadequate grant to the States of West 
Bengal to compensate loss in jute duty 
and share of income taX in terms of the 
Finance Commission's recommend-
ations 04823, 4975. 

Mini~tr>· of Irrigation and Power-
Motion to reduce the Demand-
Delay and dissatisfaction in the payment 

of -- in Hirakud Project. 42lZ. 
4251-55, 4304· 

Delay in payment of -- for land 
acquired by D.V.C. 421I, 4304. 

Failure to provide land for land and 
house for house --- for land acquired 
for Hiraitud Project. 4212, 4255-56, 
4304-

Ministry of Rehabilitation-
Motion to reduce the Demand-

Failure to proceed with -- schemes. 
3568,3577,3604-05,3616-24,3627-32, 
3647-48, 3682-84, 3696-3700, 310Z-Q3. 

General pob:)' regarding loans and --
schemes. 3568,3575-77,3577-80, 3585-
[19, 3604-05, 361o-n, 3614-24. 3685, 
368'6,3702-03· . 

Taxes 'on Income including Corporation 
Tax and Estate Duty-
Motion to reduce the Demand-

. Re-usC8IIDCDt and levy of income-tax 
Oil closed income-tax cues of the pre-
integration period without giviQ 
adequate -- to the Travancure-
CodiiD State. 48%1, 4915. 
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CONCESSION(S)-
Demands for Grants, 1954-55 

Defence Services, Effective-Army-
Motion to reduce the demand-

Failure to grant -- to children of 
Scheduled Castes and Tribes for 
admission to the King George's 
School ~990, 3133-38. 

CONFERENCE(S)-
Calling Attention to a Matter(s) of Urgent 

Public Importance-
Press reports about the views of 

Prime Minis~ of India regarding 
.Morocco, Tnnisia, Palestine and 
Israel at the Asian Prime Ministers' 
Conference at Colombo .. 667~-73. 

CONGRESS, INDIAN NATIONAL-
Demands for Grants, 19~4-SS

B{OIIdcasting-
Motion to reduce the Demand-

Party bias in the news broadcasts by 
A.I.R. specially during elections when 
the speeches of congress chiefs alone 
are propagated. 4310, 4413. 

CONSTITUENCY(IES)-
See "Delimitation of Constituencies". 

CONSTRUCTION OF IRRIGATION, 
NAVIGATION, EMBANKMENT 
AND DRAINAGE WORKS-

Demands for Supplementary Grants in 
respect of PEPSU for 1953-54. 
6~0, 6~3. 

CONSTRUCTION OF NEW LINES-
CAPITAL A."ID DEPRECIATION 
RESERVE FUND-
Demands for Grants, 1954-55-Railways-

Motion to reduce tbe Demand-
Construction of Bagalkot-Raichur line 

vja Hatti Gold Mines. 1644. 
1681. 

Construction of Cbamarajnagar-Satya-
mangaiam Line. 1644, 1681. 4 

Construction of Deoria Sadar to Khadda 
line f1ia KlI9ia. 1646, 168I. 

Construction of Hospet-Devan.agere line 
via Sandur and Hadagath. 1645, 
1681. 

Double line between Bezwada and 
Madras. 1646, 1681. 

Doubling line between Ahmedabad and 
Mebsan. 1645. 16so. 1673. 1681. 

Doubling line between Baroda· and 
~d. 164s-46,1651,1681. 

Expanding the capacity of the Sabannati 
Yard. 1645, r6So-SI, 1673, 1681. 

Lack of uniform policy in constructing 
New Lines. 1644, 1681. 

CONSTRUCTION OF NEW LINES-
CAPITAL AND DEPRECIATION 
RESERVE PUND--contd. 

Laying of Virudhunagar-Manamaduria 
Line via Arruppukkottai. 1646, 
1681. 

Linking of Dearia Sadar with Kasia. 
1646, 1681. 

Non-re~toration of dismantled lines. 
1646. 168x. 

Opening of Rewa-Sengarauli Line via 
Sidhi. 1645, J68x. 

Opening of Satna-Harpalpur line. 1645, 
1681. 

Opening of Satn-Rewa Line. 1645, 
1681. 

CONSULATE, INDIAN·-
Calling Attention to Matter(s) of Urgent 

Public Importance . 
Stationing of French Police Force outSIde 
-- in Pondicherry. 3795-96. 

CONTROL OF SHIPPING (AMEND-
MEN'!) BILL (As J!Ilssed by the Council 

of States)-
Su under "BilI(s)" 

CONVICTION(S)-
-- of Shri Bha;ahari Mahala. n81' 

1953. 
COOPERATIVE FARMS-
Demands for Grants, 1954-55-
Agricu!ture-

Motion to reduce the Demand-
Co-operative farming system. 3468, 
3471-7~, 3531. 3538-40, 3547-48. 

Ministry of Food and AgricuJture-
Motion to reduce the Demand-
CO-operative farms. 3466, 3471-72. 

CO-OPERATIVE IRRIGATIONAL SO-
CIETY(IES~ 

Demands for Grants, J954-55-
Miscellaneous Departments and Expen -
diture under the Ministry of Food and 
Agriculture-

Motion to reduce the Demand-
-- and tube-wells in Hyderabad State. 

3469· 
CO-OPERATIVE SOCIETY(IES~ 
Demands for Grants, 1954-S5-

Ministry of Works, Housing and Supply-
Motion to reduce the Demand-

Help for private housing societies and 
public en-operatives. 3925,.3940-44, 
3971. 

CO-OPERA TlVES-

Demand(s) for Grant(s) 1954-55-
Ministry of Finance-

Motion to reduce the Demand-
Failure to give price protection to the 

bandloom and cottage indu&rires and 
to develop--- among t. 
4818,4!l7S· 
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CORPORATION-, 
Demands for Grants, 1954-55-

Ministry of I nfonnation and Broadcasting-
Motion to reduce the Dcmand-

Failure to set up a -- to control 
broadcasting an the lines of B.B.C. 
4310,4316,44 13. 

CORRUPTION-

Demands far Grants, 1954-55-
Broadcasting-

Mation to reduce the Demand-
Nepotism and -- in the Broadcaaitng 

Department.sJ)ecially All India Radio 
Stations in Delhi and Calcutta and the 
unsatisfactory treatment meted out 
to the staff, including well-known 
artists. 4310, 4413. 

Customs--
Matian to reduce the Demand-
-- that is prevailng in the Customs 

Department. 4820, 4970, 4975. 
Defence Service, E1'fective-Army-

Morlan to reduce the Demand-
-- prevalent in the purchase and sale 

of stares. 2987, 3II2-15, 3143,3207-
.. 13,3209, 3245-47. 

Ministry of Hame Atfairs-
MOOan to reduce the Demand-

Failure to appoint an Anti-Corruption 
Commtssion. 4048, 4088-&9, 4204. 

Failure ta stop--. 4047, 4~8-69, 
4204· 

Other CiVil WoW-

Motion to reduce the Demand-
-.- in the C.P.W.D. 3927.3948,3971. 
Failure to check -- amangst 

the o/ficen in the C.P.W.D. 39%7, 
3933-36, 3911. 

r axes on Income including Corporation 
Tax and Estate Duty-

Motian to reduce the Demand-
Income Tax policy and its failw:C 

stop -- among the loc:al Officials· 
4821-22, 4975· 

COST AC<.OUNrtNG SYSTEM-
See "Accounting System". 

COTTAGE AND VILLAGE INDUS-
TRIES BOARD-

Demands for Grants, 1954-55-

Ministry of Commerce and Industry-
Motion to reduce the Demand-
Constitution and wodting of tht --

4647, 4757. 4805· 
COTTAGE INDUSTRIES-

Su "IndnJtrv(ies)" 

\ 
i 

i 
\ 

\ 
i 

I 

COTTON-
Demands for Grants, 1954-55-

Ministry of Commerce and Industry-
Motion to reduce tbe Demand-
Proposed ratianalisation to Jute,-

and other industires resulting in 
large unemplo)'IIlent. 4645.4685-86, 
4690-91, 4805· 

COTTON GROWING AREAS-

Demands for Grants, 1954-55-
Industries-
Motion to reduce the Demand-

Installation of spinning mills on 
small sc:ales and co-operative basis 
h all cotton growing districts. 4649. 
480S· 

COTTON TEXTILE(S)-

Demands for Grants, 1954-55-
Commercial Intelligence and Statistics--

Motion to reduce the Demand-
Failure of the Government in not findirog 

adequate external and internal markets 
for handloom producrs ... 65I, 4702.-
09, 4718-19, 4725, 4805. 

Industries-
Motion to reduce the De:mand-

Hight cost of production of handloom 
cloth due to false gradation of (:Olton 

. and manipulated cast of yarn by mill 
owners. 4649, 4805. 

Necessity of avoiding competition be-
tween handloom products and min 
products by nationalising all the 
big mills. 4649. 470Z-09. 4805. 

Resolution re reservation of production of 
Sarees and Dhoties for handloom 
industry. 6223-34. 

COUNCIL OF SCIENTIFIC AND 
INDUSTRIAL RESEARCH-

Report of Second Reviewing Committee 
of -- Laid on the Table. 4139-40. 

COUNCIL OF STATES-

Message from -- agreeing to amend-
ment made by- House of the People 

in the Himachal Pradesh and Bilupur 
(New State) Bill. 1954- 7620. 

Message from - agtCcing to amend-
ment made by Hause of the people 
in the Shillong (Rifle Rauge and 
Umlong) Cantonments ABeimilation 
of Laws Bill. 1954. 7620. 

\ 

Message from -- agreeing without 
amendment to the Barsi Light Railway 
Company (Trans.(erted Liabilities) 
Bill. 1954. ai passed by House of the 
People. 1825· 

Message from -- a~ without 
aJN:Ddme:nt to the Dtsp1aced Persons 
(Oaims) Supplementary Bill, 1953 at 
passed by House of the People. IIS3. 
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COUNCIL OF STATES-contd. 
Message from -- agreeiDa without 

amendment to the Government of 
Part C Stoltes (Amendment) 
BiU, 1953. a8 passed by House of 
the People. 1055-56. 

Message' from -- agreeing without 
amendment to the Muslim Wakfs 
Bill, 1952. as passed by HOllIe of the 
People. 5575. 

Message from -- agreeing without 
amendment to the Preas (Objection-
able Matter) Amendment Bill, 1953. as 
passed by House of the People. 2653. 

Message from -- agreeing without 
amendment to the Salllliea and AIlow-
aces of Members of Parliament BiU, 
1954, as passed by House of the People. 
7978• 

Message from -- agreeing without 
amendment to the Transfer of Evacuee 
Deposits BiU, 1954, as passed 
by House of the People. 2757. . 

Message from -- concurring in the re-
commendation of :iouse of the People 
to agree to the nomination of six 
Members of Council of Statcs by the 
Chairman to the Committee tt> review 
the rate of dividend payable by the 
Railway Undertaking to th,. General 
Finance 10. ,,'1 as other ancillary 
matters in' e:tu'r with the separa-
tion of the Rai/wa' Finance from the 
General Finance •. 8107-011; 

Message from -- concurring in the re-
commendation of House of the People 
to join the Joint Committee of the 
Houses on the Code of Criminal Pr0-

cedure Amendment BiU. 1954. 7619-20. 
Message from -- concurring in the 

recommendation of House of the Peopl : 
to join the Joint Committee of the 
Houses on the Companies Bill. 1953. 
7617-19. 

Message from -- concurring in the 
«COmmendation of House of the 
People to join the JointCommittec of 

the Houses on the Displaced Persons 
(Compensation and Rehabilitation) Bill. 
1954. 7976-77-

Mes.. from -- concurring in the 
recommendation of House of the 
People to nominate Members on the 
Public ACCOW1t8 Committee for 1954-
55. 7977-78. 

Messaac from ~ending the time 
. for presentation of the Report of the 

Joint Commincc of the Hou_ on the 
Special Marriage Bill, 1952. 249· 

McftSllge from -- forwarding to House 
of the People the Abducted Persons 
(Recovery and Restoration) Amend-
ment Bill, 19504 as passed by --. 
371. 

Mesll8iC from - forwardiIIg to House 
of the People the AbsorbcQAreas 
(Laws) Bill, 1953 passed a8 amended 
by -. 463. 

I 
I 

I 
I 
I 

COUNCIL OF STATES-;ontd. 
Message from-.fo' ardin, to Houte of 

,the People the Air Corporations 
(Amendment) Bill, 19S4 as p8SBed by 
-. IJS3. 

Message from -- forwarding to House 
of the People the Children Bill, 1954-
passed, as amended by 
6779-80. ' 

Message from -- forwarding 
to House of the People the CcinuoL 
of Shipping (Amendment) Bill, 1954, 
as passed by --. 464. . 

Message from -- forwarding to 
House of the People the Drugs and 
Magic Remedies (Objectionable 
AdvertisementB) Bill. 1953 as passed. 
by --. 249. 

Message from --forwarding to House 
of th .. People the Factories (Amend-
ment) Bill. 19S'! passed. IS amended. 
by--. 1826. 

Message from--forwarding to House 
of the People the Himachal Pradesh 
and Bilaspur (New State) BiU. 1954 
as passed by--. 5251. 

Message from -- for\'larding to House 
of the People the Indian Railway .. 
(Seoond Amendment) Bill, 1953 IS 
passed by --. 464. . 

Message from -- forwarding to House 
of the People the Industrial disputes-
(Amendment) Bill. 1954 passed, as 
amended by --. 7620. 

Message from -- fotwuding to House 
of the People the Lushai Hills District 
(Change of Name) Bill, 19540 as 
passed by -. 464. 

Message from -- forwlllding to House· 
of the People the Prevention of Dis-
quslification (Parliament and Part C 
States Legislatures) Amendment Bin. 
1954. as passed by --. 59II-12. 

Message from -- forwarding to House-
of the People the Shillong (RiBe Range 
and Umlong) Cantonments Assimila-
tion of Laws Bill. 1954 as passed by 
--. 525 1 • 

Message from -- forwarding to House 
of the People Special Marriage 
Bill, 19504. passed as amended by --. 
7266. 

Message from -- forwarding to House 
of the People the State Acquisition of 
Lands for Union Purposes (Valida-
tion ) Bill, 1954 as passed by --. , 
1826. 

Message from -- requesting House of 
the People.to concur in ·the TCCOmmen-
dation of Council to join the Joint 
Commincc of the Houses on the Hindu 
Marriage and Divorce Bill, 1952. 
2527-:z¥. 
M~ from -- returning the Appro-

Ptiatioll Bill. 19S4without recommen-
dation. 1056. 

----------_._--"------------
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COUNCIL OF STTE~--cOllrd 
Mcsaaae from --returning the Appro-

priation (No.2) Bill. 1954 without 
feoommendation. 5701-02. 

Message from -- r!t,uming the Appro-
priation (Railways) Bill. 1954 without 
recommendation. 1825-26. 

Message from -- returning th~ APPro-
priation (Railways) NO.2 Bill, 1954, 
without recommendation. 2<P3· 

Message from -- returning th~ Appro-
priation (Vote on Account) Bill. 19S40 
without recommendation. 2423-24-

Message from ---'- returning the Finance 
Bill. 1954. without recommenda-
tion. 5809. . 

Message from -- retulning the PatJaIa 
and East Punjab StalcS Union Appro-
priation Bin. 1954 without recommen-
dation. 1056. • 

Message from _ returning the Volun-
tary Surrender of Salaries (~emption 
from Taxation) Amendment Bill. 19S40 
witliout recommendation. 6133· 

Message flom --returning with am~
ment the Deli\ery of Books (Public 
LiblUies) Bill. 1954 as passed by House 
of the People. 7268. 

Message from --rlc:turning with ~
ment the High Court Judges (Condi-
tions of Service) Bill. 19540 as passed 
by House of the People. 7268-69· 

Message from -- returning with 
amendment the Minimum wages 
(Amendment) Bill, r954 as passed by 
House: of the People. 7267-68. 

Resolution re Second Chamber at the 
Centre. 2640-52. 

COUNTRY CRAFTS-
Demands for Grants, 1954-55--

Lighthouses and Lightships--
Motion to reduce the Demand-

Failure to provide adequate protec-
tion and help to -- in coastal areas. 
4419, 4465, 4473· 

COURT(S.i-
Demands for GIants. 1954-55-RaiJways--

Ordinary WOlking Expenses - Adminis-
nation-
Motion to reduce the Demand-
Reinstating of employee:s acquitted by 

Courts. 1485,1488-89. 1539.J 
COURT(S) MARTIAL-

Demands for Gtanu, 1954-55-
Ministry of Defenc»-
Motion to reduce the Demand-
Failure of Government to revise cateS of 

punialunents infticted by --. ~991. 

CB,OP(S)-
Demands for Grants, 1954-55-
Minimy c! Food and Agriculture-
Motion to reduce the Demand-
-. - Prica. 3466. 3537-38. 3548. 35~ 

CULTIVATORS-
Demands for Grants. 1954-55-
Ministry of Inigaticm and Power-
Motion to reduce the Demand-

Water Cbuges levied on --' . 4211, 
4280, 4804. 

CURRENCY-
Demands for Grants, 1954-55. 4813. 4823 .-

4918.4926-"-75. 4977. 
Demands for Grants on Account. 1687. 

1694. 
Demand. for Supplementary Gtants for 

1953-54. 586. 

CUSTOMS-
Demands for Grants. 1954-55 . ..aIl 

4823-4918. 4~6-75, 497<'· 
. Motion to reduce the DeIIl9nd-

Corruption that is prevailing in the 
Customs Department. 4"820,4970, ms. 

Demands for Grants on Account. 1687. 
1693. 

CUSTOMS DEPARTMENT-
Demands for Grants, 1954-55-
Customs-
Motion to reduce the Demand-

Corruption that is prevailing in the --
4820, 4970, 4975. 

D 

DABHI, SHRI-
Caste DistinctiollB Removal Bill (by-)-

Motion for leave to introduce. 8S7. 
Code of Criminal ProcedUrJ (AmendmeDt) 

BilI-
Motion to refer to Joint Committee:· 

648s· 
Amendments to circulate and to refer to 

Select Committee:. 6485. 

Demands for Grants, 1954-55-
Ministry of Transport. 4442 - '44· 

Demands for Grants, 19S.-5S-Railways-
Railway Board-
Motion to recluoe the DemaDd-

passanger Amenities. 1465-~7. 

I)rIlgs and Magic Remc:diell (Objc:ctioDable 
Advertisements) Bill (a. paned by 
Council of States). 
Motion to consider. 5743-44-
Consideration of clau,cs; 5770-71,5775-

77, 5780. 

Finance Bm-
MotiQll to consider. 5115-19. 

Motion re Family PJannina. 2598. 
Special Marriage Bill (as paeed by 

Council ofS~ 
Motion to consider. 7868,7966--71.. 
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DAMODAR VALLEY CORPORATION- ,! 
-- Budget Estimates for, 1954-55-

Laid on the Table. 2332. 
Demands for Grants, 1954-55-

Ministry of Irrigation and Power-
Motion to reduce the Demand-

Delay in payment of compensation 
for land acquired by --. 4211, 

4304-
Estimates Committee-

Presentation of Eighth Report. 7981. 
Part one of the Report of the -- for 

19SI-52-Laid on the Table. 2332. 
Rau Committee's Report on -- and 

Government's decisions thereon-Laid 
on the Table. 8IoS-Q9. 

OAMODARAN, SHRI N. P.-
Calling Attention to Matter(s) of Urgent 

Public Importance-
Firing by French Indian Police near 

Mahe. 6135-37. 
DAS, DR. M. M.-

Correction of answer to Starred Question' 
7055-56. 

Correction of answer 
question to StBrt'ed 
7388. 

to supplementary 
Question No. 6060 

Delivery of Books (Public Libraries) Bill. 
Motion to consider the amendment made 

by Council of States. 7675-76. 
Motion ,"0 agree to the amendment made 

by Council of States. 7676. 
Statement re Planning Committee for 

... Administr4tive Staff College. 783-84. 
OAS, SHRI B.-
e Public Accounts Committee-

Presentation of evidence relating to 
Seventh Report. 4585.:1 

DAS. SHRI B. C.-
Abducted Persons (Recovery and Restora-

tion) Amendment Bill (as passed by 
Council of States)-
Motion to consider. 650 -54. 

Demands for Grants, 1954-55-
Agriculture 3468,3508-9, 3510-II. 

Motion to reduce the Demand-
Interests of agriculturists. 3509. 
QualIty of sugarcane. 3468. 

Ministry of Food and Agriculture. 3466 
- 3508-10. ' 

Motion to reduce the Demand-
Food Policy. 3466, 3505-08. 
Sugar Policy. 3466. 
Uniform agrarian reforms. 3508. 

Miscellaneous Departments and Expen_ 
diture under the Ministry of Food and 
AgriL'Ulture--
Motion to reduce the Demand-
Wofk~g of the Central Tractor Orga-

IUSBtlon. 3469. 

I 
I 
I 
I 

j 
-I 

DAS, SHRI B. K-
Demands for-Grants, 1954-55-

Expenc:titure on displaced per8OIl5-
MotIOn to reduce the Demand-
Failure of Government to regularise 

~quatters colonies. 3592. 
FaJlure to rehabilitate displaced per-

sons satisfactorily. 3590-92, 
3592--94-

Ministry of Rehabilitation- . 
Motion to reduce the Demand-

Government decision on the ~ 
and recommendation of the Fact Find-
ing Committee for Rehabilitation of 

. EaSt Pakistan Refugees. 3590-91. 
Fmancc BiIl-' 

Motion to consider. 5219-23. 
Resolution re working of administrative 

machinery and methods at the Centre 
5001, 6218. 

DAS, SHRI BELl RAM-
Finance BilI-

Motion to consider. 5139-45. 
DAS, SHRI S. N.-

Delimitation of constituencies. 7358, 
7360-61. 

General discussion of the General 
Budget, 1954-55: 2390-97. 

Hindu Marriage and Divorce BilI-
Motion for concurrence and the recom-

mendation of Council of States te 
join the Joint Committee. 7J14-

Motion re International SituatioJ 
(Substitute Motion adoptq;i). 7595-
7601. 

Motion re Seventh Report of Committee 
on Private Members' Bills and Resolu-
tions. 0180. 

Resolution re promotion of rifle training. 
1326. 

Resolution re Second Chamber at the 
Centre. 2650-51. 

Resolution re working of administrative 
machinery and methods at the Centre. 
4026-34, 4988-97, 62II, 6212-:-16. 

DAS, SHRI SARANGADHAR-
Business of the House. 4226. 
Delimitation of constituencies. 7336 

7339· 
Demands for Grants, 1954-55-
External Affairs-
Motion to reduce the Demand-

Basic principles underlymg the foreign 
policy. 2864 - 68. 

Failure to evolve concrete measuros 
for countering the apprehended effe-
cts of the Pakistan-U.S.A. MilitlU'} 
Pact. 2868-70. 

Measures to be taken in consequence 
of the Military Pact between U.S.A. 
and Pakistan. 2868-70. 

Need for a more positive attitlldeto-
wards Communism. 2866-68. 
2470-71• 

Ministry of Home Affairs. 4094. 
--------------"----...:---------
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Dl\S. SHRI SARANGADHAR__cDnldt D mands for Gran:s. 1954~5S--c:anfd. 
Demands fer Grants, 1954-55-,d. Mi' iotlY of Reh·bilitat;o~-con'd. 

Modo to re"Uc~ the D~ma d--con'd 
Ministry ofProduction~ Need for reclamation of land for refu-
Motion to reduce the Demand- gee rehabilitation and for stopping the • 

Policy regarding industrial production. requlSiticning of land of trlbal peasants 
4519. in the name of refugee rehabilitation 

Mini.try of Rehabilimion- in Tripura. 3567. 
Motion to reduce the Demand- Ministry of States-

Indian Posts and Telegraphs Depart- Motion to reduce the Demand-
ment (Including working expemes). Failure to introduce Legislative Assemb-
3866. lies in Tripura, Manipur and Kutch. 

Demands for Supplementary Grants. 4050. 
1953-54- Introduction of Legi~la'ive Assemb-
Ministry of Irrigation and Power. 6cY7. lies in all Pan 'C' Stares having no 

68, 6U-I3. 614. AHsemblies. 4050 . 
Discussion re issue of ordinances.I28. Ordinance in Tripur8 to prevent re-

Finance Bil'- quisitioning of land from tribal 
Motion to consider. 5189-96. . peasants. 4 0 50 • 
General Discussion of the Railway Urgent non-official inquiry into con-

BudgeL II32-38. duct of police at Aganala. 4050. 
High Court Judges (Conditions of serVice) Tripura-

Bill- Motion to reduce the Demand-
Motion to consider. 5632.. Cunailment of civil libeny Pt Agartala 

Motion for Adj<>urnment re increase ID by frequent promulgation of Sec-
price of sugar-cane. 30, 31. , tion 144.4051. 

Motion on Address by the President. Padure to properly rehabilitate rerug-
167, 181. ees in Tripura. 405I. 

Resolution re salary and allowances to Failure to provide cheap air freight for 
Members. 3377, 3378-79. exporting pineapple. 4°51. 

Salaries and Allowances of Members of Urgent promulgation of Ordinance for 
Parliament Bill- stopping e\'iction of peasanrs for 
Motion to consider and amendment to growing more food. 4051. 

circulate. 1393-97· Government of Part C States (Amendment) 
Bill-

DASARA THA DEB, SHRI - Petitions presented. 7275-
Demands. for Grants. J954-55- DATAR, SHRJ-

Expendfrure on displaced persons- Code of Criminal Procedure (Amendment) 
Motion to reduce the Demand- Bill (Orru'ssion oj Sections z68. 284, 

Delay by the Centre in authorising and 309 and amendment of StaiDII 
State Governments regarding dis- z86 ere. by Shri K. C. Sodhia)-
bunement of allotted grants for dis- Motion to consider, 3197-98. 
placed persons. 3568. Motion- to refer to Joint.Committee and 

Ministry of Commerce and Industry- amendments to circulate and to refer 
Motion to reduce the Demand- to Sclect Committee. 6759-73. 

Failure to grant suitable business loans Code of Criminal Procedure (Amendment) 
to the small shopkeepers and traders Bill (By Shri S. V. RamasfDamy)-
of Tripura. 4643. Motion to refer to Select Committee. 

keduction of might charges on pine- 6759-73. 
apples. 4642. Demands for Grants, 1954-55-

~Ainistry of Food and Agriculrure- Ministry of Home Atfairs-
Motion to reduce the Demand- Motion to reduce the Deman~ 

Cancellation of arrear rcntt in Trip- Christian missionaries' activiues and 
ura, 3465. scope of religious freedom. 4I18-

JIllinistry of Home Affairs- :ll. 
Motion to reduce the Deman~ Fate of highly qualified displaced pcrs-

Policy of r cdistribution of States on a OM absorbed in Central Secretariat. 
linguistic basis. 4~ 47· 4122-23. 

Ministry o{ Irrigation and Power- Uplifrme['.t of SchcduledC astes and 
Motion to reduce the Demand- Tlibel and backward ::lassea. 4123- . 
~diate necessity for small irriga- 25. . 

tion works in Tripura. 42I1 Ministry of States-
Ministry of Rclllibilitation- Motion to reduce the Demand-

Motion to Rduce the Demand- Control over Adrqinisttation of Part C 
Need for allotment of more money for States. 4126. . 

speedy refugee rehabilitation In Tri- Police-
pura. 3568. Motion to reduce the Demand-

Need for constituting a Parliamentary Special Police EJtabliahment's activi-
Comm· . . to tbe progre88 ties. 4121-22. . 
and t~tt~~~~ee rehabf1ita- Notlfication No. S.R.O. 8n-Laid on the 
tion in Tripura. 356,. Table. 2216. 
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DATAR, SHRI-contd. 

PEPSU Rules of Executive Businessp 
(Validation) Act-Laid on the Table, 
~S29. 

Press (Objectionable Matter) Amendment 
BtII-
Motion to consider and amendment to 

circulate. 1890-1902. 
Resolution re working of administrative 

machinery and methods at the Centre. 
6183, 6187-89, 6190-91, 619Z-93, 
6194-97, 6198-99, 6203, 6zlo-n, 
6Z14, 6219, 6zzo. 

Suppression of Immoral Traffic and 
Brothels Bill (By Shrimati Manibeo 
Patel)-

Motion to consider and amendment to 
circulate. 5526-30, 5531-32. 

tJntouchability (Offences) Bill-
Motion for leave [0 introduce. 2%18. 

DEVANAGERE-
Demands for Grants, 1954-55 -Railways -

Construction of New Lines-Capital and 
Depreciation Reserve Fund-

Motion to reduce the Demand-
Con~truction of Hospet-DevaDllgere 

lill; via Sandur and Hadagath. 1645, 
1681. 

DEARNESS ALLOWANCE-
Demands for Supplementary Grants, 

I953-54-Railways--
Ordinary Working Expenses -Adminis-

tration-
Motion to reduce the Dernand-
Merger of --with pay. 681, 683-84, 

701. 
Ordinary Working Expenses-Operating 

Staff-
Motion to reduce the Demand-
Effects of treating - as pay for certain 

purposes. 708 .- II. 

DEARNESS PAY-
Demands for Supplementary Grants, 1953-

S4-Railwars-
Ordinary Workmg Expenses-Adminis-

tration--
Motion to reduce the Dernand-
-- of employees in Hydqabad RaUWay 

Sector. 677, 680-81, 698-99, 70~. 

DEATH{S)-
-- of Shti B. L. Tudu. 6779· 
-- of Sh.ri Namdhati. 16. 

DEB. SHRI S. C.-
Demands for Grants, 1954-55-

Ministry of Irrigation and Power. 4256-
57· . 

Multipurpose River Schemes-
Motion to reduce the Demand-

Policy and Programme of the Gove-
rnment both in PQin.t of planning 
and elI~on. 4257~3. 

DEB, SHRI S. C.-
Finance BilI-

Motion to consider. 5164-67. 
Saaries and Allowances of Members of 

lParliament Bill-
Consideration of clauses. 7452-53. 7454, 

7455· 

DEFENCE-
Demands for Grants, 1954-55-

Ministry of Defence-
Motion to reduce the Demand-

Absence of Reserves for purpose" of 
national defence. 299%, 3007, 3054 
3100, 3134-35. 

Failure to ensure integration of-~ith 
socia-economic planning. 2992, 3009. 

DEFENCE CAPITAL OUTLAY-
Demands for Grants, 1954-55. 3111, 

3139, 3142-43· 
Demands for Grants on Account. 1687 

1709· 
DEFENCE, CIVIL-

See "Civil Defence". 
DEFENCE,COLLECTrvE-

Calling- Attention to Matters of Urger 
Public Importance-
-Arrangements for South East Asi 

and the Western PacIfic. 4919-22. 
DEFENCE INSTALLATIONS-

Demands for Grants 1954-55-
Ministry of Defence-

Motion to reduce the Demand-
Need for re-organizing the Ordnance 

Factories, Depots and other --. 
2992,3007-08,3040,3053,3059,30 
66,67, 3135-36, 3139-40. 

DEFENCE. NATIONAL-
Demands· for Grants, 1954-55-

Ministry of Def~ 
Motion to reduce the Demand-

Failure to detach -- from the impe-
ria! defence system of the British 
Err.pirel. . 

NCC9iSity of strenghening the defence 
of the oountry in view of the U.S.-
Paktstan Mihtary Pact. 2990, 30:n, 
3026,3043-45,3050-52,3070,3098-
99 3206, 3~27-28; 3ug-31, 3235-38 

Need for a change in the strategy of 
defence to meet an attack with mod-
em weapons of warfare. 2991-92. 
2993- 94, 3005-07, 3017-20, 3031-P, 
305-58, 3059-60, 32 26. 

DEFENCE, PERSONNEL-
Demands for Grants - 1954-55-
Defmce Services. Effective-Army-

Motion to reduce the Demand-
Indianilation ofpenomtel in ordnan( 

factories. 2987, 3028-29,3013, 31 
3u6-x8, 3140-41. 
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DEFENCE pBRSONNEL--cOllld. 

Dem9 ,dsfor Grantt-1954-S5--c:onrd. 
Defence Services, E!fective-Army-
_rd. 
Malia' to the Dcm&nd-contd. 
Re..organisation Committee for Ordnance 

Factories and question of retrc:chment 
of Ordnance Factory workers. 2988, 
3°38-39· . 

Rettenchment and victimisation of staff 
in ordnance depots. 298~ 3°16-17, 
3079, 3Ill, 3Il5, 3251. 

Retrenchment of experienced. personnel 
in the Ordnance and other Services, 
2993, 3007-08, 3041, 3080, 3080--81, 
32 51. 

DEFENCE SERVICES-
Appropriation Accounts of the Defence 

Services for the year 1951-52, and 
Commercial Appendix thereto together 
with Audit Report thereon-Laid on 
the Table. 2215. 

Audit Report, Defence Services, 1953-
Laid on the Table. 2:115. 

Demands for Grants, 1954-55-
Ministry of Defence-

Motion to reduce the Demand-
Modernisation of the services, parti-

cularly the technical mechanised 
arms of all the three services. 2990. 
3057. 3 I II-12, 3130-31. 

DEFENCE SERVICES EFFECTIVE-AIR 
FORCE. 

2988,2993-3082, 3085-3145, 3205-53, 
Failure to take steps to build up an effi-

cient aircraft and aeronautical industry 
in the rountry. 2988, 3126-27, 3128. 

Demands for Grants on Account. 1687. 
1690· 

Demands for Supplementary Grants for 
1953-54- 577-83. 

DEFENCE SERVICES, EFFECTIVE-
ARMY.-
Demands for Grants.-1954-5S. 2987-90 

2993-3082, 3085-3145, 3205-53. 
Motion to reduce the Demand--

Continuance of the cotitract system of 
employment in the M.E.S. 2989. 
3038, 3081. 

Corruption prevalent in the purchase and 
sale of BtOres.2987. 3JI2-IS, 3143, 
3207-13. 3245-47· 

Failure to dispense with our reliance 00 
Imperial Defence College training for 
Indian Officen and on Anglo-Ameri-
can expertS. 2988, 3028. 3032-33, 
]064-66, 3073, 3 I 0C>-05· 

Failure to en.ure a decent living wage 
to the "Jawans". 2988,3009-10,3033-
34,3042, 3053. 310J-OZ, 3240-44. 

Failure to grant ooncessiOIlII to children 
of Scheduled Cutes and Tribes f91' 
admission to the King Geor:Je's 
School. 2990, 3133-38. 

DEFENCE SERVICEE, EFFECTIVE-
ARMY-co",d. 
Demands for GranU--J954-SS-contd. 

Motion to reduce the Demand-«Pltl1. 
Failure to implement all therecommeoda-

tions of the Kalyanwala Committee 
Report. 2987, 3016, 3037-38, 3041. 

Failure to implement. Mr. Subramaniam·. 
recommendations in the Kalyanwata 
Committee Report. 2988, 3036-38. 

Failure to reduce expenditure on training 
of Officers abroad. 2988, 3032-33, 
3105. 

Indianisation of personnel in ordnance 
factories. 3028-29, 3082, 3104, 
3Jl6--t8, 3140-41. 

Policy r.. declaration and disposal of 
surplus serviceable stores th~h the 
D.G.S. & D. 2990, 3144. 

Re-organisation Committee for Ordnance 
Factories and question of retrench-
ment of Ordnance Factory workers. 
2988, 3038-39. 

Retrenchment and victimisati(ln of staff 
in ordnance depots. 2987, 3°16-17, 
3079, 3111, 3II5, 3251. . 

Demands for Grants on Account. 1687, 
1690. • 

DEFENCE SERVICES' EffECTIVE-
NAVY--
Demands for Grants. . 1954-55. 2987, 

2993--30&2, 3085--3145, 32°5' -53· 
Motion to .ceduce the Dernand-

Archaic condition of Naval veaaeIs. 
2987· . 

Supply of dilapidated British naval v 's-
sels to the Indian Navy.2989,314~· 

Demands for Grants on Account. 1687, 
1690· 

DEFENCE SERVICES, NON-EFFEC-
TIVE CHARGES.-
2989,2996--99,3231,3247--49. 

Demands for Grants. 1954-55-
M9tion to reduce the Demand-
Greater urilistion of capacity of Oroan';e, 

Factories to produce military require-
ments. 2989, 2996-99, 3231, 3247-49 

Demands for Grants on Account. 1687--
1690· 

DEFENCE SERVICE PERSONNEl-
Defence Services, Bffective-Army-

Motion to reduce the Demand-
Failure to ensure a decent living wage to 

th "Jawans". 2988,3009-10,3033-34 
3042,30 53,3 101-02,3240--44. 

Ministry of Defence-
Motion to reduce the Demand--

Faiure of Government to adapt Adminis-
trative Rulu I nd Instl uctlOOI haviq 
th::l effect of a 'deduction' or 'dis-
alIOW111lC:!' of peD5ion payable OIl 
account of diaability sustained and 
death OC(:O\lred on, or in consequence 
of miUnry duty. 299 I . 
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DEFENCE SERVICE, PERSONNEL-
MII4. 
Demands for Grants. 1954~55-i:ontd. 
Ministry of Defence-amtd. 

Motion to reduce the Demand-i:Olltd. 
Failure of Government to continue life 

grants offamily pensions. 2991. 
3041, 3°70-71. 

Failure of the Government 10 separate 
legislative. judicial. and executive 
functions in relation to pensions 
payable to members of the Defem:c 
forces. 2991. 3068-70· 

DEFENCE STORE(S)-
Demands for Grants.I954-55-

Mini&try of Defence-
Motion to reduce the Demand-

Purchase of defence stores from 
outside. 2992, 2996-97, 3000-02. 
3°30-31. 30~ 3°52.306.>-61, 3IlO, 
3u6, 3125. 3141-42. 3143. 3207-
13. 3209, 345-47· 

DBLHI-
Air crash near --. 671-73· 

Demands for Grants, 1954-55-
4042, 4080-87, 4187. 42°5. 

Broedcasting-
Motion to reduce the Demand-

Nepotism and corruption in the Broad-
casting Department specially All 
India Radio Stations in-and Cal-
cutts and the unsatisfactory tteat-
ment meted out t'b the staff. includ-
ing well-known artist? 4310.4413. 

:&pendimre on displaced persons-
Motion to reduce the Demand-
Cancellation of orchards and fruit gardena 

allotted to West Punjab displaced 
persons in --. 3571, 3702-03. 

Demands for Grants on Account. 1687. 
1698. 

Motion for Adjournment re air crash in 
--. 783. 

DELHI STATE ELECTRICITY BOARD-
Papers re Electricity Supply Act. 1948-

Laid on the Table. 7055. 
DELHI TRANSPORT AUTHORITY-

Report of -- fot period April 19.50. 
to March, 1953-Laid on the Table. 
:1758• 

DELHI TRANSPORT SERVICE-
Demands for Grants. 1954-55-
Ministry of Transport-

Motion to reduce the Demand-
Pressing demands of the -- employ-

ees. 4417. 4424. 4471-72 • 4473· 
Urgent need to cnnstruct quarten for 

thc--staff in Delhi. 4418.4423. 
4411. 4473· 

I)BLHI TRANSPORT SERVICE EM-
PLOYEEl--
Su "Hnaployec(s). Go\-emmcnt". 

DELIMITATION-
Discussion re -- of conltituencie .. 

7479"11~ 

138 L.S.D ........ 

DELIMITATION COMMISSION-
-- Final Orders Nos. 5 to 9-Laid on 

the Table. 256. 
--Final Order No. lo-Laid on the 

Table. 6453. 
DELIMITATION OF CONSTITU-

ENCIES-
Delimitation of constituencies. 7283-

7371. 

DELIVERY OF BOOKS (PUBLIC LIBRA-
RIES) BILL-
Su under "BiIlCs)". 

DE~S ~OR GRANTS, 1954-55-
Admi~stratlOn of Justice. 4982.4983. 

Agncu!ture-3463. 3469· 3562. 3563. 
Motton to reduce the Demand-
Co-operati\'e farming system. 3468. 

3471-72, l53I, 3538-40.3547-48. 
Interest of the agriculturists. 3468. 

3479.3491-92,3502-03. 3509.3511-
15.3516-23, 3538. 3553. 

Model agriculture farms. 3468. 
Model farms. 3468. 
Quality of sugarcane. 3468. 

Andaman and Nicobar Islands. 4043. 
4206. 

Archaeology. 32 55. ;1258-3359, 3396-
3461, 3462. 

Audit: 4813, 4823-4918, 4926-75. 4977. 
AVUltlon. 3799. 3807-3908. 3910. 

Motion to reduce the Demand-
Failure to allow Class IV staff of 
Civil Aviation Department to contri-
b.ute to G.P . Fund. 3806,3894.3908. 

Failure to recognise Civil AviatiOll 
Department Employees Union. 
3806. 3893. 3908. 

Failure to redress grievances of Civil 
Aviation Department employees. 
3806,3899-3900.3902-03.3908. 

Failure to give decent living quarters 
to Class IV staff of Civil Aviatiou 
Department. 3806. 3894, 3908. 

Failure to frant free medical service 
for class V staff of Civil Aviation 
Department. 3806,3894, 3900-3901, 
3908. 

Security of servia- of Civil Aviation 
Department staff. 3806, 3908. 

Setting up of an Expert Comxnittec to 
look into wage structure, living and 
serviccc oDditions in Civil Aviation 
Department. 3807. 3885-87. 3893-
95. 3901-0:1, 3908· 

Working of Air Corporation with 
special reference to its failure in. 
avoiding accidents. 3805. 3815-1' 
3835-36• 3998. 

Bilaspur. 4044.4046,4159-61, 4162-65. 
4188-89. .poll. 

Motion to reduce the Demand-
Inefficiency in administration ill 
Bila8pur·4046.4159-6I.4188~ 

Proposed merger of Bilaspur witla 
Himachal Pradesh. 4046. 416:1-6,. 
4188-89. 4206· 
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DEMANDs FOR GRANTS. 1954-55-
-.d. 

Botanical Survey. 4982,4983. 
Broadcasting. 4306, 4307, 43U-56• 

4360-4414-
Motion to reduce the Demmd-

Improvanent of Broadcasting Stanco 
at Vijayawada in Andhra State. 
4311, 4316, 43ZI-22, 4413. 

Indifference to rules in Broadcasting. 
43U, 4413. 

Living conditions of ordinary staff 
artistes of All India Radio. .oIl, 
4345-4714412, 4413. 

Music policy and work of light 
music, units of All India Radio. 
43U, 4313-14, 4326-27, 4329-30, 
4332-33, 4342-43, 435J.4353,>4370-
72., 4372-75 .• 4402-07, 4413. 

Nepotism and corruption in the Broad-
casting Department specially AIl 
India Radio Stations in Delhi and 
Calcutta and the unsatisfactory 
treatment meted out to the staff, 
including well known artists. 4310, 
4413· 

Party bias in the news broadcast by 
A.I.R. specially during elections 
when the speeches of congress Chiefs 
alone are propagated. 4310, 4413. 

Programme policy of All India Radio. 
4311, 4325-26, 4331-32, 4366-67, 
4367-70,4385-86,4395-440 2,44X3·' 

Recent retrenchment of programme, 
Assistants in All India Radio. 4311, 
4332, 4379-80, 4413. 

Cabinet. 404 1-42, 4ZOS. 
Capital Outlay of the Ministry of Com-

merce and Industry. 4641-42, 4652-
4700, 4702-480>4, 4608• 
Motion to reduce the Demnd-

Establishment of Civil Explosive 
Factory with the aid of foreigners. 
465Z,4805· 

Capital outlay of the Ministry of 
Health-4587-88. 4591-4638, 4640. 
Motion to reduce the Demand-

Inadequacy of funds for health. 
4590,4638• 

Capital outlay of the Ministry of Home 
Atfain. 40 43, 4206. 

Capital outlay of the Ministry of Lab-
our. 3705-06, 3711-92, 3794. 

Capital OUtlay of the Ministry of Pro-
duction. 4477,4479,4481-4525.4527. 

Capital outlay of the Ministry of Reha-
bilitation, 3566, 3571'3686, 3692-
37°3,3704. 

Capital outlay of the MiniStry of 
States.4045, 4Zo8-09· 

Capital outlay on Broadcasting. 4306, 
4307, 4311-56, 4360-4414. 

Capital outlay on Buildings. 3924, 
3928.71, 3973. . 

Capital outlay on CiYiIAviation.3800, 
. 3807-3908. 3910. 
Capital ()U~y on Currency. 4815, 

4Bz3-4918, 4926-75, 4979· 

DEMANDs (FOR GRANTS. I9S4"$S-
«IIfIIL 

Capital outlay on Forests. 3464, 3469-
356:1, 3563-64. 

CaPital outlay on Indian Pam and Tele-
graphs (Not met from revenue). 
3799-3800, 3807-3908, 3910. 

eapital ouday on Mints. 4815-16,4823-
4918,49:16-75,4980• 

Capital Outlay on Multipurpose RiTer 
schemes. 4210'4Z1~C::4306. 

Motion to reduce the d-
Failure to give adequate finance to 

Andhra State to !Jring lands ia 
Tungabhadra Project area under 
cultivation. 4213, 424:-43. 42so. 
4304· 

Failure to give, the assistance of the 
Central Tractor Organisation to 
Andhra State for cultivation of lands 
in Tungabhadra Project area. 4213-
14, 4304· 

Capital ouday on Ports. 4416, 4419-72, 
4473, 4474-75· , . 

Capital outlay on the India Secout) 
Press. 4815, 4823-4918, 492.6-75, 
4979· 

Census. 4042t 4047. 4174-78• 42C6. 
Motion to reduce the Demand--

Failure to enumerate o;8Ct number of 
Scheduled Tribes during last cen-
BUll. 4047. 4174-78, 4204-

Central Road Fund. 4416. 4419-71 
4473. 4474. 

Qandernagore-2785-2874> z875-2976. 
Motion to reduce the Demand-

Failure to adopt 8 definite policy in 
the matter of determination of the 
future status of Chandemagore. 
2787. Z789-91, 2912-13. 2929-30, 
2974· 

Merger of Chandemagore with West 
Bengal. Z787. 2789-90. 2912-J]. 
2974· 

Chief Inspector of Mines. 3704-<>5, 
3709. 37II-92. 
MotiOn to reduce the Demand-

Fatal accidents in coal tnines. 3709. 
3772-73. 3791. 

Civil Defence. 3705. 37Il-92, 3793-
94. 

Civil Veterinary Services. 3464. 3469. 
3562. 3563. 
Motion to reduce the Demand-

Civil fttetinary facilities in rural 
are:as. 3468, 3480-8J. 

Commercial Intelligence and Statisti_ 
4641.4652-4700,4702,4804.4806. 
Motion to reduce the Demand-

Arrangements for obtaining' com-
mercial statistics which are quiet 
inadequate 4650, 41105. 

Control of unwarranted fluctuation ia 
the market prices of agricultural 
products. 4650, 4805. 
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DEMANDS POR GRANTS, 1954-55-
Mmtd. 

Failure of the Government in DOt 
finding adequate external and inter-
uaI markets for h8DClklom prodUClL 
46,1,4702-<)9, 4718-19,. 47~S, 480s. 

Failure to coRect and mamta1Il proper 
IbItiltiCS reguding tnlde and 
commerce. 4~SO, 4805. . . 

Failure to mamtaln proper 8tIItISt1cII 
relating to managing agency firma. 
4650. 48OS. . . 

Pailare to take acnon agamst the 
Bcnga1 Chamber of Commerce for 
directing its constituents not to 
furnish figures about foreigners em-
ployed. 46?0. 48OS. 

Manner in which industr.al production 
and trade statistics are worked. 46,0. 
4So,· 

Publication of all statistics in all regia-
nallanguages. 4651, 4805. 

Communications (including National 
HighwaYS)·-4416, 4419-72, 4473, 4474. 

Motion to reduce the Demand-
Failure to provide a bridge over Saberi 

River. 4419.4473. 
Commuted Value of Pensions. 4816, 

4823-4918, 4926-75. 4980. 
Currency. 4813, 4823-4918, 4926-7', 

4977. 
Customs.-48II. 4823-4918. 4926-75 

4976. 
Motion to reduce the Demand-

Corruption that is prevailing in the 
Customs Department. 48:zo. 4970, 
4975· 

Defence Capital Outlay. 3Ill. 3139, 
3142-43. . .. 

Defence SerVIces, Effecove·--Air Fo~ 
Motion to reduce the Demand.-2988, 

2993-3082. 3085-3145. 32~5-'3· 
Failure to take steps to build up. an 

efficient aircraft and aeronautical 
industry in the country. 2988. 3126-
27.3128. 

Defence Services. Effecti~Army-
2987-90. 2993-3082. 3085. 3145. 320S-
53· 

Motion to reduce the Demand-
Continuance of the contract system of 

employment in t'le M.E.S. 2989! 
3038, 3081. III 

Corruption prevalent m (.h~ purcha,e 
and sale of stores. 1987. 3II2-IS, 
3143. 3207-13. 3209. 3245-47· 

Failure to cJjsfense ... ith our relia~ce 
on Imperia Defence College tram-
ing for Indian Officers and on 
Anglo-Americancxpens. 2888. 3028 
30P-33, 3064-66• 3073, ;31.00-05. 

Failure to ensure a decent hVlDg waF 
to the "Iawans". 2988. 3009-10, 
3033-34, 3042. 3053, 3101-02, 
3240-44· 

Failure to grant concessions to children 
of Scheduled CasteS and Tribes for 
admission to tbe Kina George'. 

DEMANDs FOR GRANTS, 1954'"SS-
Ctmtd. 

Failure to implement all the rec0m-
mendations of the KalyaxrwaIa 
Committee Repozt. 2987, 30160 
3037-38, 3041. 

Fai1uretoimplement Mr. Subramm-
ism', recommenduioDl in the 
KaIyanwaJa Committee Report. 
2988, 3036-38 . 

Failure to reduce expenditure on tr-
ing of Officers abroad. 2988, 3032-
33, 3105. 

lndiaJ1isation of personnel in ordnance 
fect:ories. 3028-29. 3082, 3104. 3116-
18, 3140-41. 

Policy reo declaration Ind disposal of 
surplus serviceable stores through 
the D.G.S. & D. 2990. 3144. 

Re-organisation Committee f~ 
Ordnance Factories and question of 
retrenchment of Ordnance Factory 
workers. 2988, 3038-39. 

Retrenchment end victimisation of 
staff in Ordnance depots. 2987 
3016-17, 3<>79, 3 II I, 3115. 37,,51. 

Defence Services, Effective-Navy-
2987, 2993-3082, 3085-3145. 32OS-53. 
Motion to reduce the demand-

Arcbaic concJjtion of naval vasaeI&. 
2987. . . 

Supply of cJjJapidated BntlSh_ 
vassel, to tbe IncJjan Navy. 2989, 
3145· . . 

Defence SerVices, Non-effectlvc Char-
ges-2989, 2996'99. 3231. 3247-49. 
Motion to reduce the Demand-
Greater utilisation of capacity of 

Ordnance Factories to produce 
military requirements. 2989, 
2996-99. 3231, 3z47-49· 

Delhi. 4042. 4080-87, 4187, 4205 .. 
Department of Parliamentary Affairs. 

4982, 4984. 
Education-32<6, 3258-:359, 3396-

3461, 3462. 
Motion to reduce tbe Demand- . 

Repolt of the Secondary EducatlOil 
CommiEsion. 3258, 3291-930 
3306-08. 3317-18, 33z7-32. 3461. 

Scholarship to Backward 0881 
students. 3258. 331I, 3461. 

Universal Compulsory primary 
education. 3258, 3461. 

Employment Exchanges and Resettle-
ment. 3705. 3710, 3711-92, 3793· 

Motion to reduce the Demand-
Delay in the RepaIt by the Shi,.. 

Rao Comminee. 3710. 3791. 
Expenditure on displaced per .oDS. 3565, 

3567, 3-568-3686, 3692 -37°3. 
Motion to reduce the Demand-

Cancellation of orchards and fr,uit 
g&1dens alloned to West. Punj8b 
displaced persons in Delhi. 3571, 
37°2-03· School. :01990. 3133-38. 

~----~~----------
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DEMANDS FOR GRANTS. 1954-55-
Comd. 
ElM"'Iditur~ on displaced persons~nrd. 

MorioD 'to reduc~ the Dcmand-Contd. 
Delay and inefficiency of Government 

with regard to execution of mea-
aures of rehabilitation. 3569, 3601-
oz. 3702-03. 

Delav by the Centre in autholising 
Scate Government regarding dis-
bunement of allotted gIants for 
displaced persona. 3568. 3702-03· 

&penditure on displaced persons. 
3571. 3S8'HO. 3664-66. 

Failure of Government to "readjust" 
unsatisfactory agriculrural ,cheJ:nei, 
by undertaking the development of 
DllUginal fallow land and then 
distributing i [ to refugee agricul-
turists. 3570. 3599. 3696-3700, 
3702-03· 

Failure of Government to "readjust" 
unsatisfactory non-agricultural 
schemes by directly opening State 
factories on planned basis for 
employing refugees instead of 
granting small business 10805. 3570, 
3598-3600. 3702-03. 

Failure of Government to regularise 
squatters colonies. 3569. 3592, 
3602-03. 3702, 3702-03. 

Failure of Government to return tbe 
houses of Muslim mi--oriries in 
occupation of refuyec:s aT1d (he 
,cantirg ofaltematea=odation 
to these refugees. 3569, 3600-07, 
3651-54. 3692'"95. 3702-03· 

Failure of Government to DIke up 
"readjustment" on balis that refu-
gees are provided with gainful, 
c:mployment. 3569. 3601, 3702-03· 

FaIlure to finalise the pricea of quarterS 
in Patel Nagar. Rajender Nagar, 
etc. 357D. 3644-45,' 3646-47. 3700-
01,3702-03· 

Failure to implement the policy 
~ding advance payments to 
UlI11IItes of Homes and grantees 
of maintenance allowances. 3570, 
F02-03. 

Failure tD rehabilitate displaced per-
sons satisfactorily. 3570. 3571-74. 
3580-81,3590-92,3592-94.3609-10, 
361I. 3612-16.3636-39.3647.3648-
51. 3662-64. 3676-77. 3678-82. 
3701-02. 3702-03. 

Policy of acquiring land of small 
plot holders of Muslim minority 
community for refugee rehabilitation. 
3569. 3600-01, 3702-03. 

Wrong policies in evicting diaplaced 
perIODS from their residences. 
3570. 3643. 3657-~. 3702-03. 

&temal AffaiR. 2785-2874, 3875-
2975· 

Motion to reduce the Demand-
Appointment of AmbassadOR. 2787. 
~788-89, 2876-77, 2906-07, 2970-
12, 2974-

DEMANDS FOR GRANTS, 1954-55-
Conld. 
External Affairs-Conld. 

Motion to reduce the Demand-Gontd. 
Basic principles underlying .the foreiga 

policy. 2805. 2826-29, 2832-46, 
2852-53. 28S8-6M, 2871-72, 2879-83, 
2884-91, 2921-25. 2926, 2910-43, 
2949-5 r. 2972-74· 

Failure of Government to have • 
positive Himalayan policy. 2787. 
2974· 

Failure to evolve concrete measures 
for counting the apprehended effects of the Pakistan-U.S.A. Miliw, 
Pact. 2786, 2797-2802, 2821-24> 
2868-70, 2891-94, 2895-96. 2908-
09,2931-)2,2961-63, 2974· 

Failure' to leave the Commonwealth. 
. 2786. 2883. 2899-2900, 2974-
Failure to stop the recruitment of 

Gurkhas by the British and their 
transport to Malaya through India. 
2786,29i4. . 

Lack of a policy of effective friend-
ship towards our neighbouring 
Nations. in particular Afghanistan, 
U.S.S.R. China and Burma. through 
pacts of nonaggression, to meet 
the situaticn CRated by the Pakistan 
U.S.A. and Pakistan-Turkey 
Military Aid Pacts. 2805, 2828, 
28~U-94, 2974. 

Liquidation of foreil!Jl pockets ill 
India. 2786, 2790-92, 2.815, 2824-
25. 2830-31, 2852, 2872-73, 2888-
89. 2903-06, 2963-66, 29'74· 

Mcaaures to be taken in consequence 
of the Military Pact between U.S.A. 
and Pakistan. 2787, 2797-2802. 
2821-24, 28)1-32. 28.44-45, 2853-
58. 2868-70. 2878-79. 2891~ 
2895-96, 2902-03. 2908-09, 2931-
32, 2935, 2~3-48, 29".11-63,2974. 

Necessity of evolving concrete measu-
res for fostering friendship and 
amity with the people of Pakistan. 
2786, 2974. 

Need for action against Ponugal IUd 
France regarding integration of . 
Foreign pockets with the India 
Union. 2787, 2790-92, 2815, 2883. 
2888-89, 2903-06. 2963-66. 2974-

Need for a more positive attitude 
towards Communism. 28oS. 2832-41, 
2847-52, 2866-68. 2943-45. %946. 
:1954-:;5. 2974. 

Publicity by our Embasies abroed. 
2787, 2830, 2876-n. 2910-12, 2926-
28.2974· 

Extraordinary Payments. 4814~15, 4823-
4918, 492 b-75. 4979· 

Forests-)463. 3469-356:1. 
Motion to reduce the Demand-

Conservation of foreets. 3467. 3sol. 
wMtlili'of the COUDtly. 3467. 

Geolosical Survey_ 4982.4984· 
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DEMANDS FOR GRANTS, J9S4-SS-

CDntd. 
EJ:terna! Affairs-contd. 

Grants-in-aid [0 States-48J4, 4823-4918, 
4926-75, 4978. 

Motion to reduce ~he Demand-
Oaims of Travancore-Cochin for So 

per cent. of the total income derived 
from the duty on pepper. 482Zo 
4975· 

Feasibility of appointing a Parlia-
mentary Commission to supervise 
and check up and also to report to 
the Parliament the expenditure of 
the Grants-in-aid made by the 
Parliament to the various States. 
4823, 4846-50, 4952-56, 4915· 

lDIIdequatc grant to the Srate of West 
Bengal to compensate loss in jute 
duty and share of income tu in 

terms of the Finance Commission's 
recommendations. 4823, 4975. 

IDIIdcquate provision for the welfare 
of the Scheduled Castel and Tribes 
in part 'C' States. 4823, 4975. 

Indian Posts and Telegraphs Depart-
ment (Including wOI'king ExpcDICS}-
3798, 3807-3908, 3909. 

Motion to reduce the Demand-
Appointment of a Committee of M. 

PI. for judicious allocation of 
surplus of the Department. 3804, 
3818, 3908. 

Creation of new cadre of Assistant 
Inspectors of post offices. 3803, 
3848-53, 3859, 3869-70, 3880-82, 
3907-08. 

Distriminatory and prejudicial treat-
ment towards ex-State employees of 
Travancore-Cochin State. 3804, 
3908. 

Extension of telephone connection to 
ruraI arc&S. 3807-08, 3908. 

Fi8CIII policY of the Department. 3804. 
38J6-17, 38r8. 3824-26, 3866-68, 
3908. 

Inadequate accommodation In Post 
Offices. 3803, 3808, 3863-64. 3873. 
3908. 

Increaae of pay SOIlea of Hyderabad 
State Postal employees. 3802, 3908. 

Introduction of mobile post offices in 
ruraI areas.. 3802, 3908. 

Lack of quarters for employees of 
Postal Department. 3803, 3818, 
3908• 

Need for increasing postal & telegra-
phs facilities in Kota and 
Srec:harikota arcss in NeUorcDistrict. 
3805,3908. 

Need to increase house rent and other 
allowances to P. & T. Offices in 
NeUore-amt-Korur offices. 3805. 

3908. 
Non-extenaion of Postal Life 
Insurance to ordinary citi%CDs. 3802. 
3908. 

DEMANDS FOR GRANTS, 19S4-SS-
ConuJ. 
Indian Posts and Telegrapha Departmeat 

(Including Working Expenies}-Conld. 
Motion to reduce the Demand--amul. 

Opening of telegraph offices in all 
Taluk headquarters in Hyderabet' 
State. 3802, 3908. 

Payment of salaries accordinc .. 
Central Pay Commission salea t. 
ex-State employees. 3804, 3908. 

Providing Postal facilities in II 
villages with a population of one 
thoussnd or more. 3802, 38ro-u 
3868, 3875-78, 3908. 

Providing telephone offices in aI 
Taluka and big business oentrcl all 
in Hyderabad State. 3803, 3861. 
3869,3908. . 

Realignment of unions. in the depart-
ment as put forward by D.G.P. 6: 
T. 3803, 3908. 

Treatment of ex-State employeel 01. 
T. C. State integrated in CenuM 
Services. 3805. 3908. 

Industri~4641, 4652-4700, 4702-48G4. 
4805-06. 
Motion to redu.:e the Demand-

Failure of Government to IOlve the 
problems of ' the Coffee Indll8U7. 
4648,4805. 

Failure of the Five Year Plan to pm-
mote the basic industriea for the 
production of capital goods. 4649. 
480:'). 

Failure to aid the Sericulture JD~ 
triea. 4647,4805. 

Failure to encourage cottage and .... 
acaJe industries. 4649, 4660-64. 
4664-64, 4686-90,4709-15,4711-
19. 480 5. 

Failure to give price protection w 
to find markets or product. ail 
cottage Industries. 4647,4702-0, 
4718-19, 4805· 

FaiJwe to rc-orientate the storcs pur. 
chase policy of the Govemmca 
10 as to help and encourage handi 
craft and small scale induttriCil 
4647, "713, 480S· 

Failure to tuppert and encourqe tho 
leather and tanning industries. 
4649, 4687,4708-09,4739, 4739-
40,4805· 

High cost of production of h8IIdloc. 
cloth due to fa1&e gradation of 
cotton and manipulated COlt of 
J8lIl by mill owners. 4649. 480s. 

Installation of spinning mills 011 
small scale and co-operath·e baaiI 
in all cotton growing districta. 
4649,4805. 

Necessity for granting protection to 
the Indian ceramic, p:Iass and eJec:.. 
trical industries. 4647, 4805· 

Necessity of avoiding competiticlll 
between handloom prodw:t& and 
mill products by narJODalisina lilt 
the liigmills., 4649, 4702009, 4Be· 
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DEMANDS FOR GRANTS. 1954-55-
c-td. 
lDdustrica-Contd. 
Motoin to reduce tbe Demand-Conld. 

Policy of encouragement of cottage 
and small-scale industries. 4648. 
4660-64, 4664-66, 4702-<l9,4709-
15.4718-19, 4783-85. 4805· 

Policy of industrial development. 
4648. 4652-54, 4654-S5 4659-66. 
4691, 47OS-15, 4715-19, 4725-30. 
4733. 4744-46, 4749-55, 4759-64. 
4764-67, 4775-80.4788-90,4794-
98, 4800-01, 4805. 

Policy regarding Indian concerns 
and foreign concerns such as soap 
and ink industries. 4648, 48OS· 

Role of small scale industries in the 
~nomy of the country. 4648. 
47S9-61, 4805· 

Sad plight of handloom weaveIII. 
4648. 4661-62, 4702-<>9. 4720-25. 
4768-69.4805. 

Unsatisfactory conditon of bandloom 
weavers and the bandloom indus-
try. 4648, 4702-<>9, 4720-25, 
4768-69. 48OS· 

Irrigation (Including Working Expenses), 
Navigation, Embankment and Drain-
• Works (met from Revenue)-4209-
10. 4214-4304. 4305. . 
Motion to reduce the Demand-

Failure to provide foe the Ganga 
Barrage Project in adequate 
~. 4213.43~ 

Kutch. 4044> 4207· 
Lighthouses and Lightships. 4415, 

4419-72, 4473, 4474· 
Motion to reduce the Demand-

Failure to provide adequate 
protection and help to country 
crafts in coastal areas. 4419, 
4465,4473. 

Loans and Advances by the Central 
Government. 41116, 4823-49 18, 
4926-75. 4980-81. 

Manipur. 4Q44, 4096-4IOO.4i94-95. 
4208· 

Medical Services. 4587, 4S9I-46~8, 
4639· 
Motion to reduce the Demand--

Inadequacy of equipment, beds 
and medical assistance in hospitals 
even in towns and cities. 4590 

4638. • 
Inadequacy of medical assistance 
and hospitals even in towns. 
4591>-4638. 

Mcteorology·-3798-99, 3807-3908, 
~ 
Motion to reduce the Demand-
Publieation of meteorolO2ic:al fore-

Il8ItI in detail in Rqional Ian-
&QIIICI etc. ~80S. 3d. 

Mme., 4912- 4984, 
Mimsttv of Commcme and 1nd1l8try.-

4040-41, 4652-4700, 4702-4804, 480s. 

D~S FOR GRANTS. 1954-55-

Ministry of Commerce and IndustrY-
Ctmtd. 
Motion to reduce the Demand-

Anti-national effects of the present 
industrial policy of Government. 
4643, 4652-54, 4759-64, 4764-67. 
4788-90, 4794-98, 4800-01. 480S· 

Closure of several textile mills, art silk 
factories, small-scale shoe and soap 
fact!lrie,s. 4642, 4805. 

Consotuuon and working of the Cott-
age and Village Industries Board.4647. 

4757, 4805. 
Continuance of Imperial Preference. 

4644,4747, 479<>-91, 480s, 
Dire distress of handJoom weaveIII and 

dismal condition of handloom indll8-
try·4643. 4702-09, 4720-25, 4805. 

Export and import policy with refere-
nce.to tobacco. 4643.4805. 

. Export policy. 4642, 4655-57, 4658-59. 
.,67S-76, 4680, 4738-39· 4805· 

Failure to adopt a tariff policy calculated 
to foster indigenous industry and 
trade. 4644, 4657-58, 4805. 

Failure to allow the introduction of 
rationalisation in various industries. 
~6, 4664, 4761-62, 4801-03.4805 . 

Pailure to carry out the recommendationa 
of the Tariff Commission. 4646. 
4698-99.4753-54, 4805· 

Failure to exercise ~per control over 
the Jute industry 1D national interest. 
1:6.p, 4773-74, 4805· 

Failure to give adequate protection and 
ecncouragement to cottage and small 
scale industries. 4646. 466<>-64>' 4664-
66. 4686-90, 4702-Q9, 4709-IS. 
4718-19. 4783-85. 4Bol. 4BOS. 

Failure to grant suitable business loan 
to the sma1l shopkeepers and tradera 
of Tripura. 4~43, 4805. 

Failure to have quantitative restriction on 
imports of articles for which Indian 
manufactures do not get proper mar-
kets. 464S, 4713-14. 480S. 

-Failure to maintain steady, reasonable 
price levelNor coir, pepper. coconut 
and cashew nut. 4644,4659. 4614-85. 
~5. 

Failure to promote cottage industries. 
4647.4660-64,4664-66,4686-90.4702-
09. 4709-1S. 4718-19, 4748-49, 4755-
59, 4783-85, 480S· 

Failure to stop the large profits of 
WIMCO. 464s,4805. 

Failure to stop the production etc. of 
Biddi machines. 4643, 4589, 48OS· 

Failure to work Industrial Development 
and Regulation Act in interests of 
industry. 4644. 4-754-55. 48OS. 

Foreign-owned industrial and commClJ'o 
C:ial undertaking in India. 4643. 46S40 
4671-75. 4676-85, 4692-94, 4694-4700, 
4164-65, 4770. 4805. 
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DEMANDs FOR GRANTS, 1954-55-

CrIfItd. 
Min;stry of Commerce and Industry-
Contd. 

Motion to reduce the Deman:i--Contd. 

General economic policy. 4646, 465:l-59' 
4730-40, 4805. 

Lebour conditions in the jute industry. 
46#. 4805. 

Nationalisation and socialisation of the 
large scale industries. 4645, '4767-68, 
4794-95, 4805. 

Policy of anowing foreign firms to estab-
lish factories when Indian 
firms are IIlready established. 4645, 
4654, 4671-75, 4676-85,469:l-94, 4694-
4700, 4805. 

Policy of fixing uneconomic prices for 
controned goods. 4646, 4753-55. 
4805. 

Policy regarding export and import. 
4646,4655-58,4658-59,4671, 4675-76. 
4680, 4691, 4738, 4739-40, 4740-44, 
4805· 

Proposed rationalisation to Jute, Cotton 
and Qther industries resulting in large 
unemployment. 4645, 4685-86, 4690-
91, 4805. 

Reconciling the interestS of hand-100m. 
workers and textile mill 'Workers. 
4644, 4805· 

Reduction of freight charges on pine 
apples. 464:l, 4805. 

Setting up a bureau of sciedtific and 
tecdinical research to invent and im-
prove low-cost small machines. 4645. 
4805· 

The huge profits of the paper industrY 
espeqally the Titaghur Pacer Factory . 
4645,4805, 

Unhelpful trade palicy of the Govern-
ment. 4646, 4655-58, 46!>8-59, 4675, 
8S, 4691-9:l, 4738-39, 4740-44, 4770 
477:l-73 4786-88, 4797,4800, 480S. 

Ministry of, Comrriunication&-.3798, 3807, 
3908, 3909· 

Motion to reduce the Demand-
Delayin publication of Master Committe, 

Report etc. 3800, 3830-33, 3898-99 
3908· 

Failure of Government to integrate air-
lines. 3801, 3888-91, 3903-06, 3908. 

Failu.re of Government to stop conflict-
ing business interest for narionalisation. 
3801, 3908. 

Increasing number of unemployed 
pilots. 3800, 38:l:l, 3833-34, 3896-98, 
3908. 

Parliamentary Commission to hbld en-
quirll into causes ofloss in 1.A.C. etc. 
3801, 3908. 

Polley of Air India International in igno-
nng unioo of workcn. 3801, 389,E 
3908· 

DEMANDS FOR GRANTS 1954-55-Ctmtd. ',' 
MmistrY of Communicarions-Contd. 

Motion to redr u the Demand-Gontd. 
Recoga t ·.'Kara" for a village pas 

0, aodnot"Pakuthy". 3807,3908t 
UDiform pay scales and service condition. 

for labour. 3801, 3908. 
Ministry of Defence-. :l985, 2989-3082. 

3085-3145, ):lOS-53, 3:l54. 
Motion to reduce the Demand-
Absence of Reserves for purposes of 

national defence. :l99:l, 3007, 3054. 
3100, 3134-35. 

Failure of Government to adapt adminis-
trative Rules and lnstructions having 
the effect of a 'deduction' or 'dis-
allowance' of pension payable on 
account of diaability sustained and 
death oa:urred on, or in consequence 
of military duty. 2991. 

Failure of Government to continue life 
grants of family pensions. 2991,3042. 
3070-71, 3UI. 

Failure of Government to make statutory 
provision to regulate grant of military 
pensions. :l990. 3060, 3137-38. 

Failure of Government to revise cases of 
punishments invicted by CourtI 
Martial. :l99 1. 

Failure of the Government to separate 
legislative, judicial, and executive 
functions in. relation to pensions pay-
able to memben of the Defence forces. 
~I, 3068-70. 

Failure to co-operate with other Minis-
tries in building up Civil Defence 
Units. :l99:l, 3oo:l-()4. 

Failllle to d'eladl l''''ionaI defence from 
the imperial defence system of the 
British Empire. :l989. 

Failure to ensure integration of Defence 
with socio-economic planning. :l99:l. 
3009· 

Failure to organi:ze adequate citizen 
forces. :l99:l, 3OO3-Q4, 30II-U, 30:l1-
z6, 3040, 3040-41, 3055, 3Q6:Ki3. 
Jo67,3073-75,310Q-0I,310S-08,3I:l9-
30, 3134-35. 3:105-«i, 3u8-:l9. ):l3S, 
3:l44-45. 3:l50. 

Failure to use Army for nation building 
and economic development wmb 
to the maximum possible extent. :l99I, 
3039-40 , 3042, 3043· . 

Modernisation of the services, parti-
cularly the technical mechanised arms 
of all the thtee services. 299Q, 3057. 
3III-1:l, 3130-31. 

Necessity of strengthening the defence of 
the country in view of the U.S.-
Pakistan Military Pact. :l99Q, 30:l1. 
3026. 3043-45, 305I>oS:lt J07O, 309~, 
3%06. ~7-:l8, 3U9-3I. Ja3S-38. 

\ 



HOUSE OF THE PEOPLE. 

DEMANDS FO GRANTS, 1954-55-
CAlttd. 
MiniStrY of Defence-Contd. 

Motion to reduc.: the Demancl--Contd. 
Need for a change in the strategy 

defence to meet an anack with modeof 
weapoos of WlU'fare. ~1-92, 2903-94, 
3005-07, 3017-20, 3031-32, 3057-58, 
3059-60, 3226. 

Need for re-organizing the 0rdDmce 
Factories, Depots and other Dcf'ence 
installations. 2.992, 3007-08, 3040. 
3053, 3059, 3~. 

Proper budseting and espcnditure for 
Defence. 2.989, 2994-96, 3000, 3030. 
3043, 3045-46, 3061-62,3133-34, 32.0S, 
32045-47. 

Proposed pension. rates. 2989. 3035-36. 
Pun::base of defence BtOres from outside. 

2992,,2996-97,3000-02,3°30-31,3042, 
3OS2, 3060, 3060-61. 3IlO, 3Il6, 
3125, 3141-42, 3143, 3207-13. 3209, 
3245-47. 

Jtetn:Dclunent of experienced penoanel 
in the Ordnance land. other Senioea. 
2.993, 3007-08, 3041, 3080, 3080-81. 

Working of the Militaxy Engineerina 
Services. 2.992, 3008-09, ~5I. 

· MiDistry of Education-3255-33S9. 3396-
· 3461, 3462.. 
Motion to ~uce the Demand-
· Inadequate provision for educatioo. 

3256,32.58, 3z66-67. 3461. 
PatroD.IJ&e to expensive public Idwo18. 

3257, )265-66, 331I. 3319, 3461. 
Pay of officers. 3257. 3305. )461. 
Scales of pay for teachers. 3257, )461. 
Sound educational policy. 3258, )261-

67, 3268-91, 3293-95, 3296-3303, 
3312-17.3318-19. 332Q-2.7, 3332-47. 
3348-52..- 3397-3457, 3460-61. 

StIItUa and conditions of 8ClV1ce of 
teachera. 3257, 3295-96, 3307-08, 
3461. 

Teaching through the medium of 
mother tongue. 3257. 32.96-3303. 
33J3. 3457-58, )461. 

Women's education. 3257, 3461. 
Ministry of Finanee-. 48Il, 4823-4918, 

4926-75, 4975-76. 
Motion to reduce the Demand-

Abolition of the post of the NatioDaI 
Savings Commissioner. 4820, 4975. 

Failure of the Government to niae 
the standard ofliving of the peopIc. 
4817,4820,4885-87, 4890-93, 4943-
48, 4975· 

Failure of the Minisuy to provide 
more finance for education, health, 
qriculture and small scale induatriea. 
p, 4842-46, 4975· 

Failure to follow an integrated mc.I 
policy with a view to subject all 
incomes to a ceiling of rupees one 
'bouland per moDth in termA of 
present prices. 4819,4869-70,4975. 

Failure to give price protection to the 
agricUIturim for their produce. 
48r8, «So 

DEMANDs FOR GRANTS, 1954-55-
Ctmtd. 
Ministry of Finance--Contd. 

Motion to reduce the Demand-G'ollld. 
Failure to give price protection to the 

bandloom and cottage industria 
and to develop co-operatives am~ 
them. 4818,4842-44> 4894-97, 4975· 

Failure to provide adequate /inanQ: far 
education. health, agriculture an4 
small scale induatries. 4817.484a-
46,4975· 

Failure [0 stop foreign firms froal 
exporting their profits and in. not 
directing them to invest it bad: intO 
the industry. 4818, 4838-41• 4933-
34,4975· ~ . 

Failure to stop investment of lorelJll 
capital in industries where Indiaa 
capital is available much to the 
detriment of national interests. 4819, 
4838-41, 4887-88, 4901-02, 49Z'~ 
4934-38, 4971-7~,~?7S·. 

Failure to stop the mVlSlble ~ of 
foreign insurance and bankin& c:.ua-. 
cernB. 4818, 4975· 

Failure to utilise the bud~ ~.!.: 
sions offunds made avadableforu... 
development schemes. 4820, 482)-
;19. 4961-64. 4975·.. • 

Growing cost of admiDlltratlon. 411 • 
4880,4975. 

High interest rate paid. to the don.-
loan. and other foreign 10aIII nIB 
in comparison to what we pa, 
to the national1oan. 4B 19, 49"· 

Necessity for panting greater ~ 
assistance to Trav&ncore-Cochin "7 
_y of food subsidy. 4818,497S. 

Non-utilisation of the bu~. p~ 
visions of funds by the MlDIBtnre)CI. 
resulting in the arrears of work -
Iring to the Five Year Plan. 4819. 
4857-6~, 4975· . bf the ~ 

Proper implementation r~_ 
mendations of the Ccn~ Pay ......... 
mission particularly . In .~~ 
bouse rent allowance tn 1akIa 
cities with popularions of 1 
and above. 4817, 4975· 

RdusaI of Supplies. 4819, 4837-31~ 
4857. 4863, 4975· 

Re-orientation of the ~t . B~ 
Policy to suit the . y, ...... bUCt1~ 
rura1 economy to r&1Be t e s 
of living. 4820, 4888-90, 4975-

Restoration of cut in House Rent Al!ow-
ance of employees in'C' clus SUttcmt. 
in the pay range of !b- 7~-IOO 
due to tbe implcmentatlon Of the 
Gadgil Comminee recommrnda-
lion!. 4817, 486~, 4868-69. 4975· 

Tasatioo polley of the GovermrteQt of 
~a adversely aft'cctiDa the lower 
income groups. 4817. 4819, 4907. 
4967-70> 4975· 
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DEMANDS FOR GRANTS,1954-S5-Contd. 

, 

Ministry of Food and Agriculture-. 3463, 
3469, 3562, 3562. 
Motion to reduce the Demand-

Cancellation of arrear rents in Tripura. 
3465. 

Co-operative farms. 3466, 3471-72. 
Crop prices.3466, 3537-38, 3548, 3554. 
Economic price: to jute growers.3466. 
Fallow and other waste lands in the 

country. 3465. 
Fixation of cane price. 3466, 3476-77. 

3483-84, 3S 16-17, 3523-29. 
Food poliCY.3466, 3475-76, 3480, 3492-

96, 3505-08, 3511, 3529, 3530-31, 
3534-35, 3536-37, 3546, 3549-50, 
3555· 

Minor inigation worlts. 3467, 3482. 
3515-16. 

Millor irrigation works in Singbbum 
District. 3467. 

Moratorium for rural indebtcdnesa. 
3465. 

More funds for agricultural develop-
ment schemes. 3467, 3514-15, 3540, 
3556-57· 

New outlook of the Ministry to 101ve 
the agricultural problems. 3467, 
3'549-So. 

Proper U8Coffunds. 3467. 
Sugar Policy. 3466, 3484-90,3S16-17, 

3547. 
Uniform agrarian reforms. 346S, 3477-

79, 3508, 3533. 3556, 3561, 3561-62. 
-Ministry of Healrb-4586-87. 4591-4638, 

4639. 
Motion to reduce the Dcmand-

Failure of the Ministry to allot more 
fQnds in the budget for expans'on of 
medical facilities on a large scale 
in rural areas. 4589. 4638. 

Failure to arrest the spread of intestinal 
di$C8Scs in AgartaIa Town, Tripura. 
4588, 4638. 

Failure to arreat the spread. of leprosy 
in tribal areas of Tripura. 4588-
4638. 

Fallure to check and control celephant-
iasis and other filarial diseases in 
coastal areas. 4sS8, 4636. 4638. 

Failure to eatablish statutory councils 
for Homoeopathic, Ayurvedic and 
Unani systems of medicine. 4590, 
4625-26, 4638. 

Failure to give medical facilities to 
the people living in rural areas by 
sending mobile dispensaries. 4589. 
4626, 4638. 

Failure to pay proper attention to the 
problem of nutrition of the people. 
4589. 4615-16, 46)2,4638• 

Failure to proceed expeditiously with 
legislation on drug control. 4588, 
4638• 'cal Failure to provide adequate medi 
facilities in rural areas. 4588, 4608, 
4626-27. 4638. 

DEMANDs FOR GRANTS, 1954-55-
CI1fIld. 
Ministry of Health-Contd. 

Motion to reduce the Demand-Conrd. 
Need to compel all the doctors newt,. 

qualified in medicine to serve for .. 
specific period in rural areas irnm~ 
diately .after they come out of col-
leges.4589. 4593, 4625, 4632, 4638. 

Negligence of the Ministrj in thf, 
matter of encouraging the Ayurveci1c 
system of medicine and opening 01. 
Ayurvedic centres. 4589, 4593-99~ 
4599-4608, 4634-37, 4638. 

Ministry of Home Affair&--.4041, 4004~'" 
50,4052-4138.4153-4204,4205. 
Motion to reduce the Demand-

Abolition of office of Rajpramukh mel 
Governor. 4048, 4204. 

Absence: of Civil Defence measurca. 
4045, 4128-31, 4189-90, 4204-

Central Secretariat Employees' griCftD-. 
ces. 4048, 4053 -54, 4204. 

Christian Missionaries' activities and.' 
scope of religious freedom. 4059 •. 
40 59-64, 4064-66, 4104, 4106, 
4107. 4I02-Q9, 4114-15, 4TI8-21, 
4131-)2,4169-70, 4182, 4199-4204,. 

F~ ofCommisaioner etc. for Sdl. 
Castes and Tribes in amelioratillf 
conditions of backward communitiCl. 
4047, 4204· 

FailUle of Government to protect tribal, 
people against economic exploita-
tion. 4046, 4133-34, 4204. 

Failure to appoint an Anti-corruption 
Commission. 4048, 4088-89, 4204-

Failure to effect radical administrative, 
reforms. 4048, 4052-53. 4066-68. 
4087-88, 4204-

Failure to introduce radical reform. 
for cheap and speedy justice. 40411, 
4204· .__ . . f I d' Failure to re ...... proVISions 0 n lID 
Arms Acts and Rules. 4045, 4070, 
4127,4204-

Fadure to remove social blUTiers etc. 
4048, 4204-

Failure to reserve vacancies for Back-
ward Class candidates in Union Ser-
vices. 4049, 4204-

Failure to safeguard Tribal Panchayata 
of Chotanagpur under Tribal bead-
men. 4046, 4204. 

Failure to speed up separation of 
judiciary from executive. 4049, 42004. 

Failure to stop corruption. 4047, 4068 
Fa~'o~y qualified displaced per-

sons absorbed in Central Secretariat. 
4049. 4122-23, 4204. 

Inadequate representation. of Sch. 
Tribes in Central services. 4046, 
4155,4204. 

Interim repon from the States 
Reorganisation Commission reganI-
ing Kamataka Provinc;e. ~,~. 

Lack of adequate support of Rif1~ 
Aaso;:iations etc. 4045. 41%7, 42040 
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DEMANDS POR GRANTS. 1954-5s-CoIJla. 
Ministry of Home Affain-Contd. 
Motion to reduce the Del1lan~ttL 

Liberalisation of Government Servants' 
Conduct Rules. 4047, ~04. 

Misuse of Preventive Detention Act. 
4047, 4055, ~. 

Need to arrest corruption in Govern-
ment services. 4049, 4204-

Policy of redistribution of States on a 
linguistic basis. 4047. 4090-91• 4092. 
4100-01, 4109-14,411Z,4114,411Z-
73. 4I8z-86, 4195, .pt)4. 

Reduction of High Courts and Public 
Service Commissions. 4048, .pt)4. 

Repealing of National Security Rules. 
4047, 4Z04. 

Status of displaced Government ser-
vants from Punjab (pakistan). 4049. 
4204. 

Upliftment of Sch. Castes and Tribes 
and backward classes. 4046. 4054. 
4II5-18, 4U3-25, 4134-36, 4136-38, 
4154-55, 4155-58,4165-69, 4I'7o-7Z, 
4195-98, 4204· 

Ministry of Infonnation and Broadcut-
ing---.4306,4307,4311-56,4360,4414-

.Motion to reduce the Demand-
Appointment of staff artistes. 4309-10, 

43IZ- 13, 43 17, 4413. 
Defective procedure in film produc-

tion. 4309, 43Z8>4334-35. 4341, 4347, 
44lo-U, 4413. 

.Exhibition of new1 reels produced by 
foreign concerns as news-reels1ike 
the Paramount News propagating 
false news and biased venions of 
incidents. 4308, 4413· 

Failure of Government to prevent ex-
hibition of obscene pictUres imported 
from America. 4308, 4354-55, 4413. 

Failure of Government to prevent in-
sult offered to Hindu Gods in cinema 
films like "SanIrat". 4309, 4413. 

Pailure of the Censor Board to im-
prove and keep up the standard 
of Indian films. 4308, 43Z7. 4355-
56, 4413· 

Failure to set up a corporation to con-
trol broadcasting on the lines of 
B.B.C. 4310, 4316, 4413. 

General policy followed by the Minis-
try. 4309,4311-12>4322-23,4331-32, 
441 3. 

Grievances oftbe staff in A.I.R. Sta-
1iollll·4310, 4413. 
Inclu$ion of progressive poems, 80DgS 

and dramas in tl-e broadcasts. 4308. 
_ <4413· 
Lack of necessary provision for broad-

casting and wide publicity in the 
rural areas about the lIChemes under 
the Five Year Plan in Andhra 
State. 4309, 4413. 

jLocal language Broadca'ting Station 
in Tri~ura for the upliftment of 
the mbals. 4308. 4413. 

Music A.rmtes Saecning Committee. 
4309> 4313. 431S-17. 4413· 

DEMANDS FOR GRANTS, 1954-S5---
Corml. 
Ministry of information & Broadaastinll-

Contd. 
Motion to reduce the D.:maod~. 
R~ent.in All India Radio Sta-

llODS In India. 4301-08, 4345. 4320-
l I, 4341, 4386-95. 4413. 

Use of medium-wave transmitters for 
home services. 4310, 4413, 4307-10. 
4311-56,4360-4413. 

Ministry of lrngation and Power-. 420 
4214-4304, 430 5. 
Motion to reduce the Demand-

Delay and dissatisfaction in the pay_ 
ment of compensation in Hirakud 
Project. 4212,4251-55.4304-

Delay in payment of compensatiOll for 
land acquired by D. V. C. 42II, 
4304-

Failure to sdopt a definite policy witll 
regard to Bbakra-Nangal Project 
particularly regarding rehabilitation. 
4H2,4304-

Failure to provide land for land and 
house for house c"~penS1ltion fot 
land acquired for Hirakud Project. 
4212,4255-56, 4304-

Immediate necessity for ImaU irriga-
?on works in T~pura. 42II. 4304-

MIB~ement In ~ork done by 
vanous offices of Hirakud Project-
4212,4304-

NecessitY of integr.tting Silai and 
Kassi Schemes. 4212, 4304. 

Undue weightage on power projects iia 
preference to flooj control 4212, 
4304-

Unsatisfactory policy regarding Multi-
Purpose River Schemes. 42Ir,422Z-
24,4227-30,423O-31.4234-35,~ 
41• 4248-49, 4263-68. 4275-78, 42119. 
4290"93,4294-4304-

Water charge! levied on cultivators. 
42II, 4280, 430 4-

Ministry of Labour-3704, 3706-09. 
3711-92. 

Motion to reduce the Demand-
A correct labour policy. 3706, 37I1-

17,3718-23.3745-51, 3781-86,3791. 
Comprehensive legislarion to settle 

industrial disputes. 3707, 3753-,6, 
3786-90, 3791. 

Delay in implementation of the Mini-
mum Walles LegislatiOll. 3106, 
3715, 3738, 3141. 3766, 3785-86, 
3791. 

Enforcement by law of the basic minl-
mum 1IageB. 3109. 3135-36, 3166, 
3785-86,3791• 

Enforcement of the Minimum Wages 
At:t In the Tea IndustrY In Duan 
area, West Bengal. 3709.3191. 

Equal mlnJmum W&ge8 for men &Ild 
women labour. 3708,3791. 
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DBMANDS FOR GRANTS. 19S4-5S-

CDntd. 
Ministry of Labour-Ctmld. 

Motion to reduce the Demand-Corud. 
Implementation of the Conciliation 

. proceedings of 1951 in the mineral 
concem~ of Chavara. 3709, 3791. 

Inefficiency in tackling industrial dis-
putes. 3709, 3738-39, 3751-53. 
3764-65, 3767-70, 3786-90,3791. 

Labour Ap~llate Tribunal 3707, 
3756-57,3791• 

Lack of labour welfare schemes 
under each Ministry. 3708, 3748-

51,3791• 
Large-scale retrenchment of women 

workers. 3708,3791. 
Launching of productivity studies 

VI ithoul improving the working con-
ditions. 3707, 3139-40, 3771, 3791. 

Maternity benefits. 3708, 3179, 3791. 
Neglect of the agricultural labo~. 

3708, 3727.3734-38, 3741-45.3751. 
3791. 

Obligatory recognitioo by employers 
of registered rrade unions. 3707. 
3791. 

Occupational Diseases. 3707. 3136, 
3771, 3791. 

Proper minimum and living wages for 
labour. 3106. 31:1.4-25. 3735-36. 
3765.3785.3791. 

Quick and satisfactory settlement ~ 
industrial disputes. 3108.3746-47. 
3764-65, 3767-10. 3786-90. 3791. 

Ratification and adoption of I. L. O. 
Conventions and recommendations. 
3707.3736-37. 3770-11, 3791. 

Retrenchment. 3706, 3712-14. 372i, 
23, 3758-59. 3762-63, 3766-67.3191. 

Right of labour to get bonUS from ~ 
employer. 3706, 3791. 

Trade Union rights of labour. 3706, 
3761-62, 3763, 3767.3774-75.3791. 

Unsatisfactory service conditions of 
Insurance employees. 3707. 3791. 

Unsatisfactory treatment to the 
Dhanbad Colliery workers. 3709, 
3757-59,3771-72.3191. 

Working conditions of the agricultural 
labour. 3708. 3134-38• 3741-45. 
3151.3794 

Ministry of Law-498z. 
Ministry of Natural Resources and 

Scientific Rcaearcb., 4982.4983. 
MiniItry of Production-4477. 4481- I 

4Sa6· \ 
Motion to reduce the Demand- I 

Non-utilisation of bye-products of. • 
Sludri Fertiliser Factory. 4479. 
448r.4525· 

DEMANDS FOR GRANTS, 1954-55-
CtmuJ. 
~stry of Production-Coltld. .. Motion to reduce the Demand-Qmld. 

Policy regarding industrial production 
4479.4483,4484-90.4490-94. 4494-
98, 4506-08, 4509-IJ, 4513-2Z. 
452 5. 

Prevention of p~ture compulSOl'J 
retirement of coal miners of Giridih. 
4479,45:1.4-25. 

Restrictions on workers to meet M.Ps 
during their visit to factory. 4480. 
452 5. 

Withholding of wages for 26th January 
(Republic Day) of contract labour 
of Bcrmo colliery (Giridih). 
4479,4525. 

Working of shipbuilding yard at 
Visakhapatnam with reference to 
foreign experts. 4480. 4483. 4525. 

MinistrY of Rehabilitanon-3565. 3567-
68.3571-3686, 3692-3703. 

Motion to reduce the Demand-
Failure to proceed with compensation 

scnemes. 3568. 3577. 3604-05. 36r6-
:1.4. 3627-32.3640-42. 3647-48• ]682-
84. 3696-3700, 3702-03· 

_. . Failure to pursue a humane rliCY in 
the matter of recovery 0 rents. 
3568, 3571. 3642-43. 3702-03. 

Failure to set up an Enquiry Commit 
tee to look into the Rehabilitation 
centres outside West Bcogal 3568. 
3702-03· _ 

General policy regarding loans and 
compensation schemes. 3559, 3568, 
3575-77. 3577-80, 3585-89, 3604-05. 
36rD-n. 3614-:1.4. 3656-57, 3659-
3684.3685,3686.3702-03. 

Government decision 011 the report 
and recommendation of the Pact 
Finding Committee for Rehabilita-
tion of Hast Pakistan Refugees. 
3567,3590-9 1.3595, 3605-<>9, 36Z4-
26, 3626-27. 3635-36. 3666-67. 

37°2-03· 
Need for allotment of morc money for 

speedy refugee rehabilitation in 
Tripura. 3568, 3702-03. 

Need for constituting a ParliamentarY 
Committee to enquire into the pr0-
gress and the nature of rc.fugec re-
habilitation in Tripura. 3567, 
37cn-03· 

Need for· rccl:Imation of land for 
refugee rehabilitation and for stop-
ping the requisitioning of land at 
tribal peasants in the name of 

refugee rehabilitBtiOil in Tripur 
3567. 370Z-03· 
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DBMANDS FOR GRANTS, 1954-55-
~d. 

Mir:istry of Rehabilitation-Co,"d. 
. Motion to reduce the Demand--Ccmld. 
Ministry of Statt»-. 4043, 4046 .• 4050-

4056-59. 4126, 4158-59, 4179, 4J93-
94,.p0'7· 

Motion to reduce the Demand-
Control over Administration of Pan 

'C' States. 4046. 4126, 4J58-59, 
4206. 

Failure to introduce Legislative 
Assemblies in Tripura, Manipur 
IJId Kutch. 4050, 4206. 

ruega! arrest by Trlpura Police of 
~ts under West Bengal Secu-
nty Act. 4050, 4J 79, 4206. 

Introduction of Legislative Assemb-
lies in all Pan 'C' Stales baving no 
Assemblies. 4050, 4206. 

Ordinance in Tripura to prevent 
nquisitioning of land from tribal 
peasants. 4050, 4206. 

Urgent non-official inquiry, into 
c:onduct of police at Agarta1a. 4050, 
.po6. 

.Ministry of Transpon-. +415, 4419-
72, +473. 

Motion to reduce the Demand-
Failure to lay down a uniform policY 

for the manageJmnt of transport 
ICI"Vices in the Stares. 4418. 4420-
23. 4426-42, ....... 48, #48-52. 
44SS-62. 040462-63. 4466. 4469-71. 
4473. 

Lack of sufficient attention to cons-
ttuction of national highways. 
4417.4473· 

Medical eumination of seamen by 
Government doct.on. 44J7. ~ 
4473· 

Natiooal highways and bridges in 
general and particuIarly in Kama· 
tat. 4418-4473. 

Neces!lity far developing minor porta 
of AIIeppey, QuilOD and Trivan· 
drum. 4418.4473. 

Pressing demands of the Delhi Tmu· 
part Service employees. +P7.4424> 
447J-72,4473. 

Seamen's \l elfare. 4418, 4473-
Urgent need to constrUct the quarters 

for the Delhi Tran span sta1f in 
. . Delhi. 4418.4423, 447J, 4473. 

Ministry of Works, HoUling and Supply 
-. 3922-.23.3928-71,_3972. 
Motion to reduce the Demand-

Arrangements for industrial housing. 
3924, 3932-33, 3937. 3953-54. 3960, 
]961.63,3971• 

Help for private housing societies and 
Pubbc co-opcrativCl. 3925. 3940-
44.3971• 

DEMANDS FOR GRANTS, 1954-55-
Cotud. 
Ministry of Works Howsing and Supply-

Cotud . 
Motion to reduce the DCIIlIIl1d-CmIrd. 

Housing facilities for Harijans aDd 
agricultural labourers by supplyiDa 
cheap housing materials. 3925 .. 
3950-51.3971. 

Low cost houses on the models of 
more exhibited at the Interna-
tional Low Cost Housing Exbi-
bitiOD. 3925, 3930.31, 3937. 
3964-65, 3971• 

Retrenchment of quasi-permanent 
staff of Stationery Depanment in 
Calcutta. 3925, 3957. 3969-70. 
3971. 

Mint. 4813, 4823-4918, 4926-75. 4977. 
Miscellaneous &d justments between mit 

Union and State Governments-. 481 .... 
4823'4918.4926-75.4978-79. 
Motion to reduce the Demand-
MjD! tment of payments to ~ <JI' 

States for the Mministrauon 01 
the Indian Arms Act. 4b3,. 
4975· 

Miscellaneous Departments IJId &pendi"" 
lure under the MinistrY of Commerce .. 
and Industry. 4641, 4652-4700. 
4702-4804. 4806. 

Motion to reduce the Demand-
Dissolution of certain depanment' 

whose functions are unnccessar:r 
overlapping and superJluou. 
4652 ,480s. 

Grant of patents to foreilllcrs. 465J, 
<tBos. 

Inefficiency and negligence of the 
Textile Enquiry Commission in 
checking mani, ulation in price-
and gradation of yam. 4651 .. 
~. 

Working of the Trade Marks Com-
mittee, Foruard Market Com-
mission and Jute Enquiry Com-
mission. 4651,4805. 

Miscellaneous Depanmcnts IIDd Expen. 
diture under the MinistrY of Comma 
nications. 3977, 3807-3908. 39Jo. 

Miscellaneous !)epanments and Expen-
diture under die MinistrY of Educa-
tion. 3256, 3258-3359. 3396-3461 .. 
)462-63. 

MisceUan~ous Departments and Expen-
diture under the MiniStry of Finance • 
48J4. 4823-4918,4926.75; 4978• 
Motion to reduce the Demand-

Government'8 policy in ClOI1IlCCtioIl 
with the problems of Banking and 
Inaurance industries in the 
country. 4822,4850-5 1,4900-01. 
4975· . 

Policy regardiug the State CDterpriac 
<4S22 , 4952 -54. 497S· 
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DBMANDS FOR GRANTS 1954-5S-contd· 
Miscellaneous Departments and Ex-

penditure onder the Ministry of Food 
and Agdculture-3464, 3469-3562, 
3563. 
Motion to reduce the Demand-

Co-Operative Irrigational Societies and 
tube-wells in Hyderabad State. 3469. 

Geological Survey and tube wells in 
Kisma and Godavari River basins. 
3469. 

Producer (u,n Consumer Societies in 
Malabar District. 3469. 

Working and expansion of the Central 
Tractor Organisation. 3469, ~53I. 

WoridngoftheCentra1 Tractor Orp-
nisation. 3469, 3531. 

Miscellaneous Departments and Expen-
diture nnder the Ministry of Home 
~airs. 4042-43, 4206-

Miscellaneous Departments and Expen-
diture under the Ministry of Irrigation 
and Power. 4210, 4214-430-4, 4305· 

Miscellaneous Departments and Expcn-
Aiiture under the Ministry of LaboUl'-
. 3705, 3709-10, 37Il-92. 
.Motion to reduce the Demand-

Disrribution of the cultivable but 
un-occupied Government land to 
the IlUIdless. 3710, 3730-31, 3791. 

H?using for coal mines and gold 
tnlnes employees. 3709-10, 3757-58, 
3759, 3773, 3791. 

Indifferent treatment of patients in 
Dhanbad Hospital. 3710, 3<S7r-7~, 
3791. 

Investment of Labour Welfare Fund 
. . in deposits. 3710, 3732, 3791. 
Miscellaneous Departments and Expen-

diture under the M;nistry of Natural 
Resources and Scientific Research. 
4982, 4984 . 

.MisceJlaneous Departments and Expen-
diture under the Ministry of Produc-
~ion. 4477,4478,4481-4525,4126. 

Ml!lcellaneous Departments and Expen-
diture under the Ministry of Works, 
Houaing and Supply-. 3923-:&4, 
3928-71, 3973. 

Motion to reduce the Demand-
Disposal of 811Il'1uaes. 3927. 

'Purchase and Supply OrpnilatiOlU in 
India and abroad. 3927, 3954-S5. 
3965-67, 3971. 

Miscellaneous expenditure under the 
Ministry of Defence. 29115, .a989-
3082, 3085-3145, 3205-53, 3254· 

Miscellaneous Expenditure under the 
Ministry of a"ternal Affairs. 2785-
.a874, .3875-2976. 

.Miscellaneous Expenditure under the 
Min;stry of Health. 4587, 4591-
4638, '-464C-. 

.Mitce'!ancous Expenditure under the 
Miniltry of Rehabilitation. 3566, 
3571 -3686, 3~-3704-

I 
--- --_._-'-.-

DEMANDS FOR GRANTS 1954-~5-cm::d 
Miscellaneous expenditure under the 

Ministry of States. 1687, 1705. ' 
4045., 4208. 

Misce1laneous expenditure' under the 
Ministry of Transport. 4416, 4419-72, 
4473,4474· 

Miscellaneous Expenditure under the 
Parliament Secretariat. 4982, 4985. 

Multipurpose River Schemes-. 4210, 
4214-4304, 4305. 

Motion to reduce the Demand-
Failure to tackle on n8tionallevel for 

resuscitation of the tidle rivers and 
canals of the 24Parg'IIIIIS. 421':',4j~ ... 

Inclusion of Nand i Kanda Pt'OJCI'.1 
Scheme on River Ki.tna in the F,ve 
Year Plan. 4213,4240-41, 4281-83. 

P01~ and Programme of the Govern-
ment both in point of planning and 
execution. 4213, 4220-22, 4222-24, 
4227-3°,4230-37,4240-41,4257-63, 
4263-68, 4268-72,4275-78, 428H3, 
4294,4304· 

New Delhi Capital Outlay. 3924,3928-
71, 3973 . 

0pi~812,4823-4918, 4926-75,4~ 
Motion to reduce the Demand-

Non-provision of leave salary for the 
establishment of Neemuch Opium 
Factory for Assistant Supervisors, 
Cle.ks and Class IV establishments. 
4827, 4975· 

Working of Neemuch Opium Factory. 
4822. 4864-65, 4975. 

Other Capital Outlay of the Ministry of 
Communications. 3800, 3807-3901. 
39Il. 

Other Capital Outlay of the Ministry of 
Finance. 4816, 4823-4918, 4926-75. 
-4980. 

Other Capital Outlay of the Ministry of 
Food and Agriculture. 3465, 3469. 
3562, 3564-

Other Capital Outlay of the Ministry of 
Irrigation and Power. 42lo-n, 4214-
4304, 4306. 

Other Capital Outlay of the Ministry of 
Natural Resources and Scientific 
Research. 4982, 4985. 

Other Capital Outlay of the Ministry of 
Transport. 4417, 4419-72, 4473. 
4475· 

Other Capital Outlay of the Ministry of 
Works, Housing and Supply. 39240 
3938-71, 3973-74-

Other Civil Works-3923, 3928-71, 3972. 
Motion to reduce the Demand-

CorrUPtion in the C. P. W. D. 3927, 
3948,3971• 

Failure to check conuption amonpt 
the officers in the C.P.W.D. 3927 • 
3933-36, 3971. 

Failure to work out permanent posta, 
required for the maintenance of 

, permanent work!<. 3926. 3971 . 
Need to intro<iuce a system of pr~ 

eking in respect of all expenses ClOD-
neCTed with the C.P.W.D. 3926,3971. 



BOUSE OF 'I'BE PJGOPLI: 

DBMANDS FOR GRANTS.19S4-SS--cotrI/l· 
Other Civil Worb--contd . 

. Motion to reduce the Dmnand-cmltd. 
Need to introduce an inquiry into the 
prices paid for furniture In the M. PI. 

flats in North and South Avenue. 
3927, 3928-30, 3970-71. 

Non-issue of tools to the carpenter, 
masons, electricians, wiremen etc. of 
the C. P. W. D. 3926, 3958, 3967-69, 
3971. 

Providing of quarters to employees 
working in aerodromes. 3926, 3958-
60, ~97I. 

ProviSIOn of air conditioning and desert 
coolers to Ministen, Deputy Minist-
ers and Secretaries in their residences 
and office rooms. 39Z7, 3932, 3971. 

Retrenchment of staff employed in 
maintenance and repairs. 3926-27, 
39S7-58, 39iO, 3971. . 

Other Organisations un~r the Mlniatry 
ofProductiOD-447R,4480,4481-4525, 
4S26. 

Lad of proper facilities for tTBnsport of 
coal. 4480, 4494-98, 4512-25. 

Working of Coal Commissioner's Office 
adversely affecting small collieries 
against big collieries. 4480, 4508-lI, 
4~12-25· 

Other Organisations under the Ministry 
of Production-4477, 4478, 4481-4525, 
4526. 

Motion to reduce the Demand-
Lack of proper facilities for transport 

of coal 4480,4522-24'452~. 
Working of Coal Commissioner s Office 

advenely affecting small collieries 
against big collieries. 4480,4525. 

Other Scientific Departments. 3256, 
3258-3359, 3396-3461 , 3462. 

Overseas Communications Service. 
3799, 3807-3908, 3909. 

Parliament. 4982, 4985. 
Payments to other Governments Depart-

ments etc. on account of the adminis-
tration (If Agency Subjects and 
Managements of Treasuries. 4812, 
482?-4918, 4926-~5, 4977. 

Payments to Retrenched Personnel. 4816, 
4823-4918, 4926-75, 4980. 

Police-4042, 4050,40 70-72,4073,4°88-
89, 4121-22, 4190-91,4205-06. 

Motion to reduce the Demand-
Special Police Establishment's 

activities. 40so. 4073, 4088-89, 4122, 
04204· 

Ports and Pilotage-44 IS, 4419-72,4473. 
Motion to reduce the Demand-

Development of ports ir: North and 
South Canara. 4419-73. 

Development d the Tuticc>rinPort in 
Madnas State. 4418.4425,4473. 

Failure to undertake work of proper. 
development of Calcutta PitT!. 4419 
..... 73· 

Negligence 10 develop natural ports of 
Karwar and Sharka!. 4419, 4465, 
#69 ...... 73· 

DEMANDS FOR GRANTS. 1954-55-
00fItd. 

Pre-Pattition Payments. 4815. 4823-
49J8 , 4926-7<;, 4979. 

Privy Purses and Allowances of India 
Rulerl'. 4043, 420']. 

Public Health-.t587, 4591-4638,4639-
Motion to reduce tbe Demand-

Failure to providemore sanatoriums t. 
check spread of T.B. etc. 4590, 46n. 
4619-20, 4631, 4638. 

Provision of more sanatoriums to chedr; 
the spread of tuberculosis etc. 4590. 
46II, 4619-20, 4631, 4638• 

Purchases of foodgrains. 3464, 346t. 
3562, 3564-

Relations with States. 4044, 4208. 
Salt-4477, 4478, 4481-452~, 4526. 
Morion to reduce the Demand-

Failure to develop salt indu~try. 4480. 
4483-84, 04502-05. 4508-09, 4525. 

Need for establishing testing labora-
tories in all salt factories. 4480, 
452 5. 

Scientific Research. 4982, 4914. 
Secretariat of the Vice-President. 04982, 

4985. 
Stamps. 04812, 4823-4918, 4926-75. 

4977· 
Stationery and Printing. 3923, 3928-71 
. 3973· 
Superannuation Allowance1i and Pen-

sions. 48t3-14,4823-491S, 4926-75, 
4978. 

Supplie&-3923, 3928-71. 3972. 
Inadequate supply of iron-materials foc 

agricultural implemen II and for otber 
productive purposes. 3926,3971. 

Motion to reduce the Demand-
Survey of India. 4982, 4983. 
Taet on Income including Corporation 

Tax and ESlate Duty. 4812, 4823-
4918, 4926-75, 4976. 

Motion to reduce the Derr~nc'
Income Tax policy and its failure to 

stop corruption among Lite local 
officials. 4R21-22, 4975. 

Re-assessmcnt and levy of income-tax: 
on closed income-tax cases of [he 
preimegratiofl period without giving 

adequate compensation to the Travan-
core Cochin States. 482 T. "7 

Recruitrr:ent of officers fer collection 
of E~tate Duty frem the Central 
Excise Department. 4824, 4975. 

Territorial-~and' Political . Pensions. 
4813, 4823-49J8, 4926-75, 4971. 

Tribalf Areas-2784-2874, 2875-291S • 
Motion to reduce the Demand-
Meagre provision for welfare of Tribal 

peoples. 2786, 2913-15, 292()O 
21, 2937, 2974. ,. 

Policy with regard to the Administra-
tion in N.E.F.A. 2786, 2191-93. 
2877-78, 29I5-20, 2935-40 , 2967~ 
70. 2974. 



INDEX '1'0 DDATES, PART n, 8TH SESSION, 1954 

DEMANDS FOR GRANTS, 1954-Ss-td· 
Tripura-4044. 4OS1, 4096--4100 

4179, 4180, 4194~S, .p08. 
Motion TO reduce the Demand-

Cunai1menT of civil libcny at Aganala 
by frequent promulgarioo of sectioo 
144. 4051,4206. 

Failure to introduce land refonn in 
Tripura. 4051. 4206. 

Failure to properly rebabilitste refu-
,ee in Tripura. 4OS1, 4206. 

Failure to provide cheap air freight fm 
exporting pineapple. 40~1, 4206. 

Failure to rehabilitate Jumias of Tri-
pura. 4051,4206. 

Failure to ~tore civil libertY in Tri-
pura. 4051,4180,4206. 

Urgent promulgation of Ordinance for 
stopping eviction of peasants for 
growing more food. 4051,4206. 

Union Excie Duties. 4SII, 4823-
4918,4926-75,4976• 

Motion fO reduce the Demand-
Di1ferenc~ in the pay ~ cale~ of the 

Officials of the Central Exci,e De. 
panmem and the officials of the in-
come. Tax DepaltJilent. 4821, 4975. 

Duties on cloth, betelnuts and wash-
ing soap. 4821, 4975. 

Failure to levy adequate income tax on 
foreign concerns and big Indian 
capitalist~. 4~20, 49'5. 

Increase in the pay of Central Ex-
cise Range officen. 4821,4975. 

Tax imposed on footwear. 4821, 497~. 
Zoological Survey. 4982, 4983. 

DEMANDS FOR GRANTS ON 
ACCOUNT-
Administra,ion of Ju,tic. 1687, 1701. 
AgnctJlrure. 1687, 1696. 
Andaman and Nicobar Islands. 1687, 

1698. 
Archaeolo~y. 168;, 1691. 
Audit. 1687, 1694. 
Aviation. 1687, 16119. 
Bilaspur. 1687,1704-05. 
Botanical Survey. 1687,1701. 
Broadcasting. 1687,1699. 
Cabinet. 1687, 1697. 
Capital Outlay of the Ministry of Com-

merce and IndUstry. 1687, 1708. 
Capital Outlay of the Ministry of 
Health. 168-:',lill. 
Capital Outlay of the Ministry of 

Home Afillirs. 16!i7, 17ll. 
Capital Outlay of the Ministry of Lab-

our. 1687, 1712. 
Capital Out'ay of the Ministry of 

Produ.:tion. 1I'iS", 1713. 
Capital Outlay of the Ministry of 

Rehabili'orion. 1687 .• 1713. 
Capital Outlay of the Ministry of 

SI8te~. 1687, 1713. 
Capital Outlay on Broadcastiul!. 1687, 

1711-12. 
Capital Outlay on Buildings. 1687, 

1714. 
Capital Outlay on [Civil Aviation. 1687, 

1708-09. 

DEMANDS FOR GRANTS 
ACCOUNT -cD/Jtd. 
Capital Outlay on Currency. 1687,. 

1709. 
Capital Outlay on Forests. 1687, 1710-

II. 
Capital Outlay on Indian Posta IIIId 

Telegraphs (not met from Revenue). 
1687, 1708. 

Capital Outlay on MinIS. 1687, 1709-
10. 

Capital Outlay on Multi~ 
River Scheme. 1787, 1712. 
Capital Outlay on Ports. 1687. 1713. 
Capltal OUtlay on the India Security 

Pres~. 1687, 1709. 
Cen'u,. 1687, 1698. 
Central Road Fund. 1687, 1706. 
Chandemagore. 1687, 1692. 
Chief Inspector of Mines. 1687,1700. 
Civil Defence. 1687, 1700. 
Civil Ve:erlnary Services. 1687 .. 

1696. 
Commercial Intelhgence and Statistics. 

1687,1688. 
Communica:ions (including National 
, Highway). 1687, 1706. 
Commuled value of Pensions. 1687, 

1710. 
Currency. 1687. 1694. 
Cuetoms. 1687, 1693. 
Defence Capital Outlay. 1687, 

1709. 
Defence Services, Effective-Air Force. 

1687,1690. 
Defence Services, Effective-Arm,. 

1687.1690. 
Defence ServiCe!;, Effective--NaYJ. 

1687,1690. ' 
Defence Services, Non-Effecth'e Char-

ges. 1687.1690. 
Delhi. 1687,1698. 
Department of ParlianJentary A1I'airs 

16 87,1702. 
Education. 16R7,1691. 
Emplo}ment Exchanges and Resettle. 

ment. 1687, 1700. 
. Expenditure on Displaced Persons. 

1687, )703-04· 
Extemal Affair". 1687, 1692. 
Extra Ordinary Payments, 1687, 

1695. 
Fore5t. 168." 1696. 
Geological' urvey. 1687,li02. 
Grarus-in-Aid to State!;. 1687, 1695. 
Indian PO!ts and TelCj!raphs Depart-

ment (including WorkiBg Expens~ 
lIi87,16R9. 

Industrie!. 1687, 1688. 
Irrigation etc. 1687,1699. 
Kutch. 1687, 17C4. 
Lighthouses and Lightship;. 1687, 

1706. 
Loans and Advances by the ee_tra) 

Government. 1687, 1710. 
Manipur. 1687,17OS. 
Medical Service~. 1687, 1697. 
MeteorolOl!Y. 1687, 1689. 
Mires. 1687,170:1. . 
Mini.try of Commerce and Ind 

1687-88. 
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DEMANDS' FOR GRANTS ON DEMANDS paR GRANTS ON ACo 
ACCOUNT-Cllltld. COUNT -conrd. 

Ministry of Communicatio,s. 1687, 
1688; 

Ministry of Defence. 1687. 1690. 
Ministry of Education. 1687, 1691. 
Ministry of Finance. 1687, 1692-93· 
Ministry of Food and Agriculture. 

1687. 1696. 
Ministry of Health. 1687. 1697. 
Minimy of Home Affain. 1687. 

J697. 
Ministry of Irrigation and Power. 

1687, 1699. 
Ministry of Labour. 1687. 1700. 
Minitry of Law. 1687. 1700-01. 
Mini.trY of Nalural Re,ourccs and 

Scientific Research. .1687. i 701 •. 
Ministry of Projucrion. 1687. 17001-

03-
Ministry of Rehabilita:ion. 1687, 

170 3. 
Mini~.trY of States. 1687. 1704-
Ministry of Tran,polt. 1687. 1705. 
MinistrY of Works, Housing and Sup-
_ ply. 1687. 1706-C7. 
Mint. 1687. 1694-
MisceUaneous Ad;ustments between 

the Union and State Governments. 
1687, 1695. 

MisceUan:ous Deparlment~ and Ex-
pen ii.ure unjer the MilllStrY of 
Commerce and IndUstry. 1687. 
1688. 

MiscellaneoUs Departments and Ex-
penditure under the MinistrY of 
Communica1ions. 1687, 1689. 

Miscellaneous Departments and Ex-
penditu:e unier the Ministry of 
Education. 1687. 1691-92. 

Miscellaneous Depar _men!s and Ex-
pendLure under the Ministry of 
Finance. 1687. 1694-95. . . 

Miscel1aneous Depar.lJlCDts and Ex- \ penditure unjer the Ministry of 
Food and Agriculrure. J687. 1696. 

MiscellallC()us De~nts IIJId Ex-
penditure under the Ministry of Home 
Afrairs. 1687,. 1698. 

Miscell.meou, Depar;ments and Ex- I 
pen1irure under the Ministry of 
Irrigation and Power. 1687. ]699. 

.Miscellaneous Deparuncnts and Ex-
penditure under the Minhtry of 
Labour. 1687. 1700. 

.MiscellaDeous Departments and 
Expenditure un1er the Ministry 

. of Narural Resources an:! Scientific 
Research. 1687. 1702. 

Milcellaneou9 Departments' and Ex-
penditure uDder the MinistrY of I 
Production. 1687, 1703-

Miscellaneous DepartmeDh.nd Ex-
penditure under the Mini,try of \ 
Works, Hoo.sing un:! Supply. 16!17 

1707. 
MisceJIaneou. Expenditure under the 

MinistrY )( Delen:e. HiS 7. 1691. 

Miscellaneous Expen:liture under the ~ 
MinistEY of External Affairs. 1687. 
1692. 

Miscellaneous Expenditure under the 
Mini.trv of Health. 1687. 1697. 

MiscellaJi.eollS Expendiuue under the 
MinistrY of ~ehabilitatiOil. 1687. 1704-

Miscellaneous Expenditure under the 
Mini ,try of Sta~es. 1687, 170 5. 

Miscellaneous Expen.iirure under the 
Mi 'isuy of Transport. 1687. [706. 

Miscellaneous Expenditure under the 
Parliament ~ecre~tiat. 1687. 1708. 

Mulri-purpo3e Rh'er Schemes. 1687. 
1699. 

New Delhi Capital OUtlay. 1687. 
1714· -

Opium. 1687, 1693. . . 
Other Capital Outlay of tho MiIUtUY 
ofCommunication~ 1687, 1709 .. 

Other Capital Outlay of the Mlll19trY 
of Finance 1687. 1710. 

Other Capital outlay of the Ministry 
of Food and Agriculture. 1687. 
17It. 

Other Capital Outlay of the Ministry 
of lrrigalion and Power. 1687. 1712. 

Other Capital OUtlay of tue Mini!try 
of Natural Re~ources and Scientific 
Research. 1687. 1712. . . 

Odler Capital Outlay of the Ministry 
of State~. 1687. 1714. 

Other Capital Outlay of the Ministry 
of Works. HOlling and Supply. 
1687. 1714-

Odler Ci,11 W"rics. t687. 1707. 
Other Organisations under the Ministry 

of Pro:iuClion. 1687. 1703. 
Otl>er Scientific Departrnen!5. 1687. 

1691. 
Overseas Communications Service. 

1687. 1689. 
Parliament. 1687. 17C7. 
Payments to other Governments, 

Departments. - etc. 1687. 1693"94-
P.ym~nts to Retrenehed PenoDIld. 

1687. 1710. 
Police. 1687. 1698. 
Ports and Pilotage. 1687, 17054. 
Pre-partition payments. 1687-16?5. 
Privy Purses and Allowances of Indian 

Rulers. 1687. 1704-
Pub'ic Hea·th. 1687. 1697. 
Purchases of Foodgrains. 1687. 17ll • 
Relations with Silltes. 1687, 17OS. 
Salt. 1687. 1703 • 
Scientific Research. 1687. 1702. 
SrCletuiat of the Vicc-Ptcsldeut.· 

1687. 1708. 
StampI, 1687. 1693· 
Stationery and Printing. 168,. 1707. 
SUper8Jlnuation Allowances IIDd 

Pensicol. 1687. 1694. 
Supplies. 11:87, 1107. 
Sun'ey of India. 1687, 1701. 



INDEX TO DEBATES. PART n. 6TH SESSION. 19M. 

DEMANDS FOR GRANTS ON AC-
C0UN r -elm/d. 

Taz ": on income includin~ 
:'lion tax and K,tate Duty. 

Territorial and Po.i.ical 
1687. 1694. 

Corpo-
)687, 1693· 
Pensions. 

Trioa' Areas. 1687. 1692. 
Tripura. 1687, 170~. 
Union Exche Dutle~. 16S7, 1693. 
Zoo'o'!ical Survey. 1687. 1701. 

DEMANDS FOR GRANTS-., 1954-55-
RAlLWAYS-1386-1478, 1481-157$, 

1577-82. 
Appropriation to Depreciation Reserve 

Fund- 1682-83. 1684. 
Appropriation 'to D"veiopment Fund. 

1682-83. 1684. 
Capital Outlay on Vizagapatam Port. 

1682-83, 1684. 
Construction of New Lines-

Capital and Depreciation Reserve 
Fund-. 1643.81. 
Motion to reduce the Demand-

ConstrUction of Bagalkot-Raichur line 
fIia Hatti Gold Mines. 1644, 1681. 

Construction of Chamarajnallar-Satya-
mangalam Line. 1644. 1681. 

Con~truction of Deoria Sadar to 
Khadda line mil Kasia. 1646. 1681. 

Construction of Hospet-Devanagere 
line "ill Sandur and Hadagllth. 
1645. 1681. 

Double line between Bezwada and 
Madras. 1646. 1681. 

Doubling line between Ahmedabad-
Mehsan. 1645, 1650, J673. 1681. 

Doubling line between Baroda and 
Anand. 1645-46, 1651, 1681. 

Expanding the capacity of the Sabar-
mati yard. 1645. 1650-51, 1673. 
16111. 

Lack of uniform policy in construct-
ing new lines. 1644, 1681. 

Laybg of VirudhunIlBr-!danamaduria 
line "ill Arruppukkott8l. 1646. 1681. 

Linking of Deoria Sadar with Kasia. 
1646, 1681. 

Non-restoration of dismantled lines. 
1646, 1681. 

Opening of Rewa-Sengarauli Line 
"ill Sidhi. 1645, 1681. 

Opening of Satna-Harpalpur Line. 
1645, 1681. . 

Opening 'of Satna-Rewa Line:. 1645. 
1681. 

Dividend Payable to Geaeral Revenue_ 
164~-82. 
Mouon to reduce the demand-

1644-82• 
Payment of dividend to Genera 1 

Revenues. 1647. 1653-54, 1681. 
Miscellaneous Expenditure-

J483, 1484. 1486--1539. 
Motion to reduce the Demand-

Granting of licenses to CIterers. 
1484. 1539· 

Grievances of daily wages labour. 
1484, 1539. ail 

Survey of Halyal-Karwar r way 
line. 1484, 1.539. 

__ ",S",urv,--ey' policy. 1484, 1494 -97,1539· 

1138 LS.D.-6 

DEMANDS FOR GRANTS-J9S4-SS-
RAIL W' A YS--contd. 

Work of the Special Police Estab-
lishment. 1484, 1539. 

Open Line Works-Additions. 1643 
1682. 
Motion to .reduce the Demand-

Purchase of new locomotives etc.l6-
46, 1651-52, 1654-57,1674-75, 
1681. 

Purchase of stores. plant and machi-
nery from indigenous producc1'l. 
1647, 1652-53, 1674-75, 1681. 

Open Line' Works -- DevwJpment 
Fund. 1643-82. 
Motion to reduce the demand-

Covered platforms in Nand Jalna 
Makhed and Kachiguda str.tions' 
1647. 1681. 

Electric fans, ash trays, and bath rooms 
for III class passengers traveIlina 
long distances. 1647, 1681. 

Inadequate water arrangement8 for 
3rd class passengers. 1647, 16i1'I. 

. Passenger amenities. 1647, 1668-69: 
1670, 1681. 

Open Line Works--{Revenuer-, 
Labour Welfare. 1593-1642-
Motion to reduce the demand--

Improvement of sanitary conditions 
in Golden Rock and Erode 
Railway Colonies. 1595. 

Rest room facilities to Travelling 
Ticket Examiners. 1595. 

Open Line Works---{Revenuer-
Other than Labour Welfare. 1593-
1643· . 

Open ,line Worb--Rep1acementt. 
1643-82. ~----.---Ordinary Working ..,...~ 

Administration-. 1483-84. 148$-
, 1539· . 
Motion to reduce the Demand-

Curtailment of facilities to workers in 
Erode (S.I.R. Section). 1485, 1486-
92, 1539· 

Disabilities of railway .taft'. 1486-92. 
1527-33, 1535!. 153~,1 1539· 

Inadequate amemlles like canteens, 
etc. 1485, 1539. 

Increase of posts in higher scale of 
ministerial staff. 1486, 153\1. 

Promotion, for Class II Officers to 
Class I. 1485. 1532-33. 1539. 

Recommendations of the Pay Com-
mission etc. for ministerial staft'. 
10484, 1539. 

Recruitment to be based in proportion 
to the population of linguistic 
State&. 1485, 1539. 

Reinstating of employees acquitte d by 
courts. 1485. 1488-89. 1539' 

Shifting of Branch of Central Railway. 
1485, 1539· 

Working Expenses of Eastern Railway 
and Western Railway Administra-
tion. 1486, 1539· 
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DEMANDS FOR GRANTS. 1954-55-
RAILWAYs-ud. 

Ordin8ry Working lb;penaes 
Labour Welfare-1592-1641. 
Motion to reduce the demand-

Administration of Railway Schoob 
etc. 1593. 1603-<l6. 1630,1636-
37. 1641. 

Creation of a Labour Welfare Fund. 
1593. 1641. 

Curtailment of medical facilities. 1594, 
1629-30. 1641• 

Hospitals for Railway 1t81f. 1593-94, 
1596. 1622-23, 1629-30,1641. 

Improvement of Labour conditiona. 
1595, 1596-97, 1627-:3.9, 1635-
36, 1641. . 

Inadequacy of labour welfare schemes. 
1593, 1594. 1613-14. 1624. 16:3.7-29. 
1639-42. 

Lack of sufficient quarters to Rail-
way staff. 1594. 1!l95, 1619-
:3.0, 1627-29. 1641. 

Management of and defects in Canteena 
etc. 1594, 1641. • 

Re1uation benefits to Railway School 
teachers etc. 1594, 1641. 

T.B. Sanatorium for Railway Workers. 
1594, 1641. 

Ordinary Working Expenses-Miscel-
1aneous Expenses. 1682-83. 

Ordinary Working Staff Expensea-
Operating Staff. 1540, 1541-75, 
1577-82-

Motion to reduce the Demand-
Conditions of Service of nmning staff. 

etc. 1541, 15S2. 
Diaal;lilities of railway 1tlI1f. 1541, 

1549-51, 1553-56, 157007:3., 1580-
81. 15SZ. 

Fming of pay Scales for loco nmning 
.taff. 1542. IS82. 

Free house rent benefit to pointsmen. 
154:3" 158z• 

Joint Advisory Committee', recom-
mendations on former Mysore 
State Railway. 1541-42. 1582. 

Long continued labour for operadnJ 
1Wf. 1541, 158z. 

Pay ecale Illowances of .d. 154:3,. 
1570072, i582. 

Travelling allowance to Can IV ltd. 
1S4Z. ISSZ. 

Ordinary Working Expenses-
Operation (Fuel) 168z-8). 

Ordinary Womng Expensea-
Opemion other than Staff and 
Fuel. 168z-83. 

Ordinary Working Expenses-
Repain and Maintenance. 1S4D-
41, 1542-15. 1577-8%· 

Motion to reduce the Demand-
Administration and maintenance of 

the RailWays. 140, 1577. 1582. 

DEMANDS FOR GRANTS, 1954-55-. 
RAILWAY~ 

Island allowances to workers. 1540. 
158z. 

Reduction for gang-length to three 
miles. 1541, 158z. 

Remodelling of Calicut Railway Sta-
tion. 154::>. 158z. 

Vision test of workshop staff 
and shedmen. 1541, lSS:a.: 

Workshopman to go late in morningl 
and to leave early in evenings. 1514. 
1582• 

Payments to Worldlnet and othen. 
1682-S3. 1683-84-

Railway Board-1399-144S. 1447-76. 
1486-1539. 

Motion to reduce the Demand--
Creation of a Committee to examine 

rate ~tructure. 1401, 1409-140 
1533-34, 1538• 

&pendlture on foreisn tedmidlDl 
etc. at Chittaranjan. 1400, 1538. 

pusenger amenities. 1400, 14:3.6-
27, 1429-31, 1432, ·1444. 1451-53-
1456, 1460, 146s~7, I469. 1470. 
1471,1493-94, 1514-16. 15 17,1518, 
1522• 1532. 1538. 

Policy with regard to Itaff. 1m, 
1401-D9, 1414--IS. 1418--24, 1426---
29. 1431-32. 1439-44. 1454-55. 
1458-59, 1460-61, 1474--'76, 1486-
9Z> 1500-02, 15OZ·-05. 1508• 1517-
18, 1527-33, 1535. 1538. 

.Recognition of Trade Uniona. 13990 
1440042. 153S• 

Recruitment of «Cuua1 Labour." I4OO, 
1414·15, 1535-30, 15311. 

Reduction of pay of high o1IIcialt to 
a maximum of Rs. %000. 14OD, 
1472-73. 1';38. 

RepteaentatlOIl of Cbenchul (Hill 
Tribes) of Andhra. I4OO. 1531. 

Representation of Schedulc.1 
Castes. 1400. 14204-zS. 1457-51. 
1459-60. 1462, 1470071, 1536, 
I~L . 

Reveiw of cases victimised under ufe 
. suardiDg of National SecuritY Rulea. 

1400, 1415-17, l522-z3, 1538. 
Short Supply of wagons for tl'Bnlport-

ing coal fmm co1Ueriea. 13990 
1535. 1538. 

Strictures paned by Public A.cc:oUDta 
Committee etc. 14OD, 1538. 

Statementl containing repliel to mem0-
randa received from Members in 
connection with -- (Railways) 
fOT 1954-SS--Laid on the Table 
774D-41. 

Statements containing replies to 
memoranda from Memben 
on DelDllDdt for Grants, (Railways) 
for 1954-55--Laid on the Table. 
7387. 

Statement containing repliet to certaID 
memoranda in conuec:tion with -
Laid on the Table. 7170. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS 1953-54-
Adminlstration of justice. 616-17' 
Agriculture. 597. 
Capital Outlay of the MInistrY of 

Natural Resources and Scientific 
Research. 616-17, 618-19. 

Capital Outlay on Broadcasting 616-
17, 618. 

Capital Outlay on Multipurpose Rinr 
Schemes. 616-17, 618. 

CurrencY. 586. 
Defence Services, Etrective-Air Force 

p7-83· 
MinistrY of Health. 598-6al. 
Mini try of irrigation and Power. 

606-14-
Ministry of Tran~pon. 614-17. 
M. ;eUaneous Adju.tments "et'«..:.D 

the Union and Sta'e Government 597. 
Mi"cellaneousDepanment~ and Ex-
~iture under th~ MinistrY of 
Finance. 586'97. 

Mi cd'aneous Departments and Ex-
penditure uncer the MinhtrY of 
Food and Agricu'ture. 597-98. 

Mi'celJaneous Expendi me under the 
Minim:y of Communications. 561-77. 

Other Capital Outlay of the MinistrY 
of Communications. 616-17, 618. 

Other Capital Outlay of the MinistrY 
of Food and Agriculture. 616-17,618. 

Police. 602-06. , 
Privy Purses and Allowances of Indian 

Rulers. 616-17. 
Stamps. 583-85. 
Stationery and Printing. 616-17. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS IN RESPECT OF PEPSU 
FOR 1953-54-
Capital Outlay on Multipurposef River 

Scbeme_Bhakra Nanga! Project. 
620,623. 

Civil WorIt~. 620,622. 
Comrni'$ione!'. 620, 621. 
Qmstruc'ion of Irrigation, Naviltation, 

Embankment and Drainage Works 
620,623· 

ElectricilY Schemes-Working Expenses. 
620,622. 

'Expenditure on Displaced Persons. 
620,622-23. 

, Finance Department. 620,621. 
Home Department. 620, 621. 
Irrigaion. 620,621. 
Mi cel\an~~. bo, 622. 
Privy Pur<es and Allowances of 

Indian Ru'ers, 620,622. 
Revenue Department. 620, 62J. 
Stamp.. 620-21. 
State Excise Duties. 620 \ 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1953-'4-RAILWAY 

'Open Line Works-~Additions. 7II-713· 
Op n Line Works--Replacementl. 

71I, 713. 

DEMANDS FOR SUPPLIMENTAR'Y 
GRANTS I953-54-AILWAYS-cDfJtIJ. 
Ordinary Working ExpenICI --

Admini'b'at CD. 676-101. 
Motion to reduoe the Demand-

Dearness pay of emplOyees in Hy-
derabad Railway Sector. 677,680-Bl. 
698-99. 100. 

Delay in providing leave reserve. 871. 
678-79, 694-96, 700. 
Merger of Dearness A1lowaIl4le wltla 

pay. 681,683-84, 701. 
Rec1assification of cities lite ~jah

mundry, Warangal and TanjO! 
678, 669-80, 684, 696-98, 100. 

Ordinary Working Bxpens_ 
Miscellaneous Expenses. 71I-71~, 

Ordil'ary Working Bzpeo_ 
Operating Staff. 708-n. 

Motion to reduce the Demand-
Etrects of treating dearness allowaace 

as pay for certain purp<l$es. 708-n. 
Ordinary Working P.xpens_ 

Operation (Fuel). 7II, 712. 
Ordinary Working ExpeDses--

Operation other than Sta1f ~ PueL 
1II,112. 

Ordinary Working Expenses-
Repain and MainteD8Dc:i--701-o1. 
Motion to reduce the Demand-

Bad maintenance ofW8)s and Wort. 
in SOUthern Railway and GoIdm 
Rock Works. 702-08. 

Expenditure in connection wida 
Kumbh Mela. 701-02, 706-07. 

Payments to Indian States and C0m-
panies. 711, 712-13. 

Railway Board. 673-76. 

DEO, SHIu R. N. S.-
Motion on Address by the President. 

lSI, 322-23. 324-26, 3%7, 3%B-2~ •. 

DEOGAM. sHRI-
Demands for Gran!B. J9~4-55-

Agricultu1'O-; 3468, 3542· 
Motion to reduce the Demand--

Model agriculture Wms. 3468. 
CensUs-
Motion to reduce the Demand-

Failure to enumerate euct number 
of Scheduled Tribea during last 
cen~us. 4047. 

Civil Veterinary Servic:et--
Motion to reduce the Demand--

Civil veterinary fa::1huell in ru ral 
areas. 3468. 

Forest-
Motion to reduce the Dc: 

Conservation of forests. 67, 3544-
4'· 
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DBf)GAM, <:R'H-COIItd', 
Demmjs for Grants. I954-SS-t4. 

Mini·try of Fooi ani AgriculNrl>-
3467, 3~41-42, 3'43-44-
Motion to reduce the Oemani--
Minor irrigation works iD SiDgbbum 

Oi-tria. 3461. 
Proper u e of Fun1.. 3467. 

Mini try of Home Afl'air.--
Motion to re 1uce the Deman1--
Failure of Commi'lSio"1er elc. for Sch. 

Ca.le, an 1 TritJe. in ameliorating 
c:onlition of backward communi-
tie', 4"47. 

Failute of Governmmt to protect 
tribal people anilllt eco 10miC 
aploitario'l. 4046. 

Failure to .afe~WJ'd Tribal Paoch8-
yat5 of Cbotanaqlur under Tribal 
headmen. 4"46. 

Inadequate repreentation of Scb. 
Tribe; in Centtal Ser,ie.. 4046. 

Uplifunen' of fc:h. Castes and Tribes 
aDd backward classes. 4046. 

DBORlA SADAR..,.., 
Demands for Gran". I~4-5~Railw~ 

Consmaca'ioa ot New Line,--<:apital 
aDd Depreciation Reserve Fund. 

Motion to reduce the De'TUID:!-
eon'!l'Ilc-iOll of- -to Khadda line 

via Kasia. 1646, 1681. 
I..inkin& of_ith Kada. 1646. 
1681. 

DPARTMBNT OF PARLIAMENTARY 
AFFAIR.S--
Demands for Grmcs. 19S4-5S. 4982. 

4984-
Demands far Granuon AccoVllt. 1687. 

1702-

DBPUTY <:l'BAKRR, MR.. (SHRI M. 
A. AYYANGAR)-
Ruling-

During the coarse of ~i·cu.~ion on 
foreign a1fairs. a point 01 oder was 
raised by Shri H. N. Mukerjee 
"~,C!her if "as pcrmisrib!e [0 refer 
to any particu· ar per ,on by namc, 
his manta! c:onncc:iolU and m.altc 
ob!iquc observations thcreon,--ru'cd 
that he did not think thc reference 
to be at all objquo, in the CCIDL!:Itt. 
75So. 

DurinJ the eoune of diOClbrica on 
Ihc De imitatioD of Conti uencies 
the Mini t r of Law (:ihri 8iswas) 
staled that thc Mo ioIl had oecn 
admi ted by the : peJ(CZ' despite 
his dLsent. A point of order was 
rai ed by Shri P1IDoo e whcther 
that dU not tentamount to a 
reflection on the S~'ed 
that the La" MiDi-ter; Hatement 
being a statement of facts was not 
a rct1cction on the Chair. 7291. , 

DhPUTY SPBAKER, MR. (SHRl M. A' 
AYYANGAR)-cmtuL 
Rutin ;-um,d, 
On a motion to cono:idcr a Bill. origi-

nann'! in rhe Cou lei, of State;. an 
amen 1ment to circulate the BiJ f~ 
the purpo e of e iciing pubic: opi-
nion thereon. is out of orJer. 
6859-61, 61162, 6863-64. 6864-65. 
6891-92. 

DERAILMENT OF TRAIN-
Callin'l Attention to Matter (9) of Urgent 

PuD!ic: ImportRnCC 
-between Chanpatia and Bcttith. 

6560-61. 

DBSAI~, SHIH K.K. 
Companies 001-

Mo ion to refer to joint Co~ee 
and amend nCDI to circ:ulale. 6286 

Gen!raI Di canio:! of the Railway 
Bulgcr. I095,I103. uo6. 

Demand~ for Grants, 1954-5'-
Indusrries--
Motion to r "'uee the Demand---

Policy of Industrial Dc{c.opmcnt.47'9 
--6.40 

Role of small _Ie industries in the 
econo:ny of thc counTY. 4759"61. 

MiniJ..ry of Commerce and IndustrY. 
4761-62, 4163. 

Motion to reJuce thc Dcmand-
Failure (0 allow th' iDtroduc:tion 

of rationallaation in various inJustti.:s 
476Hi2. 

Anti-national efl'ccta of the present 
industrial po:k:y or the Go;CrD.IIlIlllt. 

~~«t 
Mo ion to coo1ider. 5289-97. 
Saluic.l add Allowances of Mcmb.:n of 

P31'liam'D1 Bill-
Consideration of c:lmscs. 7432-34 

DB3BRT COOLERS-
Demands for Grants. 19S4-"-

ether Civil Work&-
Motion to reduce the Dcmmd--

Prmision of ail conditioning and de'Crt 
coo'en to Ministers. Deputy 
Minist n and ~ cc:rcraria ill thc 
resUences and office room. 3927. 
3932, 3971. 

DBSHMUKH,DR. P.S. -
Companies Bill-

Motion to refer to 'oint Comniittee 
,and anwx1mCllt to circulate 6103. 
6407· 

Demands for Grants, 1954-" 
Air:c:ulrurc--. 3550-51,355]. 

MotIon to reJuce the Dcmand-
1l1terest of thc agr'IIIl'tur!su 3SSJ. 
Civil Vcterinary $erviccs-3'$2"S3. 

Far'm 3551 'S2' 
Ministry of Food and Aaricultun. 

3'SS' 56. 35'7-$8. 
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DBSHMUKH DR., P. 8.-14. 

Morlon to reduce the Demand-
C;rop. Prices. 3554-
Fllntio~ of cane pric'll, 3554-

Pood po ICY. 3549-50, 3555. 
More funds for agricu'tufal aevelop-

ment schem'l. 3556-57. 
Nelli ou,look of the Ministry to solve 

t~e a~riculrural prob'eml 3<49-<0 
Uruform agrarian reforms. 3<~6, 3~6I-62. 
Purch1'Se of Foo:i~rain<. 3'61-63-
Gent'ft\ cfjscu~sion of the G~neral Budget, 

1954-55. 2589-96. 
Hindu Marriage and Divorce BI1'-

Motion for Concurrene,' in the recom-
meniarion of th, Cnuoci\ of Sra'es 
to join the Joint Commitlee.7242, 
72<3,72S~. 

Indian Ca,tle Preservation Bill (by S.,II 
Gwmd /)as) 

Motion to co'1<ider' and amendment to 
reier to Se:ect- Committee. :1017. 2018. 
:l02e. 

Statement rt_ Indian Cattle Preserva-
tion Bill, 1952 (by Snh GDrJind DtU.) 
7994-95. 7996- 7997, 7998, 7999-

Statement ,... purchase of tracton for 
Centt.. Tractor Orpqlsation. 791:1-
87. 7991. 

DBSHMUKH, 8HRI C. D.-
Appropriation Accounts (posts and 
Telegraphs), 195I~2. 

Appropriation Accounts of the Defence 
Service. for the year 195I-S2,-and 
Commercial Appendix thereto to-
gether with Audit Report thereon. 
-Laid on tke Table. 2215. 

Appropriation Bill--
Motion for leave to introduce. 6151. 
Motion to consider. 619. 
Motion to pass. 619. 

Appro~riation (NO.2) BiD--
Motton for leave to introduce; 4986. 
Motion to consider. 4986. 
Motion to pesl. 4987. 

Appropriation (Vote on Account) BiU-
Motion for leave to introduce. 1714-

15-
Motion to consider. 1715. 
Motion to pass. 1716. 

Audit Report, 1953.-Laid on the 
Table. 6355. 

Audit Report, Defence Servicet, 1953-
Laid on the Table. 221S. 

Commonwealth Finance Minister's 
Sydney Conference. 2290, 230j-22. 

Companies Bill--
Motion to refer to Joint Committee 

and amendment to circulate_ S957-
72, 5773, 5984, 6042, 6047-48, 
6077, 6078, 6091, 6095. 6130. 
6169, 6249. 6345-46 6357. 6370. 
6371, 6397-98 6398-6405, 6406-
16, 6.417-23, 6424. 

DB8HMUKH, SHRI C. D.-cmu4. 
Demand for Graats--

Audit. 49S2-56. 
Custom.-

Motion to reduce the Demanc:I-
Corruption that is prevailing in 'the 

Customs Department. 4970. 
Grants-In-aid to States. 4950-52. 4952-

56, 
MC'tion to reduce the Demand-

Feasibility of appointir.g a Parliament-
ary Commission to supervise and 
check up and also to report to the 
Parliament the expenditure: of the 
Grants-in-Aid made by the Parlia-
ment to the various States. 4952-
56. 

Ministry of Finance. 4950, 4956-61. 
4964-67, 4975. 

Motion to reduce the Demand-
Failure to follow an integl'ated fiscal 
policy with a view to subject all 
incomes to a ceiling of rupees one 
thousand per month in terma of 
present prices. 4969-70. 

Failure to stop investment of foreign 
capital in industries where Indian 
capital is available much to the 
detTiment of national interests. 
4971-74. 

Failure to utilise the budgetary provi-
sions of funds made available for the 
development schemes. 4961-64-

Taxation policy of the Government of 
India adversely - affecting the lower 
income groups. 4967-70. 

~try of Rehabilitation-
General policy reo loans and compea-
aation schemes. 3584-

Miscellaneous Adjustments between the 
Union and State Govemmcnu 
4950-52• 

Miscellaneous Departments and Bx-
penditure under the Mini,try of Fi-
nance--

Motion to reduce the Demand-
Pohcy regarding the State enter-
prises. 4952-5+. 

Opium. 4970. 
Taxes on Income including Corpora-
tion Tax and BstBte Duty. 4967-70. 
Union Excise Duties. 4968-69-

Demand! for Supplementary Granta-
J9~3 54-
Defence Service., Btrective - Air 

Force. 58:l. 
Miscellaneous Departments and Ex-

penditure under the Ministry .f 
Finance. S93-95, 596. 

Miscellaneous E%pendtture WIder tho 
Ministry of Communications. 563. 
566-67, 57J-73, 515. 

StamPi. 5840 585. 
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DBSHMUKH SHRI C. D.--e0nt4. 
Discussion re. issue of Ordinanc:ea. 

88, 89, 114, 122, 123-32. 
Batate Duty Rules, 1953--Laid 

on the Table. 2216. 
"tate Duty (Controlled Compllllies) 

Rules, 1953--1aid on the Table. 
2216. 

JIlDanc:e Bill-
Motion for leave to introduce. 962. 
Motion to consider. 5054-57,-

5081, 5222, 5238, 5265. 5266. 
5291, 531ooon, 5327-52, S355-56, 
5359, 5361-62. 

Consideration of clauses, 5371-740 53940 
5379-81, 5388, 5389, 5391, 5392, 
5393-940 '396, 5397, 5398, -
5401. j403, 5409, 5410• 5411• 
5412-13, 5422-31, 5436, 5438. 
5441-43, 5«6, 5449· . 

Motion to pass. 5450, 5466-69. 
cneral discussion of the Ge e ral 

Budget, 1954-55. 24042, 2498, 
Z499, 2500, 2732, 2733-56, 2758-
81, 27. 

PIll ' and East Punjab .Statel on 
Appropriation Bill-
Motion for leave to inttoduce. 623-
Motion to consider. 624. 
Motion to pass. 624-

Presentation of the General Budget. 
928-62. 
cpon of I. F. C. Enquiry Com-
mittee. 1241, 1242· 

lteporting of. speeches in. Press. 2.18~. 
Settlement of 0 Jtstanding Usbl-

litia· of Union of Burma 
to Government of India.--hid on 
the Table. 4358. 

Statement r, Commonwealth Finance 
Ministers' Conference held in 
Sydney. 2500054. 

Statement r, Industriet Development 
Corporation. 559-60. 

DBSHPANDB, SHRI G. H.-
Demands for Grants, 1954-55-

Ministry of Home AtIain. 4169-73, 
4173-74· . 

Motion to reduce the Demand-
Christian Missionaries activities and 

scope of religious freedom. 4169-70. 
Policy of redistribution of Stalel 

on • linguistic basil. 4172-73· 
Upliftment of Sch. Castea and Tribea 

and backward claaaea. 41700072 • 
HiDdu Marriage and Divorce BiU-

MaLion for coorurrence in the recom-
m:DdStion of the Council of Statet 
__ to jom the Joint Committee. 
7rP-39· . 

Motion OIl Addrcu by the Prelldcnt. 

.~t6~ Manu) AmeIJd. 
JDeDt Bill-
Motion to CCIIDIicier and amendment to 

,iIcuIate. 1838. 1886l 1934-37. 
Ialaria and AJJowancea 01 Membera 

of Par1i&meDt BiU-
QlDaidc:ntion of c\auaea. 74". 

DBSHPANDB, SHRI V. G.-

Abduct.ed Penons (Recovery and ReI-
toratlOn) Amendment Bill (as paned 
by Council of States) _ 
Motion to consider. 630, 631, 633. 

654-62, 664, 670, 715. 716. 
~ fOli .Grants, 1954-55-
~8try ofBducation. 3405, 3442-4). 
Ministry of Finance. 4907. 

Displaced Penons (Claims) Supplement-
ary Bill-
Motion to pasa as amended. S54-

S8. 
Geoeral discussion of the General Bud-

get. ~-53. 
Indian Arms (Amendment) Bill-. 

(AllUJICbnmr of S«tions I and 26 IlIIII 
IIIUI'1itJIJ oj II#fIJ s«ritms 1 7 A anti 34 
l!Y Shri U. C. Pall'lllilt>-
1dotion to consider and amendmenta 

to circulate and refer to ~lect C0m-
mittee. 4S60-66. 

Indian Canle Preservation Bill--
(by ~,th GoWrd Dtu) -
Motion to consider and amendment to 

refer to Select Couuninee. 875. 
877. 878, 2017. 

Indian Penal Code Amelldment Bill 
(Insertion of new sections of 295 B. 
295 C and 295 D-by Shri V. G. 
Deshpande). 
Motion for leave to inttoduce. 2017. 

Motion for Adjourru:nenf-
Kumbh Mela tragedy. 18-19. 

Motion on Address by the President 
176, 182-

Motion ,y. International Situatioo 
(Substitute Motion adopted). 7601, 
7609-

Press (Objectionable Matter) Amend-
ment Bill-

Motioo to consider and amendment 
. to circulate. 1886, 1918. 

Consideration of C1auaea. zooo.os. 
Report of I.F.C. BnquirJ Committee. 

12SS· 
Resolution ,y aaIary Bud allowancea 

to Members. 3385-87. 
Salaries and Allowances of Members of 

Parliament Bill-
Motion to consider and amendment to 

circu/ate. 7392-
Special Marriage Bill (as paled by 

Council of States)-
Motion to CaDlider. 8058. 

Trantfcr of BvaclIee Deopoaita Bill-
Motion to consider. :US5-60. 

DBTENTION-
- of a Member 3"Tao 
-- of Shri Bbajal.a:i Mahata. 16-1 
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DEVELOPMENT-
Demands for Grants. I9S4-5S-

Industri_ 
Motion to reduce the Demand--

Policy of industrial --. 4648, ' 
4652-54, 4654-S5, 46S9-66, 4691, 
4709-IS, 4715-19, 4725-30 , 4733, 
4744-46, 4749-55, 4759-64, 4764-
67, 4775-So, 4788-90, 4794-98, 
4800-01, 4805. 

M;nistry of Transport-
MotIon to reduce the Demand-
Necessity for developing minor porta 

of Al1epey, QuiIon and Trivandrum 
4418, 4473. 

Ports and Pilotage-
Motion to reduce the Demand-
--of porta in North and 

South Kanara. 4419, 4473. 
-- of the Tuticorin Port in Madru 

State. 4418, 4425, 4473. 
Failure to undertake work of proper 
-- of Calcutta port. 4419, 4473. 

Negligence to develop natural porta 
of Karwar and Bhatkal. 4419, 4465. 
4469, 4473. 

Salt-
Motion to reduce the Demand--

Failure to d~velop Salt industry-
4480, 4483-84, 4502-05, 4508-09' 
4525· 

DEVELOPMENT SCHEME(S)-
Demands for Grants, 1954-55-

MiniSfry of Finance-
Mo ion '0 re:luce the Demand-
Fai'ure to u ilise the bud. e~ary provi-

sions of funds made availab~e for 
the --. 4820, 4823-29, 4961-64 
4915· 

Mini fry of Foo;! and Agriculture-
More funds Cd! agriculrural --

3467. 3514-15, 3540 ,3556-57. 
DEVELOPMENT WORK (S)-

Demands for Grants. 1954-55.-
Mini'try of Defence-
Mo ion to rejuce the Demand--

Faiure to ue Army for nation build-
ing and e.:onomic -- to the maxi-
mum possib'e CXient. :.15191,3039-
40, 304:.1. 3043, 

DHANBAD COLLIERY-
Demands for Grants. 1954-55--

Minhtry of Labour-
Mo ion to rejuce the Demand--

Unsatisfactory treatment to the-
workers. 3109, 3757-59, 3771-72, 

, 3791. 
D.IANBAD HOSPITAL-

Demands for Gran~s, 1954-55-
Mi cellaneous Departments and &-

pendilure under the MinistrY of 
Labour-
Mojon to reduce the Demand-

Indifferent treatment at plltients in 
-. 3710.3711-72,3791, 

DHOTIES (ADDITIONAL BXCISB 
DUTY) BILL, 1953-
Su under "BiIl (s)". 

DHULEKAR, SHRI-
Demands for Grants, 1954-5S-

Mini,try of Hea!th--
Mojon to reduce the Demand--

Neglicence of the Ministry in the 
, matter of encouraging the Ayurved 

system of mejjcine and opening 
of Ayur\'edic Centres. 4599-4608. 

Drugs and Magic Remedies (Objection-
ab'e Advertist:ments) Bill- as passed 
by Council of States)--

P COIl'ideration of clause.. 5783-86. 
Reso!u ion r. withdrawal of Cadets from 

the National Defence Academy. 1372-
74. 

DIGAMBAR SINGH, SHRI-
Demands for Grants, 1954-5S-

Ministry of Finance-
M~on to reduce the Demand-
Fal ure of the Government to raise 

the standard of .iving of the people. 
4888-93. 

Re-orientation of the Pl'C!eDt Budget 
policy to suit the productive and 
rural' economy to raise'the atandard 
of living. 4888-90. 

DIRECTOR-GENERAL, POSTS AND 
TELEGRAPHS-
Demands for Grants, 1954-55-
Indian Posta and Te!ellrspha Depart-

ment (Including Working Expenaes)-
Motion to reduce the Demand-
Realignment of uniooa in the depart-

ment 311 put forward by--. 3803, 
3908. 

DISARMAMENT COMMISSION-
Motion re International Situation (Sub-

stitute Motion adopted.) 7524-
DISEASES-

Demands for Grants, 1954-55-
Ministry of Labour-
Motion to reduce the Demaod-
Occupational--. 3707,3736. 3771, 

3791. 
DISEASES,FILARIAL-

Demands for Grants, I954-55--
Mini,try of Healrh-

Motion to reduce the Demand--
Failure to check and control elephan-

tiasis and o:her -- ~ coutal alai 
4588, 4636,~463g. 

DlSEASE{S), INTESTINAL--
Demands for Grants, 1954-55-

Ministry of Health-
Motion to reduce the Demand-
Fai:ur~ to arrest the spread of--

in Agartala Town, Tripura. 4588, 
4638• 



HOUSJ:OF THII PEOPLE 

DISPENSARY (IES)-
Demands for Grauts. 1954-S5-

Ministry of Health-
Motion to reJuce tile Demand-

Faiure to give meJical faci1i ies to 
the people 'i ing in rural areal by 
sending mobte --. 4589. 46z6• 
4638• 

DISPLACED PERSONS-
Demands for Grants, 1954-55-

Experidi ure on di·p~aced persons-
Mo ion to reduce the Demand-

Cancellation of orcilards 'and frtit 
gardens a110 ted to West PunJab-
in New Delhi. 3<71, 370z-03· 

Delay by the Cen're in aut!J.ori~ 
Stale Go ernments regardIng du-
bur ement of allotted grants for 
--. 3'68, 3-0~-o3· 
Ezpendi ure on --. 3571, 3589-

90, 3464-66, 3-02-03, ." 
Failure of Government to'<readJU<t 

unsatiafac oryagricultur41 chem~ 
by underraking the de ;eiop:nent 
of JIUlI'!'inai fallow land and then 
distributing it to refugee allricu-
Jtu:ri ,tA. 3570, 3599. 3696-3702, 
3 "oz·03-

Fai'Jre of Government to "readjust" 
un<s isfactory non-sp.r;cu'tursl 
1Chem~ by direct'y open in!! ~ta'e 
fac orie; on plarmed basis for 
employing refu,-ee' in.lead of 
grantim! sroan bu iness loans. 
3570, 359~3600,3702~, 

Failure oi Government to regulariae 
SCUltters colonies. 3569, 359~, 
36c:1'-03, 370~-o3· 

failure of Govern'Tlent to reum the 
houses of Mu'im minori ie, in 
occu-ation of refu~ees and the 
granting of aIterna',e acconuno-
dation to these refugees. 3569, 
3600-01, 3651-540 3692-95, 
3'T0Z-03· Failure of Go"ernment to take up 
"readju<tment" on bllsh that re-
fugee' are provided with gainful 
employment. 3569,3601, 3702- 03. 

Failure to implement the rolicy 
re{!atding advance paymentq to. 
in mates of Home and I!~S OJ 
ma:ntenancc aUowan~ 3570, 
3702-03· 

Failure to ~babi'i'a~ 
factori'y. 3~70' 3571-74> 3580-
'1, 3590-9Z, 3S9Z-94, 3609-10, 
36n, 36u- 16, 3636-39, 3647, 
3648-51, 366!-64, 3676-77. 3678-
82,3701, 3701-0). 

Po'iey of ac~ land of small 
plo:-ho'c!en of Mu :lim minority 
community for refu~ee rebabi-
lita;.ion. 3569, 3601-o~, 3,oz-03. 

'Wronv: ro'ic:~ in evictinll--from 
their reaidcllces. 3510 • 3643,3657-

S8.37OZ-o). 

DISPLACED PERSON5-coIIId. 

Demands for Grants, I!IIS4-SS--rd. 

N,WUftry MHome Affairs-

Motion to reduce the t;lemand-
Fate of Hhh'Y qu.'ified-ab-orbed 

in Central Secretariat. 4049, 4I2~-
2 3,4204-

Ministry of Rehabiliution-
Motion to reduce the Demand--

Govemmc'l1t decHOII on the rerort 
and reco'Tlmendation of the Fact 
Finding (.o·nmi tee for Rehabi-
litation of East l'akis:an refugees. 
3567, 3590-91, 3595, 3605-09, 
3624-~6, 3626-27, 3635-36, 
3666-67, 37oz-03 •. 

Need for allotment of more money 
for apeeJy refugees rebabi itation 
in Trlpura. 3568, 370~-o3. 

Need for constituting a Par'iamen-
tar)' Committee to enquire into 
the progress and tbe nature of 
reful:ee rehabUtlIti.on in Tripura. 
3567,3702-03. 

Nffd for reclamation of land of 
refugee rehabi'itation and lor 
stopr ing the requiaitionin~ of 
land of tribal rea en 8 in the 
name of reful1ee rehabi iutian hi 
'Tri ura. 3567, 37oz-03· 

Tripura-
Motion to reduce the Demand-

Fai'ure to properly rehabilitate 
re'u 'eea in Tripura. 4051,4179. 
406. 

Receipt of petition fV gri:vmoes 
of--. 7741. 

DISPLACED PERSON'> (COMPEN~A
TION AND REHABILITATION)BILL. 
1954-
Su under "Bill (~)" 

DI'-PLACED PB'R(;{'N'> (CLAIMS) SUP-
PLIMEN fARY BILL..-:. ' 
Su under Bill Ca)" 

DlSPLACED PERSONS {CLAIMS} 
SUPPLIMBNTARY ORDINANCE, 
1954-
Se, under "Ord1nanl:e (.)" 

DISPUTB{S>-
Set "Industrial Di.pules·'. 

DISnIDUTION-
--of Budilet Papers. 1281-14-

DISTURBANCBS-
Calling attention' to Matter (.) of 

UrgCIU Pub:ic Imponance-
-in Shakur Balti Ordinance Depot. 

SOSJ--S40 
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DIVIDBND (S)-

Demand for Grantl, I954-5S-Rail-
ways--
D;vidend Payab'e to General Revenuet-

Modon to rejuce the Domand-
Pay:nent of-to General Revenue.. 

1641, 1653-54, 16111. 
DIVIDEND PAYABLE TO GENERAL 

REVENUES-I644-82. 
Demands for Grantl-RailWll}'I,I9S4-SS-

Motion to reduce the Demand--
Payment of Dividend to General Re-

Yenllel. 1641, 1653-54, 1681. 
DIVISION-

Motion for Adjournment regarcUng failure 
of Govem'llcnt to br;ng in a motion 
to discuss Calcutta situation. (N'la/if)-
14). 305-10• 

Matio.l ,., Fir~t R~port of the Com-
millee on Private Membeu' Bills. 
851-S I • 

MlDlim Waltf Bill (by Shri 1(-)-
Consideration of c'aUlel. 
(Division on. amendment to clauae I). 

2033-36. 
Pre~s (Objectionable Ma!ter) Amend-

ment Bill-
Motion to COD5ider (AdD,cl4). 1970-

74-
Moion to pall as amended. 2131-36. 

Reso~uion ,., Working of Adminis-
trative machinery and methods at 
the Centre. (N'gariWil) 6221-24-

Salaries and Allowances of Members of 
Parliament Bill-
Con'ideration of clause. 1447-52. 

DOCUMENT (S)- i 
--en titled "The French Settlement in 

India"-Laid on the Table. 52-52. 

DOLLAR LOANS-
See "Loans (s)" 

DRUGS AND MAGIC REMEDIES 
. (OBJECTIONABLE ADVERTISEMENTS) 
(BILL A" PASSED BY CCUNCIL OF 
~TATE5)-

See under .. Bill (8)" • 

DRUG CONTROl-
Demands for Grants, 1954-S5-

Ministry of Health-
Motion to reduce the Demand-
Failure to proce. d expedItiouSly with 
Legislation on -- 4,118, 46~8. 

DUBE, SHRI MOOLCliAND-
Code of Criminal Procedure (Amendment) 

Bill-
Motion to refer to Joint Comminee and 

amendments to circulate and to refer 
to Select Comminee. 6738-46, 68~S. 

DUBE ~HRI MOOLCHAND-corud. 
Code of Criminal ProcedurelAmendment) 

Bill (by Shri S. V. RamasriJamy>-
Motion to refer to Select Comminee. 

6738-46, 68S<t. 
Demands for Grants 1954-55~ 

Mi1istry of Finance- 4894-98. 
M ,tion to reduce the Demand-

Failure to give price protectIon to 
the hand loom and cottage indus-
tries and to develop co-operatives 
among them. 4894-97. 

Hindu Marriage and Divorce Blll-
Motion for COncurrerce in the rec0m-

mendation of the Counc.J or States 
to Join the JOint Comminee. 1229, 
12. 0 ,7233-34. 

Indian Registration (Amendment) Bill-
JAmendmenr of SlaiDn III by Shri 
S. V. Ramasr.oamy) 
Motion to circulate. 3195. 

Prevention of Disqualification (Parliament 
and Part 'C' States Legislatures) 
(Amendment) Bill (as pasted by Council 
of States). 
Motion to consider. 5944.5945. 

DUBEY, SHRI R.G.-
Statement correcting reply given to a sup 

plementary QuestIon on Starred Ques-
tion No. 932-Laid on the Table. 7859-

~w I, SHRI M. L.-
e of Criminal Procedure (Amendnlent) 

Bill. 
Presentation of petition. 1381. 

Demands for Grants, 19~-55-
External Affairs-

Motion to reduce the Demar.d-
Basic prirciples underlYIng the for-

eign pobey. 2841-46. 
Mea&UTes to be taken in consequ-

ence of ;he Military Dact betWeen 
U. S. A. and Pakistan. 2844-45. 

Government of Pan 'C' States (Amend. 
ment) Bill-
Motion to consider. 49-54, 5S-56, ~7-58. 

62 . 
Public Financed Indultnes Control 

Board Bill-
Motion for leave to introduce . .20~ 

E ~ 
EAST PAKISTAN-

Demand for Grants, 1954-5S-
Ministry of Rehabilitation-
Motion to reduce the Demand-

Government decisions on the repon 
and recommendations of the Fact 
Finding Committee fOr Rehabilita-
tion of - reflliCcs• 3567, 3590-91, 
3595, 3605-09, 3624-26, 3626-21. 
363S-36, 3666-67, 3102-03· 



,. BOUSE OF THE PEal'Ll: 

ECONOMIC POLICY-
Demandl for G1'8IIU, 1954-55-

Ministry oC Commerce and Indultry-
Motion to reduce the Dcmand-
General --. 46.46, 465a-59, 4730-40, 

4805· 
BCONOMY-

Demands for GrantI, 19S4-5S-
ladumi_ . 
Motion to reduce the Dcmand-

Role oC sma1J..scale industries in the _ 
of the country. 4648, 4759-61, 
480s. 

BDUCATION_ 

Demands Cor Granu, 1954-S5- 33S6. 
3a58-33S9, 339~3461, 346a. 
Motion to reduce the Dcmand-

Repon of the Secondary Education 
Commission. 32S8, 3291-93. 
33~. 3317-18. 3327-32, 3461. 

Scholanhip to Backward Class stu-
c:lenta. 3:158, 3311. 3461. 

Universal Compulsory Primary educa-
tion. 3as8, 3461. 

Ministry of Education-
Motion to reduce the Dcmand-

Inadequate provision Cor--. 33S6, 
3358, 3:166-67, 3461. 

Sonnd Educational policy. 3:158, 3a61--
67,3:168--91,3a93--9S.3~3303. 
331a--17.3318-19,33~a1.333:1--
47. 3348--5a, 3397--3457, 3460-61. 

Teaching through the medium of 
mother tongue. 3251. 3:196-3303, 
3313, 3457-58, 3461. 

Women'. --. 3aS7, 3461. 
Ministry of Finance-
Motion to reduce the Demand-
Failure of the Mini8tt1 to provide more 

finance Cor-health, agriculture 
and unall-scale industries. 4Bao, 
484:1-46, 4975· 

Failure to provide adequate finance 
for --, health, agriculture and 
unall scale industries-48 17, 484:1-46, 
4975· 

Demand. for Granta on AcaJunt. 
1687,1691. 

ELAYAPERUMAL, SHRI-
Demand. for Grants, 1954-55-

MiniItry of Food and Agriculture-
Motion to reduce the Demand-

Unifonn qrarian reforms. 3561. 
Miniatry of Labour-
Motion to reduce the Demand-

Nqlect of the qricultural labour. 
3741-45. 

BLAYAPBRUMAL, SHRI-contd. 
D;:mand Cor Grant., 1954-55 ___ t4. 

MiniRtry of Labour-eomd. 
Motion to reduce the Demaad ___ rd'. 

Working condition. oC the agricultural 
labour. 3741-45. 

Minimum wages (Amendment) Bill-
Motion to pus .. Rmctldcd. a208oQ9t. 

BLECTION(S)-
Demands Cor Grants, I9S4-S5-

Broadcasting-
Motion to reduce the Demand-

Pany bi .. in the news broadcast by 
A.I.R. specially during -- when 
the speeches of Congress Chief, 
alone are propagated. 4310,4413-
to Indian Central Sugarcane 

Committee. 4701. 
Motion for adjournmctlt rtt - alleged 

usc of physical force by pany in power 
during - Travancore-Cochin-
(Disallowed). 457-63. 

BLECTION PETITION(S)-
Statcmenu of the State-wise position 

of -- Laid on the Table. a56-57. 
ELECTION(S) TO COMMITTEE(S), 

PARLIAMENTARY-
Estimates Committe~ 

Motion rtt Election to the Committee. 
6958, 6959"60. 

Public ACCOUDts Committee-
Motion r, Election to the Committee. 

6958-59, 6959"60. 
ELECTION(S) TO COMMITTEE(S), 

OTHER THAN PARLIAMENTARY-
Election of Shri Jogcndra Singh and 

Shri P.R. Kanavade Patil to the 
Indian Central Sugarcane Com-
mittee. 4701. 

Election to Indian Central Suprcane 
Committee. 4359"60. 

ELEcTRICAL INDUSTRIES-
S.. "lndustry(ie.)". 

ELECTRICITY -
Demands Cor Grants, 1954-55-

Irrigation and Power-
Motion to reduce the Dc:mand-
Undue weightage to power proJecta 
in preference to flood Control. 
4:112., 4~04-

ELECTRICITY (SUPPLy) AC'f-
Papers laid under -- 1948 --Laid 

on the Table. 7055. 
ELECTRICITY SCHEMES-WORKING 

EXPENSES-
Demands for Supplementary Granu in 

respect of PEPSU for 1953-54 --. 
6zo,6u. 

ELEPHANTIASIS-
Demand for Grants, 1954-55-

Ministry of Health-
Motion to reduce the Dcmand-
Failure to check and control--

and other filarial discuea in CC8ata1 
areu. 4588, 4638. 
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EMBASSY(IES}-

Demands for Grants, 1954-5"'" 
External Afi'airs-

Motion to reduce the Demand-
Publicity by our - abl'Ojld. 2787 

2.830. 2876-77, :1910-12, 2926-2.8, 
2947· 

BMPLOYEE(S}-
Demand. for Grants, I954-SS-

,commercial Intelligence and Statistict-
Motion to reduce the Demand-

Failure to take action against the Ben-
gal Chamber of Commerce for di-
recting its constituents not to fur-
nhh figilres about foreigners emp-
loyed. ~~o, 4805. . 

Su also "Ral\way Employee(s)". 

EMPLOYEE(S), GOVERNMENT-
Demands for Grants, 1954-5~
Aviation-

Motion to reduce the Demand-
Failure to allow Class IV staff of Civil 

Aviation Department to contribute 
to G.P. Fund. 38a6, 3894,3908. 

Failure to give decent living quarters 
to Class IN staff of Civil Aviation 

Department. 3806, 3891, 3908. 
Failure to grant free medical service 

for class IV staff of Civil Aviation 
Department. 3806 •. 3807-3908. 

Failure to recognise Civil AviaQon 
Department Employees' UnIOL. 
3806, 3893, 3908. 

Failure to redress grievances of Civil 
Aviation Department Employees 
3806, 3899-3900, 3902-03, 3908. 

Security of service of Civil Aviation 
Department staff. 3806, 3908. 

Setting up of an Expert Committee to 
look into wage strUcrure, living and 
service conditions in Civil Aviation 
Department. 3807, 388S-87, 3893-95 
3901-02, 3908. 

Broadcasting-
Motion to reduce the Demand-

Living conditions of ordinary .taft' 
artists of All India Radio. 43U. 
4345-47 4412, 4413. 
Nepotism and corruption in the 

Broad OIsting Department special-
ly All India Radio Stations in 
Delhi and Calcutta and the un-
IBtisfactory treatment meted out 
to the staff, including well-known 
artistes. 4310,4413. 

Recent retrenchment of Programme 
Assistants in All India Radio. 43I1. 
4332, 4379-80. 4413. 

Deience Services. Effective -- Army 
Mlljon to rCllu.:e the Demand-

Rc-orgaDlsation Comrruttee for Ord-
nance Factories and question of 

• retrenchment of Ordnance Factory 
• mployccs. 2,988. 3038-39. 

BMpLOYEE (S). GOVERNMENT-CorIt4 
Demands for Grants, I954-5s-Cmrd. 
Indian Posts and . Telegraphs Depart-

ment (Including Working &peiucI}-
Motion to reduce the Demand-

Discriminatory and prejudicial treat-
mcoe towards a-State employees of 
Travancore-Cochin State. 38o.f. 

. 3908. 
InCrease of pay lC8Ies of HyClerab114 

State Postal emptoye~8 3802. 3908. 
Lack of 9"uarters for employeea of 

Postal Department. 31103. 38111. 
3908. 

Need to increase House Rent and 
other Allowances to P. lie T. officere 
in Nellore-Karur Oflicea. 3805-
3908. 

Paymf'nt of salaries according t e 
Central Pay Commission scales tQ 
u-State employees 3804, 3908. 

Treatment of n-State employe~ of 
T.C. State integrated in Central 
Services. 380S, 3908. 

Ministry of Finance-
Motion to reduce the Demand-

Proper implementation of the recom-
mendat:on of the Central Pay Com-
m'ssion particularly in grant of 
House Rent Allowance in 'C' 
Class cities with populations of 
one lakh and above. 4817. 497S· 

Restoration of cut in House Rent 
Alllowance of employees in ''C'' 
cass stations in the pay range 
of ~ 75-100 due to th~ 
implementation of the Gadail 
Commi~ee recommendations. 
4817. 4863, 4868-69, 4975· 

Miniltry of Home Affai~ 
Motion to reduce the Demand-

Central Secretariat employees &Iien-
ncea. 4048, 4OS3-54. 04204-

Ministry of Information and B~ 
ting-
Motion to reduce the Demand-

Appointment of .taff artistes. 4~ 
10, ·43U-I3, 4317. 4413· 

Grievances of the atlff in A.I.R. 
Stations. 4310,4413. 

Music Artistes Screenina Committee. 
4309, 4313. 437S-77, 4413. 

Ministry of Tranlpgrt-

Motion to reduce the Demand-
Pressing demands of the Delhi TranI-

port Service employees. 4417. 4434. 
4471-72. 4473· 

Urgent need to construct Quattera for 
the Delhi Transport Service staff i. 
DeIhl. '4418. 4423. 4471, 4473 • 



HOUSE OF TID: PEOPLE. 

BMPLOYEBS(S). GOVERNMENT -Colltd 
Deuullli:h for Grant!. I954-55-QIIIW. 

Ministry of Works, Housin& and Sup-
ply-
Moticm. to reduce the Demand-

Rctrcndunent of quasi-permanent 
ltall of Statioaery Department in 

Op. Calcuna. 3~5. 3957, 3~70, 397I. Ium-
Motion to reduce the Demand-
, Non-provision of leave-ulary for the 

establis!unent of Ncemuch Opium 
Factory for Assistant SUpervisors 
Oerks and Clasa IV establishments. 
48%%, 4975. 

Other Civil W01~ 
Motion to reduce the Demand-

Ptoviding of quuters to emploJ:eI 
working in aerodromes. 39%6, 
3958-60, 3971. 

Retrenchment of staff employed in 
maintenance and repairs. 39%6, 
3957-58, 3970, 3971. 

Tu:eI on Income includin& Corporation 
Tu and Estate Duty-
Motion to reduce the Demand-

Income Tax policy and its failure to 
ItO*, corruption among the local 
emp'oyes 48:n-u, 497 

Un;on Excise Duties- , 
Motion to reduce the Demand-

Differeu,ces in the pay scales of the 
officials of the Central ExcilC 
Depa tment and the emp'oye s of 
the Income-TliX J)epartmcat. 48-

%1, 4975. 
Bmployce's Provident Fund (Amrrnlmeot) 

Bill, 1953- "Bill( )" 8M under I • 

BM"LOYEES' STATE INSURANCB 
CORPORATION-
Revised Budget Batimates for 1953-54 

and Budget EstimateS for 1954-55 
for the -- Laid on the Table 
1954-

EMPLOYMENT-
Demands for Grants - 1954-S5-

Defence Services, Bffective - Army-
Motion to reduce the Demand-
Continuance of the contract system of 
-in the M.E.S. %989. 3038, 3081. 

Expenditure on Displaced .'c:rsons-
Motion to reduce the Demand-

Failure of Government to take up 
"readjustment" on basis tbat refu-
gees are provided with pinful-
3569. 3601, 37~. 

EM"LOYMENT EXCHANGES AND 
RESE rTLEMENT-

DcmInds for Grants, 1954~$$. 370S. 
3i10, 37II-9%, 3793· 

Mo:ion to reduce the Demand-
Delay in the Report by the Shiv Rao 

Committee. 3110, 3791. 
Demands for Granu 01) Account. 

1687. J700. 

ENQUIRY COMMITTEB(S)-
Demands for Grants, 1954-SS-

Ministry of RehabiJitatlon-
Motion to reduce the Demand-

Failure [0 set up an Enquiry --to 
look into the Rehabilitation 
Centres outside West BcnpI. 
3568, 370%-03· 

Sill "Committccl8)". 
ERODE-

Demands for Grantl, 1954-$5 
Railway-
OJ)CD . Line Worb- (Revenue) 

l.abour Welfare-
Motion to reduce the Demand-
Improvementetary conditions 

in Golden and- Railway 
Colonies. 95, 1641. 

Ordinary Workini - Ad-
miniltration-
Motion to reduce the Demand-

Curtailment of facilities to WOlken in 
- (S.I.R. ~on). 148S. 1486-
9%,1539. 

ESTATE DUTY-
I>emandt for ~rantl, 1954-55-

Tues on Income including Corporation 
Tax and Estate Duty-
Motion to reduce the Demand-

Reauitment of oilicers for collection 
of.-- from the Central Excise 
Department. 4821, 41175. 

Estate Duty Rulea, 1953 - Laid on 
the Table. %%16. 

The Estate Duty (Controlled Companies) 
Rules, 1953-

. Laid on the Table. %%16. 
ESTIMATES LOMMITTEB-

Sill "Comrnittee<I), Parliamentary". 
EVACUEE PROPERTY(IBS)-

Statement ,., nellOtiationl with Pakistan 
on problem of --. 678%-83. 

EXCISE DUTY(IES)-
Demands for Gnmts, 1954-55-

Gnmts-in-aid to States-
Motion to reduce the Demand-

Claima of Travancore- Cochin for 
fif y per cent. of the total income 
derived from the duty on pepper. 
48%2,4975· 

Inadequate &rant to the State of 
Welt 8enp1to Compensate loal 
in jute duty and lhare of income 
tu in termI of the Finance Com-
mission'. ncommenciationa. 48a3, 
4975· 

UnlOll Excise Dut~ 
Motion to redUGI the Demand-

Duties 01) cloth, bete1nUti IDd 
wuhine soap. 48%J, 4117'. 

BXHIBITION. INTERNATIONAL LOW 
COST HOUSING-
s.. "Interutloaal Low eo.c HouUDa 

IlabibitioD" • 
------------------------ ------------------ ----------------
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BXPENDITURB--
Demmds for Grant. -- 1954-5~ 

Defence Services, Effective-Army-
Motion to reduce the del,lland-

Failure to reduce expeni!iture on 
training of Officers abroad. 
2988, 3032-33. 3105. 

ExDerillituJe on displaced pencn_ 
Motion to IedUce the Demand-
-- on dispIaced PeISODS. 3571 

;;;!!9-9O, 3664-66. 3702-03. 
Ministry of Defence-

Motion to reduce the Demand-
Propel budgeting and -- for De-

fmce. 2989. ~994-96, 3000, 3030-
3043. 3045'46, 3061-62, 3133-)4. 
3205, 3245-47. 

Mlnimy of Finanet-
Motion to reduce the Demand-

Growing cost of administration. 
4818.4880, 4975· 

DemlUlds for Suppleqlentary GIants; 
1953-54-- Railways-
Ordinary Working Expense_Repairs 

and Maintenance-
Motiori to reduce the Demand-
-in Cotmection with Kumbh 

Mela. 701-02, 706-07. 
EXPENDlTURB ON DISPLACED 

PERSONS--
Demands for Granb, 1954-55. 3S65. 

3567, 3568-3686, 3692-3703· 
Motion to r educe the Demand-

Cancellation of o·chlrds and fruit 
gardena alletted to West Punjlb 
displaced perIODS in Delhi. 3571. 
30l-03. 

Delay and inefficiency of Government 
with Iegard to execution of Imasurel 
of rehabilitarion. 3569. 3601-0l. 
3702-03. 

Delay b) the Centre in authorising 
State Government Jegarding dis-
bw lentent of allotted grants for 
displaced persons. 3568. 3i02-o3. 

&penditw e on displaced pel 8001 
3571-72, 3589-90, 3664--66, 3702-03 

Pailwe of Government to "Iudjult' 
unsatisfactor y agr icultw at scheme. 
hl JIDdertaking the dC'i elopment of 
maJsinal fallow land Ind then dis-
tributing it to Jefugee 18licultwisu. 
3.570. 3599, 3696--3700, 3701-03· 

Failure of Government to "Ieadjust" 
unsatisfactory non· ~ltu al 
schemet by directly openmg State 
factories on planne4 basi, for 
employ", refugees instead of grant-
ina sman business loans. 3570, 3601, 

FJl!2e-o~f Government to regularlse 
equatters colonies. 3569. 3S§la. 3602-
03, 3i02, 3702-03· 

Pailure of G:>vernment to return the 
houses of Muslim mi 1<,rlties in occu-
pation of refugees and the arantina 
of atremate accomodadon to these 
refuaees. 3569. 3600-01, 3651-504, 
3693-95. 3702-03· 

~ENDITIJRB ON DISPLACED 
PERSONS -CMI/d. 
D-'mands for Grants, 1954-5S-Contti. 

Motion to Reduce the Demand-
Conld. 
Failure of Government to talte up 

• 'I eadjustment" on basis tI: at J efu-
gees IJe PIO' ided with gainful em-
ployment. 3569. 3601. 3614-1,. 
370:-03-

Failwe to finalise the price. ·of quar-
ters in Patel Nagar, RajendeI Nqll. 
etc. 3570, 3609, 3644-4'. 3646-47 
3700-01. 3702-03, 

F,ilwe to implement the pollcyrqard-
ing advance pal ment to inmates of 
Home. and lIuntee's of main-
tenance allowances. 3570, 3702-03. 

Failwe to rehabilitate displaced per-
Ions satisfacroJily. 3570, 3571-1"', 
3580-81. 359O-9~ 35S2-114, 3603'10. 
36n. 3612-16. 3625-26, 3636-40 
3647-51, 366~, 3676-77.3678-
82, 3701-1n, 3703-03. 

Policy of acquiring land of small plot 
hofdell of Muslim minoJiry com-
munity for ref~ee rehabilitation.. 
3569. 3600-01, 3702-03. 

WIong policies in evicting displaced 
persons from theulesidencea. 3570, 
3643. 3657-58, 3702-03· 

Demands for GraDllJ on Account. 1687. 
1703-04-

Demands for Supplen:entary Grlnts in 
respect of PEPSU for J\l53-54-
610. 6l2-23. 

EXPENSE(S)-
Demand, for Grllllta, 19504-55-

Other Civil Worb-
Motion to reduce the Demand--

Need to introduce a l}'8tem of pre-
checking in respect of ~"'On
nected with the c.P. W.D. 3926. 
3971• 

EXPERT(S}-
D'mands for Grants, 1954-5,5-

Defence Services, Eftecnve-Nmy-
Motion to reduce the Demand-

Failure to dispense with OUI reliance, 
on ImpeJial Defence Collese 
trainmll fOJ Indian Officers and on 
Anglo-American--. 2988. 3 038 
30P-33,3064-66. 30730 3100-05 

BXPERTCOMMfITEE-s.. "Committee\I)". 

BXPLOSIVB(S}-
I>emarub for Grants. 11154-55-' 

Capital Outlay of the Ministry of Com-
merce Ind IndUltry- , 
Motion to reduce the Demand-

Establishment of Civil Explosi"e 
FactO! y with the aid 01 folCia-
netS. 46Sl,480s. 
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BXPORTCS)- . 
Dcmanda fot Greta, 19S4-SS-
Mini~ of Commerce and IndustrY-

Motion to reduce the Demand-
~d import policy with reference 

to tobacco. 4643. 480S· 
-POlicy. 4642. 46S5-~. 46s8-S9 

4675-76. 4680. 4738-390 480S· 

:fP1icy regarding- and Import. 4646. 
4655-58, 46s8-59. 4671. 4675-76. 
4680, 4691. 4738, 4739-40, 4740 -
..... 480S. 

EXPORT.AND IMPORT POLICY-
Demands for Granta. 1954·55-

Minisuy of Commerce and IndustrY-
Motion to r educe the Demand-

Bxport and impOIt ,oIic:y with 
reference to tobacco. 4643. 480S. 

EXPORT POLICY-
:mandI for GIants, 19S4-55-
Ministry of Commerce and loduItry-

Motion to reduce the Dcmand-
Bxpott policy. 4642. 4655-57. 4658-

590 4675-76. 4680. 4738-390 480, 
EX-sTATE EMPLOYEE(S)-

Sa "Bmployee(a). Govunment". 

BX"I"2RNAL AFFAIRS-
Demlnda fot Grants, 1954-'5-

2785-287... 2875-2915. 
Motion to reduce the Demand-

Appointment of AmbuaadolL 2787. 
2788-890 2876-n. 290Ckr7. 3970072, 
2174. 

Basic prindplea undCllying the forelan 
poliCY.280s. 2826-29. 2832-46. 
2852-53. 285~8. 2871-72. 2879-
83.2884-91. 291I - 2S. 3926. 39400-
430 2949--51• 2972-74-

1'ailure of GoveuunCDt to hrre a posi-
tift Himalayan policy. 2787. 2974. 

Faihue to evoh e concrete mcuwea 
for countering the Ippnhended 
cft'cc:ta of the PWSlII1-U.S.A. Mili-
try Pact. 2786. 2797-2802.282I-~. 
2868-,0.2891-940 2895-96.2908-09. 
2931-32. ~1-63. 2974-

allure to leave the CornmomRaIth. 
2786. 211113. 2899-2900. 2974-

Pailure to atop the I ec:ruitmeitt of 
Gurttw by the British and their 
trlDspon to Malaya throuah lDdII. 
2786. 2974. 

r...ct of a policy of effective frlendahlp 
towards our neighbouring Nations. 
In JIIlticular Afghani!ltllll, U.S.S.R., 
China and Burma, through peetS of 
non-aggression, to meet the altuation 
created by the Pakistan-U.S.A. and 
Pakistan-Turkey Military Aid PactI. 
2805. 2828. 2891--94. 2974-

Liquidation of foreigD pockets In Indil. 
2786.2190092.2815.2824-25. 28300 
31. 28~ 28,2-730 2888-89, 2903-06 
2963-66. 2914. 

BRNAL AFFAIRS-Contd. 
Demands fOf Grants. 19S4-SS-CoContd. 

Motion to f'duc' th- D ·mand-Contd. 
Measures to be liken In conSl"quenc:e 

Q/ the Military Pact betw· '1. U.S.A. 
Uld Pakistan. 2~!l7. 2191-2802. 
2821-24. 2831-32. 2g44-4S. 28S3-58, 
2868-70. 2878-79, 2891~ 2895-96. 
2902-03, 290lI-09. 2931-32. 293S. 
2943-48, 2961-63. 2974-

Nec:caa:ty of nulving OODCTe!e meat-
surea for fostering fy iendship and 
Imi~ with the people of Paki.tan. 
2786.2974-

Need for action api 1St POItugal md 
France regarding integration of Fot-
eign pockets with the Indian Union. 
2787. 279009~ 2815. 2883. 2888-890 
2903-06. 2963-66, 2974. 

Need fOI a male pOlitive Ittitude tow. 
ads Communism. 2805, 283Z041 , 
2147-52. 2866-68. 2943-45. 2946-
29~1-S5. 2974- . 

Publicity by our ~es Ib~oad 
2187. 2830, 2876-n. 2910012. 
2926-28, 2974-

Demand, for GlIJlta on Account-
1687, 1692. 

EXTRAORDINARY PAYMENTS-
Demands for Grants. 1954-5S-

4814-15. 4823-4918. 4926-15. 4979· 
Demands for Graru. on Accown -. 

1687.1695. 
F 

FACT-FINDING COMMITTBE FOR 
REHABILITATION OF EAST PAKIS-
TAN REFUGEES-
Demands for Gl"IJItI, 19S4-SS-

MinisU'J of Rehabilitation-
Motion to reduce the Demand-

Government decision on the rcpon 
md recommendation of the-
3567. 3590-91, 3595. 360S-<l9, 
36~-26. 3620-21, :;635-36. 3666 
67.1~2-o3. 

FACfORY (IES) 
Demand. for GnntB, 1954-55-

MiniatrJ of Commerce Ind IndusltY-
Motion to reduce the Dcmand-

Cloture of leveral textile milla, art 
aIlIt factories, amalJ·scale shoe and 
IOlp factoriea. 4642. 4805. 

Policy of allowing foreign firms to 
establish factories when Indian 
firm .. re meld), estabUshed·<J64s. 
4554. 4611-75. 4676-85. 469:z-94h 
4694-4100. 4805. 

MInistry of Production-
Motion to reduce the d~mand

Restriction. on workers to meet M.Pa. 
during their "iSlt to ---4480, 
4525-

OJIium- . 
Motion to reduce the Demlnd-

Working of Ncemuch Opium-. 
4822, 4864-65, 4915· 
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Dem'!nd. for Grants, 1954-,,-II1II. FINANCE BILL(S}-
" 

Salt- Copies of notes on certain point, rIiaed 
Motion to reduce the Demand- by Members during the debate on 

Need for eatabUahina testing Jabo- the Finance -- Laid on the Table. 
ratodes in all aalt. 4479, 450 1-05, 6665-71• 
4s08-II. S.. also under "Biil(.)." 

PACTORY(IBS), SALT- PINANt.E BILL, 1954 (as pasled by HoUle 
of the People)-Demands for Grants, 19S4-'lS-Salt-

Motion to reduce the Demand-
Need for eatablishana testing labora-

tories in all-. 4480, 45zS. 
PACTORIES (AMEND¥EN'I1 BILL. 

(as passed by Counal of States)-S., under ''Bill( .)". 
FACTORIES (A Yl.BNDMENTS) BILL 

1953 (passed as amended by Council of-
Statea)-

S.. under "Bill(s)". 
PALLOW LANDS-S,. "Lands". 
FAMILY PLANNING-

Resolution r, -- (~). zS81-
3640. . 

FERTILlSBR(S)-
Demands for Grants, 1954-55-

Ministry . of Production-
Motion to reduce the Demand-

Non-utilisation of bye-products of 
Sindri Fertiliser Factory. 4479. 
4481, 45z5. 

PlLM(S)-
Demands for Grants, 1954-55-

MinistrY of Information and BrOldc:aat-
ing-
Motion to reduce the Demand-

Defective procedure in film produc-
tion . • 309, 4328, 4334-35, 4341, 
4347, 441o-n , 4413. 

Bahibition of Dews-reels produced 
by foreign concerns as news-reels 
i1ke the Paramount News propaga-
ting factories and biased versions 
of incidents. 4308-4413. 

Failure of Government to prevent 
exhibition of obscene pictures 
imported from America. 4308, 
of3S4. 55· 4413. 

Pailure of Government to prevent 
insult offeredt 0 Hindu Gods in 
cinema-:.ute "Samrat". 4309, 
4413. 

Failure of the Censor Board to im-
prove and keep up the standard 
of Indian--. .308, 43z7, 4355-
56,4413. 

FILMS CENSOR BOARD-
Demands for Grants, 1954-55-

Ministry of Information and Broadcast-
ing-
Motion to reduce the Demand-

Failure of the Censor Board to im-
prove and keep up the standard 
of Indianfilma. 4308, 4327, 43!S-
56,4413. 

S.. under "Bill(s)". 
FINANCE COMMISSION-

Demands for Grants, 1954-55-
Grants-in-aid to States-

Motion to reduce the Dcmand-
Inadequate grant to the State of 

West Bengal to Compensate lOll 
in jute duty and share of income-
tall: in terma of the Finance Com-

. mission's recommendatioDi. 48%3. 
4975· 

FINANCE DEPARTMBNT-
Demands for Supplementary Grants in 

respect of PEPSU for 1953-54-
620,621. 

FINANCE MINISTERS' SYDNBY CON-
FERENCE-s., "Conference(s)". 

FIRING-
Calling Attention to -Matter(s) of Urgea 

Public Importmc:e by Frcn.ch Indiat 
Police 00 Injian Union subjects near 
Mahe. 5913. 6135-37. 

Motion for Adjournment-
--b, French Injiau Police on lDdian 

Union subject, near Mahe (dUa1lDfzMtI) 
5913-17.61". • 

FIRM(S)-
Pemands for Grants. 1954-55-

CommerciallDtelligence an:! Statistics-
MO'ion to reduce the Demand-

Failure to maintain proper statistics 
relating to managing agency~ 
465°,4805. 

lDdustriet-
Motion to reduce the Demand-

Policy re al'dj"g Iodian CODcems aDd 
foreillo c:oncerns such as! oap and 
ink indu.trics. 4648. 4805. 

FmM(S). FOllBIGN-
Demands for Grants, 1954-55-

Ministry of Commerce aDd lDdnatrJ-
Motion to reduce the Demand-

Poreitm-owned indu.trial and com-
mercial undenakiou in lDdia. 
4643. 4654. 4671-75, 4676-85. 
4692-94. 4694-4700, 476-4-6S, 
4770,4805. 

Policy of allowing -- to establish 
fa&::tories -when Indian firms are 
already estsbliseed. 4645. 4654, 
4671-75,4676085,4692-94, 4694-
4700,4805. 
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FIRM(S), FORBIGN-<OIJrd. 
Demand, for GllIDtJ, 1954-55~. 

MiDistry of Firancc-
Mo into re iuce the Demand-

Failure to ~top -- from aporthg 
their profi,~ and in not directing 
them to in· .. e~t it back in(o the 
indu 'ry. 4818,4838-41.4933-
44. 4975· 

Failure to stop the invisible -- of 
foreirn in~U1'I1Jlce and banking 
co~eem. 4818,4975. 

U-io" Bc<e Du-ie_ 
Motion to reduce the Demand-

Failure to 1e1'Y adequate incomc-tax 
on forei~n concem~ and big 
Indian capitalists. 4830.4975. 

PISCAL POUCY-
Demands for Grants, 19~4-SS-

In:lian PO!!' and Te~raph. Dqmt-
me-t (Inclu~inl!: Wo tin~ Expen,es)-
Motion to reduce the ~ 

of the Dcpl, tment. 3804. 
3816-17, 3818,3824-26, 3866--68, 
3908• 

Mini ltv of Finance-
Motion to reduce the Dcmand-

Failure to follow an integrated--
v.ith a view to 'ubjcct all ~mes 
to a ceiling of rtJpeC one thou-
san:! pel mon'.h in tcrtn; of pre-
sent price,. 4819,4869-70, 4975. 

PIVE YEAR PLAN-
Demands for GI1IDts, '1954-55-

InjusrriC's-
Moion to reduce the Demand-

Failure of the - to promote t)1c 
ba'ie inm tries for tbe produc-
tion of capital goods. 4649,4805. 

Mini-try of Pinance-
MO'ion 0 reduce the Demand-

N"n-utili ation of the budl!etary 
pro,i ion of fu'lds by the Mini;-
trie-, re ulring in the arrears of 
wort rclaring to the --. 4819. 
4857-63,4975. 

Minhtry of Information and Broad 
ca~ting-
Morio'} to reduce the Deman:l-

Lack of nece~ary pro/Hon (or 
broadca'ting an i 111 Ue publicity in 
the rurlll areas about .the IChcmes 
under the -- in Andhra State. 

4309,4413-
Multipurpoae Rivu Schentc!-

Motio 1 to reduce the Demand-
Inclu'ion of Nan:!i Kana Proiect 

scheme in ,he-- 04Z1]a 4240-41, 
4281-83, 4304. 

FLOOD CONTROL-
Dcmmds for Grant., 19S4-5~

Mini-try of Irrisation and "Power-
Me ion to reJuce the Deman:!-

Un iue weigh!8JC.on power projectS 
in preference to --. ~l~ 43<:'4------

FOOD POUCY-
DCInands for,Grants, I954-~S-, 

Minkry of Fool &: AO r1cuI :ure-
MD ion fO reduce the Dcman:f-

Foo:i policy. 3466, 3475-76, 3480, 
3492-9(),350 5-o8, 35u, 3529, 
3530-31. 3534-35,3536-37, 3546. 
3549-50 ,3S55· 

FOOD SITUATlCN-
Receipt of a DCtition ,.. --. Sil!o. 

FOOD SUBSIDY-
Demands for Grants, '954-55-

Mini~try of Finance- -
Motion ~o reduce the Demand-

Necessity for grlIl[;DB greater finan-
cial as,i;tance to Tra,-ancore-
Cochin by \\8y of - 4818, 4975· 

FO:JDGRAIN( ~)-
Demands for Grants, 1954-S~

Minis ry of Food an:i A'nc:u1ruro-
Mo ion to reduce the Demand-

Fooj policy. 3466, 3475-76,3480, 
3492-96,3505-08, 3511, 3529, 
3530-31,3534-35, 3536-37, 3546, 
3549-S J, 355S. 

POOTWBAR-
Demands for Grant" 1954-55-

Ministry of Commerce and InJu!try-
MD ion to rcdUQj' the Demand-

CIo ure of several futile mills, art 
silk factories, small-,caie shoe, 
and soap Cae.cries. ~S. 

Un;on Ex, iac Duje,·-
Mo io, to reduce the Demand-

Tu imposed on--.4821, 4975· 

FOREIGN CAPITAL-
See "Capital". 

FOREIGN COUNTRY(IBS)-
I)cman:is for Gr'n[~. 1954-5S-

Mini,lry of Defence-
Mo'io, 10 reduce rh' Demand-

Purchase of defe'lCC !tore~ from 
outside. ::1992, 2996-97, 30c»-02, 
3030-31, 3042, 3052, 3060-61, 
3110.3116,3125, 314]-42. 3143, 
3207-13,3209,3245--47. 

MlIliltry of information and Broad-
casting-
Motion to reduce the Demand-

BUlibition of DC\III reell proJuced 
by fozeilln concerns as news reel. 
like the P8I1IDlOunt New. props-
gatin~ fa'ac r.e\\8 and biased ver-
sioDi of incidents. 4308, 44]3· 

"Milce'larcout Deparrmen" and Bspen-
diture under the Ministry of Works, 
House an:i supply-
MD'ion to reduce the Demand-

Pun:haae and SUpplyOrganiaatioDl 
in India and abroad. 39Z7, 3954-
55,3965--67,3971• -----
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FORBIGN EXPBRT (S)-
Demands for Grants. 1954-55-

Ministry of Projuction_ 
Mo·ion to re:!uce the Demmj-
Workin~ ,of shipbuildi:lg yard at 

Visakhapamam with refere'1ce 
to--. 4480, 4483, 4525. 

Motion re imernatnioal Situation (Sub-
stitu:e Motion ad<Y,J!ed). 7518. 

PORBIGN LOAN(5)-
See "Loan(s)". 

FOREIGN POLICY-
Dernanjs fOf Gran's, 1954-55-

Extern 11 affairs-
Mojo:) to r:1uce the Deman:!-

Basic princip~es unjer!yiit1 tbe--. 
2805,2S26--29, 2832--46, 3852-
53,2858--58, 2871-72,2879-83, 
2884---91,2921' --25, 2926, 2940-

43,2949-51,2972-74-
POREIGN POSSB,SION3-

Ca11in,! A,t 'ntion tl) M~tter(s) of Urgent 
Pub'ic Impor"'lce-
Situation in Fre~cb Indian Settlements. 

2978-83. 
Deman:!s for Grants, 1954'55-

External Affrlirs-
Motion to rejuce the Demand-

• 
Llquidatio'l of foreign pockets in 

In:!ia. 2786, 27~2, 28J5. 2824-
25.2830-31.2852,2872-73, 2888-
89, 2903-:>6, 2963-66, 2974. 

Nee:! for action against Portu~ 
and France reg-Rrding in!e~ration 
of Foreip;n Pockets with the 
In:lian Union. 2787, 2790-92, 
2815, 2833, 2888-89, ,2903--qO 
2953-66,2974. ' 

Motion re intemuional situation (sub-
sritute 1fIorion adopzeQ), 7493-95, 
7527-30, 7538, 7603-07· 

Paper(s) laid on the Tab'e-
Document entitled "TIle French settle-

ments in India. 52~2. 
Statemc'l! re dc"elopment in French' 

Settlements in India. 
FORBIGN THCHNICIAN.5-

Dema'lds for Grants, 1954-55-
~ailways-

Railway Board-, 
Mo'ion to reduce the Demand-

Expenditure on--etc. at Chitta-
ranjan. 1400, 1538. 

PORBIGNBR(Sl-
Deman:ls for Grants, 1954-55-
, Capital Outlay of the Ministry of Com--

merce and Indusuy-
Motion to reduce the Deman1-
E~tab1ishment of Civil f1.xplosh-e 

Factory wtth the aid of.--. 4652, 
48°5. 

538 L,S_D,~ • 

PORBIGN(S)-contd. 
Demands for Grants-contd. 
Mis,ceUaneous Departments and Bxpen-

dlture un:ler the Ministry of Com-
merce anj In:!ustry-

Motion to rduce the Demand-
Grants of patents to --. 4651, 

4805. 

FOREST(S)- " 
Dem.ands for Gtan:S,~954-55-

Forest-
Motion to reduce the Deman1-

Comcuation 'Of --. 3457, 3501. 
3544-45· 

Demmds for Grants, 1954-55-
Forests-

3463.3459-3562. 
Motion to redu~ the Demand-

Conservation of fore,ts. 3467,350, 
3544-45· " 

Wild We of the country. 3467. 
Demands for Grants on Account. 1687. 

1696· 
FORWARD' CONTPACTS (REGULA-

TION) AMENDMENT BILL, 1953-
See under «Bill(s)". 

FORWARD MARKET COMMISSION-
Demnds for Grants, 1954-55-

Miscellaneous 'Departments and Expen-
diture un~er the Ministry of Com-
merce I!lld lndustry-
MQrion to reduce the Demand--

, ~orking of the Trade Mark, Com-
minee,--and Jute Enquiry' 
Commission. 4651, 4805. 

POTEDAR, PANDIT-
Demand for Gra.,ts, 1954-55-

Ex ern!l! Affairs-
Motion to reduce the Demand-

Basic principl'os underlying the ' 
,foreign policy. 2940-43. 

FRANCE- \ 

Demands for Grants, 1954-55-
External Affairs-' 

Motion to reduce the Demand-
Need for action against Porrugal and 

France regarding integration of 
Foreign Pockets with the Indian 
Union. 2787, 2790-92, 2815, 2883. 
2888-89,2903--06,2963-66,2974. 
2787, 2788-2874, 2875-2974-

FREIGHT CHARGES-
Demands for Grants, 1953-54-

Ministry of Commerce and Industry-
Motion to reduce the Demand-

Reduction of -- on pineapples 
4602,480<. 
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FRENCH INDIAN POLICE-
Calling AttentiOl,l to Matter(a) of uraent 

Publ:c Importance-
FiriAg by -- near Mahe. 61]5-37. 

Motion fal Adiournmcnt- . 
FiriDg by -- near Mahe (DiSGllarzM4). 

5913-17. 6137· 
FRENCH POLICE FORCE-

Calling AttentiOl,l.*, Matte.(s) of Urpnt 
Public Importana- . 
Stationing of -- outSIde InclIlIII 

Consulate in Pond;chery. 379S-96-

fRONTIER MAIL-.-
Sa "Railway Train(s)". 

FUNDS-
J)emands for Grants, 1954-55-:" . of 

Capital outlay of the Millistry 
Health-
Motion to reduce the Demaad-

'lnadequacy of-for hc:alth. 4590. 
4638• 

Ministry of FjnaIlce- D---.I Motion 10 reduce the ..........-. 
Failure to utilise the!b~W'Y provl-

sioas of- made ~blefor the 
devdopmeDt acbemeI. 4820, 48%3- . 
39, 4961-64. 497So 

Non-utilisation of the bUdF~. pr0-
visions' of - by the MUllStries 
resulting in the .arrears of ~ 
relating to the Five Year Plan:. 
4819, 4857-"-63. 4975· 'cuI 

Ministry of Pood and AgrJ ture-
Motion to reduce the Demmd-

Proper use of --. 3467· 
Ministry of Health-

Motion 10 reduce the Demlnd-
Failure of the Ministry to allot m?re 

_ in the Budget for expaI1S1OD 
of medical facilities on a Jarse 
scale in rural areas; 4589. 4638 

PURNITURE- . 
Demands for GrantS 1954-55-

Other Civil Work&-

.", 

Motion to reduce the De~-. 
Need to'introduce an mqUllY mto 

the prices paidfol--in the M.PL 
I\atS in North and South A'VCIlUC. 
3927. 3928-30. 3970071• 

G 

GAnGIL COMMITTEE-
"I)cmallds for Grants, 19S4-55-

MiDistry of Finance-
Motion to reduce the 'Demand-

Resolution of cut in House Rent 
Allowance of employees in "C" 
cIuI stationa in the pay ranae of 
Rs. 75-100 due 10 the imple-
menution of the - recom-
mendations. 4817. 4863. 
4868-69. 497S· 

GADGIL. SHRI-

Abducted PerllOns (Recoverv and Rettora-
tion) Amendment Bill (as passed . bJ 
Council of States)- . 
Motion to consider. 666, 7a6, 737--40> 

Barsi Light Railway Company (Trans-
ferred Liabilities) BilI-
Motion to consider. 781. m--Bat. 

817. 
Consideration of clauses. 819. 890-
Business of the House. 7795-96-

Companies BiU-
Motion to .refer to Joint Cotnmitt_ 

Amendment to circulate. 6.CaI. 
6.40 5, 64a3. 

Finance Bin,-
Motion to consider. sa92. 
Consideration of clauses. 5429. 
MotiGII to pass. 5451-53. ' 
General discussion of the Omenl 

Budler. 2235-44. 
Hindu Marriage and Divorce Bill-

Motion for concurrence in the rec0m-
mendation of the Council of Stah8 
to Join the Joint Committee. 
7068-79. 

Motion for Adjoununent-
Failure of Government to bring In • 

motion to discuss· Calcutta situation. 
• z.ta. Prevention of Disqualification (Par1ia-

ment and Pan eStates Legialaturea) 
Amendment Bill (as passed by Council 
of Statc:s)- , 
Motion to consider. 5949-51. 

Question of Privilege. 7164. 
Resolution re Second Chamber at the 

Centre. 3983-88. 
'Resolution re working of IJdminiatrative 

(!J machinery and methods at the Centre. 
SOO4-u. 

Salaries and allow~ of Mcmbera of l\ 
Parliament BilI-
Motion to consider and amendmeDt to 

circulate. 740S. 
Consideration of clauses. 74311-.41. 

Special Marriage Bill (as puaed b,. 
Council of States)- -
Motion to consider. 8007. 8o.M. 

804s, 8054-61, 8106· 
Statement re Indian Cattle PresemWaa 

Bill. 6a39·-·40. 
Statement re Indian Cattle PretenatioD 

Bill. 19sa (by Seth Govind Da). 
7995· 

Statemellt re purchase of tracton far 
Central Tractor Orpnilatio,L 
7987. 

GADILINGANA GOWD,' SHRI- • 
Air Corporation (Amendment) BiU-

Consideration of cau.es. 2189, 2190-
Conttol of Shipping (Amendment) BiD-

Consideration of clauses. 2202. 



INDEX TO DEBATES, PART II, 6TH SESSION, 1854 

GADn..INGANA, GOWD-contd. 
D~ds for GranlS, 1954-55-

CapItal Outlay on Multipurpose River 
SChemes- . 

Motion to reduce the Demand-
Failure to give adequate ~finance to 

Andhra State to bring lands in 
Tungabhadra Project area under 
cultivation. 4213. -

Failure to give the assistance of the 
Central Tractor Organisation to 
Andhra State for Cultivation of 
lands in Tungabbadra Project area. 
42 13-14. 

Industries-
Motion to reduce the Demand-

Sad pligbt of handloom weavers. 
4768-69. 

Unsatisfactory condition of handloom 
weavers and the handloom industry. 
4768-69· . 

Ministrv of Commerce and Industry-
4769-70. 

Ministry of Infonnation and Broadcast-
ing-
Motion to reduce the Demand-

Lack of necessary provision for broad-
casting and wide publicity in the 
rural areas about the schemes under 

iI' the Five Year Plan in Andhra State. 
4309· 

Demands for Grants, 1954-55 --
Railways-

Railway Board-
Motion to reduce the Demand-

Representation of Cbenchus (Hill 
Tribes) of Andhra. 1400. 

Drugs and Magic Remedies (Objectionable 
Advertisements) Bill (as passed by 
Council of States)-
Consideration of clauses. 5777-78. 

GANGA BARRAGE PROJECT-
Demands for Grants, 1954-55-

Irriga~on ~Including Working Expenset). 
NaVIgatIOn, Embankment and Dram-
age ~orks (met from Revenue)-
Motl~n to reduce the Demand-

Failure to provide for ti1e--in .. 
adequate manner. 4213, 4304-

GANGA DEVI, SHRlMATI-
Demands for Grants, 1954-55-

Ministry of !rome Atfairs-.4075--8o. -
GANPATI RAM, SHRI-

Dem~4s for Grants, 1954-55-
AVIatIOn. 3887. 
~~_ of Works, Housing azul 

Motion to reduce the Demand-
Arrangements for industrial houam,. 

3932-33. 
Other Civil Works-

Motion to reduce the Demand-
Failure to check corruption BDlODpt 

tbe officers in tbe C.P.W.D. 3933-
-36. 

Demands for Grants, 1954-55 -- Rail-
ways. 1392. 
Railway Board --. 1468---'71. 

Motion to reduce the ~ 
Passenger amenities. 14fi9" Lf1O, 

1471. 
. Representation of Scbedu~ Casre.. 

1470-71. 
Discussion re delimitation of CODIti-

tuenci~. 7490-92-
General Budget, 1954-55-

Su "Budget, General-19S4-5S". 
GANDHI, SHRI V. B.- I Order of Government Bills. 5476. 

Bani Light Railway Company (Trans- [ Special Marriage Bill Gas passed by CounCil 
ferred Liabilities) BiIl- of States)-
Motion to eonsider. 81I-15. I Motion to consider. 7942-

Commonwealth Finance Minister's Sydney I GENERAL POLICY-
Conference. 2289-92. 

• Demands for Grants, 1954-55-
Control of Shipping (Amendment' I Ministry of Information and Broadcat-

Bill (as passed by Council of States)- ing- . 
Motion to consider. 917-21. 

Demands for Grants, 1954-55- I Motion to\reduce the Demand-
Commercial Intelligence and Statistics. --followed by the Ministry. 4309 

4674. I 43II-I2, 4322-23, 4331-32, 4413' 
Ministry of Commerce and Industry -. 1 GENERAL PROVIDENT FUND-

4675· I Demands for Grants. 1954-55-
Motion to reduce the Demand- j AI-iatioll-

Foreign-owned industrial and com- I Monon to reduce the Demand-
mercial undertakings in India. 

4671-75. " Failure to aUo\\ CIIIS1; I.V Staff of 
Policy of allowing foreign firms to I I Civil Aviation Department to con-

establish factories when Indian tribute to G. P. Fu,.-l. 3806, 3B94. 
firms are already established. \ 3908. 
4671-75· 

DisCussion reo issue of Ordinances. GENEVA CONFERENCE-
I09--JI, JI2-13. \ Motion N. International Situatioa 

Report of I.F.C. Enquiry Committee (Subslitute Mo'ion aiopt<!d). 7497.....". 
___ -_-_.-_ .. 1229-~32_. __________________ ~ __ ~~7~S22~-~2~7.~7~5~44~,~75~5~2~.~7~5n~··9~,~7~5~98~.~ __ __ 
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GEoLOGICAL SlJRVEY- GIRl, SHRI V. V.-

HOUSE OF THJ PEOPLE 

DemanJ for .Or anti, 1954-55- 4982, 
4984-rDemu!ds fol' Grants on AccOUllt. 

{, J687, 1702. 
GHOSH. SHRI A.-

General di!cussioll. of ~J General 
Budget. J954-55. 346J-64.A 

GIDWANI. SHRI-
Abducted PlO'ons (Recovery and Restora-

tion) Amendment BiU (as passed by 
Council of Stllte)- .. 
Motion to consider, 7E6-68. 

Demands for Grants, 19S4-~S'
Expenditure on Displaceli pet'tIOm-

Motion to tcduce the Dcmand-
Btpendirure on displaced penons. 

3571-72 • . 
Failure to r.,habiliate d.splaccd persons 

satisfact.orily. 3571-14. 
Minhtry of Rehabilitation--

Motion to red1l£e the Demand-
Failure to proceed with Compensation 

schemes. 3517. 
Failure to pursue a humane policy iD 

the maner ofJ'l:lCOvery of reQts. 3571. 
"General policy regard iD.g loaDs 8.nd 

c:ompeD_ation scliemes. 4S14r-17· 
3517-80• 

I:dimitation of CODSlitueDcies. 7346-sI, 
Di~1aced Persons (Claims) Supplemen-

tal)' Bill-
Motion to consider. 488-90. 492, 

494, 495, 491, 498, 499, SOC>-OS 
So6-o7· 

Amendmeut to refer to Select Com-
mittee. 48~, 49,l, 494. 495, 
497,498.499. SOO--OS.so6-v7· 

PiDanc:e Bill-
~ to pass. S463~65. 
Motion on address by the PreMeDt. 

J6~-69. 212-30, 233. \ , 
Report of I. P. C. EDqWry Cammittee. 

J252-SS· 
Reso1ution r •• family pJanniDg. 25B9-9J ' 

2634--40 • I 
ResOlutlOD r,. Second Chmlber' at the 

Calm:. 401S. . 
Resol~OD re .... orkiD& 0< aJm;.llistJttivc 

IIIlIChinoiry and mctho~ lit tile CcDUe 
6219, 6:Z20. 

Salaries and AlIo\laIJCes of Memben of 
PBl.tiament Bill-
Conside~D. of .:':.uses. 7441. 

Special Matriage BtU (as passed by 
Council of Stata)-
Motion to con,idcr. 7801, 7806. 7807. 

7809, i823. ~. 
T1aosier of E' .. -JeeDeposits Bill-

Motic .. to·consider. ~J42-4~. 

Dc:tnaDdsfor Grants, 1954-55-
MiQi&try of LaboUl'-

Motion to reduce the Dcmand-
A correct labour POlicy. 37 81-86. 
Comprehen;ive legiliatioD.· to settle 

Industrial disputes. 371\6-90. 
Delay in implementation of the 

Minimum wages . Legislauon. 
3785-86. 

Bnforc 'm:nt by law of the basic 
minimum wag'·S. 378S-86-

lDi:fficiency in "tackling industrial 
. di'pure~. 3786-90. . 

Pro"er minimum and living Wiles 
• for labour 3785. . 

Quick and sBlhfactoy rettlenient of 
industrial di, putes. 3786-90-

Factories (Amendment) Bill (as pass-
ed by Council of Stales)-

Motion to consider. 5812-18. . 582S· 
5821.Si!63. . 

Amendment to refer to Select Com-
mittee. 5825. 5827, SRS3. 58iJ~77. 

ConsideratiO!l' oC clauses. 5878, 5880. 
5882• 5883, S886-81, S889, 5894. 

Motion to pass. 5896, 5904, S~ 
59I~2L ~ 

Minimum wages (Amendment) Bill· .. · 
C4mdderation of clau~es. 2203 •. 2204.. 

2206. 

Motion to pass. as amended. 2207. 
~88-93 .. 

Monon to con.ider the am::ndmeut 
made by the Council of StatC.-.764ob 
75· 

Motion to agree to tbe amendl1lCDt made 
by the Council of State". 1615. 

R cporh of Training and Employment 
Ser.ice . Crani a, ;on Committee IIIId 
National Trade, Certification Investi-
gation Comrnillce-Laid on lbe 
Tablc. 7169-70. 

GlRIDIH-
Demand~ for Granjs, 19~4-5S 

Minhtry of Prod"ucnon-
Modo' to reduce the DemilD i-
Prevendon of premature compWIIOr7 

rctiremen: of Coal miners of Giridib-
~"'9. 

Withholding of wages for 26th 18DWIrJ 
(Fepublic DiY) of contt8Ct labour 
of Benno CoUfery (-). 4479-

GLASS INDUSTRY-
.. fA "Industry(ies)". 

GOA-
CalliD'! a ·rntion to Mattci(s)of UrgeD 

Public rrportllDC:-
SitlNtio'l in--. '919'20. 
Statement by ':'rime 'vI·Diner.··' appli-

cability of the North Atlantic ". 
An,lo-Pottu~se Tl't'atiCb to-
480?-It.l. 
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GODAVARI RIVER-
, Demands for Grants, 1954-55-

Miscellaneou; Departments and Ex-
pen~lil ure under the Ministry of Food 
and Azricultere-
Mo:ion to reduce the Demand-

Geological survey an::! tube wells in 
Kistna a,d -- basins. 3469. 

GoHAIN, SHRI-
Leave of absence to -- from the 

Hou.le. 1981-
GOLDEN ROCK-

Demands for Grants, 1954-55--
Railway....-
O~en Line' Work~ - (Revenue) --

Labour Welfare-
Morion to rduce the Demand-

Impro"emem of sanitary conditio:ts 
in Golden Rock anj Erode Railway 
Colonies. 1595,1641. 

GOLDEN ROCK WORK5-
DemJnds for Supplemantary Grants, 

1953-54-
Railways--0rdinary Working Ex-
pen~es-Repair5 and Maintenance-
Motion to reduce the Dc:mand-

Bad MaintenanCe of Ways and 
• Works in Southern Railway and-

702-08. 
GOPALAN, SHRI A. K-

Demands for Grants, 1954-55-
Extemal Atrairs-

Motion to reduce the Damaud-
Failure to stop the recruitment of 

Gurkhas by the British and their 
transPQrt to Malaya through India. 
2786. 

Liquidation of foreign pockets in 
India. 2786. 

Indian Posts and Telegraph Department 
(Including Working Expenses)-
Motion to reduce the Demand-

Di5criminatory and prejudicial !Teat 
ment towards ex-Stale employeeS 
of Travancore-Cochin "Stare. 3804 

Ligh thou,e~ and Lightships-
Mouo' to reduce the Demand-

Failure to provide adequate protecuon 
and nelp ro country crafts in coastal _ 
veas. 4419. 

Ministry of Food and Agrielture-:-
Motion to reduce the Demand-:' 

Follow and other waste lands In the 
country. 3465. 

Miscellaneous Departments and Expendi-
lure under the Ministry of Food and 
Agriculture-
Motion to reduce the Demand-
Producer-alm-Consum~ Societies 

in MJiabar Distric. :!469, 

"GOPALAN, SHRI A. K.-.comd. 
Demands for Grants, 19S4-S5-contd. 

Callillg Attention to Matter(s) of Urgent 
Public·lmportance- . 
Arra~gements on the occa~ion of the 

I.A.F. exercises on 28th March. 
1954· 3391-92, 3394· 

Hydrogell bomb tests. 3690 
High Court Judges (Con:li1tons of Servicc 

Bitl-
Motion to con~ider. 5610. 

Press (Objectionable Matter) Amend-
ment. Bill- . 
Morion to consider. 1732.. 
Modon to ?as! as amended. :3121-25. 

Resolution reo working of administrative 
machinery and methods at Centre. 
5045·. 

Unemployment Relief Bill (by -'-) 
MOlion for leave to introduce. 2016. 

3146. 

GORAKHPUR-
Calling Attention to Matter(s) of. Urgent 

Public Importance-

RailwaY' accident near -- 3396-97. 

GOUNDER, SHRI K. P.-
Finance Bill-

Motion to comidet 5238-42. 

GOVERNMENT ASSURANCE(S)-
Supplementary Statement No. : 

VI and I and No. X and VI showing 
action taken by Go\"ernment< on assu-
rances, etc. given during the First Ses-
sion, 1952, Second Sesion, 1952;, 
Third Session, 1953, Fourth Session 
1953 and fifth Session, 1953 of the 
House of the People during the 
Four'th Session, 195 I and Fifth Ses-
sion, 19<;2 of the Provisional Parlia-
ment-Laid on the Table. 1386. 

Supplemetary statement Nos. X II 
XIII, XII, VII and II mowing action 
taken bv G')vcrrment on 'various 
assurance 5 etc. gh"en during First 
Session, .1952 Second S~sion, 1951-
Third Session, 1953. Fourth Session 
1953, and Fifth Session, 1953 of 
House of the People -- Laid on the 
Table. l653-54. 

Supplementary statements Nos. XV, 
XIV, IX and IV showing action 
taken by Government on var,ous 
&s&urances etc. given during First 
Session, 19,2, Third Sc~~ion, 1953. 
I'ourlh Sess"ion, 1953 and Fifth Se.. .... 
sion, 1953 of House of the Peopl~ 
Laid on the Table. 5153-5+ 



HOUSE OF THE PEOPLE. ------...:...---------------- .. - .. --~.-.. 
GoVERNMENT DEPARTMBNTS-QIffld. 

D=wlds for Grant&, 1954-55-
Misc:dlaneoua Departments and Expendi-
JlD't: under the Ministry of ComIpen:e 

and Industry-
Motion to reduce the Demand-

Dissolution of certain departJDent' 
whose functions life unnetessary 
overlapping and superfluous. 465:1, 
4805· 

GOVERNMENT DOCfORS-
, emands for Grants, 1954-55-

Min'stry of Transport.- . 
Motion to reduce the Demand--

Medical examination of seamen by-
4417, 4424, 4473· 

GOVERNMENT EMPLOYEE(S~ 
s« "Employee(s), Government". 

GOVERNMENT OF INDIA-
Settlement of Outstanding Liabilities 

of Union of Burma to Govt. of India 
-- Laid on the Table. 4358. 

GOVERNMENT OF PART C STA1"ES 
(AMENDMENT) BILL. 

Ileoeipt of Petitions. 4357. 
GOVERNMENT OF PART 'C' STATES 

(AMENDMENT) BILL (Aremd_' of ,cctiort, 1, 3 etc. and Ortriuion of ,",ioN, 
~J, etl!. -- by Sl>ri Bir." Dult)-

S" under "BilI(s)". 
GOVERNMENT OF PART C STATES 

CAMENDMENT, BILL-
S" under "Bill(s)". 

GOVIND DAS, SETH-
Demands for Grants, 1954-55-

External Affairs-
Motion to reduce the Demand-
Basic principles undcrlyina; the 
for<ign policy. :z884-sll. 
LiQuidation of foreisn pocteu in 

India. :1888-89. 
Need for action against Portugal and 

France regarding intqrati(lJl of 
foreign pockets with the Indian 
Union. 2888-89. 

Ministry of EducatiOn --. 3310, 
33:W-:Z7, 3436, 3446-47, 3460-61. 
Motion to reduce the Demand-

Sound education policy .. 3po-n 
3436, 3446-47. 3460-61. 

lDdian QltJ1e PrCllCrVation Bill-
by-
Motion to CDnRider- and amendment 

to refer to Select Committee. 862, 
863, 875-80, 8&4, :1019, 2020, 202J. 

Motion reo International Situation 
(Substitute Motion adopted). 
7534-41• 

Special Marriaae Bill (as pauea b, 
Council of Statcs)-
Motion to consider. 7861~. 

GOVIND DAS, SETH __ td. 
Statement "e. Indian Cattle Pretcrvatlc:8 

Bill. 6Z40-41. 
Statement reo Indian Cattle Preservatioll. 

Bill, 195z of --. 7996, 1997. 
GRANTS- ' 

Demands for Grants, 1954-55-
Grants-in-aid (0 States--

Motion to reduce the Demand-
Feasibility of appointing 8 Parlia-

mentary Commission to supervise 
and check up and also to report to 
the Parliament the expenditure of 
the--made by the Pllfliament to 
the various States. 4823, 4846-so. 
4952-56, 4975· 

Inadequate---to the State of West 
Bengal to compensate loss in jute 
duty and share of income taX iD 
termsof the Finance Commission's 
recommendations. 48:13, 4975. 

Demands' for Grants, 1954-55 --
4814, 48z3-49J8, 49:16-75, 4978. 

Grants-in-aid to State_ 
Motion to reduce the Ikmand-

Claims of Travanrore-Cochin for So. 
per cent, of the total income derived 
from the duty on pepper. 48u. 
4975. 

Feasibility of appointing a Parliamen-
tary Commission to supervise ancS 
check up and also to report to tht 
Parliament the expenditure of the 
Grants, in· aid made by the Parlia-
ment to the various States 48:13. 
4846-50-4952-56, 4975· 

Inadequate grant to the State of West 
Bengal to compensate lOllS in jute 
duty and share of income tax in 
terms of the Financc Commission' .. 
recommendations. 4823, 4975. 

Inadequate provi9ion for the welfare 
of the scheduled Castes and Tribes. 
in part 'C' States. 48Z3, 4975. 

Demands for Grants on Ace-aunt -
1687,1695· 

GRlVANCE(S)-
Demands for Granu, J954-SS-

Railway_ 
Miscellaneous Expenditure-
Motion to reduce the Demand-
-of daily WIiI'=S labour. 14~ 

I 1539; 
GUHA, SHRI A.C.- of 

Agreements between Rajpnmukh 
saurashtra and R~e Bank of 
India -- Laid on the Table. 257-
58. lat' Amendments on General Regu lOllS 
of rhe Industrial Finance Corporatioo 
of India -- Laid on the Table. 
6 134-35. 

BlHiness of the Hou_ 
Circulation of copies of the Industrial 

Financc Corporation Enquiry Com-
mittee Repott and alloancllt of time. 
975. 976. 1057. loS8. 10S9. 1060. 
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GUHA, SHRI A.C.-cunttL 
Ccnual Excise Notification Nos. I, 3, 

6 and 7 in accordance with section 
38 of the Cenu al Excise and Salt 
Act, 1944. -- Laid on the Table. 
4585-86. 

Correction of answer to Starred Question 
No. 867 asked on ,loth ,MaIch. 
1954· 6671-72. 

Fmance Bill-
ConsideIltion of clauses. 5444. 

Notifications under the Sea Custotns. 
Act -- Laid on the Table. 258. 

Rehabilitation Finance AdministIation 
Loans. 22 I 6-17. 

Report of loF.C. EnqUiIY Committee 
--. I2u. 1235. U41-42. 1279. 
2075-92. 

Report of Indian Council of Agriculnual 
RCleatch, 1951-52 --' Laid on the 
Table. 6135. 

VoluntaIY Surrender of salaries ,(Exemp-
tion from Taxation) Amendment 
Bill-
Morion to considCI. 5493-94, 5508. 

S5 u - 15· 
Morion to pasa. 5517. 

GUPTA. SHRI SADHAN-
Absorbed Areas (Laws) Bill-

(as passed by Council of States)-
Motion to consider. 5715-18. 

Business of the House. 4810. 
Code of Criminal ProceduIe (Amendment) 

Bill-
Motion to refer to joint Committee. 

6457. 6532. 6550. 
Amendments to refer to Select Committee 

and to circulate.' 6532. 6550. 
Companies BiU- ' 

Motion to refer to Joint Committee 
and Amendment to Circulate. 6242. 
52, 6256, 6375. 

Demands for Grants. 1954-55-
Commercial Intelligence and Statistics-

Motion to reduce the DCIDaDd-
Failure to take action against the 

Bengal ChambCI of CoUlIDCIce for 
directing its constituents not to 
futnish figures about foreigners 
employed. 4650. 

External Affairs-
Motion to reduce the Demand_ 

Failure to leave the Commonwealth. 
2786. 

Ministry of Commerce and JndusttY-
Motion to reduce the Demand-

Continuance of Imperial PreiCIence. 
4644. ' 

Failute to adopt a tariff policy 
calculated to foatCI indigenous in-
dusuy and ttade. 4644. 

Ministry of Finance-
Motion to reduce the Demand- . 

. Failure to stop foreign firms from 
exporting their profits and in DOt 
dil ecting them to invest it back 
into the industJil. 4838-41 • 

, 

J 
GUPTA, SHRI SADHAN--contd. 

Demands for Grants. J9S4-5s-colltti. 
MiniStry of Financ:-conld. 

Motion to reduce the demaIl(!-cDIIItI. 
Failure to stOP investment of foreip 

capital iin indusniea where IndiaD 
Capital s available much to the de-
uiment of ruitional interest. 4838-41 
Refusal of supplies. 4S37-38. 

Ministry of Transport- • -
Motion to reduce the Demand--

Medical examination of seamen bJ 
Government docton. 4417· 

Demands for GIants. 1954-55--
Railways-
OrdinarY WOlking Expenses--OpelU-

ins Staff-
Motion to reduce the Demand-

Disabilities of railway staff. IS49-SL 
Union Excise Duties-

Motion to reduce the Demand-
Failure to levy adequate iD:c:omc ~ 

on foreign concerns and bIg IndiaD 
capitaIists. 4820•. ., 

Drugs and Magic Remedies (Ob)ecnon-
able Advertisements) Bill en passed b, 
Council of States)-
Consideration of clauses. 5771• 577:1.-13. 

Govei~t of Part C States (Amend-
ment) BiU- . 
Motion to conSlder. 63-65. 6~-68. 

Indian Arms (Amendment) Bill~ 
(Ammdmell t of SeaionJ 1 and 26 and 1111_ 

tUm of "tfIJ JeaionJ 17A and 34: ", 
Shri U.C. POlruJik)-
Motion to consider and amendmcnta to 

c:irculate and refCI to Select 
Committee. 457:a-76. 

Lushai Hills District (~ of Name) 
Bill (as passed by Council of States)-. 
Motion to pass. S7~1. 
Motion re IntCInau~na1 Situation. , 

(Substitute Monon adopted). 
751S- I9· Am' ndment Press (Objectionable MattCI) e 

Bill-
Motion to consider and aDlCndment to 

circulate 1924-30, 1965· 
Consideration of clauses. 2012. :1.014"15. 

2094> 2117· .. 
Question of Puvilege. 71~. 
Resolution " family C=::- :1.5:; 
Resolution 16 Second at Ii 

Cenue. 2651. :1.652, 3975-7 ... 
39SO• 

Voluntary SutI~r of Salade'en~ru!: 
tion from TaxatiOO} Amendm 
Moti9D to considCI. SSOS-oS· 

GURKHAS. RECRUITMENT OF-:-
Demands 'for Grants. 1954-5;-

External Aflail-
Motion to reduce the Demand- . ,"" 

Failure ro stop the--by the ~~ 
and their tranSport to "-z-
through India. :1.7116, 2974· -------
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GURuPADASWAMY. SHRI M.S.-
Abducted Persons (Reco~ery.and Restora-

tion) Amendment Bill (as passed by 
Council of States)-
Motion to pass. 778. 779. ,so. 781. 

Ait Corporations (Amendment) Bill-
Motion to consider. 2179-82. 

Code of Criminal Procedwe (Amendment BiI1- . 
Motion to refer to Joint Committee 

6497. 
Amendmems to refer to Select Com-

mittee and to circu1ate. 6497. 
Coffee Market Expansion (Amendment) 

BiII- . 
Morion to refer to Select Committee. 

7771-76. 
Commonwealth Finance Ministers' 

Sydney Conference. l276-Bo. 
Delimitation of constituenciel. 7359-

68. 
Demands for Grants. 1954-55-

(JJandernagore--
Motion to reduce the Demand--

Merger of Chandemagore with West 
Bengal :.l787. 

Defence Services, Effective -- Army-
Motion to reduce the Demand-

Continuance of tfle contraet system of 
. employment in the M.E.S. 3081. 

Corruption prevalent in the purchue 
and sale of stores. 2987. 

Failure to implement all the recommen 
dations of the ~Iyanwala Com-
mittee Report. 2987. 

Indianisation of penonnel in ordnance 
factories. 2987, 3082. 

Retrenchment and victimisation of 
staff in ordnance depors. 2987" 
3079· 

Defence. Services, Effective - Navy-
Motion to reduce the Demand-

Archaic condition of Naval yeS 
2987. 

~al Affairs-
Motion to reduce the Denland-

Appo.intmcnt of Ambassadors. 2787' 
Fallure of Government to have 8 

positive Himalayan policy. 2787. 
Indusrries-

Motion to reduce the Demand-
Fulure of Government to 8OJ'I'e the 

problems of the Coffee industry. 
4648. . 

Failure to aid the Sericulture Industries. 
4647. 

LiEht:hmucIJ and Lighnhi~ . 
Motion to reduce the Demand-

Failure to provide adequate 'protection 
aiJd haIl to country aaftB in ~tal 
areas. 4465· • 

Mininry of Defence· --. . mS-'17, 
~~ to reduce the Derrian~ 

Necessity of ~eningt he defence 
. ofthe c:ountrYiD view-of the U.s.-
l'akiitm Military Pa.n. 3077. 

I 
i 

GURUPADASWAMY, SHRI M.S.-coJIf4. 
Demands for Grants, 1954-S5-contd. 

Ministry of Trsnsport-
Motion to reduce the Demand--
Failure to lay down a .uniform policy for 

the management of transport services 
in the States. 4462-63, 4466. 

Ports and Pilotage---. 4463-65, #66. 
,Motion to reduce ·the Demand-

Negligence to develop natural ports 
of Karwar and Bhatkal. 4465. 

Demands for Grants, 1954-55--
Railways-
ConstrUction of New Lines---Capital 

and Depreciation Reserve Fund-
Motion to reduce the Demand-

Construction of Chamarajnagar-.Satya-
mangalam Line. 1644-

Ordinary Working Expemes-Repairs and 
Maintenance-
Motion to reduce the Demand-

Expenditure in connection with 
Kumbh Mela. 701-02. 

Railway Board-
Motion to reduce the Demand--. 

1453-55. 
Policy ~ith regard to staff. 1454-55. 

Demands for Supplementary Gran 
1953-54-
Defence Servil:es, Effective--Air 

Force. 578, 582. 
Mini8try of Health. 598-99. 
Miscellaneous· Departmenrs and Ex-

penditure under the Ministry of 
Finance. 587-88.591. 

Police. 602-03. 
Drugs and Magic Remedies (Objectionable 

Advertitements) Bill (as paned by 
Council of States)-
Motion to Consider. 5758-61. 

Factor;es (Amendment) Bill (as· passed by 
Council of States)-
Motion to consider. S818. 5819, 

S828-33· 
Amendment to refer to Se1cc:t Com-

mittee. 5819. 5828-33. 
General discussion of the <kneral 

Budget, 1954-55. 2508-13. 
Himachal Prsdesh and Bilaspur (New 

State) Bill Cas passed by Council ~ 
States)-

Motion to consider. 6905-07. 
Motion on Address by the President. 

169, 2:29, 454. 
Motion ". First Report of the Com-

mittee on Private Members' BUla-. 
• 836-39, 845. 

P cas (Objectionable Matter) Amendatent 
BIn-:.. 
Motion to consider and amendment to 

circulate. 1745-46,. 1902-o,5z 1963· .' 
Resolution re promotion of riDe tra!D1OS 
-. 1343-46• 

Resolution rt Second Chamber at the 
Centre. 2640-48. 4019-24-

ResoI1ltkm ,~ workios of admini,tratin 
machfnerv IUId methodt at the Centre • 
5017-20. . . 
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GURUPADASWAMY, SHRI M.S.--conul. 
Rubber (Production and M lJ'keting) 

Amendment Bill-
Motion to refer to Select Committee 

and amendment to circulate. 6940-
44· 

Special Marriage Bill (as passed by Council 
of States)-
Motion to consider. .7864, 7873. 

H 

HALYAL-
. Demands for Grants, 1954-SS --

R"!11ways-
MisceUancous Expend~ 

Motion to reduce the Demand-
Survey of Halyal-Klu:war Qilway 

line. 1484, 1539. 
HANDICRAFT -

See "Industry(ies)". 
HANDLOOM INDUSTRY-

Demands for Grants, 19S4-S5-
Ministry of Commerce and Industry-

Motion to reduce the Demand-
Dire distress of haniiloom weavers 

and dismal condition of hand loom 
industry. 4643, 470a-og, 47zo-as, 
48oS· Khadi and other -_. Development 

Rules ""-- Laid on the Table. . 27S7-
58. 

HANDLOOM PRODUCTS-
See "Cotton Textile(s)". 

aANDLOOM WORKERS-
5" "Wcaver(s)". 

HARIJAN(S)-
Demands for Grants. 1954-SS-

Ministry of Worts, Housing and 
Suppl1-
Motion to reduce the Dcmand-

Housing facilities for --- and agri-
cultural labourcn by supplying 
cheap housing materials. 39aS, 
3950-51, 3971• 

·HARPALPUR-
Demands for Grants, 1954-5S--

Railways-
ConstructiOl) of New Lines -- Capital 

and Depreciation Reserve. Fund-
Motion to reduce the Dcmand-

Opening of Satna-Harpalpur line. 
1645, J681. 

liATHI, SHRI-
Damodar. Valley Corporation Budget 

Estimates for 19S4-55 - Laid on 
the Table. a33a. 

Part one' of the Report of the Damodar 
Valley Corporation fur I95I-5z 
- Llid on the Table. : a332. 

, . 

aBALTH-
Demands for Grants: 1954-SS-
C4DI~ Outlay of the Ministry of Health-

Monon· to reduce the Dcmand-
Inadequacy of funds for--. 4590. 

4638. 
Ministry of Finance-

Motion to reduce the Demand-
Failure of the Ministry to provide mote 

finance for education. -- agricul-
ture and small scale industrfes. 
4820, 4842.-46, 4975. 

Failure to pro,.ide adequate finance for 
education, --, agriculture lI1ld 
smaIl scale industries. 4817, 4ll.p..46, 
4975· 

HlIDA, SHRI-
Companies Bill-

Motion ~o refer to Joint Committee mcl 
amendment to· circtllate. 5993-6004. 

Demands for Grants, 1'54-55-
M;nistry of Commerce and Industry-

Motion to reduce the Depland-
Constitution and working of the 

Cottage and Village Industries 
Board. 4757. 

Failure to promote Cottage indus-
tries. 47SS-59. 

Punishment for· Adulteration of Food 
stuffs Bill (by Shri JhunjhWlwala)-
Motion. to consider and amendment to 

postpone consideration. SSSO. 
HEM RAJ, SHRI-

Demands for .Grants~ 1954-5-5-
Ministry of Production. 450 I-OZ. 
Salt-
Motion to reduce the Demand-

Failure to develop salt ind1lStr7~ 
450z-05· 

. HBMBROM, SHRI-
Absorbed Areas (Laws) 'Bill (as ~ed by 

Council of States)-
Motion to consider. 57Z3-a6. 

HIGH COURT JUDG~S-
.1 (Conditions' of Service) Bill, 1954 (as 

passed by House of the People)-
See under "Bill(s)". 

II HI~!=\0:=:'H;;54_SS_ 
I Bilaspur-

Motion to reduce the Demand-
Proposed merger of Bilaspur witb-. 

4046, 4162-6S,4188-89, 4206. 
HIMACHAL PRADESH AND BILASH-

PUR . 
(New Suite) Bill (as passed by COWu:il c4 

States)-
Receipt of a petition. 68a7 .. 

HIM. .... CHAL PRADESH AND BtLASH-
. l'UR 

(New State) Bill, 1954 (as passrd by 
Council of States)-

Sell under "Billes)". 
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HINDI-
Desipatico of House of tbe People ud 

ParliameDt Secretariat ill -- ud 
Boglisb. 7388-go. 

HINDU GODS-
Demmds for Grants, 1954'55-

Ministry of Information md BroIIdc:astina 
Motion to reduce the Demud-

Failure of Government to preveDt 
insult offered to - ill cinema 
tUms like "Samrat". 4309, 4413. 

HINDU MARRIAGE AND DIVORCB 
BILL, I95Z-
Rl=ccipt of petitions relating to the 

_ as introduced in the Council of 
States 7170-71 -

HINDU MARRIAGE AND DIVORCE 
BIU. (AS PASSED BY THE COUNCIL 
OFSTATBS) , 

S. uncler "Bill(I)". 
HlRAKUD PROJEcr-

DcmaDds for Grants, 1954-55-
Ministry of Irrigation md Power-

Motion to reduce the Demand-
Delay md dissatisfaction in the pay-

ment of compensation in HiI8lwd 
Project. 4ZIZ, 04251-55, 4304· 

'Pailure to providrland for land and 
bouse for bouse compensation for 
land acquired for -. 4Zu. 
04255-56, 4304· 

Mismanagement in work done by 
ftrioUJ offices of Hirakud Project. 
.pu.4304· 

HOMB(S)-
Dcmlllld' for Grants, 1954-55-

&;pendirure on displaced pen~ 
Motion to reduce the Demand-

F'ailure to implement the lc:prd-
ing adVllllce payments to inmate, 
of Homes and grantees of maillt. 
enanc;e allowllJlce8. 3570.3'JOZ-03 

110MB DEPARTMENT- • 
Demand, for Supplemental')' Grants 
. in respect of PBPSU for 1953-54-

, 6zo,6zI. 
BOMOEOPATHIC SYSTEM OF 

-MEDICINE-
D,emands for Grants, 1954-55-

Mi."listry of Health-
Motion to reduce the Demand-

Failure to establish statutory counc:iII 
for ~lDOCOpIIlbic, Ayurvcdie md . "!~ S}'I6 temI of medicine. 4$90, 
..... 25-2 , 4638. 

HOSPBT-
DemandI- for GIants, 1954-55 _ 

Railwaya-
Construction of New Lines :....-. Capital 

and Depreciation Reserve FUDd-
'Motion to reduce the Demand-

Constructioo of Hospct-Dnana-sere line I1ia Sandur ud Hadapth 
1645. 16111. 

HOSPJTAL(S)-
Demands for Gruts. 1954-55-

Medical Services-
Motion to reduce the Demand-

Inadequacy of equipme..lt. bcd~ aDd 
-medical assistance in - CVCD in 
toWns and ciuel 4590, 4638. 

Inadequacy of medic.al assistance and 
-. even in towns. 4590. 4638. 

" 
HOUSE OF THE PEOPLE-

Designation of -- ud Parlilllllellt 
Secretariat in Hindi and BnJl.iah. 
7388-90. 

HOUSE RENT ALLOWANCE-
Demands for Grants, 19S4'S5-

Ministry of Finance-
,Motion to reduce the DeriIand-

Proper implementation of the I'CCIIlIIIl-
mendations. of the Central Pay 
Commission particularly in pIDt 
-of in 'C'class cities with popu1a-
tion~ of I lakh and above:. 4817. 
4975. Restoration of cut in---d' 
cmployce~ in "C" class stations ill 
the payrange of RI. 75-100 
due to implementation of the Gad-
ail Commmee rccoml1l"odations. 
4975.4817,4863. 4868.69· 

HOUSING-
~ for GrIIIIts, 1954-55-

AV18tlon-
Motion to reduce the' Demand-

Failure to give decent living quarter. 
to Class IV .ta1f ofCivi! AviatiOD 

. Department. 3806, 38~' 390~. 
MiscellancoUl Depamnents and HKpeadi-

lure under the Minisuy of La~ 
Motion to J;educe the Demaud-

Ho~sing fOI coal mines 8Dd ..,14 
mmes employees. 3709-10, 3757-

1:1_ .. : 58. 3759. 3~d 3791. 
~tuJe on dillp persons-

Moaon to reduce the Demand-
Failwe of Government to retuJn tbe 

houses of Mualim minorities in 
oc:c:upadon of lefusc:cs :md the grant-
ing of alternate accomJnOdatioo 
to thcsc refugees. 3569. 36<»<11. 
~5I-S4. 3692-95. 371l2-o3. 

F~ule to finalise the prices of quartera 
m Patel Nagar. Rajcnder Napr. etc. 
3570. 3644-45. 3646-47. 37~1. 
37°2-03· 

Wrong Policies in evicting dgplacal 
penona from their residences. 3570. 

~_ ... _ 3643. 3657-,8. 37cn-03. 
&IOWOW POllS and Telegraphs Department 

anc!uding Working ExPCDIlClr-
Motion to reduce the Demand-

Lack of qUItters for employea of 
Postal Department. 3803. 3818. 
3908. . 

Mmiatry of Irrigation and P~ 
Motion to reduce the Demand-

Failure to provide Iud for. land aDd 
house for house com~on fw 
land acquired for ltiiakud ProJca. 
4312, o4255-S6, 4304-
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HOUSING-Collld. 
Demands i"r Gr.mts. 19S4-Ss-QmttL 
Ministry of Transpon-
Motion to reduce the Demand-

Urgent need to consuuct quaners for 
the Delhi Transpon Service staff in 
Delhi. 4418. 4423. 4471• 4473· 

Ministry of Works. HtlUsing and Supply, 
Motion to reduce the Demand-

Arrangements for industrial housiag. 
3924. 3932-33. 3937. 3953-54> 3960. 
3961-63. 3971• 
Help for p!=ivate housil1J societies 
and public I.:O-operatives. 3925. 3940-
44. 3971. __ f.lcilities for Harijans and Agri-
coIturallabourers by supplJling cheap 
__ materials. 3925. 3950-51. 3971. 
Low cost houses on the mod.ds of 
those exhibited at the International 
Low Cost Housing Exhibition. 
3925. 3930-31• 3937. 3964-65. 3971• 

Other Civil Works-
Motion to reduce the Dcmand- . 

Need to introduce an inquiry into the 
prices paid for furniture in the M.Ps. 
flats in North and South Avenue. 
3937. 3938-)0. 3970-7J • 

Providing of quaners· to employees 
working in aerodromes. 3936, 
3958-60. 397J • 

Provision of air conditioning and 
dessert CooI~rs tl> Ministers. Deputy 
Ministers and Secretaries in their 
resid.ences and office rooms. 3937. 
3933. 3971• . 

~ SINGH. SARDAR-

VAbductec:! persons (Recovery and Res-
toration) Amend.ment Bill (as passed 
by Council of Smes)- _ 
Motion to comidcr. 740;48• 769. 

Co& of Criminal Procedure (Amend-
ment) Bill-
Matfun to refer to Joint Committee 

and amen~ents to circulate and to 
refer to Select Committee. 6488. 

Demands for Grants. 1954-55-
Broadcasting --.4310. 43XI. 4342-48. 

Motion to reduce the Demand-
Indiii'ercnce to rules in broadcaBtUIg. 

4~II. Livmg conditions of ordinary staff 
artists of All India Rad.io. 4345-47· 

MUl1c p<'licy and W(lm of light music 
units of All India Rad.io '4342-45, 

Nepotism and corruption in the Broad-
casting Department specially All 
India Radio Stations in Delhi and 
Calcutta and. the unsatisfactory 
treatment meted out to the staff. 
includingwcll known artists. 4310. 

• Capital Outlay on BroadcSsti.ng. 4348-

HUKAM SINGH. SAJU)AR-Conui. 
Demands for Grants r954-ss-COntd. 

Dcfcnc:e Services. Effective -- Army-
Motlon to reduce Ihe Demand-

Corruption prevalent in the puxcbuc 
. a.nd. sale of stOles. 3Z07-13. 

ExPcru;titure on displaced persons-
Motlon to reduce the Demand-

Cancellation of orchards and fruit 
8!U'dens allotted to. West Punjab 
t;tlllpl~ced pasons Ul Ddhi. 3571. 

Failure ~ finalise the prices of 
~uartcrs Ul Patel Nagar. Rajcnder 
. agar, e~c. 3570, 3644-45. 

Failux-: to wplement the policy re-
gard\llg advance payments to inmates 
of Homes and Blantecs of maintc- . 

. nance allowances. 3570. 
Failure .to reh~bilime displaced pcrsoDl. 

BBtlsfacto,:!ly. 3570. 3636-40. 
Wrong policies in evicting dil~ 

persons from their residences. 
3570.3643. 

External Affai~ 
Motion to reduce the Demand-

Basic ,principles underlying the forcigD 
policy. 2936: 

Publicity by OUr embassies abroad. 
2787. 3936-2S. 

Ministry of Defence-
Motion to reduce the Demand-

Failure to organise adequate citizco 
forces. 3305-06. 

Necessity of strengthening the defence 
of the country in view of the U.s.-
Pakistan Military Pact. 3206. 

Proper budgeting and expenditure for 
Defence. 3Z05 

Purchase of defence stores from out-
. . side, 3307-13. 

Ministry of Home Affairs-
Motion ~. reduce the Dcmand-

Fate of highly qua1i1ied displaced 
persons absorbed in Central 
Secretariat. 4049. 

Status of' disp~ Government.cr-
vants from Punjab (Pakistan). 4049· 

Ministry of Information and Broadc8sting 
--. 4309-10• 4342. 434S. 4347. 

4350. 
Motion to reduce the Demand--
App~tment of staff .artists. 4309-10, 
DefCCtlve procedure Ul film production. 

4309.4347· 
Failure to set up a corporation to control 

broadcasting on the linea of B.B.C. 
4310. 

Music Artistl Screening Committee. 
4309·' 

Retrenchment in AU India Radio 
stations in India. 4345. 

Usc of mcdiumwave transmitters for 
~ome ecnices. 4310. 

MinistrY of khabilimion-
Motion to reduce the Demand-

Failure to Droceed with compcIISBtiaD 
schemes. . 3568. 3640-42. . 

49· -------------...;....-------"'-------
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HUKAM SINGH SARDAR-co"td. 

Mi listry of RehabiUtatio l-Go>Jtd. 
Motio 1 to reduce the D ~m.and-Conrd. 
Failure to pursue a humane policy in 

the matter of recovery of rentS. 
3568. 36.t~-43. 

Ministry of Transpolt-
Motion to reduce the Demand-

Failure to lay ~'Il a uniform policy 
for the management of tranSpOlt 
services in the States. 4418. 4455-63. 

Miscellaneous Departments and Exoencli-
tu.re under tne Ministry of 'It'orlts, 
Housing and Supply-

Motion to reduce the Demand-
Disposal of surpluses. 3937. 

Purchase and Supply Organisations 
in India and abroad. 39~7. 

Other Civil Works-
Motion to reduce the Demand-

Corruption in the C.P.W.D. 39~7. 
3948. 

Displaced Persqns (Claims) Supplementary 
Bill-
Motion to consider and amendment to 

refer to Select Committee. . 50S. 
530-35· . 

General discussion of the General 
Budget. 1954-55. 27Z7-32• 

Hindu Marriage and Divorce Bill-
Motion for concurrence in the recom-

·mendation of the Council of States 
to join the Joint Committee. 6987. 
7177. 7179. 7231, 7251-59. 

Press (Objectionable Matter) Amend-
ment'BilI-

'. Motion to consider and amendment to 
circulate. 1875. 

Consideration of clauses' 1995-97·· 
Resolution re promotion of rifie training 
-. 1331-35· 

Resolution re. witlldrawal of Cadets 
from the National Defence Academy 

1355-65. 1366,-1371, 1373, 
1376. 1378-79. 
(Withdraum). 1380. 

Resolution re working of administrative 
machinery and.methoo, at the Centre. 
6:zw. 

Salaries. and Allowances of Members of 
Parliament BilI-
Motion to consider and amendment to 

circulate. 7394-
Con.~ideration of ciawles. 7411. 

Transfer of Evacuee. Deposits Bill-
Motion'to consider. 1I4S-5S. 3163. 

HYDERABAD- ~ 
Demands for G!1lnts, 1954-55-

Indian Posts and Telegraphs Department 
(Iocluding Working ~8es)
Motion'to reduce the Demand-

Increase of pay scales of -- State 
• Postal employees. 3802, 3908. 

Opening of telegraph offices in aU 
Taluk headquarters in -- State. 
3802. 3908' . 

Providing telephone offices in all Talub 
and big businCS!l centres in -
State. 3803. 3868. 3869. 3908. 

HYDBRABAD-contd. 
D~m.an h for Grlllts I~54-55-Contd. 

MisI:ellaneous Departments and Expendi-
ture under the Ministry of Food and 
~iculture-

Monon to reduce the Demand-
Co-operative Irrigational Societies and 

tube-wells in -- State. 3469. 
1fYDERABAD RAILWAY-

Demands for Supplementary Grants, 
1953-54 -- Railwa.¥s- . 

Orclinary Working Hxpenses-Adminis-
tration-
Motion to reduce the Dernand-

Dearness pay of emploYee5 in --
Sector. 677, 680-81. 698-99. 700. 

HYDROC;>EN BO~ 
Calling Attention to Matter(s) of Urgent 

Public Importaoce-
-- tests. 3913-19. 
Motion ,e International Situation 

(Substitute Motion adopted). 7536, 
7551. 7566. 7581. 

I 

I.A.F. EXERCISES-
Calling Attention to Matter(s) of Urgent 

Public Importance-
Arrangements on the occasion of the--

on 28th March, 1954. 339I-'}6. 
IMMUNITIES AND PRIVILEGES-

Motion re International Situatioa 
(Substitute Motion adopted). 7518. 

IMPERIAL DEFENCE COLLEGE-
Demands for Grants. 1954-55-

Defence Services. Effectiv~Army
Motion to reduce the Demaod-

Failure to· dispense with our Teliance OIl 
-- training for Inclian officera and 
on Anglo-American expenll.",:l988, 
3038. 3033-33. 3064-66, 3073, 3100-0S. 

IMPERIAL DEFENCB COLLEGB 
TRAINING-
S" "Training". 

IMPERIAL PREFERENCE-
Demands for Gnats. 1954-55-

. Ministry of Commerce and Iodustty_ 
Motion to reduce the Dernand-
Continuance of --. 4644. 4647. 

4790-91. 4805. 
IMPORT(S)-
Demands fOI Grants. 1954-55-

MiniStry of Commerce and Industry-
Motion to reduce the Demand-

ExpOlt and .import policy with refer-
ence to tobacco. 4643. 480s. 

Failure to have quantitative reatriction 
00., imports' of articles for which 
!Dclian manufacturera do DOt get 
proper markets. '41>45. 4713' 140 
48oS. 



INDEX TO DEBATES, PART n, 6TH SESSION, 1954 93 
IMPOR(S)-concd. 

Demands for Grants, 1954-55-concd. 
Ministry of Commerce and Industry-

conrd. 
Motion to rc:puce the Demand-contd. 
Policy regarding export and-

4646, 4655-58, 4658-59, 4671, 
4675-76.4.80. 4691,4738,4739-
40, 474:-44.4805. 

IMPORT AND r:XPORT POLlCY-
Demands for Gr:.llts, 1954-55-

Ministry of C,munerce and Industry -
Motion to reduce the Demand-

Policy regarding export andimport. 
4646, 4655-58, 4658-59, 4671• 
4675-76, 4680, 4691. 4738, 4739-40, 
4740.-44, 4805. 

INCOME(S)-
.Demands for Grants, 1954-55-

Ministry of Finance-
Motion to reduce the Demand-

Failure to follow on integrated. fiseal 
policy \11 ith a view tu subject alt 
incomes to a ceiling of rupees one 
thousand per month in terms of 
present prices. 4819. 4869-70, 
4975· 

INCOME-TAX-
Demands for Grants. 1954-55-
Gtants-in-aid to States-

Motion to reduce the Demand-
Inadequate grants to the State of West 

Bengal to compensate loss in jute 
duty and share of -- in terms of 
the Finance Commission's recom-
mendations. 4823. 4975. 

'~axes on Income including Corporation 
Tax and Estate Duty-
Motion to reduce the Demand-

Be-assessment and levy cf -- on 
closed --cases of the pre-integration 
period without giving adequate com-
pensation to the Travancore-Cochin 
State. 48:n. 4975. 

Union Excise Duties-
Motion to reduce the Demand-

Failure to levy adequate -- on foreign 
concerns and big 'Indian capiatlists. 
4820. 4'75. 

INCOME-TAX DEPARTMENT-
Demands for Grants. 1954-55-

Union Excise Duties-
Motion to reduce the Demand-

Differences in the pay scales of the 
officials of the Central Excise De-
partment and the officials of the 
--.4821, 4975· 

Income Tax Official_ s" "Employee(s) Go\cm!llent". 
INCOME-TAX POLICY-

Demands for Grann, 19~4-S5"
Taxes on Inrome including Corporation 

Tax and Eatate Duty-
Motion to reduct the Demand-
-- and its failure to stop corrupdon 

among the local otfici&.\s. 4821-~, 

INDIA STORE DEPARTMENT 
LONDON-

Statement re tender not accepted by 
-- Laid on the Table. 5252. 

INDIAN AIRLINE CORPORA TION-
. D~s for Grants, 1954-55-

Mirustry of' Communications-
Motion to reduce the Demand-

Parliamentary Commission to hold 
enquiry into causes oflos! in --
etc. 3801, 3908. 

INDIAN ARMS ACT-
Demands for Grants, 1954-55-

Miscellaneous Adjustments between the 
Union and State GoverIlJllents-

Motion to reduce the Demand-
Adjustment of payments to Part B 
States for the administration of the 
--. 4823. 4975: 

INDIAN ARMS ACTS AND RULES-
D~ds for Grants. 1954-55-

Mirustry of Home Affairs-
Motion to reduce the Demand-

Failure to relax provisions of --. 
4045,' 4010, 4127. 4204. 

INDIj\N ARMS (AMENDMENT) BILL.-
[A~~ of Sections 1 and .26 and 

Ins6Ttwn of nnu Jeclions 17A and 34; 
by Shri u.c. Patnaik]-
See under "BilI(s)". . 

Indian CapitaJ-
See "Capital'.' 

INDIAN CATTLB PRESERVATION 
BILL (by Seth G~nd Dass)-

See under "BilI(s)". 
INDIAN CATTLE PRESERVATION 

BILL 1952 (by Seth Gwind Dass)-
Statement Te the --. 7994-8005. 

INDIAN CENTRALSUGARCANE COM-
MITTEE- ... 

See under "Committee(s), other than 
Parliamentary". 

NDIAN COMMISSIONERS OFFICE-
Calling Attention to Matter (8) of Urgent 

Public Importance--
Search of-- in Nairobi during rou-

nd up of Mau Mau suspects. 5712-
13· 

INDIAN CONSULATE 
See "Consulate Indian". 

INDIAN COUNCIL OF AGRICUL-
TURAL RESEARCH- , 

Repcrt of --, 1951-52 -- Laid on 
the Table. '6135. • 

INDIAN DESCENT, PERSONS (IN 
CEYLON) OF- . 

Motion re International Situadon 
(Sub'titute Motion adopted). 7:508-II 
7583-83-8S-M6 . 4975· . 

. ------------~----------------------------

, 
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INDIAN IRON ANn STEEL CO. L TD.-
!tee! .of Tariff Coaunission on Fair 

etentio.n . Prices of Steel produced 
by - Laid on the Table. 4[52-53 

INf~ MAJORITY (AMENDMENT) 
, bYSltrij~~~1 section 3--

, S. under "BiU(s)". 

INDIAN MEDICAL CO 
(AMENDMEN 1) BILL (A~~ 

of sections, 3, 5 and 8 L 

Sardar A.S. Saigalf- Ut;._ "y 
See under "BiII(s)". 

INDIAN NATIONAL(S}-
~ At~ention to Maner(s) of Urgent 
Public Import.anc:e_ 
Firi~ by F~ India Police on Indian 

.Ulllon subJects near Mahe. 5913 
Motion for Adjoununent re firing 'by 
Fre~ Iodian Police on Indian 
g.~on subjects near Mahe. 5913-

INDIAN PASSPORT ACT-
Motion . re International Situation 

(Substitute Motion adopted). 7571) 

INDIAN PATENrs AND DESIGNS 
(AMENDMEN f) BILL. 1953- . 

See under "BilI(s)". 

INDIAN PENAL CODE (AMENDMP.NT 
BI},!;.. (Amendmem of Section 30;' : by 

Syed MohamniaJ Ahmad K"nm>-
See under "BilI(s)". 

INDIAN PENAL CODE AMENDMENT 
BILLS (Insertion oil "no sutions "95B 

"9sC. and z95b-..:...4y Shr; V. G. Dt3~ 
pantie.-

See under ·'Bill\s)". 

INDIAN POSTS AND 1'ELEGRAPHS 
DEPARTMENT_ 
De~ for Grants, 1954-55-

Indiaa Posts and Telegraphs Department 
(Incl~ing working Expensca)-

Motloo to reduce the Demand-
Fiscal Policy of tbe Department 

3/104, 31(16- 17.3818, 38~.z6 
3866-68, 3908. ~ 

Lack of quarters for employees 
of Postal Department. 3803, 

3818, 3908 •• 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENr (Including working 

Espenscs}-
Demands for Grants, 1954-55 __ • 

3798, 3807-3908,3909. 
Motion to reduce the Demand-

Appoimmenr of a Committee of M.Pa 
for judicious allocation of surplus of 
the l?cpartment. 38o.t, 3818, 3908. 
Creation of new cadre of Assistant 

Impectors of Post Office.. 3803, 
3848-53, 3859, 3869-10, 3880-83, 
3907-08. 

INDIAN POSTS AND TELEGRAPHS 
DBPARTMENr (InchJdillg worltiDa 
Bxpenses)~td. 
Motion to reduce the Deman~. 

Discriminatory and prejuQicial ~-
mcnI towards ;x-State employcea 
of Travanco~n State. 38040 
3908. 

Extension of telephone connection to 
ruraI areas. 3807-08, 3908. 

Fiscal policy of the Department. 38040 
3816-[7, 381 S, 38;14-::16, 3866-68. 
3908. 

Inadequate aocommodation in Post 
Offices. 3803, 3808, 3863-64, 3873. 
3908. 

Increase of payscaks of Hyderm.d. 
State Postal I:tnployees. 3802. 
3908· 

Introduction of mobile post oftica ill 
. ruraJ areas. 38oz, 3908. 
Lack of • quarters for employees of 

Postal Department. 3803, 3818, 
3908. 

Need for increasing postal and tele-
graphs facilities in Kota and Sreebari-
kola areas in Nellote District. 3805. 
3908. 

Need to increase house rent and other 
allowances to P. & T. Offices in 
Nellore-cum-Korur offices. 3805. 
3908· 

Non-extension of Postal Life Insurance 
to ordinary citizens. 3802., 3908. 

Opening of telegraph offices in all 
Taluk headquarters in Hyderabad 
State. 3802., 3908. 

Payment of sabri s accorcfng to Ceno:al 
Pay Commission scales to "-State 
employees. 3804, 3908. 

Providing Postal facilities in all villapa 
with a population of one thouaand or 
more. 3802, 38lD-n, 3868,3875-78. 
3908. . 

Providing telcphone offices in all 
Talub and big business centres ill 
Hyderabad State. 3803, 3868, 
3869,3908. 

Realignmem of unions in tbe dcpartmeDt 
as PUt forward by DJ3.P.&T. 3803, 
3908. 

Tr,.atment of ex-State employeea of 
T.C. State integrated in Central 
ServiCC5. 3~, 3908. 

Dcmaru1s for Grants on Account. 1687, 
1689. . 

INDIAN RAILWAYS .(AMENDMENT 
BILL Omiuion of I(aitms 71A, 718 .-

amelldmenl of Jectjoru 71C, 'IrD, Ut:.., 
by Shri Nambiar). 

See ~r "BUI(s}". 

INDIAN RAILWAYS (SECOND AMEND 
MENT) BIU.., 19S3 {II pas.d b), 

Council of States}-
SH un4er BU1(I)". 

-----
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INDIAN REGISTRATION (AMEND-
MENT) BILL (Amendment of Section 

21 : by Shri S.V. Ramaswamy)-
Se, under "BilI(s)". 

INDIAN TARIFF (AMENDMEN1) 
-BILL-

See under "Bill(s)". 

INDIAN TARIFF (SECOND AMEND-
MENT) BILL 1953-

See under "Bill(s)'". . 
INDIAN TARIFF (THIRD AMEND-

MENT) BILL. 1953- . 
S.: under· "BilI(s~". 

INDIAN TRADE UNIONS (AMEND-
MENT) BILL (Insertion of "nil seelit!' 
zSA -- by S~ri N.",~jlJr)-

See under "Bill(s)". 

lNDIANISATJON-
Demands for Grants. 1954-55-

Defence Services, Effective -- Army-
Motion to reduce the Demand-

Indianisation of personnel in ordi-
nance factories. 2981, 3028-29, 
3082, 3104, 3Il6-IS, 3140-41. 

INDo-CEYLONESE AGREEMENT-
Motion re International Situation 

(Substitute Motion adopted). 
7508-11, 7583-85, 7586. 

INDO-CHrNA-
Motion re International Situatio~ 

(Substitute Motion adopted) 
7497-7506, 7517,7522-27,7536,7567, 
7581. . . 

Statement re --. 5576-83. 
INDO-CHINESE AGREEMENT ON 
TIBET-

Motion re International 
(Substitute Motion 
7495-97.. 7539, 7547-49, 
7569-71, 7609. . 

Situation 
adopted) 
7556-65, 

INDUSTRIAL DEVELOPMENT 
REGULATION ACT-

AND 

Dem~ds fol' Grants, 1954-~5-
Mirustry of Commerce and Industry-

Motion to reduce the Demand-
Failure to work -- in interests of 

industry. 4644, 4754-5~, 4805. 
INDUSTRIAL DISPUTES-

Demands for Grants. 1954-55-
Ministry of Labour-

Motion to reduce the Demand-
Compr~hensive legislation to settle 
--. 3707, 3753-56, 3786-901 
3791. 

IneffiCiency in tackling --. 3709, 
3738-39. 375 I-53, 3764-65, 3767-70• 
3786-90. 3791. 

Quick and satisfactory settlement of 
industrial disputes. 3708, 3746-47, 
3764-65, 3767-70, 3786-90, '3791. 

:-~------------.- --. ---

INDUSTRIAL DISPUTES (AMEND-
MENTS) BILL,' 1953-

Su under "Bill(s)". 
INDUSTRIAL DISPUTES (AMEND-

MENf) BILL, 1954 tPassed as ~cd br 
Council of States)-
See under "Bill(s)". 

• INDUSTRIAL FINANCE CORPORA.-
.. TION-

Amendments on General. Regulatioaa 
of the -- of India -- Laid on tbe 
Table. 6134-35. 

Report of I.F.C .. Enquiry Committee.. 
- 1211-80, 1479-81, 2°59-92• 

INDUSTRIAL FINANeE CORPORA" 
TION ENQUIRY COMMITfEB 
REPORT OF-

Business of the House--
Circulation of copies of the - mel 

allotment of time. 974-76, 1056-60· 

INDUSTRIAL .LABOUR-
Demands for Grants 1954-55-

Ministry of Works. 'Housinp; and 
Supply-
Motion to reduce the demand- . 

Arrangements for IndustriU 
Housing. 3924, 3928-?1. 

INDUSTRIAL POLICY-
Demands for Grants, 1954-55-1 d 

Ministry of Commerce and n UltrY-
Motion to reduce the Demand-

Anti-national effects of t.he preseat 
industrial policy of Government. 
4643. 4652-54, 4759-64. 4764-67. 
4788-90• 4794-98, 4800-01. 4805. 

Ministry of Production-
Motion to reduce the Demand-- . 

Policy regarding industrial prodBCllOD. 
4479 •. 4483, 4484-90. 4490"94. 4494-
98, .4506-08. 4509-11• 4513-33 

4525· 
INDUSTRIES DEVELOPMENT COR.-

PORATION- . 
Statement ra --. 559-60· 

INDUSTRY(IES)-
Demands for Grants. 1954-55-

Capital Outlay of tbe Ministry of a-.. 
merce and Indusuy-
Motion to reduce the Demand-

Establishment of Civil Explosive Fac-
tory with the aid of foreigncrL 
4652, 4805. 

Commercial Intelligence and Statisnc.--
Motion to reduce the Demand-
Manner in which industIial productiml 

and trade statistics are worked.. 
4650 • 4805. 

Industri",,-
Motion to reduce the Demand-

Failure of Government to solve tbe 
problems of the Coffee --. 4~. 
48050 ---.... _------
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INDUSTRY (lBs)-,comd. 
Demand, for Grants. 19S4-5S-coIItd. 

Motion to reduce the Deman~-co/Iui. 
Failure o~ ~ Five .Year PIan to promote 

the baSIC industnes for the ploduetion 
~f capital goods. 4649. 4805. 

Failure. to aid the Sericulture --:-•• 
4647.4805. . 

Failure to encour age cottage and small 
scale --. 4649. 4660-64. 4664-66. 
4686-90, 4709-15. 4718-19. 480s. 

Failure to give price protection and to 
find markets for pl'O'Jucts of cortage 
--. 4647. 4702-Q9. 4718-19. 
480s. ' 

Failure to re-orientate the stores pur-
chase policy of the Government so 
as to help and enocurage handicraft 
and small scale --. 4647. 4713. 
480S. 

Failure to suppOrt and encourage the 
leather and tanning •. industries. 
4649. 4687. 4708-Q9. 4739. 4739-40. 
4805. 

NectI~ity for granting protection to tb ~ 
Indian ceramic, glass and electrical 
--. 4647. 4805. 

Policy of encoulagemcnt of ccttage ani 
small scale --. 4648. 4660-64. 
4664-66. 4702-Q9. 4709-15. 4718-19-
4783-85. 4805· 

Policy of industrial deve1opmeat. 
4648. 4652-54. 4654-55. 4659-66• 
4691. 4709-15. 4715-19. 4725-30• 
4733. 4744-46• 4749-55. 4759-64. 
4764-67. 4775-so. 4788-90, 

. 4794-98' 480CH>1. 4805. 
Policy regarding Indian concerns and 

foreign Concerns such as soap and 
ink industries. 4648.4805. 

Role of smaIl scale-- in the economy 
of the country. 4648. 4759-61. 
48os. 

Unsatisfactory condition of handloom 
weavers and tbe handlooni industry. 
4648. 4702-09. 47»25. 4768-69, 

u:_~· '""""try of Commerce and Industry-
Motion to reduce the Dema.ad-

Failure to adopt 8 tariff policy calculat-
ed to foster indigenOUI industry UJd 

. trade. 4644. 4657-S8. 48oS· 
Fail~ to allow the introduction of 

rationalization in variOUII --. 4646. 
~664. 4761.-62. 4801-03. 4805. 

Failure to gIve adequate protection and· 
encourageJlWlt to cottage and small 
scale -. 4646; 4660-64, 4664-66. 
4689-90. 4702-Q9, 4709-1S. 4718-19-
4183-85. 4801. 4805. 

Failure to promote cottage industries. 
4647;~ 4660-64, 4664-66, 4686-90. 
470Z-Q9. 4709-1!;, 4718-19. 4748-49. 

F ~755-59. 4783-85. 4805· 
ailure to work Industrial Devdopmenr: 
IlDCi Regulation Act in interests of 
industry. 4644. 4754-55. 48oS. 

Labour conditions in tbe iute industry. 
4644. 48os. ~ 

INDUSTRY (IBS)-ctmld. 
Demands for Grants. I9S4-SS-collrd. 

Motion to reduce the Dcm~n:i-conld. 
MinIstry of ProducriC'n-
NationaIisation and socialisation of the 

large scale --. 4645. 4667-68. 
4794-95. 4805. 

Proposed rationalisation to Jute-
Cotton and other -- resulting in 
large unemploymeat. 4645, 4685-86• 
4690-91. 4805. 

The huge profits of the paper indust'Y 
especially the Titaghur Paper J Fact-
tory. 4645. 4805. 

Ministry of Finance-
Motion to reduce the Demand-

Failure of the Ministry to proyide more 
finance for education. health. a¢-
culture and small scaIe industries. 
4820. 4842-46. 4975· 

Failure· to give price prorcctiOll tl') the 
hand\oonl and cottage -- and to 
develop co-operatives· among them. 
4818. 4842-44. 4894-97. 4975· 

Failure to provide adequate Finance 
for education, health agriculture and 
small scale --. 4817. 4142-46• 
4975· 

Failure tb stop foreign fi.nmlfrom 
exporting their profits and in not 
dim:ting them to invest it back into 
the --. 4818. 4838-41. 4933-34-
4975· 

Failure to stop inve~t of foreign 
capital in -- where Indiall capital 
is available much to the detriment of 
national interests. 4819. 4838-41? 
4887-88. 4901-Qjl. 4934-38• 4971-74-
497S· . 

Motion t, reduce the Demand-
Policy regarding industrial production. 

4479- 4483. 4484-90. 4490-94. 
4494-98. 4S06-08, 4S09-IJ. 4513-22, 
4525· 

MillCdlmeoUs Departments and 
Expenditure under the Ministry of 
Pinanco-
Motion to reduce the Demand--

Government's p<:llicy in connection with 
the problems of BaokinI and Insuranec 

in the country. 4822. 
48SO-S1. 4!)OO-Q1, 4975· 

Salt-
Motion to reduce the Demand-

Failure to de.~ salt --. . 4480 
4481-84. ' 

Tarifl' Commipion Reports· on proteC-
tion to Sago (Tapioca Globules) and 
Coated Abrasives etC .. 
Laid on the Table. 6558-59. 

INDUSTRY AERONAUTICAL-
Demands for Grants. I954-~S-

Defelwe Services. Effective --Air FOlCC--
Motion to teduce the Demand-
Failute to take steps to build up III 

efficient aircraft and aeronautical 
indUltr)' in the country." 3988. 

-----------..:....-..----- .. ---~-.. -., 
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Demand.! for Grants, 1954-55 --. 
4641,4652-4700, 4702-4804,4805-06 

Motion to reduce the Demand-
Failure of Government to solve the 

problems of the Coffee Industry. 
4648.4805. 

Failure of the Five Year Plan to promote 
the basic industries for the production 
of capital goods. 4649. 480s. 

Fmule to aid the Sericulture Industriet. 
4047. 4805. 

Failure to encourage cottage and small 
scale industries. 4649. 4660-64. 
4664-66. 4686-90. 4709-15. 4718-
19. 4805. 

Failure to give price protection and to 
find markets for products of Cottage 
Industries. 4647, 4702-09. 4718-19. 
4805 • 

Failure to re-orientate the stores pur-
chase policy of the Government 10 II 
to help and encourage handic:raft and 
small scale industries. 4641. 4713, 
4805· 

Pailu-c to support and encourage the 
leather and tannilll industties-4649-
.;687. 4108-09, 4739. 4739-40. 4805. 

High c:ost of produc:tion of handloom 
cloth due to false gradation of cotton 
and marupulated cost of yarn by mill 
owrers. 4649. 48oS· 

Installation of spinning mills on small 
scale and co-operative basis in all 
cotton growmg districts. 4649. 4805. 

Necessity for granting protection to the 
Indian ceramic, glus and electrical 
industries. 4647, 4805. 

Necessity of avoiding c:ompetition 
between handloom products and mill 
productS by nationalising all the big 
mill.: 4649,4702-09,4805. 

Policy of encouragement of cottage 
and small-:scale industries. 4648, 
-4660-64, 4664-66, 4702-09, 4709-15, 
4718-19, 4783-85, 4805. 

Policy of industrial development. 
4648, 4652-54, 4654-55, 4659-66, 
4691, 4709-15, 4715-19, 4725-30, 
4733, 4744-46, 4759-64, 4764-67, 
4788-90, 4794-98, 48OS. 

Policy regarding Indian c:onc:erns and 
foreign c:oncerns such as soap and ink 
'industries. 4648, 480S· 

Rote of small scale industries in the 
economy .of the country. 4648, 
4759-61, 4805. 

Sad plight of handloom weavers. 4648, 
4661-p2, 4702-09, 4720-25,4768-69. 
4805· 

Unsatisfactory condition of handloom 
WC8yen and the bandloom indUStry. 
-4648, 4702-09, 4720-25, 4768-69. 
4805. 

Demands for Grants on Aa:ounI -. 
1687, 1688. 

L.S.D.-7 

MINISTRY OF-
See "Ministry . of Information 

Broadcasting". 
INK-

Demands .for Grants, 1954-55-
Industnes-

and 

Motion to reduce the Demand-
Policy regarding Indian concerns and 

foreign concerns sucb as soap and 
-- industries. 4648, 4805. 

INSURANCE COMPANIES-
D~s for Grants, 1954-55- . 

Miscellaneous Departments and Expendi-
ture under the Ministry of Finance-
Moti<ln to reduce the Demand-
Government's policy in connection 
~th the problems of Banking and 
lDsurance industries in the country. 
4822, 4850-51, 4900-01, 497S. 

INSURANCE EMPLOYEE(S)-
Demands for Gl1Ints, 1954-55-

Ministry of Labour-
Motion to reduce the Demand-
Unsatisfactory service conditiona of 
-. 3707, 3791. 

INSURANCE POSTAL UFB-
See "Postal Life' Insurance." 

INTEREST, RATE OF-
Demands for Grants, 1954-55-

Ministry of' Finance-
Motion to reduce the Demand-
High interest I1Ite paid to the dollar-

loans and other foreign loana even 
in c:omparison to what w. pay to 
the national loan. 4819, 4875. 

INTERNATIONAL LABOUR ORGANI-
SATION-

Demands for Grants, 1954-55-
. Ministry of Labour-

Motion to reduce the Demand-
Ratification and adoption of --

conventions and recommendationa. 
3707, 3736-37, 3770-71• 3791. 

INTERNATIONAL LOW COST HOUS-
ING EXHIBITION-
Demands for Grants, 1954-55-

Ministry of Works, Housing and Supp-
ly-
Motion to reduce the Demand-
Low cost houses on the model. of 

those exhibited at the --. 39~S, 
3930-31,3937, 3964-65, 3971. 

INTERNATIONAL MILITARY TRI-
BUNAI.-
Press Note issued by the GovemmeIIt 

of India re India's Rights and Jurisdio-
tion as Member of the Internatiollll 
Military Tribunal for the Far Euc 
_._ Laid on the Table. 7%70· 
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DITBRNATIONAL SITUATION-
Motion T' --. (Substitute Motion 

adopted). 7493-7616, ']623-74-
IQBAL SINGH. SARDAR-

-- Sworn. 7734-
IRON-

Demands for Grams. 19S4-S5-
Suppli_ 

Motion to reduce the Demand-
Inadequate 1UPPlj' of iron-materiala for 

agricultural impIemenu and. for. 
other productive purpoeca. 3926 
3971. 

IRON AND STEEL-
CaIlina Attention to Matter(a) of Urgent 

Public Importance-
Site for the location of new It eel plant. 

6780-82. 
IRRIGATION-

Demands for Grams. 1954-55- . 
Ministry of Irrigation and Power- . 

Motion to reduce the Demand-
Immediate necessity for small --

works in Tripura. 42Jl. 4304-
Undue weightage to power projects in 

preference to flood cuntro1. 4212. 
4304· 

Demands for Grants on ACQlUnt --. 
1687. 1699· 

Demands for Supplemen!llllY Grams in 
respect of PEPSU for 1953-54 
--. 620, 621. 

IRRIGATION (INCLlJDING WORK-
ING EXPENSES), NAVIGATION. 
EMBANKMENT AND DRAINAGE 
WORKS. (MET FROM REVENUE)-
Demands for Grants. 1954-55 --. 

4209-10, 4214-4304, 4305. 
Motion to reduce the Demand-

Failure to provide for the Ganga 
Barrage Project in an adequate 
manner. 4213, 4304. 

IRRIGATION WORKS-

Demands for Grants, 1954-55-
Ministry of Food and Agriculwre-

Motion to reduce the Demand-
Minor irrigation works. 3467. 3482 

3515-16. 
Minor irrigation works in Singbbum 

District. 3467. 
ISRAEL-

Calling Attention to a MattCl{s) of Urgent 
Public Importance-
Press reports about the YlewB of Prime 

Minister of India regarding Morocco, 
Tunisia, Palestine and -- at the 
A.ian Prime Minister'. Conference 
at Colombo. 6672-73. 

IYYUNNI>lSHR~C. R.-
Special Marriage Bill (u paned by CouDCiJI 

of States)-
Motio. to consider. 7904-u. 

J 
&-GJIVAN RAM, SHRI-

Air Corporations (Amendment) Bill-
Motion to QlDSider. 2178, 21800-

;U81. 2186-89. 
Consideration of clauses. 2190. 
Motion to pass. 2190. 

Air crash ncar Delhi. 671, 672. 
Demands for Grants, 1954-55-

Aviation-
Motion to reduce the Dc;mand~ 
Failure to grant free medical suvica 

for class IV staff of Civil Aviation 
Department. 3900-01. 

Failure to redress grievances of CiviJo 
Aviation Department employees. 
3899-3900. 3902-03· 

Setting~ of an Export Committee 
to lock into w~e structure, living 
and . ceIconditions in Civil Avia-
tion Department. 3901-02. 

Indian Posts and Telegraphs Depart-
ment (IncludingWorking E¥Pensa)-

Motion to reduce the Demand-
Creation of new cadre of Assistant. 
Inspectors of Post Offices. 3907-08 

Ministry of Communications--. 
3895-96,3906-07. 

Motion to reduce the Demand-
Delay in publication of Muter Com-

mittee Report etc. 3898-99. 
Failure of Government to integrate 

airlines. 3903-06. 
Increasing num~l of unemployed 

pilots. 3896-9~ 

JAIN. SHRI A. P.-
Administration of Evacuee Property, 

(Amendment) BilI-
Motion for leave to introduce. 8005-06. 

Business of the HOUle. 7680. 
Demands for Grants. 1954-55-

ExPenditure on disp1accd .. ~ 
Motion to reduce the Demand-

Expenditure on displaced penona 
3664-66. 

Failure of Govemment to "readjust" 
unsatidactory agricultunl schema 
by undertUing the development of 
marginal fellow land and then dis-
ttibuting it to refugee agricultu-
rists. 3599. 

Failure of Government to return the 
houses of Muslim minoritieB in 
occupation of refugees and the 
granting of alternate accommoda-
tion to these refugees. 3692~. 

Failure to finaJiae the prices of quar-
ten in Patel Nagar, RajcDdas-

Nagar, etc. 3700-01. 
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JAIN. SHRI A. P.-amtd. 

..Demands for Grants. 1954-SS-amtd. 
Expenditure on displaced perlOn-

tontd. 
Motion to reduce the Demand-contd. 

Failure to rehabilitate displaced per_ 
IODS aatisfactorily. 36'76-77. 3678-
82. 3701-02. 

Wrong policies in evicting displaced 
persona from their resid_. 
3675- 76. 

MinistrY of Rehabilitation --. 3641. 
3666-7S. 3677. 3682-86, 369S-3703. 
Motion 10 rel:luce Ih~ Demand-

Failure to proceed with compenaarion 
schemes. ~641. 3682-84. 3696-3700. 

General policy regarding loans BDd 
compensation schemes. 3684-86. 

Government decision on the report 
and recommendation of the Fact 
FlDding Committee for Rehabi-
litation of East Pakistan RefuJCCI. 
3666-67. 

Displaced Person_ (Compensation and 
Rehabilitation) Bill-
Motion for lean to inuoduce. 7390. 

Displaced Persons (Compensation and 
Rehabilitation) Bill-
Motion to refer to Joint Committee. 

7681-95, 7706. 7716, 7729-32. 
Displaced Perlons (Claims) SupplementaIy 

BiD-
Motion to consider. 483-88. 491-93. 

494. 495. 503. 5°S. 513. S14. ~40-4S· 
Amendment to refer to Select C0m-

mittee. 491-93. 494. 495. 503. 
5°S. 513. 5140 540-45· 

Consideration of clauses. 547-48. 
549. SS2. 

Motion to pass IS amended. 5S4. 
558. . . . h Paki Statement Fe negonauons Wit stan 

on problem of evacuee property 
-- Laid on the Table. 678z. 

Transfer of Evacuee Deposits Bill-
Motion to consider. ZI3S' 38. 21S3. 

2162. 2163. 2167-71. 
Motion to pass, 2172, 2177-78. 

JAIN. SHRI N. S.-
Code of Criminal Procedure (Amendment) 

Bill-
Motions to refer to Joint Committee 

and amendmentS to circulate and to 
refer to Select Committee. 6503. 
6509. 6657-64. 66740 6676-90. 
6764· . 

Code of Criminal Procedure (Amendment) 
Bill (by SMi S. V. Ranuzswatny)- . 
Motion to refer to Select COmmIttee. 

6657-64. 6674. 6676-90. 6764. 
F'IDIDCC Bill-

Motion to consider. 5223-30. 
Salaries and Allowance. of Members of 

Parliament BiU-
Consideration of clauses. 7407. 7417. 

Special Marriage Bill (as . passed by 
Council of States)-
Motion to co~er. 8012. 

JAIPAL SINGH. SHRI-
de for Grants. 19S4-SS-

Aviation-
Motion to reduce the Demand-
~orking of Air Corporation with . .,.. 

cial reference to its failure in aVOidiDl 
accidentl. 383,5-36. 

Ministry of ~. 38)0-36. 
Motion to reduce the Demand 

Delay in publication of Master C0m-
mittee Report etc. 3830-33. 
Increasing number of UIWIIploJcd 

Gen~~~34. of the Genenl 
Budget. 1954-55, 2697-2703. 
~ _ ~ Addresa by the Pr_eDt. 

379-8J,-l 
JAISoORyA. DR.-

Demands for G~ts, 1954-55-
Defence Capital Outlay --. 3111. 
Defence Services, Effective - Army-

3108-lz. 
Motion to reduce the Demand-

Retrenehment and victimisation .f 
sta1f in ordnance depots. 3III. 

Ministry of Defence-
Motion to reduCe the Demand-
Failure to organize adequate citizen 

forces. 3105-08. 
Modermsation of the services, parti-

cularly the technical mechanised 
arms of all the three services. 3111-
12. 
Piuchase of defence stores from 0111-

. side. 3 1I0. 
Ministry of Health-. 4S9Q-99, 46zp. 
Motion to reduce the Demand-

Failure to establish statutory councils 
for Homoeopathic, Ayurvedic and 
Unani systems of medicine. 4590-

Need'to compel all the doctors newly 
qualified in medicine io ·serve for a 
specificp eriod in rural areas im-
mediately after they come out ef 
colleges. 4593. 

Negligence of the Ministry in the mat-
ter of encouraging the Ayurvedic 
system of medicine and opening of 
Ayurvedic centres. 4593-99. 

Ministry of Transport-
Motion to reduce the Demand-
Failure to lay down a uniform policy 

for the management of n:anspon 
services in the states. 4444-48. 

Demands for Grants. 1954-S5-Railways-
Railway Board-
Motion to reduce the Demand-

Policy with regard to staff -. 1418-24-
Discussion" issue of Ordinances. 

II3. JI4-16. . 
Hindu Marriage and Divorce Bi11-- -

Motion for concurrence in the recom-
mendation of the Council of Stata 
to join the Joint Committee. 7321-29. 

Motion on Address by the President. 
169. 315. 393-98. 
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JA,ISOORYA, Dr.-amld. 
Special Marriage Bill (as passed by the 

Council of States)-
Motion to consider. 7864- 7959. 

8091-98. 

JAJWARE, SHRI-
Abtorbed Areas (Laws) Bill (as passed 

by the Council of Stat~)-
Motion to collBider. 5703-Q4. 5706-U. 
Consideration of cJaus~. 5733. 

Demands for Grants, 1954-55-' 
Ministry of Home Affairs. .~ 

Finance Bill- • . 
Motiari to consider. 5183-89. 
Motion on Address by the PresidenL 

326. 3Z7· 
JAMMU-

Calling Attention to Maner(s) of 
Urgent Public Imponance-

Drowning near --. 3689-9Z• 

JANGDE, SHRI-
Demands for Grants, 1954-55-

lndustrie&-
Motion to reduce the Demand-

Failure to encourage cottage and small 
acale industries. 4686. 4686-90. 

Failure to give price protection and to 
find markets for products of cottage 
industries. 4689. 

Failure to support and encourage the 
leather and tanning induatrica. 
4687. 

Ministry of Commerce and lndustry-
Motion to reduce the DemaDd-
Failure to give adequate protection and 

encouragement to cottage and small 
scale industri~. 4686-90. 

Pallure to promote cottage industries' 
4686-90. 

Failure to ftop the production etc. of 
biddi machine. 4689. 

PIOp08ed rationalisation to jutet 
Cotton and other industries resulting 
in large uuemployment. 4685-86. 

Demmds· for Granu, 1954-55-
Railways-

Railway Board-
Motion to reduce the Demand-

Paaenger amenities. 1456. 
Policy with regard to staff. 1458-
59· 
Repruentltion of Scheduled Cu-

tao 1457-58,. 1459-60. 

PiDm~Bi1l-
PteeeDtmIon of PetititioDl. 3217. 

GeDeDI dIaGuIaion of the General 
'Budpt. 1954-55· 3'34-a6. 2523-37. 

JANGDE, SHRI--conrd. 
Hindu Marriage and Divorce Bill-

Motion for concurrence in the recom-
mendation of the Council of States 
to join the Joint Committee. 7156-
60, 7174-85. 

Motion r. International Situation. 
(Substitute Motion adopted). 75II-12 

JATAV-VJR. DR.-
Leave of absence gnmted to --. 

5353· 
JAYASHRI, SHRIMATI-

Demands for Grants, 1954-55--
. Railways-
Railway Board-

Motion to reduce the Demand-
Passenger amenities. 1493-94. 

Drugs and Magic Remedies (Objection-
able Advertisements) Bill (as passed by 
Council of Swea)-
Motion to consider. 5735-36. 

General discussion of the GenenI 
Budget, 1954-55. 3426-30. 

Hindu Marriage and Divorce Bill-
Motica for concurrences in the ncam-

mendation of Council of States to 
join the Joint Committee. 6987-95. 
7213· 

Special Marriage Bill, (as paucd bf 
Council of Swea)-
Motion to consider. 8020-25. 

Suppression of Immoral Traftic aDd 
Brothels Bill (by Shima" NMrila 
PaId';-
Motion to COIllIider. 5519-35. 

JENA. SHRI K. C.-
Demands for Grants, 1954-55-

Ministry of Irrigation and Power-
4245-48. 

JHUNJHUNWALA, SHRI-
Demands for Grants, 19S4-SS-

Industries-
Motion to reduce the Demand-

Policy of industrial development. 
4691. 

Ministry of Commerce and rndustrJ-
Motion to reduce the Demand-

FOICign-owned industrial and c0m-
mercial UD.dertakings in India. 
4692-94. 

Policy of allowing foreign firma to 
establish factories when IndiaD 
fItmJ are alreaciy established.' 46P-
94-

Policy reprdins esport and iJDp)It. 
4691. 
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]HUNJHUNWALA, ~HI<I-conrd. 
Dema de. for Grad', 1954-5S-COlltd. 

Ministry of Commerce & Indus(ri~s
conrd 
Motio~ to reduce the Demar.d--contd. 

Proposed, rationalisation to·jure, cotton 
and other industries resulting in 
large unemployment. 4690-91. 

Unhelptul trade policy of Government. 
, 4691-92 • 

Railway finances. 1447-51. 
Drugs and Magic Remedies (Objec--

tionable Advertisements) Bill (as 
passed by Council of States)-
Consideration of clauses. 5768, 5770. 

General discussion of the General 
. Budget, 1954-55. 2659-66. 
Hindu Marriage and Divorce Bill-

Motion for concurrence in the recom-
mendation of the Council of State1l 
to join the Joint COII\filittee. 7074. 

Punishment for Adulteration of Food 
Stuffs Bill (by Shri Jhunjunwala)-
Motion to consider. 554Q-42, 5543-

47· 
Report of I.F.C. Enquiry Committee. 

2069-74. 
JOGENDRA SINGH, SARDAR-

Election of -- to the Indian Central 
Sugarcane Committee. 4701. 

JOINT ADVISORY COMMIITEE--
Demands for Grant(s), 1954-55 
Railways-

Ordlnary Working Expenses--Operat-
ing Staff-
Motion to reduce the Demand-

Joint Advisory Committee's recom-
mendations on fOIlller Mysore 
State RailWay. 1541-42, 1582. 

JOINT COMMITTEE-
Presentation of Second Report of --

OIl Payment of Salary and Allowances 
to Members of Parliament. 5154-

JOSHI, SHRI JE~ 
Delll8Dds for Grants, 1954-55-
Defence Services, Non-effective Charges-

Motion to reduce the Demand-
Greater utilization of capacity of 

Ordnance Factories to produce 
military requirements. 3231. 

Ministry of Defence --. 3229-31. 
Motion to reduce the Demand-

Necessity of strengthening the defence 
of the country in view of the U.S.-
Pakistan MilitaIy Pact. 3229-31. 

Finance Bill-' 
Motion to consider. 5247-49, 5253-56. 

JaSHI, SHRI~. p.- "'-_ .... _ (Amend-
Code of Cruninal ..-~" 

ment) Bill- . Commi 
Motion to refer to Jomt ttee. 

6538. 
Amendments tp refer to Select C0m-

mittee and to ciIculate. 6538• 
Companies Bill- ._" 

Motion to refer to Joint Committee ..... 
mnendment to cin:ulBtc. 61500 
6374-78• 

JOSHI, SHI? I N. D.-'-C01Jrd. 
Control of Shipping (Amendment) BW-

(as passed by Council of States)-
Motion to consider. 921-28,2191"94-

Demands for Grants, 1954-55-
Broadcasting_. 4351-53. 
Motion to reduce the Demand-

Music policy and work of light music 
units of All India Radio. 4351, 
4353· 

Indian Posts and Telegraphs Department 
(Including Working Expenses}-. 
3826-30, 3868. 
Motion to reduce the Demand _ 

Providing rostal facilities in all 
villages with a population of one 
thousand or more. 3868. 

Ministry of Information and Broad-
casting --. 4530, 4554-56. 
Motion to reduce the Demand-

Failure of Government to prevent 
exhibition of obscene picturel 
imported from America. 4354-". 

Failure of the Censor Board to 
improve and keep up the standard 
of Indian Films. 4355-,6. 

Demands for Gr~nts, 19S4-SS-RallwaYI-
Miscellaneous Expenditure-

Motion to reduce the Demand-
Survey policy. 1494-97. 

Press (Objectionable Matter) Ameud-
mentBill-
Consideration of clauses. 1986-90. 

JOSHI, SHRI N. L.-
Displaced Persons (C1aima) Supp1emco-

taryBill-
Consideration of clauses. 545-47. 

548. 
Finance Bill--

Motion to consider. 5133-39. 
Government of Part C States (Amendmalt) 

Bill-
Consideratlon of clauses. 477-78. 

Motion ", International Situation. 
(Substitute Motion adopted). 
7517-18, 7673. 

Press (Objectionable Matter) Amendmalt 
Bill-
Consideration of clauses. 1976-78. 

2009· 
Resolution ~B family planning. 2598. 

JOSHI, SHRIMATI SUBHADRA-
Abducted Penons (Recovery 8IId 

Restoration) Amendment Bill (u »uee 
by Council of States}-
Motion to consider. 641-50. 

Hindu Marriage and Divorce Bill--
Motion for conc:urrencc in the !eCODl-

U)CDdation of the Council of StIIW 
to join the Joint CommiUN 708J-
7107. 
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KATJU DR.~. KATJU DR.~. 
Code of Criminal Procedure (Amendment) 

Bill (&peal of Sectiom 7.66, 267, etc. Indian penal Code (Amendment) JlliI 
and t:lrMJuimilnr of Sections 277., 375 etc. (Amendment of Section JD2 by Shri 
by SJrri S. V. Ramaswamy)- " lid M hammad Ahmad Kazmj- . 
Motion to refer to Select Committee. YY CI • 

7.052-53. Motion to circulate. 3151-56. 3160 
upies of President's Acts for PEPSU- Lushai Hills D'strict (Change of Name) 

Laid on the Table. 7.4-25. Bill <as passed by Cou!lcil of States) 
Demands for Grants, 1954-55- Motion to consider. 5698. 

Bilaspur- Motion to pass. 5700-5701• 
Motion to reduce the Demand-
Inefficiency in administration in Bilaspur. Motion for adjournment-

4 159. 4188. Alleged use of physical fon:e by party 
Proposed merger of Bilaspur with Rima- in power during Travancorc-CochiD 

chal Pradesh. 4188-89. elections. 457-58. 
Delhi. 4187. Failure of GovcrIlIIleIlt to bring in • 
Manipur. 4194-95. motion to dhcuss Calcutta siruation. 
Ministry of Home Affah", .p06. 4187. 2,4.1-42.2.45. 246.2.47.248.302-06. 
M~~~~~-:·~:96~~4204. Motion on Address by the Pr~sideut. 

Absena: of Civil Defena: measuree. 449-54-
4189-90. Motion re FiM Report of the Committee 

Christian Missionaries activities and on Private Mcmb:r's Bills and Reso-
scope of religious freedom. 4106. lutions. 832-33. 845.847-48. 
4199-4204-

Policy of redistribution of States on a Notification issued ll1Ider the Salari~ and 
linguistic basis. 4195. Allowances of Ministers Act-Laid on 

Upliftment of Scheduled Castes and the Table. 372 . 
Tribes. and backwardclaucs419S-98. Press (Objectionable Matter) Ameudmrnt 

MinistrY of States. 4193-94- Bill-
Polia:. 4190-91. Mo':,'n to consider. 1721, 17%7.-35. Tripura. 4194""95. ... 

Demands for Supplementary Gnann b 1761. 1881, J937-57.. 1955-70. 
1953-54- Amendment to circulate. 176J. 1881. 
Polia:. 604-06. 1937-57., 1955-70. , 

Diacussion re issue of ordinance.. 10). CousidCl1ltion of cla1Ises. 2oo5-<J9.. 2O!JS. 
133. 133-340 135-36. 3101:.21'''-<>8, 2109, 7.II7-I9. 7.12.0. Government of Part C States (Amendment) .... 

Bill- Motion to pass. as amended. 2121. 
Motion to consider. 35-36. 54. 56, 79- 2129-32-

87., 83-84- Resolution reo promotion 'Jf rifle tzaIniDg 
Consideration of aau.e.. 46S. 468-6\1. 133S. 1348-53-

476-77. 480-81. __ ~.. ....._ .. __ at the 
Motion to pas'. III amended, 48'2.. Resolution re ~ ...... I&V<'O 

High Court JUdges (Condition. of Semc:e) Centre. 4°10-19.4020. 
Bill- Re!!Olution rB "oIking of administrative 

Motion to CODIider. ,606-140 5620, machinery and methods at the Centre. 
5637. 5648-55. 5015,5034, 50 39,67.14-

Consideration of clauses. 5657. 5658- Sbillong (Rifle Range a'ld Umlong) .CIIft-
59, 5661-62. 5664-65. 5666-67. 5669- tonmeDh A~NimilatiOD of laws Bill ,,_ 
7°. 5671-72• 5675,5676-78• b Co cil f Stat ) Motion to pass. as amended. 5691-98. passed y un 0 es -

Motion to considecthc amendment madie Motion to cOnsider. 6912-13. 
by Council of States. 7676, .,&78-79. Consideration of clauses. 6913. 

Motion to ~ to the amendment made Motion to pass as amended. 6914-
by Council of States. 76'79. 5-:_1 u--'--e Bill (as passed by Himachal P.radeah and Bilaspur (New t"'~ .......... 

State) Bill' (u passed by Couac:il of Council of States)-
Statel)- Motion to consider. 7887. 8084-
Motion to consider. 6857-59.6864. 6tjt7f- Suppression of Immoral Trdc and ~ro-
~eration of clauses. 69n. thel. Bill (By Sbrlmatl ManibeD 
.Motion to pass, as amended. 6912. Patcl)-

JDdian Arms (Amendment) Bill {A",.,.,.. Motion to consider and amendment to 
mmt (f/ Section 1 rmd .. 6 rmd ituerliM circulate. 5530. 5532-33. _ 
tip 1IftD __ SJf""'U)-' I7A rmd 34 by Shri U. C. U.P.S.C. reports for 1951-52 and 1952-53. 
-- and merno.raodl exp1aining reasons for Motion to COIlIider and amendmenta to DOD aa:eptance of their advice in eel'-

c:ircu1ate and lO relerta Select Com- tain ~Laid on the Table. 39U-mittce. 4~¢.60. 4'176-11~.::L:...-~ __ ~ _____ ...:... _______ _ 
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KAZMI, SHRI.-
India Penal Code (Amendment) BilI-

(Amtmdment of SectiOrt 30:1: by-. 
Motion to cin:ulate. 2054-56, 3156-

57, 3158, 31 59-60. 
KELAPPAN, SHRI-

Coffee Market' Expansion (Amendment) 
Bill-
Motion to refer to Select Committee. 

7789, 1791. 
Demands for Grants, 1954-55. 

Indu,tries-
Motion to reduce the Demand-

Failure to encoarage cottage and 
smalkcale industries. 4660-64, 
4664-66· 

Policy of encouragement of cottage 
and small-scale i11dustries. 4660-
64, 4664-66. 

Policy of industrial development. 
4659-66. 

Policy regarding Indian coDcerns and 
foreign conc~rns such as sOap and 
ink indultrie~. 4648. 

Sad plight of handloom weavers. 
464&, 4661-62. 

Minittry of Commerce and Industr7-
Motion to ri!duce the D!II18'1d-

Failure to allow the introduction of 
rationalisation in various industires. 
466+ '. Failur.! to give adequate protection 
and encouragment to cottage aDd 
small-scale industries. 4646, 4660-
64, 4664-66. 

Failure to maintain steady, rea5OI1llble 
price levels for coir, p.:pp!l, coconut 
aDd calhew nut. 4659. 

Failure to "promote cottage industries. 
4660-64, 4664-66. 

Unhelpful trade policy of the Govern-
ment. 4646, 4659. 

Ministry of Food and A~culture
Motion to reduce the D~mand

Minor irrigation \1l orlts. 3467. 
ICBSHAVAIENGAR, SHRI-

l>"..mands for Grants, 19S4-55-
Ministry of Labour-3738-41. 

Motion to reduce the D!JD8Dd-
Dda} in implementation of the 

Minimum Wages Legislation. 
3738, 3741. . 

Inefficiency in tal:kiing industrlal 
disputes 3738-39. 

Launching of productivity studies 
without improving tbe workiDg 
conditions. 3739-40. 

lDdian Arms (Amendment) Bill (A-d-
""'" of S.aioM I tmd ri and insertion 
of...m'laiom 11A and'4 by Shri U. c. 
PIItNIik)- , 
Motion to conslder and amendments to 

ciIculate and to refer to Seleet 
Committee. 4S69-72. 

KESKAR, DR.-
Demands for Grants, 1954-55-

Broadcasting-
Motion to reduce the demand-

Livin~ condi:ions of ordinary' 
staff anists of All India Radio. 
44 12 • 

Music po'icy and 'Worle of light 
Tllu,ic units of All India Radio. 
4402-~7. 

Programme policy of All India 
Radio. 4395'4402. 

Capital autiy on Broadcasting. 
4348,4349. 

Ministry of Information and Broad-
casting. 4386, 4407-10, 441I-
12. 

Motion to reduce the Demand-
Defecth'e procedure in film pro-

duction. 441Q-II. 
Retrenchment in All India Radio.' 

Stations in India. 4386-95-
Distribution of Budget Papers. 

1282-84-

KHADDA-
Demands for Grants, 1954-55-Railways-

Construction of New Lines-<;apital 
and Depreciation Reserve Fund-
Motion to reduce the Demand-

Consrruciion of Deoria Sadar to-
Khadda line via Kasia. 1646 •. 
1681. 

KHADI-
-- and other Handloom Industries 

Development Rules-Laid on tho' 
Table. 2757-58. 

KHAN, SHRI. S. A.-
Leave of absence granted to --"on the-

recommendation of the Committee on 
Absence of Members from the Sitt-
ings of the House. 3396. 

KHARDEKAR, SHRI-

Demands for Grants, 1954-55-
Ex emal Mairs-

Motion to reduce the Demand-
Basic principles underlying the 

foreign policy. 280S. 
Drugs and Magic Remedies (Objections-

b'e Adver isements) Bill (as passed by 
the Council of States)- , 
Motion to consider. 5746-50. 

Finance Bill-
Motion to consider. SllP-47. 

General diSCUSiion of the General Bud-
get, 1954-55. 247Q-74-

Hindu MarrilIge and Divor~ Bill-
Motion for concurrence m the recom-

mendation of ,?>uncii o! StIltes for 
reference to jOlll the Jomt Commi-
nee. 6996-7006. 

Resolution ,.. pIOmotioo of rifle trainiD&; 
1337-39. 



106 HOUSE OF THE PEOPLE 

KHARE, DA. S. B.-
Business of the House. 4541. 
Dcmandll for Grants, 1954-55-

Aviation-
Motion to reduce the Demand-

Failure to redre1lS grievances of 
Chil Aviation . Department 
employees. 3806. 

&temal Affairs-
Motion to reduce the Demand-

Basic priuciples underlying the 
foreign po'icy. 2879-83. 

Failure to leave the Common-
wealth. 2883. 

Liguidat:on of foreign pockets In 
India. 2883. 

Need for action against Portugal 
and France regarding integra-
tion of foreign pockets with the 
Indian Union. 2883. 

. Ministry of Defence--
Motion to reduce the Demand-

Failure . of Government to adopt. 
Administrative Rules and InstrU-
crians ha\ing the e1fect of a 
<deduction' or 'disallowance' of 
pension payable on aexount of 
disabilitY sustained and death 
occurred on or in consequence 
of military duty. 2991. 

Failure of Government to continue 
life grants of family pensions 
:t99I, 30 70-7 1• 

Failure of Government to mate 
statutory pro\ision to resulate 
grant of military pensions. 
2990, 3068. 

'Failure of Government to revise 
cases of punishments inflicted by 
courtS Marcial :t99I. 

Fai1ltre of the Go"emment to 
separate legislati ve, judicial, and 
executive functions in relation 
t() pensions payable to members 
of the Defence forces. 2991, 
3068-70. 

Ministry of Home A1Jairs-
Motion to reduce the Demand-

Failure to stop corrnption, 4047. 
Ministry of lnformauon and Broad-

casting-
Motion to reduce the Demand-

Failure of GoveInment to prevent 
insult offered to Hindu Gods in 
cinema films 1ike «Samrat". 
4309· General discussion of the General 

Budget. 1954-55, 2403-10. 
Government of Part C States 

(Amendment) BiU-
Motion to consider. 59. 

Indian Cattle Preservation Bill (b;y Sit" 
Gwirr4 Das)-
Motiona to consid~ and amendmeDt 

to refer to Select Committee. 8S8-
63· 

Motion for Adjournment ,.e. 
Kumbh Mela Ttagedy. 19, n. 
TeaclIcn' strike in Ca1cat1II. 1400 

KHARE, DR. N. B.-Contd. 
Motion ,.. Fint Report of the Commi-

tee on Private Membe1'8' Bille and 
Resoludons. 850, 851; 

Pras (Objectionable Matter) Amend-
mentBill-
Motion to consider and amendment 

to circulate. 1905-09. 
Prevendon of DisqualificatiOll (parUa-

meat and Pan C States Legislatures) 
Amendment BiU--(as passed b1 
Council of States)-
MotiOD to consider. 5937. 

Resolution ,.. promotion of rifte train-
ing. 1335-37. 

Salaries and Allowances of Members .c 
. Parliament BiU-
Motion to consider and amendment to 

circulate. 7395. 
KHONGMEN, SHRIMATI-

Companies Bill-
Motion to refer toIoint Committee 1IDd· 

amendment to circulate. 6145-46 
General discumon of the General Bud-

get, 1954-55. 2380-85. 
Hindu Marriage aDd Divorce BiU-

Motion for concurrence in the racom-
mendatiOD of Couucil of States for 
reference to join the Joint Committee. 
7230-33· 

Shillong (Rifle Range and Um\ong) Ceriton 
ments Assimilation of Laws Bill (as pasa-
ed '!)r Coccil of States)-
Motton to pass. 6914-

KHUDA BUKSH, SHRl M.-
General Ditcussion of the Railway 

Budget. 1031-38. 

KIDW AI SHRI.-
Moton for Adjoumment ,.. increue I!I 

price of sugar cane. 27-29, 30-31. 
Statement ,... purchase of traCtors for 

Central Tractor Organi5atiOD. 7988, 
7989. 

KING GBORGB SCHOOL-
S,. "School" 

KIROLlKAR,~SHRI-

Code of Criminal procedure (Amendment) 
Bill-
Moton to refer to Joint Committee and 

• ammdlncnt!J to clrculte and to ~ 
to Select Committee. 6705. 

Delivery of Boob' (Public lJbrariea) 
Bill-
CODIlderatioD of clIusea. S598• SS99· 
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-J{ISTNA RIVBR-
DeJl!8tlds for Grants, 1954-55-

Miscellaneous Depanments and Ex-
penditure under the Ministry of Food 
and Agriculure-
Marion to reduce the Demand-

Geological Survery and tube 'Well! 
in Kistna and GodaYUi River 
b&sin~. 3469. 

MultiJlU11lOse River Schemes-
Motion to Ileduce the Demmd-

ltORBA-

Inclusion or Nandi IConda pro-
ject: Scheme on--in the 
Five year Plan. 4213. 4240-
4 1,4281-83,43040 

Motioo re International Situation (Sub-
stiture Motion adopted). 7497-7506. 
7522-2.7.7535-36, 7567. 

Reports and Selected Documents of the 
Neuml Nations Repatriation commis-
uons.--LaicI on the Table. 4919. 

SlIltenJent on--2330-31. 
Statement oD-Laid on the Table. z323-z9 

KORUR-
Demands for Grant~. 1954-55-

Indian Pons and Telegraphs Department 
anclurliDg Working Bxpen5e!l)-
Moion to reduce the DenJand-

Need to increase house rent aod 
other allowance! to P. & T. Offices 

in Nellore-cUlll-Korur offices. 3805. 
3908. 

KOSI PROJECT-
SU under "River-Valley Proiect(s).'· 

KOTA-
Demands for Grams, 1954-55-

IndialI P~ts and Telegraphs Depart-
ment (Including Working Bxpeuses)-
Motion to reduce the Demand-

Need for increasing polltlll and 
telegraph facilities In~d 
Sreeharikora areas ill Nellore 
District. 3805. 3908. 

KO'M1]KAPPALLY. SHRI-

Delimitation of constituencies. 7344-
Salaries and Allowances of Members of 

Parliament BiI1-
CoDsideIlltion of clauses. 7425. 

'KRIPALANl ACHARYA-

Demands for Grants. 1954-5'-
Ministry of Bducation-

Motion to reduce the Demand-
Inadequate provision for education. 

~7io~ public schools 
, 3:16$-66. 
Sound edlDtioDal policy. 3261-67. 

DcmaDds for SupplementarY Gnn!s 
fOl' 1953-54-

KRIPALANI ACHARYA-:-Contd. 
Miscel1aneous Expmditure UDder 

the Ministry of CommWlicationa 
570. 

HIndu Marriage and Divorce Bill-
Moton for concurrence in the re-

commendation of CoUDciI of Statea 
for reference to join the Joint 
~ee.7145.7146,7148. 

Motion for Adjoumment_ 
Alleged use of physical force b) 

party in power during Travanc:ore 
Cochin election. 463. 

Kumbh MeIa Tragedy. 19. zo, Z'J.. 
Motion on Address by the president. 

I6I,I6:z. 173-76, 177, J78. 179-80 
181, ISz, 183, 184-85, J86. 

Motion r, Intemational Situatioa. 
7547-54-

Salaries and Allowances of Members 
of Parliament Bill-
MotioD to consider and amend-

meat to circulate. 7401~5. 
Con!ideIlltion of clauses 7435-

Special Marriage Bill (as passed by 
Council of States)-
Motion to consider. 7922-32, 7949. 

8013. 8042. 8oS5. 
Vol\ll1tllry Surrender of Salaries (Bx-

enJPtion from TuatioD) Amend-
memBiU-

Motion to consider. 5508-U. 
KRIPALANI, SHRIMATI SUCHBTA-

DenJ&nds for Grants, 1954-55-
BxDeuditure on Disp1aced l'erBoDs-

Motion to reduce the Demand--
Failure of Government to tate up '<re-

adjustment" on basis, that refDgt:e-
are provided with gainful employ-
ment·3614-15· 
Failure to rehabilitate displaace per-

sons satisfactorily. 3612-16 
3625-26• 

Ministry of Rehabilitation-
Motion to reduce the DemaDd-

Failure to-proceed with compensa-
tion schemes. 3616-2.4, 3625. 

GcneraI polli:y regarding loaDs aDd 
compensation Schemes. 3616-Z., 
~3686. 

Tribal 
Motion to reduce the Demand-

Meagre provision for Welfare ef 
Tribal peoples. 2914. 2921. . 

General Discuasion of the general Bud .... 
19S4-SS· 2.373-80. 

Leave of absence granted to - aD the 
recxmntelldation of the Committee OIl 
Leave of Absence of Members from the 
Sittings of the House. 7981. 

Press (Objectionable Matter) AmeDdmeat 
Bill-
Motion to consider and amendment to 

ciIculate. 1865-78, 19S1. 
Report of I. P. C. Bnq1ziry Committee. 

I:a65-S0~ 
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KRISHNA. SHRI M. R.-
Demands for Grants, 1954-55-

Defence Senices, Effective-Army-
Motinn to reduce the Dcmand-

Failure to grant c,)Dcessions to 
children of Scheduled Caste" and 
Tribal for admission to He KIDI 
G:orgc's School. 2990. 

Policy re declaration and disposal of 
surpJu~ scrvic~able stores wough 
the D. G. S. & D. 2990. 

Finance Bill-
Motion to consider. 5109-15. 

KRISHNA CHANDRA, SHRI-
Companies Bill-

Motion to refer to Joint Committee 
and amendment to circulate. 6290> 

. 6291-6311. . 
Salaries and AlloVlIIDCes of Members of 

Parliament BiIl-
Consideration of clau5CS. 7457-58, 

7459. 7460, 7462, 7472. 

RRISIDlAMACHARI, SHRI T. T.-
Bulletin No. 19 oi Central Silk BoaId-

Laid on tbe Table. 6235. 
Coffee Market Expansion (Amendment) 

Bill-
Motion for leave to introduce. 7372. 
Motion for leave to witbdra'lll. 7371-72-
Motion to refer to Select Committee. 

Co 774~-61, 7786-92-
mpamesBill-
Motion to refer to Joint Committee: IDd 

amendment to circulate. 6252,6253-
56.62~6-83,6342,6345,6346. 

~s for Grants, 1954-55-
M.nlstry of Commerce and Industry--

4680,4785,478fi..4ilo3. 
Motion to reduce the: Demand-

Anti-national e!!tcts of the present 
inclu~trial pobcy of Government. 
4788-90, 4i94-98, 4800-01. 

Continuance of Imperial Preference. 
4-90-91. 

Failure to allow the iDtroduction of 
r8tiOJlalhation in various industries. 
4801-°3. 

Failure to give adequate protection 
and eneouragement to cottage and 
unall-sc:aIe industries. 4801. 

Foreign-owned industrial and Com-
men:ial undertakings in lJIdia. 4680. 

Nationalisation and socialisation of 
the large-scaJe indUstries. 4794-95. 

ProPOSed ratiOnalisation to Jure. Cot-
ton and other industries resultiDa in 
large unemployment. 480Jo03. 

UJ1heJpfuJ trade policy of the G0-
vernment. 4680>4786-88, 4797-~ 

IDdustria-
Motioll to reduu the Demand-

Policy of indlllitrial developmeDt. 
____ ~788-g0, 479+'911. 4800-01. 
.. ·~Bllf-

Motion to consider. 5067. 

KRISHNAMACHARJ, SHRI T. T.-Contd.. 
Indian Tariff (Amendment) Bill-

Motion for leave to introduce. 6961., 
Khadi and oth':r Handloom IndustIlcs 

Development Rules-Laid on the Table. 
2757-58. . .. 

Ministry of Commerce and Industry 
Or,in l-:, .. S.R.O. 392, dated 2-2-1954-
Laid on the Table. 1154. 

Ministry of Commerce and Industry Re-
solution No. S. C. (A)-2/89is2, dated I 
25th March, 1954-Laid OD the Tab e, 
41,2-53. . 

Report of Tariff Commission on. ContI-
nuance of protection to Serlculnue 
Indu,rry and Ministry of Commerce 
and Industry Re.>olution, NotificatiOll 
and Statement thereon-Laid on the 
Table. 33-34. . 

Report of Tariff Commission on f8ll' re-
tention prices of steel produced ,?y 
Indian Iron and Sttel Co. Ltd.- Laid 
on tlle Table. 4152-53' 

Rep.lrt of TaTiff Commission on Retention 
Prices of tinplate-Laid on the Table 
43~8-S9. 

Report of Tariff Commission ~ .revtSlOll 
of prices of cement and Mint.try of 
Commerce and IndustI1 Resolution and 
Statement thereon-Laid on the Table 
33-34-

Report on the working of the 
Board-Laid on the Table. 

Rubber (Production and 
Amendment Bill-

Central Sil) 
34-
Marketing) 

Motion to refer to Select Committee 
6914-26• 6941, 6962-72. 
Amendment to circu1atc. 694I. 

6962-72. 
Statement of action taken and conclu-

lions reached on PiIDl Enquiry C0m-
mittee's recommendati~Lald aD 
the Table. 7740-

Tariff Commission Reports on pr0teC-
tion to Sago (Tapioca Globulea) ~ 
Coated Abrasives Industries, etc,-
Laid OIl the Table. 6558-S9. 

Tea Rules, I9,S4-Laid on the Table. 
6SS7; 

KRISHNAPPA, SHRl M. V.-

CallinJt AtteDtion to Matter(.) of UrgeDt 
Public Importance--
Surplus stock of lUce.in on .... 17-42-43-

Elec:tiOn to Indian Central SuprclIZle 
Committee. 43S9. 

Indian Cattle Prnervation Bill-
(By Seth Govind Du)-
Motion to consider IUId ameudment 1D 

mer to Select CommJnee. 880-4 
State Acquisition of Llmcfs fur UDioD 

(validation) BiD (u pauect 
~ of Statea)-
Moo";;';' to c:onaidcr. 5792"93. 6794"95. 
Motion to pus. 57915. 

S1atemem '" rice dell with Burma 
. I57S-"f6. 
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KRlSHNASW AMI, DR.-

Adbucted Perso1s (Recovery and Restora-
tio'}) Ame'1dm~Jt Bill (as passed by 
CoU!lCil of States)-
.MptiOl to con4ider. 662-63, 665, 

, D!lim',nt;o I of '~O'H :,titu: lciu;, 7Z'I4' 
- 7:i9M, 7299-7304. 

Demlnds foe Gra'1t5, 1954-55-
Audit, 4829-30. 
Ministry of Fina 1Ce-

Motio:1 to reduce the Demand-
F3i1ure to utilise the budgetary pro-

visio:18 of Fund~ made available for 
the development Schemes. 4823-291 

Ministry of Home Affairs. 4050, 4095' 
4102-99. 
Motio) to reduce the Demand-

Christian Missionaries' activiti~. and 
scope of rciigious freedom. 4050, 
4102-<19. 

Diacussiol Te delimitati01 of co)stituencies 
7489-90. 

Discussion r. issue of Ordinances, 84-88. 
91-95, 132 • 

Firance Bill-
Motion to cO:lsider. 5230-38. 

·(knerai DiSCU>8iO:1 of the General 
Budget. 1954-55. 2430-39·' 

General Discussiol of the Railway 
Budget. 1I42-52. 

Motion Oil. Address by the President 40 5-
10. 

Motio:) ,., First Report of the Committee 
00 Private Mernb~r's Bills and Reaolu- ' 
tiona. 824, 829-30, 833· 

'Preas (ObjeC!io:Jable Matter) Amend-
ment Bill-
Motion to con.ider. 1742-30 1744, 1777-

88. 
Amendment to circulate. 1777-88. 

Report of I.F.C. Inquiry (.ollllllittee. 
1255-59 1262. 

:XUMBR MELA-
Demands for Supplementry Gtants • 

J9S3-S4-Railways-
Ordinary Working Expenses-Repain 

and Maintenance--
Motion to reduce the Demand-

Expenditure in Connection with 
--. "701-02,705-07· 

.KUMBR MELA TRAGEDY-
Kumbh Mela tragedy. 14-16. 

Motion for adjournment-
Kumbh Mela tragedy (Disall«Htl). 

17-22, 31-)2 . 

.KUTCH-
Demands for Grants, 1954-". 40#-

4zO']. 

Demand, for Grant., on ACCount. 1687, 
1']04. 

L 
LABORATORY(IES)-

Demands for Grants, 1954-55-
Salt-

Motion to reduce th~ Demand-
Need for establishing teating--

in all salt factories, 4480, 4525. 
LABOUR-

Demands for Grants, 1954-55-
Ministry of Commerce and Industry-

Motion to reduce the Demand-
--C01ditions in the Jute industry. 

4644,4805. 
Reconciling the interests of hand 

loom workers and textile mill 
workers. 4644, 4805. 

Ministry of Communicationa-
Motion to redu"e the Demand-

Uniform pay scales and service 
conditions for--. 3801, 3908. 

Ministry of Labour-
Motion to reduce the Demand-

A correcs labour policy. 3706, 37JI-
17, 3718-23, 3745-51, 3781-86 
3791. 

Delay in implementation of the 
Minimum Wages J:,egislation. 
3706, 3715, 3738, 3741, 3766, 
3785·86, 379J· 

BQual minimum wages for men and 
women --. 37~8, 3791. 

Proper minimum and living wages 
for--. 370 6, 3724-25, 3735-36, 
3765, 3785, 3791. 

Right of -- to get bonus from 
the employer. 3706, 379J. 

Trade Union rights of 
3706, 3761-62, 3763, 3767, 3774-
75,3791. 

Unsatisfactory treatment to the 
Dhanbad Colliery workers. 3709, 
3757-59,3771-72,3791. 

Ministry of Production- " 
Motion to reduce the Demand-

Prevention of prepl8ture compulsory 
retirement of coal minds of Giridih. 
4479, 4524-25. 

Restricti01s on workers to meet M.Ps. 
during their viSit to fat."tory. 4480, 452S • 

Withholding of wages for 26th January 
(Republic Day) of co mact-- of 
Bermo Colliery (Giridih). 4479, 4525. 

Ministry oCWorks, Housing and Sup-
ply-

Motion to reduce the D:m1Dd-
Housing facilities for Harijanl and 

agriculturallahourers by supplying 
cheaphousing materials. 3925, 3950-
51, 397J •• 

$ .. also «Railway Labour". 
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LABOUR. AGRICULTURAL- LAL SINGH SARDAR-
Demands for GIants, 19S4-5S-

Minim)' of Labour-
Motion to Rduce the I>eJMDd-

Neg)ec:t of u- 3.,oa, 3711-91. 
I.ABOUR APPm..t.ATB TRIBUNAl-

Demands for Grants, 19S4-SS-
Minimy of Labour-

Motion to reduce the DemIDd-
Labour AppclIatc TribUDal. 3m. 
37S6-S7, 3791. 

LABOuR WELFARE-
Demand. for Grants, J9S4-SS-

Ministry of Labour-
MoIiClll to reduce the Demand-

lAct of--schemea under each 
Ministry. 3708, 3748-S1, 3791. 

Demands for Grants, J9S4-SS-RlIilWl)-
OIdiDary Working B'qIen~Labour 

Welfare--
Motion to redu~e the Demand-

inadequacy of Labour welfare 
sChemes, IS93, IS94. 1613-14, 
1624, 1627-29. 1639-42. 

LABOUR WELFARE FUND-
Demands for Grants, 19S4-SS-

Miscellaneous Departments aod Bzpen-
diture under the Ministty of Labour-
MOtio1 to reduce the Demand-

bVI!IIUIleJ't of Labour Welfare Fund 
in deposits. 3710, 3732. 3791. 

Demands for Grants. 19S4-ss-RailwaJII-
QrdiDary Worki"g Expenses-Labour 

Welfare-
Motion to reduce the Ocmand-

Creation of Q --. IS93. 1641. 
LAKSHMAYYA, SHRI-

CoJe of Criminal Procedure (Amendment) 
Bill-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6847. 

Code of Criminal Procedure (Amendment) 
BiU {by Shri S.V. R~}
Motion to refer to Sdect Committee. 

6847. 
Demands for Grants, 1954-5S-

A.mculture-
Motion to reduce the Demand-

Interest of the agriculturists. 
3511-15. 

Minim, of Food and A"1iculture-
Motio., to reduce the Demand- • 
Food Po\icJ. 35Il. 
Minor irrigation v;·orb. 35J5-16. 

More funds for .gricultural deVelopment 
schemes. 3514-1.5 

Demands for GrantS,1954-SS-R.i1wll)'l-
Railway Board-

Motion to reduce the Demand-
P_nger Amenities. J518-19, 1522. 

S~ Marriage Bill .. pused by the 
Council of Stat(l)-
Motion to consider. 7868,8036-31. 

Demands for Grants. 19S4-SS-
Agriculture. 3482-83 

Miniltr7 of food and Atlricu1ture. 3483. 
Motion to reduce the Demand..7-

Fixation of Cane price. 3483-84-
Sugar policy. 3484-90-

LAND(S)-
Demands for Grants. 1954-S5-

Capital Outlay on Multipurpose River 
Schemes-

Motion to reduce the Demand-
F.ilure to ttive adequate 6nanQ! to 

Andhra State to bring-in Tun-
gabbadra Project area under culti-
vation·4213 4241-43, 42So• 4304-

FIIllure to give the .ssistance of the 
Central Tractor Organisation to-

Andhra State for cultivation of - ill 
"l'Ingabhadrs ProjeCt area. 4213-
14,4304· 

Bzpenditure on displaced persons-
Motion to reduce the Demand-

Failure of Government to "rcadtust» 
unsatisfactory .gricultural schemes 
by undertaking the deVelopment 
of marginal fallow -- and then 
distrib utiJ'g it to refugee agricul-
turins.3570.3599,j696-3700,3702-
03· 

Policy of .C'quiring--of small plot 
holders of Muslim minority com-
munity for refugee rehabilitation. 
3565, 3601-02, 3702-03. 

MinistIy Of Food and Afi!riculture-
Motion to reduce the Oemand-

Fallow aDd other waste -- in the-
countrY. 3465-

Ministry of Irrigation and Power-
Motion to reduce the De mBnd-

:Delay in payment of Compen88tion 
... for -- acquiRd by D.V.C. 42u ... 

43°4. 

Failure 10 provide --for--aId 
'lUSe for bouse compens.tion for 
- -ecquired for Hiraltud Project. 

4212.4255-56,4304. 
Minisuy or Rehabilitarion-

Motion ~, reduce the Dem8nd-
Need tt'lt reclamation of -- for 

refugee rehabiliration and for 
Stopping the rcquidlioning of-
0{ tn'bal PC8"111\ts, in the name of 
refugee rehabilitation in Trpura. 
3567. 37c:a-03· 

MiecelaUenoul Depanments and &pen-
ditute UDder the Mini~tty of Labour-
Motion to reduc-: the DemaDd-

Distribution of the cultivable but 
un('CCUpied Government land· 
to the landless. 3710, 37:!o-3I,. 
3791• 
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LAND RBPORM(S)-
Danands for Grants, 1954-5~-

Ministry of Food and Agriculture:-
Motion to reduce the Demand-

Uniform agrarian reforms. 3465. 
3477-79. 350&, 3533, 3561, 3S6I-6Z. 

LANGUAGE(S) REGIONAL-
Demands for Grants. 19S4-SS-3S61. 

Ministr:1 of Education-
MotIon to redUce the Demand-

Teaching through the medium of 
mother tongue. 3ZS7. 3296-
3303,3313, 3457-S8. 3461. 

Ministry of Information and Broad-
casting-
Motion to reduce the DemaruI-

Local--Broadcasting Station iII 
Tripurv. for the upliftmc:nt of the 
tribals. 4308, 4413. 

LASKAR, SHRI-
Demands for Grants, 1954-5S-

Aviation. 3340-42. 
Indian Posts and Telegraphs D~t

ment (Including Working Expenses). 
3340. 3342-44-

LEATHER AND TANNING INDUS-
TRIES-
S,. "In:!ustry(ies)". 

LEAVE OF ABSENCE-
-to Shri B. Shiva Rao from the House. 

7981. 
--to Shri Bhajahari Mah.ta from the 

House. 7981. 
--to Shu Cbowkhamoon G;>hain from 

the Houge. 7981. 
--to Shri Devi Datt Pant from the 

House: 7981. 
--to Shri Shyam Nabdan Mishra from 

the House. 7981. 
--to Shri SibnarByan Singh Mahapatra 

from the Hou.e. 7981. 
--to Shrimati SUcheta Kripalani from 

the House. 7981. 
Recommendations of the Committee on 

Absence of Members from the Sittings 
of the House. 3396. 

See "Absence, Leave of-". 
LEAVE RESERVE(S)-

Demands for Supplementary Grants 1953-
S4-Railways- . 
Ordinary Working Expenses-Adminis-

tration-
Motion to reduce the Demand-

Delay in - providing. 677, 678-79, 
694-96, 700. . 

LEAVE SALARY-
Demands for Grants, 1954-55-

Opium-
Motion to reduce the Demand-

Non-provision of-for the establish-
ment of Ncemuch Opium Fac-
tery for A_sitant Super\'isors, 
Clerk, and Class tv establish-
ments. 48zz,4975. 

.. 
LEGISLATION-
, Demands for Grants. 1954-55-

MiniStry of Health-
Motion to reduce the Demand-

Failure to prooecd. expeditiously' 
with -- on drug control. 4588. 
4638. 

LEGISLATIVE ASSEMBLY(lES)-
Motion for adjournment reo nomination o£ 

an Anglo-Indian to the Travancore-
~ ----. 1381-85· 

LEPROSy-
Demands for Grants, 1954-55-

Ministry of Healu1-
Motion to reduce the Demand-

Failure to arrest the spread of,--iIJ 
tribal areas of Tripura. 4588, 4638. 

LIABILITmS-
Settlement of Ou~tanding -- of Union 

of Burma to Government of India--
. Laid on the Table. 4358. 

LlCENCE(S)- . 

Demands for Grants, 19?4-55;""'RrllwaJ,l-
Miscellaneous Expenditure-

Motion to reduce the Demand-:. 
Granting of -- to caterers. 1484. 

1539. 
LIGHTHOUSE AND LIGHTSHIPS-

Demands for Grants, 1954-55. #IS, 4419-
72, 4473, 4474-
Motion to reduce the Demand-

Failure to provide adequate protec-
tion and help to country crafts in 

coastal areas. 4419, 4465, 4473. 
Demands for Grants on Account. 1687. 

1706. 
LlNGAM, SHRI N. M.-

'Companies Bill-
Motion to refer to joint Committee 

mld amenjment to circulate. 6II 5. 
6116,62 72 • 

Demands for Grants, 1954-55-
Agrlculture.-3473-7S· 

Motion to reduce the Demand-
Co-operatlve farmillg system. 3471-72. 

Forests-347z-73. 
Ministry of Food and Agriculture-

3470-71 • 
Motion to reduce thell)emand-

Co-operative farms. 3471-7z. 
Finance Bill-

Motion to consider. 5095-5100,SI01-DZ. 
~'ention of Disqualification (Parliament 

pnd Part C Stat~s Legislatures) Amend-
ment Bill-{as passed by Council of 
States)-
Motion to consider. 5937-39. 
Resolution ,.,." orking of administrative 

machinery and methods at the centre. 
5016. 
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LIVE-STOCK IMPORTATION (AMmro-
MENT) BILL. 1953-
S •• under ''Bill(s)''. 

LIVING WAGE-
s.. "Wage{s)". 

LOAN(S)-
Demands for Grants, 1954-55-

Expenditure on di,placed persons-
Motion to reduce the Demand-

Failure of GovernmeDt to "readjU1t" 
unsatisfactol? non-agricultural 
schemes by directly opening 
~tate factories on planned basis 
for emploring refugees instead of 
granting sinall business -- 3570, 
3598-3600, 3702-Q3. 

Ministl? of Commerce and Indu$tl1'-
Motion to redUce the D~

Failure to grant suital>ie business -
to the small ~ and 
traders of Tripura. 4643, 4805. 

Ministry of Finance--
Motion to reduce the Demand-
High interest rate ppid to the dollar--

- and other foreign -- even,in 
comparioion to what we pay to the 
national-- 481',14971. , 

..Ministry of Rehabilitation-
MotiOn to reduce the Demand-

General policy regarding - and 
compensation fchemes. 3568, 
3575-77,3577-80,3585-89, 3604-

OS. 361Q-U, 3614-Z4, 3656-57. 
3684, 3685, 3686, 3702-03. 

'Rehabilitation Finance AJmin'stratioll 
--. 2.216-17. 

LOANS AND ADVANCES BY 'nm 
CENTRAL GoVBRNMENT-
Demands for Grants, 1954-55. 4816. 

4823-4918,4926-75. 4980-81. 
~s for Gran~ on Aa:ount. 1687. 

1710. 

LOCAL LANGUAGES-
$" "Languages, Regional". 

LOCOMOTIVB(S)-

Demands for Grants, 1954-.55-Railw~ 
open Lme Work-A<kiltions-

Motion to reduce the Demand-
Purchase of new i0COJ]1otivCl etc. 
,1646. 1651-52 , 1654-57. 167.-75, 
1681. 

.1.0K SABHA-
Designation of House of the People and 

Parliament Secretariat in Hind~ and 
Bnglish. 7388-<}0. ' 

LUSHAI HILLS DISTRICT (CHANGE 
OF NAME) BILL, 19S4-
JJu pailled by Council of States) 

S" under '<Bill(A)". 

M 
MACHINE(S)-

Demands for Grants, 1954-55-
Minhtry of Commerce and Industry-

Motion to reduce the Demand-
Setting up a bur.:au of scientific and 

technical research to invent and 
improve low-Clst small-. 4645. 

-4805. 
MADRAS-

Demands for Grant<, 1954-55-Railwa~ 
Construction of New Unes-Capital and 

Depreciation Reserve Fund-
Motion to reduce the Demand-

Double line between Bawada and 
-- 1646, 1681. 

MADRAS PORT-
Statement showing the ~i~tribution of 

seats or ele<:tcd truJtecs on the Madras 
Port Trust. Laid on the Table. 5706-

MAHAPATRA, SHRI-
Leave of ab!ence granted to --. on th~ 

recommendation of the Committee. 0-
Leave of Absence of the Memben 
from the Sittings of the HoUle. 7981. 

MAHATA, SHRl BHAJA1iARI-
ConViction of --. 1281, 1953. 6563. 
Detention of--. 16-17· 
Leave of absence granted to --. on 

the recomm.enctation of the Committee 
on Leave of members from the 
sittings of the House. 7981. 

MAHB-
Calling Attention to Matter(~) of UrgCDt 

Puobc Importance-
Firing by French Indian Police DeR 
--. 6135-37. 

Union subjects near --. 5913. 
Motion for Adjournxnent-

Firinc by Frencll Indian Police 11$ 
-. (DisaJlor1Jld). 6137. 
Firing by French Indian Police 011 

Indian Police on Indian Uaion 
subjects near --. 5913-17. 

MAHODAYA, SHRI-
Demands for Grants, 1954-55-

Ministry'ofWorks. Housing and SupplJ. 
3936-38• 
Motion to reduce the Demand-

Arrangdnent fo" industrial housinlo 
3937· 

Low cost hou!es on the models of 
thOlie exhibited at the' IntemationU 

Low Cost Housing Exhibition. 39-
37. Supplies. 3937-38. 
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MAINTHNANCB-

Demands for cnnu. 19S4-5S-Rail-

~ Working Expensee-Repain 
ad MaIntenance --
Mot;on 10 redUl.'C the Demand-

Adnr.inistrBtion and maintenance of 
the Railways. 1S40, Isn, IS82. 

BIId--of " .. y' and worb in 
Southern Railway and Golden 
Rock worb. 70z-08. 

MAINTENANCE ALLOWANCES-
Demands for Granu. 19S4-.55-

Expenditure on disp1aced pcnona-
Motion to reduce the Demand-

Pailure to implement the policy n>-
PI ding advance pliyIDCDta to in-

mates of Homes aud grantee. of 
--. 3570, ~7oz-03 

MAJHI, SHRI CHAITAN-
Demand. for GIants, 19.54-55-

Ministry of Home Main. 4093-94, 
4095· 

MAJITHIA, SARDAR-
Rqolution r.. withdrawal. of Cadcta 

from the National Defc:noc Academy 
--. 1365-,z. 1374-

MAlCHED-
Demands for Grants, '1954-55--

Rai!waya.--
Open Linea Worb-Dcvdopmmt 

Pund-
Motion to reduce the Demand-

Covered platforms in"Nand Ja1na,-
and Kachi:;uda StatiOlU. 1647, 

1681. 
MALABAR-

I>cmands for Granta, 1954-55-
Miscellaneous Dcpanmellu and Bx-

pendinarc under the Minisay of Pood 
and Agriculture-
Motion to reduce the Dcmand-

Producer cum Consumer Sodetica in 
-- District. 3469. 

MAL1IYA, PANDIT C.N.- -
GoYenlJDCI1t of Part C Sutes (Amend-

mmt) BiII--
MJtion to consider. 44-46, 47-49. 

Wemen', and lDd ChiIdreIJ'. IDstitutionl 
Licensing BiII-- (by Shrimati Ma-
inben Patel)--
Motion to cOIIlIider. 55SJ-SS. 

MALVIYA. SHRI K.D.-
Coaapanies Bill-

Motion to refer to Joint Committee 
and amendment to circullte. 6149. 

Correction of tDI"fm' to Starred Ques-
tion No. 120..6134. &._,_ 

Diacuaaion r. ~ UICI of no.,...... 
BDcrgy. 7OJ3-J8, 7047. 7048,7049. 

Notification. under Mines met Minerall 
(RegUlation and Dcvclopmcllt) Act-
Laid on the Table. 79110-81. 

------------------MANIPUR-
Demands for Grant., 1954-55. 404ft 

4096-4100. 4194-95, 4208. 
Demands for uranu on AccomIt. 

1687, 1705. 
Mf'lNTPUR COURT PRES (AMEND-
MENT AND VALIDATION) BILL, 

l!o1SZ-
S. under "Bill (I) ". 
~URIA-I 
~ for Grants, 1954-5'-

Railways- , 
Construction of New Linea-Capital 

and Deprcciatiolll Reserve Plmd-
Motion to reduce the Demand-

Laying of Virudhunapr-Mana-
maduria line Ilia. AmIppukkonai. 
[646, 168L . 

MARKETING- I 

Demands for Grants, J954-55-
Commercia! Intelligence and Statistics-

Motion to reduce the Deman~ 
Control of unwarranted fluctuation 

in the market pricea of agricu1nua 
products. 4650, 4805. 

Pailure of the Government il not 
finding adequate external and ID-
tema1 markets for handloom pr0-
ducts 4651. 4703009, 47JI-I9, 
472, .. 80s. 

IDduatrica-
. Motion to reduce the Demand-

Pailure to give price protection ."d to 
find marketa for products of cottqe 
industries. 4647. 47OZ-09. 4711-JII-
480s. 

MASCARENE,. KUMARI ANNIE-
Demands for Grants, [954- 55-

Enema1 Aftilirs-
Motion to reduce the Demand-' 

. Basic principles underlying the (or-
policy. 2 852 -S3. 

Measures to be taken in consequel'cc 
of the Military Pact between U.S.A. 

and Pakistan. 2787, z853-58 
Ministry of Defence-

Motion to reduce the Dcmand-
Necessity of strength~ the def-
ence of the Country in VIew of the 
U "S.- Pakistan Military Pact J99Q, 

Pinance Bill-
Motion to consider. 5087-95. 

General discussion of the Railway 
Budget. 1053-,54. Jo6o-66. 

Hindu Marriage II1Id Divorce Bill--
Motion for concurrence in the recom-
mendation of the Council of States 
for reference to join the Joint C0m-
mittee: 700Z. 

Motion rt. International Situation. 
7634-39· . f -"_;n;~ Resolution,. Working 0 ""u~u.~ ..... 
tive machinery and methods at the 
Centre. 6183. 6204-<1$, 6m6-o7. 



~ ______ ~ ______ ~~_P~P~'~~~~~~~-T~~'.~PJ~.,~~~~~,~; __________ ___ 
MASTER COMMITTEE- MEDICAL BXAMINATIPN-

DemandI for Grants, 1954-55-
Idi~' of Corm"""icM'imfol-
, MotieD toredace tile' n-nd-

PcJa7 in pubtic:aticlli Of,---'Ilepott 
eu:. 3800, 3830-3', 3898-99 , 3901. 

I4A:.rB8l'{ITY BENEPITS- ' " ,c," 

~i Cor Granti, 1954-55-
Ministry of Labour-

Motion to techlcethe DemaN 
iMatcmlty ~~ '37Ol1,' 3m. 

3791 • 
ATHEW PROF,-
Demands for Grants, 1954-55-

'MinistrY of Heme AfJairs-
. Motion to reduce the 'Demand-

Cliriatian Milssionaries' aainties and 
1I:Opc' of religious freedom. 4OS9-64.. .. ,,' 

Resolution r, family Planning. ~I$-
17· 

MAJ"liQRA.M, DR.-
Gener8l' discUssion of the General 
'Budget~4-1'· 2$69"13· 

MATTlreN sHiu~ ",' . ".) . ~ 

Co~ee Market Expansion (Ammdment) 
Bill-· . 
Motion to refer to select Committee. 
'7757' '7158, m6-79;' 

CompRnles Bill- " 
Motion to refer to joint Committee 

and amendment to circtilate: 
6Olj7,6IIl, 6112; 611$.' 6127, 
6283-90, 6405. 6406· 

DemandJ(or 'Grants, 19,54-55-
'Ministry'of Home AJfain-

Motion to reduce the Demand-
, Policy of redistribution of ~tmeII Oll 

at linguistic basis. 4109-14-" 
MATTER (S) OF URGENT 1>tJBLIC TO 
IMPORTAN~ CALLING AT rmrrION 

S_ "CalliDi Attention to Manu Ca) 
of UlIeDt 'Pilbllc 1mpOrtanc:c". 

Discussion TIl delimitation of consti-
tuencies. 7338-4J, '7343, 7480 
7484. 

MAtT-MAU-
Calling Attention to Marter I Of Urpt 

Public lmPonana: ' -
Search Of fndiaD c:.ommu.loneri'. oIBce 

in N.airobi during or round up of 
-- suspects. 5712-13. 

MAYDEQ, SHRIMATI-
Abducted Penons (Recovery and Rea-

toratien ) Amenc:tmenr om (" .. puled 
by the Cotmdl of SUtta )-
Motion to consider. 426-27. 
Finance Bill--
Motion to pu.. 4S7, S4,~60. 

General discussion of the Railway 
Budget. IJ38-42. 

Women'. and Children', Institutions 
Lia:nainC Bill- (b,)I Sbrimad Mambcn 
Patel)-' , """ , 
Motion to Coaaider. 551%. 
,'. P ., • " 

Dcmanda for Grants i9S ~S5-
"Midmy .r TnlJlapon-

Motion to re4,u ucce the Panand--
~': .. : Of 'tGDm'~ 'GoVc:mmt!nt'4ilaon-

4417,' 4424,' 4473·'" ,: '. 
~IW . fACiLITlEs-

Demands for Grants, 1954-'5--
~~C#- SERVlQiS- . 

Aviation- ' 
Motion 11) reduce the Demand--
Failure to grUit free llliedical'~ce fbt 

c:lus IV sta# of Civil' ~ viatiIoa 
DePartment. 3806, 311M. 3900-
01, 3908.' 

Medic:al Services--
, MotiOn 'to re<lua: the Pemand--

lna4equacy of equipment, beds md 
, medical aasistana: in hospitals eYeD 

in tOwm and cities. 4~90' 4638. 
InadequacY of mediCal a.'ara '. 

,hospitals even m town •. 45to. ~~! 
Ministry of Health-
Motion to reduce the Demanc:\-

Failure of the Minism' to allot more 
funds in the . BUdget 'for ~Oll' hi 
-' - on a wac ae in rUral area. 
~J89, 4635. ' ' 

F&Jfure to Jive -- to the people 
living in rural areas l:I!, ~ 
mobile ,dispensaries, 4$l!9,' , '~ 
4638." ', •. 

Failure to provide adequate -- in 
;'l'ural areai: 4588, 460lt, 4626-z7. 

4638. 
I>emaiIds for Grants ~9~4-~S-Rai1-

""'--, ' c_ Ordinary Working ..... 1""'.1CI--
Labour Welfare--
Motion to reduce the Deman4--
Curtailment of mcdlal f~tiea. J ,"', 

1629-'30, 1641. 
Demailda for Grants, 19$4-55-4587, 
, d9[-4638, 4639.' ' 
Motion to reduce the Demand-
lnal:l~ of equipmen~, beds and 

medlcal assistance in bospitals eft:D 
, in towns an4 cities. 4~90' 46390 
InadeqUllCY of medicld UIl'IUJIF'tIiIiI 

hospitalS even in towns.' 4590, 4639· 
Demands for Grants on ACCOWlL 1687, 

1697. ' . 
MEDIUM WAVE TRANSM~ (S)-
,~ .. ' SN "'Tfailimlttet(s)''';'' ",',. 
MEHSAN- " 

Demand. for Grants, 1954.-$$-
Railways.-' - " 
Conmuction of New Lines-Capilal 

aad. Dc:pteciation' Res~e FUbd-
MPdon to miuce tbe Danand--
I)oub1ing line between '~ 
Mehsan. . J64,. J6;So, 1613. 1681. 

MEHTA, SHRI ASOKA-" 
"~~' Marltet &p.'nsion (Amendmeat) 

~ to r~ to $,dF,ct, ~ltI'C . '11t;1~,i~:' " 
-------------------------------------
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J,(EHTA, SHIH BALWANT SINHA-

FinInce Dill-
Motion to c:onsid~r. 52oe-n. 

M.rA ;'sHRI, J.R ....... -
MJtion on Addr .'fS '.JY the Pre!rident. 169'. 
~(S) OF PA~LIAMENT

AIJo'Nll,ces of Mrmbcn. 2424~2S. 
DeM!lnds for gra lt~, 1954-5~ 

I.ldia poet. and Tel,:t'rlIPh< D<"PfOrt-
meat j 'lucling W rtf 'S Bap.IIIe~)
M·)(ion to roouc! th' D mmd-
AppointJll!nt of a Committee of-

f r a judiCirUi allocation of 
aurplUI of the D.:partmeat.. 3804. 
381 8,3908. 

M.iaistry of Production-
Motion tJ r~duce the D 111811d-

Re5tricticn. on w{ rlt rs to IIIleet 
during their visit to factory. 4480, 
4525. 

Dctmtion of Shri BhIljahari Mahala. 
16-17,372. 

PrCllClltation of SecilDd Reocrt of Ccm-
JPittee on ab'"1ICe of M.DIbers from 
Sitting<; of the H u<e. 5054. 

Re!lolution ... ~ alar)' and allowances to 
, Members. 3360-90. 

MBMBER(S) SWOFN-
Member ~worn. 7617. 
!'ardar Iqbal Sin,h. 77340. 

MBNCN, ~HFIDAMODARA-· 
B\.,jness of th, H use. ~6. 

Pcmand. for grant" 1954-55-
Broad.casting-433S-37. 
M tion to re(!Uc th.: D ma'ld-

MIt -ic pulic:y IIDj \Hrlt "f light mu.ic 
lJllit, of All India Radio. 4332-33-

Recent r .:tr~rchm. nt of rf'lgramme 
A qsistallt in All India Radio. 4332. 

MinHrY of I-f rmation and BI'OId-
C".ting-. 4333-34. 4336. 
Motion to Re,-"uc<! i/Ie D.ma'\d-

Defective pr cca1l(e in tim pro-
dll(:tiol'. 4334-35. 

Demands f.;r Ormts, 1954-55--
Railways-

Ordinary W rting BlapcDSes-R~irs 
IIDJ MainterallC '. 

Motion to r -dace th ' D~ 
RIomodelliDl of CaIitul Rai1w.,. 
Station. 1540. 

Railway Board-
14 ,tion to redUC!: the ~
PasS~I am.:nities. 1400. 

Discussion r.. d, limitatiQn of coDstibl-
encies. 73~8-71. . 

Drugs and Malic Rcm!dio:s (O~ 
ble AJvertis<-m:nts) BiII---{As p!IISed 
by th! C J1I ~cil' of Ststes).-
M.>tion to pass. 57811. 

Pac:tories (A,rn.:u..im:;Dt) Bill (II passed by 
th: Cu~il of ~tat..'I1). 
M jtion to cODsidL r. aIld uao:ndIraeDt to 

re{.:.a: tQ Select C I ... i~. Saa... 

MENON, !'HRI DAMODARA-conrcl. 
Pre55 (Objectionable Matter) Amendment 
Bill--
Mol ion to consider and atendment to 

CirClllate. 1814-%0. 
Retooluri<1n rc withdrawal of Cadets 

frem the NltionalDefencelt.cademy. 
1'76-

Ruobcl' (production aDd Mark~ting) 
Amenum.ent DiU-
Motion to refer to Select Cmmine 

and amendmeDt to circulate. 6934-
39· 

MJ!SSAG!!(">-
--fr m tile President. IOS~. 

MB"~AGB FROM THE COUNCIL OF 
STAlE '-
_"reeing to am~DdmeDt made by the 

H ,u,e of the People in H'unachal 
Prade<h and Bi~pur (New Stille) 
Dill 1954. 7620. 

-- agreeing to 1IDI~l'dment made by the 
R u<e of the People in the ~hillong 
(Rifle Range .1Id Umloltg) Canton 
mat, A9Similation of Laws Bill, 1954-
76:l0. 

-agreeing without amendment to the 
Bar!'i Light Rail"ay Ccmpany 
(TraTl.fcrreJ Liabilities) Bill, 1954-
a~ passed by House of the People 
1825. 

_neciI'II without SDI<"l'C'mtDt to the 
Di placed Penons (CIaim~) Supple-
mentary Bill, 1953 as passoo by 
Rouse ofthc People. 1153. 

_prceinll! without amencment to the 
G 'v, rnment {'If Pan C Stlltes 
(Amen(,m Dt) Bill 1953 a! passoo by 
House of the P"Ople. 1055-56., 

_greeinl! "ithout omell('lDBDt to the 
Mu lim Wakf Bill, 195~. passed 
by Houl~ of tile People. 5575. 

-SKeing without amendment to the 
Pre!os (Olljectionsble Maa. r) Amend-
ment BitI, 1953, A~ passed by HvUse 
of the People. 2653. 

--lIIf.eing without amencm"nt to the 
Salaries and Allo" ances of-M m-
b rs of the Parliament Bill, 195"l1li 
pa,sed by House of the Peo&'lle. 
7978• 

~r.:eing '" ilh'Jut _eDdment to thl: 
Transfer of E acu • DCpo!'ita Bill. 
1954 as pI6\lIl:Q- oy Lvk ~bha. :l757. 

-Conc:urnng in recommendation of 
frou e (sf the Pcopl~ to a,rreo to the 
nominatien of Six Memb rs of 
Council of ~ utes by the Chairmaa 
to the CommiU~e to re.-iew the rate 
of dVk,eDQ payable by the Railway 
Underarn& to the G. n,ral Financial 
115 ",dl a~ t.1!her 8l1ci1laJ'1 matta:! ill 
o.-n~.non wi .. the epararien of the 
Railway FinaDee from dle Ge.nc:n1. 
I-inance. 8J()'~c8~ 



n6 HOUSE OF THE PEOPLE 

MB,<'AGB; FROM THB COUNCIL.oP MESSAGES FROM THE COUNCIL OF 
::.TATB ';-ttmld. STATES-CDPI:d, 

• 

--coocunin~ in the rttOIDDlCIldation -fotVIarding to Hou·e of the: Peop'e 
. " th the Railways (,e<:Qnd &lleIldJDeJlt} of Hou e of the People: to 101D e Bi I, 1953 as p&ShCd by CoUDCiI of 

Joint Commit ee 011 the: Code of State.. 4<4-
Criminal Pro=\u.e (Amendment) --f narding to Hou·e of the People 
BiJI, 1954- ·7019-20. , the Shi on ~ (Rifle Range and Um----<oncurt',ng 'n the rCCOIIllDClldauon . 'I' f 
of Hou e of the People to ioin the long) Cantonments A: IJDI atJon '\ 
Jo,n Commi tee: on the Companies Laws Bill, 1954. as pas~ed by Council 

of ;'tates. S251. 
Bill, 1953· 7017-19· --forwarding to Hou'e: of the People - concurrin;: in. the recommen1atioa II 
of Hou e of the Peonle .0 ioin the: the Special Marriage Bi , 1954. iii 

or ..... --' pas'ed as amended by Council of J ;lint Commi ee on the Di.,......... States. 7266. 
Per OIl (Compc l~fjtion 'aid Rehabili- --forwardi 'g to Hou'e of :he Peop'e 
!a'ion) Bil, 19S4- ',97(--77·. the StatC Acqui:iLon of Lands for 

--concur in~ i the recommendation , Bi I 
of Hou e of the People to nominate Union Purpo cs (Va iJatJon.) I, 
Mem er on the PUblic Accounts 1954 as palloed by the: Council of 

8 States. 1826. Cumm;ttee for 1954-55· 7977-7. ~Ueslin~ Hou'c of Thc Peop'e to 
--cxtenjin~ the t,me for presen'8tion concUr in the reco nmenda ion of 
~ofthe Pe~ of thf' Joint Cornmi' ee Council of States to jo n ,he Joint 
of the House, on the ::.pcdal Marriage Commit'ee of the Hou eson the 
Bill, 1952. 249· Hin.u Marriage and Di oree Bill, 

--forwan in~ to House: of the People 1952• 2527-28. . ' 
the Ab.:!ucte 1 Per on (Reco cry anj _ ur in:: the Approp:u 'on BiU, 
Res.location) Amen ment Bill, 1954 as 1954 wi:hout recommenda ion. IO'~. 
pa,'eJ by ,be CoUncl of ,ta'e. 371• ~ ur i 19 the Appropri&tion '(No. 

--forwar:in'! to Hou e: of the People 2) Bill. 1954 "ithout recommends,ion 
the Ab orbed Areas (Law.) BD, 5701-02. • 
1953, liS amen:ied by Courcil of --re urni"g the .AppropriaUOll 
Slate. 463· (Railway~) Bill, 1954 wi hout re-

--fo;war:in' '0 Hou e of the Pecple commcn tatiOIl. 1825-26, 
tIle Air Corporlition, (A-ncndmcn) --retur in>:!: the App opria'IOIl (Raft-
Bil', 1954 IIi pastel by Counci. of way) No.2 Bill 1954 \\ i.hout re-
Stli e,. I) 53. com-nc:ndatio '. 2423. 

--forwar.'in' to HOU'e of the People --Ie: um'n'! rhe Appro;-riarion (Vote 
the Children Bill, 1954 as paSled, as on AccOUD) Bi I, 1954, without 
aml;l..cd by Council of SUItes. recommen1a ion, 242]-24. 

677t"So. --re urnin- the Vo un ary Surrenders 
--tor -arding to House of the Peop'e of "alarie (Bxem tion frOID tlllta ;011) 

the Con rol of Shipping (Amcn.d- A'l1C11Jment Bil', J954, wiJ10ul 
ment) Bill, 1954 as passed by recomme,da:ion. 6133. 
Council of States. 464.. , --re urning the Finln~-e BiD, 1954, 

--forwar.'i 'g·o Hou e of the Pc:op e without recomme'ldation. 5809-
Oro!!;! anj Magic Reme:lies (Ob- --re.UI1lI~· he Pa iala and Bast 
IcctiOnab'e Ad ... eni emen·) Bill, Punjab a:C! Union Appropria~ 
1953 as passed by Council of States. Bill, 19 without recommenJabGa. 
249 1056 . 

• ~~rwarJiD~ '0 Hou.e of the People -Teturning with am D;!ment !he 
Pactorie, (Amen 'men ) Bill, '953 as De'iva} ofBook~ (Public Librarie') 
pa,~e:l, as amen1ed by Council of Bill, 1954, as passed by House of the 
State:. 1826. P op'c, 7268 • 

_-rorwarJing to Hou"e of the Peop'e __ retur ·ing '"ith amendment the 
the: Himacnal Prade: h . and Bila pur Hicll Court Judges (Co "ditionl of 
(Ne",· tat') Bill, J954 as pas~ed ~cr lee) BI'I, 1954 as pa.sserl by the 
by Council of "'ate:. 5251. House 01 the: Pcop e:. 7268.69. 

--fon. ar 'in' to Hou e of.he People --r IUrni'1" '111-1 h amen'mc:nt the I 
the In.:iu tria' Di pUlel (Amen.llDen) Minimum Waves (Amen mene) Bill, 
Bil', 1954 a' pa,!c·l, as amended by J954. u passed by House of the 
Council of State. 7620. People:. 72 67-68. 

--torwardin' to Hou e: of the Peoplc Ml!TBJROL('.GY- , 
the Lu hai Hi!1 Di me: (Change of Gran 8-
th- Name:) Bi'l> 1954 as passed by Demands for ts> 1954-55-379 "' 
Council Of Stat~. 4 A. 38"7-39"8, 3909· ' , 

... Motion to reduce the: Dcman1-
-fon. ar~inl! to House of lhe people Pub'Iea ioo of met orolo$ic:al fore-

the Pre ervlliop of Di qualifi.":8 ioIl casts in det:li in regional lan.guage 
(par iamen aB,i Part C tatc:~ Legis- etc. 3~, ~908. , 
la UlC') Arnenimcnt Bi1. J9S4, as Demands for GraD .. on ACCOIIDt. 1687'1' 

__ --~pa~~---b~yCoun---a-'I-o-f-S-~--$-.-59-1-1--I-~-.------~I69~~9~. ____________________ ___ 
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Mll.ITARY AID-

Statement r, U.S. -- to PakiatIm. 
963-74. 

MILITARY ENGINEERING SERVICE-· 

Demands for GrantS-1954-55--
Defence Services, Effective-Army--

Motion to reduce the demand-
Continuance of the contract system 

of employment in the M.E.S. 
2988, 3038, 3081. 

Ministry of Defence-
Motion to reduce the Demand-

Working of the -- . %99%, 3008-09. 

Mll.crARY GOODS-
Demands for Grants-1954-5r 

Defence Services, Non-effective Char-
JCS-
Motion to reduce the demand--

Greater utilisation of capacity of 
Ordinance. Factories to produce 
military requirements. %98902996-
99-

MILITARY PACI'-
Demands for Grants, --1954-55 

External Atfain-

¥otion to reduce the Demand-
Failure to evolve conccrete mcasurcs 

for countering the apprehended 
effect. of the Pakistan-U.S.A. 
--. %786. 2797-2802, %8:1I-24. 
2868-70.2891-94, %895-96. 2908-09, 
2931-32, %961-63, 2974· 

Lack of a policy of effective friendship 
towards our neighbouring nations, 
in particular Mghanistan. U. S. S.R., 
China and Burma through 
pacts of non-aggrestion, to mee~ the 
situation created by the Pakistan 
-U.S.A. and Pakistan-Turkey 
Miliw~ Air Pacts. 2805, 2828,2891-94, 
2974-

Measures to be taken in conse-
quence of the between 
U.S.A. and Pilltistan. %787, 2797-
2802, 28zx-24, 2831-32, 2844-45-
2853-58, 2868-70. 2878-79, 2891-94, 
2895-96, 2902-03, 2908-09, 
2931-32, %935, 2943-48, %961-63, 
2974· 

Ministry of Defence-
Motion to reduce the Dcmand-. -
Necessity of strengthening the defence 

of the country in view of the U. S.-
Pakilitan --. 2990, 3021• 30 %6, 
3043-45. 3050-5%, 3070, 3098-
99, 3206. 3227-28, 3%29-31, 3%35-38. 

Mll.ITARY FENSIONS-
See «Pensions", Military. 

MILL(S)-
Demands for Grants, 1954-55--

Industries-
Motion to reduce the Demand--

Installation of Spinning- on smal1-
scale and co-operative basis in all 
cotton growing districts. 464f, 
4805· 

Mll.L PRODUCTS-
Su "Cotton Taxtile (s)" 

MINES-
Demands for Grants, 19'4-55. 4982>4984' 

Demands for Grant. on Accounts. 1687 
170%. 

MINES AND MI:z..."ERALS (REGULA-
TION AND DEVELOPMENT) AC f-
Notifications under Mines and 

Laid on the Table. 7980-81. 
MINIMATA, SHRIMATI-

Demands for Grantl, J954-55-
Civil Veterinazy Service&-

Motion to reduce the Demand--
Civil Vatcrinu'y facilitice in JUnl 
areas. 3480-8J. 

Ministry of Food and Agricul~ 
)480-82. 
Motion to reduce the Demmd-

Food policy. 3480· 
Minor irrigation waIts. )48:a. 

MINIMUM WAGES-
See "Wages". 

MINIMUM WAGES ACT-
Demands for Grants, 1954-55-

Ministry of Labour-
Motion to reduce the ~d- . 

Delay in implementatl~ C}f the Mi-
nimum Wages Legislation. 3706, 
3715, 3738, 3741, 37¥, 378S-86, 
3791. . Enforcement of the -- 1D the T~ 
Industry in Duan areas, Well; 
Bengal. 3709,379J• 

MmIMUM WAGES (AMENDMENT) 
BILL- . S.. under "B11I(s)". 

MlNISTER(S)-
I)cmands for Granu, 1954-55-

Other Civil Works-
Motion to reduce .the D~ 

Provision of aIr condlUonmg and 
desert coolen t~,Deputy-and 
Secretaries in their residences and 
office rooms· 3927, 3932, 397J• 

MINISTRY (ms)-
Ministry of. Commm:e and 1nduatrJ-

I)emanda for Grants, J9S4-SS -. 
4640-41, 4652-4700, 4?02-4104. 
4805· 



III ---;------------------
MINIS, RY (Il!S}--cMItd-

Min's'rY ot Commerce aDd lDdustr?-
~tl. 

Deman:!s for Gran'1l I~-amtd. 
Motion to reduce the d-

Anti-national dlects of the pntalt 
iDdustrial policy of GoVermneDt. 
4643, 4652-54. 4759-64. 4764-67. 
4788-90. 4794"'98. 4~I. 480s. 

<lostm of several textile mills. art 
silk factories. small-scale shoe IJId 
soap factories. 4642, 48OS. 

Constitution and workillg of the CottIII'I 
and Village Industries Board. 4647. 
4757.4805. 

Continuance of Imperial PICfa f 

4646, 4747. 4790-91, 4Bos. 
Djre diltre8$ of handloom wc:IVa'I and 

dismal condition of handJoom indUl-
try. 4643. 470 :1-0" ~2S, 480S. 

Jhpmt and impon: policy with rdereee 
to tobacco. ~3, 480s. 

&port policy. 464a. 4655-S7, 46511-", 
4675-76, 4680. 4738-39. 4IIoS. 

Pailure to adopt a tariff policy caIaIlat. 
ed to foster indigenous industry md 
trlde. 46M. 46,.,..sS;.fIos. 

Failure to allow the introdu.moa of 
3tiODllaation in various industries 
4646. 4664. 4761-62, 48010003, 480S. 

Paihue to any out the g:mmmend'tiOCl 
of the TarifI" Commission. 4646-
~,4753-54. 4Sos. 

Failure to exercise proper colltftll OYer 
the Jute industQ' in natimaJ iRtc:reat. 
4642, 4773-7 .... 4805, 

Pai~ to gift: adequate protec:tiaa and 
encouragement to cottage and small-
scale industries. 4646, 4660-64, 
4664-66. 4686-90. 470:l-<l9. 4709-1'5. 
4718- 19.4783-85. 4801. 480S. 

PaIlure to grant lui table busincsa IOIUII 
to the small shopkeepers and trIIden 
of Tripura. 4643. 480s. 

Pailure to ha?e quantitative n:sttiction 
on imports of articles for which 
Indian manufactures do not get 
proper markets. 4645. 4713-14. 
480S.I 

Pailure to maintain steady. nuonable 
price ,Ieveb for coir. peJIpI!I'. COOOIlUt 
and cashew.nw:. 464+. 46S9.4684-85. 
i!lOs. 

Peihare to promote- cottage iDdastria. 
4647. 4660-64. 4664-66, 4686-90. 
4?02-G9. 4709-1S. 4718-19. 4748-49. 
4755-59, 4783-85. 4Bos. 

Pailure to stop the 1aqe profits of 
WIMCO. 4645. 4805. 

Pailure to atop the production etc; of 
Didi mac:hinn. 4643. 4689l.. 4Sos. 
P~ to work Indullrlal UeveJop-

matt and Rqu1ation Act in intereats 
of industry. 4644. 4754-S5. 4805. 

~ga..owned indnstrial' and Com-
merQal undertaltiae io In"';", 464a. 
46s4t 4671-75. 4676-8s. ~ 
:':'j4700. 4764, -65. 4710 • 480s. 

G cccnomic: poIic:y. 4646, 
46sa-S9t 4730-40,~. 

MINISTRY (IES)-coon&tI. 
o-i.s for Grants 19S4-Ss-cMJiI. 

Labour conditiona ill the jute ill4ultrf. 
4644. 480S· 

Natilllllllisation ad IOCillisatioD of die 
Jarge-lalle industries. 464s. 4767-61, 

~~' ::~iDc foreip inns 10 
establish factories wbeD Indian m-
are already establilhed. 464s, 46540 
4671-7S, 46*8S. 4692-94. 4694-
4700• <t805·, 

Policy of fixing unetoaOJDic prices for 
controlled goods. 4646. .7S3-5SA80s. 

Policy regarding aport and import. 
4646. 46SS~sS. 4658-s9. " .tf671• 
4675-76• 4680. 469r. 4731, 4'73~ 
4740044.4805. 

Proposed ratiODllilatioo to Jute, Cot1m 
and other mdustriea n:suIting iD 
1argc uaemp/oymeDt. 4645. ..,.44 
469C>9r.4Bos. 

Reconciling the interests of haDd-1oom 
workers and textile mill wortaa.. 
4644.4Bos. 

Reduction of fmaht ctwaes on pille-
apples. .¢42. 4805. 

Settma up a burdll of scientific and 
technical research to jovent IDd 
improve 10w-<Xl8t Imall machiDeL 
464s, 48oS. 

The huae profits of d:.e paper irtdultrf 
especially the Titaghur Paper FKtOI7. 
4645.4805. 

Unhelpful trade policy of the Govem-
ment. 4646, 4655-58. 4658-59. 
467S-85. 4691-9:1, 4738-39. 4740-44 
1f77O, 4772-73, 4786-88, 4797-
,.aoo. 4Bos. 

Demands for Grant. OIl Account -'-. 
1687-88-

Ministry of Comm~ and Industr1-
Order No. S.R.O. 392. dated 
2-:1-1954 -- Laid on the Table, It54-

MtnIWrY of Commurricalion_ 
Demands for Grants. 19!4-SS. , 

3798• 3807-3'}08, 3909· . 
Motion to reduce the Demand--

Delay in publication of Muter 
Committee Report etc. 3800,. 
3830-33. 3898"99, 3908, 

Failure of Government to intrgrate 
, .irlines. 3801. 3888-91. 3903~ 

3908. ' 
Failure of Government to stop' COlI"" 

fiicting business intere\lt for nationa-
liution. 3801. 3908. 

Inereasil'lg number of unemployed 
pilots. 3800, 38:u. 3833-34, 3896-
98,39C8• 

Parliamentary Commi ... on to hold 
enquiry into caUICI of lou ia 
I.A.C. etc. 3801,3908. 

Policy of Air India Internationlll in 
ignoring union of workers. 3801. 

. 3893,3908. 
Recognition of "Kua" for a villaRe 

post office and not "ptkuthyT •. 
3801. ;lQ08. 
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MINISTRY(IB5)---amtd. 

Uniform pay-scales and service condi-
tions for labour. 3801, 3908, 

Demands for Grants oil Account --. 
1687, 1688. 

Ministry of Defence-
Demands for Grants -4- 1954-55. 

2985. 2989-3082, 3085-3145, p05-53, 
3254. 

Motion to reduce the Demand-
Absence of Reserves for putpOles of 

national defence. 2992, 3007,3054, 
31oq, 3134-35. 

Pailure of Government to adapt ad-
ministrative Rules and Instructions 
having the effect of a 'deduction" ot 
'disallowance' of pension payable 
on account of disability sustained 
and death occurred on, or in conse-
~uence of military duty. ~991 .. 

Pailure of Government to continue life 
grants of family pensions. 2991, 
~042. 307()..71, 3121• 

Failure of Government to make staN-
tory provision to regulate grant of 
military pension. 2990, 3'061, .3137-38. 

Failure of Government to revise cases 
of . punishments invicted by courts 
maniaJ. 2991. 

Failure of Government to. ~paz:ate 
legi~lative, il¥licial, and ex~t!ve 
functions in rell1tion to pe.DSlODS 
payable to members of the Defence 
forces. 2991, 3068-70. .. . . 

Failure to co-operate with other Millis-
tries in building up Civil Defence 
Units. 2992,3002-04. 

Failure to 4etach national 4ef= from 
the imperial defence system of the 
British Empire. 2989. 

Pailure to ensure integration of Defenf1e 
with socio-economic planning. 2992, 
30 .Q9. . 

Failure to orgaDlze adequate CltJZen 
forces. 2992, 3003-04, 30U-J2, 
3021-26,3040,3040-41,30SS,3063-63, 
3067,3073-75,3100-01,3105-08,3129-
30, 3134-3S, 320S-08, 3228-29, 323S, 
3244-45, 32 50. 

Failure to u~ Army for nation-building 
and economic development works. to 
the maximum possible ClXtent. 2991, 
3039-tO, 3042, 3043.. .. 

Modemisation of the servJCCS, partl-
cularly the technical mech~sed arms 
of all the three aervioes. 2990, 3057, 
3tIl-I2, 3130-31 • 

Neceillity of strengthening the defence 
of the country in view of the U. S.-
Pakistan Military Pact. ~990, 30 21, 
3026. 3C43-45, 30~0-52, 3070 , 3¢98oC19. 
3206, P27-28, 3229-31, 323S-38• 

Need for a change in the .~rattgy of 
defence to meet an attack With modern 
weapons of warfare. ,.2991-92, 299i-
~,3005-o1, 3017-20, 303I-3~, 3057-5 , 
3259-60, 3236. 

MINISTRY(IE"')--Cotttd. 
Mini8trY of :bef~~. '.' 

Demands for Grants, t'9S4-S5-CI',ftr4. 
Motion to reduce the Demand --G:mr4. 
Need (or re-organi~ing athe Ordnance 

Pactories, Depots and other Defence 
installations. 2992, 3007-08, 3040, 

. 3053,3059. 3066-67, 3135-36, 3139-40. 
Proper budgetiRg and expenditure for 

Defence. 2989, 2994-96, 3000, 3030, 
3043, 3045-46, 3061-62, 3133-34, 
3205. 3245-4!l. 

Proposed pension rates. 2989, 3035-
36. . . 

Purchase <If defence stores from outside. 
2992, 2996-97, 3000-02, 3<130-31, 304Z, 

3052,3060,3060-61,3IIO,3u6, 3125. 
3£41-42. 3143, 3207-13, 3209, 3245-
47. . 

Retrenchmc:nt of c:x;perienced peraonnel 
in the Ordnance and other Senitces. 
2993, 3007-08, 3041, 3080, 3080-81, 
3251. 

Working of the Military Engineering 
Services. 2992. 3008-09. 

Demands for Grants on Account --. 
L687,' 1690. 

Ministry of Education-
Demands for Grants, I9S4-S5-. 325S-

3359, 3396-3461, 3462. 
Motion to rec1uce the Demand--
Inadequate provision for educaIion. 

3256, 3258, 3266-67, 3461. 
!':itronage to expensive public schooh.. 

. 3257,3265-66,3311,3319,3461. 
Pay of officen. 3257, 3305, 3461. 
Scales of par for teachen. 3257, 3461. 
Sound edliCatlona,!plicy. 3258,3261-67, 

3268-91,3293-95,3296-330), 33~2-17, 
3318-19,3320-27, 3332-47, 3348-52• 
3397-3457, 34~1. . 

StaNa and condluons of Service of 
teachers. 3257. 3295-96, 3307-08, ]461. 

Teaching through the medium of 
motlrer tongue. 3257, 3296-3300, 
3313, 3457-58~ 3461. 

Women's education. 3257, 3461. 
Demands for· Grants on Account -. 

1687, 1'91• 
Ministry of Finance-
Demands for Gra.nts,1954-55-. 

4811,4823-4918, 4926-75, 497$-76• 
Motion to reduce the Demand--. 
Abolition of the post of the Nat/ona! 

Savings Commission. 4B20,~975. 
Failure of. the Government to. [alSe the 

standard of living of the people. 
4817,4820,4885-87,4890-93,4943-48, 
4975· 'd Failure ofth.: Ministry to proVl e mo~ 
~ance fur, education.. b~th. a~rI
culrure.and ~aJl scal/! ihdustnea. 
4820, 4842-46, 497~: . . 

Pailure to follow an mteara~ fi&Cal 
polic;y with a view to Nub/CC' all IncomCl 
to a ceiling of rupet~ one thousaDU 
per month in terms 01 prclCDt prtces. 
4iI9, 4969-70, 497S· 



HOUSE 0" THE PBOPLE 

MINBTRY(m -r-c-a. 
M iSU1 of Fi .nreo ...... a"'ld. 
Del1Wldi for GIUl" 19S4-SS-MIId. 
MDt.o _ to rcdue the D.m1.li ....... 

Failure to give price protection to the 
aariculturists for their produce.. 
4818, 4975. 

Failure to give price protection to the 
handloom and COttalJe industries and 
ttl develop co-opcl'1lUves among them. 
4818, 484~-#. 4994-97. 4975· 

Failure to provide adequate finance 
for education. health. agrculturc and 
smaIl·scale indu~tties. 4817. 4843 
46, 4975· 

Failure to stop foreign firms from ex-
paning their profits and in not di~ 
ting thtm 10 Invest it bad: Into the In-
du!ltry. 4818,1838-41. 4933-34.4975. 

Failure to stop Investment of foreign 
capital in industries "here Indi~ 
capital is nailatle such to the deln-

mmt 0{ national intereoots. 4819, 4838-41• 
4887-88.4901~~,49~8.4934-38.4971-

74, 4975· th·· 'bl' 0{ Failure to stop e InVISI e mcome 
foreign Insurance and banking c:oncems.. 
~18. 4975. ' 

Padure to uti Ii Be the budgetary provi aions 
0{ funds made .vai let Ie for the develop-
memsdlemes. 482c. 4823'29. 4961-
E4, 4975· 

Growing COBt 0{ administration. 48J8• 
4880, 4975. 

High Interest rate paid to the doUar 108DI 
and other foreign loans e,en in com-
parison to '" hat 110 e pa, to the national 
loans. 4819. 497S· 

Ne=;sity for granting greater financ:ial 
BlBi stance to Tra' anc:ore· Cochin ~ "IIJ of food su1:sidy. 4818, 4975. 

Non-utilisation 0{ the budgetary pro-
~ision5 0{ fund, by the Ministries 
resulting in the arrears of work relat-
ing to the Five 'iearPlan. 4814. 48S7-
63,4975· 

Proper itrplerrentation 0{ the recom-
meOO8Iions 0{ the Central Pay Com-
rri!!$ion l.~culatlY in l!l1IIlt of House 
Rent A ce in 'C' CIa8S cities '" ith 
population 0{ J lakh and above. 4@J7. 
4975· 

Refu~al of Supplies •• 48J9. 4837-38. 
48~7, 4@63. 4975· 

lle-orientation 0{ the present Budget 
policy to suit the productive and 
rural ec:onatry to raise the standard 
0{ living. 4820, 4888-90. 4975. 

RestOratiou of cut in House Rent 
AlloIIIECC 0{ employees in 'C' c11181 
Btatieos in the pay ran8e 0{ RI. 
'~-IOO due to the implemcntallou 
Of ~e Gadgil Committee recorn-
mClldations. 4817, 486], 4868-69. 
4975. 

'I' _ieo policy 0{ the Government or 
Jndia adveuely affecting, the lower 
ilJCOlDe groups. 4817. 48J9. 4901. 
496'7'70. 49'" 

MINISTRY(IES)-Comd. 
Ministry of Pinancc-ConrQ. 
Demands. for Grants. 19S4-S5 ....... Cmud. 
Motion to reduce the Demand,-CMIIL 

Demands for Grants on Account--. 
1687. 11:92'93. 

Mini!ltry of Food and Agriculture-
Demands for Grants. J9S4-jS --. 

341S3, 3469-3~62. 
Motion to reduce the Demand-

Qmcc1lation of arrear rents in Tripura. 
3465. 

Co-operative farms. 3466, 3471-7~. 
Crop Prices. 3466. 3537'38. 3548, 3554-
Economic price to jute gt'O",ers. 3466-
Fallow and other'" ute lands i D the coun-
try. 3465. 
FIxation 0{ cane prices. 3466. '3476-77. 

3483- 84. 3S16-J7. 3523-29. 
Food policy. 3466.3475-715, 3480. 3492-

96. 350 5.0 8. 3SJJ. 3529, 3530-31. 
~S34-3S, 35,6-37. 3546. 3549-50, 35~'· 

Mmor irrigllfion ",orb. 3467. 3482. 
35J~·I6. 

Minor irrigation .'orb in Silllbhum 
District. 3467. 

MOratorium of Jural indebtednea.. 
3465. 

More funds for agricultural develop-
ment scbanes. 3467. 3514-15. 3540, 
3S56-~7. 

New outlook 0{ the Mini!ltry to soI,e the 
agrjcultural problems. 3467. 3549-50. 

Proper use 0{ funds. 3467. 
Sugar Poliey. 3466. 3484-90. 3516-17. 

3547. 
Unifolm agrarian reforms. 3465. 3477-

79. 350 8, 3S33. 35~6. 3561, 3,151-
62. 

Demands for Granu ou A«:ioUDt --. 
1687.1696. 

Minim, of Health-
Dtmands for Giants, 1954-55 --. 
4586-87. 4591-4638. 4639. 

Motion to reduce the Den:1Dd-
Failure of the Ministry to allot more 

funds in the budget for expansion or 
medical facihties on a \arJe scale ,in 
rural areal. 4589. 4638. 

Failure to arrest the spread 0{ intestinal 
diseaSCI In Agartllla Town, 'I ripura. 
4588. 4638. 

Failure to arrest the spread 0{ leprosy 
in tribal areas of Tripunl. 4588, 4638. 

Failure to check and control elephan-
tiasis and other filarial diseases in 
coastIII areas. 4588. 4636. 4638. 

Failure to establish statutorJ council. 
for Homoeopathic, Ayurvedlc and 
Unani systems of medicine. 4S9Ot 
i62S-~6, 4638. 

Failure to gi'Ve medical facilities to the 
people living in rural areas b} eetJdilll 
mobile dispentBriea. 4589. 4626, 
4638. 

Failure to pay proper attelldllD to the pro-
probltm 0{ nutrition of the people. 
4589. 46IS' J6. 4632. 4638• 
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MINISTRY(IES)-Ccmtd. 
Ministry of Health-COIItd. 
Demandl for Grana, 1954-5S-CIIIItd. 
Motion to reduce the Demand-ClIIItd. 
Failure to proceed expeditiously with 

legIslation on drug control. 4588, 
46311• 

Failure to pro~ide adequate medical 
facilities in rural areas. 45@8 •. 4608, 
4626.27, 4638. 

Need to compel all the docton newly 
qualified in medicine to _ for a 
lpeific period in rural areas im-
mediately after they co l\e out of 
c:nllegcs. 4589, 4593. 4625. 46)2, 
46~8. 

Neghgence of the Ministry in the matter 
of encouraging the Ayur ·edic system 
of medicine and opening of Ayur 'edic 
centres. 4589, 4593-99, 4599-4608, 
4634-37, 4638. 

Demands for Grants on Account. 
1687,1697 . 

• Demands fOl" Supplementary Granu 
for 1953-54- 598-ficn. 

Ministry of Home Affain-
Demandt for Grants, 1954-55-. 4041, 

4045-50, 4052-4138• 4153-4Z04. 4205· 
Motion to reduce the Demand-

Abolition of office of Ra;praraQkh and 
GovemOl". 4048, 4204. 

Absence of Civil Defence Measures.. 
4045, 4128-31,. 4189-90> 420:J- • 

Central Secretanat Employees sne-
vanc:ea. 4048, 4053-54> ~. 

Christian Mi,sionariea' activitles and 
scope of religious freedom. 4050, 
4059-64> 4064-66, 4104, 4106, 4107, 
.108-09, 4114-15, 4118-21, 4131-3l? 
4169-70. 4182, 'P99-4201, 4204. 

FaillUe of Com1D1ssioner etc. for Sch. 
Castn and Tribes in ameliorating 
condition of backward communities. 

p~ o~vernment to prote<:t tribal 
people against economic exploitation. 
4?46, 4133-3't, 4204-. • 

Failure to apPOint an Ann-Corrupnon 
Commisvon. 4048, 4088-89,.4;204 .. 

Failure to effect radical admlI\lstranve 
reforms. 4048, 4052-53, 4066-68, 
<f.l87-88, 4204-

Failure to introduce radical reforms for 
cheap and speedy juStice. 4048, 4204-

Failure to relax provisions of Indian 
Arms Acts and Rules. 4045, 4070, 
4U7, 4204-

Failure to remove aocisl barriers etc. 
4048, 4204· 

Failure to reserve vacancies for Back-
ward Class candidatea in Union 
Services. 4049, 4204-

Failure to safeguard Tn'bal Panchayau 
of Chotanagpur WIder. Tribal head-
men.4O¢.4204- . f'eIi Failure to speed up aeparanon 0 IU -
clary from. ezecutive. 4049, 4204· 

Pailure to stop corruptiOll. 4047, 4068-
69,4204-

',. 

MINISTRY (IE,) C""td. 
MI i'try 0' Home AlfJir'--Omtd. 
Demands for Ga '(", 1954-S5-CtIfItd. 
Mo ion to reduce the Demand-C.mtd. 

Fate of highly qualified displaced ~ 
absOl"hed in Central Secretanat. .. 
4049. 4122-23, 4204-

Inadequate representation of Sch. 
Tribes in Central services. 4046. 
41~5, 4204· 

Interim report from the States ~e-
organisation Commission ~ 
Karnataka Province. 4049, 4204-

Lack of adequate support of Ri1Ie Asso-
ciatioe etc. r4~. 4127, 4204-

Lib:ta\isation 0 Government Scrnnu 
COnduct Rules. 4047, 4204· 

MiJUsc of Preventive Detention Act. 
4047, 4OS5. 4204· . . 

Need to arrest corruption m Govern-
ment services. 4049, 4204-

Policy of redistribution of States on a 
linguistic ba ·is. 4047, 4090-91, 4092, 
4t00-OI. 4109-14, 4112, 4114, 4172-
73, 4182-86, 4195, 4204· . 

Reduction of High Courts and Pubbc 
Service Commissions. 4048, 4204· 

Repealing of Nati.,nal Security Rules. 
4047, 4204-

StatuS of displaced Government servanU 
from Punjab (PalciJtan). 4049. 

U~_t of Sch .. Castes and Tribes 
and Backward Classes. 4046, 40 54> 
4115-18, 4123-25, 4134-36, 4136-38, 
4154-55, 4155-58, 4165-69, 4170-72, 
4195-98• 4204-

Demands for Grants on Account. 
1687, 1697. 

Ministry of Information and Broadc:asting-
'Demands for Grants. 1954-55 --. 

4306, 4307, 4311-56, 4360• 4414-
Motion to reduce the ~emand
Appointment of stall artists. 4309-10, 

4312- 13. 4317, 4413· rod' 
Defective procedure in film p Uetlan. 

4309, 4328, 4334-35, 4341, 4347, 
4410 II. 4413. 

Exhibition of news-reels produced ~ 
foreign concerns as news-reels like 
the Paramount News propagating false 
neWS and b:ased venions of 
incidents 4308, 4413. 

Failure Of Government !o prev;ent 
exhibition of obscene pIctureS un-
ported from America. 4308, 4354-
55,4413. 

Failure of Government to prevent insult 
offered to Hindu Gods in =inema films 
like "Samarat". 4309, 4413. 

Failure of the Censor Board to imporve 
and iteep up the standard' of Indian 
filIDS. 4308, 4327, 435~-S6, 4413· 

Failure to set up a corporatlOD to control 
broadcasti ~g on the lines of B. B. C. 
4310, 4316. 4413. . . 

General policy followed by the Ministry'. 
4309,4311-12,4322-23,4331-32,4413. 



MIN1STR,Y (m:~~. .~ 
MiDistrt or I.Jf~O.l ::nd BtOe&:astiol C,"ta. _ 
~ands for,Granf$. 19S4-SS~o";J. 
Motion to reduce the Dc:mand-Corild. 

GnVance8 of the luff in A.I.R. SiidioIIl. 
4310,441}. '. '. -, .. 

Inc::lusi0ll of p~e poems, IOIIP 
and dramas in the broadc:aau.. 4308. 
4413-

bc:k of n~ provision f~ ~
cuting and wide publiciJ;y in tbi ,ural 
_ about the stbeIDca UDdet the 
Pive Year Plan ill Aucililii Sute. 
4309 4413- ., .' . 

Local Ianauaac BroadCIISlI!1i ,Station 
in Tripura for the upliftmcnt Of the 
tribak. <4308.4413-, .' .,,, 

Music artlm Scn:cningCommittee. 
4309. 4313- 437S"7',? .. 4!tH'·S' '~'''. Retrenchment IO,AU Incba ..... o taDOIlS 
in India. 4307-08, 434S, 43300U. 
4341. 4386-9S, 4413· " 

Usc of mediuIJ1-wave tnmSDlitters for 
houie serviccs. 4307-10. 4311-S6. 
.060-4]13. 4413. . ' 

Demands for Granrs on Ac:cou.nt-. 
1687. 1698. 

Ministry of lnigation and Pmlicr-
~s (oj- Olanis. 19~4-S!l. 4"209. 

4314-430.(. 430S· 
Motion to mlua; the Dcmand- _ . 
nelay and dissatisfaction in. the payment 

of ccompen!18 ion in. Hitatud Project. 
4212• 42 31-55. 4304· • 

Delay in I'a,mcnt of compmtation for 
land acquiml by B; B. C. 4211. 
4304. 

Pailure to adopt a definite' policy with 
Iqani to Bbakra' Nanga) PrQj~ 
particularly rcprding rehabilitation. 
4212• 43C4· 

PaiJure to ptovide land. for laild' arid 
bouse for house cOmpensation for 
land acquired for HirakUd project. 
4%1%, 4%5~-s6.4304: 

Immediate nee_ity for S1DBII irri881ion 
'IIIoria in Tlipunl: 4%I1, 4304-

Mismanagement in work done by variqus 
offices of Hirakl:d Pro; ect. 43U-
43<14-

Necessity of imegratin8 Silai and Kassi 
Schemes. 4~12, 4304. 

Undue weightage on power projet:r$ in 
preference to flood control. 4313. 
004-

Unsatisfactory policy regarding Multi-
purpose Rllcr Scheinea. 42Jl, 
42ll-l4o 43%7-30. 433003J. 4l34-35, 
4Z4C-4J , 4%48-49. 426~-t58. 4%75-78. 
4%39. 4%9(:-93. 4294-4304-

"'ater cbitrges ~ied on ciJltiviators.. 
421 J. 428cl~ 4304: 

Demands for Oranrs on AcCoUnt.:.... 
168',. 1699. 
~. for SVw1emenrar, Granrs 

fot 1953-S4: 6cI6- 14; 

MinistrY of Irrigation ina p~(J. 
Demands for~Grann. 1954-Ss-CoJd. 
Mbtion to reduce the I)emand-Gottt41_ 

MinistrY of labour-
Demands for Grants. 1954-55. 3704-

3706-09. 3711-93. 
Motion to reduce th.e Demand-

A correct labour policy. 3706 3711-17 
3718-33. 3745-5 1• 3781-86, 379~:. 

Compn:hcnsi~c legislation to ~ 
industrial disputes. 37C17. 3753-56, 

:1786-9<), 379 J. . 
DcJay in imptcmenwiOll of the Mini-

mum Wages Legislation. )706, 
3715, ~7J8. 3741. 376~. 3785-86, 
3791. • 

Enforo:ment by law of the basic Jluni-
IDUJI\ 'III&ges. 3709. 3735-36, 3766• 
3785-86. 3791.· ,. 

Enfurocmcnl oCtbe Minimum W ... 
Act in the Tea IndustrY in Du .... . area. WestBenpi. 3709. 37!U. _ 

Equal minimum ~aaes for .men IDIl 
women labour. 3?08. 3791~ . "" 

Implementation of the Cot'1cili8tbl 
proceedings of 195J in the minerll 
c:oncems of Chavara. 3709. 3'191. 

Inefficiency iri taCkling iildustr'al di ... 
putes. 3709. 3738-39. 37S1-53. 3764-
6~ 37E7~7o, 3786-90. 3791. . 

Labour Appellate Tribunal. 3707p 
3756-<7. 3791. . 

LackO( labour welfare lChemes under 
each Ministy. 3708. 3748"51. 3791. 

Lllrle-scale retrcncbment of women 
woritm. 3708. 3791. 

i aunching of productivity lltUd.ica 
",ithout improving the WIlking COIIditioaa. 

3707. 3739-4(1, 3771. 3791. 
Maternity benefits. pol. 37790 3191. 
Neg1ecr of the aancultural labour. 

37c8, 3727. 3734-38. 3741-45. 3751. 
3791. 

Obris_tory recognition by employers 
of registered U1Ide U1Jions. 3707. 
3791. 

Cceupationat Diseases. 370,. 3136, 
3771·3191. • 

Proper mioimum and living wales for 
labour. 3706. 3734-25.3735-36. 376" 
37SS. 3791. 

Ql:ick and satisfactory settlement of 
i~dustrial dillPUles. 3708. 3746~7. 
37E4-6~. 3767-70. 3786-9C. 3791. 

Ratification and adoption of U ... O_ 
convcntion~ and ~cndatiODL 
3707. 3736-37. 37700.7), 37Yl._ 

Retrenchment. 3706. 3713-14. 37U·330 
. 315S-~9. 376;:-63. 371!6-67. 3'~.r. 

Right of labour to get botni. f'rt:IDl the 
employer. ,3706. 3791. 

Trade UnfOll rigbts or Iabout. 3166. 
376J~; 376!!.3767; 3174-7~. 3791. 

Unsatisfactory SC!r'\ ice CCIrIdidon8 ~ 
Insunw:e· cmli101ees. 3707. 3'79i. 

Un_isr*etOr, treatmeilt to the' Dhan-
badCoUiery WOlters. 3709. J1~"';" 
3771-73. 3791. 

, 
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M'tNIs1'RT(IBS) -coit::d. MINISTRY OF REHABlLITATiOlit 
MJ);ISny OF LABOm--(OtJrd: _d. 

Demands for Grants, 1954'-SS-<IIlItd. D m lid, for GraJlh, 1954"-5S---amut. 
Motion to reduce the Demand-£~ntd. MotoiD to reduce the Demand __ t4. 
Working conditions of the agricultutal Government decisior: on the repolt and 

I, b' " g recommendation of the Fact Finding 
.. our. 370", 3734-3 • 3741-45. 3751, Committee for Rehabilitation of East 
3791. P_J.· De£: Demands fOl Giants on ACCOUD1. 1687. ""Istan l' ugees. 3~67, 3590-91, 
1-;00. 3595. 3605.09. 3626-27. 3666-67 • 

• c.... of T _ 3702-0 3 . 
....... I!rl ........ - Need for alIorment of mOle money for' 

Den:.lUlds for Gnnts. 1954'55-. 49b. speedy refugee rehabiliation in 
Demands fOl Grants on Account-'-. TripUla. 356f.3702'03. 

1687. 1700-01. Need for constituting a Puliamenauy.' 
Ministry of Natural Resources uw Committee to enquire into the pro-

Scientific B t'~C8rc~- gress and the nature of refugee re-
Demands for Giants. 1954'55--. habilitation in Tripula. 3567., 

4982, 49B~ 3702"03· 
DernIUlds for Grams OIl ACCOUDt--. Need for reclamation of land for refugee 

168,. 1701. rehal:iliation and for stopping th~ 
requisitioning of land of lrita! peasants 

M;niaU1 of Prcductiol1- in the name of refugee rehabilitation 
Demands for Grants. 1954'55--· in Tripura. 3567. 370 l-03. 

447'7, 4481-4535. 4526. Demands for Grants on Account--., 
Motion to reduce the Den and- 1687. 1703. 

Non-utilisatiol1 of , b,e-ploducts of Ministry of States-
5ittdri Fertiliser Factory. 447~. Deriiands for Grants. 1954-55-. 
-4481,4525, 4°43. 4046. 4050, .f<lS6-59; 4126.-

Policy regardil1g il1dustrial production. 4158-590 41790 4193-94. 4207. 
+479. 44830 4484-90- 4490-S4. Motion to reduce the' Demand':"" 
44S4-98• 4~06-08. 4S09-n. 4513-22. Conttol over Admin:stnition of Palt 

pJ~~iion Of pl'dtalure cOmpulSory 'C' States. 4046. 4126, 4J58"'s~ 
rd 'h 4206. retilementofcoalminersofGi 1 • Failure to introduce legislative AsSem-

4479· 4524·2~. blies in Tripur&; Manipur and 
R-uictions on workets to meet M.Ps. K tho' 50 4· .... ~. u c. 4 • ~vc. 

durin, their visit to factory. 4480; l1Iegal anest by rfpura Police of 
4525. peasants, under West BCDgaI Secwir, 

Withholding of wBges for ;16th January Act. 4050. 4179. 4206. 
(Republic Day) of contract labour of lnhoductiOl'l, of Legislative Assemb-' 
I'JeriJio CoUier, (GirHiih). 4'479; lies in all Put 'C' States having DO 
45~ AssemblieS. 4050, 4206. 

"btlcinll ofsbipbuildina )ardat'Villlllt~a- Ordinance in' TYip'uia to prevent re-
patnam with Ieference to foreIgn quis'itioning of hind from tribal, 
apelu; 41480. 441l3, 4525· peasants. 4050, 4206. . 

Deftlilnds for Grams on AccOant Urgent non-01llcial inquiry. inroCOll-
1687. 1702.03· duct of police at AgBl talla. 4050, 

Ministry of Rehabilitat!ion.:..... 4206. 
Demands' for GIants. 1954-55 -,-. pen:ands for Grants OD AccOunt-

3765. 3767-68. 3771-36U. 36S'- 1687. 1704. 
3,03. MiJ istry of Transport-

MOUon to redUce tleDemand-. Demands for GtantS. 19'54'55--·, 
Padure to proceed with oompeosatJon 4415. 4419-7Z, 4473. 

Schemes. 3~68. 3577, 36(4-06. 3616- Motion to reduce the' Demana-
24. 36l5. 3627- 32. 3640-42. 368:z-84. 
36""-3700, 3702-03. Failure to lay" down a uDiform ~ 

.,.. for the management of transport 
Failure to pursue a humane policy in sen ices in the states. 4418. 4\P6''-23. 

the matter of recovery of' rems. 4426-42. 4444-$2, 4455-62. 4462-63., 
3568; 3571> 3642-43. 3102-03· 446f, 4469"71. 4473. 

FalhltetO set up RI1 Enquir; C?mmittCe Lade of sufti'cient attention to construc-
te Ioolf inte tlie RehabilitanOll centres tion of' Dlitional high"ay,. 44 17 .. 
outside West Benpi. 3568. 3601-02. 4473· 

Medica:! examination of se8mm hT 
3701-0~. Govermnent d&tots: 4417, 44211-

G:neral policy regRIding loans and 
compensation schemes. 3568• . 35'74- N!1Z~;U highW8)s and bridies i~ 
77. 3577-80• 3582•8\1. 3604-06 general and partieUllldy in Katilarn. 
361c>-n. ~16-~04. t6S6'57. 3tl~9. 8 
3t:804. 3685. 3686. 3702,0:::3~. ____ ......! ___ <l;..:4_1_._44_7_3_. ______ _ 
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MINIS1'RY (lES}--cmIrd. 
Mi ~i.try of Trqr sporl_ld 
Dema.,ds for Grant. 1954-SS-Jrd. 
N=iry for de\e!oping rr,inor POltS 

of Allepey, Quilon and 1 dvandrum. 
4418.4473. 

Pressing demands of the Delhi Tnms-
pan Selvice employees. 4417. 44:14-
4471-,2. 4473. 

'Searr.en's \\elfare. 4418. 4473. 
Urgent need to construct quarters for 

the Delhi Transpolt sta1f in I:elhi. 
4418. 4423, 4471, 4473· 

Demands for GIants on Accomn-. 
1687.1705. 

Demands for SupplemelltSl'J Grants 
for 1953-S4.-614-17. 

Notification No. 9·PI (2~c)!S3- and 
No. 13-PI (U4)!S3, dated 15-2'54 
--laid on the Table 5705-
06. 

Ministry cf 'IX' orks, Hcusina and 
Supply-
Demands for Grams. 19S.-5S. 3922. 

39%4-25.3972• 
Mo~ to rec1uc:e the Demand-
.Arran&ements for industrial housing. 

39%4. 3932-33. 3937. 3953-S4. 3960. 
3961-63;3971• 

Help for pnvate housing soc;ietie. and 
public cooperatives. 3925. 3~44. 

H 39~1. f 'w' e H" --~ ouung aes nel .or anIma IIl!U 

agricultural labourers by aupplyioJ 
cheap housing material,. 3925.3950-
51 .3971. 

LOw-cost houses on the JDOdeJs or those 
exhibited at the International LcIw 
Cost Housing Emibition. 392S. 
3930-31, 3937. 3964-65, 3971. 

:Retrenchment of ~asi-permanmt 
staff of Stationery Department in 
Cal=a. 392,5. 3957, 3969-70, 
3971. 

Demands for Grants on Aa:ouut-. 
16117. 1706-07. 

MINT-
Demands for Granu 1954-55· 4813, 

4823-4918, 4926-75, 4977· • 
Demands for Chants on Account-. 

1687. 1694· 
MISCELLANEOUS-
Dammds for Supplementary Granu, 

-1953-S4-PEPSU. 62,C. 6u. 
MISCEllANEOUS ADJUSTMENTS 

BETWEEN THE UNION AND 
STATES GOVERNMENTS-
Demands for Grant.. 1954-55--. 

4~I4, 4823-4918. 4926-75. 4978-79. 
MoooC). to reduce the Demand-
Adjustment of payme tB to pan 'B' 

States for the administration of the 
Indian Arm. ~. 4823. 4975. 

Demands for Grants on Ac:count--. 
1687,1695· 

Demands for Supplementary Grams, 
19S3-S4· 597· 

MISCEllANEOUS DEPARTMENTS· 
AND EXPENDITUJlE UNDER THE 
MtNI,T}oY uP CL.MMlU\CB AND 
INDUSTRY-
Demands for Grants. 1954-55-' 

4641, 4652-4700. 4702-4804. 4B06'. 
Motion to reduce the Demand-
Dissolution of cenain departments 

whose functions are UDIICcellllll'. 
overlappinc and superfluous. 4652. 
4805· 

Grant of patems to foreigoen. 4651, 
,o48os. 
~fliciency and Delligence of the: 

Textile Enquiry Commission in 
checking manipul.tion in price and 
Jrlidation of yam. 4651, 4805. 

Workin& of the Trade Marks Committec1 
Forward Market Commission ana 
Jute Enquiry CommiasiOll. 46S1. 
4805. 

Demands for Grama on ACCIOUIIt-. 
1687. 1688 • 

MISCElLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF COMMUNICATIONS-

Demand. for Gra~ts 1954-55. 3799. 
3807, 39011. 3910. 

Demand. for Grant. OI!. AccouDt-. 
1687. 1689. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER 
THE MINISTRY OF EDUCATION-

Demands for Grants -- 1954-55. 
3256. 3258-3359, 3396-3461• 3462-63-

Demands for Grants on Account -. 
1687, 1691-92. 

MISCEU...ANBOUS DEPARTMENTS 
AND EXPENDITURE UNDER 
THE MINISTRY OF FINANCE-

Demands for Grants, 19S.-SS-. 
4814. 4823-4918, 4926-75. 4978· 

Motion to reduce the Demand-

Government'. policy in CClDDCClioil .nda 
the problems of Banking and Insur-
ance industries in the COIJDtry 
48u• 4850-51, 49Qo-OI. 4975· 

Policy rqardin, the State enterpri.el. 
4822, 4952-54. 4975· 

Demands for Grams on ACClOUDl_. 
1687, 1694-95-

Demands· for,. Supplementary Grants 
1953-54· S86-97. 
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MISCEll.ANEOUS DEPARTMENTS MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER . AND EXPENDITURE UNDER THE 
THE MINISTRY OF FOOD AND MINISTRY OF PRODUCTION-
AGRICULTURE- Demands for Grant::, 1954-". 
Demands for Grants, 1954-55-.4477, 4478, 4481-4525, 4526. 

3464, 3469-3562, 3563. Demands for Grants.on Account 
Motion to reduce the Demand- 1687,1703. 
Co-operative Irrigationar Societies and MISCELLANEOUS DEPARTMENT. 

tube-wells in Hyderabad State, AND EXPENDITURE UNDER THE 
3469. MINISTRY OF WORKS, HOUSINB 

Geological Survey and tube-wells AND SUPPLY-
in Kistna and Godavari River basins, Demands for Grants. 1954- 55 __ 

P~~r-CIIm-Consumer Societies 3923-3924, 3928-71, ,,973· 
in Malabar District. 3469. Motion to reduce the Demand-

Workin" and expansion of the Central Disposal of surpluses. 39z7· - Purchase and Supply Organisations iD 
Tractor Organisation. 3469, 3531, lnciia and abroad, 39Z7, 3954-55, 

Working of the Central Tractor Or- 3965-67.3971. 
ganiBation. 3469. 3531. Demands for Grants on ACCIO\IDt 

Demands for Grants on ACcount-. 
1687, 1696. 1687. 1707· 

Demands for Supplememary Grants MISCELLAl-.'EOUS EXPENDITURE-
for 1953-54 --. 597-98. Dcmand(s) for Grant(s), 1954-55 

MISCELLANEOUS DEPARTMENTS Railways - 1483, 14114. 1486-
AND EXPENDITURE UNDER 1539. 
THE MINISTRY OF HOME Motion to reduce the Demand-
AFFAlRS- Graining of licc:nsc:s to caterers. I~ 

1539. 
Demands (or Grants. 1954-55· 4042-43 Griennccs of daily WIlles labour. 1484. 

4206. 1539. . 
Demands for Grants on Account. SurVey of Halyal-Karwar railway line. 

1687. 1698. 1484. 1539. ' 
MISCELLANEOUS DEPARTMENTS Survey policy. 14114. 1494-97, 

AND EXPENDITURE UNDER THE Wol~9of' the S--W Police EstabliJh. MINISTRY OF IRRIGATION AND a. ,.-
POWER- ment. 1484. 1539· 

Demand. for Grant., 1954-55 MISCELLANEOUS EXPENDITURB" 
4210. 4214-4304, 4305. UNDER THE MINISTRY OF COM-

Demands for Grant. on Aocount MUNICA TIONS-
l687, 1699. Demands for . Supplementary Granu. 

MISCELLANEOUS DEPARTMENTS for 1953-54 -. 561-77. 
AND EXPENDITURE UNDER THE MISCELLANEOUS EXPENDITURE 
MINISTRY OF LABOUR- UNDER THE MINISTRY OF DEFENCR 
I>emaDd. for Grants. 1954-55.--

3705. 3709-10, 37JI-92. Dnnands for Grants, 1954-55' 
Motion to reduce the Demand- 2985, 2989-3082, 3085-3145, 320S-53' 
Distribution of the cultivable but 3254· 

unoccupied Govermnent land to Demand. for Grants on Account 
the landless. 3110, 3730-31 3791. 1687,1691. 

Housing for coal mines and gold mines MISCELLANEOUS EXPENDITURR 
employeeL 3709-10, 3757-58, 3759, UNDER THE MINISTRY OF EJr-
3773,3791• .TERNAL AFFAIR~ 

Indifferent treatment of patients in 
Dhanbad H.08Pital. 3710, 3771-72, Demands for Gran" on AccounL 
3791. 1687. 1692, 2785-2874, z87S-2976· 

Investment of Labour 'Welfare Fund in MISCELLANEOUS EXPENDITURE 
deposits. 3710, 3732, 3791. UNDER THE MINISTRY OF 

Demands for Grants on Aa:ount HEAL TH-
1687,1700. Demands for Grants, 1954-S5. .1687 

MISCELLANEOUS DEPARTMENTS 1697, 4587, 4S91-4638. 4640. . 
AND EXPENDITURE UNDER THE 
MINISTRY OF NATURAL RESOURCES MISCELLANEOUS EXPENDITURE 
AND SCIENTIFIC RESEARCH- UNDER THE MINISTRY OF RBHA-

Demands for Grants, 1954-55. 4982, BILITATION-.984. Demands for Grants on Account. 
Demands for Grats· on ACXXlW1t. 1687, 1704. 3566, 351'[·3686. 3692-

1687, 1701. 3~ 
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MISCEU.A.NEoUS EXPBNDmJRB 
UNDBR THE MINIS11tY OF TRANS-
ro!tT-
~dJ r. GdDtI OIl A.caIIKlt. 

16:'17, 170/>, 441~, 4419-7~.·.un, 
4474-

.MISCBLLANEOUS BXPEmlITURB 
. UNDER THE PAJU.~ sSCltB-
TARIAT- . 

DcmandJ fOr Grmts, ItS4-SS. 
45182.4915. 

Demands for Gauts OIl Aa:ouRt. 1687, 
1708. 

MISHRA, PANDIT s.c.-
Code of Criminal Procedure (Amend-

m=t) Bill- '" .. , 
Motion to refer to joint CaumU~ aDd 

Amendm,ent. to refer' iO . Select 
Commince aJuC to c~ 6504-

. ~ for Gants, 19S4-SS' -
,. .MiDisuy of Production. 4498-4Jol. 
~ Court Judges (Conditions of Service) 

Bill- • 
Motion to pISS, as amended. 569.8. 

Hindu Marriage and Divorce BiD-
Motion for concurrenCe in the RCIOID-

mendatiDll of the Council' of States 
for reference to join the loUie Com-
mince. 715o-S6. . 

MotiDll on Address by the PresickDt. 
191, 199, 200. 

~hnion "4 Alaty and ~ to 
Members. 3384, 338S· 

.. ISl;JR4. SHRI BtBHUI'I_ 
Demands for Grants, 19S4-S5-

Asricu1ture- . 
Motion to reduce the Demand-
In~l of the agrieulturisu.. 3516-23 

Mini&try of Food and Aazic:ulture-
Motion to reduce the Demand-

Filiation of ~ price. 3516-17. 
Supr policy. 3516-17-

HiQdu MuriItce and Divon:e BiU-
Motion for CXIIICIID'mCC in the RCOIIl-

mendalion of. the ColIIICil of Staiel 
fpr reference to join th~ Joint Co_ 
q)itt~ ~6, 73.45. . 

~tg:tF-ionablc .. ~) ~ 
MoUOiJ to COI1Iidef: and .~ to 

circulate. 1885. 

MISHRA, SHRI L, N.-
D~ fot Grant&, 19S4-~ 
. It\!niltlY of CouJmcrce ap4 ~-

Motion 'to'red~ the ~ • 
Failure to csem~pi'oper c;ootrol 
over the .~ indultrj in Dltioaal 
iDlCrelt. 4773-74- . 

MISHRA, SHilL N . .u~ - -
Pom;,n--.:I indulltr~ and eom-

mercia! undertal:inpln India. 4170. 
Unhelpful trade poUey 01 t~ Govern-

ment. 4770> 4712"'11. 
~n!8try of Pi~. 49)1. 
Minalln of lrr'lltiOD IIJId Power --

41JO-4136. 
MotiOD to ~ tbe DenwDd..-

Unsatisfactory policy reaudm. Multi-
• PQrI)C* Ri_ ~cma. 41,.,1, 
~34-35· 

Multipurpose Rivet' Schema 
.p31-3S. 4236-37. 

Madoa to nduce the Demand-
"Policy and programme of the Goftnl-
ment '?oth in point of pJannilll .. 
_trOD. 4230.37. 

Genenldi~iQl1 of tile Railway Budaet 
n87-90. 
~iOD rI Workinc of adnaini ... iYe 
1QIclU~ aDd ~ at the Centre 
619.H~. 

MISHRA, SHRI LOKBNATH-
Hindu Marrilge and DivOlCC ~-

Motion for concurrence in the ~ 
IDCDdatiOD of Cour-ei1 of sw. for 
reference to join the JoiJlt Com-
IIilittee. 7246. 72.51. 

MISHAA. SHIll M. P.-
Hind\& Marriap and DlvOIIce BiU-

Motion Cot c:onc:urrence in tbl; rcQIID-
mendatiOD of the Council of Sta&ce 
for rdcArDce to ioin tbe' Joinl Com-
mittee.. 713St-5o. 

PftU (Objec:tionab1e ~ttCf) Amend-
mentBill-
Motiao to. co,llSi4cr 4IId ~ 

to cilWlate _. -.. I8:ao.~ 1~34 
1835-37, 1838, 1839-40, 1841-45. 

MISHRA, SHIU R. D.-
Code of CrimUt.a1 ProoNwc (AJDaMl-
... t)BilI-
Moti~ SO .a.r 50 Jojat Committee aDd 
_4-tt to <;ll(:ll.&.le ID4 to. refer 
to Select CoIiJ,uninec. 6.t80, 6481, 
6675-76, 68n-:a6, 68s+ 

o-ral dilCUMion of the GeIJaoaI 
Buclpt-, 195 .... 55. 2115-23. 

~j,od&l ~ wt, Di.YQJ.c:II: Bill .... 
Motiao for ~ In the _ 

mcndatiDD of the Council of States 
. for the reference to join the JIIiDl 
~~ ,187,7J88. 

W~~.S,N..-

Lave of absence: panted to 
OD ibo recoaunendatiOIl of die 
committee on abacnce of Membae 
Inm .iniDp .. the H_ "aI. 
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IIISSIR, SHRI V.- ' , .', , '. '~, SHRI-

Danmds fo~/aruu., 1954-55- Demands for Gra:Jts 19S4-SS-t4. 
AerMoI~to---'._ .the n ___ .1 Ministry of Commerce JDd Industry-

--- ~ Motion to reduce the Demand-
Interelt oftbe Ip'iaa.lturistl. 3468. Anti-national eftect$ of the preseDt 

DcmInd. for GIants. '. 19504-"- • indusuia! ~olicy of Govermru:llt. 
~m~ 66 
Ccnatt~ion of New Lm-<:apiw 47 4- 7· JDd n.:..~. '8 tift':' 0"--'--_ 'F"-" Foreign owned industrial and com-
~I"to-'-~ ~~ mercia! undertakings ill India. 

T ,_,",_ .. of "'-.-' ·c· .. - .. -~ WI·th 4764~S. ........... _.. ~ National izatlon and sociali.ation at 
Xaaia 1646· the large scale jndu~tries. 4767-68. 

Ordinary . Workina &pcnsa -- Ad- Hindu Maniage and Divorce Bill-
ministration-- Marion for concurrence int he rec:om-
Motion to reduce the DcmancI- mendation of the Council of Statea 

Sbiftin& of B!1IIlCb of CmtnllWl- for reference to 'join the Joint 
..,.. 1415-' Comrninee 7178. 

PiDaDce 81U- Report of I.F.C. Enquiry Corr.mittee. 
Motion to CXlIIIider. SIZ7-3J. u63, ~065-6S· 

MISSIONARIES. CHRISTIAN-a 
DaDaud for Grants, 19S4-'S-

Ministry of Home .~ 
MotaOD to reduce the DcmImd-

·-,activities and ac:ope of rcliii-
freedom. 40So. 4OS9-«i4. 4064-66, 
4104.4106,'4107.4102-Q9. 4I i4-1S. 
4u1-2Ij . 4131-'P. 4169-7004181, 
4199-4204t 4ZQ4. 

MOBILE DISPBNSARIES-
S.C "Dispc:nsarics". 

MOBILE POST OFFICES-
'. &t "POSt Office(s)". 

.MODEl f ARM(S}-

Demands for Grants. 19!4-5S-
Acrlculture-

Motion to reduce the ~ 
Model acricultule farms. 34~'. 

Model {arms. 3468. 

MOHIUDDIN, SHRI-
Companies BiIl-

Motion to refer to Joint Comminee and 
. amendment to circulate. E096, 

6127· . 
Demand. for Grants, ISS4-SS-

Ministry of Finance. 48]4-37. 
General discussion of the Gem-a! 

BUQcet, t954-55, u64-70. 
Muslim Wa):b Bill (by Sh,j Knrnl)-

Consideration of clauses. 2030. 
Special Marriage BiU (as passed by the 

Council of States)-
Motion to consider. 7899-7904. ' 

MORARICA, SHRI-
Cornmonwealth Fm.....ce Minister', 

Syd.oc, Conference. ~30J-oS· 
Demands for Grants. 19S4-SS-

Indusni_ 
Motion to reduce. tbe Demend-

Pol iey of i Z¥S1lm-i8J ~cIopment. 47~ 
67· 

MORE, SHRI K.L.-
Demands for Grants, J954-55~ 

Employment BlIchantes and Re-
settlement 3726-30. 

Ministry of 1 &hour --. 3736-30-
Motion to reduce the Demand-. 

Neglect of the acricultural labour. 
3727. 

MORE, SHRI S. S.-
Abducted Persons (Revo'1ery and Re-

storation) Amendment Bil (as :;>IIS8Cd 
by the Council of States)-

Motion to consk'er. 63~. 663 66S 
667. EE9. 716. 717. 743, 7,73· 

Absorbed Areas (Laws) Bill- '(as 
pa.~ed by the Council of States)-

Motion to consider. 5718-23. 5730. 
Barsi Light Railway Companl (Trms-

ferred Liabilides) Bill-
Motion to consider. 786-91. 196-

816.817. 
Consideration of clauses. 818, 819-20, 

886-89 894-' 
Business of the HO~8e. 4541 • 4S4:L 

4543· 
Circulation of copies of Indu"1rial 

finance Corporation Enquiry (0111-
minee Report and a1lotrilent of time 
976. . 

Calling attention to Matter'S) of Urgent 
Pul:lic Importallce-
Arrangements ant he occa.ion of the 

I.A .F. exercises on 28th " ¥arch. 
J9~4. 3393.3394. 3395· 

Code ofCrimanal Procedure (A mendm~) Bill- . ,., 
Motion to refer to Joint Committee. 

64330 644 3, 6449. 6468. 6469, 647G 
647 I, 6485. 6487-88, 6549. 6Sso. 
6S53, 6768, 6838. 6840. 

Amendtnent to circulate and to refer to 
. Select Committee. f48~. 6487-88, 

1!549. 6550. 6553, 6768, 6838, 6840. 
Companies Bill-

Morion to refer to Joint Committee 
and. amendlnent to circulate. 6~S, 
6331, 6~36. 6337. 6338. 63390 15340, 

6341, 63~o, E39l1, 6424. 
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MORE. SHRI S.S.- 'llIIld. 
Control of Shippmg (Amendmenl) BiD 

(as passed by Council of Slates)-
General discussion ,to Busines1l in Ihe 

House. 894'95,896. 
Delivery of Books (Public Libraries' 

BilI-
MOlinn 10 consider. 5S1!S-86. SS87. 

5S88. 
Consideration of clauses. 5598. .5599' 
Demands for Grants - 1954-55-' 

Defence Services - effective-Army 
}316. 

Motl:JD to reduce the demand-
Corruption prevaler.t in.the purchase 

and sale of stOres. 3IlZ-IS. 
Indianisation of penonnel in ordnance 
. factories. 3116-18. 

RetrenChment and Victimisation of 
staff in Ordnance depots. 3115. 

Ministry of Defence-
Motion to Jeduce the Demand-

Purchase of defence stores from outside. 
31.6. 

Demands for Grants, 19.54-5.5-. 
Raihu}S-1395·96. 
Misce1laneous Expenditure-

Motion to reduce the Demand-
Grievances of daily .. aaes labour. 
1484-

Railway Boasd-
Motion to rcdue the Demand-

StrictUres passed by Public Ac-
COUDu·Committee etc. 1400. 

Demands for Supp!1:lllentary Grants for 
1953-54-- . 
Miscellaneous Expenciirure under the 

Ministry of CommunicationL 
563-64, 565, 567-68, 570, 572, 

573· 
Diacussion re. delimitation of con-

situencies. 7312, 7361, 7363. 
Derugs and Magic Remedies (Objection-

able Advertisements) BiL (as paned by 
the Council of States}-
Motion to consider. 5755-58. 

Factories (Amendment) Btll (as puaed by 
the Council of Statea)-
M.>tion to consider and am endment to 
R~fer to SUect Committe. 5Sa3. 5835, 
5847. 5855-62. 

Gen::ra. discussion of the General 
BUlg.![, 1954-55. 2453-61, Z693. 

High Court Judp (Condi~ of 
Service) Biu-

Motio I to consider, 5610, 5615, 5618, 
5621 5626, 5619, 5630-35. 56]6, 
5651 5652 • 

Himachai Pradesh and Bilaspur (New 
States) Bill (as passed by the Council 
of Stata}-
loJorion to Cl)naider. 6861. 686z, 

6887-90· 
Hindu Mauiage and Divorce BiU-

Motion for concurrence in the recom-
mendation of the Council of Statet 
for reference to join the Joint Com-
m.ittee. 7tY/fh 708:l, 7083. 708" 
7088. 711., 7116. 

MORE, SHRI S.S.--coratd. 
Motion for adjournment-

Alleged use of physical force by party 
in power during Travancoret~ 
election. 462. 

Pailure of government to bring in a 
motion to .disCWIs Calcutta situatioa. 
246, 280, 281, 291"94-

Nomination of an Anglo-Indian to the 
Travancore-Coc:bin L\!8L1ative _ 
sembly. 1382-85. 

Teachers strike in Calcutta. 138. 
Motion on Address by the President. 

161, 163-64, 165, 167, 176, 179. 
181, 182, 2.10, 212 . 

. Motion reo Fint Report of the Committee 
on Privllte Members' Billa and Re-
solutions. 844, 846. 847, 848, 85Z. 

Motion N. Seventh Report of Committee 
on Private Members' Bills and Re-
solutions. 6178. 

Press (Objectionable Matter) AmendmeDt 
Bi1l--

Motion to consider. 1726-z7, 1733-
1741,1745. 

Amendment to circulate. 1745. 
Prevention of Disqualification (Parlia-

ment and Part C States Legislaturet) 
Amendment Bill (as passed by the 
Council of Statet}-
Motion [0 consider. 5925, 15926-390 

5952. 
Question of Privilege. 7165. 7169. 
Resolution reo salary and allowances to 

Members. 3365-66, 3373, 3374. 
3376. 

Resolution re. Second Chamber" at the 
Centre. 39n, 3985, 3986, 3988-92 
4006, 4013, 40ao. 

Salaries and A1Iowanc:ea of Members 
of Parliament BiU-
Consideration of c1autes. 7407. 7410-I6, 

7418, 7458-59, 70465-67. 
Special Marriage Bill <as paacd br the 

Council of States}-
Motion to conside{. 7817, 7818, 7be1. 

7823. 
Statement reo purchaae of tracton far 

Central Tractor Orpniaatioa. 
7988, 7989. 

Suppression of Immoral Trdk: ID4 
Brothels Bill (by Shnmati MaDi.beD 
Patel}-
Motion to consider and amc:ndmcat to 

circulate. S 533. 

MOROCCO-
" Calling Attention to a Matter of Urpot 

Public Import~ 
Prest reports about the view. of Prime 

Minister of India rePrdina --. 
Tunisia, Palestine and brad. at the 

Asian Prime Minister's ColIfc:Rncc at 
Colombo. 6672-7], 

Motion N. Internation-.I Situation· (Sub-
,tiMe Motion adopted.). 
750a. 7530-31. 7539. 7.552-5). 
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MOTION(S}-
-- on Address by the President 

(Adopted). 142-236, 372-456. 
--reo First Repon of the Committee 

on Private Members' Bills and 
Resolutions (Adopted). 820-54. 

-- reo Third Report on Private 
Members' Bills and Resolutions 
(Adopted). 1318. 

-- rl. Fourth Repon of Comminee 
on Private Members' Bills and 
Resolutions. (Adopted). 2587-88. 

-- re. Fifth Repon of the Committee 
on Private MeIJlbers' Bills and Re-
solutions (Adopted). 3974. 

-- re. Seventh report of Coamnittee 
on Private Melnbers' Bills and Re-
solutions. (Adopted). 6172-82. 

-·re. International Situation (Sub-
stitute Motion adopted). 7493-
7616,7622-74· 

MOTlON~S) POl:( ADJOURNMENT-
Air crash in Delhi. 783. 
Alleged use of physical force by pa~ 

in power during Travancore-Cochm 
elections. (Disal/owed). 457-63. 

. Failure of government to bri~g i':l a 
motion to discuss Calcutta situation. 
(Negatived). 237-48, 280-l10. 

Firing by French Indian Police on 
Indian Union subjects near Mahe. 
(Disa1lorDJ). 5913-17. . 

Firing by French Indian Police near 
Mahe. (Disallowed). 6137. #. _ 

Increase in price of supr-cane(DisallorWd) 
27-31. 

Kumbh Mela tragedy (DisallofDed), 
17-22,31-32. 

Motion for Adiournment. 2093· 
Nomination of an Anglo-Indian to the 

Trav.ncore-Cochin Legislative As-
sembly. 1381-85. 

Teach e lB' strike in Calcutta (DisallofDodl. 
137-41. 

MUDA~IAR, SHRI C. R.-
Demands for G~ts, 1954-55-

Aviation-
Motion to reduce the Demand-

Working of Air Corporation with spe-
cial reference to its failure ill 
avoiding accidents. 3815-16. 

Indian POS11 and Telegraphs Depart-
ment (Including Working &penses}-
3813-14-

MUKHERJEE, SHRI H. N.-
Business of the House -- 1058, 

4810, 7794-95· . 
Circulation of coP~ of the ~ ndustrial 

Finance Corpor8tlOll Enqwry Comof-
mittet Report and allotment 
time. 10S8. 

Companies BiB- . 
Motion to refer to Joint ~~ 

and endment to , CI ... -..-..;;. 
6144-45,6363-70> 6371-7 .... 6421. 

538 L.S.D.-ll 

MUKERJEE, SHRI H. N.-comd. 
Control of Shipping (Amendment) Bill 

(as passed by the Council of States-) 
Motion to consider. 898-912. 

Demands for Grants, 1954-55-
Broadcastina--

Motion to reduce the Demand-
Living conditions of ordinary ltd 

artistes of All India Radio. 431I. 
Music policy and work of light music 

units of All India Radio. 4311. 
P rogtllllllIle policy of All India 

Radio. OIl. 
Recentr etrenchment of Programme 

Assistants in All India Radio. 43II 
External Atrairs-. 2786, 28oS-18, 

2867.2870-
Mot on to reduce the Demand-

Failure to evolve concrete measures 
for caunte ring the ap prehended 
effects of the Pakistan-U.S.A. 
Military Pact. 2786. 

F.lIl ... to l .... u. (ne Commonwealth. 
28IS-16. 

Liquidation 01 Foreign pockets m 
India. 2815. 

Necessity of evolving concrete meas-
ures for fostering friendship aru:hun-
ity with the people of Pakistan.2786. 

Need for action .against Po~ .. 
and France regardmg IntegratJOn u. 
foreign pockets with the IndiaD 
Union. 2815. 

Ministry of Hea th-
Motion to reduce the Demand-
Failure to pay proper attention to the 

problem of nutrition of the people. 
4589· "ously .th Failure to proceed expedltl WI 
legislation on drug control. 4588. 

Tribal Areas-
Motion to reduce the Demand-

Meagre prov;sion for welfare of 
Tn'bal peoples. 2766. 

Demands for Grants, 19S4-SS --
Railways. 1386-87, 1638-39· 
Ordinary Working Expense&---Opent-

ingStaff-
Motion to reduce the Demand-

Long continued labour for opeIIltiD,g 
ItIdl'. 154L 

Railway Board-
Motion to reduce the ~. 

Expenditure on foreign t CIIIlI 
de. at Cbittaranjlrl. 1400-

Discussion reo issue of 0ntinaDceL 
10100S· 

Discussion "'. peaceful uses of Atomic 
Energy. 7018-23,7027. 

Factories (.Amendment) Bill (as passed bJ 
the Council of Statell}-
Motion to pelS. S901~. 5907 IL 11 
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MUKERJEB, SHlU ·H. N.-<Ontd. 
finance Bill-

Motion to consider. 5057-75· 
General discussion of the General 

Budget, 1954-55. :1338-49, :1769. 
General diSCUS8ion of the Railway Budget. 

129:1-99, 1306, 1307· 
High CourtJudges (Conditions of Service) 
Bi1~ 
Motion to pass, . as amended. 568:1-86. 

Motion to mn.ider the amendmen t 
made by the Council of States. 
76n-78· 

Motion for adjournmcnt-
. o\JJeged use of physical force by Jl8l!Y 

in power during Travancore-Cochin 
elections. 459, 460. 

Failuxe of government to bring in a 
motion to discuss Calcutta situation. 
239-40, :143, :197, 299:'30:1. . 

Firing by French Ind~ Police on 
Indian Urn"", subjects n .... r Mahe. 
5914-15. 

Kumbh Mela tragedy. 20. 
Teachers' strike in Calcutta. 139, 

140 ,141 . 
Motion OIl Address by the President. 

265-70, 271-78, 372, 373· 
Motion 1'4. First Report of thr Committee 

on Private Members' Bilk and Reso-
lutions. 830, 831-32, 835-36. 

Motion Te. Sevmth Report of Committee 
on Privat~ Members' Bills and 
Resolutions. 6174-76, 6178-79. 

Motion reo International situation --
7522-34. 

Press (Objectionable Matter) Amend-
ment Bill-
Motion to consider. 1725, 17]:1, 

1834-35, 1838, 1840-41, 1845-49. 
Amendment to . circulate. 1834-35. 

1838, 1840-41, 1845-59· 
Ruli ~ the course of discussion on 

foreign aftairs, a point of order wu 
raised by -- whether it was per-
missible to refer to any particular 
person by name, hi. marital connec-
tions and make oblique observatiOlll 
thereon, the Deputy-Speaker (Shri 
M. A. Ayyangar) ruled that he did 
DOt think the reference to be at all 
oblique in the cor,te5t. 7550. 

SaIar~ and allowances of Members of 
Parliament Bil~' 
Motion to consider and amendment to 

circulate. 7405. 
CciDsidelation of clauliej. 7441-46. 

Statement reo Commonwealth PiDance 
Ministers' Conference held in Sydney. 
254· 

Statement r.. purchase of tractors for 
CI'IltraI Tractor Orpnisation. 7990-91. 

Statement reo aite for new steel plant. 33. 

MUKNE. SHRI Y, M. -
~ds for Grants, 1954-55-

Granu-in-aid to States. 4830.:-34. 

MULTIPURPOSE RIVER SCHEMES-
Demands for Grams, 19S4-SS-

4210, 4214-4304, 4305. 
Motion to reduce the Demand-

Failuxe to tackle on national level for 
resuscitation of the tldlc rivCfII anet 
canals of the :14 parganas. 4213. 
4304· 

Inclusion of Nandi Konda Project 
Scheme on River Kisma in the 
pive Year Plan. 4213, 424D-4I , 
4281-83, 4304. f 

Policy and Programme of the 
Government both in point of 
pJannu,s and execution. 4213 • 
,.:uo-:1~, 42U-:14, 4227-30,4230-
37, 4:140-41, 4257-63, 4263-68~ 
4268-72, 4275-78, 4289-93, 4294. 
4304." -

MinistrY of Irrigation and Power--
Other capital ou'lay of <1", Minimy "E 

Irrigation Dnll Power-
Motion to reduce the Dernand--

Unsatisfactory policy reprding-. 
42I1 , 4222-24, 4227-30, 42 30-31. 

4234-35, ~41. 4248-49> 4263-
68,4275-78,4289,4290-93,4294-
4304-

Demand for Grants on Account --. 
1687,1699. 

MUNISWAMY, SHRI-
D 'm8nds for Grants, 1954-55-

Ministry of Production--
Motion to reduce the Demand-

Policy ~ing industrial produo-
tion·4S09-II. 

Other Organisations under the Ministry 
of Production-
Motion to reduce the Demand-

Working of CoaJ 'Commiasioner's 
Office adversely Ufecting. smaJ1 
collierIeS against big collielies. 4508-
II. 

Salt-
Motion to reduce the Demmd-

Pailure to develop salt industry. 450B-
09. 

~ya- for Grauta, 19S4-SS-

Ordinary Working Expenses --...: Ope_ 
ntiDg StIdf-
Motion to reduce the Demand-

Pay sc:aIe allowances of statr. I S4L 
Ordinary Working Ezpensea _ Repaid 

and Maintcrumco-
Motion to reduce the Demand-

Admittistration imd Maintenance of 
. the Railways. 1540. 

Railway Board-
Motion to reduce the DemaDd-

Policy with reprd to staft'.1503-0) 
J508· 

---------------.".,..,,~----.-.-~------;-
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MURTHY, SHRI B. S.-
Companies Bill-

Motion to refer to Joint Committee and 
amendment to circulate. 6099, 6107, 
6112. 

Demands for GJ8Ilts, 19S4-5S-
Ministry of Home Affairs-

Motion to reduce the Demand-
Upliftment of Scheduled Castes and 

Tribes and backward Classes. 4165-
69· 

Mhiistry of Labour-
Motion to reduCe the Demand-

A correct labour policy. 3745-51. 
Lack of labour welfare schemes un-

der each Ministry. 3708, 3748-51. 
Neglect of the agricultural labour 

3708, 37511" 
Quick and satisfactory settlement of 

industrial disputes. 3708, 3746-47. 
Working conditions of the agricul-

tural labour. 3708, 3751. 
Tribal Areas. 2919. 

Demands or Grants 1954-55--
Railways-
Ordinary Working ExpeniIe'J - Ad-

Ininistrat;on--
Motion to reduce the Demand~ 

Disabilities of Railway sttff. 1486. 
Ordinary Working Expenses Labour 

Welfare-
Motion to reduce the Demand-

Inadequacy of labour welfate schemes. 
1.594, 1613-14. 

Factories (Amendment) Bill (as passed 
by the Council of SWear-
Consideration of claWlel. 5882-83, 

5887. 5894. , 
Motion to pass. 5906, 5907. 

Gener8J discussion of the General 
Budget, 1954-55.-2542-47. 

Motion on Address by the President. 
181. 

Report of Second Reviewing CommIttee 
of Council of Scientific and Indus-
trial Research -- Laid on the 
Table. 4139. 

Suppr~sion of Immorsl Traffic and 
Brothels Bill (by Shrimeti Maniben 
Patelr 

Motion to consider and amendment 
to circulate. 5533. 

MUSAFIR, GIANI G.S.--
Demands tor Grants, 1954-55--

M.inistry of TranspNt-· 
Motion to rerluce the Demand-

Failure to lay down a uniform policy 
for the management of transport 
5eJ:Vicesln the StateS. 44:26-42, 

MUSIC ARTISTS SCREENING COM-
MITTEE(Sr 
Demands for Grsnts, '1954-55-

Ministry of Infotmation and Broad-
casting-

Motion to reduce the Demand-
Music Artists Screening Committee. 
4309, 4313, 4375-77, 4413. 

MUSIC POLICY-

Demands for Grants, 1954-55-
Broadcasting- . 
Motion to reduce the Demand-

--and work·of light music units of 
All India Radio. 4311, 4313-14, 
4326-27, 43:29-30, 433:2-33, 4342-43. 
435J,4353,4370-72,4372-75,4402-o7, 
4413· 

MUSLIM MINORITY(IES)-
Demands for Grants, 1954-55-

Exoenditure on displaced persons-
Motion to reduce the Dcmand- . 

Failure of Government to return me 
houses of - in occupation of refu-
gees and the granting of alternate 
accommodation to these refugees. 
3569, 3600-01, 3651-54, 3692-95, 
3702-0 3. 

Policy of acquiring land of small plot 
holders of -- community for re-
fugee rehabilitation. 3569, 360I-OZ, 
3702-03. 

MUSLIM WAKF'S BIll-
S" under "Bill(s)". 

N 

NAIDU, SHRI N.R.-

Demand for Grnts, 1954-55-
B1'Oidcastiog-
Motion to reduce the Dem a 

Improvement of broadcasting station It 
Vijayawada in Andhra State. 43II. 

Ministry of .Finance---
Motion to reduce the Demand-
Taxation policy of the Government of 

India adversely affecting the lower 
income groups. 4819, 

Minisuy of Information and Broad-
casting--
Motion to reduce the Demand-
General policy followed by the Ministry. 
4309· 

Union Excise Duties-
Motion to reduce the Demand-
Duties on cloth, beteinuts and washing 

soap. 4821. 
Tax imposed on footwear. 48n. 

Finance Bill-
Motion to consjd~r. 5301-<>7. 
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N. SRBEKANTAN- 1 NAIR, SHRI N. SREEKANTAN-
Code of Criminal Procedure (AmendmeDt) 

Bi.Il-
Motion to refer to JOint Committee. 

6477,5502,6519-27.6853. 
Amendment to circulate. 6477, 6502, 

. 6519-27, 6853. 
Am'ndment to refer to Select Committee. 

6502,65 19-2 7,6853-
Code of Griminel Procedur: (Ammd-

ment) Bill (8) Shri S. V. Ram'lSwamy)-
Moticn to refer to S~lect Committee. 

6853. . 
Coft'~ Market E%p~ll'jon (Amendment) 

Bill-
Motion to refer to Select. Committee. 

1792· 
Demands for GTants, 1954-55-

Grants-in-aid to States-
Motion to reduce the Demand-

Claims of Travancorc-Cochin for 
50 per cent of the total income 
derived from the duty on pepper. 
4822. 

Indian Posts and Telegraphs Depanment 
(Including working Expenses)--
Motion to reduce the Demand-
Tratment of ex-State empioyees of 

T.C. State integrated!D Central 
Services. 3805. 

Industries-
Motion to reduce the Demand-

Necessity for grmting protection to the 
Indian ceramic, glass and electrical 
industries. 4647. 

Ministry of Commerce and Industry-
Motion to reduce the Dcmand-

Failure to maintain steady~ reasonable 
price levels for coir, pepper, coconut 
and cashew nut. 4644. 

Reconciling the interests of hand-loom 
workers and textile mill workers .. 4644. 

Ministry of Communications--
Motion to reduce the Demand-
Recognition of "Kara" for a village post 

office and not "Pakutby". 3801. 
inistry of Finance--

Motion to reduce the Demand-
Necessity for sranting greater financial 

assistance to Travancore-Cochin by 
_y of food subsidy. 4818. 

MinUtry of Home Main-
Motion to reduce the Dcmand-
Central Secretariat Employees' grie-

vances. 4053-54. 
Failure to effect radical administrative 

reforms. 4052-S3. 
Misuse of Prevention Detention Act 
~55· T'~-Unliftment of Scheduled Caateaand n~ 
and bacPiard OUIIeS. 4054-

Ministry of Labour-
Motion to reduce the Demand-

Enforcement by law of the basic mini-
mum wages. 3709· 

Enforcement of the Minimum Wages 
Act in the Tea Industry in Duan 
area. Weat Bengal. 3709. 

NAIR, 
conzd. 

SHRI, 

Demands for Grants 19S4-S5- tmd. 
Miniltty of Labour--a>nld. 
Motion to reduce the Dcmand----allUd. 

Implementation of the corciliation pro-
ceedinFll of 1951 in the mineral 
co::cerns of Chavara. 3709. 
Inefficiency in tackling industrial 

disputes. 3709. 
Unsatisfactory treatment to the Dban-
bad Colliery workers. 3709. 

Ministry of States. 4056-59. 
Ministry of Transport-

Motion to reduce the Demand-
Necessity for developing minor port. 

of Alleppey, Quilon and Trivandrum. 
4418. 

Taxes on Income including Corporation 
Tax and Estate Duty-
Motion to reduce the Demand-
Reassessment and levy of income-tax 

on closed income tax cases of the pre-
integration period without giving 
adequate compensation totle Travan-
corc-Cochin State. 4821. 

DisCUSllion ~e. peacefulluses of Atomic 
Energy. 7045-50. 

Rubber (Productio, and Marketting, 
Amendment BilI-
Motion to refer to Select Committee 

and amendment to circulate. 6927 
34. 6967. 

NAIROBI-

Calling Attention to matters of Urgent 
Public Importance -
Search of Indian Commissioner', 

office in -'- during round up of 
Mau Mau suspects. 5712-13. 

NAMBIAR, SHRI-

Appropriation (Railways) Bill--
Motion to Consider. 714. 

BarsiL ht Railway Company (Trans-
ferred Liabilities) Bill-
Motion to consider. 809. 

Busine5s of the House. 4S44, 4583. 
4584· 

Calling Attention to Matter(a) of urgent 
Public Importance-
Situation in French Indian SettlcmCIDrs. 

a979. 
Code of Criminal Procedure (Amend-

ment)Bill-
Motion to. refer to joint Commi-

ttee. 6465. 6468, 6533. 6536. 6544-
Amendment. to refer to Select Com-

mittee and to circulate. 6533. 6536. 
65#. __________________ _ 

----------~----------~~-----
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NAMBIAR, SHRI-collld. 

Companies Bill-
Motion to refer to Joint Committee and 

amendment to circulate. 6U7, 
6121. 

Demands for Grants 1954-55-
Broadcasting-

Motion to reduce tbe Demand-
Music policy and work of light music 

units of All India Radio. 4370-
71.· 

Programme policy of All India Radio. 
4367-70. 

Foreign AffaUs. 1.91. 5. 
Ministry of Commerce and Industry-

Motion to reduce the Demand-
006urt of several tatile mills, art 

silk factories, small-acale shoe *tid 
soap factories. 4641.. 

Export poliCY. 464%. 
Ministry of Finance-

Motion to reduce the Demand-
Proper implementation of the re-

commendations of the Central Pay 
Commission particularly in grant of 
house-rent allowance in 'c' 
cIasa cities with populations of 
1 Iakh and above. 4817. 

Restoration of cut in house rent allow-
ances of employees in "c" claal 
stations in the pay range of RI. 
75-100 due to the implementation 
of the Gadgil Committee reamuneIl-
datfons. 4817. 

Ministry of Food and Agriculture-
Motion to reduce the Demand-

Moratorium for rural indebtedness. 
34650 . 

Uniform agrarian reforms. 3465. 
Ministry of Home Atfain-

Motion to reduce the Demand-
Liberalisation of Government Servants' 

Conduct Rules. 4047. 
Repealing of National Security Rules. 

-4047· 
Ministry of Labour-
Motion to reduc:e the Detnand-
Comprehensive legislation to settle 

industrial disputes. 3707. 
Unsatisfactory service conditions of 

insurance employees. 3707. 
Ministry of Production-
Motion to reduce the Demand-

Prevention of premature c:oml'ul.ory 
retirement of coal miners of Giridib. 
4479. 

Withholding of wages for 26th Ja-
nu.IV (Repulic Day) of contrect labour 
of Bermo Colliery (Giridih). 4479. 

Ministry of Transport. 4417.4419-23. 
4426. 

Motion to reduce the Demand-
Pmlllre to Jay down a uniform policy far 

the mllIlBgClIlent of transport aa:-
vices in tJ:>e States. 441.0-23. 

I..Ick of aufficient attention to construc-
tion of national hichway.. 4417. 

Medical aunination Of Sea-men by 
GcrfCZ'lllDCDt DoctOn. ~ 

NAMBIAR, SHRI~td. 
Demands for Grants,-1954-54-contd. 

Motion to reduce the Demand-comd. 
Pressing demands of the Delhi Trans-

port Service employees. 4417,4424, 
Urgent need to construct quarters for 

the Delhi Transport Servi .. -e nat[ 
in Delhi. 4418, 4423. 

Ministry of Works, Housing and Supply. 
3957, 3960, 3964. 
Motion to reduce the Demand-

Arrangements for industrial Housinl. 
3960. 

Retrenchment of quasi-permanent Staff 
of Stationery Department in CalcuttL 

Othe~9S8vi1 Won-
Motion to reduce the Demand-

Failure to work out permanent post. 
required for the matntenance of per-
manent works. 391.6. 

Non-issue of tools to the carpenten, 
masons, electricians, wiremen etc. 
of the C. P. W. D. 3926,3958. 

Providing of quarters to employeca 
working in aerodromes.3926, 
3958-60• 

Retrenchment of staff employed ia 
meintenmee and repeirs. 39l6, 
3957-58, 3970 • 

Police-
Motion to reduce the Demand-

Special Police Establishemnt's activi-
ties. :'l121.. 

Ports and Pilotage. 4418, 4424-25. 
Motion to reduce the Demand-

Development of the Tutic:orin Port 
in Madras State. 44111,4425. 

Supplies. 3960· 
Demands for Granu, 1954-55-Rail,..,.. 

1387, 1388, 1394, 1397, 1482, 1483. 
Open Line Works-{Rcvenue}-Labour 

Welfare-
Motion to reduce the Demand-

Improvement of sanitary conditona iD 
Golden Rock and Erode Railwq 
Colonies. I S9~. 

Rest room facilities to Travellin& 
Ticket Examinen. 1595. 

Dc:mand(s)for Grant(S),I954-55-Rai!ways-
Ordinary Working Expenses-Acimini.-

tration-
Motion to reduce the Demand-

Curtailment of facilities to worked iD 
Erode (S. 1. R. Section. 1485, I486 
-91.. 

Disabilities of reilway staff. 1486-92-
Inadequate amenities like canteena, 

1485. 
Increase of P06U in hieber scalet of 

tninisterjal staff. 1486. 
Rem,tating of employees acquired bJ 

courts. 1488, 14.88-89. 
Ordinary Working Expensea-Labour 

Welfare-
Motion to reduce the Demand-
Curtailment of medical facilities. 1594-
Lack of Sufficient quarten to RailW., 

.taB. 1594-
T. B. Sanatorium fur railway WDrken. 

1594· -.:.--
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NAMBIAR, SHRI~ 
Demand for c:.~(s), 19S4-S5-Rail-

ways-Contd. 
Ordinary Working Expensee-Operating 

Staff-
Motion to reduce the Demand-

Fixing of pay-scales for loco running 
staff. IS4Z. . 

Free house rent benefit to pointsmen. 
1S4Z. 

Travelling allowance to class IV staff. 
1S42. 

Ordinary Working Expe:nses-Repeirs aDd 
Maintenance-
Motion to reduce the Demand-

Island allowances to workers. 1540. 
Reduaion for gang-length to three 

miles. 1541. . 
Vision test of workshop staff and 

shedmen. . 1541. 
Workshopman to go late in mornings 

and to leave early in evenings. 1541. 
Railway Board-

Motion to reduce the Demand-
Policy with regard to staff. 1486-9z. 
R.cauitmenl of <Casual labour' . 1400. 
Review of cases victimised under safe-

guarding of National Security 
Rules. 1400· 

Demands for Supplemcutary Grants. 
19S3-S4-Railways-
Ordinary Working Expenses-Admint .... 

tration. 681-83,6 84-87, 691, 69z, 700. 
Motion to reduce the Dcmand-

Merger of dearD~ allowance with 
pay. 681, 683-84-

Rcclassification of citics like Rajah-
muruiry. Waranga! and Tanjore. 
684. 696, 697-98. 

Ordinary Working ExpeDJC8-Opcrating 
Staff-
Motion to reduce the Demand-

Effects of treating dearness allowance 
as pay for certain purposes. 710-11. 

Ordinary Working Expenses-Repairs and 
Maintenance-
Motion to reduce the Demand-

Bad maintenance of Ways and Works 
in Southern Railway and Golden 
Rock Worla. 702--<16. 

Railway Board. 673,675. 
Discussion re peaceful uses ()f Atomic 

Energy. 70Z7. 
Factories (Amendment) Bill-{1I8 passed by 

the Council of Statcs}-
Motion to consider, and Amendment to 

rdeY to Select p,mmittec. 5828, 
58;30. ~83S. 5842, 5845, S~7J, 5874. 

Consideration of Clausts. 5880,5881-82. 
5883. 589Oo9J, 5892. 

Motion to pass. 5898. 
Finance nili-

Consideration of Clauscs. 5401-02, 
5434-

. General di&cuJ&ion of the General Budget 
1954' 55. %494-2500• ·1 

NAMBIAR. SHRI-Gontd. 
. General Discussion of the Railway 

Budget. 1074, IJ03-13, II 14. IIIS. 
1306. 

Hindu Marriage and Divorce Bill-
Motion to Concur in the recommen-

dation of the Council of States fo.. 
ref'= to join the Joint Commitr 
tee. 7087. 

IndillD Railways (Amendment) Bill (Omit-
lion of sections 71A, 71B and amend-
ment of sections 71C, 71D, etc. by-) 
Motion for leave to introduce. 853-54. 

Indian Railways (Second Amendment) 
Bill (as passed by the Council of States)-
Motion to consider. 5798-5802. 
Motion to pass. 5806-07. 

. Indian Trade Unions (Amendment) Bill 
(Insertion of new section JsA by)-
Motion for leave to introduce. 855. 

Motion for adjournment n alleged use 
of physjcaI force by party in power' 
during TI'8VIIIIC01'e-Cochin elections 
460· 

MOtion reo Fint Report of the Committee 
on Private Memben' Bills and Re-
IOlutionl. 849-

Motion n Seventh Report of Committee 
on Private Members' Bilb and Rcao1u-
tions. 6176. 6181. 

Report of 1.F.C. Enquiry Committee. 
1480· 

ReIOlution ,., salary and allowanca to 
Members. 3384-85. • 

Salaries and AlJOWIIIICCI of Members of 
Parliament Bill-
Motion to consider and amendment to 

circulate. 7392. 
Conaideration of clauses. 7436. 

Special Marriage Bill (IS pasaed by the 
Council of Statca)-
Motion to cxmsider. 8070. 

Voluntary Surrender of Salaries (Exemption 
fronl Tuation ) Amendment Bill-
Motion to consider. 5494-96. 

NAMDHARI. SHRI ATMA SINGH-
Death of --. 16. 

NAND JALNA-
~ for Gtants,1954-Ss-Railways-

Open LincWorb-Development Fund-
Motion to reduce the Demand-

Covered platforms in --Makhed and 
Kachiguda Stations. 1647. 1681. 

NANDA, SHRI-
Agreement with Government of Nepal on 

the Kosi Project-Laid on the Table. 
6134. 

Business of the House. 4424.4US. 4Z26. 
4227· 

Demands for Grants, 1954-55-
Capital Outlay 011 MultipurpcI8C River 

Schemes. 4214-22. 
Irrigation (Including Workina ExpenIc.). 

Navigation, Embankment and Drainap 
Worb (Met ,from Revenue). 4293-
94· 
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NANnA, SHRI-COntd. 
Demands for Grants, I954-55-Contd. 

Minilttyof Irrigation and Power-
Motion to reduce the Demand-

Unsatisfactory policy re garding 
Mula-purpose River Schemes. 
4290-93,4294, 4304· 

Muhipurpose River Schemcs-
Motion to reduce the Demand-

Policy and programme of the Go-
vernment both in point of plann-
iIII and execution. 4220-22,4289--
93,4294 4304-

Demand, for Supplementary Gnnts, 
1953-54-
.Ministry of Irrigation and Power. 609-

J4. 
Miacdlancoua Departments and Expcn-

diture under the Ministry of Finance· 
588-92 • 

Estimates Committee-
Statement showiIIIBCtion taken by Go-

vernment on the recommendation 
contained in the Fifth Report of the 
Committee-Laid on the Table. 8108-
10. 

Evaluation Rcpott on first Yeal's Working 
Of Commun ty Projccta-Laid on the 
Table. 771,0 

'Rau Committee's Report on D.V.c· 
and Government's decisions thereon-
Laid on the Table. 8108-09. 

NANDI KONDA PROJECT-
Demands for Grants, 1954-55-
Multipurpose River SchemClt-
Motion to reduce the Dem and--

Inclu,ion of-- Scheme on River 
Kistna in the Five Year Plan. 4213, 
4240 -41,4281-83,43°1• 

INARASIMHAM, SHRI S. V. L.-
Code of Criminal Procedure (Amendment) 

Bill-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6641 -56. 

,Code of CIiminal Procedure (Amendmcn t) 
Bill (By Shri S. v. RamaswamY)-: 
Motion to refer to Select Conimittee, 

6641-56• 
.Hindu Marr. and Dirvorce Bill-
, Motion to concur in the recomen-

dation of the Council of States fo r 
reference to join the Joint Commit-
tee. 7235-41. 

:NARASIMHAN, SHRI C. R.-
De imitation of Constituencies. 7360, 

7361. 
Demanda for Grants, 19S4-55-Rail~ 

Railway Board. 143$-38. 

. NARASIMHAN, SHR I C. R.-amtd. 
Drugs and Magic Remedies (ObJectionable 

Advertisements) Bill (as passed by the 
Council of States r. 
Motion to ConsIder. 5745-46. 
Consideration of ctauses. 5781. 

Finance Bill--
Motion to consider. 5272 

HiJnacha.l Pradesh and Bilatpur (New StaWf Bill (as passed by the CoUllCil 0 
StatC8~ 

Motion. to coosider. 6862-63-
Salarirs and Allowances of Memben of 

Parliament Bill-
Consideration of clauses. 7410 • 

Special Marr. Bill (as passed by the 
Council of State s)-

Motion to consider. 7902. 

NASKAR, SHRI P. S.-
Resolution re Working of adminietratift 

machinery and methods at the Centre. 
62.I6. 

NATESAN, SHRI-
Companies Bill-

Motion to refer to Joint Committee and 
amendmem to circulate. 6087,6099, 
6162,632 7. 

I>emailds for Grants 1954-55-
- Irrigation (Including Wqrlrlng Ex-

penses) Navigation, Embank-
ment and Drainage Works -(met 
from Revenues.) 4270-71. 

Multipurpose River Sch~ 4268-
72 • 
Motion to reduce the Demand-

Policy and programme of the 
Government both in point 
of pianniIII and execution. 
4268-72. 

General, discussion of the Railway 
B1ldget. 986-92. 

Motion re Pint Report of the Commit-
tee on Private Members, Bills and 
Resolutions. 825. 

NATHWANI, SHRI N.P.-

Code of Criminal Proced-.u-e (AmCl:d-
ment) Bill-

Motion to refer to Joint Committee 
amendments to circulite and to refer 
to Select Committee., 6771-72. 

Code of Criminal Procedure (amendJnent) 
Bill (By Shri S. V. Ramsswamy~ 

Motion tq refer to Select Committ«. 
6771-72• 

Special Marriage Bill (As pasaee bY the 
Council of States)-

Motion to consider. 7886-93. 
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NATIONAL DEFENCE ACADEMY-

Resolution rl withdrawal of Cadets from 
the - (flJilhdrtmm). 1354-80. 

NATIONAL HIGHWAYS-

Demands for Grants. 1954-55-
Ministry of Transport-

Motion to reduce the Demand-
Lack of sufficient attention to 
construction of-. 4417-4473. 
~ bridges in genetal and par-
ticularly in Karnatak. 4418-
4473· 

llational Loa&--
8ft "Loan(s)". 

NATIONAL SAVINGS COMMIS-
SIONER-

Demand. for Grants I954-5S-
MinieIry of Finance-

Motion to reduce the Demand-
Abolition of the post of the--

4820, 4975, 

NATIONAL TRADES CERTIFI-
CATION . INVESTIGATION COM-
MITTEE-
Reports of Training and Employment 

Services Organisation Committee 1Dd' 
-Laid on the Table. 7169-70. 

NA110NALISA110N-

Demaoda for Grantl, 1954-S5-
IDdustri_ 
Motion to· reduce the Demand-

Necessity of avoiding competition 
between handloom products and 
mill produc:te by nationalieing all the 
big mills. 4649, 4702-09, 4805. 

Ministry of Commerce and Industry-
Motion to reduce the Demand-

-.:.and soc:ialisation of the largellCBle 
industries. 4645.4667,-68 4794-95 
4805. 

Ministry of CommunicationI-
Motion to reduce the Demand-

Failure of Government to stop con-
flicting busine18 interest for-. 
3801.3908. 

NAVY-

Demanc:b for Grants. I9S4-55-
l)cf"eoce Services Effecti_Nny-

Motion to reduce the DC!IIWId-
Archaic condition of naval "RIteII. 

3917. 
Sllppl)' of dilapidated British nan] 
~ to the Indian N8YJ. 
298p, 3145. 

NAYAR, SHRI C.K.-

Demands for Grants, 1954-55-
Delhi. 408~87. 

NAYAR, SHRI V.P.-

Calling attention to Matters of Urgent 
Public Importance-
Accident in Singareni Collieries. 6955-

56. 
Drowning near Jammu 3691-92 • 

Code of Criminal Procedure (Amend-
ment) Bill-

Motion to refer to Joint Committee and 
amendments to circulate and to refer 
to Selec:t Committee. 6747-59. 

Code of Criminal Procedure (Amend-
ment) Bill (By Shri S.V. Ramaawamy}-
Motion to refer to Select Committee. 

6747-59. 
Campmies BiU-

Motion to refer to Joint Committee 
and amendment to circulate 6084-
6096. 6097-6106. 6I07-6IIJ. 6uz. 
6U40635I. 

Demands for Grant.. 1954-55-
Commercial InteJligence and StIliatia-

Motion to reduce the Demand-
Failure to collect and maintain pr0-

per .tatietics ~ trade_ 
commerce. 4650. 

Failure to maintain proper ltatitti. 
relating to J11IIDagin. qenc:y firma.. 
4650. 

Educaticn-
Motion to reduce the Demand-

Universal compulsory primary ed1I-
cation. 3258. 

Grants-in-Aid to Sta,-

Motion to reduce the Demand-
Inadequate grant to the Stile of WCIt 

Benpl to compenaate }OS8 in jute 
duty and Ihare of income '- ill 
teIDlll of the Finance Commis-
lion's ftCOIIJIDendatioDl. 4823-

Inadequate provilion for the wel-
fare of the Scheduled Cutes and 
Tn'bet in part 'C' Statel. 4823. 

Medical Sen'icea-
Motion to reduce the Demand-

Intdcquac:y or equipment. bode ad 
medical IIIiarance in Ju.pitaJa 
even in towne IDd cities. .,90-
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NAYAR; SHRI V.P.-contd. 
Demands for Grants, I954-55--t'O'1la. 

MinistrY or Commerce and Jndustry-
Motion to reduce the Demand-

Anti-national effectq 01 the pre-
sent industrial policy of G0-
vernment. 4643. 

Dire di~tress of handloom wea-
vers and dismal condition of 
handloom industry. 4643. 

~nPoliCY. t675-76>4680. 
Failure to maintain st eady, rea-

sonable price leve Is for alir, 
pepper, COC'lDut and cashew 
nul. 4684-85. 

Failure to stop the productiOl" 
et~. of bidt'machines. 4643. 

Foreign-owned industrial & com-
mercial undertakings in India. 
4643, 4654, 4676-85. 

Policy of allowing foreign finna 
to establish factories when In-
dian finns are ab:eady estab-
lished. 4643, 4654. 4676-
85· 

Policy of fixing unelXlllamic prices 
for controlled goods. 

Policy regarding eltpOn and 
~. ~75-76, 4680. 

Unhelpful trade policy of the Go-
'lernJDent. 4675-85. 

Ministry of Education-
Motion to reduce the Demand-
~equate provision for educ:a-

bon. 3256. 
MinisttJ of Finance-

Motion to reduce the Demand-
Failure of the Government to 

railt the standard of living of 
the people. 4817. 

Failwe to Jive price protec:::tion to 
the agriculturists fOr their pro-
duce. 4818. 

Failure to give price protection 
to the bandloOm. ani:! cottage 
industries and to develop co-
opentives aDlona them. 4818. 

Failure to provide adequate fin-
ance for education, health, 
aaricultute and small scale 
industries. 4817. 

Failure to stop foreign finns from 
exportina their profits and in 
not directing tliem to invest 
it back into the industry. 4818• 

Failure to stop investment of 
foreign capital in industries 
where Indian capital is avail-
able much to the detriment of 
national interests. 4819-

Failutt: to stop the invisible in-
Q)IDC of foreiP insurance and 
bankiDc COIIcema. 4818. 

GtoWina Q)It of adminiara..ion. 
",18. 

NAYAR, SHRI V.P.-{iontd 
Damands for Grants, J954·55-ccmtd. 

Ministry of Finance-contd. 
Motion to r:duce tho Demand--contrl •. 

High iru.erest rate paid to the 
dollar loans and other fDn'ig-
loans even in comparison tc 
what we pay to the natioll11 
loan. 48J9. 

Taxation rlicy of the Govem 
ment 0 India adversely aft 
ccting the lower income groUN 

Minimv of Health .... 
Motion to reduce the Demand-

Folilure to check <nd control; 
elephantiasis and other fil-
arial dIseases in coastal ate ... 
~588. 

Failure to provide 1 adequate 
\ medical facilities in rural arees. 

4588• 

Ministry of Informtion and Brt Ad-
castirg-
Motion to reduce the Dc'mud-

Inclusion of progressive poems. 
songs and dramas ill the broad-
casts. 4308. 

Retrenchment in All Incb. R~ 
Stations in India. 430'7-08. 

Public Health-
Motion U) reduce the Demand-

Failure to prmide more sanato--
riums to check spread of T.B., 
ttc. 4590. 

Finance Bill-
Consideration of Clauses. S395-98,. 

5445, 5446-49. 
Hindu Marriage and Divorce Bill-

, Motion for .:01 currence in the re-
commendation of the Council of 
States fur reference to join the 
Joint Committee.. 710'7-28. 

Motion for Adjournment-
Firing by French Indian Police 

near Mahe. 6137. 
Muslim Wakfs Bill (By Shri KIIZIXIi)-

Monon to consider as repond by the-
Select Commime. 2024-25. 

Resolution re family planniJIg. 2591, 
2598. 

Resolution re working of adminiat-
ntive machinery and methods a. 
the Centre, 5036-45, 6191. 

NEEMUCH OPIUM FACfORY-

Demands for Grants , 1954-55-
O' 
~ to reduce the Demand-

Non-provision of leave salary fot 
the establishment of - £.:IC 
Assistant Supervison. C1e1b 
and aasl TV catablishmeDt8: 
~82:1, 497S. Womna of -. ,.au, 4864-65 
<W7!1. 

----~-------------------------
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~RU. SHRI JAWAH~ 
AbdU<:fed Pen"rs (Recovery and Res-

toration) Amendment Bill (As passed 
by the Council of States)--
Motion to considet. 7T7-21. 
Busii;eas of the Hoose. 4810. 

Calling Attention to Maner of Urgent 
Public ImpoTtance-
Agreement on the occasions ofthe LA.F. 

exc"cises on 28th March, 19S4-
3393-94· 

Hydrogen Bomb tests. 3913-19. 
Inclusion of Pakistan as . the Legal 

Successor of Undivid~d India in the 
Clemen. Arrangements. 7271-74. 

Press reports about the views of Prime 
Minister of India T'Cgarding Morocco. 
Tunisia, Palestine and Israel a' the 
Asian Prime Ministen' Conferel ce at 
Colombo. 6672-73· 

:Search of IndianC ommissioner's,Oftice 
in Nairobi during round-up of Mau 
Mau suspects. 5712-13. . 

Situation in French Indian SettlemeDta. 
2979-83. 

Situation in Goa. 3920. 
::Statement by Prime Minister re appU-
. c:ability of the North Atlantic and 

. Anglo-PortUguese Treaties to Goa. 
.4808-10. 
Stationing of French Police Force oot-

side Indian Consulate in Ponclichcrry. 
3795-96· . 

Traffic arrangements at 1. A. F. display 
Tilpat Range. 4036-40. • 

"Delivery of Books (Public Libraries) BiU-
Motion to consider. 5588-89, 5594-

.Demands for Grants, 1954-55-
ChanQe:magore. 2789-91. 2948-74. 

Motion to reduce the Demand-
Failure to adopt a definite policy in 

the matter of determination of the 
future status of Cbandernagore. 
2789-91. 

Merger of Chandemagore with West 
Bengals 2789-90. 

~ence Services Eft"ective--Army-
Motion to reduce the Demand-

Failure to dispense with our reliance 
on Imperial Defence Col1ese training 
for Indian offi.:ers and on ~ 
American experU. 3064..06. 

EItternal Affairs. 2788-89, 2790-92, 
2793--2804, 2807, 2813, 2948-67, 2970-
74. 
Motion to reduce the Demand-

AppointntenI of Ambassadors. 2788_ 
89, 2970072. 

Basic principles underlying the 
foreign policy. 2949-51. 2972-74-

FaiiDre to evolve concrete meaatIre8 
for OOIUUering the apprehended 
effects of the Pakistan-U.S.A. 
Military Pact. 2797-2802. 2961-63 

LiQuidation bt foreign pocket. in 
lndia. 2790-92, 2963-66. 

NEHRU, SHRI JAWAHARLAI..-oontd. 
Demands for grann, 1 954-SS--cDl"ltd. 

Morio" to reduce the Demsr.d- ClJftlj 
Measures to be taken in conaequenge 

of the Military Pact betwecD 
U.S.A. and Pllkistan. 2797-2802, 
2961-63· 

Need for action against Portugal and 
France regarding integration of 
Foreign Pockets with the IndillD 
Union. 2790092, 2963-66. 

Need for a more positive attitude 
toWRrds Communism. 2954-55. 

PublicitY by our embassies ablOld 
2788,2803. 

Ministry of Defence. 3055-67. 
Motion to reduce the Demand-

Failure to organise adequate citizen 
forces. 3062-63,3067.. . 

Modemisation of the setV1ces, partl-
cularly tbe technical mechanised 
arms of all the three services. 3057. 

Need for a change in the strategy of 
defence to meet an anack WIth 
modem weapons of warfare. 3057-58, 
3OS9-60. 

Need for reo()tg8Dizing the Ordnance , 
Factories, Depot. and other Defence 
installations. 3059,3066-67. 

Proper budgeting and expenditure for 
netence. 3061-62. 

Purchase of defence stores from 0Ul-
side. 3060-61. 

Tribal ~ 
MotlOll to reduce the Demand- as 

Policy with regard to the Admini 
mtion in N.E.F.A. 2792-93 
2967-10. 

Diac:usaion onpea ceful uses of Atomic 
BDergy. 7006, 7027. 1032-45· 

Kumbh Me1a Tragedy. 14-1S. 
Motion for adjournment _ 

A1Ieged use of pbyeiall force by party 
ill power duringT l1lVIIDQ)re-CochiB 

elections. 458-59, 460-61, 462. 
Failure . of GovermneDt to bling in 

motion to dillCl188 Calcutta Situation 
240-41.243,246,247.248. 

Motion On Address by the Preaidenl 
IS2, 178, 183. 410039. 

Motion r. l1'1lernational situation 
7493-7514, 7647-72. 

Press Note iasued by the Government of 
India re India'. Righta and Jurisdiction 
81 Member of the lntemational M;li-
tat)' Tribunal for the Far East-Laid 
aD the Table. 7270. 

Question of Privilege. 7165-66, 7167. 
7169.7277-78, 7281. 

Report of Second Reviewing Committee 
of Council of ScieDtific IDI;t Ina\J.xfal 
R.esearcb-Laid 011 the Table. 4139, 
4140. 
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SalariC1l and A110waru:es of Members of 
Parliament Bill-
Consideration of clauses. 7477. 

Special Marriage Bill (as Passed by the 
Council of States)-
Motion to consider. 7871, 7872, 8007, 

11049-54· 
Statement on Korea. 2330-31. 
Statement on Korea-Laid on the Table. 

2323-29· 
'Statement rB developments in Fn:nch 

Settlements in India. 4140-52. 
:Statement re Indian Cattle Preservation 

Bill, 1952 (by Seth Govind Das). 7979-
98. 

Statement re Indo Cqina. 5576-83. y;cement rB U. S. Military aid to PHil-
• 963-74· . 

NEHRU, SHRIMATI UMA-
Abducted Pc:nons (Recovay and RestOra-

tion) Amendment Bill (0 passed by the 
CoUncil of States)-
Motion to amsicfer. 734-37. 

Demands for Grant~, 1954-55-
Broadcasting-

Motion to reduce the Demand-
Music policy and wort ofliW~ 

units of All India ~o. ~9-30. 
l'rogramme policy Qf -All India Radio-

4331-32· .. 
Ministry of Information and Broack:ast-

ins. 4329, 4331-32. 
Motion to reduce the Demand--
Genral policy followed by the Ministry. 

4331-32. 
Demands for Grants, 1954-5S-Railwaya-

Railway Board-
Motion to reduce the Demand-

Puaenger amenities. 1514-16, ISI7. 
Policy with regard to staff. 1517-18. 

Resolution r, family planning. 2609-U. 
.Resolution re W orltingof adtninistrative 

machinery and methods at the Centre. 
5045-50. 6183, 6184-87.6193. 

Special Marriage Bill-(as passed by the 
Council of States)- \ . 
Motion to consider. 8086-91. 

'Women's and Children's Institutions Licen-
sing Bill- (by ShrimaIi Maniben 
Patel)-
Motion to consider. 5558-63-

NELLORE-
Demands for Grants, 1954-55- _ 

Indian Posts and Telepphs Department 
(Incb1ding Working HxpeDses)-
Motion to reduce the Demand-

Need to increase house rent and 
other allowances to P.&T. 0fBcea 
in NeJIor-alWl-Kortis ofIices. 
3aos, 3908· ~ .. 

NEPAl-
Agreement with Government of -- on 

the Kosi Project-Laid on the Table. 
6134. 

NEUTRAL NATIONS REPATRIATION 
COMMISSION, KOREA-
Reports and Selected Documents of the-

Laid on the Table. 4919. 
NEVATIA, SHRI-

Genera1 diSCWIsion of the Railway Bud-
get. 1209-10, 1284-87. 

NEW DBLHI CAPITAL OUTLAY-
Demands for Grants, 1954-55. 3924 

3928-71, 3973. 
Demmds for Grants on ACCOUIlt. 1687. 

1714-
NEWS-REELS--

Demands for Grants, 1954-55-
Ministry of Information and Broad 

casting-
Motion to reduce the Demand- ... 

. EXhibition of~ u:t 
:~ ~."--... foreign concerns _lilce the 

. ·Paramount News propagating false 
news and biased versions of iJJ,.. 
cidents.4308, 4413. 

NIJALINGAPPA, SHRI-
Genera1 discussion of the ~i1way BUd-
~t. 1127-32. 

NOMINATION-
Motion for adjournment n -- of an 

Anglo-Indian to the Travancore-
Cochin Legislative Assembly. 1381-
8S· 

NORTH ATLANTIC TREATY ORGA 
NIZATION-
Calling attention to Matters of Urgen t 

Public Importance--
Statement by Prime Ministerre applica-

bility of the North Atlantic and Anglo-
Port1lgUe5e Treaties to Goa. 4807-10. 

Motion re Intemational Situation, 
7508, 7518, 7545· 

NORTH AVENUE-
Demands for Grants, 1954-55-

Other Civil Works-
Motion to reduce the Demand-

Need to introduce an inquiry i,nto the 
prices paid for fw:niture in the 
M. Ps. fiats in North and South 
Avenue. 3927. 3928-30, 39700-71 

NORTH BIHAR-
SIB "Bihar". 
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----------------------NORTH EAST FRONTIER AGENCY- OPFlCER(S), GOVBRNMEN1"_rd. 

A Copy of No~e on -- by Prime Minis- Ministry of Education-
ter-Laid on the Table. 2977. Motion to reduce the Demand-

Demands for Grants, 19S4-S5- Pay .c officers. 3357, 3305, 3461 •• 
Tribal Areas- Other Civil Works- . 

Motion to reduce the Demand- Motion to reduce the Demand-
Policy with regard to the Administta- Failure to check conuption amonp& 

tioD in-. 2786, 279'1.-93,2877- the--in the C.P.W D. 39'1.7. 
78· 2915-2O,z935-4<l,2967-70 , 2974· 3933-31:,3971. 

NOTIFICATION(S)_ 
Ministry of Transport - NO.9-PI 

(250)/53 and No. 13-PI(I24)/53, dated' 
15-2-54-Laid on the Table. 5705-
06. 

--issued under the Salaries and Allow-
IDCe8 of Ministers Act-Laid on the 
Table. 37'1.. 

---No. S.RO. 81z-Laid on the Table. 
2216. 

-- under Mines and MineJals (Regula-
tion and Development) Act-Laid OIl 
the Table. 7980-81. 

- under the RequisitioniDl and 
Acquisition of Immovable Property 
Act, 195z-Laid on tbe Table. 7274-
7S· 

-- under the Sea CustomS Act-Laid 
em the Table 258. 

Report of TuifJ CommiaiOll on cOIlti-
IJU8DCe of protection to Sericulture 
Industry and MiniItIy of ComIDeItlc 
and Industry Reaolutioa, - lUld 
Statement thereon -Laid 011 the, 
Table. 33-34. 

NUTRlTION-
DGuands for Grant&, 1954-S5-

MiniItry of HcIlth-
Motion to rcduc::c the Demand-

Failure to pay proper attention to the 
Preblan of -of the pcopIc. 4519 
4615-16, 4632. 4638. 

o 
OPFICEACCOMMODATION-

Demands for Gtants, 1954-S5-
IDGian Posta and Tclqraphs Depmmmt 

(Includina WOIting ~ 
Motioo to reduce the 

Inadequue accommodation in POll 
0fIkca. 3803, 3808, 3863-64. 3873> 
3!)08. .. .... FPICI!R(S), GOVERNMENT-

1.lc:mmda for Grants, 1954-55-
Defence Services, Effectivc-AImy-

Motion to reiiucc the Demand-
Flihue to dispcnsewitb our relimce on 
=al Defence College uai.Din& for 

. and on AngIo-AmeriaIa 
aperU. 2988, 3Oz8. 3032-33, 306 AI 
66, 3073. 310C1-0S. 

Failure to reduce apenditure on uair 
illl of Offic:en abroad. 2988, 3032 
33. llOS. 

Taxes on Income including CorporatioG 
Tax and Estate Duty-

Motion to reduce the Demand-
Recruitment of --- for collection 

of Estate Duty from the Centrd 
Excise Department. 48'1.'1., 4975. 

S. also "Railway OfIicer(I)" 

ONE-WORLD GOVERNMENT-
Motion r' International Situatiolt 

(Substitute Motion adopted). 7S36-3L 
OPEN LINB WORKS-ADDITION5-
Demands for Supplementary Granlll' 

1953-54-Railwaya. 7II, 713. 
Demands for Grants. 19S4-S5-RailIn),. 

1643-168:1. 
Motion to reduce the Demand-

Purchase of new locomotives etc. 164& 
1651-52, 1654-S7, 1674-7S, 1681. 

Purchase of atores, plant and machi-
nery from indigcnoua producera.. 
1647.16SZ-S3, 1674-7S, 1681. 

OPEN LINE WORKS - D~ 
MEtIIT PUND-
Dcmanda for Grants-Railways - 1954-5'1. 

1643-82. 
Motion to reduce the Demand-

Covered platforml in Nand JIlDa Mat-
bed and Kachiauda 8tatiOnJ. 1647. 

1681. 
Electric fans, ~trays, and bath rooma 
~r III claas p8S&c:ngcrs travelling 10Dt 
distaDces. 1647, 168~. 

Inadequate water arrangements for 3nI 
claas passengers. 1647, 1681. 

Puacnger amenities. 1647, 1668-69. 
1670, 1681. 

OPEN LINB WORKS-(RBVENUE)-
LABOUR WBLPARE- . 
Demands for Grants, 1954-S5-Railwa,.. 

1593-1642. 
Motion to reduce the Demand-

Improvement of aw(ary conditiOnJ 
in Golden Rock and Erode Rail-
way Colonies. 1595, 1641. 

Rest room facilities to Travellm, 
Ticket Euminen. 159S. 1641. 

OPEN LINB WORJCS--CR.EVENUm-
OTHER THAN LABOUR WBLFARa -
Demand. for Granlll, 19S4-5S"":RaUwap.. 
. 1593-1643-

OPEN LINE WORKS - RBPLACB-
MBNT5--
Demande for Granu, 19S4-,,-Railwa 7 

1643-82. 
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OPEN LINE WORKS- RBPLACE~ 
MENT8-contd. 
Demands for Supplementary Grants, 

1953-54-Railways-7 II , 713. 
OPIUM-

Demands for Grants, 1954-55-4812, 
4823-4918, 4926-75, 4976. 
Motion to reduce the Demand-

NO:l-provision of leave salary for the 
establishment of Neemuch Opium 
! 'act ory for Assistant Supervisors, 
Clerks' nd Class IV establishmCllti. 
4822, 4975· 

Working of Neemuch Opium Factory. 
4822,4864-65,4975. 

Demand. for Grants on Account. 1~7, 
1693. 

ORCHARD(S)-
Demands for Grants, 1954-55-

Expenditure on Displaced Persons-
Motion to reduce the Demand-

Cancellation of - and fruit--
allotted to West Punjab displaced 
persons in Delhi. 3571,3702-03. 

ORDINANCE(S )--
.Air CorPOrations (Amendment)--

1954-
Laid on the Table. 24. 

Barsi Light Railway Company (Trans-
ferred Liabilities)-, 1953-
Laid on the Table. 24· 

Discussion r, issue of -. 84-136. 
Displaced Persons (Claims) Supplemen-

tary 1954-
LaId on thc' Table. 24· 

"Press (Objectionable Matter) Amend" 
ment-1954-
Laid on the Table. 24· 

Transfer of Evacuee Deposits-, 1954-
Laid on the Table. 24· 

Uttar Pradesh Terminal Tax on Raliway 
Passenge~1954--
Laid on the Table. 24· 

Uttar Pradesh Terminal Tax on Railway 
Passengers (Amendment) --, 1954-
Laid on the Table. 24-

ORDINARY WORKING EXPENSES-
ADMINISTRATION-
Demands for Grants, 1954-55-Railways. 

1483-84, 1485-1539-
Motion to reduce the Demand-

Curtailment of facilities to workers in 
Erode (S.I.R. Section). 1485, 1486-
92,1539· 

Disabilities of railway staff. 1486-92, 
1527-33, 1535, 1538, 1539· . 

Inadequate amenities like canteens, 
etc. 1485, 1539· 

Increase of posts in higher scale of 
IJlinl'terial ataff. 1486, 1539· 

Promotion of Clus II oflicerB to Oa .. 
L 1485, 1532-33, 1539· 

ORDINARY W')RKING EXPENSE5-
ADMINISTKTION-ccmtd. 
Motion to reduCe the D!tnand--cmtrd. 

Re~mmendations of the Pay Commis-
SIon etc. for ministerial staff. 1485, 
1539. 

Recruitment to be based in proportion 
to the population of linguistic States. 
1485, 1539· 

Reinstating of employees acquitted by 
~~rts. 1465, 1488-89. 1539. 

Shiftmg of Branch of Central Railway. 
1485, 1539· 

" CJ ~ iT g expenses of Eastern RailwB)' 
and Western Railway adminisrrn ) ,. 
1486, 1539. 

Demands for Supple~tary Granta. 
1953-54. Railways. 676-701. ' 
Motion to r~uce the Demand 

Dearness pay of employees in Hr-
derabad Railway Sector. 677, 680-
81, 698-99, 700. 

Delay in providing leave resen'e. 
677,678-79, 694-96, 700. 

Merger of Dearness Allowance with 
pay.681, 683-84, 701. 

Reclassification of cities like Rajah-
mundry, Waranga! and Tanjore. 
678,679-80,684, 696-98, 700. 

ORDINARY WORKING EXPBNSES-
LABOUR WELFARE-
Demands for Grants, 1954-55-Railway-

1592 - 1641. 
Motion to reduce the Demand-

Administration of Railway Schools etc. 
1593, 1603-06, 1630, 1636-37,1641. 

Creation of a Labour Welfare Fund. 
1593, 1641• 

Cunailment of medical facilities. 1594, 
1629-30, 1641. 

Hospitals for railway staff. 1593-94, 
1596, 1622-23, 1629-30, 1641. 

Improvement of labour conditions. 
159:5, 1596-97, 1627-29, 1635-36, 

1641. 
Inadequacy of labour welfare schemes. 

1593, 1594, 1613-14.1624,1627-29> 
1639-42· 

Lack of sufficient quarters to Railway 
Staff. 1594, 1595, 1618-20,1627-29, 
1641. 

Management of and defects in Can-
teens etc. 1594, 1641. 

Relaxation benefits to Railway School 
teachers etc. 1594, 1641. 

T. B. Sanatorium for Railway Work-
ers. 1594, 1641. 

ORDINARY WORKING EXPENSES-
MISCELLANEOUS EXPENSeS-
Demands for Grants, 1954-55-Railways 

1682-83· 
Demands for Supplementary Gtmu 

1953-54-Railwaya. 711, 712. 
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ORDINARY WORKING EXPENSBS--
OPBRATING STAfoF-

Demands fer GIanu. 19S4-SS-RailW8yl. 
IS40. 1541-75. 1577-8:1. 
Motion to reduce the Demand-

Conditions of service of runniDg staff 
etc. 1S41. 1582. 

DistbiJities of railway staff. 1541. 1549-
51, 1553-S6, 1570-7:1. 1580-81, 158:z. 

Fixing of pay scales for loco runniJJc 
staff. 1542, 158:1. 

Free house rent benefit to poimsma. 
IS4%. ISb. 

Joint Advisory Committee reammenda-
, tions 00 former Mysore State RaiI-. 

way. 1541-42. 158:1. 
Long continued labour for operating 

staff. \541. 158:1. 
Pay acale allowances of staff. 1542. 1570-

72. l sB3. 
Travelling allownce to Class IV staff. 

lW. 1581. 
Demands for Supplementary Grants. 

I 953-54-Railways. 708-12. 
Motioo to reduce the Demand-

Effects of treating dearnefi allow-
am:e as pay for certain purposes. 
7oS-n . 

ORDINARY WORKING EXPENSBS-
OPERATION (FUELj-
Demands for Grants, 1954-5S-Railiftys 

168z-83. 
Demands for SuppJcmentuy GIants, 1953-

54-Railways. 7II. 71Z. 

ORDINARY WORKING EXPENSES-
OPERATION OTHER THAN STAFF 
ANDFUEL-·. . 

Demands for Grants, 19~1.-S5-Railways. 
682-83. 

Demands for Supplementay Grants, 
1953-54· Railways. 711-712. 

oRDINARY WORKING EXPBNSBS--
REPAIRS AND MAINTENANCE-
Demands for Grants, 1954-5S-Railways-

15400-41, 1542-75, 1577-158z. 
Motion to reduce the Demand-

Adminbtration and maintenance of the 
Railways. H40, 1577, 1582. 

Island allownces to workers. 1540,158:z' 
Reduction for gang-length to three 

miIes. 1541, 158z. 
Remodelling of CalicutRailway Sta-

tion. 1540, 158:1. 
Vision test of workshop staff and shcd-

men. 1541, 1582. . 
Worbhopman to go late in momiDp 

and to leave early in the evenings. 
1541,1582. • 

Demands for Supplementary Gmtts-
19S3-54--·Railwaye. 701-08. 

ORDINABY WORK!l\G EXFENSES-
REPAIRS,Al\DMAINTANANCE-Go tit 
Demands for Supplementary Grants. 

1953-54-Railways-Clnlld. 
MOtion to ledUce the Demand-

Bad maintenanct> of "ays and Works-
in SOI;them Rail",ay and Golden ROCk 
WOyks. 70:-08. 

Expenditure in connection v.ith Kumbh 
MeJa. ?0]-02, 706-c? 

ORDNANCE DEPOT(Sr.-
Calling Attention to Matter of Urgent 

Public Importance" disturbances in 
Shakur Basti --. 5051-54. ' 

Dc;mands for Grants. 1954-55-
Defence Services, Effective-Army-
Motion to reduce the Demand-

Retrenchment and victimiS8tion of staff 
in-.2987, 3°]6-17, 3079, 3111, 3IIS. 
32SI. 

Ministry of Defence-
Motion to ledUce the Demand-
Need (or re-organising tre Ordnance-

Factories. Reports and otl'Ier Defence 
installations. 2992, 3007-08, 3040, 
30 53, 3~9, 3066-67. 3135-36, 3139-40-

~DNANCE FACTORY(lES;-
Demands fOy Giants-ISS4-SS-
Defence Services, Efiecxive-ArIil}-

Motion to leduce the Demand-
Indianisauon of pelSonnel in-. 2987, 

3C28.29. 3082, 3104, 3U6-18, 3140-41-

Re-organisation Committee fOy - and 
question of rettenchment of WOlken. 
3988, 3038-39. 

Defence Services. Non-etJective ChaJg~ 
Motion to reduce the Demand-

G rcaret utilisuron of capacity of -- to-
produce military requirements. 29119. 
2996-99. 

Ministr} of Defence-
Motion to reduce the Demand-

Need for re-organizing the --Depot" 
and other Defence inlltallations. ~992 .. 
3007-08, 3040, 30~, 3OS9. 3066-67. 
3135-36. 3139-40., 

RetrenclUI1ent of ClIJ'eJienced pertlOllMl, 
i.n the Ordnance and other Sey\lieetl. 
2993, 3007-08. 3041. 3080, 3080-81. 
3251 • 

ORDNANCE FACTORY WORKERS-
Su "Employee(s). GO\lernment". 

ORISSA-
Calling Attention to Matter of Urgent 

PubliCI Imponancc-
SUrplus stock of Rice io--,.., 7741-'3. 
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OTHER CAPITAL OUTLAY OF ·'IliE 
MINISTRY OF COMMUNICATIONS-
Demands for GIants. 19S4-5S. 3800. 

3807-3908. 3911. 
Demands fOr Grants on Account. 1687. 

1709. 
Demands fOr Supp)ement8.I' Grants for 

1953-54. 616-17. 618. 
O'IliER CAPITAL OUTLAY OF 'IliE 

MINISTRY OF FINACE-
Demands fOI Grants. 1954-55. 4816, 

4823-4918• 4926-75. 4~0. 

Demands for Grants on Account. 1687 • 
1710. 

01l:lER CAPITAL OUTLAY OF 'IliE 
MINI~TRY CF FOOD AND AGRI-
CULTURE-
Demands fOr Grants. 1954-55. 3465. 

3469. 3562, 3564. 
Demands for GIants on Account. 1687. 

1711. 
Demands fOr Supp)ememary Grants for 

1953-54. 616-17. 618. 
OTHER CAPITAL OUTLAY OF THE 

MINISTRY OF IRRIGATION AND 
POWER-
Demands fOr Grants. 1954-55. 421C>-U. 

4214.4304. 4306. 
, Demands for Grants on Account. 1687. 

, 1712. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF NATURAL RESOUR-
CES AND SCIENTIFIC JiESEARCH-
Demands for Grants, 1954-55. 4982, 

4985. 
Demand. for Grants on Account. 1687, 

1712. 
OTH~ CAPITAL OUTLAY OF THE 

MINISTRY OF STATES-
.... Demands for Grents on .Account. 1687. 

1714. 
01l:lER CAPITIIL OUTLAY OF THE 

MINIsTRY OF TRANSPORT-
Demands for Grants. 1954-55· 4417, 

. 4419-72. 4473. 4475· 
OTHER CAPITAL OUTLAY OF 'IliE 

MINISTRY OF WORKS. HOUSING 
AND SUPPLY- ' 
Demands. for Grants. ~9S4-55· 3924-

3928-71. 3973-74· 
Demands for Grants on Account-1687. 

1714· 
OTHER CIVIL WORKS-

Demands for Grants. 1954-55. 3923. 
3928-71,' 3972 • ' 
Motion' to reduce the Demand-

Corruption in ri-e c.P.W.O. 3927. 
3948. 3971• 

OTHER CML WORK5-Contd. 
Demands for Grants, 1954-5S-CDfJld. 
Motion to reduce the Demand-Contd. 

Fai)ule to check corruption amongst the 
Officers in the C.P.W.D. 3927.3933-
36. 397J· 

Failure to work out permanent posts 
required for the maintenance of per-
manent VtOlks. 3926. 397 I. 

Need to ;nt,oduce a system of precheck-
ing it: Iespecl of all expenses connectetf 
with the C.P.W.D. 3926, 73;9· 

,Need to intlodce an ir.q\l'ry imo the-
prices paid for furnituIe in tt e M.Ps~ 
fI~,s in Nonh and South A vellU e., 
3927. 3928.30. 397c·71. 

Non-issue of tools to the carpenters" 
masons, electricians, wir$len etc. of' 
the C.P.WD. 3926. 3958, 3967-69. 
3971. 

Providing of quarters to employees 
working in aerodromes. 3926, 3958-
60. 3971. 

Provision of air conditioning and desert-
coolers to Ministers. ~uty Minis-
terS and Secretaries in their residencca-
and office rooms. 3927, 3932• 3971., 

Retrenchment of staff employed in main-
tenance and repairs. 3!P6-27. 3957-58,. 
3970, 3971. 

Demands for Grants on Account. 1687,· 
1707· 

OTHER ORGANISATIONS UNDER 
THE MINISTRY OF PRODUCTION-
Demands for Grants, 1954-55· 4477,.-

4478, 4481-4525, 4526-
Motion to reduce the Dernand-

Lack of proper factlities for transpmt 
of Coal. 4480, 4522-24, 4525· 

Working of Coal Commissioner's 
office adversely affecting smaIl 
collieries against big collieries.,. 
4480, 4525. 

vemands for Grants on Account-.I68 7' 
17°3· 

OTHER SCIENTIFIC DEPARTMENTS-
Demands for Granta-I954-5S· 3256, 

32S8-3359, 3390-3461, 3462. I 
Demands for GrantB on Account. 1687 .. 

1691. 

OVERSEAS COMMUNICATIONS SBR-
VICE-
Demands for Grants, 1954-55· 3799, 

38Got-3908, 3909· 
Demands for Grants on Account. 1687. 

1689. 
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PAKISTAN-
Callioc Attention to Matter(s) of Urgent 

Public Importance-. 
Canal water dispute between India and 
--. 1177-79· 

IDclusion of -- as the Legal Sua:essor 
of Undivided India in the Oemency 
Arrangements. 7Z70-74. 

Demands for Grants, 1954-55-
Enema! Affain-

Motion to reduce the Demand-
Failure to evolve concrete measures for 

oounting the appn:hendcd c:ffecU 
of the --. 2.786, Z797-Z802, 2.8201-
24. z868-70, 3891-94. z895-96, 2908-
09, 2931-32, 2.961-63, Z974-

Lack of a policy of effective ,friendshp 
towards our negbbouriruZ!NatiPnB, 
in particular MgbanistaD:'tJ..S:S.R 
China and Bruma through,pacts of 
non-aggression to meet the situatio.1 
-created by the Pakistan-U.SA and 
Pakistan-Turky Military Aid Pacts. 
2805, Z828 z891-94> 2.974. 

Measures to be taken in consequence 0' 
the Military Pact tetween U.S.A. rnd 
Pakistan. 2.787, 2797-280z, 282.1-24, 
2.831-32.,2.844-45, 2.853-58,2868-70 , 
2879 2891-94, 2.895-9/>, 2.902.-03, 
2908-D9, 2931-32, 2.933, 2943-48, 
2.961-63, 2974-

Necessity of evolving concrete measures 
for fostering friendship and amity 
with the people of --.2186, 2974-

Ministry of Defence-

.Motion to reduce the Demand-
.Neceasity of strengthening the defence 

of the oountry in View of the U.S. 
Pakistan Military Pact. 2990, 3021, 
3026, 3043-45, 3050-52. 3070, 3098-99, 
32.06. 32.2.7-213, 32.29-31, 32.35-38. 

.:Motion re International situation. 7SII-
u, 7518, 7545. 7567-68, 7573-78, 7578-
81, 7599-7601. 

Statement rt negotiations with --
on the problem of ev8CUe propcrt)' 
-- Laid on the Table. 6782-83. 

Suttement r, U.S. Military aid ~3-
74-

FAKli'THY-

Demands for Grants, 1954-55-
.MiDiJtry of Communiations-

Motion to reduce the DemIDd-
Recotnitioa C1C "Kara" for a 'I'iIJaae 
post-c.f5c:e and not "-".3803, 3908. 

PALCHODHURY, SHRIMATI ll.A-

Abducted Persons (Recovery and Restora-
tion) Amendment Bill (88 passed by 
Counci1 of States)-

Motion to consider. 7%7-38. 
Demands for Grants, ,19S4-S5-

Expeuditure on Displaced Persona-
Motion to reduce the Demand-

Failure of Government to teturn the 
Houea of Muslim minorities in occu 
pation of refugees and the ~ 
of alternate accommodation to these 
refugees. 3651-54-

Motion to Address by the President. 
32.9-34-

Motion r. International IituatioD. 
7554-56. 

Resolution rt family planning. 2608-09. 

PALESTINE-
Calling Attention to Matter(s) of Uraent 

Public ImporblDce-
Press reportS about the views of Prime 

Minister of India regardins Moroco, 
Tunisia, -- and Israel at the Asian 
Prime Ministers' Conference at C0lom-
bo. 6672-73-

PANDE, SHRI C. D.-
Companies Biil-

Motion to refer to Joint Committee 
and amendment [0 circulate. 6034, 
6035,6040,6089,6091, 61U, 6IZ3-31, 
6132, 6146-49, 6150, 6151-5%, 62.80, 
629/>91. 

Demands for Grants. 1954-S5-
Bilaspur-

Motion to reduce the Demand--
Inefficiency in administration in 

Bilaspur. 4188. 

General discussion of the General 
Budget, 1954-55· 2440046 • 

High Court Judges (Conditions of Service) 
Bill-
Motion to consider. 5619· 

Hindu Manilge and Divorce Biil-
Motion to concpr in the rec:om-

mendation of Council of Statea1 
to join tbe Joint Committee. 707. 
7076, 70 84, 7092, 7117, 71%0, 7175 
7195, 7%01, 7233, 7244-50. 

Special MarriIF Bill (u puled by Council 
of States}-

Motion to consider. 78140 ,sIS. 
7836, 7838, 7839. 7849, 1914. 79S7. 
8oZ4,1kn6. 
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PANDEY, DR. NATABAR-

Demands for Grants, 1954-55-
Ministry of Irrigation and Power-

Motion to reduce the Demand-
Delay and dissatisfaction in the 
payment of compensation in 
Hirakud Project. 4212, 4251-55. 

Failure to provide land for land and 
house for house compensation for 
land acquired for Hirakud Proiect. 
4212, 4255-56. 

Misman&gcnlent in work done by 
various offices of Hirakud Project. 

. 4zIZ. 
Demands for Grants, 1954-55--

Railways-
Ordinary Working E~ - La~r 

Welfare- . 
Motion to reduce the Demand-

Inadequacy of labour welfare 
schemes. 1593. 

PAN-ISLAMISM-

Motion re International situation 
761I-12. 

l'ANT, SHRI D. D.-
Leave of absence granted to 

5353,7981. 

PAPERS LAID ON THE TABLE-
Abducted Persons (Recovery and 

Restoration) ,.Amendment Bill (as passed 
by Council of States). 371. 

Absorbed Areas (Laws) BiII (as p&IIsed 
by Council of States) 464. 

Agreement with Government of Nepal 
on the Kosi Project 6134.' 

Agreements between Rajpramukh of 
Saurashtra and Reserve Bank of 
India. 257-58. 

Air Corporations (Amendment) Bill 
(as passed by Council of States). 
II54· 

I\mendments on General Regulations 
of the Industrial Finance Corpora-
tion of India. 6134-35. 

Annual Report of the Commissioner 
far Scheduled Castes and Scheduled 
Tribes for the period ended 31st 
December, 1953. 7621. 

APpropriation AccOunts (posts and 
Telegraphs), 1951-52 ana Audit 
reportl9S3· 6355. 

Appropriation AccoUllts of Defence 
Services for the year 195 I-52, and 
Commercial Appendix thereto 
together with Audit Report thereon 
:DIS· 

538 L.S.D.-IO 

• PAPERS LAID ON THE TABLB-CmIt4. 
Appropriation Accounts of Railways ill 

India for 1951-52-
Part I -- Review. 7739. 

Appropriation Accounts of Railways 
in India for 1951-52, Part II-Detailed 
Appropriation Accounts. 7739. 

·Audit Report (Civil) 1952~art t) 
7739· 

Audit Report, Defence Services, 1953 
2215. 

Audit Report, Railways, 1953. 7740. 
Balance Sheets of Railway Collierie • 

and Statements of all-in-cost of Coal. 
etc. for 1951-52. 7740. 

Block Accounts C41cluding Capital 
Statements Comprising the Loan 
Accounts), Balance Sheets and Profit 
and Loss Accounts of Indian Govern-
ment Railways for 1951-52. 7740. 

Bulletin No. 19 of Central Silk Board 
6235. 

Central &cise Notification Nos. I, 3. 
6 and 7 in accordance with SectiOD 
38 of the <..entral Excise and Salt 
Act, 1944. 4585-86. 

Children Bill, 1954 (as passed by 
Council of States). 6780. 

Communique giving decisions of 
Government of India on the Recom-
mendations of Chandernagore En-
quiry Commission. 6828. 

Consolidated statement showing actiOD 
taken by Government on v~ioUII 
assurances etc., given during Sixth 
Session, 1954· 6557. 

Control of Shipping (Amendment) 
Bill (as passed by Co\lnci! of 
States). 464. 

Copies of notes on certain Points raised 
by Members during the debate 
on the Finance Bill. 6665-71. 

Copies of Ordinances promulgated by 
the President after termination of 
Fifth Session of the Houses of 
Parliament. 23-24. 

Copies of President's Acts for PEPSU 
24-2 5. 

Damodar Valley Corporation Bud,et 
Estimates for 1954-55. 2332. 

Delimitation Commission Final Orden 
Nos. 5 to 9. 256. 

Delimitation Conunission Final Order 
No. 10. 6453. 

Delivery of Books (public Libraries) 
Bill (as amended by the Council of 
States). 7269. 

Document entitled "The French 
Settlement in India". 5252. 



146 HOUSE OF THE PEOPLE. 

PAPERS LAID ON THE TABLB--c<mtd. 
Drugs and Magic Relmdies (Ob;ec-· 

tionable Advertisement) Bill (as 
paHed by Council of States). 
249· 

Estate Duty Rules, 1953. 2216. 
Estate Duty (Controlled Companies) 

Rules, 1953 --. 2216 . 
Estimates Committee-

Statement showing action taken by 
Government on the recommenda-
tion contained in the Fifth Report 
of the Committee -. 81~10. 

Eviiluation Report on First Year's 
Working of Community Projects-. 
7740. 

Facrories (Amendment) Bill, 1953, 
<as passed by the Council of State6). 
1826. 

High Court Judges (Conditions of 
Service) Bill (as amended by 
Council of States.) 7269. 

Himachal Pradesh and Bilaspur (New 
States) Bill (as passed by Council of 
States). 52:52., 

Indian Railways i (Second Amendment) 
Bill (as passed by Council of States). 
464. 

Industrial Disputes (Amendment) Bill-
1954 (as passed by Council· of States). 
762l. 

nadi and other Handloom Indultriea 
Development Rules. 275'7-58. 

Lushai Hills Districr (Change of Nime) 
Bill (as passed by Council of 
States). 464. 

Minimum Wages (Amendment) Bill 
(as amended by Council of ~tlltc:s). 

'7269· . 
Ministry of Commerce and IndU8try 

Order No. S.R.O. 392, dated 2-2 
1954- JI5;4· 

Ministry of Commerce and Industry 
Resolution No. S.c. (A)-2(89):52, 
dated 25th March, 1954. 4152-;:3. 

Ministry of Transport Notification 
NO.9-PI(250)/53 and No. 13-PI(I24) 
53, dated 15-2-54. 5705-06. 

Note on KE.F. Agency by Prime 
Minister. 2977. 

Notification issued under the Salaries 
and Allowances 'of Ministers Act. 
312· 

Notification No. S.R.O. 812. 2216. 
Notifications under Mines and Mineral. 

(Regulation and DeVelopment) Act. 
·7980-81. 

N'otificaticn under the Requisitionina 
and Acquisition of Immovable Pro-
perty Acr, 1952. 7274~'75· 

Notifications under the Sea Customs 
Act. 258. 

Papers laid under Ek:ctricity Supply 
Act, 1948. 7055. 

- PAPERS LAID ON THE TABLE-ccmtd. 
Part one of the Report of :he Damodar 

VaIley Corporation for 1951-52. 
2332. 

PEPSU Rules oCBltecutive Business 
(Validation) Act. 2529. 

President's Addres&. 1-14-
Press Note issued by the Government 

ryf India r. India's Rights and Jurisdic-
tion as Member of the Intern ationl 
Military Tribunal for the Far East. 
7270. 

Prevention of disqualification (parlia· 
ment and Part C States Legislaturca) 
Amendment Bill (as passed by 
Council of States). 5912. . 

Rau Committee', Report on D.V.C. 
and Government's decisilln therl)OIl 
8108-0g. 

Report of Chandernagore Enquiry 
Commission, December, 1953. 2758. 

Report of Delhi Transport .Authority 
for period April 1950 to March. 
1953. 2758• 

Report of Indian Council of Agricultural 
Research, 1951-52. 6135· 

Report of Second Reviewing Com:. 
minee of Council of Scientific and 
Industrial Research. 4139-40. 

Report of Tariff Commission on Conti-
nuance of protection to Scriculture 
Industry and Ministry of Ccmmen::c 
and Industry Resolution, l-iotificatioD 
and Statement thereon. 33-34. 

Report of Tariff Commission on fair 
. retention prices of steel produced 
by Indian Iron and Steel Co. Ltd. 
4152-53· 

Rrport of Tariff Commis.~ion on Re-
tention Prices cf tinplate. 4358-59. 

Report of Tariff Commission on 
revi~ion of price:, of cement and 
Ministry of CclTmercc and Industry 

. Resolution and Statement thereon. 
33-34· 

~erort of the Joint Committee on .. the 
lSpecial Marriage Bill. 2529. 

Report on thj: working of the Central 
Silk Board. 34. 

Reports and Selected DoCuments of the 
Neutral Nations Repatriation eom.. 
mission,. Korea. 49J9. 

Reports of Training and Employment 
Services Organisation CQk,rnittee 
and National Trades Certl1IcatioD 
Investigation Committee .7169""70. 

Revised Budget Estimates for I9S3-54 
and Bud!let EstimateS fer 1954-S.5 
for the Employee's Statee Ill8urance 
Corporatio~ 19'4. 

Settlement of Outstanding Llabiliti.; 
of Union of Bunna to Government-

• of India. 4358. 
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'Shillong (Rifl~ Range and Umlong) 
Cantonment Assimilation of laws Bill 
(as pa5Sed by Council of Stat~s). 
52 52 • 

Special Marriage Bill (as pllssed by 
Council of States). 7266. 

Stale Acquisition of Lands for Union 
Purposes (Validation) Bill, 1954, 
as passed by Council of States. 
r826. 

Statement containing replies to certain 
memoranda in connection with 
Demand!; for Grants (Railways), 
1954-55 -. 7170. 

Statement correcting reply given to a 
Supplementsry Question on Starred 
Question No. 932. 7859-60. 

Statement of action taken and conc1usi<Jn6 
reached on Film Enquiry Cmnmittcc's 
recom",cndations -. 7740. 

Statement on Korea -. 2323-29. 
Statement re IndIan cattle Preservation 

Bill, 1952 of Seth Govind Das 
7999-8005. 

Statement re negotiations with Pakistan 
on problem of evacuee propeny -. 
6782-113. 

Statement r~ purchase of tractors for 
Central Tractor Organisation. 7991-
94. 

Statement re tenders not accepted by the 
India Store Department, London. 
5252. , 

Statement showing the Bills passed by 
the Houses of Parliament during the 
Fifth Session, 1953 and assented to 
by the President. 22-23. 

Statement showing the redistnllution 
of Beau of elected Commissiol'C:rs on 
the Calcutta Pon Commission. 5705. 

Statement showing the redistribution of 
,eats of elected trustees on the Madral 
Pon Trust .. --. 5706. 

Statements containing replies to certain 
memoranda from Members on De-
mands for Grants (Railways) for 
1954-55· 7387. 

Statements CQIltairung replies to 
memoranda, received from Members 
in connection with Demands for 
Grants (Railways) for 1954-55 --. 
77-40-41. 

Statements of the State-wise position of 
election petitions --. 256-57. 

PAPERS LAID ON THE TABLB-contd. 
Supplementary statements NOI. XIII, 

XI~I. XII, VH and II showiDa 
acnon taken by Government on 
v~rioul ~ces eu:. given du~ 
Fmt SCIISIOD, 1952, Second Session. 
1952, Third Session, 1953, Founb 
Session, 1953 and Fifth Session. 
1953 of House of the People. 2653-54-

Supplementary statements Nos. XlV. 
XIV, xm, XI, VIII, I (Sugges-
tions), and III mOWl1Jg action take.m 
by Government on various assur-
an.:es etc. glven durir.g Fir: .. 
Session, 1952, Second SessJOn, 1952., 
Third Session. 1953, Third Session 
(Second Part,) 1951, Fourth Session 

. 19~3, and Fifth Session. 1953, 
respectively, 392~-22. 

Supplementary statements Nos. IV. 
XV, XIV and lX showing action 
taken by Government on various 
assurances etc. given during Fint 
Session,· 1952, Second Session, I9~S. 
Third Session, 1953 and Fourth 
Session. 1953 of House of the ~'People. 
5153-54. 

Supplementary statements Nos. XVII, 
XV. XV,.X and V and XI and VII 
showing actiOn taken by qovernment 
on various assurances etc. giveu during 
First Session, 195~, Second Sessiml 
1952, Third Session. 1953, Founh 
Ses~ion. 1953, Fifth Session, 1953 of 
House of the People and Founh 
Session, 195 I and Fifth Se!llion, 
1952 of the Provisional Parliament 
respectively. 6557-58. 

Supplementary ltatements Nos. XVII, 
XVI, XVI, XI and VI and VIII show-
ing action taken by Govetrur!ent oa 
various assurances etc. given during 
First Session, 1952, Second Senion. 
1952, Third Session, 1953. Fourth 
Session. 1953 and Fifth Session. 
1953 of House of· the People and 
Fifth Session, 1952 of the Provisional 
Parliament respectively. 7979-80. 

T~riff Commi sion repons OIl 
protection to Sago (Tapioca Globule.) 
and Coated Abrasives Industria, 
etc. 6558-59. 

. Tea Rules 1954 -. 6557. 
U.P.S.C. reports for 1951-52 and. 

J952-S3 and memonmda cxplainina: 
reasons for non-acceptance of thea 
advice in cenain cases. 3921. 

. PARAS IA-Supplementary statements Nos. XII.XII, 
xl, VI and I and X and VI showing- Demands for Grants, 1955' 56 
action taken by Government on variOUB 
assurances etc. given during F:int Railways--
Session, . I952t, Second SesSJon, Construction of New Lines -- CapiU\ 
1952, Third ;session, 19~3. Founh and, Depreciation Reserve Fund-
Session. 1953, Fifth SessIon. 1953. Motion to reduce the Demand-
of House of the People and Fourth 
Session, 1951 and Fifth. Session, Conversion ,of narrow gauge line bet-
1952 of the Provisional ParIiam<:Jlt w"n -- and Nagpur into broad 
res~vel~:.2.3._86_.____ _ ___ ~ __ -"'-gau.:.clle. 1474. l~~. 
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PARIKH. SHRI S.G.-

Demands for Grants. 1954-55-
Ministry of Finance-

Motion to reduce the Demand-
Pailure to stop investment of foreign 

Capitali n industries where Indian 
Capital is available much to the 
detriment of national inte~t. 
4901-02. 

Taxation policy of the Government 
of I ndia adversely affecting the lower 
income group.. 4907. 

Miscellaneous Departm=ts and Experu:h-
tun: under the Ministry Finance-
Motion to reduce the Demand-

Government's policy in co ection with 
the problems of Banking and Insu-

rance industries in the country. 
4900-01. 

Taxes on Income including Corporation 
Tax and Estate Duty. 4898-99. 

Union Excise Duties.. 4890-49'X>. 
Demands for Grants, 1954-55 --

Railways-
Railway Board-

Motion to reduce the Demand-
Passenger amenities. 1451-53. 

Ymance Bill-
Consideration of Cljuses. 

54Z0-2 I. 
PARLIAMENT -
Demand. for Grants.. 1954-55 
-4982.4985. 

Grants-in-aid to States-
Motion to reduce the Demand-

Feasibility of appointing a Parliamen-
tary Commission to supervise and 
check up and also to repon: to the 

. -- the expenditure of the Grams-
m..aid made by the Parliament to the 
various States. 4823. 4846-50, 
4952-56, 4975. 

Demands fo~ Grants on Account --. 
1687. 1707. 

'Resolution re Second Chamber at the 
Ce-tr:. 3974-4025. 

PARLIAMENT, MEMBERS OP-
Demands for Grants, 1954-55-

Ministry of Production-
Motion to reduce the Demand-

Restrictions on worken to meet --
during their visit to Factory. 4480. 

7ARLIAMENT SECRETARIAT-' 
Designation of House of the People and 
-- in Hindi and English. 7388-
90· PARLIAMENTARY COMMISSION-

Demands for Grants, 1954-55-
Mini'ltry of Communications--

Motion to reduce the Demand-
--to hold enquiry into causes of 

1038 in 1.A-C. etc. 31101. 3908. 
PART B STATES-

Su .. State(s)". 
PART C STATES-

Su "State(s)". 

PASSENGER AMBNITY(IES)-
Demands for Grants, 19S4-SS-
Railways-
Open Line Works -- Develop:nent 

Fund-
Motion to reduce the Demand-

Electric fans, aahuays. and bath looms 
for III aa" pusengers uavcJlirac 
long distllDCel. 1647. 1681. 

PATASKAR, SHRI-
Committee on Subordinate Legislation-

Presentation of First Report. 24%5. 
Demands for Grants, J954-55-

External Affairs-£ 
Motion to reduce the Demand-

Basic principles underlying the forcip 
policy. 2858-64-

Foreign Affairs. 2867. 
Motion on Address by the PresideDt., 

204'12. 
Muslim Wills Bill (by Shri Kazmi)-

• Motion to pass, as amended. 2044-.7. 
2048,2049. 

PATEL NAGAR-
Demands for Grants, I954'S~

Expenditure on Displaced Persons-
Motion to reduce the Demand-

Fail\lJ'e to finalise the prices of quanetl 
in -. Rajender Nagar, etc. 3570. 
3644-.5,3646-47, 3700-0 J, 3702-0]. 

PATEL, SHRIMATI MANIBEN-
J)j:mands for Grants, 1954-55-

Ministry of Rome Affair.;--
Motion to reduce the Demand-

Christian Missionaries lIctivitics anel 
stope of religious freedom. 4064-66. 
Failure to effect radical administnl-

bve reforms. 4066-68. 
Failure to stop corruption. 4068.69. 

General discussion of the General 
Budget, 1954-55. 2487-94. 

General discussion of the Railwa, 
Budget. Jl 19-27. . 

Suppression of Immoral Tratfic and 
Brothels Bill (by --)-
Motion to consider. 5518-19, 5532-
Amendment to circulate. 55)2. 

Women's and Children's InstirutiODS 
Licensing BiU- (by --)-
Motion to consider. 5551-52. 

PATENTS-
I 

Demands for Grants, J954-55-
Miscellaneous Departments and BI:. 

pcnd'ture under the Ministry of 
CommerCe and Industry-
Motion to reduce the Demand-

Grant of-- to foreigners. 46sl 
4805. 

PATHRlKA.R., DR.-
Finance Bill-

Motion to consider. 5196-5206. 
PATIALA AND BAST PUNJAB 

STATES UNION APPROPRIATION 
BIll-

S .. under "Bl11(I)", 
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PATIALA.AND EAST PUNJAD-5TATES 
UNION APPROPRIATION BILL, 
1954-
$" under "BillCs)". 

P ATIALA AND EAST PUNJAB STATES 
UNIO~ APPROPRIATION (NO.3), 
BILL 1953-
S" under "Billes)". 

PATIALAAND EAST PUNJAB STATES 
UNION BETTERMENT CHARGES 
AND ACREAGE RATES ACT, 1953-
See under "President's Actes) re 
PEPS un. 

PATIALA AND EAST PUNJAB STATES ' 
UNION CHAUKlDARI ACT, 1954-
See under "President's Actes) re PEPSU". 

PATIALA AND EAST PUNJAB STATES 
UNION LEGISLATIVE ASSEMBLY 
(Prevention of Disqualification) 
AMENDMENT ACT,1954- .. 
S" under "l'resident'.s Act(s)re PEPSUn • 

PATIALA AND EAST PUNJAB STATES 
UNION LIVE STOCK IMPROVE-
MENT ACT, 1954-
See. under "President's Actes) ,e 

·PEPSU". 
PEPSU RULES OF EXECUTIVE BUSI-

NESS (VALIDATION) AC1-
-- Laid on the Table. 2529. 

l'ATIALA EAST PUNJAB STATES 
UNION TOWNSHIPS DEVELOP-
MENT BOARD ACT. 1954-
See under "President's ActCs) 

rl PEPSU". 
PATIL, SHRI KANAVADE-

Demands for Grants, 1954-55-
Ministry of Defence 30430049· 
Motion to reduce the Demand --

Necessitv of strengthening the defence 
of the' country in view of the U.S. 
Pakistan Military Pact. 3043-45· 

Proper budgeting and expenditure for 
Defence. 3043, 3045·~6. ral 

E1ec:tion of -- to IndWl Cent 
Sugar Cane Committee. 4701. 

rATIL, SHRI SHANKARGAUDA-
Demands for Grants, 1954-55-

Defence Services, Effective -- Army. 
]227-28. 

Ministry of Defence- 3224-29. 
Motion to reduce the Demand -
p.i1ure to organize adequate citizen 
forcea. ]2.28-29. 
Ncceasity ()fttrengtheningthe defence 

of the country in view of the U.S.-
Pakistan MiJjtary PlCt. 3227-28• 

Need for a change in the strategy of 
defence to meet an attack with 
modern weapons of warfare. 3226• 

PAT)lAIK, SHRl U.C.-
Business of the House. 4543· 
l)c:mands for G~ts, 1954-55-

Mini-try of Defence-
Motion to rcdu(:C the Demand-

Absence of Reserves for Purpo8C' r4 
DBtional defence. ~z, 3007· 

PATNAIK, SHRI U. C.-contd. 
Demands for Grants, 1954-55-comd. 

Ministry of Def ence-contd . 
. Motion to reduce the Demand-Contd. 

Failure to co-operate with other Mini ... 
tries in building up Civil Defence-
Units. 2992, 3ooz-Q4. 

Failure to ensure integration of Defence 
with socia-economic planniDJ. 
2992,3009. 

Failure to organize adequate citizen 
forces. 2992, 3OO3-Q4. 

Need for a change in the strategy of 
defence to meet an attack willi moden 
weapons of warfare. 2991-92. 
3005-0'7· 

Need for re-organizing the OrdnaJlce 
Factories, Depots and other Defence 
installations. 2.992, 3007-08. 

Proper budgeting and expenditure for 
Defence. 30<». 

Purchase of defence stores from outside. 
2.992, ,3P00-02. 

Retrenchment of experienced personna 
in the Ordnance and other Services. 
2993, 3007-08. 

Working of the Military Engineering 
Services. 2992, 3008-09. 

Ministry of Home Affairs-
Motion to reduce the Demand-
Absence of Civil Defence measures 

4°45,4128-31. 
Failure to relax provisions of Indian 

Arms Acts and Rules. 4045, 4137. 
Lack of adequate support to Rift. 
Associations etc. 4045, 4127. 

General Discussion of the General 
Budget. 2414-2Z,2781. 

Indian Arms (Amendment) Bill (Amend-
ment of sections 1 and 26 and insertion 
of New sections 17A and 34 C by 
Shri --)-
Motion to consider. 3199-3204, 4528-

4°,4581-82.. 
Motion on Address by the President. 

168, z34-36, 2.59-6~;, 377-84. 

PAY-
Demands for Grants, 1954-55 --
Railways-
RaIlway Board-

Motion to reduce the Demand-
Reduction of pay of high officials to a 

maximum of Rs. %,000. 1400, 1472-
73,1538. 

Demands for Supplementary Granta, 
1953-54 -- Railways.-
Ordinary Working Expenses-AdminiJtra· 
tion-
Motion to reduce the Demand-

Merger of Dearness Allowance wid! 
pay. 681, 683-84> 701. 

Ordinary Workina Expemcs--Operat. 
ing StIIft'-

Motion to reduce the Demand- . 
Effect. of treating dc:arnese allowaDCI 

_ Cor certain purpoees. ']Oi-I1 
S. also "Salary {iea)". 
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PAY SCALES-
DemllDds for Grants, 1954-55-

Indian Posts ~ Telegraphs DepartII1eDt 
Including Working Expenses}-

Motion to reduce the Demand-
Incre;lSe of -- of Hyderabaci State 

Postal employees, 380~, 3908. 
Mini_try of Communication_ 
Motion to reduce the Demand-

Uniform -- and servia: conditions 
for labour. 3801• 3908. . 

Union Excise Duties-
ot ion to reduce the Demand-

Differences in the -- or the officials 
ofthe Central Excise Department IIDd 
the officials of the Income-Tax 
Department. 48Z!, 4975. 

Demand(S) for Grant(s), 19S4-55--
Railway.-
Ordinary Working Expenses Operat-

ing Staft'-
Motion to reduce the Demand-

Fixing of -'- for Loco running 
staff. IW. IS8~. 

PAYMmoo'TS TO INDIAN STATBS AND 
COMPAY-."IB5-
I>emmd& for Supplementary Grants. 

1953-54-
-- Railways. 711. 712-13. 

PAYMENTS TO OTHBR GOVERN-
MENTS. DEPARTMENTS. BTC.-
Demands for Grants on Account. 

J687, 1693-94. 
PAYMBNTS TO OTImR GOVBRN-

MENTS, DEPARTMENTS, BTC. ON 
ACCOUNT OF THE ADMINIS~ 
TION OF AGENCY SUBJECTS AND 

. MANAGBMBNT OF TREASURIES-
Demands for Grant., 19S4-55· 4812, 

4823-4918, 4926-75. 4977. 
PAYMENTS TO RBTRBNCHED PER-

SONNEr-
Demands for Grants, 19S4-55. 41116. 

4823-4918. 4926-75, 4980. 
Demands for Grants on Account. 1687. 

1710. 
PAYMENTS TO WORK LINES AND 

OTHERS·-
Demands for Grants. I9S4-55-

Railways -. 168:&-113. 1613-84-' 
PBNSION(S). FAMILY-

DeDUII1ds for Grant. -- 1954-55-
Ministry of Defence-

Motion to reduce the Demand-
Failure of Government to continue life 

grants of--. 2991, 3042, 3010-71. 
PENSION(S). MILITARY-

Demands for Grants, 1954-55- • 
Minittry of Defence-

Motion to reduce the Demand-
Failure of GovertuDent to adapt Id-

mininratift Rules and Instructions 
ba'ring the effeCt of a 'deduction' or 

. 'di.aDowance' of ~ion payable on 
accowat of disability lunained and 
death oc:c:aned on, or in conaeq1lCDClC 
fI4 military dUlJ. 2991. 

PBNSION (S) MII,..ITARY--ccllltd. 
Demands for Grants. 19S4-5s:..:..amrd. 

Ministry of Defence -ct»Jtd. 
MotIon to reduce the Demand-

Clllltd. 

~ Failure of Government to make statutotf 
provision to regulate grant of --. 
2990, 3068, 3137-38. 

Failure of the Government to separate 
legislative, judiCial, and executiYc 
functions in relation to pensions pay-
able to members of the Defence 
Forces. 2991.3068-70. 

PEWSION RATES-
Demands for Grants. 1954-55-

Ministry of Defence-
Motion to reduce the Demand __ 

Proposed --. 2989, 3035-36. 

PEPPER-
Demands for Grants, 1954-55-

Grants-in-aid to 'Statea-
Motion .to red,,"'c the D:rnand-

Claims of Travancore-Cochin for $e 
per cent. of the total income deri* . 

. . from th .. duty on --. 4822, 491$. 
MiniStry of Commerce and Indultt1-

Motion to reduce the Demand-
Failure to maintain steady, reasonable 

price levels for coir, -.-. coconut 
and cashe wnut. 4644,4659, 4684-8$, 
480~. 

PETITION(S)-
Code of Criminal Procedure (Ameacl 

ment) Bill-
Pres~tation· of -. 7387. 

Camnunee on-
Presentation of Second Report. 5Bop. 

Finance BiU-
Presentation of-.· 2217-18. 

Government of Part C States (Amend-
ment) Bill- . 
Receipt of --. 4357. 7275. 

Himachal Pradesh and Bilupur' .(New 
State)' Bill (as paled by Coundl of 
States)-
Receipt of a --. 6827. • 

Receipt of -,.. food situatioa. 
5810. 

Receipt of- 'iev~CeI of dilpiacecl 
persons. 774t.T 

Receipt of --,., Hindu MarriaaC ani 
Divorce Bill. 1952~ as introduced ill' 
Council of States. 717Q-71• 

PILLAI, SHRI THANU-
Code of Criminal Procedure (Ameodmeat. 

Bill-
Motion to refer to Joint Committee 

and amendments to circulate and 10 
refer to Select Comminee. 6569· 

Code of Criminal Pr~ure (AmendmllDt 
Lii! (bJ Shri S.V. RItDIlSWImi)-
MotioD to refer to Select Collllllltal. 

6569· 
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PILLAI, SHRT THANU-contd. 

Companies BiIl-
Motion to refer to Joint Committee 

and amendment to circulate. 6353. 
Finance Bill-

Motion to consider. 5102-09. 
Motion reo International Situation. 

7581-86. 
Salaries and Allowances of Members of 

Parliament Bill-
.Consideration of clauses. 7453. 

PJLOTS-
Demands for Grants, J954-55- . 

Ministry of Communications-
Motion to reduce the Demand-

Increasing number of unemployed 
pilots. 3800, 3822, 3833-34, 
3896-98, 3908. 

PINEAPPLE(S)-
Demands for Grants, 1953-54-· 

. Ministry of Commerce i1nd Industl'y-
Motion to reduce the Demand-

Reduction of freight chargeson--' 
4642,4805. 

t>LANNING COMMI'ITEE FOR ADMI-
NISRTATIVE STAPF COLLEGE-
SUtement re --. 783-84. 

POCKER SAHEB, SHRI-
Demands for Grants, 1954-55 

Railways-
Railway Board. 1471-72. 

Motion on Address by the PresIdent. 
170 , 335-38. 

POINT OF ORDER-
Procedure for discussion of 

for. Grants, Railways, 
, 1586-88. 

Su alao "Ruling(s)". 
POINT (S) OF PRIVILEGE-

Point of Privilege .. 7275-83. 
POLICE-

Demands for Grants, 1954-55. 

Demands 
1954-55· 

4042, 4050, 4070-72, 4073, 4088-89, 
4IZ1-22, 4190-91, 4204-06. 
Motion to reduce the Demand-

Special Police Establishme,nt's acti-
vities. 4050, 4073, 4088-89, 4122, 
4121-32,42°4· 

Demands for Grants on Account. 
.1687,1698. 

Demands for Supplementary Grants 
for 1953-54. 602-06. 

POLICB, FRENCH INDIAN-
Callin~ attention tCl firing by on 

indIan Union wbjects near Make. 
5913· 

PONDICHERRY -
See "For&ign Possession(s)". 

PORT(S)-

Demands for Grant9,I954-55-
Ministry of Transport-

Motion to reduce the Demand-
Necessity for developing minor--

of Alleppey, Quilon and Trivan-
drum. 4418, 4473. 

Ports aI;ld Pilotage-
Motion to reduce the Demand-

Development of -- in North anti 
South Canara. 4419, 4473. 

Development of the Tuticorin..:...-ut 
Madras State. 4418, 4425, 4473-

Failure to undertake work of proper 
development of Calcutta port. 
4419,4473. 

Negligence to develop natural--of 
Karwar and Bhatkal. 4419, 4465. 
4469,4473. 

PORT COMMISSIONERS-
Statement showing the redistribution 

of seats of elected Commissioners .. 
the Calcutta Port Commission-Laid 011 
the Table. 5705. 

PORT TRUSTEES-
Sutement showing the redistributioa 

of seats of elected trustees on the 
Madras Port Trust -- Laid on the 
Tabl~ 5706. 

PORTS AND PILOTAGE-
Demands for Grants, 1954-55 

4415, 4419-72, 4473. 
Motion to reduce the Demand-

Development of ports in North and 
South Canara. 4419, 4473. 

Development of the Tuticorin Port ia 
Madras State. 4418, 4425, 4473· 

Failure to undertake work of proper: 
development of Calcutta Port. 4419. 
4473· 

Negligence to· develop natural ports of 
Karwar and Bhatkal. 4419, 4465. 

4469.4473· 
Demands for Grants on Account --

1687, 170 5-06. 
PORTUGAL-

Demands for Grants, 1954-~5-
External Affairs-

Motion to reduce the Demand-
Need for action agaiast-ad Frmce 

regarding integration of Foreign 
Pockets with the Indian Union. 
3787. 279D-92, 2815, 2883, 2888-89. 
Z903-06. 2963-66, 2974. 

pORTUGUESB POSSESSION (5) Dl' 
INDIA-
$ .. "Foreign Posse88ion (.)". 
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PROGRAMME ASSISTANTS---; 

Su "Employee(s), Government". 

PUBLIC ACCOUNTS COMMITfEB-
Demands or Grants, 1954-55 --

Railways-
Railway Board-
Motion to reduce the Demand-
Strictures passed by -- etc. 1400> 

1538. 

PUBLIC FINANCED INDUSTIUES 
CONTROL BOARD BILL (BY SHRI 
M. L. DWIVEDI)-"-

SH under "Bill(a)". 

PUBLIC HEALTH-

DCiIJllIIlds for GTants, 1954-55 --. 
4587, 4591-4638, 4639· 
Motion to reduce the Demand-
Failme to provide' more aanatoriums to 

check spread of T. B. etc. 4590. 
46u. 46J9-2O, 463J, 4638. 

Provision of more sanatoriums to check 
the spread of tuberculosis etc. 4590. 
46n, 4619-20, 4631. 4638. 

Demands for GTants on Account -. 
1686 •. 1697. 

PUBLICATION-
Demands for Grants, 1954-55-" 

Commercial Intelligence and Statistics-
, Motion to reduce tlK Demandr 

Publication of an statistics in an regional 
languages. 4651• 4805· 

PUBLICITY-

Demands for Grants. 1954-55-
Broadcasting-
Motion to reduce the Demand-
Party bias in tlK news broadcast by 

A.LR.spec:ially during elections when 
~ speecbc:s of Congx:ess Oliefs alone 
are propagated. 4310, 4413-

Bmmal A1IiI.irs-
Motion to reduce tlK Demand-
-- by ouremba.aies abroad. 2787. 

2830, 2876-77, 2910-12, 2926-28, 
2974-

Meteorology-
Motion to reduce the DaDand-
Plsblication of meteorological forecuIs ill 

detail In regional languap!l etc r 3805. 
PunIshment for Adulteration of Food 

Stu1fa Bill (by Shri Jhunjhunwala)-
Su under "BillCs)". 

PUNNOOSE, SHRI-
Business of the Haute. 'lOss. 7743. 
Coffee Market E:l:paJuion (A.meroment> 

BiJI- ' 
Motion to refer to Select CommJttee. 

776s-fJ7. 

PUNNOOSE, SHRI-t!OP//d. 

Companies Bill-
Motion to refer to Joint Committee and 

amendment to circulate. 6072, 6099. 
6112, 6126. ' 

Delimitation of constituencies. 734J-46-
Demands for GTants, 1954-55-
Extemal Affairs --. 2894-2900. 

Motion to reduce the Demand-
Failme to evolve concrete measure~ for 

countering the apprehended effectS 
of tlK Pakistan-U.S.A. "Military Pact. 
2895-96.-

Failme to leave the Commonwealth. 
2899-2900. 

Measures to be taken in comequence 
of tlK Military Pact between U.S.A. 
and Pakistan. 2895-96. 

Factories (Amendment) Bill (as passed by 
Council of States)-
Motion to consider and Amendment 

to ,refer to Select Committee. 5819. 
23, 5824-27. 

Consideration of clauses. 5882. 
Finance Bill-

• Comideration of claWlC8. S44L 
Himachal Pradesh and Bilaspur (New 
State~) Bill (as passed by Council of 
states)-
Motion to consider. 6861, 6go2-o5. 

Hindu Marriage and Divorce Bill-
Motion for concurrence in the recom-

mendation of Council of States to join 
the Joint Comaiittee; 7091. 

Motion for Adjournment r •• f\ring by 
• French Indian Police on Indian Union 

subjectB near Mahe. 5940 5916, 
5917, 6137. 

Motion re. Illlernational Situation. 7582 
Resolution rt working of administrative 

machinery and method, at tlK Centte. 
5039-

Rubber (Production and Mad;etina) 
Amendment Bill-

Motion to refer to Select Committee 
and ammdment to circulate. 6g61 • 

Salaries and Allowances of Members of 
Parliament Bill-
Consideration of clanses. 7419.7422-27, 

7437, 7451,7454,7455. • . ' 
Special Marriage Bill (as pas&ed by Coun..: 

dl of Statet)- , 
Motion to consider. 7803, 8065. 

PURCHASB(S)-
Demands for Grants, 1954-55-

Defence Service, Etrective--Army-
Motion to reduce the Demand 

Corruptfon 'prevalent in the - a 
eale of stohl. 2987, 31IZ-IS. 31.43 
3207-13. 3:J.09, 3245-47· 
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PURCHASE(S)-contd. 

Demands fat Grants, 1954-55---conrd. 
Industles-
Motion to reduce the Demand-

FaHure to re- orientate the stores -
policy of the Government so as 
to help and encourage handicraft 
and smalhcale industries. 4647. 
4713,4805 

Ministry of Defence-
Motion to reduce the Demand-

--of defence stores from outside. 
2992, 2996-97, 30()()-()Z. 3°30-31. 
3042, 3052 , 3060-61, 3110. 3u6. 
3125,3141-42.3 143,32°7-13. 3209. 
3245-47. ' . 

Miscellaneou~ Department~ and Expen-
diture ullder the Ministry of Works, 
Housing and Supplies-
Motion to reduce the Demand-

Purchase and Supply Or"!anisations 
in India and abroad. 3927 .3954-55. 
3965-67.3971. 

Demands for Grants, 1954-55-
Railway,-

Open Line Works --Additions -
Motion to reduce the Demand -
Purchase of new 100000000ives etc. 
1646, 1651-52 1654-57, 1674-75,1681. 

Open Line Work~ -- Additions-
Motion to reduce the Demand --

Purchase of stor~. plant and machine-
ry from indigeJl9US Products. 1647. 
1652-53, 1674-75. 1681. 

PURCHASBS OF FOODGRAlNS-
Demands for Grants --1954-55. 

3464, 3469. 3562, 3564. 
. Demands for Gran. on Account. 

1687, 17JI. 

QUARTER(S)-
See "Housing". 

Q 

QUESTION(S) AND ANSWER(S) 
Correction of answer to short notice 

question. 7621. . 
Correction of ansWer to Strrred Question. 
6671-72.7OS5-56,7~ 

Correction of answer to Starred Question 
No. 120. 6134. 

Correction . of answer to supplementar)' 
, question to Starred Questicm No. 606. 

7388. 
Statement correeting reply given to a 

Supplementary Question. on s1»rred. 
question No. 932--Laid on the 
Table 7859-60. 

QUILON-
Demands for Grants, 1954-55-
Ministr~ ofTran.,port-

Motion to redl1l:: the Dmumd-
N ~c~ssity of (Jeveloping minor porta 
of AU~pey. -- and Trivandrum. 
4418-4473. 

R 
RACHIAH, SHRI N.-
. Air Corp:>ration (Amendment) Bill-

Motion to consider 2184-
Demands for Grants. 1954-55-

l'4inistry of Home Mair_ 
Motion to reduce the Demand-

In1dequate representation of Sched 
uled Tribes in Cenq3l serviccs04155. 
Upliftment • of Scheduled 
Castes and Tribes and backward 
classes. 4136-38,4154-55, 4155-58, 
4198. . 

Ministry of Works Housing and Supply. 
Motion to reduce the demand-3048-5D. 

Housing facilities for Harijan agricul-
turallabourers by supplying cheap 
housing materials. 3950-51. 

Demands f~ Gt«lts, 1954-55-Railways-
Railway Board-

Motion to reduce the D=and-
Passenger amenities 1460. 
Policy wilh regard to staft'. 1460-61. 
Representation of Scheduled Castes. 
1462. 

Resolution Te Working of administration 
machinerY and methods at the Centre. 
6198. 

RADHA RAMAN, SHRI-
Compani~ Bill-

Motion to refer to joint Committee 
amendment to circulate. 6091, 6107. 

Demands for Grants, 1954-,55-
Ministry of Works, Housmg and Supply 
~·3939. 
Motion to reduce the Demand-

Help for private housing societies 
and public co-operaqves. 3940-44-

General Discussion of the Railway Budget. 
1°38-47. 

Resolution ,., prOmotion of riile ttaIning- . 
1327, 1339-43. • 

Special Marriage Bill <as passed by Coma-
cil of states)- , 
Motion to consider. 7809. 

R_ADIO, ALL INDIA-
Demands for Grants, ,1954-55-

Broadcasting-' 
Motion to reduce the DemancI-

Living condition~ of Ordinary ltd' 
artists of-043Il, 4345-47. 4412, 4413. 

Music pe>1icy and work of light music units 
of--. 43U, 4313-14. 4326-27. 4329-30. 
4332-33. 4342-43. 4351. 43S3.4370-72. 
4372"75.4402~.4413. 
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RADIO, ALL INDIA~td. RAGHAVACHARI, SHRI_td. 
Demand~ for Gl'IIDts. 1954-55-<011ld. 
Br,,>&dca~ting_ld. 

Motion to reduce thedem and--contd. 
Ntpoti= and ccrtuptioo in the Broad-

casting Department specially all India 
Radio ~tations in Delhi aDd Calcutta 
and the unsatisfactory treatment 
meted out to see Staff including well-
known aI",ists. 4310-4413 

Party bias in the news broadcast by 
specially during ejections when the . 
speeches of Congress Chiefs alone are 
propagated. 4310'4413. 

Progamme policy of 43IIA32.5-2.6A331-
32, 4366-67. 4367-70, 4385-86, 4395-
440:1, 4413 
Recent retren ehment of Programme 
AsSIstants in -'-43II, 4332., 4379-80, 
44I3. . 

Minister of infonnation and Bradcasbng-
Motion to reduce the Demand -

Retrenchment in -- Stations in 
India. 4307-08,4345, 4po-:U, 4341, 
4386-95. 4413. 

RADIO STATIONS-
Demands for Grants, 1954-55·-
Br08dmsting- -
Motion to reduce the Demand·-

Nep.:)ti~m and corruption.in the Brost! 
casting Department speClllJly All IndJ8 
--in Delhi and Culcutla and the 
unsatisfactorY treatment. meted out 
to the staff, induding well-kn<mn 
artists 4310-4413. • 

Ministry of information and Broadca.~tmg
Motion to reduce the Demand-

Grievances of the staff in A.l.R. sta-
ti(1JlS. 4310 4413. . . . 

Local language~ Broadcasung StatlOD 
in Tripll1a for the upliftment of the 
tribals 4308, 4413. . . . 

Retrenchment in All India - 10 India. 
4307-08.4345.4320-21.4341, 4386-95. 
4413. 

RAGHAVACHARI. SHRI-
BU5incss of the house. 5473, 5474. 
7680, 77~':': __ 1 p----'ure ( Amend-Code of CruuU.uu .~ 
ment) BiII-
Motion to refer 10 joint Committee 
and amendments to circulate and to 
refer to Select Commitue. 6532., 
6574,6581, 6730-38• 
Code of crimir,al, procedure (Amend-
mer .t ) Bill (by aM S.V. Rams SW~}-

Motion to refer to select CODlIIlittee. 
6730 -38• . Bill-

g:~refer to. Joint Committee 
and amendment to Circulate. 6311-19. 

emtrol of Shipping ( ArneDdment ) 
(as ~b)' the Council of States}-
MotlIln to consider. 898. 
DeliJnitation of constituenciea. 7296, 

7351-55. 
Delivery of Books ~nbli.c Libraries) Bill 

M<1tion to consider. ~594-9S· 

Capital Outluy on Multipurpose Rive 
Schemer. --. 4243-45. 

Motion to reduce the D~mand-
Failure to give adequate finance to 

Andhra Stf.te [0 bring land iD 
Tungabhadra Project area under 
cultivatioD. 4241-43. 

MiBi,ny of Irrigation and Power-
4240-41,4245· 

Motion to reduc", the Demand-
Unsatisfactory pOlicy regarding Multi-

purpose River Schemes. 4240-41. 
Multipurpose River ,Schemes --. 

4240-42. 
Motion to reduce the' Demand-

Inclusion of Nandi K0nda Project 
Scheme on River Kistna in the Five 
Year Plan. 4241-42' 

Policy and Programme of the Govern-
ment both in point of Planning aDd 
execution. 4240-41. 

Dhplaced Persom (Compensation and 
R chabilitatioI;) Bill-

Moticn to refer 10 Joint Committee 
7713-19. 

Displaced Persons (Oaims) Suppl~ 
mmtary Bill- ' 
Moticn to consider and amendment 

10 refer to Select Committee 
4¢-97· 

Finance Bill-
Motic,n to consider 5356. 

General Dhcusicn of the Railway 
Budget. 1025-31. 

Goverr.mmt of pan C States (Amend-
ment) Bill-
Ccnlldcraticn of clauses. 475-76. 

Hindu Marriage cnd Di v0rce Bill-
Motion to concur in the lC(:Ql'Il-

mendaticn of Council of Srates to 
join the Joint..comm.ittee. 7120. 

lndJ~ Registrati& (Amendment) Bill 
(Amendment of S<c[icn 21 by Shri 

S. V. Ramaswamy}-
Motion to circulate. 3188-91. 

Muslim Wakfs Bill (by Shri K,a.zmi)-
Motion to psss as amended. 2036-37-

Press (Objectionable Matter) Amend-
ment Bill-
Motion to ccnsider and amendment to 

circulate. 1900. 
Consideration of cla1.lses. 1973-

1975· Question of Privilege. 7168. 
Resolution re family planning. 2.617-19 

Salaries ~nd Allowances of Members of 
. parliament Bill-

Consideration of clauses 7420, 7469-
7472 • 

Statt:ment r, Indian cattle PrescnatiOD 
Bill. 6239. 

Transfer of Evacuee Deposiu Bill-
Motion to consider. 2.I63. 

RAGHAVAIAH, Shri-
Demands for Grants. 19S4-SS 
RailwaY'. 1397-98. 
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RAGHA VAIAH, SHRI-Contd. 

Construction of New Line&---Capital 
and Depreciation Reserve Pund-

Motion to reduce the Demand-
Double Hne between Bezwada and 

Madras. 1646. . 
Open Line Works -- Development 

Fund-
Motion to reduce the Demand-

Electric fans, ashtray., and bath-
room for III Class passengers 
travelling long distances. 1647. 

Railway Board-
Motion to redu~ the Demand-

Policy with regard to staff. 1414-18. 
Recntitment of 'Casual labour. 

1414-15. 
Review of cases victimised under 

Safeguarding of National Security 
Rules. 1415-17. 

RAGHUBIR SAHAI, SHRI-
Demands for Grants, 1954-55-

Indian Posts and Tt'legraphs Department 
(Including Working Expefiset}-
3836-40. 

Ministry of Finance. 4852-57. 
Hindu Marriage and Divorce Bill-

Motion TO concur in the recom-
mendation of the Council of States 
to join the Joint Committee. 6986, 
7247· 

Resolution re working of administrative 
machinery and methods at the Centre 
5000-01, 5012-17, 6218. 

Salaries and Allowances of Members of 
Parliament BiIl-
Motion to consider and amendment to 

circulate. 7393. 
Special Marriage Bill (as passed by Council 

of States}-
Motion to consider. 8071-79. 

RAGHUNATH SINGH. SHRI 
Banaras Hindu University (Amendment) 

Bill (Amendment of Section 17 by 
Shri --}-

Motion for leave to introduce. 5517. 
Business of the House-
Circulation of copies of the Industrial 

Finance Corporation Enquiry Committee. 
Report and allotment of time. 1057· 

Code of Criminal Procedure (Amendment) 
BilI-
Motion to refer to joint Committee and 

amendments to circulate and to 
refer to Select Committee. 6555· 

Qnnpanies BilI- . . 
Motion to refer to JOint Committee and 

amendment to circulate. 6008·12. 
Demands for Grants, 1954-55-

Ministry of Transport -. -. !145~-55. 
Drugs and Magic Remedies (Oblectlonable 

Advertisements) Bill (as passed by 
Council of States)-
Motion to consider. ,5762-65.. . 
Motion re International . Situation 

7516,7672. . 
Resolution r. J;ellervarior: of production 

of 8ateCS and dhoties for handloom 
industry. 623Z, 62~3-34· 

RAGHUNATII SINGH, SHRI--amtd. 
Resolution r. working of administratift 
~ and methods at the Centre. 
6216. 

RAGHURAMAIAH, SHRI-
Calling Attention to Matter(s) of Urgent 

Public ImJlllrtance-
Piring by French Indian Police neat" 

Mahe. 6135-37. 
Committee on Petitions-
Presentation of First Report 5353. 
Presentatwl'/ of Second Report. 5809. 
PJ;ellentation of third report. 7981. 

Companies BiIl-
Motion to refer to Joint Committee 

and amendment to circulate. 633'-' 
37, 6340, 6341-42, 6348, 6350 
6352-53, 6354. 

DemadS for Grants-I954-SS-
External Affairs -_. 2818-25_ 

Motion to reduced the Demand-
Failure to evolve concrete measures 

for countering the apprehended 
effects of the Pakistan-U.S.A. 
Military Pact. 2821-24. 

Liquidation of foreign pockets ill 
India. 2824-25. 

Measures to be taken in consequence 
of the Military Pact between U.S.A. 
and Paidstan. 2821-24. 

Discussion re delimitation of consti-
tuencies. 7323-28. 7481-82. 

Discussion re peaceful uses of Atomic 
Energy. 7028-31. 

Distribution of Budget Papers. 1282. 
Finance Bill-

Motion to consider. 5360. 
General discussion of the Railway 

Budget. 1171-77. 
High Court Judges (Conditions of Service), 

BiU-
Motion to consider. 5635-39, 5653. 

Hindu Marriage and Divorce Bill-
Motion to concur in the recom-

mendation of Council of Stats 
to join the Joint Comrnitttee. 7121, 
71 96-72°5. 

Indian Arms (Amendment) Bill-
(Amendment 0/ S,etions I and 26 ~ 
insertion 0/ new seetions 17A and 34 by , 
8hri V.C. Patnaik}-
Motion 'to consider and 'amendments to ' 

circulate and refer to Select Com-
mittee. 4566-69,4581. 

Indian Registration (Amendment) Bill 
(Amendment of Section 21 by Shri 
S. V. Rarnaswamy)-
Motion to circulate. 3181-84. 

Motion for Adjournment r. failure of 
Governmen' to bring in a motion to 
discuss Calcutta situation, 286-90. 
291. 

Motion re International Sisll1ltion. 
7517, 7541-47 
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ItAGHURAMAlAH. SHRI-COIIId. 
Prevention of Disqualification (Parlia-

ment and Part C States Legislatures) 
Amendment Bill (as passed by 
Council of States)-
Motion to coll!iider. 59z9-3I. 593Z. 

5944,595.· 
Ileaolutton re family planning: Z6z1-Z3. 

. Re&Olution re working IIOf adminisustivc 
machinery and methods at the Centre. 
6192 • 

Women's and Children's Institutiom 
Licensing Bill (by Shrlmati Meniben 
Patel)-
Motion to comider. 5563-66. 

RAHMAN, SHRI M. H.-
Demand. for Grants, 19~4-55-

Ministry of Education-
. Motion to reduce the Demand-

Sound Educational policy. 333z-.7. 
Muslin:! Waltfs Bill (by Shri Kazmi)-

MOrlon to pass as amended. ::1038-44-

llAICHUR-
Demands for Grants, 1954-55-

Railways-
Construction of New Lines--Capillll 

and Depreciation Reserve Fund-
Motion to reduce the Demand-

Construction of Baga!kot-Raichur 
tine 'Via Hatti Gold Mines. 16#, 
1681. 

RAIL LINK-
s" "Railway Line(s)". 

llAiLWAY(S)-
Appropriation Accounts. of 

in India for 19SI-sz, Part l-Re\'iew 
Laid on the Table. 1739. 

Appropriation • Accounts of -- in 
India for 1951-52, Part II-Detailed 
Appropriation Accoilnu upd 
on the Table. 7739. 

Audit Report, -- 1953 -- Laid on 
the Table. 7740. 

Balance, Sheets of -- coIHerics and 
Statements of all-in-cost of Coal 
etc. for 1951-52 -- Laid on the 
Table. 7740. 

Demand(s) for Grant(s), 1954-55 
Railways-
Ordinary. Working Expenses - Repain 

and Maintenance-' 
Motion to reduce the Demand-
Administration and maintenance of the 
--. 1540, 1~77, l~b. . 

Statement in connection with Demand. 
for Grant. (--) 1954-55 --
Laid on the Table. 7170. 

The Block' Acconnu (Including Capital 
Statemenl$ Comprising tbe Loan 
Accounu), Balance Sheets and Profit 
and Lo&s AccoUnts ·of Indian Govern-
ment - for 1951-52 -- Laid on 
~ Table. 7740. 

RAILWAY ACClDENT(S)-
Calling Attention to Maner(s) of Uraent· 

Public Importance- . 
Derailment of train between Chanpatul 

and Betriah. 6560-61. 
-- near Gorakhpur. 3396-97. 

Statement rl accident to Frontier 
Mail. 2840-41. 

RAll.WAY ADMINISTRATlON-
Demand(s) for Grant(s).I954-S5-RaiJwaYI 

Ordinary Working Expense&- Ad-
ministl9tion-
Motion to teduce the ~mand

Working expensCII. of Easter;n. Rai ly-.y 
and Western Railway adminIstratIon,. 
1486,1539· . 

RAILWAY BOARD-
Demands for Grants, 19~4-SS-

Railways --. 1399-144.5. 1447-76, 
1486, 1539· 

Motion to reduce the Demand-
Creation of a Comrnitteeto examine 

- rate structure. 1401, 1409-14, 1533-
34, 1538. 

Expenditure on foreign technIcians crt. 
at Chinaranjan. 1400, 1538. 

Passenger amenities. 1400, 1426-~7, 
1429-31, 143~, 1<444. 1451-53, 1456, 
1460, 1465-67, 1469, 1470, 1471, 
1493-940 1514-16, 1517, 15 18•19. 
1522, 153%, 1538. 

Policy with regard to staff. 1399, 1401-
09, 1414-18, 1418-240 1426-Z9, 
1431-32, 1439-44, 1454-55, 1458-59. 
1460-61, 1474-76, 1486-92. 1500-02, 
150~-oS, 1508, 1517-18, 15Z7-33, 
1535, 1538. 

Recognition of Trade Unions. 1399' 
1440-42, 1538. 

Recruitment of 'Casual Labour'. 1400' 
1414-15, 1535-36, 1538. 

Reduction of pay of high official. to 
a maximum of . Rs. ~,ooo. 1400, 
1472-73, 1538. 

Representation of Chenchus (lIdl Tri-
6e5) ofandha. 1400, 1538. 

Representation of Scheduled Ca8tes, 
14PO, 1424-25, 1457-58, 1459-00. 
1462, 1470-71, 1536, 1538. 

Review of cases victimised under Safe-
guarding of National Security Ru!et. 
1400, 1415-17, 15%2-23, 1538. 

Short Supply ofWa,ons for lrampart-
ing coal from colheries. 1399, 1535 
IS38. 

StrUCtUres passed by Public Accounts 
Committee etC. 1400, 153R. 

Demands for Supplementary Granu, 19S1-
54-RailwayS. 673-76. 

RAILWAY BUDGET-
s" "Budget, Railway." 
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MILWAY CANTEEN{Sr--
Demands for Grants, 
Rallwa~ 
Ordinary Working Expenses--Labour 

Welfare-
Motion to reduce the Demand-
Management of and defects in Can-
teens etc. 1594, 1641. 

UILWAY CASUAL LABOUR-
Demands frr. Grants, 1954-55--

Railways-
Railway B02.,.d-

Motion to reduce the Demand-
Recruitment of --. 1400, 1414-
15, 1535-36, 1538. 

RAILWAY CATERERS-
Demands for Grants, 1954-55--

Railways-
Miscellaneous Expenditure-

Motion to reduce the Demand-
Granting of licences to --; 1484, 

1539· 
RAILWAY, CENTRAL-

Demand(s) for Grant(s), 1954-55 -
Railways-
Ordinary Working Expenses -- Ad-

ministration-
Motion to reduce the Detnsnd-
. Shiftmg of Branch of --. 1485, 

1539· 
:RAILWAY CONSTRUCTION-

See "Railway Lines, Construction of" 

llAILWAY CONSTRUCTION-
See also "Railway Fac;!ity(ies)". 

RAILWAY CONVENTION coMMI-
TEB-
See under "Committee(s), Parlianientary". 

RAILWAY, EASTERN-
Demand (8) for Grant(s\ 1954-55--

Railways-
Ordinary Working Expenses--

Administration-
Motion to reduce the Demand-

Working expenses of .-. - ~ 
Western Railway Administra1lon. 

1486, 1~39· 
RAILWAY EMPLOYEE(S)-

Demand (8) for Grant(s), 1954-55 
Railway&-
Ord~ Working ExpellBCS 

Administration-
Motion to reduce the Demand-
Disabilities of Railway·staff. 1486-92, 

. 1527-33, 1535, 1538, 1539· 
:tacrease of postS in hig4er liCIIles of minis-

terial Btaff. 1486-1 539 

RAILWAY EMPLOYEE (S)-Ctmtd. 
Dema~d (5) for Grant (s), 1954- 5S-
Rail,Vays-Conul. 

Otdinary Working &pensei-Operat-
iog Staff-cornd. 

Motion to reduce the bemand-
contd. 

Promotions of Class II Officers to CIasa I 
1485, 1532 -33, 1539· 

Recommendations of the 'Pay Com-
mission erc. f~ ministerial staff. 

1484, 1539· 
Reinstating of employees acquitted. by 
. Courts. 1485, 1488-89, 1,39. 
Ordinary Working ExpenseS-=--Labour 

Welfare-
Motion to reduce the· Demand-

CurtailmCD.t of medical facilities. 
1594, 1629-30, 1641. 

Hospitals for railway staff. 
1593-94, 1596, 1622-23, 1629-30, 
1641. 

Lack of sufficient quarters to. 
Railway staff. 1594, 1595, 161S-20. 
1627-29, 1639-42· 

T.B. Sanatorium for Railway 
Workers. 1594, 1641. 

dinary Working Expenses-- Operat-
ing Staff-
Motion to reduce the Demand-

Conditions of service of running 
staff etc. 1541, IS8:z.. 

Disabilities of Railway staff. 1541• 
1549-51, 1553-56, 1570-72• 

1580-81,1582. 
Fixing of pay scales for Loco 

running staff. 1542,1582. . 
Free house rent benefit to pomt a-

men. 1.542,1582. 
Long continued labour for ope-

rating staff. 1541, 1582; 
Pay scale allowances of staff. 

1542, 1570-72, 1582• 
Trave!ling allowances to --.1542> 

IS82. 
Ordinary Working Expenses --

Repairs and Maintenance-
Motion to. reduce the Demand-

Island allowances to workers. 1540, 
-1582. 

Vision -test of· workshop staff and 
shedInen. 1541, 1582. 

Railway Board- .. 
Motion' to reduce the Demand-
Policy with reprd to staff. 1399, 

1401-0<}, 1414-18, 1418-24, 1426-29. 
1431-~, 1439-44, 1454-55, 1458-59. 
1460-61, 1474-76, 1486-92, 1500-02, 
1502-05, 1508, 1517-18, 1527-33. 
1535, ,1538• 
Review of cases victimised, un~er 

Safeguarding of National Secunl7 
Rules. 1400, 1415-17, 1522-2), 
1538. -

--------~---------------
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RAILWAY EMPLOYEE (S}-c:oIlul. 
Railway Board-conld. 

Morion to reduce the Demand __ ttl. 

Demands for S~pplcmcntaty Gnnts. 
19~~- RailWays-
Or' . Working Expcnscs-Adminis-

tertion-
Motion to reduce the Dcmand-

·Dearness pay of employees in 
Hydcrabad Railway Sector. 677. 
680-81.698-99,700. 

Delay in providing leave reserve. 
6n. 678-79, 694-96, 700. 

Su also "Railway Workshop Staff". 

RAILWAY, EX-MYSORE STATE-

D=~~or Grant(s), 1954-55 --

Dr~nary Working EICpCIl$ell---Opcrat-
mg Staff-
Motion to reduce the Demand-

Joint Advisory Committcc's recom-
mendations on former-Railway. 
1541-42, 1582. 

RAILWAY GANG-LENGTII_ 

Demands for Grants, 1954-55 
Railways-

. Ordinary' Working Expcns~Repau. 
and Maintenance--
Motion to reduce the Dcmand-

Red':'CfioD for gang-length to three-
DUlcs. 1541, 1582. 

RAILWAY HOSPITAl.(S)-

Demands for Grants" 19S4-55 Ratlways-
Ordinary Working. Expcnscs---Labour 

Welfare-

Motion to reduce th; Demand-
Hospital for railway staff. 1593-94' 

1596, 1622-23, 1629-30, 1641. 

RAILWAY LABOUR-
Demand(s) for Grant(s), 1954-55 

Railways--
Ordinary Working Expenses -- Ad-

ministration-
Motion to reduce the DemancJ;-

Curtailment of facilities to workers 
in Erode (S.I.R. Section). 14B5, 
1486-92, 1539. 

Ordinary Working Expcnscs---Labout 
Welfare-
Motion to reduce the Demand-

Improvement of labour conditions. 
1595, 1596-97, 1627-29.1635-36, 
1641. 

&.11110 "Railway Workshop Sta1f"-

RAILWAY LABOUR. DAILY WAGES-
Demands for Grants, 1954-55-

Railways-
MJsccllaneous Expenditure,-

Motion to reduce the Demand-
Grievances of da;l1 waPi 

labour 1~4, 1539. 
RAILWAY LABOUR WELFARE-

Demands for Grants, 1954-55--
Railways- • 
Railway Board-

Labour Welfare. 1474-

RAILWAY UNES-
Demands for Grants, 1954-5S--

Railways-
Miscellaneous Expenditure-

Motion to reduce the Demand-- . 
Survey of Halyal-Karwar--. 1484, 

1539 .. 

RAILWAY LINE(S) BROAD-GUAGE-
Demands for Grants, 1954-55--

Railways-
Railway Board-

Conversion of Bangaiorc-Myson: aDd 
Bangalon:-Mangaiorc lines into 

broad-guagc ones. i¢I-6:1. 

RAILWAY LINE(S). CONSTRUCTION 
OF-
Demands for Grants, 1954-55-

Railways-
Construction of New Lines -- Capital 

and Depreciation Reserve Fund-
Mo~ to reduce the Demand- . 

Construction of Bagaikot-Raichur 
line fIia Hatti Gold Mines. 16.44. 
16&1. 

ConstrUction > of Chamarajnagar-
Satyamangalam Line. 1644, 1681. 

Construction of Deorja Sadar te 
Khadda line fIia Kasi.. 1646, 
1681. 

Construction of Haspel 
Devan~ line (lia Sandur and 
Hadagath. 1645,,1681. 

Double line between Bezwada aDd 
Madras. 1646, 1681. 

Doubling line between Abmedabad-
Mehsan. 1645, 1650, 1673, 1681. 

Doubling line between Baroda and 
Anand. 1645-46, 16S1, 1681. 

Expanding the capacity of the 
Sabannati Yard. 1645, 1650-51, 
1673, 1681. 

Lack of uniform policy in COIIt-
trueting New Linea. 1644, 1681. 

Layi~ of Virudhunagar-MaDa-./ 
m8duria line fIia Arruppukkottai. 
1646, 1681. 

Linkilll of Deari. Sadar with Kalia. 
1646,1681. 
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RAll..WAY LINB(S), CONSTRUCTION 
O~-contd. 
Demmda for Grants, '1954~5S-Railway
~ 

C~ttUction, of New Lmes-Ca~itaI and 
Depreciation Rc.erve Fuud-contd. 
Mot;on to roouce th! Demm1--co1Jtd· 

Non-restoratioa of dimlmtled lines" 
J646, 1681. 

Opening of Rewa-Sengaral1l1 Line 
flU, Sidhi. 1645, 1681. 

Opening of Sama-Harpllpur Line. 
1645; l681. 

Opetrina of Satna-Rewa Line. 
1645. 1681. 

RAILWAY LINES, NEW-
~ for Grants, 1954-55--

Railwaya- . 
Construction of New L-ines -- Capital 

and Depreciation Reserve' Fund-
Motion to reduce the Demand-

Lack of uni£orm policy in con-
StruetiDIJ new lines. 1644, 1681. 

RAILWAY MACHINERY,,-, 
Demands fol' Gnutts, 19$4-SS 

Rail 'bJlCll~ Works - ~tiona
Motion to reduce the Demand.-

Purchase of stores, piam and madU-
nery from indigenous Producers. 
1647,165~S31 1'674-15, 1691. 

RAILWAY MINISTmUAL STAPP'--
Demand(s) for 

Railwa1&-
Grant(!), 19S4-S5 

Ordinary Workina EXpenses 
AdministratiOll-'-
Motion to reduce the Demand-

Increase of p~ts in hi8her acaIes 
of nilirlstcrilll rtaft. 1486, I S39. 

Recommend&tious of the Pay 
Commission etc; fin' Ministerial 
staff. 1484. 1$39· 

1tAILWAY OFPICBlt(S}--

Oemand. for Grants, 1954-S5 
Railways-
Ordinaiy Wdd:iD8 ~ ---

Administration-
Motion to reduce the Demaid-

Promotidns of Clan II ........ to 
CJaBs I. 1485, 1;32"3), 1539. 

Railway BOG'd-
Motion to redu~ the D~nd

Reductidn of payor lilsh offtdill 
to a mmdmwn of Rl. 2~. 1400. 
1472-73. 1538. 

RAILWAY OPJHlATING STAFF-
S" "Railway Empiotee<st 

RAILWAY PASSENGER AMENITY 
(IES)-

Demands for Grants. lVS4-S5--
Ranway's ...... 

Open Line Works -- Development 
Fmi<;l-
Motion to reduce 'he Demand-

Pa&seager amenities. 1641', 1668-69. 
1670-1681. 

Railway Boatd-
Motion to reduce the Demand-

Passe. amenitieS. 1400, 1426-27, 
1429-31, 1432, 1444, 14S1-53. 
14$6, 1460, 1405-67, 1469. 1470. 
1471, i493~4, 1514-16, 1517. 
~51&' 19, 1522, IW, IS38. 

RAILWAY PASSENGER(S), CLASS 
rtI-'-
Dei;naIids for Grants, 195+-55 -

Railways-
O~ Urte 'Works - beveIopment 

F\lnd-
Motion to reduce the Demand-

Electric fans, ash-trays and bath 
rooms for III Class pIisSengers 

traVelling long distanceS. 1647. 
16Ri. 

In'dequate water arrangements for 
3rd Class PassengerS. 1647, 1681. 

RAILWAY PLATFORMS-

Demands for Grants, 1954-55 
Rail 
ope~ Worb - DevelOpment 

Fund-
Motion to ~uce the Demand-

Covered pIarferms in NIIIid ]aIDa 
Makhed and Kachipd8 Stations. 
J647, 1681. 

RAILWAY POINTS MAN(BN)-

Su "Railway Br.bpt~s)". 

RAILWAY QUARTER(S)-

Demands for Gmnts -- 1954-55-
Railways-
Ordinary WorkiDa Bxpenses-Labour 

Welfare-
Motkln to reduCe the Demlnd-

Lack of sllfiicieJlt quarters to 
Rdway Staff. 1594. tS9S. r6I8. 
:to, 1627-29, 1639-42. 

RAILWAY RATES-

Demands for Grants, 19S4-55-
Railways-
RailwaY Boatd-
MObOli to reddce the· Oemand-

Creation of • Committee to examine 
tate struciure. 140i. 1409-14. 
1533-)4, 153 

--------_._ .. _._.-
538 LSD-I3-
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RAILWAY RECRUITMBNT-· 

D~(s) for Grant(s), 19S4-SS 
Railway-
Ordinary WoddDg Bzp.DJCI - Ad-

miDisttatioD- . 
Motion to reduce the Demand-
-- to be baed in_pr'OP!)I'tion to the 

popaJation of JiD8uiItic StateS. 
. 148,. 1539. 

Railway Baud-
Motion to reducr the Demad-

Recruitment of "CaIua1 I.abcJIr'. 
1400. 1414-IS, 1'"-36.. Is38. 

RAILWAY REST ROOM(S)-

l>em8JIde ·for. Glann, 1954-5S --
RIilwa 
Opea C; Works - (Revenue)-

• Labour WcIfare-
Motion to reduce the Demaad-

Rat room. facilities to TrlvelIiDc 
Ticket I!DmiDen. I",. 1641. 

RAILWAY RUNNING STAFF-' 

RAILWAY SCHOOL(S)-

Demands for Grants, 1954-SS 
RIilway.- • 
Ordinary Working Expcnaea -

Labour WeIfiIre-
Motion to reduce the Demaad-

Adminiatration of -- ere. IS93, 
1603-06, 1630. 1636-37, 1641. 

RAILWAY SCHOOL TEACHBR-

Demmds for Grants, J954-ss 
'Railway.-
0rdiDary Workina Expemes 

Labours WeIfiIre-
Motion to reduce the DemaDd-

RelDation bmefita to -- ere. 
1594. 1641. 

RAILWAY SHEDMAN{EN)-

See "RIil~y EmpJoyce(l)". 

KAILWAY STAFF-

S., "Railway Fmployee(.)". 

RAILWAY STAFF AMENI1Y(1BS)-

Demands for Grants, 1954-SS 
Railway.-
Ordinary Working £xpenaes 

Admi'liatratioD-
M n to reduce the Dtmmd-

_urtailment or f"aciJides . to worken 
in 1!zode. (s.I.R. SectioD). 148,. 
J4lt6-g2, 1539· 
~ amc:uities like CIIItec:III, 

etc., 1485, r 539· 

I 

RAILWAY STATION ..... 
Demands for GranrI,1954-55 

Railway_ 
OrdiDary Wo~ Exp:oses _ 

Rep lUs and MaintclllDce -
Motion to reduce the DemaDd-

Remodd1ina of CaliaJt -. 1$40. 
1582. 

RAILWAY STORES-
DcmandI for Grants, I9S4-S~ --
~ 
()pm -LiDe Works - AdditioaI-

Motion to reduce the l>eDJaocl-;. 
1'uIdIUe of 1tD1'eI, plat and IDIChi-

t nery from ind;,noo8 Pzoducen. 
1647. 1652-53. 1674-7S. 168r. 

RAILWAY, SOUTHBRN-
Demooads for Supplementary Grants, 1953-

S4- Railway;;--. 
OI'diDar7 Working ~ 
ReptirlIIDd MaiDter·mce-

Motion to reduc= tile DemIDd-
Bad maintrn1DC! of Ways and Wo-

rks in -- II1Id Goldm Rock Wo-
rlD.702-3L 

RAILWAY UNDERTAKING(S)-
Resolution rI appointment of ParlilllQmtar' 

Committee to review rate of dlvidelld' 
payable by -- to G.!D::rai Revenues. 
7171-7::& 

RAILWAY WAGONS-
DemaDda for Grants, 1954-55-Rai~ 

Raillllay Board-
Motion to reduce the Dcmaad-

Short supply of wagons for rram-
portiDg COIl from c:ollieries. 13W' 
1535,1538, 

RAJ' WAY, \VBSTBRN-
.. ...-and(s) for Granr(s), 1954-55 -

Railways-
Ordinary WorkinJ Bqxll1eS - Ad-
mbisttation--
Motion to red_ be Demand-

Wol'kiDs espcnaea of Bas tern Rail"., 
and "'miDhnatioB. 1486. i:;39, 

RAILWAY WORKSHOP STAFF-
Dem."nd(s) for GranlCs), I9'4-55 -

lWlw.y_ 
Ordinary Working ExpeDaes--Repair 

and Maintenanc..-..,. 
Motion to reduce the Demand-

Vision teat of workshop ata1l' aDd shed-
m:n. 1,41, IS82. 

WorkmoplllQl to 10 late in morDiDa."" 
and leave early in evf1linp.IS4l. 
1:;8::&. 

S .. also ''RailwlIJ Bmp(oy:t"(t)" l1li4 "Rail-
wa)'Ltbour", 
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RAJ BAHADUR, SHRI-

DemllDds for Grants, 195 .... 55-
Indian Posts and Televraphs Department 

(IncludiJlg Working BKPCD'lCs}-.3834-
, 73. 

Motion to reduce the DemIlDd-
Creation of a cadre of Assistant IDlI-

peetors of Posts Ol!icl". 3869-70. 
Fiscal policy of the Department. W 

66 68. 
Inadequate accommodation in post 

Ofliecs. 3873. 
Provi~ wstal facilities in all viUI-

ges with a population of one thou-
I sand or more. 3868. 

Ministry of Communications. 3855. 
DemlDds for Supplem~ntry Grants, 1953-

54-
Mi~ceUaneous Expenditure under the 

Ministry of Communications. 573-75, 
576,577· 

-Press (ObjectiOJlable Matter) Ameodmcnts 
BUJ..:-, 
Motion to consider and amendment to 

c:ir~ate. 1963. 
RAJABHO], SHRI P. N.-

Abducted Per50lls (Recovery and Restora-
tion) Am~udment Bill (as pas5ed by 
Council of States)-
MotiOJl to comider. 77,9, 730, 731-34-

Bar5i Light Railway Company (Transferl'QJ 
Liabilities) Bill- ' , 
Motion to consider. 807009. 

Demauds for Grant8, 1954-55 --
Broad c&sting-

MotiOJl to reduce the D'maDd-
PrOgramme policy of All India Raaio. 

4385-86. 
IndU5tries-

Motion to reduce the DemaDd-
Failure to encourage COttage and 

small scale industries. 4649. 
Failure to support and encourage the 

leather and tanning indwtries. 46-
49·4739. 

Ministry of Commerce pnd Indwtry-
MOtion to reduce the D:!1ll~nd

Constitution and workin<t of the 
Cottage and Village Industries 
Board. 4647. 

Ministry of Home Affairs-
Motion to reduce the Demand-

Uplifunent of Scheduled Castes IIDd 
Trib:s and backwatd classes. 4198. 

Ministry of Information and BroadcastiD8-
Motion to reduce the Demand --

4387,-85. 
Grievances of the stair in A.I.R. Stati-

cn,. 4310. 

RAJA BHOJ, SHRI P. N.-conul. 
D~mands for Grants, 19S4-5S' 

Railways-
Construction ofN!w Lines -- Capital 

and Depreciation Rel<FfVe Fund-
M,tirn to reduce the ~-

Ladr: of unifoim policy in COJIBtruc-
, ring new Lines.' 1644-

General di1C1lSsion of the General 
Budll:et. 1954-55. 7,501-08. 

M ~tion on Address by the Plca:ident. 
454. 

Special M~rrhge Bill (as passed b:r 
Cou:nci1 of Statrs}-
Motion to con;ider. 7947.. 

RA]AHMUNDRY-
Demands for 'Supplemmtary Grams 

1953-54 -- Railwayo-
Otdinary Working E¥~nscs - Ad-

ministration--
MOtion to reduce the Demand-

Rrclassi1¥:ation 'crt' cities like --, 
Waran~8.1 and 'ranjore. 678, 679-

, 80, 684, 696-98, 700. 
RAJENDBR NAGAR-

Demgn:is for Graslt~. 1954-'<;--
Bxpenditure on Displact"d P,rsoll&-

Motion to reduce the Demand-
• Failure to finalise me prices of quar 

tets in patd N3lZ8r, --, etc. 
3570,3644-45. 3646'47, 37~1. 
3702-03. 

RAJPRAMUKH(S)-
Agreement8 between -- of Saurashtra 

and Resene Bank of India 
Laid on the Table. 7,57-S8. 

RAM DASS, SHRI-
Demands for GranlS, 1954-55-

EduCBtion, 3348-57.-
Ministry of EduCBtion-

Mc.tion to reduce tbe Demand-
Sound educational polley. 3'348-50. 

RAM SUBHAG SINGH, DR.-
Abducted Persons (Recovery' and Restora-

tion) Amendment Bill (a. passed by 
Council of States}-

Motion to consider. 665, 666, 667. 
668. 

Companies Bill-
Motion to refer to Joint Committee 

and amendment to circulate. 6143. 
Demands fur Grants, 1954-55-

Broadcasting. 4339-41. 
Education-

MotiOJl' to reduce the Demand-
, Report of the Secondary Education 

Commission. 3317-18. 
Ministry of EducatiOn-

Motion to reduce the Demand-
Patronage to 'expensive public 
schools. 3319. 

Soubd education policy. 331%-17' 
3318-19,3319-7.0. 

Teaching through the medium of 
mother tongue. 3313. 
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RAM SUBHAG ~INGH. DR.~ld. 
Demands for Granu. 19S4-55--cDIItd. 

Ministry of Home Affain-; 
Motion to Il:dut:e die Dcmaud-

ctiristi~ MissroDaries Ctivities and 
~or~ &eedont. 4201. 

MiDiStn' oT IDfOrrDationmd Broad-
caPing--4337-39. 
Motion to redllCll the DemIU1d-

Dd'ective procedure in film produc-
tion. 4341. 

Retrenchment in All India Radio 
Statiotls in Indid. 4341. . 

General Discussion of the Railway 
Budget. I~. . 

Motion on Add.tCSS by the Ptesidcnt. 
. tso. 

Motion Fe IXiternational situation. 
7639-45. 

Report of I.F.C. EnqUirY Crimmittee. 
1z59-62. 

ResolutiOn re SCcond Chainber at the 
Centre. 2:650, 3977. 3993-98. 4007. 
4017· 

RaIoIatioD re woliiug of wdrpinistntive 
machim!ry ami methods lit the Centre. 
4030~ 6216. ·T 

SQlrjeli and Allow&nces or Memben of 
Parliament Bill-
Consideration of clauses. 7468.7469-

llAMANANDA TIRTHA, SWAMI-
~ for G~t$, 1954-$5-

Ministit. Of Horrie Atrain-
Motion to redutc che Demmd-

Policy of rc:dUtr!bution of States on alinguirik bald. 4iii-lZ. 
GeIIcral di8CUSSioIJ of the GcUeraI 

BudIet. I9~-S5; 2484-87. 
M«foD ,. IntCl'lllltlcmal Situation 

(Substitu.te Motion adopted) 
7S91-95. 

RAMASkMY. SHRI M. D.-
~ fO{ Giarii., 1~54-Sb . 

Commcr/:idl Inte1ligtnce and Swistics-
Motion to reduce the DetnSnd-

Failure or the Govemmeat ill. not 
~~ eitcrDil ~ in-
~ mar~ £01 bandloom pro-
ducu. 4725· 

Industries-
Moliqo to redlu;e. the ~ 

S~7~1if;.t of handloom wCaven. 
Unsatisfactory con4ition of hmdIooDl 
w~y~ and the handldom industry. 

47z0-2 S. 
Mibiatry of ~eri:e and ln4ustry. 

--. 4720-Z$. 
Motion to redUce tbe Deisiand-

DiTe dist~ of IiaDdIriom wea-
Ver sand diiuW conilltiOn bf han-' 
dlooi'/l iridUrtiY. 47»:iS. 

Ramas~mi, Sbri M D.--cllfJlcL 
Demands for Grant.. 1954-55 
Rail~ . 
ConStnJctioIl of New Lii1e8 -' - Capital and ~0Ii ReIerte FUnd-

Motion to reduce the Demtiod-
~I of Vi!'Udh1ID8,P.r-.¥anama-

dilria line tM Arrupptlltkottai. 164 6. 
Rt\MA:SW~Y. SHIU S. V.-

Busl_ of the House. ~. 4227 . 
... .ode of Criminal Procedure (Amendment) 

Sill-
Motion to refeT to Joint Committee. 

and amendments to clteUlate and to 
relier to. Select Comminee. 6473, 
6474, 6536. 66U-22. 6701, 6789-6803 • 
6855. • 

Code of Criminal ~re (~ent) 
Bill ~ of sections ~. 2~i. etc. 
arid amendment of sections 272, 375 
etc. -- by --)-
Motion to refer to Select Comnittee 

:205,1. ~-S40 65~:ti3. 66':h ... 
6701, 6789-6803. ~8SS· .. 

ConlpaD,ica . Bill- '. . •. 
Motion to refeT to Joint Committee 

and amendm.ent~to circulate. 60?8. 
6092. 6097. 6106. 6144.> 8'l'58-63. 
6164-67,6171. 6343,634i1-49.63SG-S2,· 
6353-S4· 

Dellinitation of constituencies. 1332-
38, 7341-.p. 

Pinance Bill-
Motion to consider. 5361.. . 

General Discussion of the Rail .... ,. 
Bt:tfget. 281-86. 

HiP. Court JudpI (Conditions of SerYice) 
SiD-
Motion to ~idu. S63.~. $6s... 

HiJD8Chal. Pl'Iidesh apd 131laiJ;uf. Qjcw 
State) Bm C.. paNed by CbimclI or 

MStat~r- ""'''_.c<IJO. ."otlon to ronsJUOl'. v"""t. . 
IUditin Jleajstration (Amendment) Bill 

.Amendment of Section :u: by Sbri 
S. V. RamaswamYr-
Motion to circulate. 3161-'}6~ 3193. 

3194-9S. 3196. 
MoUOJl for Adjournment. -- failure 

Of Govemmcnt to brilll ill ~ motiOD to 
dil\:UlS Cak:uUa situation. 2 97-391. 
298-99· . i 

Motion on Address by ~be PresideDt. 
t82.183. 

Motion ,. Fint Report of the Committee 
do PriVate Memben'. Bills. 84~. 

¥,oUon r. InternaUonal Situation 

~iioJ6~'DJtquali1kidoa ~t 
and Part a Swes Lesi.~ Amad-
ment Blll (_ posed by CDuDciI of 
Statear-

. Motion to c:onaider. ~. n.'-ion of I'riviJeae, 71 • : 
~a aDd AllowanCes of . ' of 

ParlillDlA9lt Bin-
Comicknadon of clauiea. 7406,7_10, 

7417. 
---.-.... - .. --._---------------
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RA¥ N.AJ!.Ar~ SINGH, B~U

Special Mlrriage Bill (as passed by .Council 
of Statea)-
Motioo tQ consid,er. 8014-

TraDlfer «EVICUeC I>epoeits Bin-.: 
Motion to comider. ~163~. 

RANDAMAN SINGFi, SHRI~ 
:Qem,ands for Grants, 19.54-5S-

DefellCe Services, Efl"c:ctive -- Air 
f~. 3135-36,3138. 

Defence Services, Efl'ec:tive--
Army. 4i:33-38. . 

Motion to reduce the Dcawld-
Failw-e to ensure a dcCcrit living 

wage to the 'JaWlNll'. 3134-
Failure 10 graDt c;oDI)eS8.i0D8 ~ children 

of Scheduled Castcs and Tribes for 
admission to the King Georges 
SchOQL 3135-38. 

Dcfcmce Services, ElJective -- Navy. 
3135-36, 3138. 
~ of Defence- 4133-38. 
Motioo to reduce the Demand-

AbseDce of. Reserves for pllIpOSCS 
of national defence. 3134-35. 

Failure of Government to make 
statut0ll: provision to lQCIIIate 
graDt of military pensions. 3137-

Fai~~:-- . ad_.ft .• .un: to Organize ~_tc Clt/,zen 
forces. 3134-35. 

. Need for re-organisi~ the ~ce 
factories, Depots !IDd other De-
fence installations. 3I35-~6. 

Proper budgeting and expertditure 
for de!eIlCe. 3133-34. 

RAO. DR. RAMA-
Demands. for Grants. 1954-55-
• Capital OUtlay of the MinistIy of Health-

M,otion to redUce the pemand-
IJiadequacy of funds for health. 4590. 
Ministry of Health-. -.4514-15, 4608. 

Motion to reduce the Pemand-
Failure 'to pay proper attention to the 

problem of nUlrition of the people. 
461S· 

Failure to provide adequate medica, 
facilitics in turlI1 areas. 4608. 

Fublic: Health. 4608-10, 46II-I4. 
Motion to reduce the Demand-

Failure to provide mOle saDBtoria 
to check spread of T~B. ~46-II. 

Provision of mOre sanatoriums to 
checlt the spread of tuberculosis 
ctc:.46u. 

Demands for Grants, J954-SS--
RailWlJI-
Construction of l"ew Lines--Capital 

and Depreciation Reserve Fund-
Motion to teducc the Dcmand-

Non-rcstoration of dismalltled lines. 
1646. 

-------------------
RAO, DR. RAMA-Gontd. 

Drugs and MoNje: RcmediCll (Qbjcc-
tioDBblc Advenistrilerits) ijl).l , (as 

sed b 'Counc:i1 . Of' Si4tcsF 
Jfotio~ lo co'tmdct. Si36-43. 
Consideration of cllu.c8; S774, 5175. 

5780-81. 
Motion oJ) Addrc&S by the President. 

279, 3J~. ~i3, 31+ . 
Press (Objectionable Maner) Am,cnd-

mertt Bj])-
Motion to ~et \lDd ame,ndrnent to 

ciJ.c:ulat.e. 1837. 
ResolutiOl1 r' famjly planning •. 2601-05. 
Rcsolurion n aalary wid ailowanccs to 

N.ernbers. 337], 3379--83; 3383. 
Salaries and Allowances of Members of 

Parliamcot Bill-
Consideration of clauses. 7<121, 7459. 

Special Marril!ge Bill (as passed by Counc:il 
of Statcs)-
Motion to consider. 7842-50. 

RAO, SHRI 13. SHIV A-
Leave of absence to from the 

House. 7981. 
RAO. SHRI P. R.-

Special Marriage Bill (a8 pasaed by Council 
of Statcs)-
Motion to c:onsidtr. 7919-22, 8066. 

8068. '. 

RAO, SHRI r. SUB1J~..". 

Demapds fC}t Grants. ~954-~S
CommuniCatiOnS Cindudi'ng National 

Ffigh~ayt~ , 
Motion to reduce the Demand-

Failure to provide I bridge over 
Sabari Rivet. 4419. 

ExterDBI Affairs--
Motion to reduce the Demand-

Nec4 for action against Ponusal and 
FranCe regaidi'Dg integration of 
Foreign Poclr.ets with the Indian 
Union. 2787. . 

Demand(s) for G18nt(s)o 
Railways-

1954-55--

Miscellaneous Exp~ 
Motion to reduce the Demand-

WQdt of the Sp,c:cial Police Estsll-
liahmcnt. 1484. 

General Discussion of the Railway 
Budaet. I1!al9-J203.' 

RAO. Simi T.B. VITTAL-
Air Corporation (Amendment) Bill-

Motion to consid,er. 2182-84. 
Barsi Light Railway Company (Transfer-

red Liabilities) Bill-
MOTion to consider. 804-D7, 818. 
Consideration of clauses. 885-86. 891-
~,893. 
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MO, SHRI T.B. VlTT~.1 
Dcmauds for gr~nts, 1954-55-

Chief lDspector of MiDes-
Mtion to lQiuce the DemaDd-

Fatal accidents in coal miDes. 3709. 
~ent Bl[changes and Resettle-

ment-
MotiOn to lQiuce the Demand.-

Delay in the report by the Sbiv 
RIO Committee.. 3710. 

Indian Posts and Telt!!Taphs Depart-
ment (Including Working Bs:penses)-
3803,3804.3816-22. 
Motion to lQiuce the Deman:l~ 

Appointment of a Committee of 
M. Ps. for judicious allocation of 
swplu.o of the Department. 3804-
3818. . 

C~eation of new cadre of ASilistant 
In~c!Ors of Post Offices. 3803. 

Fi~caJ policy of the Department. 
3804,3816-17,3818. 

Inadequate aa:ommodation in Post 
()fIic:es. 3803. 

Lack of QUllrters for employees of 
Postal Department. 38031 3818. 
~ent of salaries according to 

Central Pal.. Commission scales 
to "-State Employees. 38Q4. 

Realignment of IlDions in the 
departDleDt as put forward by 
D.G.P. &. T. 3803. 

Ministry of Communications-
MotiOn to lQioce the Demand-

Delay in publication of Master 
Committee Report etc, 3800. 

Increa~in~ number of unemployed 
pilots. 3800. 3822. 

Ministry of Labour-
MotiOn to reduce the Demand-

Labour Appellate Tribunal. 3707. I 
I..a1mching of productivity studies I 

CODditiODs. 3707. 
withoUt improving the wOlting , 

Oo:uplltional Diseases. 3707. 

Ratification IIDd adoption of !.LO. I 
canvc:Dtion.. and recommend8-
tiODS. 3707. 

Miacellaneous DepartmeDts IDd apc:n-
ciiture UDder the Ministry of LabOu.t-- • 
MOtiO:l to reduce tile Dc:D1III1Q-

Rousing for coal mines IIDd gold 
mines employees. 3709-10. 

lndi1rerent treement of patic:Dts in 
Dbanbid Hospital. 3710. 

Demands for Grants, 1954-55--
Rlilw8ys. 1987-88,1588. 

RAO. SHRl T.B. VITT~d. 
Construction of New Lin __ 

Capital aDd Depreciation ReaetYe 
Fund-
,Motion to lQiuce the DemllDd-

ConstructiOn of ChamarajDlpr 
Saryamangalam Line. 1644-

Ordina~ WOrkiJig Ezpenses -
AdmiDistration-
Motiou to lQiuce the DemsDd-

Recruitment to be baaed in 
proportion to the population 
oflinguistic States. 148s. 

Ordinary Working Expenses -
Labour Welfare-
Motion to reduce the DanIad-

Hospitals for the railway &taft 
1593-94, 1596· 

Improvement of labour c:oadi-
tion~. 8596-97. 

Lact of sufficient quarters to 
Railway Staff. IS95. 

Ordinary WOrking &penses-
Operating StEff-

Motion to reduce the Demand-
JOint Advisory Committee"s 
~commeDdations on former 
Mysore State Railway. 1541-
~. 

Railway Board-
Motion to reduce the Demand-

Short supply of lI'a!lODS for tram-
porting coal from collieries. 
1399· 

Demands for Supplementary GrIDts, 
1953-54-
DdeDce services, Effective-Air Forc:e 
-. 583· 

Misce1laneous Expendifure under the 
Ministry of Comminications. 565-
66.573,574,S7S· D __ __ 

Ordinary Working ~ses
Administration-. 
Motion to reduce the DemIIDd- • 

Dearness pay of Employees in 
Hyderabad RailwI) SectOr. 
677,680-81,698. 

Delay in prOviding leave reserve. 
677, 678-79. 

Reclassification of cities like 
Rajahmundry, Warangal and 
Tanjore. 678, 679-80, 697, 
698,700• 

Railway Board. 674,675. 
Stamps, 584-85. 

General Disausion of the Railway 
Budget. 992-98. 

Press (Objectionable Matter) Amend-
mentBill-
MotiOn to cou<,ider and amendment 

to cll'cuiate. 18)4, 1835. 

RATIONALIZATION-
Dc:n1l1Dds for Grants, 19S4-SS-
Minist~y of Commerce and Iudustry-

Motion to reduce the Demand-
Failure to allow the intrOductiOD 

of.-- in various industries. 
4646. 4664, 4761-62. 480I-Q3, 
<480S· 
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RAU COMMITTBB-

s.e "Committee (5) other than Parlia-
mentary". 

RBCRUlTMBNT-
Demands for Grantsj 1954-55-

MinistrY of Information 8Dd BrOad-
C1atiDg-

Motion to reduce the D:mand-
Appointment of sWl artistes. 4309-10, 

4312- 13,4317,4413. 
Taxes on Income including Corporctioa 

Tax 8Dd Estate Duty-
Motion to reduce the Demand-

-of officers for collection of Estate 
Duty frOm ~e Central Bxcise Depart-
ment. 48Z2,4975. , 

Su alao "Railway Recruitment." 
RBDDI, SHRI MADHAO-

Demands for Grants, 1954-55-
. Ministrv of Commerce and industry-
Motion to reduce the Demand-

Nationa1isation and socialisation of the 
Ia,Ige scale industries. 4645. 

Setting up a bureau of scientifiC 8Dd 
technical research to invent and 
improve lOW-COSt small machines. 
4645· 

Ministry of Financc-
Motion to reduce tho Demand-

Fai lure to follow and integrated fiscal 
policy with a view to subject all in-
comes to a ceiling of rupees one 
thousand per mcnth in terms of 
present prices. 4819. 

Ministry of Home Atrairs-
Motion to reduce £he Demand-

Abolition rf ollb of Rajpramukh 'and 
(iovCIllor. 4048. . 

Ccn~al Secretariat Employee's 
l,Ibev3nces. 4048. 

Failure to apPOint an Anti-Conuption 
~ssion, 4048, 4088-89. 

Failure to effect radical administrative 
~s. <4048,4087-88. 

Fllllure to introduce radical reforms 
~or cheap and speedy jllStice. 4048. 

Failure to remove social t.rriers etc. 
4048. 

F~ure, to lipeed up separation of 
Judlcll1ry frOm !"I:ccutive, 4049. 

Policy of redistnoution of States on a 
linguistic basis. 4090-91. 409a. 

Reduction of High Courta and Pubhc 
Service C:>mrnissions. , .... ". o!ice-- ......... 

Motion to reduce tI e Demano-
Special Police' Establishment's activi-

ties. 4050, 4088-89. 
REDDl, SHRI RAMACHANDRA-

BuJiness of the House--
Circulation of copies of the IndllS-

triaI Pinanc~ Corporation Bnquiry 
Coxnmittce Report and allotment of 
time. 974~75, 1059. 

REDDI, SHRI RAMACHANDRA-cmud. 
Code of Criminal Procedure (AmeDdmtnt) 

Bi1l-
Motions to ref"r to Joint Committee and 

IIm~Ddments to circulate and to refer 
, 'to Sekct Committee. 6855. 
Code of Criminal PrOC::ciure (AmeDdment) 

Bill (by Shri S. V. Rllmaswamy)-
'Motion to refer to Select Committee. 

6855. 
Comp3riies Bill-

Motion to refer to Joint Committee, 
and amendment to circulate. 5974. 
6152-58, 

Delimitation of constituencies. 7315-19. 
Delivery of Book~ (Public Libraries) 

Bill-
, Motion to consider. 5590. 
Demands for GraIlIS, 1954-55. 

Defence Sl"rvices, Non-cfl'ective Charges-
Motion to reduce the Demand-

Greater utilisation of capl!city of 
Ordnance Factories to produce 
militarY requirements. 2989, 2996-
99· Indian Posts and Telegraphs Department 

(Including Working Bxpenses)-
Motion to reduce the Demand-

Need for increasing postal and 
Telegraph facilities in Keta and 
Sreehariltota areas in Nellore 
District, 3805. 

N eo:d to increase house rent and 
other allowances to P. & T. OffiCes 
in Nellore-cum-Korur offices. 
3805. , 

Iilinistry of Defence--.2989, 2993-97· 
Motion to reduce the: Demand-

Need for a change in the strategy of 
defence to meet an attack with 
modern weapons of warfare.' 
3993-94-. _~" .... , Proper budgetulg and ~k'~lturc 
for Defence. 2989, 2994-96· 

Purchase of defence stores from out-
side. 2996-97. 

Ministry o{FOOc! aud Agriculture-
Motion to rcauoe the Demand-

Sugar poliO}'. 3466. 
Mini~try of Labour. 3730-34· 
Miscellaneous Departmentsand 

EJ:pcndiditure under the Minis-
try of Food and Agriculture-

Motion to reduce the Demand-
WorklQg and expansion of the 

Central Tractor Organisation. 

Mi~ Departments and 
&pcnditure under the Ministry 
of Labour-

Motion to reduce the Demand-
Distribution of the cultivable but 

unoccupied Government land 
tf' the lendless. 37I?1 3730-31. 

Investment Labour WeJlare Fund 
to deposits. 3710,3732. 

Need for establishing testing labora-
tories in all salt factories. 4480. 

Demands_ for Grants, 19504-55--
Railways. 1392-93, 1394. 1~89. 
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REDDI, SHR1 AAMACHANDR4...:..:ontd. 
&:nqal d_lCI1$$ion Qf ~be . R.ailwy.y 

Budget. 976-81. . 
Indian Cattle Preservation Bill (by Seth 

Govind Das)-
Motion to consider .8lad amendment t9 

refF to Select Committee. 880. 
ItJ4im Rail.,.ys (Second ~t) ~i11 

(.., passed by Council of Stata)-
Motion to cOnsider. 5803-<l4. 

Minimum Wages (Am~t) BiB-
Mot~on to ~, as amended .. S4Js...s8. 

Prevention of Diaquali1ii:ation ~amellt 
and Part C States~) 
Amendment Bill (as passed by ~1 
of States)- . 
Motion to consider. 5926. 

Resolution re appointment of ~I.-
mentary Committee to review Iatie of 
dividend peyable by a.llway UlJdir-
talting to Geoeral Revenues. 7171-72. 

Reso.1ution ,., promotion of rile train-
ins - 1320-2S, 1353· . 

Statement rll PWcbaseof tncton for 
Centnl tractors Organisation. 7989 

REDDY, SH~U K. C.-
Calling Attaltion to Matter of Uq;ent 

Publk Im~ 
Site for the 'location of .new ateel 

plant. 6781-82. 
Demmdt for Gnmts, 1954-55- , 

MiDjaUy of Production. ~$24-2S • 
. Motion to reduce the 

Policy rcprding indlUtrial production. 
4513-:U· 

Pmention of pmDatme CXlIDDU1sory 
fttiremcmt.of CXlal miIIeI of Giridih 
4524-2 5. 

ether O!pDisations under the Miniatry of 
Production-
Motion to reduce the Demand-

Lack of proper facilities for ·trmlport 
of coaI. 45U-24. 

WOrking of Coal Commisaiqrier"1 office 
advencl)' aJlectill8 sm.n callicries 
apinst bi~ collieries. . . 

Statement re site for new steel plant. 
32-33· 

REDDY, SHllI R. N.-
Motion m Address by the Preaidcnt. 

313, 386-93. 

BDDY, SHlU VISWANATHA-
Demaruis for Grants, ~54-5S
Ministry of Production-

Motion to reduce the Demmd-
Policy regarding industrialproductiorl. 

4490-94· 
General Discussion of the Railway 

Budiet. . 1190-94. 
REFUSAL OF SUPPLIES-

DQ'OIIIlds mr GIants, 1954-5S-
Ministry q( Finance-

Motion to reduce the DCJDIIDd-
Refusal of Supplies. 4819, 4837-38, 

4857,41\6',4975. 

REGIONAL LANGVAGB(S)-
D~ for Grant., 1~54-S6""" 

ConUnercial Intelligence ~ S~
Motion to reduce the ~~_. 

Publialtion c:ifallitatiadC. in lIB-
465 I, 480\S. 

Meteorology..,. 
Motion to reduce the Dc:maAd.-

PlUlIi!*ion pf. meteorola,ic:allore-
C81~ io detail in - Ole. 3805. 
3908· 

RBHABn.rrATION-
DeDIIIDdJ for Gnnt4. 19-54-55-

&pendituft ~ Displaced Pinons-
. MotiOR io ~ -the Dcmaad-

·Dcliiy and i.J)eliFiency of Govem-
I ment with regard to CDClIItiOO. 

of measures.. of -. -. ~569. 
3601-0.:1, J.7'02-'03· 

Fail~to t:ehabiijtate4isp1aced persona 
satisfactorily. 3570, 3571-74. 3S~SI. 
3590-92. 3S~-94, 3609-10. 3611. 
3612-'16, 36~6-39, 3647, 3648-51, 
3662-64, 3676-77. 3678-81, 3701, 

Pl1:~~Uiring land of small plot 
holders of Muslim minority c0m-
munity for re!ugee-. -. 3569. 
3601-02. 3702-03. 

Ministry coC Irrigation and Power-
Motion to reduce the Demand-

p.uure to , dopt ~ ddiDite PQli~ with 
.d to Bhakra-NanPl Project, 
particularly regarding -_ .. 42IZ. 
4304· 

Ministry of Rebabilitation-
Motion to reduce the Demand-

FailuJ:e ~o set up an Enquiry Com-
mittee to look into the~tside 
'West Benpl. 3568, 3702-03. 

Govemmcnt4~lion OD tPe .report 
'and recommendation of the Fm 
Finding Commit.tee for -- o( 
Ba$tPWatan Refuaees· 3567. 35~ 
9~. 3595. 3605-09, 3624-;6, 36.a6-
27.3635-36, 3666-67. "3702-03. 

Need for ~lotnlcnt of IDQR Q1OI1eY 
for sPeedy refugee -- in Tri-
pUla. 3568,3702-03. 

Need for constituting a Pacllamentary 
Committee to enqu.ize into the pro-
gress and the nature" of refu&ee-
-in Tripon. 3~67, :n02-Q3. 

Need for i-eclamaUOD of land for 
~ -_·and for stopping the 
requisitioning of land of tribal 
'peaSllllts in the name of refuaee-
in Trip,ura. 3567, 3702-03. 

REHABILITATION FINANCE AD-
MINISTRATION-
_ Loan.. a216-17. 

REHABILITATION FINANCE ADMI-
NISTRATION (AMENDMENT) BILL. 
19S~ 
See under "Bil1(s)". 
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RELATIONS WITH STl\.TES~ 

Demands for Gr~., 1954-55. 4044' 
420B. 

RENT~ 

D.errwada fur Grants, 1~54-S5-
MiDiIlUy of Food and AgQ,culture-

Motion to reduCe 'the PCixw1:l-
Cancellation of aricar -- In T ri-

pura·3465· 
MUriatI}' of Rebabilitation-

Motion to recluoe the Demand ~ 
. Failure to pursue a humimc policy 

in 'the matter of recovery of-
-. 3568. 3577, 3642-43. 3702-03. 

RBORGANISATION COMMITTEE-
S" under "Committee(s) either than 

PwI_en,taty" . 
REPEAWNG AND AMENDING Bn..L. 
19S3~ 
See under "Bill(s)". 

REPORT(S)-
Annual -- of the Commissioner for 

Scheduled Castel and SdledDled 
Tribe. for the period elided 31St 
December, 1953 -- Laid OIl the 
Table. 76zI. 

Business of the House-
Circulation of copies of ln~al 

Finance CorPoration Eilquuy 
Committee -- and allotment of tUne. 
914-76, 1056-60. 

Committee on Absence of Members from 
the Sittings of the House-
Presentation of First --. 1.983. 
Presentation of the Second --. SQ.54. 
Presentation of Tbird--. 78 60. 

Committee on Assurances-
Presentation of First --. 68Z7. 

Committee on PetitiOllS-
Presentation of First --. 535~· 
Presentation of Second --. 5809. 
~tation of Third -. 7981. 

Coriimittee on Private Members' BiHs and 
Reaolutions-

Motion re First --. 820-54. 
Motion re Third --.1380, 
Motion re Fourth --.z587-88. 
Motion rt Fifth --. 3974. 
M' tion rt Sixth --. 4987"88. 
Motion re Seventh --.6172-82. 
Presentation of Second - 2 55. 4 

Presentation of Third --. I'?60' 
Presentation of Fourth --. 2331. 
Presentation of Fifth --. 3704. 
Presentation of Sixth --. 4701. 
Presentation of Seventh --. 6017. 
Presentation of Eighth --. 6559· 
Presentation of Ninth --. 7170· 

Committee on SiWordioate Legislation-
Presentation of Fir.at --. 2425· 

REPORT(S)-Contd, 
Denuuub for Gl!IDts, 1954-55-
Defence Services, Effective -- Azmy-
~ to redu!:e .the Dc:mand-

Failure toimdemeDt all the recomm~
dations cit the Kalyanwala Commit-
tee --. 2987, )016, 3037-38, ~I. 

Failure to implement Mr. Subraman-
am's recommendation in the Kalyan 
wah Committee--.:zg88, 3036-38. 

Education-
Motion to reduce the D.qnand-
-- of the Secondary Education 

Commission. 3258. 329J-93, »0 
08, 3317-18, 3327-32, 3461. 

Employment Exchanges and Resettlement-
Motion to reduce the Demand-

Delay .in tbe -- hy tbe Shiv lUo 
COmmittee. 3710, 3791. 

MiJ)isUy ,of Communi.cati~ns--
Motion to reduoe the DIIIWld-

Delay in publication of Master Com· 
mittee _. - etc. 3800, 3830-33, 
3998-99, 3908. 

Ministr.y of Rehabilitation-
Motion to reduce the Demand-

Government decision on the -- and 
recommendatipn of the Fact Finding 
Coinniitiee for Rehabilitation of East 
Pakistan -Refugees. Js07. 3S90-9(, 
3595, 3605-<>9, 3624-26, ~626-27, 
3635-3,6, 3666-67, 3702-03. 

Bstimates Committee-

Presentation of Seventh--. 7170. 
Presentatioo of Eighth-. 7981, 
Presentation of Ninth --. 7981. 

Evaluation -- on First Year's woUing 
of Community Projects -- La.id on 
the Table. 7740. . 

Part one of the -- of ~ Damodar 
Valley CoEporation for 1951-S2 
-- Laid on the Table. 2331.. 

Presentation of Second-- of :Joint 
Con:un1nee on Payment of Salar) 
and Allowances to Members of 
Parliament. 5154-

Public Accounts Committee-

Presentation of evid.ence relatina to 
Sc\Cnth Report. 4585. 

Rau Committee's -- on n.v.c. and 
Goveln=t's decisions tfu:leoD--
Laid on the Table. 81cB-090 
-- and Selected Documents of th" 
Neutral NatiODsRepatriation Com. 
mission, Korea-- ~id on the 
Table. 4919. 
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RBPORT(S}-CoIrttl. 
of OJanderDaaore Enquiry 0 

Comminioo. December. ,19530 --
Laid on the Table. 2758. 

__ of Delhi TraD8port Authority for 
period April, 1950 to March. 19S3 
-- Laid on the Table. 2758. 

-- of I.F.e. Enquiry Committee --. 
1211-80, 1479-81. 2059-92. . 
- of Indian Council of Agricultural 
Research. 1951-52 -- Laid on the 
Table. 6135. 

__ of Second Reviewing Committee 
of Council of Scientific and Industrial 
Research -- Laid on the Table. 
413«r40· 

._ of Tariff Commission on CODti-
nuance of proteetion to Sericulture 
IndustrY and Ministry of Commerce 
and IndustIY Resolution. Notification 
and Statement thereon -- Laid on 
the Table., 33-34· 

_ of Tarili' ColDIllilsion on Retention 
Prices of • tinplate -- Laid on the 
Table. 4358'59. 

__ of Tariff Commission on revision 
of prices of cement and Mmistrv of 
Commerce 'and Industry ResolUtion 
and Statement thereon -- Laid on 
the Table. 33-34. 

-- 'of Training and Employment 
Services Organisation Co~e and 
National Trades Certification Investi-
plion Committee -- Laid on the 
Table 7169-70-

- on the working of the ~Dtlal Silt 
Board -- Laid on the Table. 34-

Statement showing action taken bY 
Government on the recommervjption 
contained in the Fifth -- of the 
Estimates Committee -- Laid on 
the Table. 8108-10. 

Tariff Commission -- on protection 
to Sago (Tapioca Globules) and 
Coated Abra.ives Industries. etc. 
-- Laid on the Table. 6558-59. 

U.P.S.e. - for 1951-52 and 1952-53' 
and ~~laining reasons 
for non- their advice 
in certain cases -- Laid on tbe 
Table. 3921. 

REPRESBNTATION-
Demanda for Grants, 

Railways-
RaiIwa, Board-

1954-55-

Motion to reduce the Demand-
- of Olmdw, (Hill Tribes} of 

Andhra. 1400, 1538. 
--of Scheduled Castes. 1400, 
1424.25. 1457-58. 1459-60. 1462. 

• 1470-71. 1536. 1538. 

, 

I 
I 
I 
1 
i 

I 
I 
\ 

-_._-----. 
REPUBLIC DAY-

Dc:madt for Granta. 19S4-55-
MiniInJ of ProdUcdon-

Motion to reduce the Demand-
Withholding of wages for 26th 

Jlnuary(-) of contraCt "bour 
0{ Bcrmo Colliery (Giridih). 
4479. 4S2S· 

RBOUISmONING AND ACQUISITION 
Oil !MMOVABLBPROPBRTY ACT-

Notifk:atIoa under the -. 1952 _ 
Laid on the Table. 7274-75. 

RBSBARCH, SCIENTIFIC AND TECHNI-
CAL-
Denuods for Grants. 1954-55-

MiniatrJ of Commerce and Indu8try-
MotioD to redllce the Demand-

settinIr up a bureJiu of-to inftllt 
and impro,;e !ow-cost sman 
machines 4645. 4805. 

RESBRVE BANK OF INDIA-
Agreement. between Rajpramukb of 

Saurnbtra and -- Laid on the 
Table. 257-58. 

RBSBRVE BANK OF INDIA (AMEND-
MENT AND MISCELLANEOUS PRO-
VISIONS) BILL 1952-
S. under "BiU(s)". 

RBSOLUTlON(S)-
--". appointment of Parliamentary 

Committee to review rate of dividend 
payable by ReUny Undertaking to 
General Revenues. (Adopu4). 7171-72. 

Resolution r. family planning. (am 
drtJfm). 2588-z64c. -- "'1 promotion of ri1le tIaining. 

(Subnitlltll "uttllltitm lIdDp.M). 1319- ' 
54· 
-,~ reservation of production of 

Ufees and dhoties for handloom 
industry. 6223-34-

--n salary and allowances to Members, 
(AdotJud as _ruled). 3360-90-

- T' Second Chamber at the Centre, 
(Nllllativtd). .a640-5Z, 3974-4025. 

- Til withdrawn of Cadets from the 
National Defence Academy. (fIJiIh 
dratrm). 13S4-80. 

- Til working of administrative 
machinery and methods at the Cenue 
(N"IIliwd). 4026-340 4988-50,0. 
6Ib-6U4-. 

RETIREMENT, PREMATURE COM-
PULSORY-
Demands for Grants. 1954-55-

Miniwtry of Production-
MotiaD to reduee the Demand-

Preventioo of - of Coal miners 
of Giridih. 4479. 4524-25 . 

- ---- ------'--- ---------.-----
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RBTRBNCHMENT-
Demanda for Granta. 1954-55- • 

Broadcasting-
Motion to reduce the Demand-

Recent- of Programme Alsiltanta. 
in All India Radio. 43II.. 4332. 
4379-80, 4413. 

DefelICe Services, EJJective -- Army-
Motion to reduce the Demand-

Re-orglDisation Committee for Ord-
nance Factories and question of --
of Ordnance Factory workers. 2988. 
30 38-39. 
- and victimi llltion of staff In ord-
nance depob. 2987. 3016-17. 3079. 
31II. 3115.3251. 

MiDiltry of Defence-
Motion to reduce the Demand-
-- of experienced penonnel in the 

Ordnance and other Services. 2993. 
3007-08. 3041. 3080, 3080-81. 
32SI. 

Ministry of Information and Broadcalt-
ing-

Motion to redu~ the Demand-
-- in An India Radio Stations In 

India. 4307-08. 4345. 4320-21. 
4341• 4386-95. 4413. 

Ministry of Labour-
Motion to reduce the Demand-

Large-scale--of women workert. 
3708-3791. 

Retrenchment. 3706. 3712-14. 3722-23. 
3758-59. 3762-63. 3766-67. 3791. 

Ministry of Works. Housing and 
Supply-
Motion to reduce the Demand-

-- of quasi-penDIIJlent StIff of 
Stationery Deparunent in Calcutta. 
3925. 3957. 3969-70. 3971• 

Other Civil Works-
Motion to reduce the Demand-
-- of staff employed in maintenance 

and repairs. 3926. 39~7-58, 3970. 
3971. 

RBVBNUB DEPARTMENT-
Demancb for Supplementary Grants 

in respect of PEPSU for 1953-54-
620-21. 

REVENUES, GENERAL-

Demands for Grants, 1954-55--
Railways-

Dividend Payable to General Revenues-
Motion to reduce the Demand-

Payment of dividend to--' 
1647. 1653-54. 161h. 

REWA-
D.emands for Grants. 1954-55-

Railways-
Construction of New Lines--Capitlll 

and Depreciation Reserve Fund-
Motion to reduce the Demand-

Opening of Rewa-SengarauB Line via 
Sidhl. 16"5. 1681. 

Opening of satna-Rewa Line 1645,1681. 

RICE-
Calling Attention to Matter (8) of Ursent 

Public Importance-
Surplus st.ck of":"lD; Orissa. 7741-4 8• 

Statement t~ -- deal with Burma. 
1575-76. 

RIFLE ASSOCIATION(S)-
Demands for Grants. 1954-55-

Ministry of Home AffIIirs-
Motion to reduce the Demand-

Lack of adequate support of ----etc. 
4045. 4127. 4204· 

RIFLE TRAINING-
Resolution re prcmoticn of --. 

, 13 19-54. 

RISHANG KEISHING, SHRl-
Demands for Grants, 1954-S~

Medical Services. 4625. 
Ministry of Health-

Motion to reduce the Dernand-
Failure to establish statutory councils 

for Homoeopathic, Ayunedic and 
UnaDi systems of medicine. 4625-26• 

Failure to give medical facilities to the 
people Jiving in rUlal areas by send-
ing mobile dispcnsaIlcs. 4626 .. 

Failure to provide adequate medi.:al 
facilities in lUISI aress. 4626-27. 

Need to compel all the doctors newly 
qualified in medicine to serve fO! a 
specific period in rural areas Im-
mediately after they come our of 
colleges. 4625· 

Public Health. 4622-25. 
Tribal Areas-

Moticn to reduce the Demand-
Policy with regard to the Administra-

tion N. E. F A. 2786. 

RIVER(S), TIDAL-
Demands for Grants, 1954-55-

Multipurpose Rives: Schemes-
Motion to reduce the Demand-
Failure to tackle on national level for 

. resuscitation of the -- and canals 
of the 24 Farpnas. 4213, 430 4. 

RIVER-VALLEY PROJECT~S)
Agreement \'lith Government of Nepa 

on the Kosi -- Laid on the Table 
6134· 

RUBBBR(pRODUCTION AND MARKET-
ING) AMENDMENT BILL-
Se. under "BiIl(s)". 

RULE(S)-
Estate Duty Rules 1953 - Laid on 

the Table. 2216. . 
Estlte Duty (Controlled Comparues) 

Rules, 1953 - Laid on the Table, 
2216. 

------------ ----- ----- -----_._ ... _------



HOUSE OF THE PEOPL! -------------_._----
a~G(S)-

During tbe c:ounc. of 4iacuuJ.cm on 
foreign .&irs, • pOint of OJ:ikt Vi IS 
railca by Shti H.N. MukcI;ec lIIhether 
it __ p:nniaaiblc to IcIer 10 any 
pardCular penon bj IWllC, his 
marital connections and JJIIIke 
oblique obaetVltiona thereon, Mr. 
l)eruty Speaker (Sbrl M. A. A}'yID8iIr) 
ruled that be did DOt thiDk the refcJ_ 
to be at aU oblique ill the coillGt. 
7550. 

DuriII& the Course cf.disawio.o on tbe 
Delimitltion of conslituenclc:., the 
Minister of lAw (Shri BiawaB) stated 
that the motion had been admitted bJ 
the Speaker despite his dissent. 
A point of Order WII6 rmcdby Sbri 
PlIDOOose ""bether that did not 
tantamount to a reflection on the 
Spc:aku. Mr. Depuy Breaker (Sbri 
M. A. A~) rukd that tbe Law 
MiDistc:r s statement. beiog 8 state-
~nt of fact, 11111 not a reflection on 
the <:bail. 729S-9i. 

On a motion to (:ODaidq a Bill, orlfinating 
in the.Council of State.. an . amend-
Iilcnl to circulate the Bill for the 
JlUlPO'e .0( dicitiDJ pqbBc opinion 
l.bereoo is out of Order. 68~9-6I, 
6891-92. 

RURAL AREAS-
Darutods for GIants, 195<1-SS-
Cim VsterinaIy SeI'\ic:a-

Motion to ie~ . .rllc Demand-
Civil Vatcrina.r, fllCllmes in-. 3468. 

3480-81. 
Indian POita and TeleJ!Iapbl DcpaItmeDt 

(Including Working ~pCnieI)
Motion to reduce the Dc:m8IIci-
E:ltmaion of t elepbone D:lnnectiOllt to 
-. 3807-08,3908. 

Imroduction of mciblk peat officet in 
--. 3802, 3908. 

Providing postal facilities in all 
villaSCI 111 ith a population of ODe 
thou8and or more. 31lcr.l, 3810-11, 
3868. 3875-78. 3908. 

Matical Scrvkell-
Motion to reduce the Demm~ 
In.dequacy of equipment, beds and 
mrdiall umtance in hospitals even 
in towns lind cities. 4590, 4638. 

lnadcCJUl!CJ Of D1Cdica1allsimnce and 
hospitals e1/erJ in tOllna. 4S900 
4638. 

Ministry of Health-
Motion to ICduce the DemaDd-

Failure oftbe Ministry to ,llot more 
funds in tbe Budget for expansion 
:-f medical facilities on a luge lC8le 
iIi-. 4589. 4638. 

Faibue to I!,,:e mc~caJ facilitics to the 
people llVlng In -- by lending 
mobile diapeDllllies. 4589.4626, 
4638. 

Failure to provide adequate m.edical 
facilities in --. 4588 •. 4608. 
4626-27, 4638. 

RURAL AREAS-Cqtltd. 
Demanas for ·Gtarita,l9S4-5.S~. 
MiI;lhtry of H~th-Coma.· .... 
li.ft¥,i~ to ~ucc tM OeuiaQd-Contd. 

Neeli to<:OJIIPCl IU the doctOlI new Iy 
qualified in mediciIae w serve for 
• qxc:.iic period In' - ~lY .ttu the, come out of c:oUtgea. 
4589. 4593. 4U!S, 46ia. 4638. 

MiaiBtcy of 1Df0anaUon lAd Broad-

MO~~ reduce the Demand-
~ of neccuary prov,iUqu for broad-

elsting anc;! wide PlJblkity i.n the -
about the Schemes under the 
Five Year Plan in AIldb,a Sme. 
009,4jlj. 

RURAL ECONOMY-
Pemands for Grant" 1954-55-

Miriilrtry of Hnance-
~tion to reduce ,tb~ Demand-

'Re-orientation of the present ~t 
policy to suit the Ploducij.yi: and 
-- and to . raise the standard of 
living. 4820. 4888-9<>. 49'H. 

RURAL INDEBTEDNESS-
Demands for Grants, 1954-5;;-

MiJliitry or Food Ind Agriculture-
Motion to reduCe the J:fernaDd-

Moratorium fur ~S: 
RUSSIA-

Dcmanda for Grants. J954-55-
Extcrnal Aftain-

MotioD to reduce -the D~ 
Lack of a policy of e1kctiw frien4abip 

tOMlds our nei@hl:ouringNations, 
in particulu Afgbenistall. U.S.S.R., 
Cbma and BumuI, tbJougb pacta. of 
noo-aagrauon, m meet the Iituation 
ClC8Wil by the Pakistan-US.A. and 
Pakiat_TuUry Military Aid 
Pacts. 2f!oS, 2828, 2891"94. 2974. 

s 
SABARI RlV~R-

Demands for Grants, 1954-55-
Communications (includiljlg NatioJIII 

HighwaYJ)-
Motion to reduce the DernQd-
. FBllure to provide I briclae over-

44.1,9. 4473· 
SABARMATl YARD-

Denlands for Grants 19S4-55-Railways--. 
Construction of New Linis-Capital and 

Depreciation Reserve Fund-
Motion to reduce the Demand-
, Expanding the capacity of fhe-..o-. 

16~5, 1650-51, 1673.. 1681. 

SAFEGUARDING OP NATIONAL 
SECURITYt RULF.S-
D~ {or G:apu, 1954-5S-lUilway&-

Railway Board-
Motion to reduce the Demand-
RtView of cases \'icti:Dtiiled undel--. 

J400. 1415-17, 1522-230 1538. 
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SAGO-
T~ft' Commission Reports on protec-

tion to ~ (Tapioca Globules) and 
Coated. Abrasives Iudusnies, etc.-

~ Laid on the Table. 6558-59. 

SABA, SHRI MEGHNAD-
..--~ess of the House. 4%15. 

Demands for Grants t954-S~-
Mini~ry of Commerce and Indu8try-
Monon to reduce the Demand-
Piihire tn ciiT:v out die recoml!1Cn:la-

tlons of . .dIe Tari If COIDaUSlion. 
46~g-99Y . 

Foreign ownej industrial and commer-
cial undertakillgll in India. 469~-
4700. 

Policy of alloWing forei,gn firms to 
e.tabJish factories wbei'e Indian 
firms are alread}' established. 4694-
4100. 

PoHcy regarding export and' import. 
4738. 

MWstrY of Finam:e -
Motion to reduce the Demand-

Failure to stop inftltmmt of foreign 
Capital in industries wbere Indian 
Capital is available much to the 
detriment of national ;nteresrs. 
4974- , 

Failure to utilise the budgetary pro-
,. visions. offunds made avaJlablci for 

the development schemes. 4961. 
Ministry of Health. 4630. 
Ministry o( Irrl~on and Power-

Motion to reduce the Demand-
Unsatisfactory policy rePrdina Mul-

tipurpose RiVet Schemes. 4211 
4Z:u-24. 4227-30. 4396, 4300. . 

~.~ o(Production-
Monon to reduce the Demand-
Policy reg.tding induitrial prodUction. 

4479,. 4484-90. 45.2i• 
Multtpurpose River Schemes. 4213, 
~-240 4227-30• 4296. 4300• 

MQiion to rCcluce tbe Demand-
JioliCy an,d ~e of the Govern-
~t .~ in point of p1amVng and 
execuuan. 4213. 4222-240 4237-30. 
429,6, '4300. 

Dilc:ussion rll peacer,d uSC! of Atomic 
Bnetl!Y. '7007-18. 7~6. 7033'. 7041. 

JIiuiInce DiU..:... 
Motion to consideJ::. 5155-64. 5338. 

. 5339. 
jleneral discussion of the General Bud-

act. 2765. 2768. s .. tem~ ;. . site for new It eel plant. 
~3. 

IAIIAY SHRI SYAMANANOAN-
Demands for OtanI', I954-5S-

JndbIDs Posts .md ';relegraphs Dtpan-
ment Uncludirig WorklIil EsPeDaes). 

. .3,872-73. . 
Miilistry of Horne A1fairs-

Motion fO reduce the Deiulnd-
Chriati8n Mimonlirie. activities and 

scope of reUgiOus t'rtiCdOm. 4107, 
4 tlb. 4201. 

SAHAYA SHRt SYAMANANDAN ___ d' 

De1ll8Dda for GaDtl, I9S4-SS~ 
MiniSb7 of Home ~rtL . 
,Motion to, teducc rhe Peman~. 

Policy of redistribution of Slates OD 
a IinguUtic. bllsi8 .. 418z-86. 

Miaistry of Production..., 
Motion to reduce the Demand-
Policy rejarding industrial production. 

45%3. 
Motion OD Address by the President. 

197".%04. 326. 
Report of I.F.C. Enquiry Committee. 

1227· 

5AIGAL. SARDAR A. 5.-
Calling Attention to a Matter (8) of U-t 
Public Imponince- -.. -

Inclusion of Pakistan 115 the Legal Su.c:ccs-
lOr of Undivided India in the Clem ArranJenleiiiS. 77.70--j1. CIICJ 

Press ~rts abOut the views of Prime 
~~ ofIn~ ~ Morocco, 
Tum8ta; Palestine and liraet ilt the 
Asian Pr/mC Ministen' COnfe!ence at 
ColOmbo. 6672. 

Surplus stock of rice in Orissa. 774I-.p. 
CcimpImies Bill-

Motion to mer to Joint Committee and 
amendment to circulaie. 6i,.z.6144. 

Demands for Grants, I954-S5-
Bilasl?ur~ ..' 
Motion to reduce the Dernand-

Inefficiency iii adminiStnlrlbD in 
Bilaspur. 4188. 

l>efeDce Services. E.i£ective-lsrm,-.. 
Motion to redUce the Demmd-

Failure te CDSII1'C a .decent Iivina wage 
to the· "J.wam". 3009-io. 

Failure to implement alI the rec0m-
mendationS of the ~ 
Committee Repon. 3Or6; 

R.etrenchment lind mtirnisation of ltd 
in o~ce depOts. 3016-17. 

Foreign M«irs. 2870. 
MqliItry of DefenQe-'-;JOIJ-16. 

Motion to reduoethe ~ 
Failure to orpnize adCQ\Ulte citizen 

, fotces. 3011-12.. 
Ministry of Irrigation and Power. 4286-119. 

Motion to reduce the ~ 
U~tisfactory pOlicy reprding Multi-

pttl'pOle River Sc:bemes. ~ 
Discussion re deJiinilatioD of COQjtitueD-
. cies. 737.8-2 1. 
Displaced peJoiie (eoiJlpeDsatiOii arid re-

habilitation) SiD-
MotIon to refer to Joint CoInmittCe. 

. 7727. 7728. 7729· .', 
Factories (A~endment) Bill (As passed It, 

the Counct! of SWeSr-
Motion to consider and mmmdmatt to 

refer to Select Conunittee. S8~. 
General ailCUSsiou of the ~ Bud-

. get. U:t7. it7S-8,. 
HindU .MarilAiC: arid Divorc:eBill-
~ori . 0 cOricut iii the re-

commendation 01 COUncil of Smes lor 
iefertili:e to jom the Joint Comminee. 
7112, -jIIS. 
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SAIGAL, SARDAR A.S.-amtd. 
IudiaD Arms (Amendment) Bill (Amad 

_ oj SKlimu 1 DIId 26 aN Wit',"", of 
_ &.aiom 17A IlIIll 34; by SIrri U. C. 
PIIIffIIik,!-:, 
Motion to coosider and amendments to 

circulate aud refer to Select Commit-
tee. 4552-S4. 4555· 

Indian Cattle Preservation Bill (bY 
, Seth GoviJld Ou)-

Motions to consider and amendment to 
rd'ex to Select Committee. 86J-'7Ot 
875. 

Indlan MedJcal Council (Amendment) Bill 
(AffI/IfldMmt of uaiorrs 3. 5 and 8 .c. 
- /ty -.) 
Motion for leave to introduce. 857· 

IDdian Railways (Second Amendment) ~ 
(as paned by the Council of States)-
Motion to consider. 5802-03. 

Motion re First Report of the Commit-
tee. on Privue MembCIs Billa aud 
Resolutions. 850. 851• 

Motion re International situation. 7516. 
7672. 

Prevention of Disqualification (parliament 
and PaIt C States Legislatures) Amend-
ment Bill (88 passed by the Council 
ofStates)-
Motion to consi.dex. 5956. 

Punishment for Adulteration of Foodstuff' 
BiD (by Shri Jbunjl:unwala)-
Motion to consider and amendment to 

postpone consideration. 5550. 
Resolution re withdraWlil of Cadets from 

the National Defence Academy. 1380. 
Salaries and AllowanCes of Members of 

Parliament BiU-
Consideration of clauaes. 7445. 7463. 

SAKSJ.m.: Sm.t MOHANLAL-
MuaIim Wakf. Bill (by Shri Kazmi)-

Motion to consider u reported by the 
Select Committee. 2024-

Consideration of Clauses. 2027-28. 
2030, 2031-32. 

Motion to paIS. as amended. 2037-38. 

SALARIES AND ALLOWANCES OF 
~STERSACT-

Notification issued under the -- Laid 
on the Table. 372. 

SALARIES AND ALLOWANCBS OF 
MEMBERS OF PARLIAMENT BILL-
Su under "Bill(s)". 

SALARY(IBS)-
Demands for Grants, 1954-5S--

lDdian Posts and Telegraphs Depart-
ment (Including Working Expenses)-

Motion to reduce the Demand-
Payment of - according to Central Pay 

Commisaion acale! to ex-State emp-
loyees. 3804. 3908. 

~y (IES)- COIIld. 
Ministry of Bducation-
Motion 10 reduce the Demand-

Pay of Officers. 3257, 33Q5, 3461. 
,Scales ~ pay for teachers. 3257, 3461. 

UruonExCI&e Duti~ 
Motion to reduce the Demand-

Increase in the pay of Central Exciae 
Range Officers. 4821, 4975. 

Sft also "Pay". 
SALARY AND ALLOWANCES-

Resolution rll salary and allowances to 
Members. 3360-90. 

SALB(S)-
Demands for Grant_1954'S5-

Defence Service, Etfective-Ann~ 
Motion to reduce the Demand-. 

Conuptionprevalent in thepurcbue 
and-- of Slores. 2987, 3U2-15, 

SALT- 3143, 320'7-13, ,3209, 3245-47· 

Demands for Grants, 1954-5S. 4478• 
44SO, 4481-4525, 4~26. 
Motion to reduce the Demand-

Failu.re to develop salt industrY. 4480, 
4481-14-

Need ,fur ~tab1ishing testiDg Iabora-
tori es In all sal I factori cs. 4480, 
4501-GS,450 8-1I. 

Demands for Grants on Account. 1954-55. 
1687, 1703. 

SALT CBSS BILL 1953--
Sile Under "BilI(s)". 

SAMANTA, SHRI: S. C,-
Companies BiU-

Motion to refer to Joint C(mmittee and 
l amendment to circulate. 6396-97. 

Demand, for Grants: J9S4-55-
Capilal OUII",y on Indian Posta and Tele-

gAlphs (Not met from Revenue).38,... 
Indian POSt8 and Telegraphs ~ 

(Including Working Expenses)-
3823-26, 3868, 3869. 

Motion to redua- the Demand-
Fiscal policy of the Department. 3824-

26. 
Providing postal facilities in all villagea 

with a population of one thouaand Ql' 

more. 3869. 
General di8CU8sion ofth(GenenaJlBudpt 

1954-55, 2369-73. 
Resolulion re family Plaruung. 2597. 
Resolution ,e promotion of rifle lrainiJla, 

132 S, 1346-48. 
Resolution re Second Ouunber at 'the 

Centre. 2651, 4008-10., 
.Resolution Til working of Idministratin 

machinery and methods aI the Centre. 
4999, 5020-23, b16, 6217. 

Salaries and AlJowancea of Mc:mben of 
Parliament Bill-
Consideration of clauses. 7471. 

Tranafex of Evacuee Deposits Bill-
Motioll to conaider. 2166-67. 
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SAN FRANCISCO TREA'IY (JAPANESE 

PEACE TREATY)-
Motion Til International 

7SII-I2, 7615. 
SANATORIUM(IA)-

Demands for Grants, 19S4-55-
Public Health-

Situation· 

Motion to reduce the Demand-
Failure to provide more -- to 

check spread of T. B. etc. 45s)o' 
46n, 4619-Z0, 4631, 4638. 

Provision of more -- to check the 
sp~d of tubercu10sis e:~. 1<90. 
46II, 4619-ZO, 4631, 4638. 

~s for Grants, 1~-;!~~ilW~ 
Ordinary Workina Labour 

Welfare-.... 
Motion to reduce the Demand--

T. B. -- for Railway Worken; 
1594,1641. 

SANITATION-

Demands for Grants, 1954-55-Railways-
Open Line Works-{Revenue)-Labour 
W~ 
Motitm to reduce the Demand-

Improvement of sanitary condiUOllS 
in Golden Rock and Erode Rail-
way Colonies. 1595; 1641. 

SAREES AND DHOTIES-
Sec "Cqtton Textile Industry". 

SARMAH, SHRI DEBESWAR-
Code of Criminal Procedure (Amendment) 

Bill- . 
Motion to refer to Joint Committee 

and amendments to circulate and to 
refer to Select Committee. 6"2'8. 

Companies Bill- ~ 
Motion to refer to Joint Committee and 

amendment to circulate. 6388-94. 
DtI1umds for Grants, 1954-55-

Foreign Affairs-
Motion to red\ll:C the Demand-

. Measures to· be taken in c0nse-
quence of the Military Pact bet-
ween U. S. A. and Pakistan. 2935 

Ministry of Labour. 3759, 3760. . 
Tribal Areas-

Motion to reduce the Demand-
Meagre provision for Welfare of 

Tribal People. 29;tO-U 2937 
Policy with regard to the adminia: 

tration in N.E.F.A. 2935-40. 
DcmaruI(s)for Grant(s), 1954-5S-RaiI-

ways-
Ordinary Working Expenses-Ope-

rating Sta1I..-
Morjon to reduce the Demand-

Disabilities of railway staff 
1570-72; • 

Pay scale allowances of staff. 
1570-72. 

General discusaion of the Railway 
Budget. 1194-99. 

_._-----
SARMAH, SHRI DEBESWAR, CDnJd.-

Hindu Marriage and Divorce Bill-
Motion 10 c:oncur in the recom-

mendation of the Council of States for 
reference to join the Joint Committee. 
7077,7078,7080,7081,7083. . 

Rubber (Production and Marketing) Amend-
mentBill-
Motion to refer to Select Committee 

and amendment to circulate. 6969-
70 ,6971. 

SATISH CHANDRA, SHRI-
Calling Attention to Matter of l!rgcm 

Public Importance- . 
DiSturban~es In Shakur Buti OrdJ18DClC 

Depot. 5051-54-
Demands for Grants, 1954-55-

Defence Services, Elfc!ctivc-Air Force. 
3145. 

Defence Services, Effective-Army-
Motion to reduce the Demand-

Corruption prevalent in the purcbalc 
and sale of Stores. 3143. 

Indlanlsation of personnel 10 ordna-
Dce factolies. 3140-41. 

Policy re: declaration and disposal of 
surplus serviceable stores through 
the D.G.S. & D. 3144· 

Defence Services, Effective-Navy. 
.3145. • 

Ministry of Defence. 3139-' 3, 3080-8i •. 
Motion to reduce ~e Demand-

Need for re-orgamsing the Ordn-
ance Factories, Depots and other 
Defence installations. 31"39-40 • 

Purchase of defence Stores from. 
outside. 3141-42, 3143. 

Retrenchment of experienced per-
sonnel in the Ordr ar.ce and other 
Services. 3080-81. 

Dem~s for Supplementary Grants for 
1953-54-
Defence Services,· Effective-- Air Force. 

S80-81, S8z, 583. 
Supplementary statements Nos. XIII, 

XIII, XII, VII and II showing action 
taken by Government on various assuran-
ces etc. giveq during First Session, 1952 
Second Session, 1952; T essuaD 
1953; Fourth Session, 1953 and Fifth 
Sesskn 1953 respectively-Laid OIl 
th~ Table. :tti53-54. • 

SATNA-
DcmaruIs for Grants, 1954-55-RaiIways-

Construction of New Linea-Capital and 
Depreciation Reserve Fund-
Motion to reQuce the Demand-

Opening of Satna-Harpalpur line. 
1645, 1681. . 

Opening of Satna-Rewa Line. 
1645, 1681 • 

• 
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SATYAMANGLAM-
DaiDind. for Gnntl, 19S4-S.S-R,ailway5-

Corm:riIc:tiOll of New Linea-Capital and 
Depredation 1tescrve Fund-
Motion to redU<:e the DcmaDd-

Construction of ~jnapr-
S1iryamanglam Line. 1644, 1681. 

SNl"YAWADI, DR.-
Demands for Grants. 1954-55-

MiDi.try of lAbour. WZ:::d Motioo to reduce the -
Maternity benefits. ID9. 

SAURASHTRA-
Agreements betWeen Raipramukb Of --

and Reserve Bank of India-Laid. OD 
the Table. 2S7-S8. 

SCHEDULED CASTES--
Demands for Grants, J954-SS-

Defence Services, Blfcctive-ArmY-
Motion to reduce the DemaDd-

Failut'e to grant conceaions to 
children of - and Tribes for 
admission to tbe King George's 
School 2990, 3133-38-

G~in-Aid to S~ 
./' Motion to reduce the Demand- \ 

lDadequate provision for the weHiare. 
of the -- and Tribes in Part'C' 
States. 4823, 497J· \ 

DeIIuII:uIs f.:w Gamu, 19S4-SS-Railways-- \ 
Railway Board-
MQlioIl to reduce the Demand-

Representation of -. 14QO, 1424-25, 
1457-58, 1459-60, 1462, I47()o71. 
I5~, 1538. • 

SCHEDULED CASTES AND SCHEDUL-
ED TRIBES, COMMISSIONER FOR-
ADJIUIl Report of the - tiDt the period 

euded 31st December, l"J-Laid OIl 
the Table. 76%1. 

SCHEDULED TRIBES--
DemmdS for Gr8Ilb, 1954-55-
em.-
M~to reduce the Demancl- .. 

Pili1ure to enumerate euct DUfDber of 
_ during the last Q!D8us·4047. 
4174-78, .p04-gefence Serviocs. BIf~iVO-Arifty-. 

..."r Motion to reduce the DUiIIDd-
Failure to ~t ~ to 

cbildreD of Scheduled Cata aad 
Tribes for 8dmiBSiOn to theKin& 
George's School. :t99O. 3133-38• 

(.hiIi:Jta-in-Aid to Stat_ 
\..-"'" Motion to reduce the DmWId-

Inadeq12ate provision f.:w the weJfue 
• of the Scheduled Cutes and Tribes 

. in Part 'CO States. 4823, 4975· 
Mini'lry of HOllle Affairs-

. ....Motion to reduce the Demaa4- . 
V IDlldequare representation of - m 

Central ServiCCII. 4046, 4155. ~.; 
Upliftmmt of Scheduled Castes ..... 

Tribes and Backward Classes. 4046. 
4OS4> 4115-18. 4123-2 :1. 4134-36• 
4136-38, 4154-SS. 41"-58• 4165-
69. 4170-72.4195-96. 4204-

SCHOLARSHIp(S)--
Demands for Grants, 1954-55-

Educ:atiori-
Motion to reduce the Demand-
-- to BackwU-d Class students· 
3~S8, 3311, 3461. 

SCHOOL(S)-
Demands (or Grant_19S4-5S-

Defence Serviees, Efl'ccti_Army-
Motion to reduce the Demand-

F8Uure.. to ataDt co~siona to child-
Of SCheduled Castes aDd Tribes C adDiiisiOli to tbe KiDa George's 

SChool 2990. 3133-38. 
Miniltry of ~ 

Motioo to reduce the Demand-
Patronage to expensive public --. 

3257. 326S-66, 3311, 3319.J.461. 

S .. alto "Railway School(,,)". 

SC1BNTIFtc RESEARCH--
DcmImds for Grmts, 19S4-55. 491:1-

4984-
DemaDda for 0imtI on Account. 1617. 

1702· 
SEA CUSTOMS ACT-

s., under "M(a)". 

SEA CUSTOMS (AMENDMENn BILL 
J953-
Sec under "BiU(.)". 

SEAMBN-
Demands for Grants, 1954-55-

Ministry of T~-
Motion to reduce the ~ 

Medit:al ~tiOD of - by 
Government Docson. 4417. 4424-
4473· 

SeaoWI's welfare .4418, 4473· 

SECONDARY EDUCATION COM· 
MISSION-
Demibdt for Grmtt, 1954-5S-

EducariOD-
Motion to reduce tbe Demand-

Report of the--· 3:1511, 3291-93. 
3306-08, 3317-1i. 3327-3:1, 3461. 

SBCRETARIAT OF THE V!CB-PRBSI-
DElrt~ 
l)eInaDdl for Grants, 1954-55· 491~ 

4985· 
~ for Grants on Aa:oUDt.1681· 

1708· 
------------------------------• 
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--------------------------------------~-------SECRETARY(lES)-

Demmc\a for Grants, 1954-5S-
Other Civil Works-

Motion to reduce the Demand--
ProvisiOn of air-conditioning and 

desert coolers to Ministers, 
Deputy Ministen and -- in 
their residences and office rOODH. 
3927,3932,3971. 

SEN, SHRI R. C.-
Demands for Grants, 1954-S5-

Forest-
Motion to reduce the Demand-

Wild life of the country. 3467. 
:SEN, SHRIMATI SUSHAMA-

Demands for Grants, 1954-55-
Defence Services, Effective-Army-

Motion to reduce the Demand-
'Failure to ensure a decent living 
~e to the "jawans". 3~. 

Failure to implement all the recom-
mendations of the Kalyanwa1a 
Committee Report. 3041. 

Mini8~ of Defence-
Motion to reduce the Demand-

Failure of Government to continue 
life grants of family pensions.3Q4Z. 

Failure to organize adequate citizen 
forces. 3040 - 41. , 
Failure to use Army for nation 

building and economic develop-
ment works to the IDRXlmUQ1 
possible extent. 3~, 3043. 

Need for re-organiz11i1 the Ord-
nance Factories, Depots and 
other Defence insta1lations. 3040. 

Purchase of Defence stores from 
outside. 3042. 

Retrenchment of experienced per-
soooeI in the Ordnance and odler 
Services. 3041. 

Ministry of Production. 45u-lZ. 
Dcmand(s) for Granl(s), 1954-S5-Railways. 

J577-78. 
Ordinary Working Expenses-Repain an 

Maintenance-
Motion to reduce the Demand-

Administnltion and maintenance of 
the Railways. 1577. 

Hindu Marriage and Divorce Bill--
Motion to concur in the recommenda-

ti on of the Council of States to join 
the Joint Committee. 7u8-32. 

Special Marriage Bill (as passed by the 
Council of States}-
Motion to consider. 7814. 

SENGARAULI-
Demands for Grants, 19S4-5s-Rai1ways-

\' Construction of NeW Lines-Capital 
, and Depreciation Reserve Pund-

Motion to reduce the Demand-
Opening of Rewa-Senprauli line tIia 
Sidhi. 1645, 1681. 

I 

ERICULTURE INDUSTRY(IES)-
DemaDds for Grants, 1954-5S-

Industries-
Motion to reduce the Demand-

Failure to aid the -' -. 4647, ~. 
Report of Tariff Commission on con-

tinuance of protection to -- and 
Minisny of Commerce and Industry 
Resolution, Notification and State-
ment thereon-Laid on the 'table. 
33-34-

SERVICE CONDITIONS-
Demands for Grants, 1954-55-

Aviation-

Motion to reduce the Demand-
Setting up of an Expert Committee to 

look into wage structure,living BDd 
--in Civil Aviation Department. 
3807, 3885-87, 3893-95, 3901-02, 
3908-

Minisny of Communications-
Motion to reduce the Demand-

Unifonn pay-scales and -- for 
labour. 3801, 3908. 

Minis~ of Labour-
M~on to reduce .he Demand-

Un~atisfactory --of iosunoce em-
ployees. 3707, 3791. 

Demands for G 1>nts, 1954-S5-Rai~ 
Ordinary Working Bxpenaes-Operating 

Staff-
Motion to reduce the [)emand..:.. 

Conditions of service ofrunnins staff 
etc. 1541, IS8:t· 

SETALVAD, SHRI M. C.-
Statement re Indian Cattk Preservation 

Bill. 6235-39· 

SHAH, SHRI C. C.-

Code of Criminal Procedure (Amendment) 
Bin-

Motion to refer to Joint Committee. 
650 4-19. 

Amendments to circulate and to refer to 
Select Committee. 6504-19. 

Prevention of Disqualification (parliament 
and Part C States Legislatures) 
Amendment Bill (as passed by the 
Council of States)-
Motion to consider. 5940-44. 

Resolution re Second Chamber at the 
Centre. 4004-08. 

Special Marriase Bill (as passed by the 
Council of States)-
Motion to consider. 78:18-42. 

----------------------------~~----------------538 LSD-14 
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5IJfAH, SHRl M. c.-
ApJkopriation AccolDlts of Railways in 

India for 195I-SZ, Part I-Review-
Laid on the Table. 7739• 

Appropriation Accounts a Railways in 
India for 1951-5z. Part II-Detailed 
Appropriation Accounts-Laid on. 
the Table. 7739. 

Audit Report (Civil).195z-{Part I)-Laid 
on the Table. 7739. . 

Audit Report, Railways, 1953-Laid on 
the Table. 7740. 

BaWace Sheets of RailPy COllieries and 
Statements of all-in-cost of Coal, etc;. 
for 1951-5z-Laid on the Table 
7740. 

Block Accounts (Including Capital 
Statements c:omprising the Loan 
Accounts), Balance Sheets and Profit 
and Loss Accounts of Indian Gaven-
ment Railways for 19S1-SZ-Laid on 
the T"ble. 7740. 

Copies of Notes on c:ertain points 
raised by Members during the debate 
on the Finance Bill-Laid on the Table. 
6665-71 . 

Papers under Electricity Supply Act. 
1948-Laid on the Table. 70SS. 

Report of the I.F.C. Enquiry Committee. 
U54· 

SHAH, SHRIMATI 
MATI-

KA~LENDU 

Demands for Grants, 1954-5S-
ExpeDditure on Displaced Persons-

Motion to reduce the Demand-
Failure to finalise the. prices of 

quarters in Patel Nagar, Rajender 
Nagar, (·tc. 3609. 

Failure to rehabilitate displaced 
penons satisfactorily. 3609-U. 

Ministry of Rehabilitation. 3609-U. 
Factories (Amendment) Bill (as passed 

by the Council of StateS)-
Motion to consider and amendment to 

refer to Select Committee. 586z-63. 
Finance Bill-

Motion to pass. 5461-63. 
Government of Part C StateS (Amendment) 

Bill-
Motion t.) consider. 57. 

Indian Cattle Preservation Bill (by Seth 
Govind Das)- . 
Motion to consider and amendment to 

refer to Select Committee. 864-67. 
Special Marriage Bill (as passed by the 

Council of States)-
Motion to consider. 7851-55. 

Suppression of Immoral Traffic and 
Brothels Bill-
Motion for leave to introduce. 856. 

Suppression of Immoral TJ8ftic and 
Brothels Bill (by Shrimati Mat/ibm 
Patel'r 
Motion to consider and amendment to 

circulate. 5S29, S531-32. 
Women's and Children's Insututions Licen-

sing Bill-' 
Motion for leave to introduce. 855. 

SHAHNAWAZ KHAN, SHJU-
Abducted Persons ~ry and Ret-

teration) Amendment Bill (As pasted 
by the Council of States)-
Motion to consider. 633. 

SHAKUR BASTI-
Calling Attention to Matter of 

Public Importance- . 
Disturbances in--Ordnan~ 

50 51-54-

Urgent 

Depot. 

SHARMA, PANDIT BALK.RISHNA-
Demands for Grants, 1954-55-

Broadcasting- ' . 
Motion to reduce the Demand-

Music policy and work of light 
music units of All India Radio. 
437z-75· 

Programme policy of All India 
Radio. 4366-67. 

Ministry of Information and Broadcast-
ing. 4360-77-
Motion to reduce the Demand-

Music Artistes Servicing Committee. 
4375-77· . 

SHARMA, PANDIT K. C.-
Code of Criminal Procedure (Amendment 

Bill-
Motion to refer to Joint Committee. 64S6, 

6So6, 6532, 6555. 
Amendments to refer to Select Commit-

tee and to circulate. 6506, 6532, 
6SSS. 

Companies Bill-
Motion to refer to Joint Committee and 

amendment to circulate. 6130, 615 t • 
Demands for Grants, 1954-S5- . 

Ministry of Finance. 4939-43. 
High Court Judges (Condition~ of Service) 

BiU-
Motion to consider. S632, 5638. 

Hindu Marriage and Divorce Bill-
Motion to concur in the recommenda-

tion of the Council of States to Joint 
the Joint Committee. 1085, 7095. 

Muslim Wakfs Bill (by Sltri K_">-
Motion to pass. as amended. z047-48· 

PreiS (Objectionable Matter) Amendment 
Bill-
Motion to conSIder and amendment to 

circulate. 1931-34. 
Resolution re Family Planning. :a619-Zl. 
Resolution re withdrawal of Cadets frOID 

the National Defence AcadeDrJ. 
1315· 

Special Marriage Bill (as paned by Council 
of States)-
Motion to consider. 7800. 

Voluntary Surrender of Salaries (Exemp.. 
tion frOID Taxation) Amendment Bill-
Motion to consider. 5498~. 
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SHARMA. SHRI D. C.-

Advanced Age Marriage Restraint Bill (by-) 
Motion ror leave to introduce. 4527. 

~ Business of the Hou;e. 4540-41. 4543. 
Companies Bill-

Motion to refer to Joint Committee and 
amendment to circulate. 6408. 

Delimitation of constituencies. 7292. 
7314-

Demands for Grants. 1954-55-
Broadcasting-

Motion to reduce the Demand-
Music policy and work of light 

music units of All India Radio. 
4326-27. 

Programme policy of All India Radio. 
4325-26. \ 

Defence Servi~. E1fectivj:-Army~ 
Motion to reduce the Demand--

Failure to dispense with our reliance 
on Imperial Defence College train-
ing for Indian officers and on 
Anglo-American expens. 3073. 

Ministry of Defence. 3071-75. 
Motion to reduce the Demand-

Failure to organise adequate Citizen 
forces. 3073-75. 

Ministry of Inforrnstion and Broadcasting. 
Motion to reduce the Demand-

4324-25, 4328-29. 
Defective procedure in film produc-

tion. 4328. 
Failure of the Censor Board to improve 

and keep up the standard of Indian 
films. 4327. 

Demands for Grants. 1954-55-Railways. 
1556-60. 

Displaced Persons (Claims) Supplementary 
BilI-
Motion to consider and amendment to 

refer to Select Committee. 535-40. 
Displaced Persons (Compensation and 

Rehabilitation) Bill-
Motion to refer to Joint Committee. 

772 3-27. 
Factories (Amendment) Bill (as passed by 

Council of States)-
Motion to consider and amendment to 

refer to Select Committee. 5828. 
Motion to pass. 5896-5901, 5910. 

Hindu Marriage and Divorce Bill-
Motion to concur in the recommenda-

tion of the Council of States to join the 
JOint Committee. 7006. 7059-68. 

Minimum Wages (Amendment) Bill-
Motion to pass. as ~nded. 2210-13. 

Motion on Address by' the President. 
228-34-

Prevention of Free. Forced or Compulsory 
Labour Bill-
Motion for leave to introduce. 4527 

Retolution rt Family Planning. 2596: 
97. 2612-15· 

Retolution rI promotion of rifle training. 
1326. 

Resolution r, working of administrative 
machinery and methods at the Centre. 
6192. 6197. 

SHARMA, SHRI D. C.-contil. 

Special Marriage Bill (as pa5sed b1 CoIlDcil 
of States)- . 
Motion to consider. 7822. 7835, 7841, 

7844. 7865. 8016. 8059, 8061. 
Suppression of Immoral Traffic and 

Brothels Bill (by ShriIMti Manibm 
Patel)-
Motion to consider and amendment to 

circulate. S526. 5535. 
Women's and Children's Institutions 
Licensing Bill (by Shrimati Maniben 
Patel)-
Motion to consider. 5567-71. 

SHARMA. SHRI K. R.-
Code of Criminal Procedure (Amendment) 

Bill-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6564. 6568. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S. V. RamaJwamy)-
MObon to refer to Selc;ct Committee. 

6564, 6568. 
Special Marriage Bill (as passed by the 

Council of States)-
Motion to consider. 7868-71. 

SHARMA. SHRI NAND LA!..-
Code of Crimina1 Procedure (Amendment) 

Bill-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6773-78, 6784-
89. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S. V. Ramaswamy)-
Motion to refer to Select Committee. 

6773-78• 6784-89. 
Demands for Grants. 1954-55-

Expenditure on Displaced Persons-
Motion to ieduce the Demand-

Failure to finalise the prices of 
quarters in Patel Nagar. Rajender 

Nagar, etc. 3646-47. 
Failure to rehabilitate displaced per-

sons satisfactorily. 3647-51. 
Ministry of Rehabilitation. 3645-51. 

Displaced Persons (Claims) Supplementary 
Bill-
Motion to consider. 488. 495-96. 
Amendment to refer to Select Committee. 

495-96. 
Drugs and Magic RemedIes (Objection-

able Advertisements) Bill (as passed 
by the Council of States)-

Motion to pass. 5789-92. 
Government of Part 'C' States (Amend-

ment) Bill-
Motion to consider. 61. 

Hindu Marriage and Divorce Bill-
Motion to concur in the recommeD4a-

lion of the Council of States to join the 
Joint Committee. 6985. 6986. 7086, 
7131. 7142. 
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SHARMA, SHRI NAND I..AL-c:oIIul. 

IDdiIn CattIc PIaenatiOll Bill (by 8M 
GfIfIittd btu)-
M.orioa to CIOIIIIidcr and amemlmellt to 

refer to Select Committee. 87~74. 
8'19t 881, 883. 

MotioD for Ad;~t- . 
Kumbh Mela TrqecIy. 3132. 

Motion OIl Addraa by the PreIideat. 
199, 446-49 • 

. ~~ofat':ini~ 
6217. 

Special Marriaae Bill (as paae4 by the 
Council of StateI)-
Motion to consider. 8061-71, 8079. 

SHASTRI. SHlU ALGU RAI-
DemInds for Grants. 1954-55-' 

.MiDis.Ul of Bduc:ation. 3406. 3<143. 
DcmaDds for Grants, 19S4-S.r-Rail~ 

Cooatruaion of New ~ 
and Depreciuion Reserve PUDd. 
1659-61. 

DitC'Ullsion ,., iaue of OrdJlllIDC:a. 89-9:>, 
1I0, lIS. 

GcDera1 dUc:uasion of' the Geueral 
Budget. 1954-SS· 2474-84-

Govemment of Part eStates (AmetIdmmt) 
Bill-
Motion to CIDIIIider. 830-

Motion for Adjournment-
Teacbcn' Strike in Calcutta.. 140. 

Motion OIl AddreIs by the President. 
217. 21B. 230. 

Motion Fe Seventh Report of Committee 
on Private Members' Billa and ReeD-
lutious. 61Bo. 

Resolution re withdrawal of Cadets from 
the National Defence Academy. 1370, 
1375. 1380. . 

Special .Marriage BiU (as paned by 0IuncJl 
of. States)-
Motion to cooaider. 7802, 7956. 79S9-60, 

BolO. 

Suppression of Immoral Traffic aDd Bro-
thels Bill (by Shrimati Maniben paul)-
Motion to consider aDd amendmenrs to 
~cWate and to postpOne the considera-
tIOn. 5S35-36. 

SHASTRI. SHRI B. D.-
Demands for Grants,19S4-5S!-RaiI_ys-

Construction of New Lines-Capital and 
Depreciation Reserve Pund-
Motion to reduce the Demand-

'Opening of Rewlo-Sengarauli Line 
via Sidhi. 1645. . 

Opening of Satna-Harpalpur line 
1645· 

Opening of Setna-Re_ Line. 1645. 
Ordinary Working Expenses Replin 

and Maintenance. 1563-67. 

SHASTRI, SHRl I,.. B.-
AppropriationMo •• (Rail-ys) NO.2 Bill-

tion lor leave to iDtroducc. 1""-
Motion to CIODIider. 1685. 
Motion to pass. 1685. 

Caliin.: Attention to Matters or Uracnt 
. Public Importauce-
Rail_y Accident Dear GorUhpur--. 

• 37516--97· 
Demands for Grant .. 1954-55-

Ministry of Tr,aaport. 4467-6B. 4472. 
Motion to reduce the Demand-

Failure to lay down a uniform policy 
for the manqement or tnDIpOrt 
services in the States. 4469-'71. 

Pressing demands of the Delhi 1IUIJ-
port Service employees. 4471-72. 

Uqent need to constrUCt quarters for 
the Delhi Tramport Service lCdiD 
Delhi. 4471. 

Ports and Pilorage. 4468-69 . 
Motion to reduce the Demand-

NeaUcence to develop natural porlS 
O! Karwar and Bhatbl. 4469. 

Demands for Grants, 19S4-SS-Railwaya. 
1391, 1391. 1394 •. 1399· 
Conatruction of New Lines-Capital ~nd 

DeprcQation Reserve Fund-
Motion to reduce the Demand-

Doubling line between Ahmedabad-
Mehsan. 1673. 

ExpaLding the capacity of the Sabar-
mati Yard. 1673· 

Op.:a I,.ine Worb-Additions-
Motion to reduce the Demand-

Purchase of new Locomotivea etc. 
1674-75· 

Purcl\IIe of stores. plant and machi-
nery -from indiJenOUI producera. 
1674-75' 

Ordinary Working Expenses-Labour 
WeJfaro-
Motion to reduce the Demand-

Lack of aufti!:imt quaners to Railway 
1IIIft'. 1620. 

lWl1flY Board-
MoIion to reduce the pemand-

Policy with reprd to Staff. 14S5· 
Review of caaea victimised under lIfe-

parding of National Security Rules. 
1416. 

Geueral Discuasion of the Railway Bud-
act- 1093-940 I:I99-131B. 

Presentation of Statement re Supplement-
W'Y Demands for Grants (Railways) for 
1953-5+ 2SS· 

Resolution r, appointment of Parlia-
mentary Committee to review rate of 
dividend payable by Railway Under-
tatinc to Genenl Revenues. 7'71. 
7172. 
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SHIV RAO COMMITTEB(S)-
Demands for Grants, 1954-55-

Employment Exchanges and Resettle-
ment-

Motion to reduce the Demand-
Delay in the Report by the -.3710. 
3791. 

SHIVANANJAPPA, SHRI-
Firumce Bill-
. Motion to consider. 5124-27. 

SHOBHA RAM. SHRI-
Demands for Gnmts, 1954-55-

Ministry of Finance. 4874-75' 
Miscellaneous AdjustmeDtB betwem 

the Union and Stste Governments. 
4870-74. 

Union Excise Duties. 4875-76. 

SHOE FACTORIES-
See "Factory(ies)". 

SIDHI-
Demands for GrantS, 1954-55--Railways-

Constnlction of New Lines-CapitsI and 
Depreciation Reserve FWld-
Motion to reduce the Demand-
O~D1ng of Rewa-Sengarauli Line 

WD--. 1645, 1681. 

SILAI-
Demands for Grants. 19S4-S5-

! 
Ministry of Irription and Power-

Motion to reduce the Demmd-
Necessity of integrating - and 

Kossi Schemes. 4Z12, 4304. 

See "Factory{ies)". I 
'SINDRI FERTILIZER FACTO~Y- \ 

SILK FACTORIES-

Demands for Grants, 1954-55-
Mini.try of Production- ) 

Motion to reduce the Demud-
Non-utiliaation of bye-producb ot~ 

447Y, 4481-84· 
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SINGH, SHRl.R. N._mlld. 
DcmaDds for Grants, 19S4-SS-tll. 

Other Civil Wodta--amld. 
Motion to ledUce the Deman~ttl. 

Need to introduce an inquiry jnto 
the prices paid for furuitun: in the 
MoPs. flats in North ad South 
Aevnue. 3927. 3928-30 •. '3970-71. 

Provision 0{ air conditioning md 
d~s:rt coolen to Mialaten,Deputy 
M,nisters and Secretaries in their 
residences and office rooms. 3927. 
3932· 

Demands for Grants, 1954-S5-
RaiIwa~ 
Ordinary WorkiDc Expcnses-Admini&-

tratioo-
Motion to reduce the Demand-

Promotions of CIass.1I oIIicers to 
Class I 1485. 

Motion for Adjoumment-
Increase in price of supr-cme. 29. 

SINGH, SHRI T. N.-
Air c:nsh near Delhi. 672-
Business of the Honse. 4214, 4224, 

4U5· 
Code of Criminal Procedure (Amendment 

Bill-
Motion to refer to Joint Committee IUd 

amendments to circulate and to refer to 
Select Committee. 6454. 6487, 6489, 
6566· 

Code of Criminal Procedure (Amendment) 
Bill (By Shri S. V. Ramaswamy)-
Motion to refer to Select Committee 

6566· 
Companies Bill-

Motion to refer to Joint Committee IIId 
amendment to cin:uIate.6012-16, 
6017-34. 6035-38, 6039. 6o.f6,6047. 
6131, 6138, 6141, 6148, 6151. 

Demands for Grmts, I9S4-S5-
Ministry 0{ Finance. 4882-88, 4908. 
~tion to reduce the ~ 

Failure of the Government to raise 
the standard 0{ liviDa' of the 
people. 488S-87. 

Failure to stop investment of Fore-
ign Capital in industries where 
Indim Capital is available much 
to the detriment of national 
interest. 4887-88. 

Ministry of Irrigation and Power--
Motion to reduce the I:"CDIIDd-

Unsatisfactory policy regarding 
Multipurpose River Schexnes. 
4263-68. 

Mnltipurpose River Schemes. 4263-66. 
Motion to reduce the . Demand-

Policy and Programme of the 
Government both in point of 
Planning and ReCUtion. 4263-68. 

SINGH. SmI T. N.~. . 
Railway.-

Demands for Grants, 1954-55-
Open Line Wodal-Additians-

Motion to reduce the DeIll8nd-
Purchase of new locomotives etc. 
1654.<7. 

Unions Excise Duties. 4969. 
Duties on cloth, betelnut and WubiDa 

Soap. 4887. 
Finan.ce BiU-

Motion to consider. SI74-&2, S329, 
5330. 

Motion to pass. 5465. 
Press (Objectionable Matter) Amend1nent 

Bill-
Motiou to consider. 1740. 

Public Accounts Committee-
Motion re recommendation to the 

Council of States to agree to nominate 
seven Members from the Council to :II-
sociate with the Committee of this 
House for the year 1954-55 and audJ. 
DIIIDeI to be communicated to thil 
House. 6g6o. 

Report 0{ I. P. C. Enquiry Committee. 
1232-34· 

Rubber (production and Marb!ing) 
Amendment Bill- . 
Motion to refer to Select Committee and 

amendment to circulate. 6969. 
SNHA, DR. S. N ...... 

Demand, for Grants, 1954-SS-
Bxternal Affaits-

Motion-to reduce the Demand-
Basic principles underlying the 

foreign policy. 2921-25. 
Motiou 011. Address by the Prelident, 

278-79,309-II, 312-13,314.315-16. 
317-22. 

Motioo r, International Situ atiOD 
(Substitute Motion adopted). 7556-
65· 

Press (Objectionable Maner) Amendment 
Bill-
Consideration of Clauses. 1990-95. 

SINHA, SHRI A. P.-
Campmies BiD-

Motion to refer to Joint Committee and 
amendment to circulate. 6403. 

Demands for Gnnts, 19S4-SS-
Apicultun:. 3479. 

Motion to reduce the Denumd-
Interest of the qriculturiats. 3479. 
Capital Outlay on Multipurpose 

f(.iver Schemes. 4284-86. 
India Posta and Telegnphs D~

partII!ent (IncludiIl8 Working 
EspenJes). 3820 
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------------------------~---------------------------SINHA, SHRI A.P.yoontd. 
Demand, for Grant., 19~4-55-COIJld. 

ldotiot1 to reduce the bemand-ccmtd. 
Ministry of Finance. 4905,4906. 
Mini8trY of Food and Agriculture. 

3475-79· 
ldotion to reduce the Demand-

Fixation of Cane price. 3476-77. 
Food policy. 3475-76. 
Sugar Policy. 3476-77-
Uniform agrarian reforms. 3477-79. 
Ministry of Irrigation and Power. 

4283-84· 
SINHA, SHRI ANIRUDHA-

Calling Attention to Mattcr of Urgent 
Public Import.ance-
Site for the loCation of new steel plant. 

6780-81. 
SINHA, SHRI G. P.-

Companies Bill-
Motion to refer to Joint Committee IIIU:l 

amendment to circulate. 6069. 
SINHA, SHRI JHULAN-

Demands for Granu, 1954-55-
Ministry of Production. 4522. 

Motion to reduce the Demand--
Policy regarding industrial pro-

ductioD. 4522. 
Finance Bill-

Motion to consider. 5145-51. 
Consideration of clauses. 5416-18. 

Indian Majority (Amendment) Bill 
(Amendment of section 3 by-) 
Motion for leave to introduce. 856-51. 

SINHA. SHRI K. P.-
Detnands for Granu, 1954-55-· 

Agriculture. 3547-48. 
Motion to reduce the Demand--

Co-operative fanning system. 3547-
48-

Ministry of Food and AgIicu1ture. 3546-
48. 

Motion to reduce the Demand-
Crop prices. 3548. 
Food Pollcy. 3546. 
Sugar Policy. 3547. 

Finance Bill-
Motion to consider. 5120-24-

SINHA. SHRI NAGESHW AR PRASAD-
Demands for Grants, 1954-55-

Ministry of PIoduction. 4994-98. 
Motion to reduce the Demand-

Policy regarding industtial produc-
tion. 4494-98. 

Other < Organisations under !he 
Ministry of PIoduction-
MotiQrI to reduce the Demand-

Lack of proper facilities for transport 
of coal. 4494-98. 

General discussion of the General Bud-
get, 1954-55. 2518-24. 

Resolution " working of administrative 
machinery and methods at the Centre. 
5000• 

SINHA. SHRI SATYA NARAYAN-

Allov.ances of Members. 24-24-~5. 
Business of the House. 370, 371, 49z4-

25· 
Code of Criminal Procedure (Amendment) 

BiII-
Motion to rCfer to Joint Committee and 

amendments to circulate and to refer 
to Select Committee. 6656-57. 

Code of Criminal Procedure (Amendment) 
Bill (By Shri S. V. Ramaswamy}-
Motion to refer to Select Committee. 

6656-57. 
Consolidated Statement showing action 

taken by Government on various 
ISS\lI'IUlCeS etc. given dur jug Sixth 
Session. 1954-Laid on the Table. 
6557· 

Copies of ordinances promulgated by the 
Presidem after termination of Fifth 
Session of the Houses of Parliament-
Laid on the Table. 23-24. 
Delimitation Commission Final Order 

No. lOo-Laid on the Table. 6453. 
Delimitation of constituencies. 7365. 

7366. 
Demands for Granu. 19S4-55-Railways 

1590. 1591. 
Estimates Committee-- , 

Motion re election to the Committee 
6958. 

Indian Cattle Preservation Bill (by < 

Seth GOvind Du)-
Motion to consider and amendment to 

refer to Select Committee. 2018 
2019. ZOZO. 2021. 

Motion on Address by the President. 
373· 

Order of Government Bills. 5475-76. 
Prevention of Disqualification (Parlia-

ment and Part C States Legislatures) 
Amendment Bill (As passed by the 
Council of Statca)-

Motion to consider. 5925. 
Public Accounts Committee-
Motion re election to the Committee. 

6958. 
Motion r, recommendation to the Coun-

cil of States < to agree to nominate 
seven Members from the Councii 
to associate with the Com-

< mittce of this House for the year 1954-
S5 and sUch names to be communica-
ted to this House. 6959. 

Punishment for Adulteration of Food 
Stuffs Bill (by Shri Jhunjhunwa1a)-

Monon to consider. 55430 5S44. 
Rcporu and Selected Documenu of the 

Neutral Nations Repatrianon Com-
mission. Korea-Leid on the Table. 
4919· 

Resolution re salary and a1Iowances to 
Members. 3360-6:z, 33640 3367. 3379. 
3387-88. 
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sINHA. SHRI SATYANARAYAN ____ . 

SaIIries and AJknImces of Members of 
Parliament BiD-
Motion for leave to introduce. 6828. 
Motion to coDlider. ,739O-fa. 
Consideration of clauacs. 7419, 7446-

7447. 7457. 7460. 7461. 7462. 7464-
7467. 7468• 7469. 7474· 

Motion to pass as amended. 7479. 
Statement rt Indian Cattle Preservation 

BiD. 1952 of Seth Govind De •. '1996-97. 
Supplementary Statement Nos. XII. 

:&11, Xl. VII and X and VI showiDi 
action taken by Government on .. su-
ranees. etc;. given during the Fint 
Session. 1952, Scc:ond Session. 1952. 
Third Session. 1953. Fourth S!!Uion 
1953 and Fifth Session 1953 of the 
House of the People and Fourth Session 
1951 and Fifth Session, 1952 of the 
Ptovisional Parliament respectivc1y-
Laid on the Table. 1386. 

Supplemenrary Statements Nos. XIV. 
XIV. XIII, Xl. VIII. 1 (Snggestions). 
and III.lhowing action taken by G0-
vernment on various assurances etc. 
given during First Session, 1952, Sec-
ond Session; 1952/" Third SessiOn,1953. 
Third Session (~ccond Part). 1951. 
Fourth Session. 1953. Fourth Session 
1953 and Fifth Session. 1953 respective-
ly-Laid on the Table. 3921-22. 

Supplementary Statement Nos. XV, XIV. 
IX and IV showing action taken by 
Governrnent on Various assurances.pro-
mises and undertakings given during 
First Session, 1952. Third Session. 
1953. Fourth Session. 1953 and Fifth 
Session. 1953 of Honse of the 
People-Laid on the Table. 5153-54. 

Supplementary Statements NOlI. XVI 
XV. XV, X, V and XI and VII sbowing 
action taken by GovcrnmenI OD various 
.. surances etc. given during First 
Session. 1952. Second Session, 1952, 
Third Session. 1953. Fourth Session, 
1953, Fifth Session. 1953 of House of 
the People: and Fourth Session. 19S1 
and Fifth Session, 1952 of the Pr0-
visional Parliament respectively-
Laid on the: Table. 6557-58. 

Supplementary Statement Nos. XVII' 
XVI, XVI. XI. VI and VIn _bowing 
lICtion taken by GovemIRc:nt 
on various asSUI'll11CC5. pro-

. mises and undertakings given during 
F'ust Session. 1952. Second 
Session, 19S2o. Third Session, 1953. 
Fourth Session, 1953 and Fifth Scasion 
1953 of the: House of the People: 
andFiftb s,alion, 1952 of the Pro-
visional Partiament respcctivlcy -Laid 
on the Table. 7979-80. 

SINHA. SHRISATYBNDRA NARAYAN 

High Q)urt: Judges (Conditions of Scnice) . Sw-
.. Motion to consider. 5614-17 •• 5625. 

·SINHA, SHRIMATI TARKBSHWAllJ-
Demandi for Granti. 1954-5S-

Iodian Posta and Telc:Jfaphs ~ 
(Including WorkiDI ~). 3848-
H. 

Motion to reduce the DcIllllDd--
Qeation of new cadre of AasistaDt 

. Inspectors of Post Offices. 3848-53. 
Industries. 4666-71' 
Ministry of Commerce and Industry. 

4671. 
Motion to redui:e the Detnand-

Policy r. export and import. 46'71. 
Ministry of Communicanons. 31144-48. 

3853-56. 
Demands for Grants. 1954-55-Rail-ya-

Ordinary Working Bxpcnsc:t-Opc:nlting 
St'If-~553-56.. . 

Motion to reduce the: Demand-
Disabilities of Railway staff. 155,--56. 

General Discussion of the Rail_y 
B~Jet. 1005-17. 

Spc:cial Marriage Bill (as passed by the 
Council of Statcs)-

on to con sider. 7932-43. 
TH. JUGAL KISHORE-

Demands or Grants, 1954-55-
Aviation-3Bi5-87. 

Motion to reduce the: Demand-
Setting up of an F..xpcrt Commi~ 

to look into wage structure. liviDa 
and sc:rvice conditions in Civil 

Aviation Department. 3885-17. 
Indian POlItI and Telegraphs DcpIIIUDaU 

(Including Wortr:ing Expcmc:s) '3882-84-
Motion to reduce the: Dcmand-

Creation of new cadre of AMis-
tant Inspectors of Post Offices. 
331\0-82. 

General discusSIon of the: Gc:nc:ral Budaet 
1954-55. 27203-21. 

Motion for Adjoutnme:nt-
• Incrc:.asc: in prices of Supr -cane. 31 . 

Salaric:a and Allowances of Members of 
Parliament Bill-
Consideration of clauses. 71P1. 7417. 

7418. 
SINHASAN SINGH. SHRI-

Abduc:te4 Persons CRc:Covery and Restora-
tion) Amendmc:Dt BiD (a8 passed by 
Council of Statcs)-
Motion to considet. 667. 121-22. 

Code: of Criminal Procedure (Amendment) 
Bill-
MotioI1 to met to Joint Committee and 

amc:ndmmts to circulate: and to refer 
to Select CominitICC. 6336. 6483. 
6soa, 61104-1I. 68.43. 6853-54. 

, Code of Criminal Procedure (Ammdment 
BIB (By Sbri S. V. Ramaswamy)o-
Motion to me:r to Select Committee. 

61104-11.6843,6854. 
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SINHASANSINGH, SHRI __ ul. 

Companies Bill-
Motion to refer to J«nt Committee and 
'amendment to circ:ulate. 6319-27. 

6327-30. 6423. 
Demands for Grants. 19S4-5r-

Ministry of CommunicatiOlll. 31199. 
3906. 3907. 
Motion to redul:C the Demand-

Delay in publication of Marter Com-
mittee Report etc. 31199. 

Demands for Grants, 19S4-5S-Railway-
Ordinary Working EJ;penees-Labour 

Welfaro-
Motion to reduce the Demand-

Lack of sufficient quarters to Railway 
.staff. 1618-20. 

Demand, for SupplementaTy Grants for 
1953-S4-
Mioistryof Transport. '616-

Finance Bill-
Considemion of ClauSC!l. 5403, S409, 

5410,5411-12, 54135425. 5428. 
High Court Judges (Conditions of Servil:C) 

Bill-
Motion to pass as amended. 5686-91, 

5693. 5696. 
Resolution r. working of administrative 

mac:binery and methods at the Centre. 
4999-5000, 5023-31, 6191. 6193. 6217. , 

SIVA. DR. GANGADHARA-
Leave of absen~Recommendation of 

the Committee on .bsenl:C of Members 
from the Sin iogs of the House. 3396. 

SMAlL-SCALE INDUSTRIES-
SU under "Industry(ies)". 

SOAP- . 
Demands for Grants, 1954-55-
Industries-
Motion to reduce the Demand-

Policy reprding Indian concerns and 
foreign conc:crns such .,- and ink 
industries. 4648, 4805. ' 

Ministry of CoIDIIICIQ: ad Industry-
Motion to reduc:e the Demand-

ClOlUTC of several textile mills, an silk 
factories. small-scale shoe and 
--factories. 4642. 4Sos. 

Union Excise Duties-
,Motion to reduce the Demand-

Dutieaon cloth betelnuts ad washing-. 
4821. 4975. 

SOAP FAcroRIES-
Su "FICtOry(ieI)". 

SODHIA. SHRl K. c.-
Code of Criminal Procedure (Amendment) 

Bill-- (Omission of Sections 268. 284 
and 309 and amendmCDt of Sec:cien 
286 etc. by Shri-) 
Motion to consider. 3197, 3198. 

Companies Bill--
'Motion to refer to Joint Comminr:e. 

and amendment to citculate. 6158. 
6378-83. 

Finanl:C Bill-
Mouon to consider. ~358. 
Consideration of Clauses. 5400-01. 

Minimum Wages (Amendment) Bill-
Consideration of aauses. 2203 
Motion to pass a8 amended. 2209- 10. 

Press (Objectionable Matter) Amendment 
Bill-
Consideration of Clauses. 2 II 0- fl. 

SOMANA, SHRI N.-
Code' of Criminal ProI:Cdure (Amend-

ment) Bill-
MotioI! to refer to Joint Committee 

and amendments to refer to Select 
Committee and to circulate. 6504-

Coffee Market Expansion (Amendment) 
Bill-
Motion to refer to Select Committee. 

7762. 
General discussion of the General 

Budget, 1954-55. 2447-53. 
Special Marriage Bill (as pasaed by' 

Council of States)-
Motion to con~der. 7855-58, 7865-65. 

SOMANI, SHRI G. D.-
Demands fOt Grants, 1954-55-
Grants-in-aid to States. 4948. 
Industries-
Motion to redUI:C the Dernand-

Policy of industrial development. 4749-
55· 

Ministry of Commerce and Industry-. 
Motion to reduce the Demand-

Failure to allow the introduction of 
rationalization in various industries. 
4646, 4750-53. 

Failure to carry out the recommenda-
tions of the Tariff Commission. 
4646, 4753-54· 

Failure to work Industrial Deveiop-
ment and Regulation Act in interests 
of industry. 4754-SS. 

Policy of fixing uneconomic prices for 
controUed (oods. 46.46, 4753-54-

Ministry oC Finance--
Motion to redul:C the Demand-

Failure of the Government to raise the 
standard ofliving of the people. 4943-
48. 

Miscellaneous adjustments between the 
Union and State Governments. 4943-
48. 
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SOMANI. SHRIG. D.-,d. 
Geoenl discuaeKIn of the ~ Bud-

get. 1954-55· ~56z-69. . 
Geoenl ditcussion of the Railwl.}' Bud-

get. 1954-55. 1081-87. 
SOlmi AVENUE-
Demands for Grants. 1954-55-

Ocher Ovil Wor~ 
Motion to miuc:c the Deuw!d-

Need to introduce aD inquiry into the 
p~ paid for fumiture in the 
M.P's. flat. in North mcl-_ 3927. 
39~8-30, 3970-11• 

SOUTH EAST ASIA-
CalliDa Attention to Matter(a) of UrpIU 

Public: Imponanc:e-
CoD.cc:tive Dcf= ArraFmcuta for-

and. the Western Pacific. 4919-32. 

SOUTH-EAST ASIA DEFENCE ORGA-
NISATION-
Motion r. International Situation (Subs-

titute Motion adopted). 7544> 7545· 
SPECIAL MARRIAGE BILL-

S.. UDder "Bill(s)". 
SPECIAL MARRIAGE BILL. 1954 

(PASSED AS AMENDED BY COUN-
CIL OF STATBS)-

S4. under" Bill(I)". 

SPECIAL POLICE ESTABLISHMENT-
.DemaDda for Graats, 1954-55-
Policc-

Motion to reduce the Demlmd-
Special Police Establiabmem's activi-

ties. 4050, 4073, 40811-89. 41U. 
4DI-n, ~04. 

DamaldI for GranIS, 1954-55--Rail-~ 
.MiIcd11lll"Olll ~ 

Motion to reduce the Demand-
Work of the -. 141140 1539. 

SPEECH(ES)-
ReponiIIg of -- in PreSI. 2781-83. 

SREEHAlUKOTA.-
Demlmda for Grants. 1954-55-

Indian Posts and Tdeanelll1lDeDt 
(lnch,ding Working )-
Motion to reduce the Demand-

Need for increuiDg pemaJ. IDd tele-
IJII hi faciliticl in leota ~ 
in ~ellore District. 3805. 3908. 

STAFF ARTISTS-

s.. "EmpJoyee(l), Govemment'·. 

STAFF OF ALL INDIA RADIO-
S. "EmpJoyee(s), Government". 

STAFPOF CML AVIATION DEPART-
MENT-
s .. "Employec(.), Govemmezu". 

STAMPS-
Demauda for Gruus. 1954-55. <4812. 

4823-4918. 4926-75, 49'J7. 
DemIDd, for Grants on Aa:ount. 1687. 

1693. 
~ for Supplementary Gtmu for 

1953-54- 583-8S. 
Demands for S1!pplemcutary Grams in 

respect of PEPSU for 1953-54. 620-
21. 

STANDARD OF LIVING-
Demands for Grants, 1954-55-

Ministry of FinaDce-
Motion to reduce the Demand-

Failure of the Government to nile 
the ---4 the people. 4817. 4820. 
4885-87. 4890-93t 4943-48, 4975 .. 

Reorientation of the prescut Budpt 
policy to suit the ptoductive aD4 
nual economy IDd to raise the -. 
48~ 4888-go, 4975. 

STATE(S)-
Demands for Grants. 1954-55-

Espcncbture on displaced pelsona--
Motion to reduce the Demand-

Delay by the Centre in autboriainc 
--Governments regarding dilb!lr-
aement of allc:>tlcd grants for displa-
ced persons. 3S68, 3702-03. 

Gruua-iD-aid to States-
Motion to Rduce the D~ 

Fcaaibility of appointini a Parlia-
mentary Commission to supervise 
and c:hed:: up aDd also to repan to 
the Parliament the apenditure 
Gruua-in-aid made by the Puna-
ment to the various -. 482.3. 
4846-50, 4952-56. 4975· 

Inadequate provision for Jbe welfare of 
the Scheduled Castes and Tribel ill 
Part 'C' -. 4823. 4975. 

Ministry of Transport-
Motion to reduce thl! Demand-

Failure to lay down a' uniform policy 
• for the management of .tl'IIIIIport 

services in the -. 4418, ~23. 
~6-~.4444-S2..4455-62, 4463-63. 
4466.4469-71. 4413. 

MiIc:ellaneoua AdjueuDcntB between the 
. Union mci State Govemmeata--
Motion to reduce the DemaDd-

Adjumncut ofJ'!-ymcntS to Part B--
for the administration of the lDdim 
Arms At:t. 4823. 4975-

Statementa of' the State-wise poaition of 
eJection petiti_Laid 011 the Table. 
256-57. 

STATE ACQUISITION OF LANDS FOR 
UNION PURPOSBS (VALIDATION) 
BILL. 1954 (AS PASSED BY COUNCIL 
OF STATES)-
S4I under "BwCa)". 
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STATE EMPLOYEES-
S.e "Employee(s), Govemm~". 

STATE ENTERPRISE(S)-
Demands for Grants, 1954-55- " 

MistelIaneous DepartmcDU and Expendi. 
ture under the Ministry of Finance-
Motion to reduce the Demand-

Policy legarding th_. 4822, 4952-
540 4975· 

STATE EXCISE DUTIEs;..... 

Demands for SuplementaJ;y Grants in 
respect of PEPSU for 1953-54- 620. 

STATE FACfORY(IES)-

Demands for Grants •. 1954-55-
Ezpenditure on displaced person_ 

Motion to reduce the Demand-
Failure of Govemment to "readjust" 

unsatisfactory non-agricultural' 
schemes by di.rectly opening--on 
planned basis for. employing .~fu
gees instead of grannng small bu8IDes5 
loans. 3570. 3598-3600, 3702-03. 

STATE(S). LINGUISTIC--

Demands fOl Grants , 19S4-5S-Railwar-
Ordinary Working Expenses--Administra-

tion-
Motion to reduce the Demand-

Recruitment to be based in proportion 
to the population of linguistic States. 
1485. 1539. 

STATE(S), PART 'C'-

Demands for Grants, 1954-55-
Ministry of States-

Motion to reduce the Demand-
Control over administration of --. 

4046, 4126, 4158-59. 4206· 
STATE(S). REORGANISATION OF-

Demands for Grants, 1954-55-
Ministry of Home .Affair-. 
Motion to reduce the Demand-

Policy of redistribution of States on 
Linguistic basis. 4047.4090-91.4092. 
4100-01,4109-140 4II2, 4II4, 4172-73, 
4182-86,4195.4204-

STA TEMENT(S)-
Cal1ing Attention to Matter(s) of Urgent 

Public Importance-' 
-- by Pnme Minister Te applicability 

of the North Atlantic and Anglo-
Port:ugUesc Treaties to Goa. 
4807-10. 

Consolidated -- showing action taken 
by Government on various. assurances 
etc. given during Sixth Session, 1954-
Laid on the Table. 6557. 

-- containing replies to certain memo-
randa in connection with Demands for 
Grants (Railways) 19S4-5S-Laid on 
the Table. 7740-41, 7170. 

STATEMENT(S)-contd 

-- correcting leply given to a Supple-
mentaty Question on Starred QuestiOD 
No. 932-Laid on the Table. 7859-
60. 

-- of action taken on Film Enquiry 
Committee's recommendati~Laid 
on the Table. 7740. 

-- on Korea-Laid on the Table. 
2323-29. 2330-31. 

-- Te Commonwealth Finance Mini~!ers. 
Conference held in Sydney. 250-55. 

-- Te developments in French settle-
ments in India. 4140-52. 

-- rf Indian Cattle Preservation Bill 
6235-41. 

-- ~e Indian Catde Preservation Bill~ 
1952 of Seth Govind Du. 7994-
8005· 

-- Te. Indo-China. 5576-83. 
-- Te. Indwtries Development Cor-

poration. 559-60. 
- reo negotiations with Pakistan on 

problem of evacuee property-Laid 
Qn the Table. 6782. 

-- 1e Planning Committee for Adminis-
trative Staff College. 783-84. 

-- Te. purchase of tractors for Central 
Tractor Organisation. 7982"94-

-- Te rice deal with Burma, 1575-
76 .. 

-- Te. site for new steel plant. 32-33. 
-- Te. tenders not accepted by the 

India Store Department, London-
Laid on the Table. 5252. 

-- Te. U. S. Military aid to Pakistan. 
963-74· 

-- showing action taken by Govern-
ment on the recommendation contained; 
in the Fifth Report of Estimates Com-
mittee-Laid on the Table. 8108-10. 

-- showing the redistribution of seat 
of elected Commissioners on the Cal. 
cutta Port Commission-Laid OD 
the Table. 5705-
-- showing the redistributiion of 

seats of elected trustees on the Madras. 
Port Trust-Laid on the Table. 5706. 

Supplementary -- Nos. XII, XII,. 
XI, VI and I and X and VI 
showing action taken by Government 
on assurances. etc. given during the 
First Session. 1952, Second SessiOD 
1953. Third Session. 1953, Fourth 
Session, 1953 and Fifth Session. 1953. 
of House of the People and Fourth 
Session, 1951 and Fifth Session, 195~ 
of the Provisional Parliament respec-
tively-Laid on the Table. 1386. 

Supplementary -- Nos. XIII, XIII. 
XII, VII and II showing action takeD 
bv Government on various assurances, 
promises and undertakings given 
during First Session, 1952. Second 
Session. 19~2, Third Session. 1953, 
Fourth SeSSIon, 1953 and Fifth Session 
1953 of House of the People -Laid 
on the Table. 2653-54-
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STATEMBNT(S)-c:tmr4. 
Supplementary - Nos. XIV. XIV, 

Xlll, VIII. 1 (SU(F$tiooa), III and 
Xl, showing action taken by Govern-
ment on various anurances etc. given 
durinc Firat Session. .1952. ~nd 
Session, 1952. Third Session. 
1953, Fourth Session 1953. 
FIfth Session. 1953 of House 
of the People and Third Session 
(Second Part), 1951 of the Provisional 
Parliament respectively-Laid on the 
Table. 3921-22. 

Supplementary -- Nos. XV, XIV. IX 
and IV showing actiQn taken by G0-
vernment on various assurances. pro-
mi&e& and undertakings given during 
Fint Session. 1952. Third Session. 
1953. Founh SC$Sion, 1953 and Fifth 
Session, 1953 of House of the People 
-Laid on the Table. 5153-54-

Supplementa~ -- Nos.' XVI. XV. 
XV, X. V and XI and VII showing 
action taken by Government on various 
assurances etc. given during. First 
Session. 195:1. Second Session. 1952, 
ThiTd, Session. 1953. Founh Session, 
1953 and Fifth Seuion, 1953 of House 
lIf the People. and Fourth Session, 1951 
"od Fifth Session. 19S2 of the Pro-
~sional Parliament respectively-
Laid on the Table. 6557-58. 

..supplemenwy - Nos. XVII. XVI. XVI 
XI and VI and VIII and VI &bowing 
action taken by Government on various 
assurance&, promises and undertakings 
given during the First Session. 195:1 
Second Session. 1952. Third Seiaion 
1953. Founh Session. 1953 and Fifth 
Session, 1953 of House of the P~ple 
and Provisional Parliament respectively 
--Laid on the Table. 7979-8<>. 

STATIONERY AND PRINTING-
Demands for Grants. 1954-55. 39:13. 

3928-7[. 3973· 
Demands for Grants. on Account. 1687, 

170 7. 
Demands for Supplementary Grants. for 

19!)3-S4. 616-17. 
STATIONERY DEPARTMENT. CAL-

CUTfA-'-
Demands for Grants, [954-55-

Ministry of Wods, Housing and Supply~ 
Motion to reduce the Demand-

Retrenchment of quasi-permanent staff 
of Stationery Departmalt in 
Galcutta. 3925. 3957. 3969-70. 3971. 

TATISTICS-
1>eIlUlDds for Grants. 1954-55-

f'..ommercia1 Intel1ilence and Statistics-
Motion to reduce the Demand-

Arrangements for obtaining <:OIDrIlCrc:ial 
--which are quite inadequate. 4650, 4Sos. 

-----.----.----~----------STATISTICS-,.,. 
Commen:iallDteUileDce and Swisties-

cmud. 
Motioo to reduce the demand-_conr4. 

Failure to collect and maintain propcz 
-- reprdins trade and cxmunercc. 
4650, 4850. 

Fa.Uure to maintain proper 8tatistics re-
lating to IIW)BgIDg agency f\mu. 
4650 • 4805. 

ManDer in which industrial produedon 
and trade -- are worked. 4650. 
04805. 

Publication of all -- in all regional 
languages. 4651, 480.>. 

STEEL PLANT(S)-
Calling Attention to Matter(s) of Ul'Icut 

Public Importance-
Site for the location of new-. 6780-12. 

Statement re. site for new --. 32-33. 
STORES, ARMY-
Demands for Grants, 1954-SS-

Defence Service. Effective-Army-
Motion to reduce the Demand-

Corruption prevaJent in the purc:hue 
and sale of stores. Z987, 3IU-IS. 
3143. 3lO7-13.3209.3~S-47· 

Policy re. dcclanltion and disposal of 
surplus serviceable stores through 
the D. G. S. & D. 299(1, 3144-

STRIKE(S}-
Motion for adjourrunent-

Teachen;' --in Calcutta. (DiJalJorMtI). 
137-41• 

SUBORDINATE LEGISLATION. COM-
MITTEE ON-

.. Plnentation of First Repon :1426. 
SUBRAHMANYAM. SHRJ T.-

Demands for Grants, 1954-55-
Capital Outlay on Multipurpose River 
Scbem~ 
Motion to reduce the Demand-

Failure to !pve adequate finance to AD-
dhra State to bring lands in T1UlP-
bhadra Project area under cuIti'f'll-
tion·4250. 

Ministry of Inigation and Power. 
Motidn to reduce the Demaml-
Unsatisfactory policy regarding Multi-

purpose River Schemes. <P4i-49-
Multipurpose River Schemes. 4:148--50. 

Finance Bill- . 
Motion to consider. 5:116-81. 

SUGAR-
Demand8 for GrantS. 19S4-SS-

Ministry of Food and AgricuIture-
Motion to n'duce tbe Demand-

PoliCY·3466. 3484-9Q,3Sl~11. 3S4'. 
SUGAR POLlCY-

DemandI for Gtants, 1954-5r 
Miniatty of Food and Agrieutnu-

Motion to reduce the Demmd-
Supr Policy. 3466. 3414-90. 3516-17. 

3547. 



INDEX TO DEBATES, PART II, 8TH SESSION, 1954. 189 
SUGAR-CANB-

Demands for Grants, 1954-55-
Agric:ultw:o-

Motion to reduce the DCIIWld--
Quality of.-. 3468. 

Ministry of Food and Agril;uIture-
Motion to reduce the DCIIWld--

F'IDtion of ClIne price. 3466, 3476-77 , 
3483-8.4. 3S16-17. 35Z3-29. 

Motion for AdjourD.l11CDt-
lncreaae in price of --. z1-31. 

SUNDARAM. DR. LANKA-
Allowances of Members. Z4Z40 Z4ZS. 

OoDUDiItCC on Assurancca-
Presentation of the Fint Report. 68:21. 

Commonwealth Finance MiDislCrs. 
Sydney Conference. :zz64-76, zz8S. 
Z316. 

Companie1! Bill-
Motion to tefer to Joint Committee and 

amendment to circulate. 6039. 6145. 
6%73. 

Copies of Notes on certain points raiJcd' 
by Members during the Debate on the 
Finance Bill-Laid on the Table. 6671. 

Delivery of Books (public Libraries) Bill-
Motion to consider. S593-94. 

Demands for Grants, 1954-55-
Extcma1 Affairs-

Motion to reduce the Demand-
Lack of a policy of effective friendship 

towards our neighbouring Nations, 
in particular Mghanistan, U.S.S.R. 
China and Burma, through pacts of 
non-aggrcssion. to meet the situation 
creaICd by the Pakistan-U.S.A. and 
Pakistan-Tuckey Military Aid 
Pacts. 2805. 

Measures to be taken in consequence 
of the Military Pact between 
U. S. A., and Pakistan. 2943-48. 

Need for a more positive attitude to-
wards Communism. 2943-45. 2946. 

Industries-
• Motion to reduce the Demand-
Policy of industrial development. 4744-

46, 4789. 
Ministry of Commerce and Industry-

4747-48. 
Motion to reduce the Dcmand-

Continuance of Imperial Preferen-
ces,4747. 

Failure to promote cottage indus-
tries. 4848-49. 

Policy reo export and import. 4740-44. 
Unhelpful trade policy of the Govern-

ment. 4740-44. 
Ministry of Finance. 4974-75. 
Ministry of Home Affairs-

Motion to reduce the Demand-
Christian Missionaries activities and 

scope of religious freedom. 4[04. 
Demands for Grants, 1954-55-

Railways. [396, 1398, 1481-82, 1483, 
14B4, t 589-90. 

SUNDARAM. DR. LANKA-co.rtd. 
Demand~ for Grants. 1954-55-cDr1ld. 

Ordinary Working Expcnscs-Adinina- J' 
tration-

Motion to reduce the Dcmand-
Recommendations of the Pay Cc!ur 

mission etc. for ministerial at aft. 
1484-

Railway Board-
Motion to reduce the Demand-

Reoognition of Trade Unions. 1 399. 
Delimitation of constituenciea. 7291~ 

7292, 7295, 7304, 7306-15, 7318-
7319, 7327. 7487, 7488. 

Discussion reo issue of Ordinances 
95-101, 109. 112, 115. 

Distribution of Budget Papers. 1281-
82. 

Finance Bill-
Motion to consider. 5167-74, 5354-55, 

5357· 
GcneraI disct1ssion of the Genera 

Budget. 1954-55. 2666-72. 
Motion for adjournment r_ 

Failure of Government to bring in a 
motion to discuss Calcutta situation. 
237-39,242. 245-46,281-86.298,299. 
Kumbh Mela tragedy. 21. 

Motion on Address by the Presi dent ' 
142, lSI, 163, 166, 167. 

Motion reo International Situation 
(Substitute Motion adopted). 7521. 
22, 7565-72. . 

Motion r,. Seventh Report of Committee 
on Private Members' Bills and Resolu-
tions. 6176. 6180, 6181. 

Press (Objectionable Matter) Amendment , 
Bill-
Motion to consider and amendment to 

circulate. 1721,,22, 1741-42, 1744 
1885. 

Consideration of clau'ses. 2099-2100• 
Motion to pass as amended. 2125-29 • 

Report of I.F.C. Enquiry Committee_ 
1211-12. 1212-25, 1227, 1237. 1275, 
2078, ze82, 2085, 2086, 2087, 2090· 

Resolution reo salary and allowances to 
Members. 3375, 3383-84. 

Resolution reo Second Chamber at the 
Centre. 3998-4003. 4013, 4018. 

Salaries and Allowanccs of Members of 
Parliament Bill-
Consideration of clauses. 7406, 7434-38 

7463-65, 7474. 747S. 7476. 
Statement reo U. S. Military aid to Pakis-

tan. 974. 
SUPERANNUATION ALLOWANCES 

AND PENSIONS-
Demands for Grants, 1954-55-. 

4813-14, 4823-4918, 4926-75, 4978. 
Demands for Grants on ACcount. 1637~ 

1694. 
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SUPPLBMBNT'ARY DEMANDS POR 
GRANrs (RAILWAYS). 1953-54-

F~-esentation of statement re.-. Z55. 
SUPPLIES-

Demands for Grants, 1954-55-
Misce1Janeous Departments ,and Expc:n-

dirurc under the Ministry of Works. 
Housing and Supply-
Motion to reduce the Demand-

Purchase and Supply Organisations in 
India and abroad. 3927, 3954-55. 
3965-67, 3971. 

Supplies 3923. 3928-71, 3972. 
Motion to reduce the Demand-

Inadequate supply of iron-materials 
for agriculrurc implements and for 
other productive purposes. 39%6. 
3971. 

Demands for Grants on Account. 1687. 
170 7. 

SUPPRESSION OF IMMORAL TRAFFIC 
AND BROTHELS BILL (BY SHRI-
MATI KAMLENDU MATI SHAH)-

See under "BiII(s)". 
SUPPRESSION OF IMMORAL TRAFFIC 

AND BROTHELS BILL (BY SHRI-
MATI MANIBEN PATIlL)-

, See under "BiII(s)" 
SURESH CHANDRA, DR.-

Demands for Granu, I954-SS~ 
External A:ffain-

Motion to reduce the Dcmand-
Basic principles underlying the for-

eign policy. 2826-%9. 
Lack or a policy of effectivefricruiship 
tDwards our neighbouring nations, 
in particular AfghaniSt!lU, U.S.S.R., 
China and Buraw, mcoll,lh pacts of 
non-aggressio.1, [0 meet the situation 
created by the Pakisum-U.S.A. and 
Pakistan,. Turkey Military Aid Pacts. 
Z828. . 

Liquidation of foreign pockets in 
India. %830-31. 

Publici ty by our embassies 
abroad. 2830. 

D:mands for Supplementary Grants rei 
11)53-54-
Ministry of Irrigation and Power. 612. 

High Court Judges (Conditions of Service) 
Bill-
Motion to pass l1li amended. 5691. 

Resolution reo Seoood Chamber at the 
Centre. 4021. 

Resolution n. working of administrative 
maclI.inery and methods at the Centre· 
6205. 6206. 

Wornen's and Children's Institutions 
LiCClllling Bill (by Shrimati Manibcn 
PateI)-
MotIon to consider. 5572-74-, 

SURVEY-

Demands for Grants, 1954-55-Railways-
Miscellaneous Expenditure-

Motion to reduce the Demand-
-- of Halya)-Karwar Railway line. 

1484, 1539. 
-'- policy. 1484, 1494-97, 1539. 

SURVEY, GEOLOGICAL-
Demands for Grants, 1954-55-

Miatc1laru:o:JB Departments and Espm-
diture under the Ministry of Food and 
Agriculture-

Motion to reduce the Demand-
-- and tube-wells in Kistna and 

Godavari River basins. 3469. 

SURVEY -OF INDIA-
Demands for Grants on Account. 687, 

1701 . 

SWAMI, SHRI SIVAMURTHI-
Demands for Grants, 1954-55-

Agriculturo-

Motion to reduce the De~d-
Co-opcrative farming system. 3468. 

Model farms. 3468. 
Aviation-

Motion to reduce the Demand-
Working of Air Corporation with 

apccial reference to its failure in 
avoiding accidents. 3805. 

Civil Veterinary Services-
Motion to reduce the Demand--

Civil veterinary facilities in rural 
are8B. 3468. 

Commercial Intelligence and Stttistl~ 
Motion to reduce the DanadU-

Control of unwarranted fluctuation 
in the market prices of agricul-
tural products. 4650. 

Failure of the Government in not 
finding adequate external and 
interna1markcta for handloom 
products. 4651,4702-09. k 

Publication of aU statistics in all re-
gional langUages. 4651. 

Cultoms-
Motion to reduce the Demand-

Corruption that i& prevailins in tbe 
Customs Department. 48ao. 

Indian Posts and Telegraphs Dcpartmont 
(Including Working Elcpenaes). 380:1, 
3856-64. 
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SWAMI, SHRJ SIVAMURTHY--contd. 
Demands for Grams, 1954-5S-td. . 
Indian PoSt and Tcbmlphs Department 

(ll3cluding Working Bxpl'nses)-contd. 
Motion to reduce the Demand-

Creation of New Cadre of Assistant 
Inspectors of Post Officu. 3859. 

Inadequate accommodation in Post 
Offices. 3863-64. 

Increase of Jay scales of Hyderabad 
state Post emplOyees. 3802. 

Introduction of mobile post offices in 
rural areas. 3802. 

Opening of telegraph offices in all taluk 
headquarters in Hyderabad State. 
3802. 

Providing postal facibties in all villages 
with a population of one thousand 
or more. 3802. 

Providing telephone offices in all talui: 
and big busmess centres in Hydera-
bad State. 3803 

Industries-
Motion to reduce the Demand-

Failure of the Five Year Plan to 
promote the basic industries fot the 
production of capital goods. 4649. 

Failure to encourage cottage and 
!!mall scale industries. 4702-<l9 
Failure to give price protection and to 

find markets for products of cottage 
industircs. 4702-09. 

Failure to suppon and encourage the 
leather and tanning industries. 4708-
09· 

High cost of production of handJoom 
cloth due to false gradation of cotton 
and manipulated cost of yarn by 
mill owners. 4649. 

Installation of spinning mills OD small-
scale and co-operati'Ve basis ir1 
all cotton growing distrias. 4649. 

Neces!ity of avoiding competition 
between handlllOtll produas and uilll 
products by nationalising all the big 
mills. 4649, ~702009. 

Pollcy of encouragement of cottage and 
1IIl18)) scale industries. 4702-Q9. 

Sad plight of handloom weavers. 4702-
09· 

Unsatisfactory condition of handloom 
weavers and the handloom industry. 
4648, 4702-Q9. 

Medical Scrvices-
Motion to reduce the Demand-

Inadequacy of medical assistance and 
hospitals even in towns. 4590. 

Meteorology-
Motion to reduce the Demand-
Publication of meteorological forecasts 

in detail in regional languages etc. 
3805. 

Ministry of Commerce and Industry-
Motion to reduce the Demand-
Constitution and working of the Cottage 

and Village Industries Board. 
Dire distress of handloom weavers and 

dismal condition of handloom indus--
tf). 4702-09. 

SWAMI SHlU SIVAMURTHI-comd. 
Demands for Grants, 1954-Sr-amrd. 

Ministry of Commerce and Induqtrv-c0nt4. 
Motion to reduce the D~and--cofttd. 

Failure to give adequate ptOteaion and 
encouragement to cottage and small 
scale industries. 4702~. 

Failure to promote cottage industries. 
4647, 4702-<l9. 

Ministry of Finance-
Motion to reduce the Demand-

Failure of the MinisJrY to provide 
more finance for education, health, 
agriculture and small scale indus-
nies. 4820. 

Re-orientation of the present Budget 
policy to suit the productive and 
rural economy and to raise the 
standard of living. 4820. 

Ministry of Food and Agriculture--
Motion to reduce the Demand-

More funds for agricultura1 develop-
ment schemes. 3467. 

New outlook of the Ministry to sotYc: 
the agricultural problcDM. 3467. 

Ministry of Health-
Motion to reduce the Demand-

Failure of the Ministry to allot more . 
funds in the budget for expansion 
of medical facilities on a large scale 
in rural areas. 4589. 

Negligence of the Ministry in the 
matter of encouraging the Ayur-
vedic system of medicine and 
opening of Ayurvedic centre. 45119-

Ministry of Home Atfairs-
Motion to reduce the Demand-

Interim repon from the States Re-
organisation Commission regarding 
Kamataka Province. 4049- , 

Ministry of Transpcrt-
Motion to reduce the Demand- . 

National highways Ind bridges in gene-
ral and particularly in Kamatak. 
4418. 

Ministry of Works, Hou!ing and 
Supply-
Motion to reduce the Demand-
,Help for private housing societies and 

public co-operathes. 3925. 
Housing facilities fot Harijans and 

agricultural labourers by supplying 
cheap housing materials. 3925. 

Miscellaneous Depanments and Expen-
diture under the Ministry of Food 
and Agriculture-- . 

Motion to reduce the Demand-
Co-operative Inigational Societies and 

tube-wells in Hyderabed State. 3469. 
Miscellaneous Departments and Expendi-
ture under the Ministry of Commerce 
and Industry-

Motion to reduce, he Dcmand-
Dissolution of certain depamnents 

whose functions are unnece89U'J, 
overlapping and superfiuous. 4653. 

IncfficietlC} and negligence of the Tex-
tile Enquiry Commission in chec:ItiDg 
manipulation in price and gradation 
of yam. 4651. 

-----------------
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SWAMI. SHRI SIVAMURTHY-cQIl4. 
Demands for GIants, 19S4-5S--Id. 

Portl IIDd Pilotage-
Motion to reduce the Demand-

Development of pont In North and 
South Omara. 4419. . 

NcPigcnce to develop lllltural porta of 
:Karwar and Bhatkal. 4,,19-

Public Health-
Motion to reduce the Demand-
Pr01lision of more UIIIIloriums to cbeck 

the spread of tubelculosia etc. 4S9Q. 
Supplies-

Motion to reduce the Demand-
Inadequate supply of iron-materials 

for agriculture implements and for 
other productive purposes. 39.26. 

Tans OJ] Inanne including Corporation 
Tax and Estate Duty-
Motion to reduCe I he Demand-

Income Tax policy and its failure to 
atop corruption among the loc:al 
ofIic:ials. 48:U -22. 

, Taxes on Income including Corporation 
Tax and Estate buty-

Motion to reduce the Demand-
lUcruitment of aflicers for collection 

of Estate Duty frOm the Central 
Excise Department. 48u. 

Union Excise Duties-
Motion to reduce the Demand-

Differences in the pay scales of the 
officials of the Cennal ExciJe 
Department and the officials of the 
Income-Tax Department. 48z1. 

Increaae in the pay of Central Excise 
RInge Officers. 48z1. 

Demands for Grants. 19S4-Ss-Railwaya-
Construction cf New Lin--Capital and 

Depreciation Reserve Fund-
Motion 10 reduce the ~ 

Construction of Bagalkot-Raichur line 
. via Hatti Gold Mines. 1644-

Construction of Hoepet-Devanagere 
line VIa Sllndur and Hadapth. 

1645· " 
Miscdlaneous Expendlture-

Motion tor educe the Demand-
Survey of Halyal-Karwar Railway 

line. 1484. 
Survey policy. 1484. 

Ordinary W~rking Expenae&-Labour 
Welfare-
Motion to reduce the Demand-

Creation of a Labour Wd£ue Fund. 
1593. 

RIilway Board-
Motion to reduce the Demand-

Policy with regard to staff. 1474-76. 
Reduction of pay of high officiab to a 

maximum of R.I. z.ooo. 1400, 
1472-73. 

Finance Bill-
Consideration of Clauses. 5437. 

Resolution ,.. Retervation of production 
of ,_, and dJwtiu for handloom 
induttry. 6":Z3-3Z. 

SW'Al\4INADHAN, SHRIMATI AMMU-
,DeIlW1da for GJants. 19S4-SS-

Medical Services. 462o-u. 
General discuaioo of the GeaenI Bud-

Hiut:~~2bf~l~ilJ_ 
Motion for conc:urrence in the rec0m-

mendation of Council of States 
to join the JoiD! Gommiaee. 7Ul. 
7241-44. 

SWAMY. SHRI N. R. M.-
Salaries and Allowance. of Memben ot 

Parliament &i11-
Consideration of clausea. 7420. 

SWARAN SINGH. SARDAR-
Abducted Persc:lD$ (Recovery and Reatora-

tion) Amendment Bill (all puaed b7 
Council of States)-
Motion to amsider 637, 664~5, 666-

67, 668, 669. 670, 7IE. 723.768-7S. 
Motion to pass. 779. 780. 

Demands for Grants, 1954-5S-
Ministry of Works, Housioa and Supply. 

3960-65. 3969-70. 
Motion to reduce the Demand-

Arrangements for induruial housing. 
396I~3. 

Low cost houses on the modds of 
tho&eexhibited at the ImemationaJ 
Low Cost Housing Exhibition. 
396.1-65. 

. Retrenchment of quasi-permanent 
staff of SUtioncry Department in 
Calcut tao 3969-70. 

MiIcellaneous Departments and Ex-
penditure under the Ministry of 
Works-
Motion to reduce the Demand-

PuIchaIe and Supply Orpnisations 
in India and abroad. 396s~7. 

Other Civil Works-
Motion to reduce the Demand-

Corruption in the C.P.W.D. 3911. 
Need to introduce an inquiry into 
the prices paid for furniture in the 
M. Ps. Bats in North and South 
Avenue. 3971. 

Non-iasue of tool. to the carpentera. 
ma90DS, electricians, wiremen etc. 
of the c.P. W .D. 3967-69. 

Notification under the Requi.sitioninl and 
Acquisition of Immovable Property 
M, 19S;-
Laid on the Table, 7274-75. 

Statement rI. tenders not accepted by the 
India Store Department. London-
Laid on the Table. S:ZS2. 

SYDNEY-

Commonwealth Finance Miniater'. 
- Conference." U62-2322. 
Statement U. Commonwealth Finance 
MiniaJen' Conference held in -. 
2SC>-SS· 
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SYED AHMED, SHRI-

Code of Criminal Procedure (Amendment) 
BiII-
Motion to refer to Joint Committee. 

, 6.430, 6445. 6449. 
Ccmpanies BilI-

Motion to refer to Joint Committee aDd 
amendment to circulate. 6037. 

Displ.~d Persons (Campcnlltion lind 
Rehabilitation) Bill-
Motion to refer to Joint Committee. 

7700. 
Point of Privilege. 7:l79. 

T 
TANDON, SHRJ-

Demands for Grants, 1954-55-
Ministry d Educatior-
Motion to reduce the Dernand-

Sound educati<'nal policy 3268-91. 
3402-03. 3404-10. 34:lO. 3440. 
3446, 3451. ' 

Di5J'lpccd Persons (Compensation and 
Rehabilitatior) EiII-
Mf'rion to refer to Joint Committee 

7719-23· 
Finance BiIl-

Motion to consider. 5307-23. 
General discussion of the General 

Budget, 1954-55. 2680-89. 
Government of Parr C States (Amendment) 

BiIl-
Motion to consider. 58, 59-60, 61-63. 
Motion on Address by the President. 

398-405. 
Motion re International situation. 

7630-34. 
Reporting of Speecbes in Press. :a,8I-

82. 
TANJORE-

Demands . for Supplementary • Grantll, 
1953-54 -- Railway&-
Ordinary Working ExpcnIes-Adminie-

tntion--
Motion to reduce the Demand-

Reclusificati on of ci ti es like Rajah-
mundry, Warangal and --.678, 
679-80, 684. 696-98, 700. 

TAPIOCA-
Tariff Commission Reports on protection 

to Sago (-- Globules) and C:lated 
Abrasives Industries, etc. -- Laid 
on the Table. 6558-59. 

r ARIFF COMMISSlON-
Demands for Grants, 1954-55-

Ministry of Commerce and Industry-
Motion to reduce the Demand-

Failure to carry out the recommenda-
tions of the ---4646, 4698-99, 
4753-54,4805. . 

Report of -- on continuance of pro-
tection to Sericulture Industry and 
Ministry of Commerce and Industry 
Resolution, Notification and State-
ment thereon -- Laid on tbe Table. 
33-34· 

138 LS.D.-16 

TAFIFF COMMIESlON-cOIIrd. 
Report ()f -- on fair retention prices 

of steel produced by Indian Iron aDd 
Steel Co. Ltd. -- Laid on the 
Table. 4152.-53. 

Report of -- OD Retention Prices of 
tinplate -- Laid on the Table. 
4358-59. 

Report of -- on revision of prices of 
cement and Ministry of Commerce 
and Industry Resolution and State-
ment thereDn -- Laid on the Tablci. 
33-)4· 

-- Reports on protection to Saao 
(Tapioca Globules) and Coated 
Abrasives Industries. etc. -- Laid 
on tbe Table. 6558-59. 

TARIFF POLICY-
Demands for Grants. 1954-55-

Ministry of Commerce and Industry-
Motion to reduce tbe Demand-

Failure to adopt a-- calculated to 
foster indigenous industry and 
trade 4644. 4657-5 11, 4SO~. 

TAX(ES)-
Demands for Granu, 1954-55-

Union Excise Duties-
Motion to reduce the DemBQd-
-- imposed on footwear. 4b1 

4975· 
TAXATION POLI(;Y-

Dcmand(s) for urant(s). 1954-~5-
Ministry of Fmance-

Motion to reduce the Dc:numd--
-- of tbe Government of India 

adversely affecting the lower is-
come group. 4817. 4819. 4901. 
4967-io, 4975· 

TAXES ON INCOME INCLUDING 
CORPORA I ION TAX AND ESTATB 
DUIY-
Demands for Grants, 1954-55.-

4812, 4823-4918, 4926-75. 4976. 
Motion to reduce the Dcmand-

Income Tax policy and its failure to 
stop corruption among the local 
officials. 4821-22, 4975· 

Re-assesstnent and levy of income-
to OD closed income-to cases of die 
pre-integration period without givinC 
adequate compensation to the Tn-
vanoore-Cochin States. 4821, 4975· 

Recruitment of officers for collection of 
Estate Duty from the Central ElIciIe 
Department. 4823, 4975· 

Demands for Grants, OIl Account. 1687. 
1693· 

TEA INDUSTRY-
Demands for Grants, 1954-55-

Ministry of Labour-
'MotIon to reduce tbe Demand-

Enforcement of the Minimum Waae 
Act in the---in Duars,areu Wcat 
Bengal. 37°9.3791. 
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TEA RULHS-
--, 1954 -- Laid on the Table. 

6557 •. 

TBACHHRS-
Demands for Grants, 1954-55-

Ministry of Education-
Motion to reduce the DemaDd.-

Scales of pay for --.3257. 3461. 
Staws aDd exmdltiom of lCn'ice of-

3%57. 3295-96, 3307-08, 3461• 
TBACHERS STRIKB-

Motions for Adjournment-
Failure of Government to brilll ia a 

motioo to discull Calcutta situation 
(Nqatiw4). 237-48,280-310. 

-in Calcutta (~ 137-41. 
TBK CHAND, SHRI-

Abducted Penons (Rec:overy and Res-
toration) Amendment Bill (as paseed by 
Council of States)-
Motioo to consider. 759, 762-66. 

Code of Criminal Procedure (Amendment) 
Bill-
Motion to refer to Joint Committee aDd 

amendments to circulate and to refer 
to Sdect Committee. 6623. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S.V. Ramaswamy)-
Motion to refer to joint Comtni tree aDd 

lIDlendment to circulate. 5974, 600p, 
6167-72. 

Motion to refer to Select Committee. 
~3· 

Demands for Grmu, 1954-S5-
Defence Sert'ices, Effective -- Navy-

Motioo to reduce the Demand-
Archaic coodition of Naval Veaela. 

3131-32. 
Ministry of Defence-

Motion to reduee the Demmd-
Failure to organize adequate citiaen. 

forces. 3129-30. . 
Modernisation of the services, partl-

c:ularly the technical mechanised 
arms of all the three senicea. 
3131>-3 1. 

Pinance Bill-
Consideration of clauIes. 5381-83. 

5385-87, 5388, 5389-91, 5392-93. 
HiDdu Marriage and Divorce BiU-

Motion for concurrence i8 the rec0m-
mendation of the Council of Statel 
to join the Joint Committee. 7259-
66. 

IDdim Arm, (Amendment) BiD-
(~./ Seaicm I tmda6 t1It4 
Uu6rtion of - uctimu 17A aNI 34: 
by Shri U. C. Pamaile)-
Motion to c:ontider aad lUDendmentt to 

circulate aDd refer to Select Committee. 
4556-60· 

IDdian Registration (Amendment) Bin 
(Amendment of Section 21 : by Sbri. 
S.V. Ramaswamy)-
Motion to citallatc. 3186-88. 

TEK CHAND SHRI-alIIId. 
Indi.n Rerittr&li-n (Amendm~nt) B:U 

(Amendm-nt of Sertio!1 21 : by Shri S.y. . ''\ 
Remlllwnmy) ·(;mld. 

Motion on Address by the Presi_ 
186-go. 

Resolution ,.. family planning. 2624-2S. 
Resolution re working of administrative 

machinefy and methods III the Cenne. 
50 31-36. . 

Special Marriaae Bill (u paaed by Council 
of States)-
Motion to exmsider. 7838, 7863, 

7952-65· . 
Voluntary Sun=d~r 01 Salaries (Ez~p

ljon from Tuatlon) Amendment Bl11-
Motion to consider. 5502-0]. 

Women'. aDd Children'. InstitutiOlll 
Licensing Bill (by Sbrimati ManibeD 
Patel)-
Motion to exmsider. 5555-58. 

TELEGRAPH OFFlCE(S) 
Demands for Grants, 1954-55-

Indian Posts and Telegnlf.hs DepartmeDt 
(Including Working ExpenseI)-

Motion to reduce the Demand-
Opening of-- in all Taluk beadquar 

tCl'l in Hyderabad States. 3802. 
3908. 

Tm.EGRAPH WIRE~ (UNLAWFUL 
POSSESSION) AMENDMENT BILL, 
1952-
Su under "Bill(s)". 

TELEPHONE-
Demands for Grants, 1954-55-

Indian Posts and TelegraEha Departmea. 
(Including Working Expenses)-
Motion to reduce the Demand-

Enension of--connectiOlll to ru,.1 
areas. 3807-08, 3go8• 

TELEPHONE OFFICES-
Demands for Grants, 19S4-5S-

Indian Posts and Telegrae,.ha DeparUllmt 
(Including Working F.xpemet)-
Motion to reduce the Demand- . ' 

Providing--in all Taluks and bit 
business centres in Hyderabad 
Stille. 38°3. 3868, 3869, 3908. 

TELKlKAR, SHRI-
Hindu Marriage and Divorce Bm ...... 

Motion for exmcurrence in the recom-
mendation of the CouDcil of Sbile 
to join the JaiD! O:Immittee. 718,. 
96· 

TENDERS-
Statement re -- not accepted by the 

India Store Department, London-
Laid on the Table. 5252. 

TERRI~ORIAL AND POLITICAL 
PENSIONS-
Demands for Grants, 1954-55. 

4813, 4823-4918, 4926-75. 4978. 
Demands for Grants on Account --. 

1687,1694-
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TERRITORIAL ARMY (AMENDMENT) THO~S, SHRI .M ~ontd. 
BII,L-
Su under "Bill(s)". 

TEXTILE ENQUIRY COMMISSION-
Demands for Grants, 1954-55-

Miscellaneous Departments and Expendi-
NrC under the Ministry of Commerce 
and Industry-
Motion to reduce the Demand-

Inefficiency and negligence of the 
-- in checking manipulation in 
price and gradation of yam. 4651, 
4805. 

TEXTILE MILL(S)-
Demands for Grants, 1954-55-

Mi ,istry of Commerce and I"dustry--
Motion to reduce the Demand-

Oosure of several--, art silk fac-
tories small-sca1e shoe and soap 

factories. 464Z,4805 
TBXTlLE MILL WORI(ERS-

Su "Labour". 
THOMAS, SHRI A. M.-

Code of Criminal Procedure (Amendment) 
Bill-
MotiOD to refer to Joint Committee aad 

amendmenu to circulate and to refer \ 
to Select Committee. 6416, 6478, \ 
6661,6839· 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S.V. RaIlIaswamy)-
Motion to refer to Select Committee. 

6661,6839· 
Coffee Market Expansion (Amendment) I 

Bill-
Motion to refer to Select Committee. 

718~-86, 179~· \ 
Companies Bill-

Motion to refer to Joint Committee 
and amendment to circulate. 6084, 
6II3-~3, 6128, 6~88,. 6341 .. 

Delimitation of consutuencles. 7344-
Demands for Grants, 1954-55-

Indian Posts and Telegraphs Department 
(IncludiUl Working Expenses)- . 
Motion to reduce the Demand -. 

3807-12. 
Extension of telephone connections to 

rura1 areas. 3807-08· 
Inadequate accommodation in Post-

offices. 3808. 
Providing postal facilities in all yjUap 

with a population of one thousand or 
more. 381D-II. 

Providing telephone offices in all 
Taluka and big business Centres In 
Hyderabad State. 3807-12. 

Ministry of Home Affairs--
MotiOn to reduce the Demand-

Vplifunent of scbeduled Castel. 
and Tribes and backward claaeJ 

4168. 
()-.erIeU Communications service-

General discussion of the Genera 
~udget. ~~59-6z, z333-38, z693 

HI~ Court Judges (Conditions of Service 
BII1-
Motion to coruider. 5646-41. 

Hindu Marriage and Divorce Bill-
Motion for concurrence in the rec0m-

mendation of Council of States to 
join the Joint Committee. 7090. 

Indian Registration (Amendment) Bil 
rAmendmcnt of Section ZI: by Shr 
S.V. Ramaswamyj- . 
Motion to circulate. 3184-86. 

Leave of absence granted to --. 
5353· 

Resolution re Working of administrative 
machinery and methods at the Centre. 
6190. 

Rubber (ProduCtiOD and Marketing) 
Amendment Bill-
Motion to refer to Select Committee 

and amendment to circulate. 6964-
Salaries and Allowances of Members of 

Parliament Bill-
CODsideration of clauses. 7423. 

THOMAS, SHRI A. V.-
Leave of absence - Recommendation 

of the Committee on Absence of 
Members from the Sittings of the 
House. 3396. 

TIBET-
Motion" International Situatioa 

(S~bsrir"re Motion ad",tlll) 
7495-91, 7539, 7547-49, 7556-6, 
7569-11, 7609· 

TICKETLBSS TRAVELLING-
S.e "Railway Tick:etlcss Travel1ina". 

TILPAT RANGE-
Calling attention to Matten of Ul&CDt 

Public Importance-
Traiic arranaements at lAP. diapiay 
-. 4036-40. 

TlNPLATE(S)-
Report of Tariff Commission on Reten-

tiOD Pricea 0(.-- Laid on the Tabl e 
4358-59. 

TITAGHUR. PAPER FACTORY-
~ for Granh, 1954-55-

MiDistrJ of Commerce and lnduatIy-
MtItioD to reduce the Demand-
TIle huae profits of the paper indua-

., especially the - -4645. 4805 

TIWARY, PANDIT D. N.-
Special Matti. Bill (as paned by the 

Council of States)-
Motion to COOIider. 7911-11. ( 38u. 

--~- .. ----....:..----------
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TOB!\CCO-
DellWlds for Grants. 1954-55-

Ministry of Commerce and Indusuy-
Motion to reduce the Ocmand-

Export and import p:>lic:y with refer-
ence to tobacco. 4643, 4fIos. 

TOOLS- . 
Demands for Grants. 1954-55-

O.her Civil Worb-
Motion to reduce the Demand-

Non-issue of - - to the carpenters. 
mansons. electricians wir men etc. 
of the C.P. W.D. 39:i6. 3958, 
3967-69.3971. 

TRACTOR(S) -
Statement re purchase of -- f)r 

Central Tractor Organisation!. 7982-
94-

TRADE-
Demands for Grants, 19S4-5S-

Commercial Intelligmce and Statistics-
Motion to reduce the Demand-

Failure to collect and maintain pfOPft 
swistics reprding-md <:D:n_~e 
4650.4805. 

Miniatry of Commerce and Industry-
Motion 10 reduce the Demand-

Failure to adopt a wiff policy ca1cuIa-
ted to foster iDdisenous industry and 

. . trade. 46#. 4.651:-58, 4805. 
MiDlItry of CommUDJCa:JOIlS-

Motion to reduce the Demand-
Failure of Government to stop CIOD-

flicting business interest for natiou-
lisation. 3801,3908. 

TRADE MARKS COMMITTEE-
Demands for Grants, 1954-55-

Misc:e1Ianeous Departments and E:cpendi-
ture undcf the MiDistry of Commen:e 
and Indu;try-

Motion to reduce the DcmaDd-
Working of the -- Forward Market 
~mission and Jute Enquiry Com-
mlwon. 4651,4805. 

TRADE POLICY-
Dt:m.nds for Grants, 1954-55-

Mi iltr)' of C<'lm:nerce a ld !ndustry-
Mo ;,)D to reduce the pemand-

Unhdpful-- of the Government 
46 46,4655-58, 4658-59, 467S-SS: 
4691-92.4738-39. 4740-44. 4no. 
4771.-73, 4786-88. 4197 ..... 800, 
4fIo5· 

TRADE UNION(S)-
~I tOr Grants, 1954-55-

AVlauon- . 
Motion to reduce the Demao:t-

F.uJure to recognise CIVil Aviation 
Department Employees Union. 
3806. 38.93, 3908. 

lndJan Posts and· Telegraph. Department 
~(~c,ludlllg Working Expensel)-
Mo!:lon to reduce the Demand-

Realignment of unions in the depart-
ment .. put forward by D. G. 
P 8t T •• 3&03. )908. 

TRADE UNI)N (S)-ctmtd. 
Ministry of Communicatlons-

Motion to reduce the Demand-
Polic:y of Air India Intema tiona! bt 

ignoring union of workers. 3801, 
3893> 3908· 

Ministry of Labour-
Motion to reduce the Deraand-

Obligatory recognition byempJoyen of 
re¥istered trade unions. 3707. 3791-

- ngbts of labour. 3706. 3761-62. 
3763. 3767. 3774-75. 3791. 

~ds for Grants. 1954-55 
RaillJtays-
Railway Board-

Motion to reduce the Demand-
RC<:Dgnition of Trade Unions. 1399-

1440-42. 1538. 
TRADER(S)-
Dem.a~s for Grants, 1954-55-

Ministry of Commerce and Industry-
Motion 10 reduce the Demand-

Failure to grant suitable busineu 
loans to the small .hoplu:epera 
and --of Tripura. 4643. 4805. 

TRAFFIC ARRANGBMENTS-
Calling Attention to Matter(s) of UrgeD!: 

Public Ililportance-
-- at 1.A-F. display. Tllpat Rln,~ 

4036-40 • 

TRAlN(S)-
S. "Raihny Train(s)" . 

TRAINlNG-
Demands for Grants, 195i-S5-

Defence Services, Effectlvc - ~
Motion to reduce the Demand -

Failure to dispense with our ~ 
on Imperial Defence College ---
f0r Indian Officers and on ~ 
AIDed can experts. 2988. 30%8, 
3031-33, 3064-66 3073> 3100-05· 

FailUIe to reduce expenditure OD 
-- of Officers abroad. 3988. lOP 
33. 3105. 

Resolution r. promotion of riftc ualnina-
Substitute resolution adopted. 
1319-54-

TllAININJ:\I'W B.'dPLOYMR~T SERVI-
CES '>tt.:r"NISATION COMMIrrFB-
~port of - - and National 

Certification Invatigation 
mince -- Laid on the 
7169-70· 

Trade' 
c,:n-
Table 

TRANSFER OP BVACUEE OBPOSITS 
BILL,19S4-

Su under "Bill(s)". 

RANSFBR OF BVACUEE DBFOSITS 
ORDINAN('8 1954-
., lul!t "'):lllu;!':,," 
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TRANSMITTERS-
Demands for Grants. 1954-55-

Ministry of Information and Broadealt-' 

Wotion to reduce the Demand-
Use of mediumwave -. for home 

services. 4310, 4413. 
'l'RANSPORT-

Dema.'lds for Grants. 1954-55-
Other Organisation under the Ministry 

of Production-
Motion to reduce the Demand-

Lad: of proper faci'ities for -- of 
coe.I. 4480, 4494-98; 4512-25. 

Demands (or Grants. 19S4-55--
Railways-

Railway Bocd-
Motion to reduce the Demand-

Short supply of wagons for tIlIns-
porting ooal from coIlieries.1399 
1535. 1538. 

TRANSPORT FACILITI~S-
Calling attention to matters of urgent 

public importanee-
Inadequate -- for lif1iot1 

a>al and cement to North Bihar. 
5810. 12. 

Demand. for Grants, 1954-55-
Other Organisations under the Minimy 

of Production-
Motion to reduce the Demand-

LacJc cf proper laciJitiel for transport 
d ooal. 4480, 

4522-24, 4525· 
TRANSPORT SERVlCE(S)-

Demands for Grants. 1954-55-
.Ministry of Transport-
Motion to reduce the Demand-

Failure to lay down 8 uniform policy 
for the management of -- In 

the States. 4418. 4420-23. 4426-
42. 4444-48.. 4448-52• 4455-62. 4462 
63. 4466. 4469-71• 4473· 

TRAVANCORE-COCHIN-
Demands fur Grants. 1954-55-

Grants-in-aid to States-
Motion to reduce the Demand-

Claims of-·for 50 per cent. of the 
total income derived from the duty 
on pepper. 4822. 4975. 

Indian Posts and Telegraphs Department 
(Including Working Expenses)-
Motion to reduce the Demand-
Discriminatory and prejudiCIal treatment 

towards ex-State employees of -
State. 3804. 3908. . 

Treatment of ex-State employees 
of -- State integrated in Central 
Services. 3805. 3908. 

Ministry of Finance-
Motion to reduce the Demand-
Necessity for granting greater financial 

assictancc to -- by way of food 
subsidy. 4818. 4975. 

TRAVANCORE-COCHIN-contd. 
Ministry of Finance-contd. 

Taxes on Income including CorporatioR 
Tax and Estate Dut)-

Motion to reduce the Demand-
Re-assessmcnt and levy of income-raJ: 

on closed income-tax cases of the 
pre· integration period ~ilhout ghing 
adequate compensation to the--
State. 4821. 4975. 

Motion for ad;oumment-
Alleged use of physical fcree by party 

in power during -- c:lections 
(Disallowed). 457-63. 

Nomination of an· Anglo-Indian to the 
-- Legislative Aasembly~ 1381 -8S • 

T( RAVANCOPE-COCHIN HIGH COURT 
AMENDMENT) BILL, 1953-

See under "BiD(s)". 

TRAVELLING ALLOWANCE-
Demands for Grants. 19S4-55 

Railways-
Ordinary Working Expenses - Operat-

ing StBff-
Motion to reduce the Demand-

Travelling -- to C1ass IV sta1f. 
1542.1582. 

TRAVELLING 
NER(S)-

TICKET EXAM 1-

Demands for Grants, Railway. 1954-55-
Open Line Works (Revenue) -
Labour Welfare-

Motion to reduce the Demand-
Rest room facilities to -- IS9S 

164I. 
TRIBAL AREAS-

Demands for Grants. 1954-55-
Ministry of Heslth~ 
Motion to Ieduce the Demand-

Failure to arrest the spread of leprosy 
in -- of Tripura. 4588. 4638. 

Tribal Areas-2784-2874. 2875-297:1· 
Motion to reduce the Demand-

Meagre provision for welfare of Triba' 
peoples. 2786. 2913-15. 2920-21. 
2937. 2974· 

Policy with regard to tbe AdrninistIll-
tion in N.E.F.A. 2786. 2792-93. 2877-
78,2915-20. 2935-40, 2967-70. 2974. 

. Demands for GIants OD Account -
1687. 1692. 

TRIBAL PEASANTS-
Demands for Grants. 19S4-55-

Ministry of Rehabilitst;on-
Motion to reduce the Demand-

Need for reclamation of land for refugee 
rehabilitation and for stopping tile 
requisitioning of land of -- in the 
name of refugee rehabilitation it> 
Tripur. :1567. 37020003, 

-------_.- -.-- --------------------
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TllIBAL PEOPLE-
Demands for Grants. 1954-55-

Ministry of Information and Btoadcastina-
Motion to reduce the Demand-

Local language Broadcasting Station 
in Tripura for the upliftment of the 
tribals. 4308, 4413. 

Tr'bal areu-
M 't'on to I'!duce the De-nan':-

Mfa re prov:aion for welfaf" of-
278~. 2913,15,2.920-21, 2937. 2974. 

TRIPATHI. SHRI K. P.-
Demands for Grants, 1954-55-

Ministry of Finance 4915-17. 
4927,4928-32. 

Motion to reduce the Demand-
Failure to stop investmert of foreitrn 

capital in industries where Indian 
Capital is auilable much to the 
detriment of national interests. 4928, 
Ministry of Labour 3717-25. 

Motion to reduce the Demand-
A correct labour policy. 3718-23. 

Proper minimum and living"wagea for 
labwr. 37~-25. 

RetJeuchment. 37Z2-23. 
General discussion of the General 

Budget, 1954-55. 26$5-59. 2746. 
Note. . on N.E.F .. Agency by Prime 

Minister -- Laid on the Teble-·-
'»J77-

Resolution r, Working of administrati'IC 
machinery and methods at the Centre. 
6190. 

Rubber (Production and MarketiIJl) 
Amendment Bill-
Motion to mer to Select Committee 

and amendment to circulate. 6944-S40 
6968.6971. 

TRlPATHI, SHRI V.D.-
Motion on Address by the President 

152 -62. • 

TRIPURA-
Demands for Grants, 1954-55-

Ministry of Commerce and IndUltry-
Motion to reduce the Demand-

Failure to erant suitable bua:ncss IOIDS 
to the small shopkeep era and traders 
of --. 4643, 4805. . 

Ministry of Food and Agriculnu--
Motion to reduce the Demand-
Cancellation of arrear rents in 

3465. 
Ministry of Health--
M.otion to reduce the Demand-

Pailure to arrest the spread of imeatinll 
diseuea in AgartaIa Town. --. 
4588,4638. 

Pailure to arrest the spread of leprosy 
in tribal areas of --. 4588, 4638 

Mininy of Information and Broadcasting-
Motion In ff'duce the Demand-
Local language Broedcasting Station in 

__ for the upliftment of the TribtiL 

TRIPURA-contd. 
De:.uan.:. for G anti, 1954-S5-cmrtd. 
Ministry of Irrigation and Pc ___ 
Motion to reduce the Demand-

Immediate necessity fOI small irrigatiOll 
works in --. 42Il, 4304. 

Ministry of Rehabilitation-
Motion to reduce the Demand-

Need for allotment of more money for 
speedy refugee rehabilitation in-. 
3S68. 370~-03. 

Need for constituting a Parliamentary 
Committee to enquire into the pr0-
gress and the nature of refugee 
rehabilitation in --. 3567, 
3702-03_ " 

Need for reclamation of lanl for refugee 
rehabilitation and for storping the 
reqUisitioning of law of tribal peasant. 
in the name of refugee rehabilitation 
in --. 3567, 3702-03. 

Tripura- 4044 40 5.1, 4096-4100, 4179 
4180, 4194-95 4208. 

Motion to reduce the Demand-
Curtailment of civil liberty at Agartala 

by frequent promlllption of section 
144· 4051, 4206. 

Failure to introduce land monn in 
Tripura. 4051, 4206. 

Pajlure to properly rehahilitate nfuseet 
In Tripura. 4051, 4179, 4206. 

Failure to provide cheap air freight for 
exporting pineapple. 4051, .poli. 

Failure to rehabilitllte Jemiu gf 
Tripura. 4051, 4206. 

Failure to restore cjyil liberty in Tripura 
40 51, 4180, 4206. 

Urgent promulgation of Ordinance 
for stopping eviction of peasants for 
growing more food. 4051, 4206. 

Demand. for Grants on Account. 
1687, 1705. 

Demand$ for Grants, I9S4-SS 
Railways-
ConBtruction of New Lin_ Capital 

and Dcpreciatiod Rcaerve Fund-
TRIVANDRUM-

Demands for Grants. 1954-S5-
Ministry of Transport-

Motion to reduce the Dc:m.aad-
Necessity for developing minor porta 
of Alleppcy, Quilon and -. 4411 
4473· 

TRIVEDI, SHRI U. M.-
Abducted Persons (Recovery and Rcato~ 

tion) Amendment Bill (It paned ~ 
Council of States)- 629· 
Motion to eonsider. 633-41. 

Anti Cattle Slaughter Bill (by -)-
Motion for leave to introduce. 8S6. • 

Bani Light Railway Company (Tran.renect 
Liabilities) Bill-
Motion to consider. 6815· 4308,4413· 

- ._- - - _._-- _._--_.:----------:--
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TRIVEDI, SHR! U.M.-corlld. 

Code of Criminal Procedure (Amend-
ment) Bill-

Motion to refer to JOiDt Committee 
and amendments to circulate and to 
refer to Select Committee. 6.48~ 
6493-6502. 

Companies Bill-
Motions to refer to Joint Committee 

and amendment to circulate. 65~S3. 
6338, 6;342, 6343-44, 634S, 6346-47 
6348, 6383-88. ' 

Demands for Grants, 1954-SS-
Grants-in-aid to States. 4869. 

Indian Posts and Telegraphs DepartmtDt 
(Including Working Expenscsr-

Motion to reduce the Demand-
Non-exteDsion of Postal Life Insurance 

to ordinary citizens. 3802. 
Ministry of Finance 48ZO, 4866-70. 

Motion to reduce the Demand-. 
Abolition of the post of the NatlOlW 

Savings Commissioner. 48~0. 
Restoration of cut in House Rent 

Allowance of employees in 'c' claaa 
Itations, in the pay range ofRs. 7S-I~ 
due to implementatJOn of the Gadgil 
Committee recommendations. 4868-, 
69· 

Ministry of Home Affair&-
Motion to reduce the Demand-

Christian Missionaries activitin and 
scope of religious ~. 4107: 

Failure to relax proVISionS of India 
Arms Acts and Rules. 4070. 

Miscellaneous Adjustments .berween the 
Union and State Government_ 

Motion to reduce the Demand-
Adjustment of payments to Part B 

States for the administration of the 
Indian Arms Act. 48~3. 

Opium-
Motion to reduce the Demand-

Non-provision of leave salary for the 
establishment of Neemuch Opium 
Factory for Assistant Supervison, 
Clerks and Class IV establishments. 
48u. 

Working of Neemuch Opium Factory. 
48U, 486.4-6S. 

Police 407o-~, 4073· 
Motion to reduce the Demand-

Special Police Establishment's activi-
tics 4073. 

Demands, for Grants, 19S4-55-
Railways- . 
Ordinary • Working &penses-

Administration-
Motion to reduce the Demand--

Working expenscs of Ea.stern 
Raj'way and Western Railway 
Administration. 1486. 

Demands for Supplementary Grants, 
1953-54-
Ministry of Transport. 616. 

General di8CLl8sion of r the General 
BwiFt 19S4-5S. ~SI3-18. 

1RIVEDI, SHRI U.M._ntd. 

GOV'ctDlJlalt of Part C Stara (Am"",--.,. 
Bill- ----v 
Motion to COII8ider. 3641, .po43,... 

46. 
Hindu. Marriage and Divorce Bill-

Motion f~r concurrence in the I'CCQIDo 
m~d~on of the Council of Srata 
to 10lD the JOint Committee. 6992 
7071, 7074, 7075, 7079-93, 7U2. 

Indian, Cattle Preservation Bill (by Seth 
Govmd Daa)-
Motion to consider and 8IIlC:IIdmmt to 
~~ to Select Committee. 8". 

Indian Penal Code (~nt) Bill 
(amendment of section 302: by Shri 
Sy~ M~ Ahmad K.azmi)-
Motloo to CIrculate. 3158. 

Motion on Address' by the Presidall 
180,373,374. 

Press (Objectionable Matter) Amendm-. Bill- ..... 

Motion to consider lind ammd,tnent to 
Circulate. 1799-1803. 
Consideration of claUICS. 1997-2000. 

Transfer of Evacuee. Deposits Bill-
Motion to consider. ~160-63. 

TUBERCULOSIS-

Demands for Grants, 1954-55"--
Public Health-

Motion to reduce the Demand-
Failure to provide more 88D8toriums 

to check spread of.-- etc. 4590. 
46u, 4619-ZO, 4631, 4638. 

Provision of more IIUIIItoriIl.ml to 
check the spread of --etc. 4S9O!I 
4611 4619-ZO, 4631, 4638. 

Demands for Grants, 1954-55-
Railwaya-
Ordinary Working ~ Labour 

Welfare--
Motion to reduce the Demand-

T.B. Sanatorium for Railway Worbn 
1594, 16.41. 

TUBB-WELLS-

Demands for Grants, 19S4-5S-
Miscellaneous Ilepanmena and EzpaacU.. 

ture under the Ministry of Food aod 
Agriculture-

Motion to reduce the I>e:tmmd-

~pcntiyc Irrigational Societies ad 
-- in Hyderabad State. 346f. 

Geological Survey and - in KiItDa 
and Godaftri Rivff. bains. l469. 

TUDU, SHRI B.L.-
Deeth of -. 6m. 
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TULSIDAS, SHRI-
Commonwealth Finance Minister's 

Sydney Conference. 2293"96-
Dcmmds for Grants, 1954-SS-

Granu-in-aid to States 484~so. 
Motion to reduce the Dema.Dd-

Peaibility of appointing a Parliament-
ary Commission to superviae and 
check up and also to report to the 
Parliament the expenditure of the 
Grants-in-aid made by the Parlia-
ment to the v.iOWl States. 4823, 
4846-50. 

IDdustrjea-
Motion to reduce the Demmd-

Policy of encouragement of cottage 
and small acalc: industries. 4648, 
4783-85. 
P.Iicy of industrial developmcm. 

4648. 
MiDiItJ'y of Commeroe and Industry 
-. 4781-83. 

Motion to redu~ the Deow1d-
Failure "to promote cottage industries 

4783-8S. 
Paib.Jre to give adequate protection and 
~t to cottage and IIIIall 
IcaIe industries. 4783-8S. 

Miojstty of Finance. 482O,4851-S2. 
Failure to utilise the budgetary provi-

IJGDJ of funds made available for the 
development schemes. 4820. 

MiIlCellaneous Departments and ~i
ture under the Mjojatry of Finance-
Motion to reduce the Deow1d-

Government's policy in connection 
with the problems of Banting and 
Insunmce industries in the coun-
try. 4822, 48SQ-Sl. 

Policy regardjng the State enterPri_ 
·48u. 

Demmds for Granta, 1954-5' --
Railwaya-

Construaion of New Lin-<:apital 
and Depreciation Reaerve Fund-

Motion to reduce the Demand-
Doubling line between Ahmedabad-
'Mehaan. 1645, 1650. 

Doubling line between Baroda and 
Anand. 1645-46, 1651 

&pandll!g the capacity of the 
Sab.mati Yard. 1645, 1650051. 

Dmdelld Payable to Ge!Ieral ~enuea
Motion to reduce the Demand-

Payment of dividend to GeneraI 
RneDoea. 1647, 1653-54-

Opm Line Worb - Addi~ 
Motion to reduce Jhe Demand-

Pmchue of new locomotiVes etc. 1646, 
1:651-52. 

Pulchate of .tores, plant and machi-
nery from indjgenoul ptodw:en. 
1647,165>53. 

._---_ ... _---
TULSIDAS, SHRI~ntd. 

Demands for Gran.s, 1954-5S-RailwIlYl-
contd. . 
Railway Boud-
Motion to reduce the Demand--

Creation of a Committee to examine 
rate structure. 1401, 1409-14-

Finance' Bill-
Motion to COIlIider. 5281-89. 
General djlCllJlioD of the Gener 

Budget. 2219-29. 
Report of I.F.C. Enquiry Committee. 

12)4-38, 1481, :zo87. 

TUNGABHADRA PROJECT-

Demands for Grants, 1954-5S-
Capital Outlay on Multi-purpoee River 

Scheme&-
Motion to reduce the Demand-

Failure to give adequate: finance to 
Ancihra Stat!! to bring land, in --
area under cuJtivation. 4Z13,4241-
43, 42So, 4304· 

Failure to give the aasi.ranee of the 
Central Tractor Orpnisation to 
Andhra State for Cultivation of. 
lands in Tungabhadra Project area. 
4213-14.4304-

1UNISIA-
CaJ(jng Attqltion to I Matter or tJrFDt 

Public: Importance-
Pres. reports about the views of Prime 

Mjniner of India regarding Morocco 
__ , Palestine and brae! at the 
Asian Prime Ministers' ConferalC:e at 
Colombo. 6672-73. 

Motion r" International Situation 
(Substitute Motion adopted). 7501l 
7530-31, 7539, 7S52-S3· 

'IURKEY-
Demand. for Grants, 19S4-55-
Bxterna1 Affairs-

Motion to reduce the Demand-
Lac:k of a policy of effective friendship 

towards our neighbouring Nations, 
in particular Afgihanistan, U.S.S.R. 
China and Bunna, through pacta of 
noD-aggression, to meet the situation 
c;reated by the Pakistan-U.S.A. and' 
Pakistan-Turkey Military Aid Pacta 
2i1oS, 2828, 2891-94, 2974. 

TUTICORINPORT(MADRAS STATE)-
Demands for Grants, f9S4-S5-

Ports and Pilotage-
Motion to reduce the DemIII1d-

Development of the Tuticorin Parr in 
Madras State. 4418, 4425. 4473. 
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TYAGI, SHRI-
Ammal Report of the Commissioner 

for Scheduled Castes and Scheduled 
Tribes for the period ended 31st 
December, 1953 -- Laid on the-
Table. 76:u. 

Auxiliary Territorial Force Bill-
Motion for leave to introduce. 76n. 

Calling Attention to Matten of Urgent 
Public Importancc-
Drow,lng near Jammu. 3691, 3692. 

Demand for Grants, 19~4-~5.-'" 
Defence Services, Effective - Air-

Force. 3234-35, 3240-43, 3251-52, 
3253· 

.Defence Services, Effective--Army. 
3209, 3234-35, 3240-41, 3251-52, 
32 53. 
Motion to reduce the Demand-

Corruption prevalent in the purchase 
and sale of stores. 3209,3245-47. 

Pailure to enaDre a decent Jiving wa-
ge to the "Jawane" 3240-44. 

Retreochment and vjetimiserion of 
staffin ordnance depots. 3251. 

Def-nee Services, Effective --
Na"'·-3234-35, 324G-43, 3251-52. 

3253. 
Defence Services, Non-elfective 

Charges-
Motion to reduce the Demand-. 

3348-49· 
Greater untilisation of capacity of 

Ordnance Factories to produce 
military requirement. 3247-49. 

Minist,TY of Defence --. 3209> 
3235-38, 3244-47, 3250-51. 
Motion to reduce the Demand-

Pailure to organize adequate citizen 
forces. 3235, 3244-45, 3250. 

Necessity of strengthening the defence 
of the country in view of the U.S.-
Pakistan Military Pact. 3235-38. 

Proper budgeting and expenditure for 
Defence. 3245-47. 

!'urchase of defence stores from out-
side. 3209, 3245-47. 

Retrenchment of experienced peaonne1 
in the Ordnance and other Services. 
32 51• 

Motion for adjournment rl-
Alleged use of physical force by 

party in power during Travanocre-
Cocbin election' 461-62. 

Pailure of government to bring in 
a motion to discuss Calcutta 
situation. 295. 

Motion on Address by the President. 
190, 270· 

lleaolution re withdrawal of Cadets from 
the National Defence. 1374-78, 
1379-80. 

Spectal Marti .. Bill (as passed by Council 
of States)-
Motion to consider. 7864. 

Territorial Army (Amendmmt) Bill-
Moticm fM leave 1:0 iutroduce. 1006. 

tJ 
U.S.-PAKISTAN Mll.ITARY PACT-

Demands for Grants, 1954-55-
MJnstry of Deferu:e-

Mo ion to reduce the Demand-
Necessiry of strengthening the defen-

ce of the country in view of the 
U.S.-Pakistan Military Pact. 2990, 
3021, 3026, 3043-4S, 3050-52, 

3070, 3098-99, 3206, 3227-28, 
3229-31, 3235-38. 

UIKEY, SHRI-
Demands for Grants, 19S4-S5-

Ministry of Home Affairs-. 
Motion to reaucc the Demand-

Christian miuienaries' activities 
and scope of religious freedom. 
4131-32. 

Failure of Government to ptotecs 
tribal people agaiNt economic 
exploitation. 4133-34. 

Upliftment of Scheduled Castes 
and Tri be6 and ba~ classes. 
4134-36• 

UNANI SYSTEM OF MEDICINE-
Demands for Grants, 1954-55-

Ministry of Health-
Motion to reduce the Demand-

Pailure to establish statutory COUDals 
for Homoeopatbic, Ayurvedic and 
Unani systems of mediciJle. 
4590, 4625-26, 4638. . 

UNEMPLOYMENT-
Demands for Grants, 19S4-S5-

Ministry of Commerce and Indu8try-
Motion to reduce the Demand-

Proposed rationalisation in jute,cottoD 
and other industries resulting in 
large unemploymcot. 4645, 4685-86, 
4690-91,4805. 

UNEMPLOYMENT RELmF Bll.L (BY 
SHRI A. K. GOPALAN)-
Su under "Bill(s)". 

UNION EXCISE 'DUTIES-
Demands for Grants, 19S4-5S-

4811, 4823-4918, 4926-75, 4976. 
Motion to reduce the Demand-

D'fferences in the pay scales of the 
Officials of the Central Excise Depart-
ment and the Ofllci81s ot the lncome-tu: 
Department 4821, 4975. 

Duties on cloth, betelnuts and washing 
soap. 4821, 4975. 

Failure to levy adequate income-tax on 
foreign concerns and bie Indian 
capitalim. 48zo, 497S. 

Increase in the pay of Central Excise 
Range Officers. 48:u, 497S· 

Tax imposed on footwear. 4821, 
4975· 

Demands for Grants OIl Account. 
1687,1693· 
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UNION PUBLIC SERVICE COMMIS 
SION-
- reports for 1951-52 and 19SZ-5' 

and memonmda explaininl rc:uoDI 
for non-acc:epunce of their advice 
in certain cases -- Laid on the 
Table. 3921. 

UNITED NATIONS ORGANISATION-
Motion ,., International 

(Substitute Motion' 
7506-0"], 7568, 7573-78. 
7595· 

Situation 
adopted.) 
7578-81• 

UNITED STATES MILITARY AID TO 
PAXISTAN-

Motion r, International Situatioo 
(Substitute Motion adopted). 7545, 
7568. 

UNrOUCHABILITY (OFFENCES) BILL-
Su under "BiIl(s)" . 

UPADHYAY, PANDIT .MUNISHWAR 
DATT-
Code of Criminal Procedure (Amendmmt) 

Bill-
Motion to refer to Joint Comminee. 

6556. 
Amendments to refer to Select Com-

minee and to circulate. 6556. 
GeneraI discuuion of the General 

Budget. 1954-55. 2385-89. 
UPADHY.('1Y. SHRI SHIVA DAYAl-

Demands for Grmt_ 
Minimy of Finance. 49II-14. 

URBAN AREA(S)-
Demands for Grants, J954-5S-

Medical Services-
Motion to reduce the Demand-

Inadequacy of eqai pment. beds aDd 
medical aSSiBl8Dce in hospitals 
even in toWlll and cities. 4590. 
4638. 

UTTAR PRADESH TERMINAL TAX 
ON RAILWAY PASSENGERS ORDI-
NANCE. 1954-' 
Su under "Ordinance(s)". 

UTTAR PRADESH TERMINAL TAX 
ON RAILWAY PASSENGERS 
(AMENDMENI) ORDINANCE, 1954-
Su under "Ordinance(s)". 

V 

VAISHNAV. SHRI H. G.-
Special Marriaae Bill (a. paqed by Ccnmcil 

of States)-
Motion to conaider. 7&93"99-

VALLATHARAS. SHRI-
c.IliD8 Anention to Matter of Uqast 

Public Impol'llU1ce-
Situation in Prench Indian SenIcmeaa. 

2979· 

VALLATHARAS. SHRI~. 
Code of Crimina1 Proc:cc:lure (AmeIIdmcrlt) 

Bill-
Motion to refer to Joint Committee 8D4l 

amendments to ciJQ1late and to refer 
to Select Committee. 6429. 6477. 
6.484. 6535. 6570. 6571, 6853. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S. V. Ramaswamy)-
Motion to rder to Select Committee. 

6570. 6571. 6853. 
Cothpanies Bill-- . 

Motion to refer to Joint Committ-
and amendment to c:irc:uIate. 597'. 
5976'93. 6068. 

Delimitation of Constituenciea. 7283-
84-

Demands for Grants. 1954-55-
Ministry of Finance. 4863-6+ 

Motion to reduce the Demand- _ 
Non-utilisation of the budgc~ ~a 

visions of funds by the Minilmc_ 
raulting in the arrears of work relat 
ing to the Five Year Plan. 4819' 
4857~3. 

Refuaal of I1IpplieB. 4819> 48S7~3. 
Restoration of eut in Houte Rent 

AiloWllIlCC of mlployces in 'C' C\ala 
stations in the pay range of RI.7S-100 
due to the unplementation of the 

.J< Gadgil Comminee recommendations. 
4863. 

Demands for Grant., 1954-55-
RailwaYl-

Ordinary Wodina Ezpcnse. -- Labour 
Welfare-

Motion to reduce the Dcmand-
~ment of and defects in Can-

teens etc. 1594-
Finance BiII-

Motion to consider. 5272. 
Indian Arms (Amendment) Bill (A--'-
-' of ,ut1ons 1 lind Ui "'"' 
mJertion of "nllJectiof!S 17A - 34 
by Shri U. C. P4Inwill]-

Motion to· consider and amendmenu 10 
circulate. 4540, 4544-52. 

Indian Penal Code (Amendment) Bin 
(A",lIIdmmt of section 302 by Sisti S~ 
M~ AhtMdKarrm)-

Motion to circulate. 3146. 
Mntion for Adjoummcnt-

Pirirg by Prench Indian Police OD 
Indian Union I1Ibjeru IIear M8hc. 
5916-J7. 

Press (Objectionable Maner) AmcIIClmaat 
BilI- . 
Motion to consider and amendment _ 

circulate. 17440 1746-65. 
Consideration of dluln. 2095.2112-13. 

SupprcuioD of Immoral Traffic and 
Brotheil Bill (by SIIrifMti M .... 
PtIt#rr-

Motion to conaidcr and _endmeDt ... 
cUculate. 5536. 
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VBERASWAMY. SHRI-
BUBincsl of the House. 7745. 
Dem~dl for Grants. 19S4-5S-

Railways-
OrdinalY Working Experuca--Laboar 
Welfare-

Moticn to reduce the Demand-
Hospitals for railway staff. 16u-23. 

Railway Board-
Motion to reduce the Demand-

Representation of Scheduled Castes. 
1400. 

Finance Bill-
Mot~on to consider. S2II-19. 5272. 
MOlIon on Addresa by the President. 
440-4€· 

Press (Objectionable Matter) Amendment 
Bill-

Motion to consider and amendment to 
circulate. 1954-55. 1959. 

VBLAYUDHAN. SHRI-
Code of Criminal Procedure (Amendm 'nt) 

Bill-
Motion to refer to l_int Committ ,e and 
am~ndments to circulate and to refer 
to. Select Committee. 6504. 6519,6527, 
6S3~. 6534· 

Comparues Bill-
Motion to refCl to Joint Committee and 

amendment to circ:ulate. 6039, 6107, 
6370. 

Delimitation of constitutncies. 7320-23, 
7340, 7342, 7343. 7363, 7364-

D'";IllIlIlds for GranDI. 1954-55-
Broadcasting-

Motion to reduce the Demand-
Recent retr.:nchment of programme 
Assistants in All India Radio. 4379-
So. • 

Ministry of Home Affairs-
Motion to reduce the Demand-

Policy of redistribution of States on a 
linguistic basis. 4114. 

Upliftment of Scheduled Castes and 
Tribes and back ..... ard classes 4198. 

Ministry of Information and Broadcast-
ing. 4377-79. 4380-82. 

Discussion re delimitation of conal i-
• tutncies. 7480. 7492. 
General discusaion of the General 

Budget. 2252-59. 
High Court Judges (Conditions of 

Service) Bill-
Motion to pasl a8 amended. 5680. 

Himachal Pradesh and Bi laspur (New 
State) Bill (as passed bY Council of 

States)-
Motion to consider. 6896. 
Hindu Marriage and Divorce Bill-

Motion for concurrence in the recom-
mendation of Council of States to 
join the Joint Committee. 707S. 7078. 
7210, 7212. 72~6. 

Motion re International Situlltion 
(Substitute Motion adopted). 7521. 

Prevention of Disqualification (Parliament 
and Part C States Legislatures) Amend-
mtnt Bill <as passed by CoIlDc:il 0{ 
Statea)-
Motion to consider. S94~4lI. 

VELAYUDHAN. SfttI-contd. 

I 

\ 

Resolution" working of adminiJuariYc" 
xnacbinery and methods at the CcnrIc.-
5022. 

Salaries and Allowanc:es of Members of 
Parliament Bill-
Mo~on to consider and amendment to-· 

Clrcu1ate. 7392. 7397-7401, 7403. 
7406. 

Consideration of clauaea. 7414. 7423. 
7474· 

Special Marriage Bill (as puscd by Council ' 
of States)-
Motion to consider. 7887. 7901. 7910 

VENKATARAMAN, SHRI-

Business of ~e. House. 4541. 7744. 
Code of CriminaJ Procedure (Amend-

ment) Bill-
Motion to refer to Joint Committee 

and Amend ments to circulate and to 
refer to Select Committee. 647s... 
6488.6563. 

Code of Criminal Procedure (Amendment) 
Bill (by Shri S. V. RamaJf.IIQmy)-
Motion to refer to Select Committee •. 

6563. 
Demands for Grants, 1954-55-

External Affairs-
Motion to reduce the Detnand-

Liquidation of foreign pockets in' 
India. 28 52. 
Need for • more I=ositive attitude' 

. . towards Communism. 2847-52. 
Mlnlstry of Labour-

Motion to reduce the Demand-
Comprehensive Legislation to settle-' 

. industt.ial disputes. 3753-56. 
Inef!iClency m taekling industrial 

disputes. 37SI-S3. 
Labour .AppeJJate Tribunal. 3756-57. 

Factones (Amendraent)-Bill (a. pasBed 
by Counc:iJ of States)-

Motion to consider and Amendment to. 
refer to Select Committee. 5833-43..-
8547. 5854. 5862. 

General Discussion of the Railway 
Budget. 1 1I3-19. 

Hindu Marriage and Divorce Bill-
Motion for concurn:nce in the rerom-

mendation of the Council of State. 
to join the Joint Committe. 7201 

Indian Penal Code (Amendtrient) BID 
(Amendment of Section 302 
by Shri Syed Mohammad AluDad, 
Kazmi)-
Motion to c:irculate. 2057-58, 3147-51 

Minimum WIRes (Amendment) Bill- • 
Mo~on to consider. uOS'o6. 
Monon to pass as amended. 2207-08. 

PIess (Objectionable Matter) Amendment 
Bill-
Motion to consider and amendment to" 

c:iIc:ulate. 17:38-39. 1789-99. 
Resolution r, family planning.. 2605-08. 
Resolution r, sa1ary and allowancea too 

Metnbers. 3368. 3369. 3370-71• 



::aD4 HOUSE OF THE PEOPLE. 
~------------------~------------------

'VENKATARAMANJ SHRI--Conrd. 
Salaries and Allowances of Members of 

Parliament Bill-
Consideration of clauses. 7446-

Special Marriage Bill (as paSICd by CoUDdl 
of States). 
Motion to comidcr. 7861. 7956, 

7957. 8047, 8098-8107. 
Statement ~c purchase of tllCtOIl for 

Cenual Tractor OrpnisatioA 7989. 

~VERMA, SHRI RAMJI-
Demands for Grants, 1954-55-

Ministry of Food. and Agriculture-
M )tion to reduce the Demand-
Fisltion of cane price. 3466. 352 3-39-
Fo:>d policy. 3466, 3529· 

.Demandj for Granu, 1954-55--
Railways-
Construction of New ~ - Capital 

and Depreciation Reserve Fund-
Motion [0 reduce the Demand-

Construction of Deotia Sadar to Khadda 
line via Kasia. 1646· 

Financ:eBm-
Consideration of dauIeI. 5414-16 •. 

'"VBSSELS, NAV AI-
Demands for Grants, 1954-55-

Def= Services, Effective-- Nuy-
Motion to reduce the DemaDd-

Archaic coodition of Naval -. 
2987· .. 

Supply of dilapidated Bntlah --
to the Indian NIlV}'. 3989. 3145· 

-vETERINARY FACILITIES-
Demmda for Grants, 19~-55-

Civil VetJ:riDary Services-
Motion to reduce the Demlmd--
Civil--in rural areas. 3468. 3480-81 

'VJCTIMISATION-
Demands for Grants, 19S4-SS-

Defence Scrvic:es. Effective --An:IJy-
Motion to reduce the Demand-

Retrcnebment and-of staff in ordDaDce 
depots. 2987. 3016-17, 3079. 3UI, 
3115, 3251. 

"'VIDY ALAllKAR, SHRI A.N.-
Companies Bill- . . 

Motion to refer to JOint Committee aDd 
amendment to circulate. 6Qs1-(16. 

Dem'lnds for Grants, 1954-55-
Ministry of Pinmc:e 4876-79. 

4881• 
Motion to reduce the Demand-

Growing cost of administration. 4880. 
Union Escise Duties. 4~0-81 

Demands for Grants, 1954-55 
Railways-
Railway Boud-

Motion to reduce the DeIDIInd-
PassenJrCf ameoitiea. 1426-27, 1429-

31, 1432. 
Policy with reprd to 1Itaft'. 1426-39. 

1431-32. 

VIDY ALANKAR SHRI A.N.-<Anl4i. 
Displaced Penons (CompeDution aDd 

Rehabilitation) Bill-
Motion to rcfet to Joint Committee. 
7702-09. 

General discuaion of the General 
Budget, 1954-.55. 2554-6%. 

Salaries anet Allowancea of Members of 
Parliament Bill~ 
Consideration of clauICS.7473. 

VIJAYA LAKSHMI. SHRIMATl-
Hindu Marriage and Divorce BilI-

Motion for concurrence in tbe re<:oJIl-
menc\ation of Council of States to 
join the Joint Commine.. 7180. 

VIJAYAWADA-

Demands Cor Grants, 1954-55-
Broadcasting-
Motion to reduce the DeOWJd- ,. 

Improvement of Btoadcastill3 Ibtion 
at -- in Andhra State. 4310, 
4316, 4321-2%, 4413· 

VIRUDHIDiAGAR-
Doemands for Grants, 1954-'5 

Railways-
Construction of New LiBel - Capital 

and Depreciation RCICr\'e Fund-
Motion to reduce tbe Demand-
LaJill3 of Virudhunapr-~, 
line f1iG Arrupputkottai. 1646, 
r681. 

VISAKHAPATNAM-
Dem'Ulds Cor Grants, 1954-55-

Mi -istry of 'Production-
Motion to reduce the Demanc1-

WOJrking of 8hipbuildi~ yard ,t-
with reference to forelll1 espena. 
4480, 4481-84· 

VISION TEST-
Demands for~, 1954-55-

Railways-
Ordinary Worlting Bxpensea - Repairs 

and MaintenatU:e-
Motion to reduce the Demaod-
--of workshop staff IIIId thedmcD. 
1.541, 1582. 

VOLUNTARY SURRENDER OP SALA) 
RIBS (EXEMPTION FROM TAXATION 
AMENDMENT BILL, 1954 (u paucd by 
House of the Peop1e)- . 
Su under "BiU(s)". 

VYAS, SHRI RADHBLAL-
Butineas of the HOUIC---cin:ulation of 

copies of the Industrial Finance 
Corporation Enquiry Committee 
Report and aIlotmeDtof time. rOS7 

DeUmitatlon of comtittJenciea. 7305. 
Delivery of Boob (Public Libnriew) 

8ill-
Motion to consider. 5590-92. 

-----.---~-----.----. -------------------
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VYAS, SHRI RADHELAI:,.-Co,ud. 

lJemands for Grants, 1954-55-
Ministry of Pr0:iucLlon 4481-84. 

Motion to reduce the Demand-
N.m-utilisation of bye-products of 

Sindri Fertiliser Factory. 4481. 
Policy regarding industrial production. 

4483. 
Working of shipbuilding yard at Visa-

khapamam with reference to foreign 
experts. 4481-84. 

Salt-
Motion to reduce the Demand-
Failure to develop salt industry. 4483-

84-
General Discussion of the Railway 

Budget. 1203-08. 
Himachal Pradesh and Bilaspur (New 

State) Bill (as passed by Council of 
SWe&)-

Motion to consider. 6892-6902. 
Hindu Marriage and Divorce Bill-

Motion for COIlCUl'I'ence in the recom-
mendation of the Council of States 
to join the Joint Committee. 7248. 

Motion for Adjournment-
Pailure of Government to bring in a 
motion to discuss Calcutta situation 
247-48. 

Motion on Address by the President 
220-28. 

Resolution r, salary and lIllowances to 
Members. 3363-64, 3372. 

Salaries and Allowances of Memben of 
Parliament BiU-
Consideration ofClauSC8. 7446-47. 
Statement r. Indian Cattle Preservation 
Bill. 6239. w 

WAGE(S)-
Demands for Grants. 1954-55-

Defence S.ervices. Effective -- Army-' 
Motion to reduce the Demand-

Failure to ensure a decent living WIp 
to the "Jal'l'.ns". 2988, 3009-10, 
3033-34, 3042. 3053. 3Iol -o,Z. 3240-
44· 

Ministry of Labour-
Motion to reduce the Demand-

Bnforcement by law of the basic mini-
l1II"m --. 3709, 3735-36, 3766. 
3785-86. 3791. 

Equal minimum -- for men and 
women labour. 3708, 379t. 

Proper minimum and living -- for 
labour. 3706, 3724-25, 3735-36, 
3765.3785.3791. 

.Ministry of Production-
Motion to reduce the Demand-

Withholding of wages for ,Z6th January 
(Republic Day) of contract labour of 
Dermo colliery (Giridih) 4479, 45 "5. 

WAGHMARE, SHRI-
Demands for Grar.ts, 1954-55 -- &1.1 

ways-
Open Line Works -- Development· 

Fund-
Motion to reduce the Demand-

Covered platforms in Nand Ja1na, 
M khed and Kachiguda Stations. 1647.· 

Railway Board-
Motion to reduce the Demand 1438-45. 

Passenger amenites. 1444. 
Policy with regard to staff. 1439-44· 
Recognition of Trade Unions. 1440-42·-

WAITING ROOM(S). , 
See "Railways Room(s)". 

WAR CRIMINALS-
Motion re international si'iuation (Substitute-

Motion adopted) 75Il-t2. 7585-86. 

WARANGAL-
Demands for Supplementary Grants, 

1953-54 -- Railways- . . 
Ordinary Working Bxpenses --Adnllms-. 

tration-
Motion to reduce the Demand--

Reclassification of cities like Rajah--
mundry, -- and Tarjore. 678._ 
679-80, 684, 696-98, 700. 

WATBR-
Demands for Grants, 1954-55-

Railways-
Open Line Works -. - Development" 

Fund-
Motion to reduce the Demand-

Inadequate water arrangements for 3r4, 
clus passengers. 1647, 1681. 

WATER CHARGBS-

Demands for Grants. 1954-55-
Ministry of Irrigation and Power-
Motion to reduce the Dcmand-
-- levied on Cultivators. 42 II , 4280,. 

4304· 

~THERFORECAST~ 

Demanda for Grants, 1954-S5-
Meteorology-
. Motion to reduce the DemIlfld-

Publication of meteorological fareeuta. 
in detail In Regional languages etc.. 
3805.3908. 

WEAVER(S)-

Dema'lds for Grants, 1954-55-
Industries-

Motion to reduce the Demand-
Sad plight for handloom --. 4648, . 
4661-6.2,4702-Q9, 47,Z0-2$. 4768-69,4S0S· 

Unsatisfactory cordition or ~ar(!I(l('t1l 
weavers and the ha '<'loom i dUltry' 
4648, 4702-09, 47010-25.4768-69. 



BOUSZ 01' THE PEOPLE. 
'WEAVER(S) _ul.-

.Demands for Grants, 1 954-SS---CDIItd. 
Ministry of Commerce and Industry-

Motion to reduce the Demand-
Dire distress of handloom -- and 
dismal condition of handloom industry. 
4643·i702~.472o-2S.4805· 

iReconciling tile interests ·of handloom 
worken and tcxtile mill workers. 4644-
4805· 
Grants-in-aid to States-

. .Motion to reduce the Demand-
Inadequate provision for the -- of the 

Scheduled Castes and Tribes in part 
'C' States. 4823.4975. 

Tribal Areas--
.Motion to reduce the Dcmand-
. .Meagre provisi:.m for welfare of Tribal 

pcoplea. 2786. 2913-15. 292~21 

2937,2974-

-wEST BENGAL-
.Demands for GranIs 1954-55-

Chandcmagorc-
..Motion to reduce the Demand-

Merger of Chandcrnagorc with --. 
2787. 2788-2874. 2875-2974-
Grants-in-aid to States-

.Motion to reduce the D~mand--
Inadequate grants to the slate of--

to compcnute 101! in jut, duty and 
share 'of income tu in tC!rmsof the 
Finance Commission's recommenda-
tions. 4!!23. 4975. 

Ministry of Labour-
~Motion to reduce the Dema",d-

E-u.)rcm:nt of the Mi'llJDWI1 Wages 
Act in the Tea IndUltlY in Duan area. 
3709. 3791. 

Ministry of RehabUitation-
.Motion to reduce toe D:ma'ld-

F9ilur~ to set up an Enquary Committee 
to look into th~ Reh~ hlation centres 
antlide --. 3568, 3i02.-3. 

.Multipurpoee River Scht"Jlles-
Motion to reduce the Demand-
Failure to ta~kl~ on natioda l~vel for re-

.u;ci!ati..;n of tne tid81 river.< and C&IUl&ls 
of the 24 rar<!ana~. 42 T3-4304. 

~5TERN INDIA MATCH COMPANY-
D.:m'Ulds for Grants. I95<4-SS-
Mi:oillry of Comm~ and lnduatTy-

Motion to redue the Demand-
Pailure to ltop the large profits of --

4645.4805. 

1IreSTERN PACIFIC-
Calling Attention to Matren of UfIIDt 

public Imponance-
Collective Defence Arf8lllCUlCDts for 

South EaII Asia and the -
4919-22. 

• 
WILD LIFE-
Demands for Grants, 1954-55-

Forest-
Motion to reduce the Demand-
-- of the country. )467. 

WOMEN-
Demands for Grants, 1954-5S-
Ministry of Education-
Motion to reduce the Demand-
Women's education. 32S7. )461. 
Miniltry of Labour-
Motion to reduce the Demand-

Equal minimum wages for mal &lid 
-- labour. 3708. 37511. 

Laqc-lCaIe retrmchment of -
Worten. 37011.37511 • 

WOMEN'S AND CHILDREN'S INSTI-
TV nONS LICENING BILL (BY 
SHRlMATI KAMLENDU MATI 
SHAH)-S,. under "Bill(s)". 

WOMEN'S AND CHILDREN'S INSTI-' 
1 U j IONS LICENSING BIll. (BY 
SHRlMATI MANmEN PATEL}-

S., under "Bi1l(')'" 
WORKERS-

S. "Labour" . 

WORKS-
Dcmmds for Urants. 1954-55-

Other Civil Wor~ 
Motion to reduce the Demand-

Failure to work out permanent potU 
required for the maintcnanc:e 01 
permanent --. 3926. 3971. 

T 

YARN-
DcmaDds for Grants. 195<4-:5:5-

Industries-
Motion to reduce the Demand-

High cost of production of bmdJoom 
dotb due to false gradation of oouca 
and manipulated cost of yarn by 
mill owners. 4649. 4805. 

MilCdlaneous Departments and EspeadJ-
lure under the Minillry of Ccmmaee 
and Industry-

Motion to reduce the Demand-
IDdficlcncy and ~Icnce of the Testfk 
Enquiry Commisuon in dleckUII 
manipulation in price and gradati~ 
of --. 4651, 4~. 

Z 
ZOOLOGICAL SURVEY-

Demanda £or Grants, 195<4-" 
4982,4983. 

Demands for Grant. OD Accoaat --. 
1687,1701. 
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CORRIGENDA 

to 

the Lok Sabha Debates (Pan II-Proceedings ·other than Questions ariel Answen) of 
the Seventh Se"l.ion, 1954,-

INVOLUM V-
]. No. I, dated the 23rd August, 1954,-

(i) ~ 1FT'r ~\, ;ffIf # q'fim ~, "~" ;i ~ ~ ,,~~, qfJIl, 
(ii) ~ ~ ~'-', q'f~ '-'. "~,, ~ ~'lR ~ /I~" ~ I 
(iiiS tol. 29, line z8 for "large" read "larger". 

(iv) ~ 1f'Pr q, ~ ~ q'f~ n, "if ~f ;:it ~ iiI'~lfi ~-;tl r~" 

~ ~ "~ t'ft ~ ~ fir; 111 ~lf ~" q'~tf I 
(\.) Co). 7-9, line 19 from bottom faT "counterfiet" read "counterfeit". 

2. No.2, dated the 24th August, 1954,-
(i) Col. IIi, line 29 for "corps" read "crops". 
(ii) ~ 1f11I' nt, q'{im ~ "RlR";i ~ ~ "R~' ~ I 
(iii) Col. 128, line 9 jor "and" rlUld "an". 

(iv) ~ ~ ~~o,;fW ~ q'f~ c. IIIlPmf t, ~if8'~ ~~" ~ ~ 

IR: "t'ft ~ ~ i'. ~f~ f~' ~ 
(v) Col. 178, line 17 for "on" rtad "one." 
(vi) Col. 18S, line 8 for "artcile" read "article". 

(vii) Col. 2 ]3, last line jar "enrty" read "entry". 
3. NO.3, dated the 25th August, 1954,-

(i) Col. 223. line 25 f£tr "authoritatian" ",ad "authoritarian" 
(ii) Col. 228, line 18 fM "dominem" read "dominant". 

(iii) Col. 246, line 29 for "51Imhit" read "submit". 
(i\') Col. 246, line 35 for "for" read "tor". 
(v) Col. 247, Iin~ 18 from bottom fOT "responsible" read "respectable". 
(vi) Col. 254, line 5 for "JegeaJ" read "legal" 

4. NO.4, dated the 26th August 1954,-
(i) Col. 321, line 16 for "TARFF" .. ead "TARIFF". 
(ii) Col. 323. line [1 for "into" read "lIpIO". 

5. NO·5. dilled the l1th August, 1954.-
(i) Col. 431, line 28 be/Me "would" i'lSeI'l "I". 
(ll) Col.465, cltlelt lines :z to 6 from bottom and sulmium "Course oj tun,,", 
ShriauItl Ammu Swwmlnedh"" (Dindigul). I beg to move: "That 'his HOll' 

agrees with the Tenth Report of the Commit-" 
6. No.6 .• dilled the 30th August, 1954.-

(i) crso 1f'Pr c.,¥'3. timr ":( ~ "~..fr ~o (f"ro ~' ti ~ ~ "'lit It"-
(f"roncmr"~1 

(ii) Col. 512, line 3 for "is" "«Jd "it", 
(iii) Col. 602. line 28 for "·".her" read "ther". 
(iv) Co\. 624, add "think abo~ sliD further, they win" as last time 

(i) 
1'16 LS.-I. 



( jj ) 

7· NO.7, dated tbe: 31St AUIlIS1, i954,-
(1) Col. 647, line 18 for "paty" read "party". 

(ij) ~ lfnr ,~o, ifr;i ~qf.Rf ~ ~ "~ffl" ~ ~'fPF ,~ "1iRf~' If~' 

(iii) 'I'< 1fI1I' ... ~ ~ q~ Y, """ ~ ~ .. ~, ~ I 
(h') a,l. 664, line 11 jor "adpote"" read "adopted". 
,\') Col. 664> line 14.from ,bottom for "pcPQI~' read. 'lJcoplc". " 
(\i) Col. 665, fu:!c 16 from bonom aflel' "villages" inse," "i~". 

(vii) Col. 667. line 8 from bottom f.,r "pepale" read "'people". 
(viii) Col. 668, line 17 from bottom for ''final'' read ''filiIii>'. 
vlC)CoI. 669. line %7 for "CUI ural" read "cuJturaI". 
(x) Col. 684, lme 8 from botrom/or "'Unt(lucbablitiy" rlQd ·'WllOUQaabJiity." 
(Xl) Col. '704, line ,14 from bottom fur "unlouchabilities" read "untouchables". 

8. No.8, dated the lSt September, 1954,-
Ci) Col, 820, line: 19 for "C0meplled" rlUld "compelled". 
(ii) Col. 840, line, "7 for "!;ervcd" rdt¥l "severed". 

9· NO.9, dated the 2nd September, 1954,-
(i) Col. 848, line 18 befure "woman" Imert "married"; and 4i1114 ''That is w·'. 
(ii) CoL ISI,tine IS' fnim bottom thl~tc "gelicral temil .bt-J:e" and Sflbstimle "lift abstrKt 

form". 
(iii) Col. 8S1, line 10 from bottomfor "_he men and woman" read "who arc: the pcnonI 

-man and. woman-". 
(iv) Col. 851, line 3 from bottom befm-t "because" inleTt ·'me.tl:ly" anddelere "we". 
(v) Col. 8S1, hnc: 2 from bottom ddete "have got" and. ndmi,w. "you Willi". 
(vi) Col. 868, linc 21, for "crate-b'-he" read "_tll-blan.". 
(vii) Col. 873, line 7, a/I4'/'" "clauIIc" inurt "(C)". 
(viii) Col. 882, delelc lmes 11 and u from bottom and subniluu "whidl WCJe not the subfect 

maUer of discussion, or whicb ""''CO not". 
(ix) Col. 883, line 20 afler "that" inur. "thougb". 
(x) Col. 883. line 21 of,er "adoption" insert "which is lOina to form part of the Hindu 

Code". 
(xi) Col. 883, lines 22 to 26 delel~ "that the bill which will form Ii. part of the Hindu Code 

i5 not yet before: tbe House. But f might infomi hoD. Memben that IIGCOrding to 
me." 

(xu) Col. 883, line 27. thlele "mention" and sNlmittlte "p,ovide". 
(xiti) Col. 883, line '1.7, for "from" read "furm". 
(xiv) 0;rI. 884. line 9 from bottom after "mi5aPplicd" mUTl "or misundentood". 
(xv j Col. 885. fuw 10 beI,"4 '~rc:latWmhip" msel'l •• ~" and deklt .. the" and "that \hill 

prohibition". 
(xvi) Col. ~85, line 11, dde/~ "has bed laid" duwn'·. 
(".,ii) Col. 885, linc 16 from bonom. fOT "was" rUld " .. ". 
(svjiO Col. 83S. ~C1I u ~ IZ from boUom deillte "ifm.:y thought it aA'lbiguoU1l". 
(xixj Col. 8116, line 17 aft~r "might" itUerl "be". 
{nl Co:>I. 890, line 14. ddfte "amenable" and mbsrilulf:;'lIUbject"~ 
(xxi) Col. 911, line 6, aftcr "age" imerl "of ·marriagc". 
(xxii) Col. 912, line 16, delete "Definitely .... 
(lCCi.iI) Col. 912. lifte 17, after "wiftl" insert ·'pcr"'ps'·. 
(xxiv) Col. 917, line 12 from bottom for "idioy" read "idioC)"'. 
(lOt\') Col. 926, line. 24 to 27 deletc "fortunately or unfortunately, 1 bave not luftIucd·: .... 

I have no per80nal knowledge: about it". 

roo No. 10, datc4 tbe 3m Sep1.Cmbcr, 195+-
(n Col. 998, line 1 JOt "ttfort~" read "cfforts". 

(ij) Col. 1032, line 11 jo,' "cbangd" "ead "cblll1p,d". 



( iii ) 
u. No. n, dated the 6th September, 19S4,-

(i) Col. 1064, line z from bottom for "Mlnilteir" read "Minister". 
(ii) CuI. 1070. line 13 from bottom alUT "(Quilon cum" insert "-Mavc-". 
(iii) Col. 109:>, delece lines I to 4 from bottom and substitute ".:to per cent. ad valor"" Oft 

rice, husked and unhUllked, including rice flour but excluding rice bran and rice 
dust, which are free, with" 

(iv) Col. n;u, delele line 5, and Ms/itute "cause 1 have also lived in vill~ ........ .. 
IZ. NO.1:', dated the 7th September, 1954~-

(i) Col. 11116 .• delereline 16, and substitute "The nloUon was adopted," 
(ii) Col. I;ao3, line 17 from bottom after "a" insert "certain". 
(iii) Col. ,':13, line 2., after "amendment," insert "I". 

(h') Col. 12.2.2., line 6 from bot (nn. after "hotchpot?" insert "I". 
(") Col. • 2.Z3, line 13, aftp "Sbrhaad Reau CbIIIIraYlll'tty": insert "I". 
(vi) Col. 1.33, line S, delele "de" afler "be", 

13. No. 13, dated the 8th September, 1954,-
(i) Col. 1.:t70, delelt lines 16 and 17 from bottom and JubslilUlC "manlaw, a German wo an 

can retain her German citizenship, although", 
(ii) Col. 1280, line 2.1, for "played" read "prayed". 

(iii) ~ 1fflT ~ ~ ~ l, ;ftlf .f ttf.ra' t, .• mr" ~ ~l{R 'R .. ~' ~ I 
14, No. 14, dated the loth September, 1954,-

(i) Cols. 14')9-1410 and 14J1-141~for the heading "Resolution re Rationalilation Sch_ 
in T.·1.1ilc alld JlIle Industries" read "The COl'IStitution (Third Amendment) BiU.· 

(ii) Col. 14Z5. line IS, after "that?" insert a closing bracket (). 
(iii) Col. 1461. line 2.2. from bottom,for "Clause IS-18" read "Clauses 15-18". 
(iv) Col. q69. after line 15 from bottom insert "the pattern of the weaving industry fD 

l"Ountry like: U. K. is far more de_no 
(v) Col. 1470. dl'lere lines 1 and z. 

15. No, 15, date.:! the Ilth Sept~mber, 19540-
(0 Col. 1479, line 15, jor "these" ,'ead "there", 
(ii) Col. 1493, ajlcr line 4 iTlSert "protoganists of the States may join". 
(lit) u,l. 1493. line 13. I,,,. "inapt" read "inept", 
(ivj C"i. 1~43, line 23 from bottom afler "old" imerl "and". 
(\.) CuI. 1543. line 2.4 from bonom, fOT 'lines' read "rimes". 
(\;) Col. 1544. line 13. for "cvcrbody" read "everybody". 
(vii) Col. 154)/, line 2.6, for "division. Ir is" read "di,ision, it is". 
(viii) Col. 1551, line 5, for "Vlllly" ,·tad "Valky", 
(ix) (,,01. 1551. line 6, I'" "swaUowance" read "swallowed". 

(X) ~.ll1'T ~X\)~, ~lllf1Rr n 'i ~ ~ iIll ~ 1f~!fiT if.- II\'{' 
.r ~ ... 'R "~ I ~m ~"T~ lr;fift t, 'WI' l£T" ~tf I 



INDEX 
TO 

WE SABRA DEBATBS 
(Part II-Proc:cecHna. other than Questions and Answers) 

-.. - ----.---.----------.--.. ~.-.. --- ---------- -
Volumu VI - Vll-z]rtl AflgUSt 1Q 30th September, 1954 ----

A 

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) AMENDMENT 
BILL-
s. under "Bill(s)'". 

ABID ALI, SHRI-
Cal1ing attention to Govemmcms' refuaaI 

to appoint a tribunal to adjudicate UJIOII 
~riaI disputes in insanmcle c:ompa_ 
mes. .1043-44-

Mines (P0IIting up of Abtuacts) RuIa, 
19S4-Laid on the Table. 950. 

Motion for Adjournment-
Propoted _trike by insurance employees. 
3496. 

Motion r, ekctioD to Emp1oyecs' State 
11l8\lran&:e Corporation. 3327-28. 
~ of Thirteeuth Saeion of Indian 

Labour Conference-Laid on the Table. 
950· 

ABSENCE OP MEMBERS PROM SIT-
TINGS OF THE HOUss, COMMITTEE 

I 
I 
i 
I 
I 

I 
I 
I 
I 
I 
I 
I 
I ON-

Preaeutation of Fourth Report of t~. I 
J~ 

.Motion rI Pounh Report of the -. 
204670069. I 

PreIeDtation of Pilth Repon of the -
3326. 

ABSORBED AREAS (LAWS) BILL, 
19S3-
S.e under "Bill(,)". 

ACCOMMODATION-
Recdpt of a pc:tition r. cluplicatc allotment 

of raidcntW - to 4iap1aced penons. 
219-

ACCOUNTS-
- of the Hindustan Sh1p~ Limited 

for the period ended 31St March, 19504-
Laid on the Table. ~17. 

Final - of the Hindustan Machine 
Tools Limited, Banplore for the period 
ended 318t March, 19S4-Laid on the 
Table. 3817. 

FiDal -of the Nahan Poundry Limited, 
Nahan for the period eftl!cd the 3l8t 
March. 19S4-Laid - the Table. 3817. 

376 LS-r. 

ACHAL SINGH, SRTH-
Resolution re reservation of ta~cUction 0 f 

all UJrees and dhotks for oom in-
dUllri.,.. 47S. 

ACHALU, SHRI-
Umoommili~ (Off~) Bill-

Motion to refer to Joint Committee and 
lIDendments to o::ircuIate and to refer 
tilSeJect Committee. 710-14-

ACHINT RAM, LALA-
Administration of EVIIQlcc Proper 

(Amendment) Bill-
MOOon to collBider and amendments to 
c:irculate and to refer to Select Com-
mittee. 32SS-60. 

CollBideration of clause. 3294-
Dlsplced Persons (C')mpensation an j 

Rehabilitation) Bill-
Motion to pass. 2790-94-

Taxation Laws (Rxtension to Jammu 
and Kashmir) Bill-

Motion to consider. 3337. 
ACHUTHAN, SHRI-

Central Excises and Salt (Amendment) 
Bill-
Motion to consider and amendment to 

circulate. 2512. 
Demands for Supplementary Granlll, 

19S4-SS-
Miscellaneous DepartJllmta and Expen-

diture under the Ministry of }{Orne 
A1Wrs. 3475-77-

Motion to reduce the Demand-
Submission of interim repon in respec:t 
of formation of Kamat.aka Stste_ 3475. 

Discussion re fall in prieesof food and 
agricultural raw materials. 3555-57-

Election of - to Coir Board. r9Qa. 
Indian Tariff (Amendmcnt) Bill-

Motion to consider. 26II. 
ConaidC"DUon of c1a~. 26z7-2§). 

Resolution ,e appointment of a Hindi Law 
Commission. 3102-°3, 3108, 31%4-

Special Marriage: Bi1I-
Consideration Of clauses. 126Q..6a. 

ACIDS-
Annual Repon of the '~Iopmeut 

CouDdl fur Heavy Chanicala (- and 
FertiIizers}-Laid on the Table. 4. 
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ADJOURNMENT MOTION(S)-
Sre "Mt!tion (8) for Adjournment". 

ADMIN1!l1TRATION OF EVACUEE 
PROPlutTY (AMENDMENT) BILL-
S. \IIIIkr "Bill(s)". 

ADMINWTRATION OF 2VACUEB 
PROPERTY(CENiRAL)RULB~ 

Notification malting ammdinenu to the 
--,1950 --- Lai 'd on the Table. 951. 

ADMINISTRATION OF JUSTICE-
Demands fot Supplementary Grants, 

1954-55. 3541. 
AGARWAL. SHRI S. N.-

Motion ,c fiood situation in India. 1601-06. 

Ulltoucbablhty (Offences) Bill-
MotioD til merlO Joint Committee. and 

l!!!le!!d"'C'lll to circuIIlte. and to refer 
to Select Comminee. 547-51. 

AGRAWAL. SHRI M. 1..-
Displaced Persons (Compensation and 

Rehabilitatioll \ Bill-
Motion to conSIder as reponed by joint 

Committee. 2690-95. 
Consideration of cJauaet. 2780, 2783. 

Food Adulteration Bill.-
Consideration of clauses. 185. 194. 19S. 

271, 27~. 21!o, 281, J05-06. 
Motion re Intcmationll Situation. 3703. 
Special Marriage Bill- . 

Consideration of clause~ 1327, 1673' 
1681. 1695, 1SJ06, 2?48. 2050, 2134-

.\GRlCULTURAL RAW MATE'\UALS-
Discussion rc fall in prices of f~'Od and 
--. 3543-71. 

AID- . 
S. ''Pi.aancial Aid". 

AIR CORPORATIONS i.J\MENDMfJln 
BIlL-
SU under "BilICs)". 

AJMER-
Rules for the Geae:ral Conduct of Busines.~ 

and Proc:edurc in Revenue Courn of 
Ajmer-Laid on the Table. 1)46-47. 

ALAGBSAN, SHRI-
Replies to memoranda r, Demands for 

Grants (Railways), 1954-SS-Laid on the 
Table. In. 

Supplementary Statement rc RIIilWIIY acci-
dcIlt near Yeshwantpur in H~ 
SUIte. 3819, 

• \LL 'NDIA INDUSTRIAL TRIBUNAL 
(BANK DISPUTES)-

Su "1nduItrial TribuDal (BIIIkDiapur.es). 
All lDdla". 

ALL-INDIA SBRVICBS-
S.C "Services, All-India". 

ALLOTMENT OF RESIDENTIAL 
ACCOMMODATION-
Receipt of a petition re duplicate-- to 

displaced pet'1Ol1I. 219. 
AL TBKAR, SHRI-

Committee on Absence of Members from 
Sittinp of the House-
Presentation of Fourth Report. 1902. 
Motion re Founh Report. Z467-6&. 
Presentation of Fifth Report. 3326. 

Committee on Private Members' Bills and 
Resolutions-
M~n r. Eighth Report. u51-53, uu, 

2255. 2258. 
Presentation of Twelfth Report. 27:19. 
Motion re Twelfth Report. 3080-81; 

ALVA, SHRI jOACHIM-

Half-an-Hour Discussion re sale of Sf viet 
Pu.bli(llUions on Railway Platforms. 
2033-35. 

Motion r$ Illtemational Situation. 3714·!(2. 
Special Manias.: Bill-

Consideration of clausCII. :z087. 

AMERICA, UNITED STATES OF-
DcmlUlds for Supplementary Grants, 

1954-55-
Loins and Advances by the Cerural 

Government-'-' 
Motion to reduce the Demand-

Proposed Indian Industrial Investment 
Corporation in fCllpect of its relation 
to U.S. capitalists. 3380-81, 3386-88, 
3409-14, 343 1-35, 3436. 

AMJAD ALI, SHRI-
Demar.da for Supplementary Grants, 

1954-55· 3379· 

A.WUT KAUR, RAJKUMARI-
Food AdlOlteration, BiU-

Motion to consider as reported by Select 
Comminee.23-24, 35, 100, 173, 174, 
176-83. 

Consideration of clauses. 189, 190, 191, 
194, 195. 196, 197. 199, 202, 205, 206, 
2.07, 208, U)9, ZIOooJl. '212, 213-14, 
234,239.241.2.44-45,246,247.248,249, 
253. 257, 259. 260, 261. 263. 264, 265, 
267-68, 269, 270, %74-75. 276. 277, 278, 
279. %So. Z82. 283. 284. :z88. 301-02, 
303. 304, 306, 307, 312-13, 316-17, 
346, 348, 3,0-51, 352, 353, 354, 355, 
356, 357, 360, 3611-69, 373, 375. 378. 
319,380,38).3114.385-86,387,)88389, 
3<}0. 

Motion 'to pass, as amended. 391, 401-0:1 • 
Probibitioo of Manufacture and ·SaIe of 

Vanupat! Bill ,(By Shrl I hulen Sinna)-
Motion 10 consider. 2299. 
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ANDHRA- ARMY (AMENDMENT) BILL (nser-
Agreements executed between the Governor tion of new Section 57A: by Dr. N. ll. 

of - and Reserve Bank of India under Khare)-
the Reserve Bank of India Act-Laid on See under "B11I(s)". 
the Table. 1053-54. ARMY (AMENDMENT) BILL (Imertion 

of new section 6JA: bv Dr. N. B. Khart) 
ANNUAL REPORT(S)- Se, under "BillCs)". . 

Su "Report(s)". ARREST(S)-
Adjournment Motion re -- of (;08 

ANTHONY, SHRI FRANK- Liberation Satyagrahis. (Comtnt with-
Constitution (Third Amendment) Bill- mid). 21-22. 

Motiop to refer To Joint ·Committee; and ASSAM-
amendments to circulate and to refer Motion for Adjournment-
to Select Committee. 1490-95. Floods in Bihar,--. West Bengal and 

Special Marriage Bill- Uttar Pradesh. (Cmuent flIilIrkTJ). 
, 15-19· 

Consideration of clauses. 870 , 879-80 Resolution re financial aid to Assam for 
887,928, 929,96J-68, 1204-05, UII, repairing damages caused by floods. 
1729, 2075-80. (Withdrawn). 1474, 3082-93. 

ANTI-COW SLAUGHTER DEMONS- Stlj,tement re floods in --, North Bihar 
TRATIONS- West Bengal and Uttar Pradesh. IIS-20: 
Motion for Adjournment- ASSURANCES, GOVERNMENT-

Firing of tear-gas shells in Calcutta on - Consolidated Statement shov.'ing action 
(Ctmunt r:;i:!:hdd). 163g~j9· taken by Government on various assu-

US R rances, etc. given during the Seventh 
ANTIMONY IND T Y- Session 1954-Laid on the Table. 3669. 

Report of Tariff Commission re'oontinuance Supplementary Statements Nos. XVIII, 
of protection to --; and· Government XVII, XVII, XII, VII, and II showing 
Resolution and Notification thereon- action taken by Government on various 
Laid on the Table. ~640-41. 1IS5urances etc. given .during the First 

APPROPRIATtON ACCOUNTS- Session, 19~2, Second Session, 1952, 
Third SesSIon, 1953, Fourth Session 

-- (Civil) J~S0-5J and the Audit Report, 1953, Fifth Session, 1953 and Sixth 
1952 (part Il)-Laid on the Table. 1345· Session, 1954 respectively-Laid on the 

Commercial Appendix to -- (Civil) 1950- Table. 321-22. 
n I\,!ld·Audit Report, 1952-Laid on the 
Table. 1345. . Supplementary Statements Nos.XIX,xVIII, 

XVIII, XIII, VIII and III showing 
APPROPRIATION BILL- action taken by Government on assu-

See under «Bill(s)". ranees etc. given during the First Session 
1952, Second Session, 1952, Third 

APPROPRIATION (NO.2) BILL- Session, 1953, Pwrtn Session 1953, Fifth 
See under "BiIlCs)". Session. J953 and Sixth Session, 1954 

respectively-Laid on the Table. 950-51 
APPROPRIATION (NO.3) BILL- Supplementary Statements Nos. XX, XIX, 

See under "Bill(s)". XIX, XIV, IX, and IV showing action 
taken by Government on various assuran-

APPROPRIATION (RAILWAYS) BILL- ces, etc. by Government given during 
See under "BiII(s)". the First Session, 19~2, Second Session, 

1952. Third SeSSIon, 1953, Fourth 
APPROPRIATION (RAILWAYS) NO.2 Session, I953, Fifth Session, 1953 and 

BILL- Sixth Session, 1954 respectively-Laid 
Sse under "BillCs)",'. on the Table. 1641-42. 

Supplementary Statements Nos. XX, XV, X., 
APPROPRIATION (VOTE ON ACCOUNT) and V' showing action taken by Govern-
, BILL- ment on variou~ assurances, etc. given 

See under "BillCs)". during Third Session, 1953, Folltth 
Session. 1953, Fifth Session, 1953 and 

ARMISTICE SUPERVISORY C~J.1{MIS- Sixth Session, 1954 respectively-bid 
SION, INTERNATIONAL- on the Table. 2601. 
Demands for Supplementary Grants, Supplementary ~fatcments Nos. XXI, 

1954-55. . XX, XXI, XVI, XI, and VI, showing 
External Affairs- .aerion taken by Government on \'Brious 

Motion (0 reduce the Demand- . assurances, etc. given during the } irst 
Pay and terms of appojntment of oJli- Session, 1952, Se<:ond Session, 1052, 
cers and staff for IndJan Delegation Third Session, 1953, Fourth Sess:on, 
to Intcmlltionaf Armistice SU\?CT- ·1953, Fifth Session, 1953 and Sixth 
visory Commissio~ in Iodo-Chlna. Session 1954 respeCtlvely-Laid on the 
3438, 3~I~ 3~6-1" H55~c;::::~_7 . .:;'.;"":"'_ ~"-,--,-,---,-_T~a,-,-b",-1e,",, _3~6,--6_!l __ . _. ____ . __ _ 



BANK AW ARI>---t4. 
MotiGa for AdjournmeD1-

ModificatioD of deciIioa of Labour 
AppeUaIl: TDbImaI OIl BImk D' teS 
by GovenImmt (00",_ ",,;;rid). 
319-20. 

Order; aDd StMematt r, moc1ific:ation 
of deciaioD of Labour Appellate Tri-
bunal on appeal, Ipinn Award of 
All-India "hidutt:rW Tribunal (Baalt 
~) (Satry Tn"buDa1)-Laid on 
the "Table. :u8-l9-

Statement r, order modifJiDa dccHion of 
Laboar Appellate TribUail in Bank'a 
a.ppcala. :uS8-I9. 

BANK EMPLOYEE'S STRIKE-
Mocion for Adjoummmt-

BImk Employee's Suib. (eo-nc flli/"-
I¥ld). 2995-98. 

BANSAL, SHRI-
Caural &ciIea aDd Salt (Amaldment) 

Bill-
MotiOD to coaaider and amendment 

to ciIaIJIte. 2451. 
DemIuda for SuiIPlaDaIIUy Gcuts, 

19S4-5S. 337S, 3383. 
D*uaicn H AII\U!lOblle 1IuhMtry. 

3920-23. 3932-
DiICUllioa n faJI in prica of food and 

apicuJturII raw materials. 3561-63-
I>iIcmIioa r. Gawmmatt Order 

IIIOdifJiDI dec:iIioD of Leboar .Appellate 
TribaDal OIl BIDk Diapur.es. ~ 

Indian IJ1QOI1lt:-tIX (Amendment) Bill-
Motion to CODtider. 2374-79-

Indian Tariff (Secaad Amendment) Bill-
Motion to CXlIII8idcr and II1IeDdmeG1: to 

cUculate. 2919. ~1, 2m-92. 
Madhya Bham Tuct 01\ Income (V1lidI-

lion) Bill-
Motion to c::oJIIider. 335S, 336s-'67. 

Resolution rt ratiODalll8CiOil $CibemeI 
in textile UId jute industries. 14J.4-20. 

Tuation Laws (Extension to JiDImIl 
and Kahmir) Bill-
Motion to c:oosider. 3329. 33)0, 3336-

38,3351-

BARMAN, SHRI-
CcoUIl E&ciIct and Salt (AInendmcat)BiI1-

Motion to COIIIider and amend ..... t to 
c:irc:uIItc 2487 

DiIcuaiOD r; &If -:-pricct of food and 
apkultural raw JIIaUlriIla. 356)-6+ 

IDCtiID Tarift" (Amcadmeot) Bill-
Motion to CODIider. 2617. 
CocIIideraI:ion of diu-. 2618. 2619-2 I, 

:a62a. 2627. 2632-
MoliGD" flood IIkuaIioa ill ~ 1613-16' 
N ..... iqadon of-.<Ift PIDII 01 c:w.mea. u· 
SJ'!dal Muriqe Bill-
~ of CllUla. ~I, 906-08. 

1118-SI, JM)' 
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BARROW, SHRI-
. , .. :Motion re tIood &ituation in India. 1537. 
~SI LIGHT RAILWAY (TRANSFER-

, RBD LIABILITIES) BILL-
Su under "BiIl(s)". 

BASIC INDUSTRY(lES)-
Su "Inc:iustry(ies), Basic". 

BASU. SHRI K. K.-
Business of the House--

c::banJe in timings of sittings. 1250. 
Point -of Order re variati(lIn in the Allo-

cation of Time Order. 1648-49. 
Chandemagore (Merger) Bill-

Consideration of clauses. 2562. 
Constitution (Third Amendment) BiIl-

Motion to refer to Joint Committee and 
aD¥ndments to circulate and to refer 
to Select Committee. 1369. 1665. 

Motion to consider, as reported by Joint 
Committee. 2807, 2815-24, 2848, 
2853. 

Displaced Persons (Compensation and Re-
habilitation) BiIl-
Conaideration of clauses. 2765. 

Food Adulteration BiU-
Comideration of clauses. 210. 

HaIf-flIl-Hour Discussion re 'Sale of Soviet 
publications on Railway platforms. ~036. 

Indian Income-taK (Amendment) Bi1I-
Motion to consider. 2245-46, 2379-86, 

24II . 
. Consideration of clauSCll. 2414, 2415-20, 

24.31, 2422, 2425· 2442-43, 2444-
Motion to pass. 2452. 

Motion for Adjournment--
Alleged lalhi charge at aUction in Lajpat 

Nagar, Delhi. 2600. 
Motion I'e Eighth Report of the Com-

mittee on Private Members' Bills and 
Resolutions. ~53. 

Motion rt flood situation in India. 1593. 
~tion of Manufacture and Sale of 

Vanaspati BiIl-(by Shri Jhulan Sinha) 
Motion to consider. 2)01. 

Resolution re rationalisation schemes in 
textile and jute industries. 1466, 1473. 

Special Marriage Bill--
Consideration of clauses. 1204, 1685, I 90' 
1732,1758,1766,1848-55, 1879,188 , 1952, 
1953. 2009, 2163-65, 2165-66, 2167· 
Motion to pass, as amended. 2168. 

Untouchability (Offences) BilI-
Motion to refer to Joint Committee and 
. .-nendments to circulate and to refer 

to Sdect Committee. 441• 

BBRHAMPORE-
~ I'J! Central Sericultural Research 

SUltiem, --, -Laid on the Table. 3. 

BHANDARI, SHRJ-
Special Marriage Bill (1& passed by Rajya 

'Sabha)-
Motion to COIISi!;Ier. 771-82. 

---------~----~ -------
BHA'RGAVA, PANDIT THAKUR DAS-

Administration of Evacuee Property (Am-
endment) BiIl-
M~on to consider and amendment to 
~e and to refer to Seclect 
ColIUllJttee. 3207-08, 3243-53, 3254. 

Consideration of clauses. 32.87, 328 8 
3291, 3295. 3296-97, 3300-05, 3309' 
10, 3312,3313, 3316, 3320, 3321, 3324 

Business of the House. 2279-81. Ce:Inral Excises and Salt (Amendment 

Co~d~ration of clauses. 2526. 
ConSlltullon (Third Amendment) BiIl-

Motion to refer to Joint Committee and 
amendments to circulate and to refer 
to Select Committee. 1407-II, 
1476-90, 1496. 

Mo~on to co~der as reported b, 
Jomt ColIUllJttee. 2807, 2885, 2886, 

Demands for Supplementary Grants. 
1954-55· ~382, 3533-37. ~ 
Other CaPital Outlay of the Ministrv 

of Food and Agriculture- • 
Motion to reduce the Demand-

Import of Sugar. 3533-37. 
Sugar import policy. 3533-37. 

DillCUSSion rt Automobile Industry. 
3910, 3916-20, 3931. 

Displaced Persons (Compensation and Re-
habiliIation) Bill-
Mution t~ consider, as reported by Joint 

Committee.2.Ci41. 2684. z686, 2731-
44> 2755. 2758. 

Consideration of clauses. 2771, 2772, 
2774, 2776, 2783, 2784-86. 

Essential Supplies (Temporary P{)wers) 
~endmcnt Bill: (Amzndmen[ of see-
tlon. 7 etc. ---by -_) __ . 
Motton to consider. 1047-50,2261, 2262-

73, 2277· 
Food Adulteration Bill--

Motion to consider as repOrted by the 
Select Committee. 96-110 

Indian Income-tax (Amendment) Bill-
Motion to consider. 2317, 2343-59, 2362, 
236~ 23711, 2401. 

Madhya Bharat Taxes on Income (Valida-
tion) Bill--
Motion to consider. 3360-61, 3362, 

3364-65, 3367, 3369. 
Motion re flood situation in India. r628, 

1630, 1657. 
Motiem re International Situation. 3796-

3805, 3806, 3846, 3850, 38,51). 
Motion. re Service Rules. 3649. 
Nomination of -- on Panel of ChaWnen. 

22. 
Presentation. of Report of Joint Committee 

on the Displaced PersOns (Compensa-
tion and Rehabilitation) Bill. 426. 

----------------~ 
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BHARGAVA. PANDIT THAKUR DAS-co_ 
Probtoitioo of M.anufacture and Sale of 

Vanaspati Bill (by Shri JhuJan Sioba}-
Motion to c:onsider. USS. ;&293-99, 

2300001, 2302-14-
ReaoIution r. aport duty on ground-

nut oil. ]]24. 
Spec:W Marriage Bill-

Consideration of cIauaea. 846-47, 8So. 
864-67, 880, 888-89. 908, 927. 9:19. 
942-47, 977. II43, 1l70. II?4, 
II94, n98, 1201, u03, uos, 
US9, u6o. 1263, 12.74-77, 1284. 1286, 
u89, 1290, 1293, 13tI, 1314> 
1315, 13~, 1693-94> 1696-98, 1701-19, 
I7l.a-32, 1733-36, 1739-40, 1758, 
1761, 1762, 1771, 1772, 1776, 
1799, 1805, 1817, 1825. 1872, 1873. 
18740 1879, 1880, 1885, 1886, 1892, 
1914, 1934, 1936, 1939. 1940, 1942, 
1943, 1945-50, 1954, 2048, 2049, ZOSI, 
2062, 2096-2100, 2101, 2II40 2119, 
2120, 2122, 2123, 21l8, 2144-4S, 

Motion to pass, as amended. 2189, 2190. 
2191, 2238, 2240· 

Uutoucbability (Offences) Bill-
Motion to refer to Joint Committee and 

amendments to circ:ulate· and to 
refer to Select Committee. 720-29, 
730, 731, 732· 

Women's and Children'. Institutions 
Licensing Bill-(By Shrimati Maniben 
Patel)-
Motion to consider. 999. Jooo, 1006-J 3, 

1035, 1037, 1041, 1042, 1044, 1045. 
Motion to adjoum Debate. 1044> 1045. 

BHONSLE, SHRI J. K.-
Diaplaccd Penons (CompeDJBtion and Re-

habilitation) BiI!-. 
Motion to comider, 88 reponed by 

Joint Committee. 2633-37. 
Consideration of clauses. 2765-66. 
Motion to pass. 2790. 2800. 

Notification making amcndrnenn to the 
AdmInistration of Evac:uee Pro-
perty (Central) Rules. 1950. -Laid 
on the Table. 951. 

BICHROMATES INDUSTltV-
Report of Tariff Commission r' protec-

tion to -- and Government Rew-
lutiOD-Laid on the Table. 3-4. 

BICYCLES INDUSTRV-
Annual Report of the Development Coun-

cil (BicycleI}-Laid on the 'table. 4, s· 
Report of Tariff CommisIioD " conti-

_ of protection to--; aDd Gov-
ernment Resolution, Notification and 
Statement thereon-Laid on the Table. 
1640· 

BIHAR-
Motion for Adjoununent-

Flood, in -, Anam, West Bengal 
and Uuar Pradesh. (Comeot withheld). 
IS-19· 

B1HAR-~td. 

Receipt of a Petition ,. merger of Sera!-
kella-Kharswan with Orissa &: Suppres. 
sion of movements against tbeir intesra-
tion with--. 219-20. 

Statement re floods in AslIam, North--, 
West Bengal and Uttar Pradesh. 
115-21. 

BILL(S}-
Abducted Penons (Recovery and Restora-

tion) Amendment Bill, 1954-
Assented to by the President. 1-2. 

Absorbed Areas (Laws) Bill, 1953-
Assented to by the President. 1-2. 

Administration of Evacuee Propetty (Am-
endmcnt) Bill-
Motion to consider. 3199-3287. 

Amendments to circulate. 3204-86. 
Amendment to refer to Select Com-

mittee. 3204-87. 
Consideration of clauses. p87-33l+ 
Motion to paBB, as ameDded. 3324-

, (Passed, as amended.). 3324-
Message from Rajya Sabba agreeing 

without amendment to the Bill, as 
passed by LoIt Sabba. 3934-

Air Corporations (Amendment) Bill, 1954-
Assented to by the: Pn:sident. 1-2. 

Appropriation Bill, 1954-
.. -Assented to by the President. 1-2. 

Appropriation (NO.2) Bili, 1954-
Assented [Q by the President. 1-2. 

Appropriation (No.3) Bill, 1954-
lnIroduced. 34 ~2. 
Motion to mnaider. 34.52. . 
Motion to pass. 3453. 
(Passed). 3453. 
Message from Rajya Sabha n:tuming the 

Bill without recommendation. 3933-34. 
Appropriation (Railways) Bill, 19.54-

-Assented to by the President. 1-2. 
Appropriation (Railways) NO.2 Bill, 19.54-

-Assented to by the President. 1-2. 
Appropriation (Vote on .Atx:ount) Bill, 

1954-
Assented to by the President. 1-2. 

Anny (Amendment) Bill (Insertion of new 
sc:ction 57-A: by Dr. N. B. Kbate}-
Introduced. 989. 

Army (AmeDdmenl) Bill (Insenion of Dew 
&cetioI'l 61A ; by Dr_ N. B. Khare)-
Introduced. 989. 

Bani Light Railway (Traneferted Liabi-
lities) BiU, 19.54-
Assented to by the PresldenI. 1-2. 

Central Excises and Salt (Amenclment) 
Bill-
Introduced. 5~-35-
Motion to Q)IISldcr. 2453--64. :z..J69-2SI1. 
Amendment to circulate. 2455·64, 2469. 

2517· 
Consideration of clauaes. 2SJ8-3Q. 
Motion to pass. 2.530-31. 
(Passed). 2S3J· 
Message from Rajya Sabha returning the 

Bill witboot recommendation. 332S-z6. 
-------"' .. __ ._---------,----------------
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BILL(S)-c:ontd. 
Chandemagore (Merger) BiU-

Introduced. 1903. 
Motion to col15ider. %532.-60. 

Amendment to circulate. %537-6:>. 
Co~ideration of clauses. 2560-73. 
Mouon to pass, as amended. 2.573-77. 
(passed, as amended). %577. 
Message from Rajya Sabha agreeing 

without amendment to the Bill, as 
,passed by Lok Sabha. 3146. 

Code of Criminal Procedure (Am:ndment) 
Biil-
Extension of time for presentation of 

Report of Joint Committee. 32.3. 
Preseoration of Report of Joint Com-

mittee. 959. 
Coffee Market Expansion (Amendment) 

Bill-
Presentation of Report of Select Com-

mittee. 32.2.. 
Companies Bill-

Extension of time for presentation of 
Report of Joint Committee. I2.2.. 

Constitution (Amendment of the Sixth 
Schedule) Bill (by Shrimati Kho:1g-
me!.)- Introduced. 990. 

Constitution (Third Amendment) BiIl-
Introduced. 1055. 
Motion to refer to Joint Committee. 1355-

1411, 1476-IS%3, 1660-67. 
Amendment to circulate. 1370-141l, 1476-

I5a3, 1660-61. 
Ami::ndment to refer to Select Com-

mittee. 1370-14II, 1476, 152.3, 1660-61. 
(Referred to Joint Committee). 166S-66· 
Message from Rajya Sabha concurring 

in the recommendation of !.ok Sabha 
to ioin the Joint Committee of the 
Houses 00 the Bill. %184-85. 

Preselllation of Report of Joint Commit-
tee. 2.467. 

Ml>tion to consider as reported by the 
Jilin! Committee. 2.801-72, 2874-2909, 
2.937-42 • -

Coosideration of clauses. 2941 -68, 
Motion to pass. 2.967-78. 
~t>assd). %918. . 
Me~ge from Rajya Sabba a~mg 

without amendment to the Bill, as 
passed by Loll: Sabha. 3670-71. 

Control of Shipping (Amendment) Bill, 
1954- . Assented to by the PreSident 1-2.. 

Delivery of Books (Public Libraries) Bill, 

,!?~ted to by the President. 1-3-
Denti1ts (Amendment) Bill, 1954 <as passed 

by Rajya Sabba)-
Message from Rajya Sabha forwarding 

the Bill passed as amended to Lok 
Sabha. 1144· 

Laid on the Table. 84s· 
DisPIaced Persons (Claims) Supplementary 

Bill, 1953- Presid Assented to by the . ent. 1-2. 

BILL(S)-contd. 
DispJaced Persons (Compensation and 

Rehabilitation) Bill-
Presentation of Report of Joint Omt-

mittee 42.6. 
Motion to COI15ider, as reported by Joint 

Committee. 2633-2728, %12.9-64-
Consideration of clauses. 2764-90. 
Motion to pass. %790-z800. 
(passed.) zSoo. 
Message from Rajya Sabha agleeing with-

out amendment to the Bil1, as passed 
by Lok Sabha. 3493. 

Drugs (Amendment) Bill, 1954 (as passed 
by Rajya Sabha)-
Message from Rajya Sabha forwarding 

the Bill to Lok Sabha. 8# 
Laid on the Table. 845. 

Drugs and Magic Remedies (Objectionable 
Advertisements) Bill, 1953-
Assented to by the President. 1-2.. 

Electricity (Supply) Amendment Bill (by 
SOO Sadhan Gupta)-
Introduced. 987. 

Essential Supplies (Temporary Powers) 
Amendment Bill [Amendment of section 
7 etc.: by Pandit Thakur Das Bhar-
gava]-
Motion to consider. 1047-50, %261-18. 
Motion to adjourn Debate. 2.%79-
(Debate adjourned). 2.%79. 

Ex-Army Personnel's Litigation Bill (by 
Dr. N. B. Kbare)-
Introduced. 988. 

Factories (Amendment) Bill, 1953-
Assented to by the President. 1-3. 

Finance Bill, 1954-
Assented to by the President. 1-2. 

Food Adulteration Bill-
Motion to consider as reported by Select 

Committee. %3-1I4- 12.%-83. 
Consideration of clauses. 183-216, 2.32.-

318, 32 3-91• 
Motion to pass, as amended. 391-4Q:Z. 
(passed, aa amended). 4QZ. 

Funeral Reforms Bill (by Sbri Te1kibr)-
Introduced. 988. 

Government of Part C States (Amendment) 
Bill, 1953-
Assented to by the President. 1-%. 

(iQvernment of Part C States (Amendment) 
Bill (by Soo V. P. Nayar)-
Int roduced. 986. 

(iQvernment Premises (Eviction) Amend-
ment Bill, 1953-
Withdrawn. 533-34. 

(iQvernment Premises (Eviction) Amend-
ment Bill, 1954-
Introduced. 534. 

High Court Judge (Conditions of Service) 
Bill, 1952- . 
Assented to by the President. 1-3. 

Himachal Pradesh and Bilaapw: (New 
State) Bill, 1954-
Assented to by the President. 1-3. 

. -~----~---- .. ------------------------------.. --- .. 



8 LOK SABRA 

BILL(S}---cDnfd. BILL(S}--contd . 
. Hindu Mitrriage and D vorce Bill, 1952- Message from Raiya Sabba forwardUla 

MitSSllp f rom Rajya Sabha extending the Bill, as amended to LoIt Sabha. 
time. 2874-
for presentation of the Report the Joint Laid on tbe Table. 2874. 
Committee of the Houses OIl tbe Bill. Medicinal and Toilet Preparations (Excise 
631-32. Duties) Bill-

Message from Rajya Sabha further extend- Introduced. 2046. 
ing the time for presentation of tbe Re- Minimum Wages (Amendment)Bill. 1953-
port of the Joint Committee 011 the Assented to by tbe President. 1-3. 
Bill. 3146. 

Hindu Minority and Guardiar.mip Bill. M\lslim Wakfs Bill, 1952-
1953- Assented to by the President. 1-3. 
Message from Rajya Sabha requesting Pensions (Amendment) Bill (by Dr. N. B. 

Lok Sabha to concur in recommenda- Khare)-
rion of Rajya Sabha to join the Joint Introduced. 988-89. 
Committee of the Houses on the--.. Press (Objectionable Matter) Amend-
4Z1-22. rm:nt Bill, 1953-

Indian Income-tax (Amendment) Bill- Assented to by the President. 1-2. 
Introduced. 958-59- Prevention of Corruption (Amendment 
MotiM to consider. 224D"SO, 2315-2414. Bill (by Shri U. c. Patnaik}-
Consideration of clauses. 2414-46. Introduced. 2259· 
Motion to pass. 2446-52. Prevention of DisqualificatiOll (parlia-
~2·from24~_: .... Sabha -n ...... " .. the ment and Part C States Legislatures) 
.m,"_~ ""1,- .~.-._ Amendment Bill, 1954-

Bill without recommendation. 2873-74· Assented to by the President. 1-2. 
Indian Railways (Second Amendment. Prevention of Food Adulteration Bill. 

Bin. 1953- 1954-
Assented to by the President. 1-2. Message from Rajya Sabba agreein, 

Jr:d;an Tariff (Amendment) Bill- without amendmcm to the --, as 
Motion to consider. 2577-98, Xioz-18. paaacd by Lok Sabha. 2043-44-
Consideration of clauses. 2618-32· Prohibition of Manufactun: and. Sale of 
Mot~ to pus, as amended. 2632-33. VIIfUISPIIli Bill (by SOO Jhulan Sinha)-
(passed, as amcnded). 2633. Motion to consider. 2282-.%314-
Message from Rajya Sabha returning the Railway Stores (Unlawful Possession) Bill, 

Bill without recommendation. 3325· 1954 (as passed by Rajya Sabba)-
Indian Tariff (Second Amendment) Bill- Message from Rajya $abha fQrwardina 

Introduced, 1526. the Bill to Lok Sabba. 844. 
Motion to consider. 2910-38, 2977-94, Laid on tbe Table. 845. 

~!'em to ciJcu\ate. 2918-38, 2977- ~u=e~'f~n and Marketing (Am-

r~l,i~17on8c>'of _._.__ 3Ie17- Presentation of Report of Select Com-
..... u;o .... 'a. ~ ~ - (. mittce. 322, 
Monon to pBlIII. SaIarics and Allowances of Members 
(Passed). 3177-97' . f P liam ,~. B'U Mesaage from JUlya Sabba returnmg the 0 ar e~ I. 1954-

Bill to Loll SlIl-ha without recommen- Assented to by the President. 1-3· 
dation. 3813. Sea Custom$ (Amendment) Bill-

Introduced. 3820. 
Kuia Bill (by Shri Kamu')- Sbillona (Rifle Ra~ and UmIong) 

Introduced. 2260-61. Cantonments A&simi1ation of Laws 
Lushai Hills District (Chang!: of Name) Bill, 1954- . 

Bill, 19"4- Allsented to by the President. 1-3. 
Assented to by the President. 1-2. Special Marriage Bill (as pail8ed by Rajya 

MlIdh)'l! Bbar&t Taxes on Income (Valida- Sabha}-
tion) Bill- Motion to consider. 7.S-842-
Introduced. 744· Consideration of claUIlCS. 84.5-947,948. 
Motion to consider. 3357-11. 959-86, IUS-,52. II 53-t.246, 12S3-
Motion to pass, 3372. 13# 1667-1780, 1781-J900, 1903, 
(Passed) 3372. 2026. 2046-2167. 
MesSage from Raiya Sabha returning Motion to pass, •• amended. 2161-84. 

the Bill without reconunendation. 2186, 2189-2240, :uSO. 
39)2-33· (Passed, as amended). 2250. 

Mant. 'pur State Hill Peoples (Administ"... I Menage &om Ra;ya SClha a~ to 
Qan) Regulation (:ArneIIdment) BiD, the amendment made by !At Sa"hba 
19S4 (as pI&8Cd by Ralya Sabba}- in the Bill. 3J46-s0. ------ ------- ---.. -~-.--, .•... --....... ----.-.. ---.-~----.-------.... --.--------- .. -.--,~.-.------
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BJU ( ')-c0nt4. 
States Acquisition of Lands for Union 

Purposes (Validation) Bill, 1954-
A5sented to by the President. 1-3. 

Suppression of Immoral Traffic and 
Brothels Bill (by Sbrimati J ayashri)-
Introduced. 987. 

Taxation Laws (Extension to Jammu and 
Kashmir) Bill-
Introduced. 744. 
Motion to conJider. 3328-53. 
Consideration of clauses. 3353-55. 
Motion to pass. 3355-57. 
(passed). 3357. 
Message from Rajya Sabha agreeing 

without amendment to the Bill, as 
passed by Lok Sabha. 3813-14-

Transfer of Evacuee Deposits Bill, 1954-
Assented to by the Pre;ident. 1-2. 

University Grants Commission BilL-
Introduced. 38:zo. 

Untouchability (Offences) Bill-
Motion to refer to Joint Committee. 

40:z..:zo, 428-65, 535~7, 632-74 '. 
Amendment to circulate. 414-20, 428-

65, 535-67, 632-738. 
Amendment to refer to Select Com-

mittee. 416-:zo, 4%8-65, 535-67, 
632-739· 

(Rderred to Joint Committee). 739-40. 
Message from Rajya Sabha concnrring 

in the recommendation of Lok Sabha 
to join the Join C 'mmittce <-f Houses 
011 the Bill. 2465-66. 

Vuluntary Surrender of Salaries (Exemp-
tion from Taxation) Amendment Bill, 
1953-
Assented to by the President. 1-3. 

Widowers' Re-marriage Bill (by Soo 
K. C. Sodhia)--
Introduced. 989. 

Women's and Children's Institutions Li-
censing Bill (by Shrimati Jayashri)-
Introduced. 986-87. 

Women's and Children's Institutions Licen-
sing Bill (by Shrimati Maniben Patel)-
Motion to consider. 990-1045. 

Motion to adjourn Debate. 1044-45. 
(Debate adjourned). 1045. 

IH~ DUTT. SHRI-
Grant of Leave of Absence to -. 

367:1· 
HlSWAS, SHRI-

Buisncss of the House. 10:17' 
Delimitation Commission FmaJ Order~ 

Nos. II, 12 and 13-Laid on the 
Table. 218. 

Delimitation C'Ammission Final Order 
No •• 14-Laid on the Table. 843-44. 

Delimitlltion Commission Final Order, 
No. IS-Laid on the Table. Il53· 

Pro/libition of Manufacture and Sale of 
, Vaoaspati Bill (br Shri Jhulan Sinha)-

Motion to cons.;Jer. 2285. 

BILL S)-ccmcld. 
Resolution re : appointment of a Hind 

Law Commission. 3II8-23. 
Special Marriage Bill-

Motion to consider. 750, 752, 75S. 
806, 811, 832-4%. 

Consideration of clauses. 847-48,849, 
851-52, 853, 869-70, 872, 873, 882-83, 
8&4-86, 888, 890, 891, 899, 906, 
908-Q9, 910-13, 914, 921-22, 
9:12-23, 925, 926, 962, 963, 
970, 971., II33, II43, II48, 
117S, IJ86, 1187, u88-98, 120S, 
1215, 1217-19, 1233-34, _ 1259-60. 
1262-63, 1271-73, u87, 1289, 
1306, 1310-18, 1339, 1677-79. 
1684, 1685-86, 1690, 1698. 1720-21, 
1724, 1728, 1729, 1789, 1792, 1793, 
1795, 1796, 1801, 1804, rSn, 1847, 
1862, 1863-65, 1866-72, 1873-74-
1875, 1876-80, 1882, 1883, 1891, 
1903, 1914, 1916, 1917-20, 1921, 1922-
23, 1936 1940-41, 194!5. 1950-51, 
1952-54, 2022, :w,6, 2077, 2100, 
2101, :1102-06, :01107, 2108-10, 2UI-
12, 2U3, 2114, 2IIS, 2121, 2122, 
2123, 2124, 2125, 2126, 2136, 2139, 
2148, 2149-50, 2150-51, 2154, 2155. 
2156, :1157, 2158, 2160-61, 2162, 
2164, 2165, 2166-67· 

Motion to pass, as amended. 2167-68, 
2174, 2234-39-

Women's and Children's Institution. 
Licensing Bill (by Shrimati Maniben 
Patel)-
Motion to consider. 998-99, 1013, 

1028-38, 1042, 1043· 

BOGAWAT, SHRI-
Constitution (Third Amendment) Bill-

Motion to refer to Joint Committee-
Amendment to circulate. 1388-9Q, 

1661. 
Amendment to refer to Select Committee. 

1370-71, 1388-90, 1661. 
Food Adulteration Bill-

Consideration of clauses. 184, 189, 
370, 373· 

Resolution n : reservation of ProductioD 
of all sarus and dhcties fat- handloom 
industries. 470, 473-75. 

Special Marriage Bill-
Consideration of clauses. 1I30-31. 1I95, 

1208, 1213, 1224-26, 1268-69, 1694' 
1752, 1771, 1772, 1872, 1885, 1887. 
1888. 1889, 1967, 2048, 2049. 2052, 
lUI. 214,1> 2146-47, 2148, 2149. 

Untouchability (Offences) BiII-
Motion to refer to Joint Committee and 

amendments to circulate and to 
refer to Select Committee. ,14, 416-
17, 536-4% ,737, 739-

BOOVARAGHASAMY, SHRI V,,-
Grant of Leave of AbsenlOe to--. 36-2 

-------------------------------
376 LS-2 
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IJORKAR, SHRI N. A.-
Central Exases and Salt (Amendment) 

Bill-
Motion t"l C 'nqider and amendment 

to circ-ollate. 2494-99, 
'Indian Income-tax (Amendment) Bill-

Consideration of clauses. 2439-41 
Untouchability (OffeDces) Bill-

Motion to' refer to Joint Committee 
a,.,d amendments to circulate and to 
refer t, Select Committee. 654-59. 

RAJESHWAR PRASAD. SHRI-
Motion n Iotexnational Situation. 

3724-28. 
BkAZIL-

Motion fOT A:1jOIum:nent-
AIrivaI of volunteers inra Goa 

from---«nd Spain (Co-uut fI1itMILl) 
1051-52. 

BURMA-
~and5 for S;.1pl'lcmentary Grants, 1954-

55- . 
Purchases of FooJgrains-

Motion to reduce the Demand-
Purchase of rice from--.3~1I. 

3511-19, 35.z8-30, 3539· 

BlJSlNESS ADVISORY COM.\UITEE-
See under "Committ:ee(s)". 

flUSINESS OF THE HOUSE-
f.ll~tioo of time. 1347-54-
busincu of the House. 10-12, 1045-47, 

1461-62, 2279-82, 3328. 
Change in timings of sittings. 124&-52. 
l'oint of Or&:r re: \'uiation in the Allo-

cation of rime Order. 1635-38, 1642-56. 

C 

CALCVTfA-
Half-an-hour-DillClUSion Fe. .Jie&atioos 

d corruption against the Deputy 
Shipping Master, --Port. 3650-62. 

M-..tion for aljourll1Qe4t-
Filing of tear-gas &hells in-- 011 anti-

cow slaughter demonstrators. 
(cqnsent tlJithMLl). 1638'39. 

CAlLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE-
c.maI waters dispute. 423-%6. 
Gu~ernment's refusal to appoint • Tri-

bunal to adjudicate upoo industrial 
disputes in insut~ companies. 
743-44· 

Ru5,~ offer of a ueel plant. 998-99. 
Strike In Harness and Saddlery Factory, 

Kanpur. 530-33. 

CANAL WATERS DISPUTE-
Cal1i11& attention to --. 423-%6. 

CAPITAL OUTLAY OF TlUlMINIS1'RY 
OF LABOUR- . 
Demand. for Supplemental}' Granls 

1954-5':;· 3541-4%. 
CAPITAL OUTLAY OF THE MINISTRY 

OF PRODUcn:ON-
Demands for Supplementary Grant. 

1954-55· 3490-92, 349j,i~' 
Motion to reduce the d-

Liviqg and working conditiom of 
workers in Government collieries. 
3491, 3499-3500, 3504-06, 350 9. 

Retrenchment In Government collieries 
3490. 3500-01, 3S06~, 3510. 

Slow progress made by Pilot Project of 
Lignite mines, SoU1h Arcot. 3491, 
3498-99. 3501- 04. 3509, 3510. 

CEMENT-
Summary of Proceedings of the Second 

Semoo of the Industrial Committee 
on -- 2601. 

CENTRAL EXCISES AND SALT ACT-
Notific tions under --, I944-Laid 

00 the Table. 3494-95. 
CENTRAL EXCISES AND SALT 

CAMENDMENT) BIU.-
Su under "BillCs)". 

CENTRAL EXCISES AND SALT 
~DMENT) ORDINANCE, 1954-
Su under "Ordlnance(s)". 

CENTRAL SERICULTIJRAL RESEARCH 
STATION-
Report r8. --, Berbamporr -Laid 00 

the Table. 3. 

CENTRAL SILK BOARD-
Report on - Leid on the Te1:le. 4. 

CEYLON-
Motioo for Adjour ... meot-

Huassment of Ceylonese lodians 
(CoIumt witJWJ4). IOS:l--S3-

CHAKRAVARTTY, SHRIMATI RBNU-
Business of the House-

Bill by GolletJUDmt restrainirl the giving 
and t.ltin~ of dowries. 1046, 1047. 

Change in timings of alttiup. 1251. 
Point of Order ,e. vari:'tiooin the .Uo-

eation of time Order. 1644, 16.45-46. 
Commin"'c on Private Members' Bills 

and Re'iOlttd'nll-
Motion re Eighth Report. uS4. 1155. 

Half-an-Hour Discussion ". sale of 
Soviet publications 011 lWl'My pl..1i-
forms. 2040-41. 

Nomination of -- on Pmel of ChaIr. 
men. 22. 

ResolUtion 1'8 enhancement of export 
duty 00 rice, rice flower ere. lOSt, 
leSZ. 
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CHAKRAVARITY SHUMATI RENU-
contd. 
Special Marriage Bill-

Motion to consider. 832. 
Consideration of Clauses. 8so, 854. 873, 

888,908,919,929,975-79, 1148, 1849-
50, 1201, 12U, 1222-24, 1237, 1239, 
1670,1823-32, 1887, 1890, 1891-92. 
1904, 19O5, 1935, 1936-39. 1952,1956, 
J957, 1972, 2049,· ;w50, ZOSI, 2053, 
2057, 2058, 2085-89, 2103, :2104, 
2IlO, 2121,2122, 2128, 2134. 2135, 
2142-43, 2144· 

Motion to pass, as amended. 2I~9, 2200 
Wome,,', I'd Childre~'a I~stilutiors 

Ucc"si· g Bill (by Shrimati Ma ibm 
PRte')-
Motion to consider. 1013-18, 1034, 

1038, 1045. 
Motion to adjourn Debate. 1045. 

CHALIHA, SHRI BIMLAPROSAI"-
Central Excises and Salt (Amendment) 

BiII-
Motion to consider and amendment to 

circulate. 2483-85. 
CRANDA, SHRI A. K.-

Chandernagore (Merger) Bill-
Motion for leave to introduce. 1903-
Motion to consider.2532-37, 2542, 2560. 
Amendment 10 circulate. 2542, 2560. 
Comideration of claulel. 2561, 2562, 

2S69. 
Motion to pass, as amended. 2S73. 

Dcclarauon re assignments in Indo-
China-Laid on the Table. 121. 

Further notes exchanged be~n Gov-
ernment of India and Portuguese 
Government-Laid on the Tal:le. 219. 

Joint Statement of Prime Ministers of. 
India and China-Laid on the Table 

6-8. 
NOles with Portuguese Gevern:nmtt re 

PortugUese Possessions in India --
Laid on the Table. 121. 

Ordinancct promulgated after Sixth 
Session, 1954 -- Laid on the Table. 
5-6. 

CHANDERNAGORE (MERGER) 
BILL-

S" under "Bill(s)"-
CHARAK, TH. LAKSHMAN SINGH-

Tuation Laws (Extension to Jammu 
.00 Kashmir) BiU-

Motion to consider. 3332-36. 
Consideration of clauses. 3354, 33S5. 

Motion to pass. 33¢. 
CRA ITERJEA. SHRI TUSHAR-

QIandernagm'e (Merger) Bill-
Motion to consider and amendment to 

<;irculate. 2537, 2539-45, 2560. 
Consideration of clauses. 2561, 2567, 

2571, 2572. 
RaolutiOll.... rationalisation schemes in 

teXtile and Jute industries. 1449-51• 

CHATTERJEE, DR. SUSIL RANJAN-
Grant of Leave of Absence to --. 367z. 

CHATTERJEE, SHRI N. C.-
Administration of· Evacacc Propecty 

Amendment) BiU-
Motion to consider. 320:1. 3~7, 3230-39. 

3251, 3254, 3283, 3284, 3285, 3286. 
Amendment, to circulate and to refer to 

Select Committee. 3207, 3230-39, 
3251, 3254, 3z83, 3284, 3l11S, 3286. 

Consideration of clauses. 3288, 3297, 
3306-07, 3308-09, 3310, 3315, 3320, 
3321, 3322, 3323. 

Chandemagore (Merger) Bill-
Motion to consider and amendment to 

circulate. 2538, 2545-.54-
Consideration of clauses. 2572. 

Constitution (Third Amendment) :BiJl-
Motion to refer to Joint Committee 2nd 

amendments to circulate and to refer 10 
Select Committee. 1398. 

Moticn to consider, as reported by Joint 
Committee. 28;;0, 2853. 

CoI.sideration of clauses. 2945-54. 
Discussion reo Government order modi· 

f)'ing decision of Labour Appenate 
Tribunal on Bank Disputes. 605. 

Indian Income-tax (Amendment) Bill-
Motion to consider. 2339, 2363-74. 

Motion for Adjoummenl-
Detention of Satyagrahis in PortUguese 

territories in India. zo. 
Motion reo International Situation. 3754-

61, 3767, 3769. 
Rcsowtion re rationalisation schemes 

planned in textile and jute indusuies. 
1439-43· 

Special MllIriage Bill-
Motion to consider. 74S-61, 806, 841. 
Consideration of clauses. 867-69, 872, 

880-81,895,902,909-10,918-19,925-26, 
930, 934, 968-72, II48, n68, JISS, 
1I9Q, 1191, 1I96, 1l~8, 1 2, 1219-21, 
1302, 1305-08, 1310, 131~, 317, 1324, 
1325, 1326, 1673, 1686, "94, 1695, 
1696, 1697, 1737, 1784, 1788-1So6, 
1817, 1826, 1875-76, 1880, 1681. 1884, 
1892, 1912-IS, 1916, 1920-21, 1936, 
2009, 2017-21, 2OSI, 2163, 2167. 

Motion to' pass, a~ amended. 2174-79, 
2180, 2236, 2238, 2239. 

CHAUDHURI, SHRI R. K.-
Busineu of the Heust., 2280. 
Food Adulle!ation Bill-. 

Consideration of clauses. 292-94> 340, 
347-S0, 356, 369-71. 

Indian Tariff (Second Amendment) Bill-
Motion to consider and amendment to 

circulaIc. 3004. 
Motion re. flood situation in India. [5211. 

1541, 1618-19· . 
Resolution re financial aid to Assent for 

repairing damages caused by Ilocds. 
1414 3082-87, 3093· ----------------
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CHAUDHURI, SHRI R. K..-<:0flN. 
SpcciIi.I Marriage Bill-

Consideration of clauses. 1339, 1754. 
Taxation Laws (Extension 10 Jammu and 

Kashmir) Bill-
Motion to pass. 3355-56. 

UDttlUchability (Offences) Bill-
Motion to refer 10 Joint Comminee and 

amendments to circulate and to refa 
to Select Committee. 417. 

CHAUDHURI, SHRI T. K.-
Constitution {Third Amendment) Bill-

Motion IO consider, as reported by the 
Joint Committee. 2893-97. 2900. 

Discussion re Government Order modif)'ing 
decision of Labour Appellate Tribunal 
on BanIt Disputes. 603004-

Motion re International Situation 
3704000S· 

CHEMICALS 
Annual Repon of tbe Development Coundl 

for Heavy -- (Acids and 
Fertilizcra)---Laid on the Table. 4. 

CHETTIAR, SHRI T. S. A.-
lndinn Income-tax (Amendment) Bill-

Moti<.ln IO COIWder. :Z339-43. 
Resolution,.. enhanc:cment of export 

duty on rice, rice flour etc. 1059. 
Untouchability (Offences) Rill-

Motion to refer to Joint Comminee 
and amendments to circulate and to 
refer to Select Committee 454-59. 

CHINA-
Joint Statement of Prime Ministers of 

India and -- Laid on the Table. 
6-8. 

CHOUDARY, SHRI C. R.-
Spccial Marriage Bill-

Conaidenltion of clausea. 9211, 930, 
1336-37, 1699,1880, 1906,2057, :Z137. 

CHOUDHURY, SHRI N. B.-
CoIlstirution {Third Amendment) Bill-

Consideration of clauses. 294:l-43. 
Displaced Persom (Compensation and 

Rehabiliration) Bill-
Motion 10 consider, as reponed by Joint 

Committee. 2652-.,8 
Consideration of clauses. 2765,2766-67. 

2768• 
Food Adulteration Bill-

Consideration of clauses. 306-07. 
Motion rt International Situation. 3830. 
Resolution re enhancement of expon 

duty on rice, rice flour etc. 1064-66, 
1074-

CINEMATOGRAPH ACT-
NotiJic:ationa under -Laid on the 

Table. 9. 
CINEMATOGRAPH (CENSORSHIP) 

RliLES-
Amendmenra to - Laid on the Table. 

IOS3· 

CIVIL VETERINARY SERVICES-
Demands for SupplClDlClltary Grants, 

1954-55· 3484-87. 
COAL-

Demands for Supplementary Grants, 
1954-55-
Government Collieriea-

Motion IO reduce the DemaDd-
Methocl followed in computing cost of-

in Government collieries. 3490. 3509. 
COCOA POWDER AND CHOCOLATE 

INDUS1RY-
Repon of Tariff Commission reo continuan-

ce of protection to --; and Govern-
ment Resolution and Notification 
thereon-Laid on the Table. 1641. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BIll.-S.. under "Bill(s)". 

COFFEE MAFKET EXPANSION 
(AMENDMENT) BILL-
Evidence tendered before Select Committee, 

--Laid on the Table. z873. 
Pmientation of a petition re --. 423. 
Su also under "Bill(s)". 

COIR BOARD-
Election to --. 1902. 
Motion r, election to -- (Adopud). 

1247-48. 

COIR INDUSTRY RULB5-
--. 1954 -Laid on the Table. 3. 

COlLIBRY(IES), GOVBRNMENT-
Demands fur Supplementary Grant,: , 

195<1-55-
CaPItal Outlay of the Ministry of Pro-

duction-
Motion 10 reduce the Demand-

Living and working conditions of worken 
in --. 3491, 3499-3500, 3504-06, 
3509 

Retrenchment in-3490.3S00-0I, 3506-
09, 3510. 

Government Collieries--
Motion to reduce the Demand-
Method followed in computing coat of 

coal in--. 3490. 3509· 

COMMERCIAL APPENDIX TO 
APPROPRIATION ACCOUNTS-
-- (Civil) 1950-51 and Audit Report 

1952-Laid on the Table. 1345. 

COMMISSION(S)-
ReIolution re appointment of a Hindi 

Law (Ncptivc4). 3094-
3126. 
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CON MITTEE(S), PARLIAMENTARY-
UsWeliS Advisory Committee-
Motion re aUocation of time (adopt~ 

1347-52. 
I :ommittees of Privileges of the House-

Preaer~tation of Report of Joint Sitting 
10. 

ommittee on Absence of Members 
from Sittings of the House-
Motion reo Founh Report. (AdoptSti) 

2467-69· 
Presentation of Fourth Report. 1902. 
Presentation of Fifth Report. 3326. 

Committee on Petitions-
Presentation of Founh Report. 3881 

r..ommittee on Private Members' Bill 
and Resolutions-
Motion reo Eighth Report (AdoptSti). 

2251-59. 
Motion rl. Tenth Report. (Adopted) 

465-66· 
Motion r, Eleventh Report of the -

(Adopted). 1412. 
Motion re Twelfth Report of --(Adopt-

tti). 3080-81. 
Presentation of Tenth Report. 322 
Presentation of Eleventh Report. 1247. 
Preseutation of Twelfth Report. 2729. 
Presentation of Thirteenth Report 818. 

Comminee on Subordinate LegiBlation--
Presentation of Second Report. 367 I. 

Estimates Committee--
Presentation of Tenth and Eleventh 

Reports. 3671. 
Stlt~ent showing summary of recom-

mendations of the Estimates Committee 
and Government action thereon. 
3814. 

Joint Committee for making Rules under 
Salaries and Allowances of Members 
of Parliament Act, 1954-
Nomination to --. 2045. 

Public Accounts Committee-
Election to Public Accounts Committee. 

3671-72 • 
Motion re Election of a Member to the 

Public AlXOunts Committee. 3150-51. 
Presentation of Ninth Report. 3326. 
Presentation of Tenth Report. 3818 . 

. Presentation of Eleventh and Twelfth 
Reports. 3495. 

COMMITTEES (OTHER THAN PAR-
LlAMhNTARY)-
Damodar Valley Corporation Enquiry 

Committee-
Dec;isions 0 • recommendations contained 

in Damodar Valley Corporation Re-
port--Laid on the Table. 3145. 

Industrial Committee on Cement-
Summary of Proceedings of the Second 

Session of the--Laid on the Table. 
2601. 

Mahanadi Bridge Committee--
Rcpon of Mahanadi Bridge Committee 

--Laid on the Tabk 3669-70 • 

COMMITTEES' OTHER THAN PAR-
LIAMENTARY) cantd. 

Pha~tlcal Enquiry Committee--
Report of Pharmaceutical Enquiry Com-

minee--Laid on the Table. 2995. 
Textile Enquiry Committee-
Report of Textile Enquiry Committee--

Laid on the Table. 3670. 

COMPANIES BILL-S., under "BillCs)." 
CONFERENCE(S)-

Proceedings of Thirteenth Session of 
Indian Labour Conference---Laid on 
the Table. 950. 

CONSTITUTION (AMENDMENT OF 
THE SIXTH SCHEDULE) BILL 
(BY SHRIMA TI KHONGMEN)-

See under "Bill(s)." 
CONSTITUTION THIRD AMEND-

M NT) BILL-
See under "BillCs)". 

CC'NI'ROL OF SHlPPING (AMEND-
MiNT) BILL-S.. under "Bill(s)". 

CONVICTION(S) OF MEMBER(S)-
Announcement r, conviction of Shrl K. 

Subrahmanyam. 1475-76. 
Announcement r.. CODVlCUon of Shri 

Nalla Reddi Naidu. 2045. 
CORRUPTION-

Half-an-bour-Discussion u. aUegations 
of -- against the Deputy Shipping 
Master, Calcutta Port 3650-62. 

COTTAGE INDUSTRY(IES)-
Demands for Supplementary Grants, 

1954-55-
Industries-

Motion to reduce the Dcmand-
Object of proposed industrial 

Development Corporation with 
respect to-3380, 3381, 340~-% 
3436. 

COTTON AND HAIR BELTING INDUS-
TRY-
Report of Tariff Commission reo conti-

nuance of protection to --j and 
Govcmmcnt RelIOlution and Notifica-
tion thereon -- Laid on the Table. 
1641. 

COURT(S)-
See "Revenue Court(s)". 

CROSSWORD PUZZLE SCHEME(S}-
Receipt of a petition reo restrictions with 

regard to --. ~19-220. 
CURRENCY-

Demands for Supplementary Grants, 
1954-55· 3541. 
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D 
DABHI, SHRI-

Food Adulteration Bill-
Motion to consider as reported by the 

Select Committee. 76, 77-8:a. 
Consideration of clauses-

185-86, 198-99,200-02, :aSz, :aS8, ~4> 
:a7S, 281-b, :a83, 284-85. 286-87. 298-
99. 303. 309, 313, 73> 315> 376, 
380-82. 

Resolution r. appointment of a Hindi 
Law Commission. 31oa, 3UI-13, 3U3, 
3124. 

Special Marriage Bill-
Consideration of clause$. 928, 972-75, 

1256-59, 1695, 180S-II, 1880, 2048. 
2049, 2054. 2055, 205S, 21I7, 2US, 
212:1, 2123, .2I%4-

DAMODAR VALLEY CORPORATION-
Annual Report of-· - (part Two)-Laid 

on me Table. 314$. 

DAMODAR VALLEY CORPORATION 
ENQUIRY COMMI1TF..B-
DecisiOllll on RCOIIJmendationl contained 

in -- Report Laid on the Table. 
3145· 

DAS. DR. M. M. -
University Grants Commission Bill-

Motion for leave to introduce. 3820. 

(DAS. SHRI B.-

L Constitution (Third Amendment) Bill-
Motion to refer to joint committee. 

1362, 14Cla, 1406. 

Amendmc:nll to circulate and to refer 
to Se1cct Committee.. J402, I406. 

OctIlands for Supplementary Grants, 
1954-55-
Cupits! Outlay of the Ministry of Pro-

duction-
Motion to nduce the Demand-
Slow progrcts made by pilot project of 
lignite mines. South Arcot. 3499. 

lndian Tariff (Second Amendment) Bill-
Consideration of clauses. 3158. 

fublic Accounts Crnlmit_ 
Motion re election of a member to the 
. Fublic Account, COJrDlittee. 3150-51. 
Pn:scntlltion of Ninth Report. 3326. 
Psaentation of Tenth Report. 3818. 
Praemation of Eleventh and TlI·eJfth 

Repom. 349> ..:l 
r:; AS, SHRI B. C.-

HaIf-an-hour Discu8sion re sale of 
Soviet pubJicatioDa on Railway plat-
forms. 2038. 

MOlion re International situation. 3821. 
Special Marriage Bill-

Consideration of clauses-
892-93. 1254-56. 1339> 1944. lIllI7. 
2131. 

DAS, SHRI B. K.-
Discussion r, fall in prices of food an 

agricultural raw materials. 3564-66. 
Food Adulteration Bill-

Consideration of clauaes. 207-08. 
Indian Tariff (Amendment) Bill-

Consideration of clauses. 2629, 2630. 

DAS, SHRI S. N.-

Central Excises and Salt (Amendment)Bill-
Motion to consider and amendment 

to circulate. 2490-93. 
Demands for Supplementary Grants, 1954-

~ma1 AtTain. 3437. 
Industries-
Motion to reduce the demand-

Industrial Development Corporation 
and manner in which it is proposed 
to bring intp helng. 3414-17. 

Loans ano Advances by the Central 
Government. 3414-15. 

FooI1 Adulteration Bill-
Consideration of the clauses. %II-U. 

Motion re 800d situation in India. 1538' 
1511)076, 1596. 

Motioo r, lntcmatiolllll Situation. 
37C»-OI. 

Resolution TI rati ona'isation schemea plann~ 
ed in textile and jutt industries. 52S, 
1473· 

DATAR, SHRJ-
Addendum to Indian Administration and 

Indian Police ~ervlce8 (pay) Rules, 
I954-Laid on the Table. 2043. 

Amendmcnr in Union Public SC1'Vice 
Commission (Consliration) Regula-
tions-Laid on the Table. 217-18. 

Delimitation Commission. Final Order 
No. 16-Laid on the Table. 2466-

Motion re Service Rules. 3S78. 
Notifications under Salaries and Allowm-

ces of Mini.en Act. 19S:z-Laid on 
the Table. 1475. 

Resolution re security of JCrVice to Govern-
ment employees. 3141. 

Rules relating to All-India Services-
Laid on the Table. 134S-46, 1901-02. 

Untouchability (Oft'ences) Bill-
Motion to refer In Joint Committee and 

amendments to circulate and to mer 
to Select Committee. 118-20. 

DEATH(S)-
-- of Shri Suresh Chandra MajwndaT. 

I. 

DELHI-
Motion for Ad;oummcnt-

Alkged Jalhi charge at auction in 
LajpatNapr, JRiIbi (COfIIem rzMhh.14). 
2459,2599-%60t. 
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DELIMITATION COMMISSION FINAL 
ORDER(S)-
-- Nos. I~ x:z and I3-laid on the 

Table. 218. 
-- No. I4-Laid on the Table. 843-

844. 
--No. 15-LaidontheTab1e. IIS3. 
-- No. 16-Laid on the Table. 

2466. 
DELIVERY OF BOOKS (PUBLIC 

LIBRARIES) BILL, 1953-
Su under "Bill (5)" 

DEMANDS FOR GRANTS, I9S4-55-
RAILWAYS-
Replies to Memoranda on -- Laid on 

the Table. 9-10, 121. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55-
Administration of Justice. 354 I. 
Capit'll Outlay of the Ministry Qf Labour 

3541-42. 
Ca~tal Outlay of the Ministry of Produc-

bon. 3490-92, 3497-3510. 
Motion to reduce the Demand-
Living and working conditions of worken 

in Govt:mment c:ollieries. 3491, 3499-
3500, 3504-06, 3509· 

Retrenchment in Government collierieS 
3490. 3500001, 3506-09, 3510. 

Slow progress made by pilot project of 
lignite mines, South Arcot. 3491, 
3498-99, 3501-04. 3509, 3510. 

Civil Veterinary Services. 34&4-87. 
Currmcy. 3541. 
Expenditure on Displacej Persons. 

35Jo. 
External Affairs. 3437-57. 

Motion to reduce the Demand-
Involvement in Indo-China Settlement 

3438, 3439, 3440, 3441, 3442-46• 
3447-55, 3457. , 

Pay and tmns of appointment of officers 
and staff for Indian Delegation to 
International Armistice Supervisory 
Commission in Indio-China. 3438, 

" 344J , 3446-47, 3455-57· 
~ ,Government Collieries. 348H2, 3497-

. " 350<). 
MutiuD to reduce the Demand-

Me/h. d followed in computing cost of 
coal in Government Collieries. 
3490. 3509· 

Industries. 3380-3436. 
Motion to reduce the Demand-

Industrial Deveiopment Corporation 
and manner in which it 19 proposed 
to bring into being. 3380, 3381, 
3384-116, 3388-3402, 3408, 
3414-22. 3425-31,3433-35, 3436. 

Obiect of proposed Industrial Develop-
ment Corporation with respect to 
cottage industries. 3380, 3381, 
3402-04 3436. 

Loans and Adv"nc'~ by the Central 
Government. ,338o-;H37. 

Dl;MANDS FOR SUPPLEMENTAR r 
GRANTS, 19S4-55_"rd, 
Motion to reduce the Demand-

Loan to Messrs Arual Products Lld. 
3381, 3410, 3436. 

Proposed Indian Industrial Investml'nt 
Corporation in respect of its relation 
to U.S. capitalists. 3380-81, 3386-
88, 3409-14, 3431-35, 3436. 

Role of proposed Indian Industrial In-
vestment Corporation with regard to 
basic industries of country. 3381-112, 
3436. 

Miscellaneous Departments and Expendi-
ture under the Ministry of Finance. 

3484. 
Miscellaneous Departments and Expcndi-

ture under the Ministry of Food and 
, AgriculIure. 3488-89. 

Miscellaneous Deparrments and Expendi-
ture under the Ministry of Home 
Affairs. 3457-83. 

Motion to reduce the Demand-
Submission of Interim report in respect 

of formation of Karnataka State. 3458, 
3459-62, 3463-66, 3468, 3469--71, 
3475, 3479, 3482, 3483. 

Terms of reference of States Reorganisa-
tion Commission. 3458, 3459-60, 3463 
66, 3467-69, 3470, 3477-83. 

Working of the States Reorganisation 
Commission. 3458, )46c-63,3463-64, 
3467-69, 3470, 3479-83. 

Other Capital Outlay of rbe Minhtr 'Y 
of Food and Agriculture. 3510--40. 
Motion to reduce the Demand-

Failure of Government to control and 
regulate sugar factories. 3512, 3519-
21, 3522-25, 3540. 
Import of sugar .3512-17, 35IS-27, 
3531, 3533-39, 3540. 
Proper supply of fertilizers to villagers. 
3512,3530'3 1,35:9,3540. 
Sugar import policy. 3511, 3512.17, 
3521- 27,3531, 3533-39, 3540. 

Presentation of --. 1642. 
Purchases of Foodgrains. 351c-40. 

Motion to reduce the Demand-
Building up of a Central reserve of 
food-grains. 3511, 3539. 

Purchase of rice from Burma. 3SII, 
35 17- 19. 3528-30, 3539. 

Scientific Research. 3541. 

DENTISTS (AMENDMENT) BILL (AS 
PASSED BY RAJYA SABHA)-
See under "Bill (5)" 

DEPUTY SHIPPING MASTER-
Half-an-hour Discussion re allegations 

of corruption against me --, Calcuna 
Port. 3650-62. --------
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DESAI, SHRI K. K.-
Motion for adjournment-

Bank employees' strike. 2996-97. 
Statement r, Order modifying decisiOIl 

of Labour Appellate Tribunal in Banks' 
appeals. 2188-89. 

Summary of t>roceedings of the Second 
Session of the Industrial Committee 
on Cement-- Laid on the Table. 
3601. 

DESHMUKH, DR. P. S.-
Demands for Supplementary Grants,1954-

SS-
Civil Veterinary Services. 3486-87. 
Purchases of Poodgrains--

MotiOIl to reduce the Demand-
Purchase of rice from Burma. 3518. 
Discussion re fall in prices of food and 
agricultural raw materials. 3554. 3S60. 

Repon of the Spices Enquiry Committee 
-- Laid on the Table. 3491. 

DESHMUKH, SHRI C. 0.-
Discuesioa ,.......{iovemment Order 

modifying decision of Labour Appellate 
Tn'bunal on Bank Disputes. 583, 
594-61 7, 624-

Indian lneome-tax (Amendment) Bill-
Motion for leave to introduce. 958-

S9· 
Notification under Salaries and Allowance 

of officers of Parliament Act, 1953--
Laid OIl the Table. 217. 

Not.ifu:ations under Sea Customs Act 
-- Laid on th Table. 8-9. 

Officers of Parliament (-\dvances for Mo-
tor Can) Rules, 19S3--Laid on the 
Table. 217. 

Presentation of SUt plementary Demands 
for Grants, 1954-55. 1642. 

Statement re Indian Tariff (Second 
Amendment) Bill. 1523-25. 

DESHPANDE, SHRI G. H.-
Special Marriage Bill-

Consideration of claU8e5. 1308-10. 
Untouchability (Offences) Bill-

Motion to refer to Joint Committee and 
amendments to circulate and to refer 
to Select Committee. 6~6. 

DESHPANDE, SHRI V. G.-
Administration of Evacuee Property . 

(Amendment) BiIl-
MotiOIl to CQIl9ider and amendments to 

circulate and to refer to Select com-
mittee. 3%04. 3206-07, 3209-15. 

Demands for Supplementary Grants, 
19S4-55· 3382, 3437. 3438, 3439, 3440, 
344%-46. 
ExtemaI Affairs. 3437,3438,3439,3440, 

3442"46• 
Motion to' educe the Dcmand-
lnvolvcmert in Indo-China Settle-
ment. 3438, :3 "9, 3440, 344:1-46-

DiscuuioD ,.. fall in prices of food and 
apicu}t .... 1 raw materials. 3554-55. 

DESHMUKH, SHRI V. G.~ 
Food Adulteration BiIl-

Motion to consJder as reported bv the 
Select Committee. 68. . 

Madhya Bharat Taxes on Income (Valida-
tion) BiU-
Motion to consider. 3363, 3367-68, 

3370. 
Motion re Int~mational Situation. 3702, 

3849, 3899. 
Resolution re enhancem~nt of expon 

duty on rice, rice flour etc. 1074-75, 
1076-78. 

Special Marriage Bill-
Motion to consider. 76[-770, 793, 840. 
Consideration of clause!. 890-92, 901, 

914,924-25,964,1[60-65 [ 187,1227--
30, 1240, U79-8%, 1283, 1285, 1286, 
1287, 1695, 1768, 1814-17, 1819-23, 
1862, 1875, 1890. 1891, 1958-70. 

Taxation Laws (Extension to Jammu and 
Kashmir) Bill-
Motion to consider. 3349-51. 

Untouchability (Offences) BilI-
Motion to refer to Joint Comminee. 

414,415. 
Amendment to circulate. 415, 416. 

DEVELOPMENT COUNCILS-
Annual Rcpons of -- for Heavy Chemi-

cals (Acids and Ferrilizers), lntcmal-
Combustion Engines and power-driven 
pumps and Bicycle Industries - Laid 
on the Table. 4-5. 

DHOTIES-
Resolution re reservation of preliUClion 

of all .tarm and-for handloom indus-
tries (Negatived). 466-509. 

DHULEKAR, SHRI-
Constitution (Third Amendment) Bill-

Motion to consider as reponed by the 
Joint Committee. 2884. 

Food Adulteration Bill-
ConsIderation of datIses. 287-88, 33[-

35· 
Motion re flood situation in India. 

1596-1601. 
Resolution re ration.isation schemes in 

textile and jute il duMes. 1419. 
Resolution . re reservation of production 

of all tarus and dhotiu for Handloom 
industries. 489-9~. 

Special Marriage BiU-
Consideration of clauses. 2062, 2081, 

2Il4, 2IlS· 

DISPLACED PERSON (8)-
Motion for Adjournment-

Alleged lathi charge at auction iII Lajpat 
Nagar, Deihl (Consent flIiUWid.) 
2469, 2599-2601. 

Receipt of a petition re duplicate allot· 
ment of residential aCCQmmodation 
to --. 219. 

DISPLACED PERSONS (CLAIMS) 
SUPPLEMENTARY BILL, 1~53-

See under "Bill (5)". 
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DISPLACED PERSONS (COMPENSA-
TION AND REHABILITATION) 
BILL-

See under "Bill (s)". 
DIVISION-

Constitution (Third Amendment) Bill.-
Motion to refer to Joint Committee. 

(Adopted). 1661--66. 
Motion to consider, as reponed by the 

Joint Committee. (Ado,ted). 2.937-
42.. 

Consideration of clauses. (Clauses I 
aM :z tM Title and EntlCting Formula 
adopted). 2.963-6 8. 

Motion to pass. (Adopted). 2973-:-78: 
Resolution re appointment of a Hmdl 

Law Commission. eN.gatif/ed). 
3126. 

Special Marriage BiIl-
Consideration of clauses (Amendment 

to clause 4 adojlted) 1I98-12.02. 
(Clause 23 adopted). 197 1-74. 

DOWRY RESTRAINT BII,.L (BY 
SHRlMATI JAYASHRI RAIJI)-

Presentation of a petition re -- and 
Restraint of Dowry Bill, 1952 (by 
Shrimati Renu Chakravanty). 2188. 

DRUGS AND MAGIC REMEDIES 
(OBJECTIONABLE ADVERTISE-
MENTS) BILL. 195~-
See under "Bill (s) '. 

DRUGS (AMENDMENT) BILL, (AS 
PASSED BY RAJYA SABHA)";" 

See under "Bill (8)." 
DUBE, SHRI MULCHAND-

Chandemagore (Merger) BilI-
Motion to consider. 2534. 

Constitution (Third Amendmentj Bill-
Motion to consider, as reported by 

Joint Committee. 2865--67. 
Displaced Persons (Compensation and 

Rehabilitation) Bill-
Motion to consider, as reported by Joint 

Committee. 266\1-72. 
Consideration of clauses. 278t, 2782-83. 

Food Adulteration Bill-
Consideration of clauses. 184, 185, 186, 

188, 189, 190, 191. 196, 197, l06, 
-- 249. 250-51, 349-50, 356-57, 387. 

indian Income-tax (Amendment) BiII-
Consideration of clauses. 2414, 2415. 
2438, 2445· 

Indian Tariff (Amendmem) Bill-
Consideration of clauses. 2622.2631. 

Motion reo International Situation. 
3703· 

Special Marriage BilI-
Consideration of clauses. 850-51, 8S2, 

887-88,890, 921, 1327. 1337-38, 1340, 
.1688. I691-9Z, 2049, 2052,2053,2143, 
2144, 2145-46, 2147, 2150, 1I51, 
2154-55, 2158, 2159-60. 2161-62. 

DUBEY •. SHRI R. G.-
Accounts of the Hindu5lan Shipyard 

Limited for the period ended 31sl 
March, 1954-Laid on the Table. 
3817. 

316 LS-3 

DUBEY, SHRI R. G.-contd. 
Balance-Sheet of the . Hindustan Cables 

Limited, Rupnarainpur for the period 
ended 3ISt March, 1954-Laid 
on the Table. 3817. 

Final Accounts of the Hindustan Machine 
Tools Limited, Bangalore for the period 
ended 31st March, 1954~Laid on the 
Table. 3817. 

Final Accounts of the Nahan Foundry 
Limited, Nahan for the period ended 
31st March, 1954-Laid on the Table. 
3817. 

Second Annual Report of the Sindri 
Fertilizers and Chemicals Limited, 
for the year ended the 31st March, 
1954-Laid on the Table. 3817. 

Statement re Steel Project-Laid on the I Table. 3814-16. 
DW~I, SHRI M. L.-

I~'~;iness of the House. 2280-81. 
.,'" Resolution re appointment of a Hindi 
! Law Commission. 3102. .r'" i --:::;::;-K 
I - E 

ELAYAPBRUMAL, SHRI-
Untouchability (Offences) Bill-

Motion to refer to Joint Committee 
and amendmenu to circulate and 
to refer to Select Committee. 694-
96· 

ELECTION (S) TO COMMITTEE (S}-
Election to Coir Board. 1902. 
Election to Employea' State Insurance 

Corporation. 3671-72. 
Election to Public Accounts Committee. 

3671-72. 
Motion re election of a Member to the 

Public Accounts Committee. (A~ 
31se-51. 

Motion r' election to Coir Board (AdgpItd) 
1247-48. 

Motion r, election to Employees' State 
Insural1a' Corporation. (AdojIttd).-

3327-211. 
ELECTRIC BRASS LAMP HOLDEP i 

INDUSTRY-· 
Report of Tariff Commission t'e conti-

nuance of I-·~otecrion to-; and Gov-
ernment Rtsol!·tion ther e on-
laid on the j able. 1639. 

ELECTRICITY (SUPPLy) AMEND-
MENT BILL (BY SHRI RADMAN, 
GUPTA)-

See under "Bill(s)". 

EMPLOYEE(S), GOVERNMENT-
Resolution re security of selTic'e t {J-

3127-44. 
EMPLOYEE (8), INSURANCE ':OM-

PANIE5-
Motion for Adjour:Jlml1t- ~ 

Propoaed strike by inSumDCe CDlpiv. 
yees. (Conma mithJuliI}. 349S-97. 
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BMPLOYEES' STATE INSURANCE 
CORPORATION-
EIicdioI1 to --. 3671-7~. 
MotiOlt N. c1ecdoa to-. 3P7-zII. 

BSSBNTIAL SUPPLIES (TEMPO-
ItARy POWERS) AMENDMENT 
BIU. (AMENDMENT OF SECTION 7 
ETC. BY PANDIT THAKUR DAS 
BHARGAVA)-
S. uncIer "BiD (a) ... 

ESTATE DUTY RULES-
Notifiattiou ...tiDIr AmeDdCDeDII to-

-Laid. QJl 1he -rable. 319-

ESTIMATES COMMITIEE-
s.. UDder "Cgmmjttee CI)". 

EVACUEE PJtOPERTY-
Notific:aion III&ItiDc oenain ameadmenta 

to tM Admiuiitwtion of B't~ 
Property (Central) Rules, 19,0-
lAid on the Table. 951. 

EVIDENCE RE BILL (S)-
~idear:e teMend before SciDct Cem-

miace on Coffee Madra Hzpan.ion 
(AmaMtmcDt) BiJl-Laid QI1 the 
TIfIIc. zIIn 

EX-ARMY PERSONNELS' LITI-
GATION BILL (BY DR. N. B. 
1GWI.E)-
S. UDder "BiD 'a)". 

EXPENDITURE 
PBR.SONS-

ON DISPLACED 

FERTILIZERS- etmtd. 
Demands for SupplelllClltll)' Gnulll, 

1954-55-
Other Capital Outlay of the Ministry of 
Food and Agriculture-

Motion to reduce the Demand-
Proper sllP¢y of-to vilIalers. 
3512, 3530-31,3539, 3540· 

FINANCE BILL-
S. under "Bill (5)". 

FINANCIAL AID-
Resolution "1.- to Assam lor lepair-

ins damages cauted by flood.. (ffJith-
dra-). 1474, 30b-93· 

FIVE YEAR PLAN-
-- Progress Report for 1953-54,-

Laid on the Table. 3669. 
FLOODS-

Motion for Adjoul'JUlleut-
-in Bihar, AlaIn, WI!IIf Beopl and 

Uttar Pradesh (elms"" rritltlreJJ). 15-
19· 

Motion Yt':- situation in IBdia (sub-
JtitrIU Motion adtIpUtl). 15%6-16]4, 
1656-60. 

Rerolution re. finllDcial aid to AsA:m fur 
repairing danJaFs caused by-
(roithtk_). 1474. ~2-93. 

Swement re. floods m Assam. North 
Bihar, West BenpJ and Uttar Pra-
desh. 11,5-21. 

Statement rI.- in the coumry. 951-
58. 

FOOD ADULTERATION BILL-
Su under "Bill (s) ". 

FOODGRAINS-
Dc:mands for SupplelllCDtary Grant., 

1954-55-
Purchases of Foodirains-
Motion to reduce the Danaad---

Building up of. CcmraI Reserve 
of.-. 3511,3539. 

Purcbasc: of rice from Burma. 3S1 
3517-19.3S28-30 , 3539· 

Dilcussion rl. fall in plica of food and 
asricultural raw materials. 35.0-71. 

FORD FOUNDATION-
Report on small Industries by Inter-

DJItional PlaDnin& Team of --cd 
Government Resolurion-Laid on the 
Table. s. 

FOREIGN CAPITAL-
Demand. ro.. Suppl_1UY GrJII1li 

195"-'S-
l.oeDs aDd Adv_ by the Central 

Govenunent-
M'Jrion to red\Jg: the: llemand-
P~IDdian IndU3trial InYC8bnClll 

don in rapect of irs relation 
to .S. capitalists. 33f!o.lil, 3386-
88, 3309-14, 3431-35, 3436. 
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FOREIGN POLlCY-
Motion T~. International situation. 

(Alh#iUlU Motion adopu4), 3672-
3812. 

OREIGN POSSESSIONS IN INDIA-
Further notes exchlllged between Gov-

ernment of India and PortugUele 
Government-Laid on the Table. 
119. 

Motion for adjotll'nmeI1t-
Arrest of Goa Libemion Satyagrabis. 
(- willW/d). 21. 

Arrival of voh.tnteers into Goa from. 
Brazil and Spain. (consmr withW). 
/051-52 . 

Ban on entry of Indian oationa18 into 
Ponuguese territories (conunt willl-
heJd). 14-J5· 

Brutal killing by Portuguese Fotces 
(C_, fI1itlfMld). 15. 

Detention of Satiyagrahis in P 
territorieJ in India. (commt =-
19-21. 

Guaranree to maintain apeciaI cultural 
position of Goa. (corum, ,uoilllheJd). 
IS· 

Prevention of Saty.qrabi~ fr:..-R: altering 
Goa. (coment unlillNkl.l. ~l. 

Notes with PortugUese G.r/emment r" Portuguese possessions in India-
Laid OIl the Table. 12 1. 

FUNERAl. REFORMS BILL (by Shri 
TelkU:lir).-
S« under "BiU (s}-". 

G 

GADGIL. SHRI-
Code of Criminal Procedure (Amendment; 

BiD-
Extension of time for pre!Ctltation of 

Report of Joint Committee. 323. 
l'reseJ1lJUon of I!.eport of Jaiut Com-

mittee. 959. 
Constitution (Third Amendment) BiII-

'Motinn to consider, as reported by 
JoiN Committee. 2Bo11, 2825-32. 

Demands for Supplementary Gnmts 
1954-55. 3378-79, 3382. 3383. 3388-
92,3425-26. 

Industries-
MGtion to reduce the Demand-

Industrial De\'C!opment Corporation 
and manner in which it is propo .... 
ed to bring ifIto being 338i--9Z, 
3425-26. 

Dis.cuaion"... fall jn prices of food and 
agricu1tun1l raw materials. 3570. 

DiicIlssion reo Gcwemment Order 
modifying decision of LatKrur 

GADGTL, SaRI_IIul. 
Appellate Tribunal on Bank Diapates. 
584, 587-94· 

Indian Income-tax (Amendment) Bilt-
Motion to consider. 2333, 233:5, 2337, 

2339, 2347, 2348, 235~3· 
Indian Tariff (Second Alnmdment) 

Bill-
Motion to consider and amencbBent 

to circulate. 3073. 
Motion for Adjournmenl-

Proposed strike by tnsuranceanPloyees. 

M ,3496. flood' . . '-di otlon reo sltlJlltion m .. 11 a. 1542, 
1563-67, 162'6, 1629. 

Motion reo International Sitwttian. 
3740-50. 

Motions reo Service ~1eJ. ~34-39-
Resolution reo appointment a£ a Hindi 

Law Commission. 3104. )IlI, 
31I3-14· 

Resolution reo ratiooaliaatioD schemes 
in textile and jute industries. 1416, 
1418, 1420-25· 

Special Marriage Bill-
Consideration of clauIes. 904-00, 

lIztI-30, 1204, 1774. 1777, 1778, 
1779, Xl93-96, 2099· 

Untouchability (Offences) Bil1-
Motion to rder to Joint Committee 

and amendments to circulate and. to 
refer to Select Committee. 435. 

Women's and Children's IO.titutions 
Licensing Bill (by Shrimati Manthen 
Patel)-
Motion to consider. 1000. 

GADILINGANA GOWD, SHRI-
Reao1ution reo reservation of produc-

tion of all _us and 4lwlUS for hand-
loom industries. 470, 475-79. 

GANDHI, SHRI FEROZE-
Business of the House. 2280. 

GANDHI, SHRI V. B.-
Central Excises mel Salt (Amendment) 

BiIl-
Motion to exmsider and ameadmeIIt 

to circulate. 2458. 
Consideration of clauses. 25%7-~o. 

Constitution (Third Amendment) Sill-
Motion to consider, l1li repolUd by 

Joint Committee. :z1l67-7%, '&79-81, 
:z883. 

Discussion reo fall in prices of food &lid 
agricultural raw matetlals. 3557-51. 

Indian Income-tax (Amendment) BW-
Motion to consider. 239S-99. 

Indian Tariff (Second AmeDdmcot) 
BilI-
MOlion to consider and amendment to 

circulate. 3036-40. 
Resolution reo rationalielnon scnemes in 

textile and jute indunnes. 1437. 
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G~GA DEVI, SHRlMATI-
Motions T~. Service 

f/ 34· 
1 GHOSH, SHRI A.-

Motion ret'· flood situation in India. 
l S67-70l 

GIDWANI, SHRI-
Administration of Evacuee Property 

(Amendment) BilI-
Motion to consider and amendments 

w ~te and to refer to Select 
Committee. 3265-68. 

Business of the Hou_ 
0Iange in timings of sittinp. usa. 

Displao:d Persons (Compensation and 
Rehabilitation) BilI-
Motion to conSider as reported by Joint 

Committee. 269s-27OZ, 2727, 
2728. 

Consideration of clauses. 2774, 2778.79, 
27110. 

Food Adulteration BiU-
Motion to consider as reported by the 

Select Comminee. 68. 
Special Marriage BiB-

Coruidcration of claUsell. Jl6S-67, 
lOS2. 

GIRl. SHRI V. V.-
DitcUSSion rt. Government Order 

modifying deci5ion of Labour Appellate 
TribWlllI on Bank Disputes. 626-
30-

M:ruon for Adjoumment-
Modifialtion of decision of Labour 

Appellate Tribunal on Bank Dis-
putes by Government. 31'1' 

Order, and Statement re. modification 
of decision of Labour Appellate 
Tribunal 00 appeals llpinst Award 
of All India Industrial Tribunal 
(Bank Disputes) (Sastry Tribunal) 
--Laid on [he Table. 218-19· 

GOA-
S" "PoI'cign possessions in India". 

GOPALAN. SHRI A. K.-
Business of the House. 10-11. 
Umouchability (Offences) BilI-

Motion to refer to Joint Committee 
and amendmeots to circulate and 10 
refer to Select Committee. 441-49. 

GOVERNMENT ASSURANCES-
S" ·'Assurances. Government". 

GOVERNMENT COLLlERIES-
Demands for Supplementary Granu. 

1954-55· 3489-9%. 3497-3509· 
Mution to reduce the Demand ..... 

Method foDowed in computins COBI 
'If ooallD Government Collieries. 
3490, 3S09· 

GOVERNMENT EMPLOYEE(S)-
See "Employee(s), Govenunent". 

GOVERNMENT OF PART eSTATES 
(AMENDMENT) BILL, 1953-
See under ·'BilICs)". 

GOVERNMENT OF PART C STATES 
(AMENDMENT) BILL (BY SHRI 
V. P. NAYAR)-
See under "Bills". 

GOVERNMENT PREMISES (EVICTION) 
AMENDMENT BILL, 1953-
S,c under "BilI(s)". 

GOVERNMENT PREMISES (EVICTION) 
AMENDMENT BILL, 1954-

See under "BillCs)". 
GOVIND DAS, SETH-

Food Adulteration BiU-
Motion to pass as amended. 39J-9Z. 

393-94, 398. 
Resolution 1'1. appointment of a Hindi 

Law CommiSSIOn. 3105-08, 3120. 
3UI, 3IZ3. 

Untouchability (Offences) Bill-
Motion to refer to Joint Committee 

aod amendments to circulate and to 
refer to Select Committee. 436, 
440, 639-4%. 

GROUNl)NUT OIL-
Resolution reo export duty on 

(Ad",te4). 1091 n2S. 
GUHA, SHRI A. C.-

Agreements executed under. Re$er\'e 
Bank of Iodia Act--Laid on the 
Table. 1053-54-

Appropriation Accounh CCivil), 19'i0-51 
and the Audit Report, I9S2 (part II}-
Laid on the Table. 1345. 

Central Excises and Salt (Amendment) 
Bill-
Motion for leave to introduce. 534-

35-
Motion to consider. 2453-55, 2458, 

2477, 2493, 2512-17· 
Amendment to circulate. 2458, 2477. 

2493, 25 IZ- 17· 
Consideration of clauses. 252%, 2525., 

2530. 
Motion to 'Ap~ 2531. CommercIal . to Appropria-
tiont Aa:ountl (Cim). 19s0-51 and 
Audit Report, I9S2-Laid on the 
Table. 1345. 

CorreetioD of anewer to supplementat"y 
question on Starred Quesuon No. 
406. 843- -

Ditcunion T'. Govc:mment order modi· 
Mni: decision of Labour Appellate 

. 'T'ritnmal 00 Bank Disputes. 615, 
616. 

Medic:ioal and Toilet Preparations 
(Bla:ise Duties) Bill- ' 
Motion for leave to introduc:e. :zo.¢. 

NocifIcatiom UDder Central Bxci_ and 
Salt Act, 190M-lAid OIl the Table. 
3494-95· 
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GUllA, SHRI A. C.-CQJltd. 

Noti1;ications under Insurance Act, 1938-
Laid on the Table. 631. 

Notifications under Sea Customs Act 
1878-Laid on the Table. 1315. ' 

ReP?rt and Statement reo Rehabilitation 
Finance Administration--Laid on 
the Table. 3494. 

Resoluation reo Enhancement of export 
duty on rice, rice !lour ctc. 1081. 

Sinh Annual Report of the Industrial 
Finance Corporation of India-Laid 
on the Table. 160z. 

TUlition Laws (Extension to Jammu and 
Kashmir) Bill-
Motion to consider. 3318-31, 3337, 

3351-53. 
Consideration of clauses. 3353-54, 

33~5· 
Motion to pass. 3355, 3357. 

GUPTA, SHRI SADHAN-
Administration of Evacuee Property 

(Amendment) Bill-
Motion to consider and amendments 

to circulate and to refer to Select 
Committee. 3239-43. 

Business of the House-
Point of Order reo variation in the 

.Allocation of Time Order. 1650-51. 
Calling attention to Government's refusal 

to appoint a tribunal to adjudicate 
upon industrial disputes in insurance 
rompanies. 743. 

Central &cises and Salt (Amendment) 
Bill-
Motion to consider and amendment to 

circulate. 1472-78. 
Constitution (Third Amendment) Bill-

Motion to refer to Joint Committee. 
1367-68, 1496-1502.. 
Amendments to circulate and to refer 

to Select Comlnittee. 1496-150l. 
Demands for Supplementary Grants, 

1954-5S-
Extcmal Affair&-

Motion to reduce the Demand-
Involvement in Indo-China Settle-
ment. 3450-53. 

Di$cussion reo Government Order modi-
., fying decision of Labour Appellate 

Tribunal on Bank Disputes. 607 
64 ' 

Electricity (Supply) Amendment Bill (by-) 
Motion for leave to introduce. 987. 

Food Adulteration Bill-
Motion to consider as reported by 

Select Committee. 1II-II4, 12.2.-16. 
Consideration of Clauses. 364-67. 
Half-an-Hour Discussion reo sale of 

Soviet publications on Railway 
platforms. 2.036. 

Motion for Adjoumment-
Proposed strike by insurance employees 

3496. 3497· 
Motion reo International Situation. 3699, 

3805-10, 3826, 3888. 
RelOlution rl. rationallation schemes 

in textile and jute industries. 1438. 

GUPTA, SHRI SADHAN-contd. 
Special Marriage Bill-

Consideration of clauses. 859-60. 
871-71, 899-9<)[, U13, 1130-33, 
1234-35, 1163, 1~ u6S-67, 1272, 
[2.73, 1284, 1302• 1303-05. 1929, 
1~83-89, 2.048, 2.050, 1051. 

Monon to pass, as amended. 2140. 

GURUPADASWAMY, SHRI M. S.-
Central Excises and Salt (Amendment) 

Bill-
Motion to consider and amendment 

to circulate. 1455-62.; 2501, 2504, 
2$11· 

Consideratioo of clauses. 1519, 1521 , 
2.525. 

Motion to pass. 2531. 
Cbandernagore (Merger) Bill-

Motion to consider. 2537, 2538. 
Consideration of clauses. 2560, 2566, 

2.567-68, 2568-69. 2570, 1571. 
Motion to pass, as amended. 2573-

74· 
Constitution (Third Amendment) Bill-

Motion to consider, as reported by 
Joint Committee. 2831, 2859, 2870. 

Demands for Supplementary Grants' 
1954-55-
Industries. 3404-08, 3423. 

Motion to reduce the Demand--
Industrial Development Corporation 
and manner in which it is proposed 
to bring into being. 3408. 

Loans and Advances by the Central 
Government. 3404-08, 3423. 

Miscellaneous Departments and Expendi-
ture under the Ministry of Home 
Affair&-

Motion to reduce the Demand-
Submission of interim report in respect 

of formation of Kamataka State. 
3459-61. 

Terms of reference of States Reorgani-
sati~lD Commission. 3459-60, 3470. 

Working of the States ReorganiSlllion 
Commission. 3458, 3460-63, 3470. 

Food Adulteration Bill-
MotiOn to consider as reported by 

Select Committee. 38-47. 
Consideration of clauses. 233, 234, 

13S, 141, 263, 264. 
Half-an-Hour-Discussion reo sale of 

Soviet publications on Railway 
platforms. 2030, 203S-36-

Indian Tariff (Second Amendment) 
Bill-
Motion to consider and amendment 

to circulate. 3040-48. 
Motion reo Service Rules. 3580-81. 
Resolution re enhancement of export 

duty on rice, rice flour etc. 1061-
64· 

Special Marriage Bill-
Consideration of clauses. 914, 916, 

917-18, 923, 929, 940-42, 1111, Ill3. 
1136-38, 1288, 1956, 2008-12, 2.057. 
1122, 1114, ZI2.S. 
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- ...... H·----·-T ~;;;:~~~=-, 

HALF-t\N-HOUR DISCUSSION- DispbIced Penon! (Compenutiee lind 
- n. aJlqations of COttDption Rebabilitatian) Bill-

IIPinat the Deputy Shippipg Master. MOIiouto consider. .. «ported by 
Calcutta P<m. 36S0-62. Jainr Com....... 268.4.:aQ8, 2699. 

-- fl. aaIe of Soviet pu~ on 2706, 2710, 2719-:lS. 
Railway platforms. 2026-42. Food Adulte.mion Bill-

HANDLOOM INDUSTRIES- Consideration of cbrusea. l6z-6l· Indian Income-tax (AmeJl41mcDt) Bill-
Resotwion,.. reservation of j)roduc-

tion of all sarees and tlMties for-
{Ne,QIiwd).466-S09. 

HARNESS AND SADDLERY FACTCRY-
Calling attention to 

Kanpur. 530-33. 
strike in-

HEAVY CHEMlCALS-(ACIDS AND 
FERTILIZERS)-
Annual kport of me Dnelopment 

Cowx:il for - -Laid on the 
Table. 4. 

HBDA. SlDlI-
Food MIIltCDllion Bill-

Consideration of clauses. 335-37, 338. 
HEM RAJ SHRI-

Food Adulteration BilI-
Coosi4mu:ion of cIauacs. 212-13. 242-

43. 24~, 262, 266. 

mGH COURT JUDGES (CONDI-
TIONS OF SERVICE) BILL, 1952-

See UDder "Bll1{s)". 

HIMACHAL PRADESH AND BILASPUR 
(NEW STATE) BILL-
S" under "Bill(I)". 

HINDI LAW COMMISSION-
RcwllnrjOD reo appoiDtment of a 

(N.,aUwd). 3094-3126-
HINDU MARRIAGE AND DIVORCE 

BILL, 1952-
Su under "Bill(s)". 

HINDU MINORITY AND GUAJIDIAN-
SHIP BILL, 1953-
Su under "Bi1l(s)". 

HlNDUSTAN CABLES LIMITED-
Balaocc-&hcet of the - R~ 

for the period ended 31St March, 1954 
-Laid on the Table. 3817. 

HINDUSTAN MACHINE TOOLS 
LIMITED-
Filial AIxounts of the ~. 8aqaIore 

for tbe ~ ended 311t lditrch, 
1954-Laid on the Table. 3817. 

HINDUSTAN SHIPYARD LIMITED-
i\a;oWUI of the for the 

period eDdcd Jut March, 19S4-Lald 
on the T8blt. 38 n 

Motion to COlIIider. 2P?-3I. 
Nomination of - on Panel of 

OWrmen.22. 
SpeQa.I Mauiqe Bill-

Consideration of clauses. JJS7. 12.0S-06. 
UJIloac:hability (Offences) Bill-

Motion to refer to Joint Committee 
and amendmcuu to circuJm: and ro 
refer to Sdea Oomrainec. 659"62 

HURRICANE LAlIT""BRNINDUSTJtY-
Repon on Colllinuaoce of protection 

to --; and ~ of Commerce 
aDd IndlMtrY RftOIution-Lsid on 
the Table. 427. 

HYDERABAD STATE-
~ ~ Ad~1lins of 

Pllkistal ftacat N,.,....bad (C_r 
fllitllhdd). 2 J -22. 
~ n. RaiNay aoc:ident 

near YMhwantpur in -. 3663-68. 
SIIppIcmaItary SlaWDeIIt"N. Railway 

accident near YeshwantpUr in-. "'9. 
I 

IBRAHIM. SHitJ -
Resolution r.. l'eJUfttiGD of ptOdw:tion 

of an ""us ad rI/I4tti~ for hlmdloom 
Iadustria 484 ..... 

IMPORT (8)-
Demmds for Supplementary Grmu, 
1954-~ Other . Outlay of 'the Miniltry 
of F and Agriculture-

Motion to rcduc;e the Demmd-
- of 1llSU'. 3512-17,3519-21. 2531, 

3533-39. 3540. 
Supr - policy. 3511, 3512-17, 

3521- 2 7. 3531, 3533-39. 3~ 
INDIA STORES DEPAR.TMEHT. LON-

DON-
StatcrDeDl of c:.es whcse Iow_ -.ders 

bPe DOl been.xcpred by -Laid 
on the Table. :l99S. 

INDIAN ADMINl.STRATIVE SBRVICE 
RULES-
Addmd\:m 10 I.w. AdminiItradw 

IIId. IDdiIn Polioe Scmcee (Pay) R.u1es. 
19,..-Laid on tbe Table. ao.o. 

.Motilm reo Service .Rules. 3571-~. 
Rwtl relatinc to IndlIn AclaUaima-

d.vc Senice-Laid on ~ Table. 
1)45-46. J9CtI-02.. 
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INDIAN AIRCRAFT ACf-
Norifiations under --, 1934-Laid 

on the Table. 949. 
INDIAN ARMS (AMENDMENT) BILL-

()piDioDs OIl -- 19S. -Laid on the 
Tabtc. 530, 1901, 21188, 36"71. 

INDIAN INCOME-TAX (AMENDMENT) 
BILL-
Su UDder "Bill (s)". 

INDIAN INCOME-TAX (AMENDMENT) 
ORDINANCE, 1954-
Su under wOnfinance (s)"'. 

INDIAN INDUSTRIAL INVESTMENT 
CORPORATION-
S. "Industrial Investment Corporation, 

lndian". 
INDIAN LABOUR CONFERENCE-

Proc::eedinp of thirteenth Session of.--
-Laid on the Table. 9SO. 

INDIAN POLICE SERVICE RULES-
Addendum to Indian A.dmibistrative 

and Indian Policc Scrvicca (pay) 
Rules, 1954-Laid on the Table. 
21043· 

M«iom reo Service Rules. 357J-3650. 
Rula marina to Indian Police Scrvicc 

-Laid on the Table. 1345-46, 
1901-<n. 

INDIAN RAILWAYS (SECOND AMEND. 
MENT) BILL, 1953-
See UDder "Bill (s)". 

INDIAN TARIFF M:.T--
NotifiattiODII under -- 1934-Laid on 

the Table. 3211. 
INDIAN·' TARIFF \AMENDMENT) 

BILL-
S.e under "Bill (s)". 

INDIAN TARIFF (SECOND AMEND. 
MENT)BILL-
Receipt of a petition reo --. 21187. 
Statement reo -- r5213-%5. 
S. abo under "Bin (5)". 

INDIANS IN FOREIGN COUNTRIES-
Motion for Adjoumment-

IUrassmcltt of the Ceylonese Indians 
(Consenl withINl4J. J0521-53· 

INDO-CHINA- , 
Declaration re. AuignmeJ1t1 in Indo-

China-Laid on the Table. 1211. 
Demands for Supplcmcmary GrantS, 

19S4-SS, . 
ExterDaI AffairI>-

Motion to tcduce .n.; ucmand-
Invalvemc:llt iu--- Settlement. 3438, 
3439, 3440. 3441, 3441-¢' 3447-55, 
.M5'7. 

--~~-.---- -.-~------

INDO-CHINA-e_td. 
Pay and terms of appointment of 
o1fian uui staff for lndian.DdCfl-
tion to Imemational Annisttcc 
~l')' Commission in --. 
3438, 3#1.3446--47, 3455-57· 

INDUSTRIAL COMMITI'EE ON 
CEMEN'T-
Summary of Proceedinp of the Second 

Session of the -- -Laid on the 
Table. 21601. 

INDUSTRIAL DEVELOPMENT COR-
PORATION-
Demands for Supplementary Grants, 

1954-55-
Industria-

Motion to redIK:C the Dcmand-
-- and JtlIlDDer in which it is 

proposed to broig iuro being. 
3380, 3]81, 3384-86, 3388-]40%. 
3408, 3414-2121, W5-3J , 3433-35, 
34}6. 

Object of proposed -- with respect 
to cottagle im:htstrics. 3380, 338 I, 
34021-04. 3436. 

INDUSTRIAL DlSPurE (S)-
Calling attaltion t~ govenunents. ~ 

to appoint a. tn~unal to adJudic::ate 
upon -- III IIl5U11IIIce c:ompamcs. 
743-44· 

INDUSTRIAL DISPUTES (BANKING 
COMPANIES) COMMENCEMENT 
OF DECISION ORDINANCE, 1954-
See under "Qrdinancc (5)". 

INDUSTRIAL FINANCE CORPORA-
TION-
Sixth Annual Report of the -- of India-

Laid on the Table. 2I60:z. 

INDUSTRIAL INVESTMENT COR· 
PORATION,INDIAN-
Demands for Supplementary Grams, 

1954-55· 
Loans and Advances by the Central 

Governmcnt-
Motion to reducc the Dcmand-
Proposed -- in res~ of its 

rdation to U. S. capitaJilIts. 3380-
81, 3386-88, ]409-I.4. 3431-35, 3436. 
Role of proposed - with regard to 
basic industries of COIUItry. 3381-821, 
3436. 

INDUSTRIAL TRIBUNAL (BANK DIS-
PUTES), ALL INDIA-
Discussion '4. Governmmt OMer modi-

fying decision of La~r App:llate 
Tribunal on Bank DlSPutcs. 567-
630· 

Motion for adjoamment-
ModificatiOl1 of decision of Labour 

Appellate Tribunal on Bank Dis-
putea by Government. (Cons« 
wit1IheId). 319-210. 
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INDUSTRIAL TRmUNAL (BANK DIS-
PUTES), ALL INDIA-COIlul. 

Order;md statement",. modificatiOll of 
decision (If Labour Appellate Tn'bu-
DIll on appcak apintt Awvd of-
(Sastry Tribulllll}-Laid on the 
Table. 218-19. 

Statement re. Order m~ decision 
of Labour Appellate Tnbunal in 
Banks appeals. :ax88-89. 

INDUSTRY (lBS}-
Demands for Supplementary Grants 

1954-55· 3380-3436. 
Industri_ 

Motion to reduce the Demand-
Industrial Development Corporation 

and manner in which it is proposed 
to bring into being. 3380, 3381, 
3384-86, 3388-3<$02, ]408, 3414-22, 
~S-31, 3433-3S, 3436. 

Object of proposed Industrial neve.. 
Jopment eo,poration with respect 
to cottage industries. 3380, 3381, 
3402--04> 3436. 

Loans and Adftnces by the Central 
Govemment-

Motion to reduce the Demand-
Role of proposed Indian lIIdustrial 

Investment Corporation with regard 
to basic --- ol country. 3381-82, 
3436. 

Reporu of Tariff Comminion re. 
Continuance of protection to 
electric brass lamp bolders, praerved 
fruiu, sheet glass, bicycle, amimony, 
Cotton and hair bc:ltIDg, and cocoa 
powder and OIocolate --; and 
Government Resolutions, Notifica-
tions and Statements theROn-Laid 
on the Table. 1639-41. 

Report of Tariff Commission reo con-
tinl.UlllOC of protection to hurri-
cane lantetn industry; and Ministry 
of Commerce and Industry Resolu-
tion-Laid on the Table. 427. 

Report of Tariff Commistion reo pro-
teetion to bichromates -- and 
Government Resolution-Laid on 
the Table. 3-4-

Report OIl Small-- by International 
Plimning Team of Ford Foundation 
and Government Resolution-Laid 
on the Table. s. 

Resolution reo nationalization schemes 
plannW in textile and jute indus-
rriea. {Adopted, as~. 509-28. 
J4U-74· 

INDUSTRIES (DEVELOPMENT AND 
REGULATION) ACT-
Annual Repons of Development Coun-

cils (or Heavy chemicals Acid. and 
Fertili:lUS, Internal-Combustion En-
gines and Power-driven Pumps, 
and Bicycle Industries under the 
-, I95I-Laid on the Table. 
4-5· 

INSURANCE Acr-
Notifications under --, 1938-Laid 

on the Table. 631. 
INSURANCE COMPANY (IBS}-

Calling attention to Government's re-
fuaal to appoint a tribunal to adJudi-
cate upon industrial disputes in 
-. 743-44-

INSURANCE EMPLOYBB(S}-
Motion For Adjournment- Proposed 

strike by --. (Cf)IUmt withheld). 
3495-97· 

INTERNAL-COMBUSTION ENGINES-
ADnuaI Report of the Development 

Council for -- 8!Id power-.drivcn 
pumps-Laid on the Table. 4. 

INTERNATIONAL AFFAlR-
Prime Minister's Statement on 

220-31. 

INTERNATIONAL ARMISTICE SUPER-
VISORY COMMISSION-
Demands for Supplementary Grants, 

1954-55 
External Affair&.-

Motion to reduce the Demand-
Pay and term, of appointment of 

officers and ataff for Indian Delep-
tion to -in Indo-China. 3438, 
3441. 3446-47, 3455-57. 

INTERNATIONAL SITUATION-
Motion 'fe. -. (Sulmitute Motimr iu10pre Ii.' 

3672-3812, 3820-3905. 
IRON AND STEEL-

CaJling attention to Ruaaian offer of 1\ 
steel plant. 2998"99-

Stamnc:nt rll. Steel Project-Laid on the 
Table. 3814-16. 

J 

r;AGJIVAN RAM, SHRI-
~ NotificatiollJ under Indian Aitcraft Act 

1934-Laid on the Table. 949-
Rules for the prevention of unIawfu1 

poseeaeion of Telegrapb Wires-Laid 
on the Table. 321. 

Telegraph Wires ~rmiS8ion Cor sale 
and Purchase) • 19S...-Laid 
on the Table. 321. 

JAIN. SHRI A. P.-
Administration of Evacuee Property 

(Amendment) Bill-
Motion to consider. 3199-3Z04, 3205. 

32D7, 3208, 3254, 3264,3272,3179-86. 
Amendments to circulate and to refer to 

Select Commincte. 3205, 3:107, 3208, 
3254, 3264. 3212. 3279-86. 

CQoeideration of Clauses. 3287, 3288, 
3290. 3291, 3292-93. 3a98, 3300· 
3307.08, 3310-13, 33[7, 3321, 3322, 
3323 
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JAIN. SHRI A.P.-co .. td. 
Motion to pass, amended. 3324-

Disp1eced Persons (Compensation III1d 
R.ehabili1ation) Bill-
Motion to consider,. reported by Joint 

Committee. 2644}, 3615, 2730, 2731, 
27+4-64. 

Consideration of Clauses. 2767-68,2770-
72, 2777, 2778, 2779-80, 2781, 2783, 
27114, 2788, 2789. 

Motion to pus. 2793, 2794. 
Motion For AdjoummeDt-

AIJe&ed lathi charge at auction in Lajpat 
Nagar, Delhi. 2469, 2599-2600. 

JAIN. SHRI N. S.-
Food Adulteration Bill-

Consideration of Clauses. 192,-93, 202-
04> 253-56, 258, 271-72, 313-16, 317, 

/" 331, 341, 357-58, 369. 
fJAIPAL SINGH, SHRI-
l Business of the House-

Motion ff. a.' ocation oftime. 1350, 1352-

eooiJtution fhird Amc:ndnWtt) BiII-
Consideration of Clauses. 296+ ~ 

JAISOORYA, DR.- --
Discusaion n. Government Order modi-

fviDR decision of Labour Appellate 
Tribunal on Bank Disputes. 6:." 

F.!:Multention ruu-
Motion to consider as reported by SeIcct 

Committee. 169-76. 
Grapt of Leave of Absence to --. 3672. 
Half-an-Hour Discussion rt sale of 

Soviet publiotions on Railway pa... 
forms. 2039. 

Resolution rt.enbalJCemeDt o!Bsport duty 
on Rice, Rice Boar etc. 1073, 1074. 

Resolution reo ESJ)Orf duty on ground-
nut~. IIIS-I9> Il22. 

Special. ~ BiIl-. 
Contfd«at.ioa. of 0IuIeL &49.~. 

'ISo ,~ 9Z3. 926-21, 9a9. 9iS-86, 
1236-21, U1O-7I, 1277-78, 1283, 1284 
1285, 1:187, 1318, 16<)6, 1771, 1787, 
1789, 1843-48, 1906, 1910-12, 1929, 
2016, 3050, lOS3, 2054, 2081, 2101, 
2106, 2120, 2U2, 2133, :U3-40 213S. 
2139, 2155, 2167· 

Motion to pass, lIS amended. 1179-84. 
JANGDE, SHRI-

Spec;W Marriage Bill-
Conaideration of Clauses. 1335-36. 

JAYASHRI, SHRlMATl-
Ml>tions reo SCI\'ke tbi1es. 3572, 3575, 

376 L5--4 

. --- -- ~----- - -------- - -- -- -

JAYASHRI, SHRIMATI-contd. 
Suppresaion of Immoral Traffic III1d 
*Brothels Bill (by-)-
Motion for leave to introduce. 987. 

Women's and Children's Institutions licen-
sing Bill (by -) _ 
Motion for leave to introduce. 986-87. 

Women's and Children's Institutions Licen-
sing Bill (by Shrimali Maniben 
Patel)-
Motion to consider. 995-96, l000-100r. 

JHUNJHUNWALA, SHRI-

Demands for Supp1ementaty Grants, 
1954-55-
Other Capital Outlay of the Ministry of 

Food and Agricultum-
Motion to reduce the Demand--

Failure of Govemment to control and 
regulate sugar factorie<l. 3522-25. 
Import of IUgar. 352 1-2 5. 
Sugar import policy. 3521-25. 

Food Adulteration Bill-
Motion to Consider as reported by 

Select Committee. 44r 49-56. 
Food Adulteration BiII-

Consideration of clauses. 361-62. 
Indian Income-tax (Amendment) Bill-

Modem to consider 2387-90. 
Indian Teriff (~AmeDdment) Bill-

Motion to pass. 3182-85. 
Special Marriage Bill-

Consideration of cIauIee. 1'156-58, 1758. 
1896-98, 2052. 

JOSHI, SHRI JETHALAL--
Motion n. International Situation. 3698-
Special Marriage Bill-

Coasideration of clauses. 12:71, l~ 
ZOS7-58. 

JOSHI, SHRIMATI SUBHADRA-
Administntion of Evacuee Property 

(Amendment) Bill-
Motion to consider and amc:n.dJr:ents to 

ciJ:cuIate and to refer to select amuni-
nee. 3268-75. 

Displaced Persons (Compensation III1d 
Rehabilitation) Bill-

Motion to consider, as reported by Joint 
COmminee-. 2710-19. 

Motions reo Se~viee Rules. 3609-13. 
Special Marriage Bill (as passed by Ra;,a 

Sabbe)-
Motion to consider 821-28. 

JUTE INDUSTRY-
Resolution reo rationalisation schemes 
~lanned in textile and jute iDdustry 
(Adopted, as -tUd). 509-%8, 1412-74-

K 

KAMAB.A], SHRI K.-
B~of-. 22. 
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KARMARKAR, SHRI-
Indian Tarift' (Amendment) Bill-

Motion to coosider. 25n4O> 2581 , 
:1583, 2584-85, 2S16, 2S17-8fi, 2590, 
2591, 2~92. 

Consideration of clauses. lI62 5, 2629, 
2630-31, 263:1. 

MarioII to pass, as amended. :163:1, 
:1633. 

Indian Tariff (Second Ameudlnellt) Bill-
Motion to amsider tmd amendment to 

circulate. 2923, 2927, 2931, 3008 
30Il. 

Prosibitioa of Mluiur.ctun: and Sale of 
Vaaspati Bill (by Shri Jhulan SiDba)-,-
MOIioo to 00DSider.. UIIi-
Report on Contimlance of prou:c:tion to 

hurriame 1auteru.lDdustry;aDd Minis-
try of Commerce and Industry Reso-
lution--Laid aD. the Table. 427. 

KARNATAKA STATB-
Demands for Supplementary Grants, 1954-

~s Departmemz and Expen-
diture under the Ministry of Home 
A1fain-

Motioa to redEe the DmmId-
SubmiasiOJl of mterim in 
respect of formation T-34S8, 
34S9-62. 3463-64.3468. 3469-71, 
3475. 3479. 3482, 3483-

KASLIWAL, SHRI-
Central Exciles and Salt (Ameodmcnt) 

Bill-
Motion to consider. 245+ 

Committee on Pri_e Members' Bills 
and Reallntior.-
PrcIentarion of lieYeads Report. 1247. 

FoodAdlllt:eratiol) BIll-
Motion to Consider as reponed by 

Select Cnmminee. 24-27. 
Conaideration of daIlIeS. 207. 

JDdiIm Tari1f(Sec:mId Amendmeut) Bill-
Motion to 00IIIIider and ameadmmt to 
. ciraIlab:. 3003. 3048-52. 

MotiDluw. Elevath Report of Ute Com-
. mittee on Private Mcmben' Bills and 

Remlutions. I4n. 
Special Marriaae Bill-

CoDIideratian of cIIIuIes. 17!1!5. 'I838-43. 
KATIU. DR.-

l):vnmlma of Privilegea of the Routes-
Pn:semation of Report of JolJJt SInm,. 

10. 

DcmandtI for Supplemenrary Gzmu, 1954-

~ Depanmenu and lispeD. 
diture UDder the Ministry of Kome 
fdIiIin.-
Motion to reduce the Demand-

Submission of jnterim report in res-
pea of fonnation of Kamauka 
Smre. 3459. 3419. 3481. 

Teaua of refc:mKZ of State Reorpn-
italion ComminioD. 3479-83. 

I 
I 
I 
1 
! 
I 
I 
I 

KATJU.DR.~ 

Demam:ls fOT Supplementa.ly Gcanu, 1954-
S5---contd. 
Hatf-an-Hour Discusaion reo .. of Soviet 

publicatiOollS on Ra.ii¥Iay platforms 
2036, 2037-39. 2040, 2041-~ 

MotioDS re. Servil:e RuJ~. nBc, 3599. 
3616, 36r7, 3618.36"25.3640-4'. 

Resolution re. security of service to 
GoVermDCIl[ employees. 31)2-33, 
3137, 3138• 

StamDr:nt ,.,. Floods in Assam. Nonh 
Bihar, West &ngaI and Uttar Pradesh. 
IIS-20. 

Untouchability (Offences) Bill-
Motion to refer to Joint ~ 4~-

08, 409-12, 437. 438, 44%, 540, 557, 
730-37, 738-39. 
Amendment to circulate and to refer 

to Select Committee. 437. 438, W. 
540. 557, 730-37, 738-39. 

WGmCIl'. and ChDdten's InstitutiolU licen-
sing Bill (by Shrimati Maniben Patel)-,-
MotiOD to ooasider. J038-40, 1~, 1Q4a. 

1043-44-
KAZIS BILL (BY SHltI K.AZMI)-

SM UDder "SmCs)". 
KAZMI, SHRl-

Administration of Evacuee Property 
(Amendment) BiU-
Consideration of clause.. 33J4-15. 

Committee 08 PriYlltc: Mambcrs' Billa and 
Resolutions-
Motion re. Eighth Repgn. 22sB. =59. 

Kazis Bill (by-)-
Motion for leave to introduce. 2:ztio. 2261. 

KELAPPAN, SHRI-
Demands for Supplm:amtcy Gnlltl. 1954· 

~Vil Veterinary Servicr:s. 3414·86. 
Other Capital Outlay of me Ministry of 

Food aad AsriI:uhure-
Motion to reduce the Demand-

Impon of sup!". .~52S.27 • 
Supr import policy. 3.525-27. 

Purchases of PoodinUnl- . 
Motion to reduce the Demand-

Building up of a Cemral reaerve of 
food plUII. 3SII. 3539-

KESJ<AR, DR.-
Correction of answer (0 Shirred QueIdoo 

No. 2323-A uked on the 7th May, 
1954· 2044-

NotifiaitiGns Under Ciuanatopaph Act 
-Laid on the Table. 9. 

Report of the ~ Cammitsion, PItt I 
19S4-Laidon the Table. 10. 

KHARE, DR. N. B.-
Army (AmaKtmcnt) Bill (tn8ertion of DeW 

Section 57-A: by-)-,- , 
Morion for, leave:, to imroduoe. 989. 

--------------~-
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KHARE, DR. N. B.-ct»Jtd. 
Anny (Amendment) Bill (Insertion of new 

Section 61-A: by-)-
Motion for leave to introduce. 989. 

Business of the Housc-
PoiD[ of Order r.. variatioo in the 

Allocation of time Order. 1650. 
Ex-Army Pel'lODllCl's litiption Bill 

(by-) Motion fur leave to introduce. 988. 
Motion for Ad;ournment-

Arrival of volllllteer1l into Goa from 
Brazil and SpaiD. 1051. 

Harassment of the Ceyiooese Indians. 
1052-53· 

Motion reo fiood situation in IDdia. 1657. 
Motion rt. International Situation. 3848, 

3849, 3850, 3854-
Pensions (Amendment) BiD (by -)-

Motion for leave to introduce. 988-89. 
Special Marriage Bill-

Consideration of Clauses.' 1290-92, 1293, 2089-93· -. 
Untouchabillty (Offences) 001-

Motion to refer to. Joint Committee and 
amendments to circulate and to refer to 
Select Committee. 540, 561-66. 

ICHARSWAN-
Receipt of a petition reo Merger of Serai-

keHa-
-- with Orissa and suppression 

of movem ... nts against their integration 
with Bihar-219-20. 

KHONQMEN, SHRIMATI-
Constitution (Amendment of the Sixth 

Schedule) Bill (by -)-
Motion for leave to introduce. 990. 
Motion reo Service Rules. 3599-3601. 
NomiDation of -- on Panel of Chair-

man. 22. 
KIDWAI, SHRI-

Constitution (Third Amendment) Bill-
. Motion to contider as reponed by the 

Joint Committee. 28l14. 
Demands for Supplementary Grants, 1954-

55-
Other Capital Outlay of the Ministry of 

;'_. Food and Agriculture. 3514, 3519-
3521, 3523, 35~ 3527, 3530, 3531, 
3532, 3537-39· 
Motion to reduce the Demand-

Failure of GovertUDmt to control 
and regulate sugar factories. 3519. 

Impon of sugar. 354,3526, 3527, 
3537-39· 

Proper supply of fenilizers to villag-
ers. 3530, 3539. 

Sugar import policy. 3514, 3526, 
3537, 3S37-39· 

Purchases ofPoodgrains-
Motion to redlXC the Demand-

Building up of a Central Raerve of 
~-. fooctpaiDl. 3539· 

Purchase of rice from Bunna. 3517. 
3518,35J9,3S28,3S29.3539· 

Discussion n. Pal! in prices of food and 
apicukuraJ raw materials. 3551,3553 
3554, 3566-71• 

KIDWAI, SHRI_td. 
Prohibition of Manufacture and sale of 

Vanaspati Bill (by Shri ]bulan SiDha)-
Motion 10 c:oo.sider. 2292, 2293, :1303. 

2304· 
Reaolution reo enhancement of expoft 

duty on rice, rice flour etC. 1061, 1062, 
1063, 1064, 1065, lc67, 1071, 1072, 
1073, 1074, 1075-76, 1077. 1078-81, 
1082, 1083, 108S, 1086. 

Rules fur the General Conduct of Busi-
nasa and procedure in Rcvenne 
Courts of Ajmcr-Laid on the Table. 
1346-47. 

KOTTUKAPPALLY, SHRI-
Indian Income-taX (Amendmc:m:) BiD-

Motion to ca:msider.2378, ~l. 
Indian Tariff (Amendmem.) Bill-

Comideration of clauses. 26Z2. 
Indian Tariff (SeaJIid Amendment) 

Bill-
Motion to consider and amendment to 

circu1ate. 30Il, 3014-
Motion rI. J oternarional Situation. 3877. 

KRIPALANI, ACHARYA-
Admillistration of Evacuee 

(Amendment) Bill-
Property 

Motioo to consider and amendments 
to ci~ and to refer to Select 
Committee. 3243. 

Constitution (Third Amendment) BiD-
Motion to refer to Joint Committee; 

and amendments to cira.datc and to 
refer to Select Commi ttee. 1522. 

Motion to amsider, as reported by Joint 
Committee. 28.p, 2854. 

Demands for Supplementary Gftnts, 
1954-55-
~,JUJ Dei-hleats md Expeo-

dinIre under the Ministry of Home 
Affairs. 3466, 3467. 

Food Adulteratioa BiY-
Motion to oomider as reported by the 

S elect Committee. 106. 
Indian Tariff (Second 1IJIlCIIdmalt) BiD-

Motion to conaidcr and amendment 
to circulate. 3071. 

MotJon for ltdioummeT"t-
Floods in Bibar, AsIam, Wast Bcnpl and 

Uttar Pmdesh. 16, 18. 
Motion r .. fiood situation in badia. 1551-

57· 
Motion reo International Situation. 3716. 

3S32-44, 3897. 
Motion r.. SerW:e Rulea. 3sB7, 3626, 

3627, 3645· 
Special Marriage Bi\l-

Comidesation of clauses. 935-36. 937, 
939, 943. 944, 945, I~ u87, 1289, 
1~ 1132, 1802, ri9H5, 1929 
1930> 1932, 1934. 1947, T948,195I ' 
(982-13, 2Oi48, 205 2055-56, 2080-
8S, 2095, 2098, T. 2135· 
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KRISHNA CHANDRA, SHRI--
Food Adu1tuation Bill--

Consideration of clauscs. 185, 186 
190, 191, 194. 306. 

Spec::ial Marriage BiD-
Consideration of clauses. Ip8, 13)1-35, 

1671, 1688, 1955. 
KIUSHNAMACHARI, SHRI T. T.-

Annual Reports of Development Coun-
. cils for Heavy Chemicals (Acids and 

Fertilizen) Internal Combu~tion 
Engines and Power driven PumPS. and 
Bicycles Industries-Laid Oft the 
fable. 4-5. 

Buainas of the House--
Paint of Older r,. VlIriation in the AlIoc:a-

tion of Time Order. 1654. 
Cnir lndultry Rules. 1954--Laid on the 

Table. 3. . 
Constitution (Third lIIJIendment)Bill-

Mction for leave to introduce. JOSS. 
Mc;tion to refer to Joim Committee. 

1355-66, 1388, 1394. 1511-:13. 1660, 
1661. 
Amendments to c:irc:uJate and to refer 

to Select Committee. 1388, 1394, 
I5U-z3, 1660, 1661. 

Motion to comi4er. as reported by JOint 
Committee. :z801-o"l, %875-76, :z877, 
Z902. l903-<l9· 

Consideration'of cIauaea. 19S7. :1958-61. 
. Motion' to pus. z967. :19'71. :t974-

Demand. for Supplementary Grante, 
1954~5· 3386, 34fJ. 3413. 3422-35 
IndUltrin. 34ZZ-3I. 
Motion to reduce the Demand-

Indumial Developmem CoIpontion 
and ItUIDIlCr in which it is propoted 
to bring into beina. W6-31. 3433-35. 

Loans and Mvances by the QnuaI 
Government. . 3431-35. 

Motion to reduce the Demand-
Proposed InQian lDdu.strial bsvestmCllt 

Corponltiao in ~ of irs relation 
to U. S. capitalDtl. 3431-35· 

Discussion rl. Automobile Indumy. 
3924-3:z.. 

Motion to consider. z273-77. 3:278 
·:lm· 

MoIioo to acljoum Debate. 2%'79 • 
. IIIdim'l'ari1f (Amendment) BW- ' 

Motion to ClCXIIider. 2608-13. 
lnctim Tariff (Second amendment) 8m-

Motion for leave ft) introduce. 15.36. 
Motion to consider. 19IC>-x8, 3983, :1987. 
~J:3, 30 1S, 3041, 3052;;so. 

ent to c:in:ulate. :1983, 2987, 
300:1, 3003, 30 15, 3041, 30SZ-80· 

Consideration of clauscs. 3153, 3158 J 

3159-60.3164,3165,3167-76. 
Motion to paa5. 3177, 3190-97. 

Motion re. election to Coir Board. 1247. 
Notificatiom under Indian Tariff Act, 

J934-Laid on the Table. pl. 
Report of Pharmaceutical Enquiry Com-

mittce-- Laid on the Table. :199'. 
Reports of Tariff Commission r, conti-

nuance of protection to Electric brass 
lamp holden, preserved fruita, sheet 
.... bicycle. antimooy cotton and 
&air belting. and cocoa powder 
and chocolate industries; and Govern-
ment Resolutions, NotificatioJU .and 
Statanents thereon--Laid on the 
Table. 1639-41. 

Report or Tariff Commission reo protec-
non to Bicbromates Industry and 
Government Resolution-Laid on the 
Table. 3-4-

Report CD Cmtral Silk Board-Laid on 
the Table. 4-

Report on Small Industries by Interna-
tional Plannina Team of Ford Founda-
tion and Government RaoIution-
Laid on the Table. S 

. Rcpom re. Cenual Scricultuni a..rdI 
Station, Bcrhampo~Laid on the 
Table. 3. 

Resolution re. mhancancnt of aport 
duty on rice, rice flour etc. IQ"-S8, 
~. 

Resolution re. export duty on pound-nUl-
oil 1091-98, 1099, lIOS. 1118, 1119-25. 

Resolution reo rationa1iurion acbemcs in 
teStile and jute industries. 14»-7:z.. 

Resolution reo reservation of pcotection 
of all '1Jf'_ and dlron.s for bandloom 
Industries. 493-Saz. 

KRISHNAPPA, SHRI M. V.-
Demands for SupplementarY Grants, 1954' 

~ ~ Outlay of the MiDi'try 
of Food and Agriculture-
Motion to reduce the I>eJund-

lmportofeupr. 3S:16. 
. SUgar import policy. 352. 

Pun:~ of FoocJamaa-
.MDtion to reduce the .DemIIMi-

Purchase of rice from Burma. 35'S. 
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KRISHNASWAMI, DR.-
Constitution (Third Ame= Bill-Motion to consider, &11 by Joint 

Committee. 2834, :1836-46, 2853. 
Consideration of clauses. :1941-4:1. ·3943. 

DilCUSlion re. Automobile Industry. 
341)-16, 3929. 

DiJc:narim reo fall in pricea of food _ 
qricukuaI 11IW matmaIa-
3543, 3558-61. 

Motion re. Internarional Situation. 3862-
68. 

Untouchability (Offences) Bill-
Motion to rderto JOInt Committee and 

amendments to cirwlateBDd to refer to 
Select Cmnmittee. 687"94-

L 
LABOUR-

Demands for Supplementary Grants, 1954-
55-
Capital Outlay of the .Minil;try of ProduG-

tion-
Motion to reduce the DCIIIIIDd-

Living and working amditions of 
wotla:n in Government Collieries. 
3491, 3499. 3500, 3504-06, bS09. 

Retrenchment in Government COllie-
ries. 3490,3500-01,3506-09,3510. 

Proceedings of Tbirtemrh SCIIion· of 
Indian Labour Confm:nce-Laid on 
the Table. 950. 

LABOUR APPELLATE TRIBUNAL-
DilCUssion re. Government Order modi-

fying. decillion of -- on Bank Di ... 
putes. 567-630. 

Motion for Adjoumment-
Modification of. decision of -- on 

Bank Disputes by Government. 
(COIISent flIitlrhel4). 319-20. 

Order, and Statement re. modification of 
decision of -on appeals apiast Award 
of All-India Industrial .TribmIal (Bank 
Disputes, (Sastry Tribunal)-Laid on 
the Table. :n8-19. 

. Sratement reo order modifying decision of 
-- in Banks' appeals. 2188-89. 

LASKAR, SHRI- . 
Untouchability (Offences) Bill-

Motion to .refer to Joint Committee and 
amendmentB to cin:ulate and· to refer 
to Sdcct Committee. 566-67, 63:1-39· 

LATHl CHARGE-
Motion for AdjouCll!l1Cnt-

Alleged -- It auction ?n !Ajpat NI!p.l 
(Delhi) (Consml fIJIthhdd). 2469, 
:1599-2601. 

LEAVE OF ABSENCE-
Grant of -- to Members. 3672. 

LIGNITE MIN£8.'-
Demands for Supplementary GrIm:s, 1954-

&;taI Outlay of the Ministry of 
Production- . 
Motiau to reduce the Demand-

Slow progress made by pUot project 
of--5outb Aroot. 3491, 3498-
99, 35010004, 3509, 3510. 

LINGAM, SHRI N. M.-
Motion Te. International Situation. 3698 

99· 
WOIDI!ID" and childJ!en's IDStitutiom 

"fhwHin Bill n.... Shrimati Maaiben Patel)- g \U~ 

Motion to consider. 998. 
LOANS AND ADVANCBS BY THE 

CENTRAL GOVERNMBNT-
Dauands for Suppiemcmary Grants, 19St' 

55· 3380-3437. 
Motion to reduce the Demand-

Loan to Messrs. Atul Products Ltd. 
3381, 3410, 3436. 

Proposed Indian Industrial Investment 
Corporation in respect of its ~tion 
to U. S. c.piraliBtI. 3380-81, 
3386-88,3409-14, 3431-3S,34a6· 

Role of proposed Indian hidiutrial 
Investment Co~witb re-
card to basic iDdustries of country. 
33$1-82 3436· 

LUSHAI HILLS DISTRIcr (CHANGE 
OF NAME) BILL-
S" under "BiD(s)" 

M 

MADHYA BRARAT TAXES ON IN-
COME (VALIDATION) BILL-
See under "Bill (s)". 

MADRAS-
~ c:xeCated betweai the <Jew-

emor of ~ Raerve Bank of 
India under the Reecrve Bank of 
India AI:t-Laid on the Table. !OS3· 

MAHANADI BRIDGE COMMITTBE-
Su under ·'Committee(s)". 

MAJUMDAR, SHRI SURESH CHAN-
DRA-
Death of -. I. 

MALAVIYA, SHRI K. D.-
NOtification under Mines and MiDcJa1s 

(Regulation and Deve1opmmt) 
AJ;t, 194B--Laid on the Table. 
3670 • 

Pmhibition of Manufacture and sale of 
VaDIIlIpati Bill-(by Shri Jbulan Sinba~ 
Motial) to consider. 2393, 2299-

%300, 2301, %30:1, 2303, 2304, 
·2......" Z3QII,. 23II. . 
~f Textile Enquiry Committee-

Laid on the T~. 3670. 
MALVIYA, PANDIT C. N.-

Special Marriage Bill-
Consideration of clauses. 1338-39. 

MANIPUR STATE HILL PEOPLE'S 
(ADMINIS'FRATION) REGULATION 
(AMENDMENT) BILL (AS PASSED 
BY RAjYA SABHA)-

See under ·''Sill (8) ... 
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I MASCARENE, .KUMARI ANNIE-
Central &dll:l1IDd Salt (Amendment) 

Bill-
Ccaidentirm of ~ 2P3-27· 
~ ~ta (Am"""nent) Bill-

Motion to ~ ~6-.7. 
Indian Tari1f (Scgmd Ameadment) 

Bill-
Motion to aaider UId amenduleDt 

to ~ •• 7-~. 
Matioa to JI8&L 3117-81, 31fO, 3191, 

MoC' III. lIIfCt7MtioneI Sitution. 
3?86. 3?81-91. 

Motions reo Senicc Rules. 3580,)605-
09· 

PraIIIiIIitim f1f ~ ad Sale of =-e: Bill-- (lJy Sbri }hulan 

MIlIioa to eaaIider. 3390-91, 
2~, ::&a93. 

~.w re. ah-o.ut of aport duty 
on rice, rice four de:. 1060-61, 

XQ9O. 
Speaal M.arriaF Ja-

Coaeidcration of c:IauteI. 2073, 207S, 
2090. 

Taution LawII ~ExtemicD to Jammu and 
Kashmir) Bill-
Motion to ~33s6-s7. 

U.....,.1iCy (Oftiaas) It&-
Madan. to.m:r co)Gila c-miItce 

aDd emrnct.",... to ciraalate 
and to refer to ScJec:t Committee. 
71.-17· 

-MASUODI.. M.\.\JLANA-
Taadon LaM (EReIioD to JamJmI and 
"'~BiD-
MoIkn 10 COMiGer. 333lhttt 

MA'THUIlA-
Motioo for a6jan mmepr 

Riou at --. (MIUftI fIJil1JMl4). 
:U. 

MA ITHEN, SHRI-
Constitution (Third /Iulendment) ~ 

Motion to eonaider.. uported by 
the Joint Committee. 2887-90. 

DcmaIIds for Supp1emeatary Gmtts. 
lfS4-S5-
Loana and Advances by tbe Central 

GgyerDDlCl1l -
Mobon 10 ICdw:c the Demand-

Pmpaaed I.adian IDdusttiaI Invest-
meut Corporation in tapeet of it. 
relation u> U.S. capitlllilts. 3433. 

Miv-1Ientous Dcpartuaau. ad &t-
peudirua UIIIkr the Ministry 
Of Home Affai~34R:._~l. 
Motitm to ralDce the -

Submilsion of interim Ie{'Ort in 
respect of fi:nmation of 
ICxImItIb State. 3470. 

1adiaa TIIritf'(Ameadnaent) __ 
MCl&ioD to coDJHder. 2sSl, a,87, 

26lrI8. 
CoDaidcnItion of dautes. 2623. 2630. 

, 
I 
I 
I 
I 

I 
I 

MAYDBO, SHRlMATl-
Motioos reo Service RuID--36~-31. 
Special MarriaF Jrdl-

Motion to c:omider. 1113-2J. 
MEDICINAL AND TOILIIT PREPAlVt.-

TJONS (EXCfSE DUTIBS) BILL-
Su unQer "BiU (5) ". 

MEHTA, SHltl ASOKA-
Central ExcitIes and Salt (Amendmallj 

Bill-
Motion to CODSider and lIIIIendment 

to c:UaiJate. 2478-83. 
Cclmtitution (Third AmendmI:nr) Bill-

Motion to refer to Joint Committee 
and amendments to cirrulate UId to 
refer to Select Committee. J390-95. 

Motion to consider, a5 reported by 
the Joint Committee. :zSoS. 2806, 
2807-J5, 2829, 2891, 2902, 2903. 

DemaDds for SappIcmet1tR'y Gants, 
I9~-S5-· 3392-99> 3413, J.424. 
Industries-

Motion to reduce the Dcmmd-
Industrial Development Olrpontlon 

and IIIIIDIICr in which it is proppaed 
to brin& into being. 3392-99. 

1..oaD& and Aod_ by the Central 
Govemment. 3W-99. 

Di8CUllsion reo fall in prices of food and 
IqIricahural laW materials. 35+4-52. 

DUcuuion H. Govemment order modi-
fyiJta decision of l..abour Appellate 
Tribunal on Bank Disputes. 
577-Pq, 590· 

lDdim lllcome-tu (Amendnwlt) BiU-
Motico to amsider. 2246-49. 

IDdim Tariff (Sa;:ood AmeDdmcnt) ~ 
Modal. to CCIDIider fIAd amendment to 

c:isadale. 3016-30, ~3· 
Motion for Adioumrna1t--

Detention of Satyagrabis in PortIii\idC 
Territorin in &idi:a. 19, :ZOo 

Modi&::ation of decision of· Labour 
Appellate Tribunal, on BUlk Dispute 
by Oovel'llllllmt. 320-

Motiorl n. 1nteruatioDal Situation. 
370S-15. 3856· 

RaoIuIion re. .....Jiari..., scheme 
plumed in textile UId jute induatriea. 
525-:&6, 1457-61, J..469. 

Uataudlability (01IiI:neea) Bit-
MoriOII to refer to Joint Committee 

and amendmcntt to ciJaJlate and 
to refer to Select Committee. 663-
70· 

MENON. SHRI DAMODARA-
~ re enhanl;emcnt of export 

duty on rice, rice ftour etc. I~9-
60. '" 

WOlDt1\'. and children'. Imtitutions 
~ Bill (by Shrimati Mlnibcn 
htd)-
Motion to cenaider. 1042. 
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MESSAGE (S) FROM RAJYA SABHA-
--agreeing to the amendments made 

by Lo1t Sabha in the Spe::I81 Marriage sm. 1,54. 3146-50. 
--..agreetng without amendment to 

the Administration of Evacuee Property 
(Amendment) Bill, 1954> as 
passed by Lok Sabha. 3932-34-

-- agreeing without amendment to tbe 
Chaodemagore (Merger) BiU, 1954. 
as passed by Lok Sabha. 3146-

__ agreeing without amendment to 
the Constttutioo (Third Amendment) 
Bill, 1954. as passed by Lok 
Sabba. 3610-11. 

-Ireclng witbout amendment to the 
Displaced Penom (Compensation lIDd 
Rehabilitation) BiD, 1954, as passed 
by Lo1t Sabba. 3493-

-- agreeing without amendment to 
the Prevention of Food Adulteration 
Bill, 1954, as passed bY Lok Sabbs. 
2043-44· 

-- agreeing without amendment to 
the Taxation Laws (Extention to 
JIIIDJIUI aDd Kashmir) Bill, 1954 
-0 passed by Lok Sabha. 3813-14. 
-- Concurring in the reconuneudation 

of Let Sabha to join the JoiDt Com-
mittee of the Houses on the 
Cooatitution. (Third Amendment) 
Bill. 2184-85. 

-- Concurring in the rCcommenda-
rion of Lok Sabba to join the Joint 
Committee of the Houses on the Un-
tou~l1ility (Offences) Bill. 2465-66. 

-- extending time for presenmion of 
the Repon of the Joint Committee of 
the Houaes on the Hindu Marriage and 
Divorce Bill, 1952. 631-32. 

-- forwarding to Lok Sabba the Den-
tists (Amendment) Bill, 1954 --
(Pused as amended by Rajya Sabba). 
844· 
--~~to LokSabha theDrugs 

(Amendment Bill. 1954 (as passed 
by Rajya bha). 1144. 

__ forwaMing to Lok Sabba the Mani-
pur State Hill Peoples (Administra-
tion) Regulation (Amendment) 
Bill, 1954, passed as amended 
by Rajya Sabha. 2783-84. 

__ forwardi~!o Lok Sabha the Railway 
Stores (Unlawful PJ8SelSion) 
Bill, 1954 as passed by Rajya 
Sab~. 844· 

-- further exrending the time for pre-
1C:Ittationof the Repon of the Joint 
Committee on tbe Hindu Marriage 
and Divorce Bill, 1952. 3146. 

__ requestina LoIt Sabha to concur 
in reconuneadatioo of Ra~ya Sabha 
to join the Joint Committee of the 
Houses on the Hindu Minority and 

.. Guardianship Bill, 1-953. 4Z1-22. 
-retumin& the ApprOpriatWD (No.3) 

Bm without ~0Il. 3932-
34· 

MESSAGE(S) FROM ltA]YA SABHA-
contd. 
-- returning the Central Excises aDd 

Salt (Ameodment) Bill, 1954 witbour 
recommendation. 3325-26. 

-- retumiog tlJe Indian lDaJmc..tu 
(Amendment) Bill, 1954 without 
recom.meadation. 2813-14-

-- returning the Indian Tariff 
(Amendment) Bill, 1954 without re-
commendation. 3325. 

-- retutning to Lot Sabha the Indian 
Tariff (Second Amendment) Bill, 
1954, without recommendalioD. 
3813. 

-returning the Madhya Bhuat Taces 
on IDCOme (Validation) Bill, 1954 
without reeODllllendatioa 1932-33. 

MINES AND MINERALS (REGULA-
TION AND DEVELOPMENT) ACT-
Notification under -- , 1948-Laid 

on the Table. 3670. 
MINES (POSTING UP OF ABSTRA-

erS) RULES-
--, 1954 -Laid on the Table. 950. 

MINIMUM WAGES (AMENDMENT' 
BIll, 19S3-
See under "Bill (8)". 

MISCEllANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF FINANe&-
DemaJlds for Supplementary Grants, 
. 1954-55· 3484-

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF FOOD AND AGRI-
CULTURE-
Demands for Supplementary Grants, 

1954-S5· 3488-89. 
MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF HOME AFFAIRS-
Demands for Supplementary Grants, 

f954-s.s·-
Motion to reduce the Dcmau.d-

Submission of interim report in respect 
of formation of Kamataka State. 
3458, 3459-62, 3463-66, 3468, 
3469-11, 3415, 347~ 3482, 3483. 

Terms of reference of Ststn Re0rga-
nisation Commission 34SS. 3459-60. 
3463-66, 3467-69, 3470, 3417-83. 

Working of the Stares Qe-orgaPiIlljoo 
Commission. 3458, 3460-63, 3463-
64, 3461-61), 3410, 3479"83. 

MISHRA, PANDIT S. C.-
Demands for Supplementary Grants 

1954-55-
Other -CapicalOutlay of the Ministry 

of Food and Agriculture--
Motion to mace the DeIIIIIId-

Import of Sugar. 3526. 
Sup: Impon .policy. 3526-

Food Adulteration Bill-
CoDlideratioa of cIau8ca. 363-64. 

Indian Tariff (Second Amendmeat) Bill-
Motion to CODSider aDd aml!Ddmeilt 

to circulate. 3004. 
---.- .. __ . __ .. _-_._-----------_._-_. 
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MISHRAPANDIT S. ·C._nuL 
MGdoD for AdjoUl'nmtllt-

RQods in Bihar, Aaml, West-
Bmpl and Uttar PIadeah. 17. 

ReseJutioD Tt enbauI:lI:mat of export 
d'ety on rice, rice ftour etc. 1060. 

UlItOIJChabllity (Olf~) BW.-
Motion to refer to Joint Comminee 

and amendments to cin:u1at.e and 
to refer to Select Comminee. 438-
39-

MISHRA, SHlU BIBHUTI-
Motion 'H flood situIItioD in India. 1542. 

MISHRA, SHllI L. N.-
lndim Tadft" (SecoDd Amendment) Bill-

MatiaIt. to consider and amt:rJdmellt 
to drculate. 2922, 30 31>36-

Motion to pi»-
a.al-8~. MdIiIii rt tlood eituation in IDdia. 

xq...13+ 
ReDa80D ,.. ntione\iMrion sc:bemea. fa 

te:itiIc and jute industries.· 1455-57. 

MISHRA, SHRI LOKENATH-
Food~ Bill-

Motioa to aaider ,a Il!pll'icd by 
the Sekd: o-itw: 10-71 •.. 

Raobnion,.. mhancftmcnt of BIIpan: 
...,. OIl rice, rice·ftour etc. 1086. 

Sp:cW ~ Bill-
ConsidcmioD of cI8uaes-8 1197-

99> 901, 1197, 1198, I~ 
Umoucblbllity (08'ences) ~ 

Motion to refer to Joint ·nee. 
413· 

M1SHRA. SHlU S. N.-
ADnual Report of DamodIIz- Valley 

OirpoildiDD-
(Part Two)-LIid 011 the Table. 
3145· 

DeciIiont on reo 'lijneodarions c::ont.aiIIed 
in Damodar Valley CorporatioII En-

. Committee Repon-Llid on f:Y Table. 3J45-
MIsaA, SHRI B. N.-

peso\nfim Fe mbpncemmt of export 
duty OIl rice, rice flour etc. (Adopud) 

1082. 
Spedal MarriIIF BiD.-

CoatidemiOD of cIauaet. 973. 

MISRA, SHIll R. D.-
DiIpUced Penona (Compcnl8ion and 

RcbabiIiuIioa) BII-
CoDlldl:nrion of dauIes. 2183. 2784. 

lDdiID ~tax (Amendment) Bill-
M«ion to consider. 2391-95. 

MISRA. SHRI R. D.-confll. 
Special Muriqe Bill-

ConsiMtton of cIauIes. la92-9S. 
1671, 1904, Z048, 2053-54,; 2056-
51. 20,8, 2135. 

MISSIR, SHRI V.-
Special MIIrriqe Bill-

Consideration of clauses. 938. 932-33. 
MOHIUDDIN, SHRI-

AdIDinistration of Bvacuee Property 
(Amendment) Bill-
Consideration of clauses. 3~-90. 

3301. 
Special Marriage Bill-

Consideration of clauses. 1757,. J8u-
14-

MORE, SHRI S. S.-
BusiDess of the House-

ChaDae in timings of sittings. 12S0. 
Motion r. alloattion of tlmc:. 1350. 

1353, 13S4-
PoiDl of order re variation in the 

allocation of time order. 16.4'-47. 
1653. 1655. 1656. 

Constitution (Third AmeDclmcDt) DiU-
Motion to refcr to Joint Committee. 

1368-69, 1399-1401. 1488.' 1489, 
149S, 1496, 1660. 
Amendmcnu to circulate and to refcr 

to Select Couuninee. 1399-1407, 
1479, 1486, 1487. 1488, 1489, 
149S. 496. 1660. 

Diecussion rt Government Order modi-
fying decision of Labour Appdlate 

TribwW on Bank Disputes. 589, 
597, 607, 6~6. 

Food Adulteration Bill-
Motion to consider u reponed· by 

Select Committee. 27-)6. ISS, 115. 
119, 183. 

ConIidenItion of ~ 
234, 235-36, ~31-38, 239> :245, 
246, :247, 259. 260, Ui3, 266-
67. ~70. 29Q, 299-3QO, 3Il, 
3Ia. 339-43. 346, 341, 349> 3SI , 
35~, 359> 379, '3&4-8s, 386, 
38'7-89, 389-90. 

Half-an-Hour discussion rt sa1c of 
Soviet publlc:ationa on Railway 
platforms. ~o3~, ZOJ6. 

Motion for Adjoumment-
Ban on entry of lDdian nationals into 

PortufucK tenitoriea. I.-
Motion r, flood situation in India. 

J62S, 1626-27, 1627-:tS. 1629, 
16r)o. 1631-32. 16S8. 

RetoIudoft re enhlmcemc:m of cxpott 
duty 01'1 rice, rice ftour etc. 1066-<0 
''}OJ 10140 108,. 1088. 

RaohIdoa rt export duty on GroImd· 
DUt oil. II II. 



DmEX TO DEBATES-PART II, 7TH SESSiON, 1954 33 --_ ....... __ .. _--_._.-------,.--
MORE SHIll S. S. -..td . 

Special Marriage Bill-
'.' ·Motion to consider. 804-12. 

Consideration of clauses 
1145-46, 1148, 855-56, 863-64, 810, 
875-77, 878, 913. 918, 962, JI41-48, 
Il58, 1161-62, 1193, 1195, 120], 1204, 
1206-08, IZ36,1239-43, 1282-83. T284, 
1285. 1z86, 1287, U93, 1319, 171B, 
1719, 1722, 1725. 1766, 1768, 1774, 
1776, 1777, 1801, 18r8, 1831, 1864, 
1873, 1879, 188z, 1883-114, 1891, 
1915-16, 1921-22, 1923-30, 1942, 
1967. 2004, zoo8, %009. 2010, 
20n, %015,2016, 2024, 2025, 2077, 
2087, %094, 2111, 2114, 2u8. 

Motion to pass, as amended. 2180. 

UntOUChability (Olf_) Bill--
Motion to refer to Joint Committee. 

409, 410, 415, 436. 
Amendment to circulate. 415, 436. 
Amendment to refer to Select Com-

mittee. 436. 

MOTION(S}-
_,e ftood situation in India (Svb-

.titutl Motion adopted.) 1526-
1634. 1656-60. 

_ re International Situation. (Sub-
slitut, Motion adopted). 3672-3812, 
3820-3905· 

_ rl. Service Rules. 3571-3650• 

MOTION(S) FOR ADJOURNMENT-
AUege4i 'lathi charge at auction in Lajpat 

Napr (DeUu) (eo-nr fDitlrlWd). 
2469, 2599"'2601. _ r, arrest of Goa Liberation Satya-
grahis. (Com"" witlrMl4). 21. 

Arrival of volunteers into Goa 
from Brazil and Spain. (ConI"" 
withMId). IOSI-52 • 

_ Ban on entry of Indian Nationals 
into Porruguese territories. (Consent 
fDithMld). 14-15. 

. BaIIk Employees' strike. (Com"" with-
Mld). 2995-98• 

_ Brutal kiIIina by PortUgUese Forces. 
(Qmsellt flJi,hlulil). IS· 

_ Detention of Satya81'ahis in Portu-
gues Territories in India. (Corum' 
fllitlWld). 19-21• 

Firing of t~-gas shells in Calcutta 
on anti-cow slaughter dcD!.onstrators. 
(Com",t fDitlrJuld). 1638-39. 

_ ,.. Floods in Bihar, Assam, West 
Benp! and Uttar Pradesh. (CoII-
HIli ~ 15-190 

--r, Guarantee to maintain special c:ul-
~ poeition of Goa, (Cotruru 
u>iJ/tlldil). 15. 

_ HuaSsmeDt of Cylonesc Indians. 
(Cons,," wWtheltl.) 1052-53. _ r. Hoiating of Pakistani Flag at 
NiJ,amabad. (eo-nt fIIilhJwl4). 2" 
%2 • 

.. _._._._-_.' , ...•.. _ .. --::-. 
376 LS.-s· 

~--. ---_._--------,----
MOTION(S) FOR ADJOURNMBNT-

contd. . 
-- re Hoisting of Pakistani Flag in 

Indian t~rrit0!l on the last Indepmd-
eua: Day. (Coml/lt withheld.). 14-

-- re Modification of decision of Labour 
Appellate Tribunal on Bank Disputes 
by Government (Cons"" witJW/d.) 
319-Z0. 

-- re. Prevention of SatyagUahis from 
enter1Dg Goa. (ColllmtwithhOd). 21. 

Proposed ~e by insurance employees 
(c"",,,,, ruahlreld). 3495-97. 

-- r, Riots at Mathura. (Consent Mrh-
/reid). 21. 

Situation in Travancore-Cochin r,. 
Transport Services. (Cor/sent with-
held). 529-30. 

MOTOR CAR (S}-
Officers of ParliJunent (Advances for 

Motor-cars) Rules, 1953-Laid on 
the Table. zn 

MUKERJEE, SHRI H. N.-
Business of the House-

Point of order r, variation in the Al-
location of time order. 1635-38, 16S4-5S. 

Constitution (Third Amendment) Bill-
Motion to refer to Joint Committee 

and amendments to circulate, and 
to mer to Select Committee. J66I. 

Motion to pass. 
2969-74· 

Diecussion r, Government Order modi-
fying decisiOn of Labour A.ppellate 
TribllD8l on Bank Disputes. 
567-77. 60S, 607. 608, 616. 

Half-an-hour Discussion reo Allegations 
of corruption against the Deputy 
Shipping Master, Calcutta· ron. 
3650-56. 

Half-an-hour Discussion re sale of Soviet 
publications on Railway pJatfOmls. 
2035, 2039. 2040· 

Motion for Adjoumment-
BaoIt employees' strike. am • 

2998· 
Motion re flood situation in India 

1538-39,. 1581-90. 1659. 
Motion reo International Situation. 

3728-40 • 
Resolution re. security of service to Gov-

ernment employees. 3127-32. 3133-
40-

Special Marrlaie Bill-
Motion to consider. 788-94. 
Consideration of clauses. 895, 1209-1:1, 

UII, 12l2, 2145, 2166. 
Motion to pus, as amended 2201-

10. 
MURTHY, SHRI B. S.-

Administration of Evacuee Property 
(Amentment) Bill-
Motion to consider and amCDd-

DWltS to circulallC aod. to refCK • 
Select Committee. 3ZiI.Q. 
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l\-t~~;:-~J ;-~~~td. --- --"-' ';N~~i at~~ to canal'~:t:S-~i:~:-
Business of the House- 6 

Motion Te allocation of time. 1351. .p31-~ . 
Motion r~ International Situation. Five Year Plan Progress Report for 1953-54 

-Laid on the Table. 3669. 
3.767, 38:%7-z8, Motion re flood situatioo in India. 1526-

Resolution re. enhancement of export 3S, 1549. JSOO, 1619-~6. 
duty on rice. ricc Hour etc. 1083, Report of Mahanadi Bridge Committee 
108S-86. --Laid on the Table. 3669-70. 

Special Marti. Bill- Stllte\Dent re floods in the CoUntry. 
Consideration of clauses. 90~, 1191, 95 1-58. 

IZ90, 1303· . 
Untouchability (Offences) BiI1--

Motion to refer to Joint Commiltee and 
amendments to circulate and to 
refer to Select Comminee. 736. 

MUSAFIR, GIANI G. S.-
Food Adulteration BUl-

. Motion to consider as reported by 
Select Comminee. 82-93. 

MUSUM WARPS BILL. 19SZ-
S", under "Bill (5)". 

N 

NAHAN FOl.JNDRY LIMITED-
F~ A~u ru~ --, Nahan 

[or the ~ ended the 31st Match, 
1954-Laid on the Table. 3817. 

NAIDU, SHRI NALLA REDDI-
Conviction of -. 204S. 
Release of -- from Jail. )818. 

NAIR, SHRI N. SREEKANTAN-
Dcnumds for Supplementary Grants 
~-A1Jain-

Motion to reduce the Demand-
IllVolvemcot in Indo-Cbina Sett1e-

ment 3446. 
Pay and termS of appointment of offi-

o:r& and staff fui-lDdian Delep-
lion to 1nterDalu-I Annistice 
Su~rvisory Commitsion in Indo-
Clina. 3438, 3446-47· 

Induttries-
Motion to reduce the Demand-

IndUBtrial Development Corpora-
tton and mmner in wtdcb it is 
proposed to bring IDlo being. 
3380, 33&4-86. 

Loans and AdVllDOet by the CentraI 
Government-
Motion to reduce the Demand for 

UlaIls to Meun. AnIl Pioducrs 
Ltd. 3381. 

Prop<IICd Indian lnsdustrial 
InveRment Corpozuion in respect 
of its relation to U.S. ClPitalists. 
3380-81, 3386-88. 

NANADAS, SHRI-
Dhplaced Penont (Compenlatton and 

ltehabllitation) BiD-
Consideration of c:IIuses. 7.777. 

NARASIMHAN, SHRI S.V.L.-
Special Marriage Bill-

Con$ideration of clauses. %05Z, 
2053, ~4, 7.134· 

NARASIMHAN, SHRI C.R.-
Pood Adulteration Bill-

Considerwtioo of dautel. 7.51, ~56, 
265, 3S3-84, 38S, 386. . 

Indian Tariff (Amendment) BiU-
Motion to coosider. 2607-08, 26tl. 

Special Marriage Bill-
Consideration of danscs. 876, 895 

NATHWANI, SHRI N. P.-
Special Marriage BiD-

Consideration of dausea. 1710> 1793, 
1801, 11I~-13, :U34, ~I35, ~136. 

NAYAR, SHRI V. P.-
Calilng attention to "trike in Harners & 

Saddlery Factory, Kanpur. 530. 
Central Ezcises and Salt (Amendment) 

Bill-
Motion to consider and amendmerlt 

to circulate. 1513. 
Motion to pass. 2531. 

Constitution (Third Amendment ) Bill-
Motion to mer to Joint Cotmnittee. 

1665. 
DemandI for Supplementary Grants, 

I9S4-SS· Loans and AdvllllCCS by the Central 
GovemmeDt-
Motion to re4uce the Demand-

Loan to Messrs. Atual Products 
Ltd. 3410. 
Proposed Indian Induatriallnvestmmt 

Corporation in respect of its relation 
to U.S. Capitalist8. 34011--14. 

GIlVemment of Part C States (Amend-
ment) Bi1I (by -)-
Motion for leave to iDtroducc. 98(>. 

Half-cn-Hour-DiICUl$ion 1'11: _ of 
Soviet pUbW:atiODli on Railway 
platforms. :1026-3%. 

Indian Tariff (Amendment) BiB--
Motion to <XlIISider. 2Sb, 2587, 

2589-95, 2614, 2615. 2616. 
Consideration of clauses. 26u, Z61S. 

2626, 263(1. 
Motion to pass, .. amended. 

2633· 
Indian Tari1f (Sec:>nd Amendment) BiU-

Motion to COIlIider and IIDICl'Idmcnt to 
circUlate. 291l1-26, 2927. ~33. 
J049, 3OS7. 3073. 307S· 

._---." .. _-_._---------- --------._--
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NAYA~, SHRI V. ]'.-ecl1ld. 

Con5idcration of clau5eli. 3152-59, 3160-
67, 3175. 3176. 

Motion to pass. 319<), 3193, 3197. 
Motions reo Service Rules.-

3571, 3576-84, 3585, 3647, 3649. 
Special Marriage Bill-

Consideration of clauses. 2118. 

NEHRU, SHRI JAWAHARLAL-
. Business of the House. --

Allotment of time for various 
important subjects. II-Xl. 

Change in timings of sittings. 1252. 
Chandemagore (Merger) Bill-

Motion to consider and amendment 
to circulate. 2554-60. 

Consideration of clauses 2564, 2565. i 
2~66, 2568, 2569, 2571, 2572. I 

Constitution (Third Amendment) BiI1- .1 
Presentation of Report of Joint . t 

Committee. 2467. I 
Demands for Supplementary Grants' I 

1954-55- I External Affairs-
. Motion to reduce the Demand- I 

Involvement in Indo-China Settle-
ment. 3453-55. I' Pay aod terms of appointment of 
officers aod staff for Indian Dele-
gation to International Armistic~ 
Su~rvisory Commission in Indo-
China. 3455-57. 

DiSplaced persons (Compensation and 
Rehabilitation) Bi1:-
Motion to ool16ider, as reported by 

Joint Committee. 2730-31. 
Motion for adjoumment-

Detention of Satyagrahis in Portuguese 
territories in India. 19. 20. 

Floods in Bihar, Assam, West-
Bengal and Uttar Pradesh. 16, 
17-18. 

Motion re ftood situalion in India. 
1657. 

Motion ~c International Situation. 
3672-97, 387:1-3901. 

Motion~ reo Service Rules. 3584-91. 
Prime Minister's statement on Inter-

national affairs. 2:ZO-31. 

Special Marriage Bill-
Consideration of clauses. 1212, 

1855-6::, 2064-71 . 

Statement showin{! s~ry of rec:om-
rnen<iations of Estimates Committee 
made in their Ninth Report and 
Government action etc., th~ 
-Laid on the Table. 3814. 

'.EHRU, SHRIMATI UMA-
Food Adulteration Bill--

Motion to consider as reponed by the 
Select Committee. 93-96. 

S~ MarrJqe BiU-
CoIWderation of dauses. 68~5 

NEIVELI LIGNITE MINES-
Demands for Supplementary Grants, 

1954-55- . 
Capital Outlay of the Ministry of Pro-

duction-
Motion to reduce the Demand-

Slow progress made by Pilot Project 
of Ugnite mines, South Arcot. 3491, 
3498-99, 350 1-<>4> 3509. 3510. 

NlZAMABAO-
Motion for adjoumment-

HOisting of Pakistani Flag 81-. 
(consent withheld.) 21-22. 

NOMINATION(S) TO COMMI'ITEE 
(S)-
Joint Committee for making Rules under 

Salaries and Allowances of Members 
of Parliament Act, 1954. 2045. 

NOTIFICATION (S)-
-- making amendments to the Ad-

ministration of Evacuee propertY 
(central) Rules, J9so-Laid on 
the Table. 951. 

-- making amendments to the Estate 
Duty Rules-Laid on the Tab!., 
219· 

-- Under Central Excises And Salt 
Act, 1944-Laid on the Table. 
3494-95· 

-- under Cinematograph Act. --
Laid on the Table. 9, 

-- under Indian Airaaft Act, 1934--
Laid on the Table. 949. 

-- under Indian Tariff Act, 1934. 
--Laid on the Table. 321' 

--under Insurance Act., 1938-
Laid on the Table. 631. 

-- under Mines and Minerals (Regu-
lation and Development! -Act, 1948 
-- Laid on the Table. 3670. 

- under salaries and Allowances of 
Ministerll Act, 19S:z--Laid on 
the Table. 1475. 

--under salaries and Allowances 0 
officers of Parliament Act, J953-
Laid on the Table. 217. 

-- under Sea Customs Act-
Laid on the Table. 8-9, 2315. 

Reports of Tariff Commission. n. 
continuance of protection to 
certain industries; and Government 
Resotntions, --00 statements 
thercor.- Laid on the Table. r639-41. 

o 
OBITUARY REFERENCE (S)-

Se~ "Death (8)". 

OFFICERS OF PARLIAMENT-
StJe "Parliament, officers of". 

OFFICERS OF PARLIAMENT (ADVAN-
cEs FOR MOTOR CARS) RULES-
_, I9S3-Laid on the Table. 217. -------
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OPINICN (S) ON BILL (S)-

Opinians on Indian Arms (Amelld-
ment) Bill, 1954- LaId on the 
Table. 530> 1901. :ngS. 36'71. 

ORDINANCE (S)-
Central Excises and Salt (Amendment) 

Ordinance. 1954-Laid on the Table. 
5-6. 

Indian Income-tax (Amendment) 1954-' 
Laid on the Table. 5. 

Industrial Dispute! (Banking Companies) 
CO!l,.nenc .. men~ of Decision 1954-Laid 
on the ·f'able. S. 
Issue,' -. U-13. 

ORISSA-
R&!ceipt of petition reo merger of Sereik.eIIa-
Khai~ with -- and suppres-
sion of movements apinst their 
integration with Bihar. 219-220. 

Other Capital Outlay of the Ministry 
of Food and Agriculture-
Demands for Supplementary Grants. 

1954-55· 3510-40. 
Motion to reduce the Demand-

Failure of Government to control 
and regulate eugar factories. 3512, 
3519-21, 352-2-25, 3540· 

Import ofmgar. 35u-17. 3519-27. 
3531, 35;13-39. 3~ 

Proper aupply of fertilizen to villa&-
en. 3512, 3530-31, 3539. 3540. 

Sugar import policy. 35U, 35U-
17. 3'::1-27. 3531, 3533-39,3540-

P 

PAKlSTAN-
~ altention to CimaI water' 

diaputes. 423-26. 

PAKISTANI FLAG-
Motion for AdjCJUrJlDlalt-

Hoisting of - at Ni7.amabad. (Con-
unt fDitMekI). 21-22. 

HoUting of -- in Indian territory 
on the last Independence day. 
(Ccmsem fDithlu1d). 14-

PALCHOUDHURY, SHRlMATI ILA-

J)ispW:c:d Penons (Compensation and 
Rehabilitation) Bi~ 
Motion to consider as, reported. by 

Joint Committee. 270%004-
Food Adulteration Bill-

Motion to consider as report ed by 
Sdect Committee. 140-42. 

Consideration of clauses. 297-98. 
Motion tW. Iaternationa1 Situation. 3750-

54-
Motions Te. Service Rules. 362,4-27. 
Special Mattiqe Bill-

Consideration of Clauses. Il70, II71. 
PANEL OF CHAIRM.BN-

Panel of CtWrme.n. 22. 

PANT.SHRID.D.- 4 
Centrll Excises and Salt (Amendment) 

Bill-
Consideration of clauses. 2524-

Spedal Marriage Bill-
Motion to consider. 782-88. 
Consideration of clauses. II70, II74, 

1175, 1176· 
PAPER (S) LAID ON THE TABLE-

Accounu of the Hinduatan Shipyard 
Limited for the period ended 311t 
March, 1954- 38J7. 

Addendum to Indian Administntive 
and Indian Police Servicetl (Pay) 
Rules, 1954- 2043. 

Agreements Bsecuted under the Reserve 
Ban).: of India Act. IOS3-54-

Amendment in Union Public Service 
CommillSion (Consultation) Regula-
tions. 2 I 7- 18. 

Amendments to Cinematogmph (censor-
ship) Rules. 10S3. 

AnImal Report of Damodar VaJJey 
Corporation <part Two). 314S. 

Annua1 Reports of Devel~ent <Amn-
c:ils for Heavy Chemialls (Acids 
and Fertilizen), IntenW-Cumbw-
don I!Dgjnes and Power-driven Pumps, 
and Iilcycle Industries. _4-5. 

Appropriation Aaxlunts (Civil) 12.So-il and the Audit Report, 1952 (Part 

AuJlied Il!Iancc Sheet andProJit and 
Loas Account of tbe 1lchabilitation 
FinIIncc Administration. )817. 

Balance-sheet of the Hind.ustan Cables 
Limited, Rupnaminpur for the 
period ended 3I1t March, 1954-
)817. 

Coir Industry Rules. 1954. 3. 
Commerc:iaI. Appendix to ApPJ'OllJia-

tion Accounts (Civil) 19s0-51 and 
Audit Report. 19S2. 134S. 

Conaolidated Statement showing action 
taken by Government on various 
asaurances, etC. given during the 
Seventh Session, 1954. 3669. 

Dcc:iaions on recommendatiollS comaiaed 
in Damoclar Valley Corpotation En-
quiry Committee Report. ~145. 

Declaration rll. assignlllCl1U l!1 lndo-
China. 121. 

Delimitation Commission FiDIl Order 
Nos. II, 12, and 13. 218. 

Delimitation Commission-Final Order 
No. 14- 843-44-

DelUnitation Commission Final Order 
No. I~. lIS). 

Delimitation Commi.aionFinaI Order 
No. 16. 2,466. 

Dentists (Amendment) Bill, 1954 (II f", 
paned by Rajya Sabha.). 84S. 

Drusa (AmcndmeIit) Bill. 19'4. 
(n passed by Rajya Sabha). 845. 

Evidence tendered before Select Com-
mittcc on Co1fee Market &:pamion 
(Amendment) Bill. 2873. 
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PAPERS LAID ON THE TABLE-ctmtd. 
Final Accounts oCthe Hindustan Machine 

Tools l.imited, Bangalore for the 
period ended 31st March, 1954. 
3S17. 

Final Accounts of the Nahan Foundry 
Limited, Nahan for the period ended 
the 31St March, 19~. 3817. 

First Statement showing action taken 
by Government on various sugges-
tions given by Members during the 
fifth Session, 1953. 260100Z. 

Five Year Plan Progress Repon for 
1953-54· 3669. 

Further notes exchanged between 
Government of Indb and Ponuguese 
Government. 219. 

Joint Statement of Prime Ministers of 
India and China. 6-S. 

Manipur State Hil4Peoples (Adminis-
tration) Rcgu1ation (Amendment) 
Bill, 1954 (as passed by Rajya Sabha) 
2S74-

Mines (Posting up of Abstracts) Rules, 
1954· 950 • 

Notes wilh Ponuguese Government 
reo Portuguese Possessions in India. 
121. 

Notification making amendments to 
Administration 01 Evacuee Property 
(Central) Rules. J950. 951. 

Notifications, making amendments to 
Estate Duty Rules. 2J9. 

Notifications under Central Excises 
. mel Salt Act, 1944. 3494-95. 

Notifications under Cinematograph 
Act. 9. 

Notifications under Indian Aircraft 
Act, 1934· 949. 

Notifications under Indian Tariff 
Act, 1934. 321. 

Notifications under Insurance Act, 
1938. 631. 

Notification under Mines and Minerals 
(Regulation and Development) Act, 
1948 .. 3670. _ 

Notifications under Salaries and 
Allowances of Ministers Act, 1952, 
1475· 

Notification under Salaries and Allowances 
of Officers of Parliament Act, 1953. 
217. 

Notifications under Sea Customs Act. 
8-9, 2315-

Officers of Parliament (Advances for 
Motor-Cars) Rules, 1953· 217. 

Opinions On lndian Arms (Amendment) 
Bill, 1954- 530, 1901, :u8S, ~671: 

Order, and Statement reo modification 
of decision of Labour Appellate 
Tribunal on appeals apinat Award 
of All India Industtial Tribunal 
(Bank Disputes) (Sastry TribUDal) 
:nS-19. 

Ordinancea promulgated after Sixth 
Session, 1954. 5-6· 

Proceedings of Thirteenth Session of 
Indian Labow: Confermce. 950. 

i 
I 
I 
J 

I 
I 
I 
\ 

\ 

\ 

PAPERS LAID ON THE TABLE-contd. 
Railway Stores (unlawful POSIe8Sion) 

Bill. 1954 (as passed by Rajya Sabha) 
84s. 

Replies to memoranda reo Demands 
for Grants (Railways) 1954-'15. 
9-10, 121. 

Report and Statements reo Rehabili-
ution Finance Administration. 
3494· 

Repon of Mahanadi Bridge Committee 
3669-70 • 

Report of Pharmaceutical Enquiry 
Committee. 2995. 

Repon of Press Commission Pan I, 
1954- 10. 

Repon of Spices Enquiry Committee. 
3493· 

Reports of Tariff Commission re. 
continuance of protection to electric 
brass lamp holders preserved fruits, 
sheet glass, bicycle, antimony, cotton 
and hair belting and ::ocoa powder 
and chocolate industries ; and G0-
vernment Resolutions, Notifications 
and Statements thereon. 1639-41. 

Report of Tariff Commission reo protec-
tion to Bichromates Industry and 
Go'lemment Resolution. 3-4-

Report of Textile Enquiry Committee-
:Laid on the Table. 3670. 

Report on Central Silk Board. 4. 
Repon on continuance of protection 

to hurricane lantern industry ; and 
Ministry of Commerce and Industry 
Resolution. 427. 

Report on SmaIl Industries by Inter-
national Planning Team of Ford 
Foundation and Government Reso-
lution. 5. 

Reports reo Central Sericu1tura1 Re-
search Station, Berhampur. 3-

Rules for the GeneraI Conduct of 
business and Procedure in Revenue 
Courts of Ajmer. 1346-47. 

Rules for the prevention of unIawfu1 
possession of Telegraph wires. 321. 

Rules relating to all India Services. 
1345-46, 1901-02. 

Second Annual Repon of the Sindri 
Ferti1i2ers and Chemicals Limited 
for the year ended 31St March, 1954. 
3817. 

Sixth Annual Repon of the Industrial 
Finance Corporation of India. 2602 

Statement No. II showing action taken 
by Government on various s~
lions made during lhe Fifth Session, 
19S3. 3669. 

Statement of cases where Lowes 
tenders have not been accePlCd by 
India Stores Departments, London. 
2995· 

Statement n. Correction of Answer t() 
Starred Question. No. 2130 asked 
on 29th April, 1954- 3494-

Statement reo Steel Project. 3814-16. -----------------
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PAPERS LAn> ON mB TABLB-c:otitd. PATASKAR, SHRJ-
SlBtflmeftt ahawiDg Bills puscd by the Administration of EVlIL'U« Property 
'~"~~mcia- . dwing the (Amendment) Bill-
SbltJi":'S"FP'h 19j4an.daatDted to Consideration of clauses. 3294, 3298-
by the PkSi'dmt. 1-3- 3300. 

, ComnUnre on Subordillitte Legi&lation-,-
Statement showing ;;ummary of recom- PresentAtion of Secoo.d Report. 3671. 

mendations of Estimates Commit- r~~_:es Bill-
tee made in their Ninth Report .............. u 
and Go\'ernm~t action etc., thettOn. Extension of time for presentatiotl of 
3814- Report of Joint Committee. 122. 

Summary of Proceedinp of the Second Constitution (Third Amendment) Bill-
Session of the Industrial Committee Consideration of clauses. %954-56, 

r_-t 6 %957, .1958. on ....,..""'. 2 01. Displaced Persons (Compepntion and 
Supplementary Statements Nos. XVIII, Rehabilitation) BiII-

XVII, XVIt, XII. VII and II Showing Motion to consider as reported by Joint 
action taken 'by Govcmment on Comminee-2648. %6S2. 
"arious a~swances, etc., given dur- Estimates Committee-
ing the Fint Sewon, J952• 5e(;ond Presentation of Tenth and Ek~'enth Session. 195'2, Third Session!. 1953, 
Fourth Session, 1953, F"tftb ~sion, RtpOm, 3671. 
1_953 and Sixth Session, 1954 rctpeC- Indian Income-tax (Amendment) Bill-
tively, 321-:12. Consideration of clauses. :1421-27. 

Supplementary Statements Nos. XIX, Nomination of--011 Pane! of Chair-
XVlII, XVIII. XIII, VIIl and III S~ ~ Bill-
showing action taken by Government Consideration of clauses, .758.71,1866, on al!lllJr.lJlCes etC. given during 
Fint Session, ]9~, Second Session 1874, 1895-96, 1932, 1933, 1948, J949. 
19s:a, Third Session, '1953> Fourth 1950, 1951,. 1954, 1967, 2012-17, 2100, 
Sess.ion, 1953, Fifth Session, 1953 :1107· 
and Sixth Session, I9S4 respectively. PATEL, SHRlMATI MANIBEN-
J9S0-5 I . Speci~ Marriage Bill-

Su~!ementary Statements Nos. XX, Motion to pass. as amended. 2Z13-
XIX, XIX, XIV, IX and IV showing 16 • 
..mon taken by Government on Women's and Children's lItstitutiom 
AlSIIllIncelI, Promises and under- l..Iecensing Bill (by Shrimati· Manibcn 
takings given during Pint Scsaion, Patel)-
1952. Second Sessioa. 1952, Third Motion to coosider. 1040"41, 1042· 
Ses$ion, 1953, Fourth Scuion, 1953, "ATIL SHRI KANAVADE-
Fifth Session" 1953 and Sixth Session, r , 
1954 respectively. 1641.42- Motion rc International Sitwltion. 

3702-03. 3707· 
Supplementary Statement Nos. XX, Spc:cial .Marria&e Bill--

XV, X and V showiIlJt action taken Consideration of clauses. Il31-34. 
by Government on vanoua assurances. un 
etc., given during the third ees&ion, PATIL. SHIll SHANKARGA A-
19'3, FoUrth Sem.on. 1953, Fifth Special ~ BiII-
Session, 1953 and Sixth Sessjon, Consideration of claull:S. 1980-81. 
1954 respectively. :l601. PATNAIK, SHRI U. c..;... 

Supplementary Statements NOI. XXI, Motion TD fiood situation in lallia' 
XX, XXI. XVI, XI and VI showing 1536-37, 
action taken by Government on Opinioo5 on Indian Arms (Amendntcnt) 
various IIS'SUI'lIJlceS etc, given during BiU, 1954-Laid ,m the Table. 530, 
the First Session, J952, Second 1901, :uSS, 3671. 
Session. 1952, Third See$ion, J953, Prevention of corrupuon ·(ArnendmenI) 
Fourth SuUon, IC)53, Fifth Setsinn Bill. (by--)-
and Sixth Session, J954 respecti'Vely. Motion for leave ro iD1l'<Xluoc. .2.259. 
3669· Pension5 (Amendment) Bill {by Dr. N.D. 

Tdeax'aPb Wirea (Pcnnissio.a for Sale Kbare>-
and Parcbne) Rules, J954- 3:11. SSt under "HiD(.)", 

PARLIAMENT, OFFICERS OF-
NOOficati<:ln UlIder Salaries and A1Iowan-

ces of Officers of ParliamenT Act, 
1953- Laid on the T.ble. 217. 

Of!iom of Pmirunmt (Ad"lUlCe$ for 
'Mofor..QlrR) Rub. 1953- Laid on 
the Te.bk.111. 

PETITION (S)-
Presentati<m (If a -- r~ Coffee ~t4' 

Expanllion (Amendment) Bin. 423. 
Presematkm of a -- Til DINoT}' Resttaill, 

Bill., 19S1 (by Shrimafi . .Jayathtj 
Raij!) • and Re8traint of DQwry 8m, 
19!§a (by Shrimati Renu Chakravlrtty). 
.r88. . 
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PETITION (S)-con/d. 
Presellration of 11 -- re Special Marriage 

Bm, 1954. 951.. \ 
Receipt of a -- re duplicate allot-

mem of residential accommodation 
to displaced persons. 219. I 

Receipt of a -- re floating of 'Tax 
. Evaders Loan' t,1 unearth the hidden . 

money of taX evaders. 2.19-20. 1 
Rtceipt of _ re Indian Tariff (Second I 

Amendment) Bill. 2.187. . 
Receipt of &-- re merger of SeraikeUa- I 

Kharswiln with Orissa and Suppres- I 
!ion of movements against their I 
intepation with Bihar. 2.19-22.0. 

Receipt of a --re restrictions with I 
regard to crossword puzzle schemes. 
2.19-2.2.0. 

PHARMACEUTICAL ENQUIRY COM- I 
MITTEE- I 
See under "Committee(s)". 

PILLAI, SHRI TIIANU-
Demands for Supplementary Grants, 1954-

55-
Miscellaneous Departments and Ex-

penditure under the Ministry of 
Home Affairs. 3471-75. 

Motion re International Situation. 3868-
72.· 

PILOT PROJEct-
Demands for Supplementary Grants 

~4-SS-
i~ Outlay of the Ministry of Pro-
ctlOO-

Motion to reduce the Dcmand-
Slow progress made by ~ of lignite 

mines, Soutb Arcot. 3491, 3498-99, 
3501-04, 3509, 3510. 

POCKER SAHEB, SHRI-
Kazis BiD (by Shri Kazmi)-

Motion' for leave to introduce. 2.2&', 
2.261. 

Special . Marriage Bill-
Consideration of clauses. 1737, 1744-51, 

1874-75. 

PORTUGUESE POSSESSIONS IN 
Ll\ffiIA-

\ Further notes exchanged between-
Government of India and Portuguese 
Government-Laid on the Table. 219. 

Motion for Adjout1lJMnt-
Arrest of Goa Liberation Satyagrahis 

(Comenr ,viIhMld). 21.· 
Arrival of Volunteers into-- from 

Brazil and Spain. (Consmt withheld). 
]051-52.. 

Ban on entry of Indian nationals intO 
Portuguese territories. (Conse," with-
luld). 14-15. 

Brutal killing by Portuguese Forces. 
(Gansen/ withheld). 15. 

. Detention of Satyagrahis in P~guese 
territories in India; (CtmsenlI01lhbeId.) 
19-21• 

PORTt}GUESE POSSESSIONS IN 
INDlA"':"contd. 

Guarantee to maintain special cultural 
position of Goa. (Con..ent withheld). 
15· 

Prevention of Satyagrahis from entering 
Goa. (Consent withhek/). 21 • 

Notes with PortugUese Government re 
-- Laid on the Table. 121. 

PRABHAKAR, SHRI NAVAL-
Untouchability (Offences) Bill-

Motion to refer to Joint Committee. 
408. 

PRESERVED FRUITS INDUSTRY-
Report of Tariff Commission re conti-

nuance of protection to -- ; and 
Government Resolntion, Notification, 
Statement thereon-,-Laid on the Table. 
1639. . 

PRESIDENT'S ASSENT TO BILLS-
Statement showing Bills passed by the 

Houles of Parliament during the 
Sixth Session, 1954 and assented to 
by the President-Laid on the Table. 
1-3· 

PRESS (OBJECTIONABLE MATTER) 
AMENDMENT· BILL. 1953-
See under "Bill (5)". 

PRESS COMMISSION-
Report of the Press Commission Part 

I, t954-Laid on the Table. 10. 

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL (by Shri U. C. 
Patnaik}-

, See under "BilIes)". 
PREVENTION OF DISQUALIFICATION 

(PARLIAMENT AND PART C 
STATE LEGISLATURES) AMEND-
MENT BILL-
See under "BilI(s)". 

PREVENTION OF FOOD ADUL TE-
RATION BILL, 1954-
See under "Bill (~)". 

PRICE(S)-
Discussion re fall in prices o( fOod and 

agricultunll rIiW materials. 3543-71. 
PRIME MINISTER (S}-

Joint Statement of --. of India and 
China-Laid on the Table. 6-8. 

PRIVATE MEMBERS' BILLS AND 
RESOLUTIONS, COMMITTEE ON-

Presentation of Tenth Report 0(--. 
3:!2. 

presentation of Eleventh Report of-. 
12.47· 

Presentation of Twelfth Report of the 
--. 272.9· .. 

Pre6entation of Thirteenth Repon of 
'31 .. 8. -------
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PRIVATE MEMBERS' BlU.S AND 
RESOLUTIONS, COMMITTEE ON 
......:OllIff. 

Motion re Eighth Repon of tM -

~~:¥Cnt~~n of the -(Adopt-
ed). 465-66, 

Motion n Eleventh Repon of the--
(Adopted). 141%. 
Moden re Twelfth Report of.-
(Adopted). 3080-8J.' 

PROFIT AND LOSS ACCOUNT-
Audited Ballmc:e Sheet and --, ,of ~e-

babilimion Finance AdmiDistratlOD 
-Laid an tM Table. 3817· 

PROGRESS REPORT (S)-
S~ "Report (a)". 

PROHIBITION OF MANUFACTURE 
AND SALE OF VANASPATI BILL 
(BY SHRI JHULAN SINHA)-
See UDder "Bill (5)". 

PROTECTION-
Reports of Tariff Commission re conti-

nuance of - to dectri<: bIaSS 
lamp holders, preserved fruita, sheet 
gIaBs, bS andmooy, aman aod 
hair be' and c:oco& powder 
and Ie Industries; and-
Governmem Resohttiom, N~ 
lions and StatementS ther'eoD-Laid 
on tM Table. 1639-41. 

Report of Tariff Q:muniJsion re protec-
tion to Bichromates Industry and 
Government Resolutioo-Laid 011 the 
Table. 3-4-

Repon on continuance of -to .h1;Uri-
cane lantern industry, aod Minim"y 
of Commcrc:e and Industry Resolu-
OOD.-Laid on the Table. 427· 

PUBUC ACCOUNTS COMMITfEE-
See under "Committee (I)". 

PUMPS. POWER-DRIVEN-
Ammal report of the Devdopmcnt 

Council for Interna1--Combustion En-
gines and -Laid on the Table. 
4· 

PUNNOOSE, SHRI-
PIt!IICDUtioD of a petition 'It CoflCe 

Market Expansion (Amendment) Bill. 
1954- 423· 

Resolution re ntiODalisation ~ 
pIamIed in textile and Jute Joduatrics. 
509-24· 

PURCHASES OF FOODGRAINS-
Demands for Supplemental}' Grants, 

19S4-5S-
Motion to reduce lhc 1>Qmands. 3S1o-

4O.BuiJdma up of a Cea.tI'Il racrve of 
foodgraim, 3511, 3539· 

PurchIIe of rlc:e from Burma. 3sn, 
3517-19 3SzS..30. 3539· 

I Q 
QUESTION(S) AND ANSWER(S)-

\ 

Correction of answer to Starred Que.tion 
~2323-A asked on 7tb May. 1954. 

Correction of answer to supplementary 
question on Starred Question No. 
406• 843. 

CorrectiOll of answer to supplementary 
I question on Starred Question No. 

1874 asked on 19th April, J954. 
10S4. 

Statement rl corrcc:tion of auswer to 
Starred Question No. 2130 ubd on 
29th April. 1954-- Laid on the Table 
3494· 

R 
RACHlAH. SHRI N.-

Untouchability (Offcnc:ea) Bill-
Motion to refer to Joint Committee 

IDd amendments to circulate and to 
refer to Select Committee. 459-6S. 

RADHA RAMAN, SHRI-
Food Adulteration Bill-

Motion to p8$S 88. amended. 397-~I: 
Re9olution r. ~ of a H1I1di 

Law Commilllion. 3103, 3IZS. 
RAGHAVACHARI, SHRI-

Business of the House-: 
Motion re. alloaItion of time. 1349. 
Point of Order reo variation in the Allo-

cation of Time Order. 1649-~o, 
CoauniIIee on Private Members Bills 

and Resolution&-
Motiun rl. Eighth Report. 2254. 

Constitution (Third Amendment) 
BiU-
MotiOll to refer to Joint Committee, 

and amendments to cin:ulatc and to 
refer to Select Committee. 1371, 
1486. 1489, 1495. 1665. , 

Motion to consider, 88 reported by 
Joint Committee. 2854-6+ 2869, 
2878· 

Cooaidcration of clauses. 2942. 
Food Adulteration BiIl-

Consideration of clauaea. J8S, 186, 
195. J96, 197, 205, 240-41, 248-49. 
27',216. 271-78, 279, 338-39, 367-68. 
.377-78. ......... ' , 'India MObOII rI. ....."... BltUatJon 111 • 

1627, 1630-31. 
Resolution reo expon duty on ground-

nut oil. 1101-06, JJO§). 
Resolution rl. rctervation of procluction 

of all _'lIS and dholi4s for handloom 
industries. 483-84-

SpcQal Marriage Bill-
ConsidemiOD> of clause&-

854-5', 871, 878-79. 8b. 889-90. 9J8, 
948, IJ26-28. J208-09, 1221-22, J695, 
J88" ISgI. 2050, 2051, 2OS2, %JII, 
2125-26, %128, 2129, 2J30. 2I34, 
2J36, 2144, 2145, 2151, 2153-S4 
215S, 2156, 2157-58. • 

Motion to pass, as amended. ;116 
2169"73· ,--------,--,-,,-,---,---_ .. _-
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RAuHAV~, SHRl-~ 

Hindi Name Boards. 958. 
Resolution reo enhancement of expon 

duty on riCe, rice flour etc. 1078. 
Special Marriage Bill-

OmMderation of clauses. 2101-02. 
RAGHUBIR SAHAI, SHRI-

Calling attention to canal waters dispute. 
~3· 

Won.en's and children's Institutions 
Licensing Bill (by Shrimati Maniben 
Patel)-
Motion to consider. 991-95. 

ItAGHUNATH SINGH, SHRI-
MotIon reo International Situation. 

369S. 
Resolution reo appointment of a Hindi 

Law Commission. 3103, 310S-II. 3119, 
3125. 

Resolution rl reservation of produc-
tion of all sarees and dhoties for hand-
100m industries. 466-69, 509. 

Women', and Children's Institutions 
Licensing Bill (by Shrimati Maniben 

. Patel)-
Motion to consider. 1018-21. 

RAGHURAMAIAH, SHRI-
Business of the House--

Point of Order reo variation in the 
Allocation of Time Order. 1647-48. 

Committee on PetitioD&-
Presentation of Fourth Report. 3818. 

Constitution (Third Amendment) Bill-
Motion to consider, as reported by 

Joint Committee. 2832-36, ~, 
Ul49· 

Motion reo flood situation in India 
1629- I 'anaI S' . Monon r4. nternan ltuanon. 3705, 
3715-24-

Motion reo Service Rules. 3571-72, 
~595-97, 3650. 

Special Marriage Bill-
Consideration of Clauses. 861-63, 864-

877, 914, 2076, 2081. 
Motion to pass, as amended. 2217-:21. 

Property 
RAHMAN, SHRI M. H.-

Administration of Evacuee 
(Amendment) Bill-
Motion to consider and amendments to 

circulate and to refer to Select Com-
tRiuee. 3215-30, 3263. . 

Disp1aced Persons (Compensation and 
Rehabilitation) Bill-
Motion to pass. 2794-98;2799,2800. 

RAILWAY(S)-
Replies to memoranda reo Demands 

fot Grants,-1954-5S-Laid on the 
Table. 9-10, 121. 

~ILWAY ACCIDBNT(S)-
Statement rl. -- near Yashwantpur 

in Hyderabad State. )66)-68. 
Supplementary Statetru:t1t reo -- near 

Yaehwantpur in Hycierabad State. 

RAILWAY BOARD-
Statement reo reconstitution and '"or-

ganisation of-. Z999-)OCJO. 
RAILWAY PLATFORMS-

Half-an-hour Discussion 1'1. sale of SoviCl 
publications on --. =6-~. 

Railway Stores (Unlawful Posaeaaion) 
Bill, 1954 (as Pasaed by Rajya Sabha)-
See under "Bill(s)". 

RAJ BAHADUR, SHRI-
Amendments to Cinematograph (Censor-

ship) Rules-Laid on the Table. lOS), 
Correction of answer to Supplementary 

Question on Starred Question No. 
IS74 asked on 19th April" 1954-
1054· 

RAJABHOJ, SHRl P. N.-
Central Excises and Salt (Amendment, 

Bill-
Motion to consider and amendment 

to circulate. 2SoS-II. 
Demands for Supplementary Grants, 

1954-5S. 3382 . 
Disp1aced Persons (Compensation and 

Rehabilitation) Bill-
Motion to oonsider, as reported by 

Joint Committee. 2682, 2686, 
2704-10. 

Consideration of clauses. 2n3, ~77S-
77, 2778. 

Indian Income-tax (Amendment) Bill-
Consideration of clauses. 2435-311, 

Moti~' reo flood situation in India. 
1617· 

Motion re. Intemational Situation. 
3700, 3791-96. 

Motion reo Service Rules. 3622, 
3624. 3631, 3639, 3~8 .. 

Reso1ution reo financial SId to Assam 
for repairing damages caused by 
floods. 3Q9<r91. 

Special Marriage Bill-
Motion to pass, as amended. =8-31. 

Untouchability (Offences) BiU-
Motion to refer to Joint Committee. 

408, 409. 413. 
RAJYA SABHA-

Message from - agreeing to the 
amendments made by Lok Sabba in 
the Special Marriage Bill, 1954- 3J46-
SO. • 

Message from - ~ WIthout 
amendment to the Adminisuation, of 
Evacuee Property (Amendment) Bill, 
1954, as passed by Lok Sabba. 
3932-)4. . 

Message from -- apeemgawitbout 
amendment to the Chndemagore 
(Me!:&et) Bill, 1954, u passed by 
Lok Sabha. 3146. . . t 

Message from - ap:ema WJ~ 
amcmcilnent to the ConstitutiOll· 
(Third AmendmeDt~ Bill, 1954.·' 
passed by the Lok Sabha. )670-71. 

3819-
- --_._----_.- -----.... -.---------~-.-~.---. 
376 L.S.--6. 



R.l\JYA SABHA-c:mul. 
Mesuae from- retumina the tndlln 

Tariff (~t). ~i1J. 1954. 
without recommeodatiOill. 3325. 
~ from - mumiaC the Indian 

Tariff (Second Amendment) DiU, 
1954 without recommendation. 3813. 
~ from - returning tbe 

AUdhya Bharat Taxes on Income 
(VaJidatioD)BilI, 1954 without re-
eommendation. 3932-33. 

RAM DASS, SHRI-
Special Mantage Bill-

CoD&idcration of claule5. 2133, 
2134· 

UDtouchabUity (~) ~ill- . 
Motion to refer to Jomr Committee 

and ameudmenta to citc:uJllte and 
to refer to Select Committee. ~. 

RAM SUBHAG SINGH, DR.-
Displaced PerIOIlS (CompeosatjoD aad 

Rebabilitation) DilI-
Motion to consider, u rcpocUd by 

Joint Committee. 27%4. 
c::.cmideration of claulles. 2783. 
MotiOill to pus. 2799. 

Food AdultmltiOD BiIl-
Motion to consider, as reported by the 

Select Committee. 44. 
MotiOill for Adjowmncal-

Arrival of volumeen into Goa from 
BtUIl IJtd Spain. (Cotsunl .wilhhtI4), 
lC)S2. 

Motion re, IUtematiODRI Sitwltioo. 
3699-3700, 3849,. 3850 • 3856-3862, 

Special Marriaec Bill-
CcmsideratiOill of 0auIc5. 923, 940, 

II 48, 1149, 11 58-60. 
Untouchability (OtJdlCe6) Bill-

MotiOD to refer to Joint Committee 
and amendment to c:in:ulatc. 415. 

Women', and Children', Jnatitutiaaa 
Lio:eo&ing Bill {by Shrimati Manibcn 
Patdr-
Motion to comider. 997. 

RAMASAMI, SaRI M. D.-
Cbandemagore (MCIFf) Bill-

GoaIidera:ion of c1ause5. 2561-62, 
2563-65, ::1,66. 

RAMASWAMl, SHRI P.-
Untouchability (OffeDCeI) -Bill-

Motion to ·Tefer to Joint Committee 
lind amenc1menu to ciR:uJate and 
to refer to Se1ect. Committee. 642-46. 

RAMASWAMY, SHRI S. V.-
Chandemagore (Mergu) lIilJ-

Motion to amsider lind amendment 
to c:iIwlate. 2554. 

Committee on Private Member'. Bill. 
III1d ReIalutiom-
Motion re. E1chth Report. uS7. 
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RAMASWAMY, SHRI S. V.-co1Ild. 
Constitution (Third Amendmel1t) Bi~ 

Motion to cousider, as reported by the 
Joint Committee. %890. 

Food Adulteration Bill-
Motion to consider IS reported by 

Select Committee. 126-40. 
Conaidcration of c:lau1lCS. 184, 185, 

188, 1119, 190, 193, 19~h 208-09, 
%')9-210, 211, 2140 234, 260, %61, 270, 
288-91, 308, 309, 355, 371-72, 
376. 380, 382. 

Indian Tariff (Amendment) ~ 
Motion to amsider. 2580, 2581-89, 

2591, 2604, 2610, 2611, %613, 2614. 
Consideration of claullCS. 2618, 

2620. 2623-27, 26]2. 
Motioa reo IntematiOlllll Situation. 

3700. 
Motion reo Service Rules. 358]. 
Special Marriage BiD-

Consideration of c1aulICS. 1201, 11190. 

RAMNARAYAN SINGH, BABD-
BlJsiness of the House- ' 

Ownge in timings of linings. 1249. 
Central ExciICll and Salt (Amendment) 

Bill-
Motion to consider ~nd amendmc!:.t 

to circulate. 2483, 2515. 
Consideration of clauses.. 2~23. 

Ditplaced Penom (CompcnsatJoo and 
Rehabilitlilion) Bill-
Coosidmttion of clauJcs. 278ft 

Food Adulteration Bill-
Motion to coDlider IS reported by the 

Select Committee. 61. 
Motion to pan as amended. 395-97. 

Motioo re. Intematiooal Situall\lll. 3170. 
Resolution re. enhancement of export 

duly 011 rice, ritIC iIour etc. 1083-85' 
Special M~ BiI1-

ConsideratJO!1 of clauses. 1295-96, 
1784, 1898, 1911, 1944-45· 

Womml" and OUIdren's Institutions 
Uo:nsing BiU :(by Shrimati Mmiben 
Patel)-
Motion to Q)DIidcr. 1021-24, 10]6. 

RAO, DR. RAMA-
Business of the H~ 

Chanae iD timings of Bittlnas. 1252. 
Dcmmd. for Supplementary Grants, 

1954-55-
MiICdlancous Departments and ElI;peodi-

ture under the Ministry of Home 
AIIiIilt-

Motion to reduce the DemaDd-
Tenns of rcfcreoce of States Reorpni-

titian Comminlon. 3477-79. 
Other Capital Outlay of the Ministry 

of Food.. and Ap-icultlm>-
Motion to reduce the DemaDd-
Failure of Govemmcnt to COIltrol and 

regulll1e aug... factories. 3" 19-21. 
Import of supr. 3512, 3519-21.3521, 
3539. 3540-

RAO, DR. RAMA---u. 
Proper supply of fcrtilizen to viIJaFrs. 

Sugar import poliey. 3521. 
Purclwes of Foodgraina-
Motion to redua: tbe Demud-

Pun:baac of rice from Btmna. 351 J, 
3517-19, 3539· 

Food Adulteration Bill-
Motion to consi.da' IS repened by. 

Select Committee. 47-49-
Consideration of clauses. 272-140 27$. 

30 3004-
Half-an-hDur DiscuniOll reo sale of 

Soviet publicatiOfls Dn Railway 
platfonm. Z039. 

Motion reo International Situation. 
3797, 3H%7. 3850. 

i'=enllltion of a petition "'. Dowry 
Restraint Bilt, 1952 (by Sbrimati 
Jayashri Ralji) and Reatraint of 
Dowry Bill, 1952 (by Shrimati Renu 
Chakravartty). 2188; 

Preenllltion of a petition re. Speda I 
Marriage Bill, 1954. 951. 

Prohibition of Mumfacturc and SPle 
of Vanaspati BiD (by Shri }bulan 
Sinha)-
MOtion to consider. 2299. 

Special Marriage BiD-
Consideration of clauses. B9o, 1)28. 

933-35, II 78, 1214-17, 1222, 1264, 
1267-68, 1~7, Iz88-9O, 1342, 1696. 
1737, 1808, 1862, 1882, 1905, I~I, 
1957, 2049. z050, 2051, 2052, 20>53, 
Z1I5, 2 133, 21]4, 2135. ZI38-39, 
Z143. 2145, z146, 2148. 

Motion to pus, as ameodcd.. 21~'. 
Women's and Children', lDstituuons 

Lscens1l1g Bill (by Shmnatx Maniben 
Patel)-
Motion to consider. 10%7-28, 1031. 

RAO, SHRI B. SHIVA-
Grant of Leave of Absence to-. 

3612. 

RAO. SHRI GOPALA-
Resolution re. export duty on ground-

nut oil. 1094, IIII-IS. 

RAO. SHRI K. S.-
Umouchability (Offences) BiU-

Motion to refer to Joint Committee 
and amenwncna to circulate and 
to refer to Select Committee. 450-54. 

RAO, SHRI~SUBBA
Untouchability (Ottences) Bill-

Motion to refer to Joint CcrmDittce. 
and amendments to circulate and 
to refer to Select Committee. 737 . 

RAO. SHRt T.B. VITTAL-
Chandemagor:c (Merger) Bill-

Motion to pass, as amended. 2S?5. 
Demands for Supplemcutary Gnutt~. 

1954-55-
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RAO, SHRI T.B. VITTAl.--eOftui. 
Capital Outlay of the Ministry of Pro-

ductioD-
Motion to reduce the Demand-
Uving and working conditiont of wor-

ken in Government CoI1leries. 3491• 
3499-3500, 3509· 

Rettenchment in Government Co11lcries. 
3490. 3~OO-Ol, 3509· 

SlOW prosiesa made by pilot project of 
lignite mines, South Arcot. 3491, 
3498-99, 3509· 

Government Collieries-
Motion to reduce the Demand-
Mcrhod followed in computing cost of 

coal in Government collierics. 3490, 

Indian 3~tllX (Amendment) Bill-
Motion to c:onsider. :1412. 

Indian TarUJ (Second Amendment) 
BiU-
Motion to consider and IlDendment 

to circulate.. 300%, 3018. 
Motion reo Int~tiOD&I Situation. 

3798. " 
ResolutioD reo security of servi~ 10 

GoVCIimcnt employees. 3140, 3141• 
SpcciBl Marriaae Bill-

Coasic1eration of clauses. llSS· 
Statement rl. Railway accident near 

Yashwantpur in Hydesablld State. 
3668· 

RATIONALIZATION SCHEMES-
Raolution n. -- pIamaed in textile 

aDd iute industries (Adopted. a~ 
amended.) S09-:z8, 1412-74-

RAW MATERIALS, AGRICULTURAL-
Set "Agric:uhnral Raw Materials". 

REDDI, SHRl MADHAO-
Central Excises and Salt (Amendment) 

Bill-
Consideration of clauaes. %518-zo. 

Taxation Laws (Extension to Jammu and 
Kashmir) Bill-
Consideration of c1auMS. 33S3. 

aUIDDI, SHRI RAMACHANDRA-
Demands for Supplementary Grants, 

1954-55-
Other Capital Outlay of the Ministry 

of Food and Agricuitute. 3531-33 
Motion to redu~ the Demand-

Import of supt'. ~S3J. 
Proper supply of fertilizers to vi.llagers. 

3530-31• 
Supr import policy. 3531. 
Purdwues of Foodgraina·~3S28-30r 3533. 

Motion to reduce the Demand-
PuKbaae of rice from Burma. 3528-30 

Resolution n. enhancement of export 
duty on rice, ~ flour etc. JoS8. 
Resolution n. export duty on ground-

nut oil. 1098-1101. 
Special Marnap BiU-

Consideration of clauses. 850. ---------------

REDDY, SHRl K. C.-
Calling aucntion to Russian offer of a suer plant. %998-99. 
Demands for Supplementary Grant~ 

1954-55-
Capit~ Outlay of the MiDIstry of Pro-

ducnon. 3491. 349%, 3501-09. 
Motion to redu~ the Demand-
Living and working conditions (>f 

workers in Government Collieries. 
3504-06· 

Retrenclunent in Govermnent Collieries 
3506-09· 

Slow progress made by pilot project oj 
lignite mines, South Arcot. 3501-<14. 

First Statement showing action taken by 
Government on various sua&estions 
givco by Members dt'riDs the Fifth 
Sesiion, 19S3-Laid on the Table. 
2601-0:%. 

Supplementary Statements Nos. XX, 
XV. X and V showing action taken by 
Government on various as8uran~s, 
etc. given during the Third Session. 
1953. Fourth Session. 1953, 
Fifth Session, 1953 and Sinh Session, 
19S4--Laid on the Table. :z6ol. 

REDDY, SHRI VISWANATHA-
Discussion reo Automobile Industry. 

39%1. 
ResolutIon reo aport duty on ground-

nut on. 1106-11, IlZO. 

REHABILITATION FINANP: AD· 
MINISTRA TION-
Audited Bal~ Sheet and Profit and 

Loss Account of the -- -Laid 
on the Table. 3817. 

Report and Statements reo --
- Laid on the Table. 3494-

REJ..EASB OF MEMBER(S) FROM JAIl.-
Announcement r~. - 3326, 3818. 

REPORT(S)-
Annual - of Damodar Valley Cor· 

poration (Part II) -Laid on the 
Table. 3145. 

Annual -- of Development Councils 
for Heavy Chemicals (Acids and 
Perti1iun), InternaJ--Cbmbultion 
Engines and Power-driven. pumpt 
and Bicycles Industries-Lald on 
the Table. 4-5. 

Committees of Privileaes of the Houses-
PRtcntation of -- of Joint Sitting. 

10. 
Comminee on AbIcnce of Members from 

Sittings of the House-
Placnmion of Fourth --. (90%. 
PreIIentation of Fjfth --. 3.326. 

Committee on Petitions-
Pmentation of Fourth --. JIltS. 

Committee on Private Memben' Bills 
and Jlesolutions-
Pmentation of Tenth -. 312. 
Presentation of Eleventh --. 1247 
~talion of Twelfth --. %129 
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Prucntation of Thirteenth --. 3818. 
Motion reo Eighth --. (Adopted). 

;12S1~59· 
Motion reo Tenth --. (Ado"ed). 

465~66. 
Motion reo Eleventh --. (Adopled). 

1412. 
Motion re. Twelfth --. (Ado"ed). 

3080-81. 
Committee on Subordinate Legislation-

Presentation of Second --. 3671. 
Decisions on recommendations con-

tained in Damooer Valley Corpo-
ration Enquiry Committee -- Laid 
on the Table. 3145. 

Estimates Committee-
Presentation of Tenth and Eleventh -_. 

3671. 
Five Year Plan Progress -- for 1953~ 

S4 --Laid on the Table. 3669. 
Public Accounts Committee-

Presentation of Ninth --. 3326. 
Presentation of Tenth --. 3818. 
Presentation of Eleventh and Twelfth 
--. 3495· 

-- and statements reo Rehabilitation 
FiIWIce Administration -l.aid on 
the Table. 3494-

of Mahanadi Bridge Committee 
-Laid on the Table. 3~70. 

-- of Pharmaceutical Enquiry Com~ 
mittee-Laid on the Table. 2995. 

-- of Press Comnussion, Pan I, 
19S4-Laid on the Table. 10. 
~ of Spices Enquiry Committee 

-Laid on the Table. 3493. 
-- of Tariff Commission reo continu~ 

ance of protection to electric brass 
lamp holders, preserved frults, street 
glass, bicycle, antimony, cotton and 
hair belting, and cocoa powder and 
chocolate industries ; and Government 
Resolutions, Notifications and State-
ments theIeOn-Laid on the Table-
1639-41. 

-- of Tariff Commission reo protec~ 
tion to Bichromates Industry and 
Government Resolution-Laid on 
the Table. 3-4. 

-- of Terule Enqwry Comnuttee-
Latd on the Table- 3670. 

-- on Central Silk Board-Laid on 
the Table. 4. 

-on continuance of protection to 
hurricane lantern industry; and 
Mmistry of CoDUl1C1'Ce and Industry 
Resolution-Laid on the Table. 427. 

-- on Small Industries by Interna-
tional Planning Team of Ford Foun~ 
dation and Government Reso-
lution -Laid on the Table. s. 

-- reo Central Sericultural JUosearch 
Station, Berhampore-Laid on the 
Table. 3. 

Second Annual -- of the Sindri 
Fertilizen and ChemicaiB Limited 
for the year ended 318t March, 1954--
Laid on the Table. 3817. 

RESOLUTION(S)-crmtd. 
SIXth Annual -- of the Industrial 

Finance Corporation of Indla-Latd 
on the Table. 2602. 

Statement showlDg summary of recom-
mcndauons of Estunates Committee 
ID8de in their Ninth -- and Govern-
ment action etc. thereon -Laid on 
the Table. 3814-

RESERVE BANK OF INDIA ACT-
Agreements executed under the--

-Laid on the Table. 1053-54-
RESIDENTIAL ACCOMMODATION-

See "Accommodation". 
RESIGNATION(S) OF MEMBER(S)-

Resignation of Shri K. Kamaraj. 22. 
Resignation of Shri Shivs Narai8l'l 

Tandon from Lok SabhL 948. 
RESOLUTION(S)-

-- reo appointment of a Hindi Law-
Commission. (Negatived). 3094-3126. 

--. Te. enhancement of expon duty on 
nee, rice ftour etc. (Adopted). 
1055-91. 

-- reo export duty on groUDd~nut 
oil. (Adopted). 1091~II25. 

-- re. linaricial aid to Assam for 
repairing damages caused by 1100<18. 
(Withdrawn). 1474, 3082-93. 

-- reo rationalization schemes planned 
in textile and jute industries. 
(Adopted, as amentUd). 509-28 
1412-74- • 

-- reo reservation of production of 
all sarus and dhoties for handloom 
industries. (Nqalived). 466-509. 

-- re. security of service to Govam-
ment employees. 3127-44-

RESOLUTION(S) OF MINISTRY(IruI}-
Reports of Tariff Commission reo 

conunuance of protection to certaJn 
industries ; and Government --, 
Notifications and Statements thereon 
-- Laid on the Table. t6~41. 

Report of Tariff Commission reo protec-
tion to Bicbromates Industry and 
Government Resolution-Laid on the 
Table. 3-4-

Report on continuance of protection to 
hurricane lantern Industry ; and 
Ministry of Commerce and Industry 
Resolution--Laid on the Table. 
427· 

Report on Small Industries by Inter-
nanonai Planrung Team of Ford 
Foundanon and Government Reso-
lution-Laid on the Table. s. 

Restraint of Dowry Bill (by Shrimati 
Renu Chakravartty)-

Presentation of a petition reo Dowry 
Restraint Bill, 1952 (by Shnmatl 
Jayuhri Raiji) and --. 2188. 

REVENUE COURTS-
Rules for the General Conduct of 

Business and Procedure in Revenue 
Courts of A;mer--Laid on the 
Table. 1346-47. 
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RICE-
J)emandS fOT Supplementary Grant', 

1954-55-
Purcliftes of FIX~ns-

Motion to reduce the Dcmand-
Building up of a Cenual reserve of 

fooclgrains. 3SJl, 3S39. 
Purct.e of ---from Burma. 35 I I, 

35 17-19, 3518-30. 3S39' 
Resolution rt. ~ e.r aport 

duty on -, - flour etc. 
(Adop,~. IO~5-9J. 

1tJ00(S)-
Motion fur Adjournment-

- at MathW'll. (c-t vnrTllMMJ. 
1.t. 

Rubber Production and Mild:eting 
(Amendment) BiU-
Su under "Bill(a)". 

R.ULE{S)-
Addendum to Indian AdministtaIhoe 

and. Indian Police Services (Pay) 
Rules, 1954--Laid on tbe Table. 
2043· 

AmcDdmentll to Cinematograph (Ceo-
sonhip) RuJes-Laid 011 the Table. 
1053· 

CoIf Industry -. 1954 -Laid on 
the Table. 3. 

Joint Committee for mUiJIa--
under Salaries and AUOWIUII:a of 
Member\; of Parliamem Act. 1954. 
104:5· 

Mines (posting up of Abmacu)-
1954-Laid on the Table. 9So. 

Motioos TC. Service --. 3571-3650. 
Notification malting amendments to the 
.~ini!tration of Evacuee property 
(Central) -, 195o-Laid on the 
Table. 951. 

:-.Iotmcatiom makin& amendments to 
the Estate Ourv - Laid on the 
Table. 219. . 

Officers of Parliament (AdVll,lll:CS r or 
Motor-CaB) -, 1953-Laid on 
the Table. 117. 

- for the general conduct of BuuDelS 
and hocedme in Re\"eJlue Coauu of 
Ajmer-Lud on die Table. 1]46-47. 

- tor tbe ~'eDrlon of WlIawful 
poateS510n of Telegrapb WIftS-
Laid on the Table. 311. 

- reJa.tin& to AU India Services-
Laul on tht Table. 1345-46. 1901-01. 

Telegraph Wl1C. (perrnisllion for Sale 
and Purchue) -, 1954 -Laid on 
tbe Table. 311. 

RUSSIA, UNION OF SO\1lBT SOCIA· 
LIST REPUBLICS-

Calling Jlttention to Roman after of 
a ..m plant. 1998-99· 

HaH'-an-bour DbcusBion 'c. sale ('f 
Sovi4t publicatiDm 011 Railway plal-
farml. 1016-4%. 

SALARIES AND ALLOWANCES OF 
MBMBPltS OP PARUAMBNTACT-
Joint Committee for makioB lluJa UDder 
--, 1954· 1045· 

SALARmS AND ALLOWANCBS OF 
MEMBERS OF PARLJAMENT'BIll-

$" UDdet uBiII(t)". 
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SALARIES AND ALLOWANCES OF 
MINISTERS ACT-

Notifications UDder --, 19Sa-l..aid on 
the Table. 1415. 

SALARIES AND ALLOWAJlfCES OF 
OFFICERS OF PARLIAMENT ACT-

Notification under --, 19S3-Laid on 
the Table. . 

StfREB(S}-
ReeoIution reo reservation of production 

of all -- and dhoti.es for handloom 
i~ (NegatiflM). 466-509. 

SARMAH, SHRt DBBESWAR-
Motion reo flood litwation in India. 1538, 

1543-S1, IS63· 
SASTRY TRIBUNAL-

S" "Industrial Tribunal (Bank Disputes) 
All India". 

SATISH, CHANDRA SHRl-
Calling attention to strike in Hamass and 

Saddlery Factory, Kanpur. 531-33. 
SATYAGRAHlS-

Motion for Adjaumment-
Arreat of Goa Liberation -. (Qm-

_ 'Illit1tlWd). 21. 

Detention of -- in Ponuguese terri-
tories in India (Ccmunt roitIWI4). 
19-21 • 

SCIENTIFIC RESEARCH-
DeIJllDda for Supplementary 

19Sot-S5· 3541. 
SEA CUSTOMS ACT-

Grants, 

Notifiations unde!' -- Laid on the 
Table. 8-9, 2315. 

SEA CUSTOMS (AMENDMENT) BILL-
See under "Bi1l(s)". 

SEN, SHRlMATl SUSHAMA-
Food Adulteration Bill-

Consideration of clauses. 373. 
Motions reo Service Rules. 3516, 3613-

14-
Resolution reo Cl1biarulement of export 

duty on rice, rice 1Iour eu:. 1082. 
SPECIAL MARRIAGE BIU.-

Consideration of clauses. nSQ, .rt69-70> 
130I-o:t, 1689, 1826, I~, 11198. 

SERAIKELLA--
Receipt of • petition reo merger of -

XhUswan with Orrisa aud ~ression 
of movements apintt their mtqn-
lion with Bihar. 219-210. 

SHRICULTURAL RESEARCH STATION 
CENTllAL-
Report 1'8. Central ---, Berhampore-

Laid on the Table. 3. 

StiRVICBS. ALL INDIA-
Addendum to Indian Adroinisuative 

and Indian Police Services Ruks, 
1954--Laid on the Table. 2043· 

SERVICES ALL INDIA-'ltd. 
Motion reo SerVice Rutes. 3511-36so. 
Rules relating to - -Laid on the 

Table. 1345-46, 1901-0%. 
SERVICE, SECURITY OF-

Resolution ,.e. -- . to Govcrument 
employees. 3U'7-44-

SHAH. SHRI C. C.-
Constitution (Third Amendtnent) BiD-

Motion to refer to Joint CMnminee; 
aud amendments to ciradneand to 
mer to SeIcct Committ«. ISOZ-og. 

Motion to consider n reported by Joint 
Committee. 21146-54-

Indian Incmne-tax (Anieillimmt) Bill-
Motion to consider. 2316, 2332-38.2354, 

23S5,2351· 
Special Marriage Bill-

Consideration of clauses. 1684-8S. ~ 
16g8, 1712, 1170, 1771, 1998-200S, 
2118. 

SHAH, SHRI M. c.-
APProvrimon (No.3) Bill-

MotJOD for leave to introdu= 3452. 
Motion to consider. 3452. 
Motion to pass. 3453. 

Demand. for Supplementary Granrs, 1954-
5S· 3372-78. 3379-

DiJQlsaion 1'11. Government Order modi-
fying decision of Labour Appellate 
Tribunal on Bank Disputes. 616. 

Indian Income-tax (Amendment) Bill-
Motion to amsidcr. 23.40-44. 2245 

2246,2336,2351, 235S, 23S6, 2366 
2405-13. 

Consideration of clauses. 2441-45. 
.Motion to pIllS. 2446. 249· 

MAdhya Bhalat Taxa on Income (Valida. 
tion) Bill-
Motion for ICllVe to introduce. 744-
Motion to consider. 3357-59. 3360, 

3)61-63, 3364. 3367. 3370-7l. 
Motiontopasr;. 3372. 

Notifications making amend_.ms to 
.Estate Duty Rules-Laid on .the 
Table. 219. 

Raolution reo 1inanc:iaI. aid to Anam for 
repGring damages caused by Roods. 
30b,3091-93. 

Taxation Laws (Extension to Jammu and 
Kashmir) Bil~ 
Motion (or leave to introduce. 744. 

SHAHNAWAZ:J{HAN. SHRI-
Diacussioo' ;,. fall in prices of fOOd and 

agricultural raw materials. 3569. 

SHARMA, PANDIT K. C.-
Cbandemagore (Merger) BiU-

Consideration of clauses. 2570. 
ConstiOltion (Third Amendment) Bill-

Motion to consider as .reported by Joint 
.Committee. ~808, z44.2853, z862. 

Consideratiol1 of clauses. 2958. 
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SHARMA, PANDIT K. C.--«IUd. 
Pood Mu1te.ration Bill-

Consideration of clauses. 374-7~. 
Indian Inc:ome-tu (AmendmeDt) Bill-

Motion to consider. 2381. 
Consideration of clauses. 2432-3S. 

lDdiaa Tariff (Second Amendment) Bill-
Motions to <XIIlaider and ameoclment t 

circulate. 2928. 
Motion N. flood situation in India. [626. 
Special Marri~ Bill-

Omsideration of clauses. 894-9S, 1134-39> 
1140, 1197, 1704. 17OS, 1728, 1736, 
1738,1749, 1832-37, 1838, 1881, 2lIS, 
211,. 

Statement 1'iI. flood in the COWlU'y. 9S7-S8. 
UntOac:bability (otfCDCC8) Bill-

Motion to refer to Joint Committee and 
amcudments to c:in:uJate and to refer 
to Select Comm.iuec. 718. 

SHARMA, SHRI D. C.-
Businea of the House-

Motion re. allocation of time.. 1349. 
Central &c:iIea and Salt (Amendment)Bill-

Motion to conaider and amendment to 
c:.ircukte. %474, %47S· 

Committee on Private Memben' Bills and 
Resolution.&-
Motion re. Eighth Repon. ZZ5S-S6, 

2257. 
Constitution (Third Amendment) Bill-

Motion to refer to Joint Committee. 
1363· 

Discussion N. AutoIDObileInduatty. 
3924,3937· 

Displaced Persons (Compensation and 
Rehabilitation) Bill-
Motion to consider as reponed by Joint 

Committee. 2637-41, z64a-46. 274S. 
Conaideratioa of claullCL 27119, 2790. 

Indian Income-tax (Amendment) Bill-
Motion to paaa. 2447-50-
Motion reo Iotemational Situation. 37OS. 

Prohibition of Manufacture and Sale of 
Vanaspeti Bill (by Sbri Jhulan SiDha)-
Motion to consider. 1311. 

Raolution re. financial-aid to Alsam for 
repairing damages caused by floods. 
3087-90· 

ReaoIution reo rationaliJation schemes 
planned in textile and jute IDduatries. 
S26. 

Special Marriage Bill-
Comideration of claUICL 1181, u82-86, 

1674, 167s, 1794. 2005-08. 
UJUoucbability (Offenaea) Bill-

Motion to ider to JOIDt Committee and 
amendments to circulate aDd to refer 
to Select Committee. 414, 704-10, 738. 

Women', and Children's Institutions 
Licensing BIU (by Sbrimati Maniben 
Patei)-
Motion to consider. 990, 1038. 

SHARMA. SHRI K. R.-
Motkm reo International Situalion. 3701. 

Special Marriage Bill-
Consideration of clauses. 1696, 1736, 

1970-71, 1979-80. 

SHARMA, SHRI NAND LAL-
Displaced Penon. (CompenNtion III1d 

Rehabilitation) Bill-
Motion to ronalder, as reported by Joint 

Comminee. 2672-80, 2687, 2721. 
Food Adulteration Bill-

Motion to consider II repoted by Select 
Committee. 143-48. 

Motion for Adjoumment-
PiriD4 of tear-gas abella in Calcutta on 
antl~w slaughter demonstraton. 
1638-39. 

Motion ,.. International Situation. 38S0. 
Resolution reo appointment of a Hindi 

Law Commission. 3104, 311S-16. 
Special Marri~ Bill-

Consideration of clauses. 884. 893-94. 
12)2, 1243-46. 1264, 1~70, 1389, 
1319-22, 1323, 1315, 1)26, 1327, 1330, 
1342,1917. 2107,2108,2111. 

Motion to pass, II amended. 2236 •• 
Untouchability (Offences) Bill-

Motion to mer to Joint Committee and 
amendments to circulate and to refer 
to Select Committee. 696-704. 

SHASTRI, SHRI ALGU RAI-
Bosine" of the House. 2281-82. 
Demand. for Supplementary Grants, 1954-

~ernal Affairs. 3438, 3439, 3442, 
3447-50. 

Motion to reduce the Demand-
Involvement in IndQ-China Settlement. 
3447-So. . 

Indian Tariff (Second Amendment) Bill-
• Motion to consider and amendment to 

circulate. 3070. 
Motion rs. International Situation. 3827, 

3830. 
Special Marriqe Bill-

Canlideration of clauses. 1842, 1864. 
1868, 2IU, 2122. 

MotiOD to pass II amended. 2179, :U8I. 
u83. 

Motion to pa ... as amended. 2121-28. 

SHASTRI. SHRI B. D.-
Special Marll~ Bill-

Consideration of clauKL 19?0-9'. 
Women', and Children'. Inttitutloftt l.M:eD-

sing Bill (by Shrimati Mllnibcn Patel)-
Motion to consider. 1024-27. 

SHASTRI. SHRI L. B.-
Halt-an-bour DiIIcuHion ". allcptions 

of corruption spinst the Deputy 
Shipping Master, Cak:utta Part. 3656-
62. 

Replies to Memof8llda on Demand. for 
Grants (Railways), J9S4-SS-Laid OD 
the Table. 9-10-

Special MarriaF Bill-
Consideration of clauses. 1784-

Statement rl. 'Railway accident .near 
Yashwantpur in Hyderabad State. 
3664-67. 3668. 

Statement rtf; reconstilution and rcorp-
nizationof Railway Board. 2999-3000. 
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, SHASTRI, SHRI RAMANANDA-
Un ou~ability (Offences) BiIl-

Motion to refer to Join I 0:mQli'1:e 'an;! 
amendments to circu!:tt~ and c() refer 
to Select Committ~. <>47-5). 

SHEET GLASS INDUSTRY-, 
Report of Tariff ComlLlJaion te, continu-

ance of protection to --; and Gov-
ernment Resolution, Notification, 
Statement thereon-Laid on the 
Table. J639-4O. 

SHILLONG (RIFLE RANGE AND 
UMLONG) CANTONMENTS ASSI-
MILATION OF LAWS BILL-
s" under "BiII(s)". 

SILK BOARD, CENTRAL-
Report on --Laid on the Table. 4. 

SI~RI FERTILIZERS AND CREMI-
CALS,LTD.-
Second Annual Report of the -- for the 

yeat ended 31st March. 1954-Laid 
on the Table. 3817. 

SINGH, SHRI R. N.-
Business of the House. :U79. 

SINGH, SHRI T. N.-
Chandemagore (Merger) BiII-

Consideration of clauses. 2570. 
Discussipn reo Government OrdeJ modI-

fying decision of Labour Ap~e 
Tribunal on Bank Disputes. 614, 6;30. 

Indian Income-tax (Amendment) Bill-
Motion to consider. 2244-45, 2249-50, 

2317-27, 2330. 2331, 2345, 2347, 
2367, 2368, 2371, 2374. 

Special Marriage Bill-
Consideration of clauses. 1898. 

S [NGHAL, SHRI S. C.-
Food Adulteration Bill-

Motion to consider '"lI ~:lOrted by Sdect 
Omuninee. 156-.. : • 

SINHA, DR. S. N.- , 
Motion r" International Situation. 3810-
U,3821-~. 

SlNHA, SHRI A. P.-
Administration of Evacu~ Property 

(Amendment) Bill-
Motion to consider and amendment to 

refer to Select Committee. 3287. 
Displaced Persons (Compensation and 

Rehabilitation) BiU-
Consideration of clauses. 2782. 

Motion rtl. Hood situation in India. 1537, 
, 1590-96, 1659. 

'Special Marriage Bill--
Consideration of clauses. USI, n86. 

SINHA, SHRJ ANIRVDHA--
Motion Te. flood situation in India. 1576-

81 . 

SINHA, SHRI B. P._ 
Special Marriage BiII-

Considemtion of clauses. 923-24, 930, 
1737, 2053, 2125. 

SINHA, SHRI G. P.--

Special Marriage Bill-
Considemtion of clauses. 1193. 

SINHA, SHRI JHVLAN-

Business of the House. 2280, :u81. 
Prohibition of Manufacture and Sale of 

Vanaspati Bill (by Shri Jhulan Sinba)-
Motion to consider. :u82-<)O. 

SINHA, SHRI NAGESHWAR PRASAD-
Resolution re. appointment of a Hindi 

Law Commission. 3102. 
SINHA, SHRI SATYA NARAYAN-

Audited Balance Sheet and profit and 
Loss Acconnt of Rehahilitation 
Finanre Administration-Laid on 
the Table. ~!!17. 

Bu.in .. ss of th .. HotJRe-
Morion reo allocation of time. 1'I~'1. 

ConROlidated Ststerr>ent showinsr "action 
taken bv Govemment on various aRSU-
ranees, 'etc. Jriven during the S ..... f'nt!t 
Sel!sion, 1954-Laid on the Table. 
3669. 

Con~ritution (Third Amendmen') RiII-
Motion to conqider, as ret'Iorted bv the 

Joint Comrn;tt~. 28n, 2878, 2879. 
Food Adultemtion Bil1--

Motion to pallS as amended. 401. 
Sea Customs (Amendment) RiII-

Motion for leave to introduce. 3820. 
Special Marriage BiU-

Motion to pass, as amended. 2190,2191' 
Statement No. II showinl! action talten bJ 

Government on various <uggestions 
made during the Fifth Session, 1953-
Laid on the Table. ~669. 

Statement re correction of answer to 
Starred Question No. 2J30 ad:".' rza 
24th April, 1954-Laid on the Table. 
3494· 

Sunnlementarv Statements Nos. XVIII' 
XVII, XVII, XII, VII and II show-
ing action taken by Government on 
assurances etc. given during First 
Session, 19~2, Second Session. IQ~2 > 
Third Session, 19';3, Fourth Sel..ion. 
1953, Fifth Session, 19~3 and Sixth 
Session, 1954 respectively-Laid on 
the Table. 321-22. 

Sunnlementarv Statemmts Nos. XIX. 
XVIII, XVIII, XIII, VIII and III 
showing action talren by Government 
on assurances etc. givm during the 
First Session, 19"12, Second Session 
1952, Third Session, 1953, Fourth 
Session, 19 .. 3, Fifth Session, J!l~3 
and Sixth Session, 1954> respectively 
-Laid on the Table. 950-51. 

. ------.--.--.-----.----------'-~--
376 LS-7 
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~Il\'HA, SHRI SATYA NARAIN- cl:lfld.) 
SUPP...~tary Statements Nos. XX. 

XIx., XIX, XIV, IX. and IV showing 
action takm by Government on various 
assurances, etc. giYen during the Pint 
Semon, ]95~, Second Se!lsion. 1952, 
Third Session, 1953, Fourth Session, 
1953, Fifth Sesaion 1953, and Sixth 
Session. 1954 respectively-Laid on 
the Table. ]641-42. 

Supplementary Statements Nos. XXI· 
XX, XXI, XVI, XI and VI showing 
action taken by Government on various 
assurances, etc. giYen du~ the Fint 
Session, 1952, Second SessIon, J9S~, 
Third Session, 1953, POll th Session, 
1953 and Sixth Session, 1954 respecti-
vely-Laid on the Table. 3669. 

Untouchability (Offences) Bill-
Motion to mer to Joint Committee; and 

amaldments to ciraJlate, and to mer 
to Select Committee. 547. 

SINHA, SHRlMATI TARKESHWARI-
Discussion rtI Automobile Industry. 
3~ 

Pood Adulteration BiD-
Mot,on to consider as reponed by Select 

Committee. 148-56. 
Indian Tariff (Second Amendment) Bill-

Motion to consider and amendment to 
circulate. ~92g, 293%-38. 

Motions re. Ser\'ia: Rules. 3614-21. 
Resolution r. appointment of a Hindi 

. Law CommiSliion. )094-3101, :!J2ti. 
Resolution r. rationalisation schc:mcs in 

textile and jute industries. 1443-49. 
SINHASAN SINGH, SHRI-

Food Adulteration Bill-
Motion to consider as reported by Select 

Commirre. 161-69. 
Motion r, IntcmatioDal Situarion. 3703-

04, 3850. 
Prohibition of Manufaaure and Sale of 

Vanaspati BiD ~ Sbri JbuIan Sinba)-
Motion to COIlSIder. 2310-

Special Marriage Bill-
Consideration of Clauses. 1990, 19113-98. 

Women's and chiIdn:na IIl5tItUtiooa 
Licensing Bill (by Shrimati MaDiben 
PaId-
MotioR to QlusUkr. 9111. 

SMALL INDUSTRIBS-
s. $1lDdustri.es" • 

SODRIA, SHRl K. C.-
Widowers' Rc-Marriage Bill (by -) -

Motion for leaye to iDuoduce. 9i9. 
sOMANA. SHRI N.-

Lntouchabi1itJ (0ffeDccs) Bill-
/I"otion to refer to Joint Committee and 

II!lClIdmenn to cin:ulate and to refer 
to Select Committee. 416, 4J8-4o, 
428-34t 738• 

----------- "~-.--.--.---

SOMANI, SHRI G. D.-
Resolution r, rationalisation schemes in 

tett1e and jute industries. 1425-3~. 

SOVIET PUBLICATIONS-
Half-an-hour Discullllion re aaIe of --

on Railway platfonns. 2026-42. 

SPAIN-
Motion for Adjoummem:-

Arrival of volunteen into Goa from 
Brazil and - (Com_ flIithMJd). 
1051-52. 

SPECIAL MARRIAGE HILL (AS PASSED 
Bt RAJYA SABHA)-
Presentation of a petition ri!. -, 1954· 

951. 
S" also under '<BJl(I)" 

SPICES ENQUIRY COM.MITrEB-
Report of the - Laid on the Tabfe· 

3<93· 
STATB ENTERPRISBS.-

Annual Repon8, Pilla! Acac-t.mts and 
BaIanoc-Sheeta of certain - -Laid 
on the Table. 3817. 

STATES ACQUISITION OP LANDS 
POR UNION PURPOSES (VALI-
DATION) BILL.-

S. under "Sill(s)" 
STATES REORGANISATION CCMMIS-

SION-
Demands for Supplementary Granu, 1954-

SS-
Miscdlaneous Departments and Expendi-

ture under the Miniauy of Home 
IftiIin-

Motion to reduce the Demand-
Submission of interim report in 

respect of fonnation of Kamataka 
Sute. 3458, 3459-62, 3463-66, 3468, 
3469-71, 3475. 3479> 3482, 3483. 

Terms of merence of--. 3458, 34$9-60. 
3463~, 3467-69, 3470. 3477-83. 

Working of the -- 3458, 346.:>-63, 
3463-64. 3467-69. 3470, 3479-83. 

STATBMENT(S)-
Consolidated -- showing action taken 

by Govenunmt on various assurances, 
etc. given during the Seventh Semon, 
19S4-Laid on the Table. 3669. 

First Statement showinJ action taken by 
Government on various suggestions 
given by Memben durjng the Fifth 
Session, 1953-Laid on the Table. 
2601-o~. 

Joint -- of Prime Ministers of Jndia 
and Cblna-Laid on the T.ble. 6-8. 

Order and -rl modification of decision of 
Labour Appellate Tribunal on appeals 
against Award of All India Industrial 
Tri.bunal (Benit Disputa) (Suit}' 
TribWl81}-Laid OD the Table. 21S-
19· 
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STATEMENT(S)-(" nrd.) 

Prime Minister's -- on international 
affairs. 220-31. 

Report and -- rs Rehabilitation Finanee 
Administration-Laid on the Table. 
3494· 

Report of Tariff Commillsion reconrinu-
•• ee of protection to certliin industries, 
and GovemlT'ent Resolutions, Noti-
fications and -- thereon-Laid on 
the Table. 1639-41. 

-- No. II showing action takm by 
Government on various suggeerions 
made duriI!g the Fifth Session, 1953-
Laid on the Table. 3669. 

-- of cases where lowest tendel'l' have 
Dot been accepted by India Stores 
Department London-Laid on the 
-Table. 2995. 

• -- re correction of answer to Starred 
Question No. 2130 asked on 29th 
April, J954-Laid on the Table. 3494. 

-- re floods in ASlIIIIIl, North Bihar, 
West Bengal and Uttar Pradesh. 
IJ5-21. 

-- re floods in the country. 951-58. 
-- re Indian Tariff (Second 

Amc,,!ment', Bill. 1523-25. 
-- re order modifying d, ci non of 

Labour f FFellate Tribunal in Banks' 
arpenls. 2188-89. 

--.- re Railwav accident near Yashwant-
pur in Hyderabad State. 3663-68. 

--re reconstitution and reorganisation 
of Railway Board. 2999-3000. --r, Steel Project -Laid on the Table 
38J4-16. 

__ showing Bills passed by the Houses 
of Parliament during the Sixth Session, 
1954 and assented to by the President 
-Laid on the Table. J-3. 

__ sho~ing summary of recommenda-
tions of Estimates Committcc made 
in their Ninth Report and Govern-
ment action etc. thereon-Laid on the 
Table. 3814. 

SUfr\clT'cntary -- Nos. XVIII, 
XVII, XVII, XII, VII and II show-
ing action taken by Gov~rnment .on 
various assurances, etc. gtven d~g 
the First Session, 1952, Second SesSJon 
1952 Third Session, 1953, Fourth 
Sessi:m, 1953. Fifth Sessi~, 1953 ~d 
Sixth Session, [954 respectIvely-Laid 
on the Table. 321-22. 

Supplementary -- Nos. XIX, XV~II, 
XVIII, XIll, VIII and III showmg 
action taken by Government.on Il$U-
ranees etC. given during t e ~lr1it Ses-
sion, 1952, Second SesSJon, 1!152, 
Third Session, 1953, roulth Sess~on, 
1953, Fifth Session, 1.953 and SLai~d 
Sewon, 1954 respecnvely -
on the 'lllble. 950-51. 

STATEMENT(S)·(conzd.) 
Supplementary -- Nos. XX, XIX, 

XIX, XIV, IX and IV shOWing action 
taken by Government on various assu-
~, etc, given during he First Ses-
S10~, 195~, Second Session, [952, 
Third SesSIOn, 1953, Fourth Session, 
1953.' Fifth Session, 1953 and Sixth 
Session 1954 reJIpectlvely-Laid on 
the Table. J641-42 

Supplementary - - Nos. XX, XV, X 
and V showing action taken by Go,--
ernment on various assurances, etc. 
given during th Third Session, 195"3. 
Fourth Session, 1953, Fifth Sesl!ion, 
1953 and Sixth Session, 1954 respect-
ively-Laid on the Table. 2601. 

Supplementary -- Nos. XXI, XX, 
XXI, XVI, XI and VI showing action 
taken by Govermnent on various assu-
rances, etc. given during the First 
Session, 1952, Second Session, 1952, 
Third Session, 1953, Fourth 
Session, J953, Fifth Session, 1953 
and Sixth Session, 1954 respectively 
-Laid on the Table. 3669. 

Supplementary -- rt Railway accident 
1lC8I' Yashwantpur in Hyderabad State. 
3819. 

STEEL-
See "Iron and Steel". 

STRIKE(S)-
Calling attention to -- in Harness and 

Saddlery Factory, Kanpur. 530-33. 
Motion for Adjournment-

Bank. employees' -- (Consent with-
luld). 2995-98. 

Proposed -- by insurance employees 
(Consent ttithlreld). 3495-97. 

SUBORDINATE LEGISLATION, COM-
MITTEE ON-
Presentation of Second Repons of --- • 

3671. 
SUBRAHMANYAM, SHRI K.-

Announcement re conviction 0(--1475-
67. 

Announcement re release of -- from 
jail. 3326. . .. 
Motion re internatIonal SltuBUOn. 3782-

86. 
SUGAR-

Demands for Supplementary Grants, 1954-

t5ilier Capital Outlay of the Ministry 0 f 
Food and Agriculture-

Motion 10 reduce the Demand-
Failure of (;overnment to control 

andregtllate--factorics. 3512, 
3519-21 3522-25, 3540· 

Import of -- 3512-17, 3519-27 
3531,3533-39,3540 • 

__ impon Policy • 35JI, 3512-17, 
3521-27. 3531. 3533-39, 3540-
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SUGGESTIONS BY MBMBER(S)-
'First Statement showing action taken by 

Government on various suggestions 
given by Members during the Fifth 
Session, 1953-Laid on the Table. 
2501-02.. 

Statemen. ~iJ. II showing action taken by 
Govcrnmc.,t 01\ various suggestions 
made duling the Fifth Session, 1953-
Laid on the Table. 3669. 

SUNDARAM. DR. LANKA-
Issue of Ordinances. 12-13. 

SUPPLEMENTARY DEMANDS POR 
GRANTS, 1954-55-
See "Dcmanda for Supplcmcntaty Grants 

1954-SS"· 
Suppression of Immoral Tndlic and 

Brothels Bill (by Shrimati Jayashri)-
See under "Bill(s)". 

SWAMI SHRI SHIVAMURTHI-
Constitution (Third Amendment) Bill-

Consideration of clauses. 2W. 
en:IIIlds for Suppkmentaty Grants, 1954-
SS- . Indusmcs-

Motion to reduce the Dcmand-
Object of proposed Indusuial Deve-

lopment Corporation with respect 
to cottage indusuic8. 3380. 

Loans and Advances by the Central 
Govcmmcnt-
Motion to reduce the Demand-

Role of proposed IDdan Industrial 
Invcmncnt CoJforation with re-
gard to baaic industries of country. 
3381. 

Miacellaneous Departments and 
Expenditure under the the Minis-
try of Home Affain-

Motion to reduce the Demand-
Submission of interim report in res-

pect of formation of Kamallika 
State. 3458, 3463-66. 

Terms of reference of Stales Re-
oqanisation Commission. 3458, 
3463-66. 

Working of the Stata Reorganisation 
Con.mission. 3463-64. 

Other Capital OL tlay of the Mini.try of 
F~,.d and Agricl>1tu e-

Mati n to reduce he Demand-
Failure efG vernment to C.D rol and 

regulate sugar fa,tones.. 3S 2,3540. 
Proper supply of fcrtilizcrs to villagers. 

3512, 3540· 
Indian Tariff (Second Amendment) Bill--

Motion to pass. 31fl9-90. 
Raolution r, I C5CMlllion of production 

of all sareu and dlwlUs for bandloom 
IndUstria. S02.-08. 

S"«AMIN-ALhAN, SHRIMATI AMMU-
Committee on Private Members' Bills and 

Resolutions-
Paumtation of Tenth Report. 3u. 
MotIon " Ten h Report. 465-66 
2i~ Marriage Bill-

Consideration of clauses. 915, 922., 
923, 1139-4L 

SWARAN SINGH, SARDAR-
Govtmment Premises (Bviction) Amend-

mcot Bill, 1953-
Motion for leave to withdraw. 533-34. 

Goverrment Prtmises (Eviction) Amend-
ment Bill, 1954-
IntrOduced. 534. 

Statement of cases where: lowest tenders 
have DOt been accepted by India 
Stores Department, London-Laid 
on the Table. 299S. 

SYED AHMED, SHRI-
Food Adulteration Bill-

Consideration of clauses. 323. 
Motion re International Situation. 3772, 

3773. 3826, 3829. 
Special Marriage Bill-

Consideration of clauses. 2.108. 

T 
TANDON, SHRI-

Displaced Persons (Compensation and 
Rehabilitation) Bill-
Motion to consider, as reported by 

Jomt Committee. 2680-90. 27[2, 
%745, 2.746. 

Food Adulteration Bil1.-
Motion to consider, a5 reported by the 

Select Committee. 64-70. 
Untouchability (01fenccs) BilI-

Motion to refer to Joint Committcc 
and amendments to circulate and 
to refer to SclC<:1 Committee. S56-61. 

TANDON, SHRI S. N.-
Resignation of--from Lok Sabha. 948. 

TARIFF COMMISSION-
Reports of-re ~ontinuance of protec-

tion (0 electric brass lamp holders, 
preserved fruin, sheer g1us, bicycle, 
antimony, cotton and hair belting, 
and cocoa powder and chocolate 
indusTries; and Govenune.t Resolu-
tions, Noilllcations and Statements 
Ihercon--Laid on the Table. %639-41. 

ReporI of--" protection to Bichromates 
Industrvand Govenunent Retolution-

Laid on the Table. 3-4. 
TARIFF PROTECTION-

Su ··Protection". 
.TAX EVADER(S) LOAN'-

Recdpt of a petition re floatina m.--
to unearth the hidden money of tax 
evaders. 219-220. 

TAXATION LA~;S (EXTENTION TO 
JAMMU AND KASHMIR) BILL-
S" under "Blll(I)". 

TEAR-GAS, USE OF-
Motion fot Adjournment-

Firing of tellf-gas shells in calcutta on 
anu-cow ~lauahler dcmonstIaton 
CDmunl withheld). 1638-39. 
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TEK CHAND, SHRI-: 
Constitution (Third Amendment) Bill-

Motion to consider as reponed by the 
JOlDt Committee. 2898-2902. 

Essential Supplies (Temporary Powers) 
Amendment Bill (Amendment of section 

7 etc. by Pandit Thakur Das Bhar-
vava)-
Molicn to consider. 2277-2278. 

Food &iulteration Bill-
Consideration of clauses. 214, 

24%, 243-44, 256-57, 265, 268-69, 
294-96, 297, 309-11, 317, 318, 
324-31, 333, 334, 340, 373-7<4-

Motion re InternPlional Situanon. 3701, 
3761-67, 38301, , . 

Resolution,e api oIDtment of a Hmdi Law 
Commission. 3121, 3123. 

SpeCial Marriage Bill-
Consideration of clauses. 857-59, 862, 

872-73, 873-75, 883, 886, 896-97, 
916-917, 944, 1667-70, 1674, 1679, 
1681-84. 1685, 1686, 1687, 1688-89, 
1693, 1713, 1721, 1736, 1737, 1738, 
1751-58, 1831, 1839, 1841, 1880, 
1885, 1888, 1889, 1905, 1906, 1916, 
1922, 1930-35, 2021-2 5. 

Motion to pass, as amended. 2182,2183. 

TELEGRAPH WIRES-
Rules for the prevention of unlawful 

possession of-- -Laid on the Table. 
321. . . 

Telegraph Wires tpenrusslon for sale and 
putchase) Rules--, 1954-Laid on 
the Table. 321. 

TELKIKAR, SHRI-
Funeral Reforms BIll (by--)--

Motion for leave to introduce. 988. 

TENDERS-
Statement of cases where lowest--

have not been accepted by India Stores 
Depanment, London--Laid on 
the Table. 2995. 

TEXTILE ENQUIRY COMMITTEE-
See under "Committec(s)". 

TEXTILE INDUSTRY-
Resolution re rationalization schemes 

planned In textile and jute industries. 
509-28, 1412-74-

THIMMAlH, SHRI-
Motion re International Situ'ation. 

3703· . 
Moion re ServIce Rules. 3573, 3574, 

3575, 3591-95, 3650 . • . 
Resolution re a~pointmenl of a Hindi 

Law CommiSSIon. 3Il6-18. 
Special Marriage Bill-

Consideration of clauses. 2149· 
Untouchability (Offences), BiIl-:-

Motion to refer to Joint CommIttee. 414. 

THOMAS, SHRI A. M.-
Central Excises Bnd Sal t (Amendme 

BiU-
Motion 10 consider and amendment to 

circulate. 2505-08, 2513, 2516. 
Consideration of clauses. 2.525, 2526, 

2529· 
Constitution (Third Arr.fnement) 

BiIl-
Motion to refer to Joint Committee and 

amendments to circulate and to refer 
to Select committee. 1377, 1385. 

Mouon to consider, as reroned by the 
Joint CommIttee. 2803,2808-<>9,2845. 

Considerauon of clauses. 2948, 2959. 
Demands for Supplementary Grants, 

1954-55-
Industries--

Motion to reduce the DeIf'l'n1-
IndustnaJ Development r orpora-

non and marmer in which it is 
proposed to bring into being. 
3399-3402. 

Object of proposed Industral Develop-
ment Corporation with respect to 
cottage industnes. 34°2-04. 

Discussion Te fall in prices of food and 
agricultural raw JD8terials. 3543. 
3552-54, 3568. 

,Discussion Te Government Order mod'fy-
ing decision of Labour AppelJate 
Tribunal on Bank Disputes. 623. 

Food Adultelation Bill-
Motion to consider as reponed by the 

Select Committee. 107. 
Considelation of clauses. 284, 357. 

Indian Income· tax '(Amendment) Bill-
Motion to consider. 2376. 

Indian TBtiff (Amendment) Bill-
Motion to consider. 2580,2583, :3587, 

2593, 2596-s8, 2602-06. 
Considelation of clauses. 2622. 

Indian Taritl (Second Amendment) 
Bill-
Motion to consider and amendment to 

circulate. 3049. 
Motion to pass 3196. 

Motion., Service Rules. 3578. 
Resoluticn" appcintmetlt of a Hindi 

Law Commission. 3104-
Resolution re tationalisation schemes 

planned in textile and jute indus-
tries. 522. 

Rubber Production and Marketing (Amend-
ment) Bill-

Presentation of Repon of Select C0m-
mittee. 322. 

Special Marriage BilI-
Consideration of clauses. 1206. 1683. 

1801,20']1-75, 2077. 

TIWARI, SHRI R. S.-
Displaced Persons (Compensation an4 

Rehabilitation) Bill-
Motion to consider as reported by 

Joint C.omminee. :3709. ._---
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TIWARY, PANDIT D. N.-

Central Exciles and Salt (Amendment) 
Bill-
Motion to consider and amendment to 

Ilirculal:e. 2462--64, 2470-73. 
Resolution rt re<JCMlation of production 

of all Jar",! and tlhOJies for bandloom 
indusnies. 468, 471-73. 

Special Mlnigae Bill-
Consideration of clauses. 1172· 74, 1299-

1301. 1337, 1330-31, 134%. ZCC7, 
20ro. 

Motion to pass, as amended. u31'34-
TRANSFER OP EVAct1E.E DEFO~ITS 

BILL-
Su under "BiI1(s)". 

TRANSPORT SERVICE(S}-
Motion for Adjournmcnt-

$inution in TIInDCOre-Cochin ,.--
lCoMelJl willtIuld). 529-30· 

TRAVANCORE-COCHIN-
Motion for Adjornment- . 

Sin.ation in _e T .lI18pOrt Ser-
1Iic.:a (Com&aJl mil Ml4). 529-30. 

TRIBUNAL(S}-
CaI1inJ mention to Government', refusal 

to appoint a -- to adjudicate upon 
industrial disputes in insurance c0m-
panies. 143-44-

S~ also "Industrial Trib-ana1 
Bank Diaputes). All l8d:a". 

TRIPATIU. SHRI K. P.-
CentIal Excises and Salt (Amendment) 

Bill-
Motion to consider and amder.dm:nt to 

circulate. 2499-2505. 
Discussion Fe Government Order mo-

difyina decision of Labour Appellate 
Tribunal on Bank Disputes. 622-26. 

Election of.--to Employees' State 
InSUlance Corporation. 3671'72. 

Inclian Tari1f(Secood Amendmem) Bill-
Motion to COD8ider.nd amendm~nt 

to cin:ulate. %992-94. 3004-09. 
3010-16. 

Motion,. flood situation in India. 1 S57-
63. 

Resolution,e rationaliration .cbemes 
in textile and jute inc.umlea. 1433-
39. 

llUVEDl, SHRIU. M.-
Cenmal Excise. and Sah (AmeDdment) 

BiJJ-.o. 
Motion to consider and ameadmcnt 

to circulate. 2SOS. 
Comideration of clawes. 2518. 

Constitution (Third Amc:Ddmmt) Bill-
Motion to c;xmaider II reponed by 

Jew Conu:ninee. l824. 2825. 2865. 
288a-1I7. 

Food Adulteration Bill-
O:mfideration of claUIe&. 251-52, 343-

45. 346, 347, 373. 

TRIVEDI, SHRI U.M.-.coIJ.tl. 
IndiIlDIncome-tax (Amendment) Bill-

Motion to consider. 2399-240 5. 
Special Marriage Bill-

Motion to considet. 829-32. 
,Considera.ticn of clauses. 11(2.' 1I6s. 

lI7S'7~, 1232. 1311. 1325. 
TULSIDAS, SHRI-

Constirution (Third Amaldment) 
Bill-
Motion to refer to J oint Committee and 

amendments to cilculate and 10 refer 
to Select C.ommittee. 1395-99. 

Demands for Supplementary Grants, 
1954-55-
IndustriC5-

Motion to reduce the Demend-
lndustrial Development Cotpora-

Don and manner in which it is pro-
poaed to bring into being. 3417-19. 

).oms al d Advances by the Central 
Government. 3411-19. 

Other Capital Outlay of the Ministry 
of Food and Alriculturc-
Motion to leduce the: Dernand-

Import of sugar. 3512-17. 
Sugar import policy. 3511; 3512-11. 

3540. 
Discussion fe Government Order modify_ 

ina decision of Labour Appellate Tli-
bunaI on Bank Disputes. 618-22. 

Indian Taritl (Second Amendment) Bill-
Mot:on to pass. 3185-88. . 

RelOlUion re export duty on ,round. 
DUt oil. IllS-IS. 

TIAGI, SHRI-
Business of the House-

Change in timings of sittings. US •. 
Motion re International Situation. 3899. 
Special Marriage Bill-

Consideration of claw-ea, II 70. 

U 

UNION PUBLIC SERVICE COM-
MISSION-
Amendmcnt in -- {C, nsulted.'n}-

Regulations -Laid on the lable. 
217-18. 

UNIVERSITY GRANTS COMMIS-
SION BILL-
S" under "Bill (5)". 

UNTOUCHABILITI 
BILL-
See under "Bill (a) ". 

(OFFENCES) 

UPADHYAY, PANDJ)' MUNISHWAR 
DATT- . 
Administration of Evacuee Property 

(Amendment) Bill-
MO\Jon 10 consider and lIJTlend· 

menll to circulate :mJ l() refer to 
Selcct Conunilt~e. J2~~---9 



INDEX TO DEBATES-PAlilT II, 7m SFSSION, 1954 55 
UPADHYAY, PANDITMUNISHWAR 
DArr~rud. 

Constitution (Third Amendment) BiIl-
Motion to refer to Joint Committee and 

amendments to cIrculate ilIld to refer 
to Select Committee. 1509-Il. 

Demands for Supplementary Grants 
1954-55-
Miscellaneous Depanmimts and Ex-

penditun: under the Minis-
try. of Home Affairs-

Motion to reduC'" the Demand-

Submisskn of interim repon in respect 
of formatIon of Karnataka State. 3468. 
Terms of reference of State~ Reor-. 

p:!ll'j~atJr n Cnrrrlssion. 34'7-6<,. 
Wprkirg of the States reorganiSl:tion 
C'..ommission. 3467-69. 

Displaced Persons (Compensation and 
Rehabilitation ) Bill-
Motion to conSIder as reponed 1)y 
,Joint Committee. 2662-69. 

Food Adulteration BiIl-
Motion to consider as reported by the 

Select Committee. 56-64. 
Consideranon of clauses. 252-53, 

300-01. 
Resolution re security of service to Gov-

ernment employees. 3141-44. 
Women's and Cluldren's Institutions 

Licensing Blil-(by Shrimati Mamben 
Patel)-
Motion to consider. 997, 998, 1002-

06, 

UTTAR PRADESH-

Motion for Adjournment-
Floods in Bihar, Assam, West 

Bengal and --, (quruenr witMekl). 
15-19. 

Statement re floods in Assam, North 
Bihar, West Bengal and- Il5-21. 

V 

VAISHNAV, SHRI H. G.-
Special Mamage BiIl-

Consideration of clauses. 1671-72, 
1675-77, 1681, 1688, 1689-90, 
1737, 2048, 2049, 2050, 
205 2. 

VAISHYA. SHRI M. B.-
Untouchability (Offences) BilI-

Motion to refer :0 Joint Co:nmittee 
and amendments to circulate and 
to refer to Select Committee. 55 1-
56. 

VALLATHARAS, SHRI-
Constitution (Third Amendment) Bill-

Motion to refer to Jomt Commlttec-
Amendment to circulate. 1370, 

1372-88. 
Amendment [0 refer to Select 

Committee; 1372-88. 

VEERASWAMY, SHRI-
Hindi Name Boards. 957. 
Resolution rc reservation of production 

of all snrees and dhoties for 
handloom industries.' 479-83. 

Untouchability (Offences) BiIJ-
Motion to refer to Joint Committee 

and amendments to circulate and 
to refer to Select Committee. 440 -
41. 

VELAYUDHAN, SHRI-

Business of the House-
Motion re allocation of time. 1349, 

1353. 
Constitution (Third Amendment ) Bill-

Motion to refer to Joint Ccmnuttee 
and amendment to circulate, ilIld 
to refer to Select Committee. 1388. 

Demands for Supplemenwy Gnu ta, 
1944-55- .- . 
External Affairs. 3441. 

Molton re I nternational Situation. 
3767-74. 

Resoluti n re enhancement of exp-rt 
duty on rice, rice flour etc. 1070-72.,1073. 

Special Marriage Bill-
Consideration of clauses. 901-02,903, 

1225, 1235-36, 1236,' 1238, 
1804, 1813, 2072. 

Untouchability (Offences) BiIJ-
Motion to refer to Joint Committee-

40 8, 412, 414, 708. 
Amendments to circulate and to 

refer to Select Committee. 708. 
Women's and Children's Institution Li-

censing Bill-(by Shnmati Maniben 
PareJ)-
Motion- to consider. 1031, 1033. 

VENKATARAMA, SHRI-
Chandernagore (Merger) BiIJ-

MotIon to consider. 2538. 
Consideration of clauses. 2562, 2569, 

2570. 
Motion to pass, as amended. 2574-76. 

Coffee Market Expansion (Amendment) 
BilI-
Pres ~ntation of Repon of Select 

C mminee. 32.:2. 
Constitution (Third Amendment) BilI-

Motion to consider, as reported by the 
JOInt Comm.ttee. 2890-93. 

Consideration of clauses. :2957. 
Demands for Supplementary Grants, 

1954-55-
Industries-

Motion to reduce the Demand-
Industrial Deveiopment Corpora-

tion and manner in which it is 
proposed to bring into being. 
3431. 

Discussion I'e Gm·ernmeJ;lt Order 
modifying decision of !.abour Appellate 
Tribun:J oD Bank Disputes. S88 

Election of -- to Public Accounts 
Committee. 3671-72. ------- ---------------------------,------------------



LOK SABRA 

VE}.."KATARAMAN, SHRI-(alltd) 
Evidence tendered before Select Com-

mittee on Coffee Market Ex-
pansion (Amendment) Bill-Laid 
on the Tabl:. z8n 

MotIon Te flood situation in India. 16%9' 
Motion,e International Situation. 3844-

56. 
Resolution re security of service to Gov-

ernment emp10yees. 3133. 
Special Marriage Bdl-

Consideration of clauses. 85:1-53, 855, 
887,908,9;11,930 ,937-39, lIZ7, 1179, 
IIS7, 1I98, 1201, 1.102-03, 1211-12, 
13:12-:13, 1327. 13:19-30, 1683, 17Z9 
1737, 1738, 1773-80, 1782-88, lStl5, 
1907, 1935, 1941-44> 1946, 1956-
57, 200:1, 2019, 2025, 2026, 205:1, 
2055,20S7,20SS,:l059-64, ZIOI, 2313-
40 ailS, 2118, :&119-:10, U21, 2122, 
:u26, :llz8, 2129, 21S2, 2155. 
216~. 

VERMA SHRI RAMJI-
Motion re flood situation in India. 1606-

09· 
VIDYALANKAR, SHRI A. N.-

Raolution r~ rationalisation schemes in 
textile and jute industries. 141). 

VIJAYA LAKSHMI, SHRlMATI-
Special M.arnqe Bill (as pused by 

Rsjya Sabba )-
Motion to collllider. 812-1S. 

VOLUNTARY SURRENDER OF SALA· 
RIES (EXEMPTION FROM' TAXA-
TION) AMriNDM.6NT BILL, 1953-
&e under "Bill (I)" 

• 

VY AS, SHRI RADHE LAL-
Madhya Bharat Taxes on Income (Vali-

dation) Bill-
Monon to consider. 3362, 3368, 

3369-70. 
Special Marriage BiU-

Monon to consider. 794-804. 
Taxauon Laws (ExtensIon to Jammu 

and Kashmir) Bill-
Motion to consider. 3348-.. 9. 

W 

WEST BENGAL-
Motion for AdjournmenI-

Floods in BIhar, Assam, -- and. 
Uttar Pradesh; (Consent wilhMkf) 
15-19· 

Statement re--floods in Assam, North 
Bihar,- and Uttar Pradesh. lIS-21. 

WIDOWER'S RE·MARRIAGE BILL 
(BY SHRI K. C. SODHIA)-
See under "Bill (s)". 

WOMEN'S AND CHILDREN'S INSTI-
TUTIONS LICENSING BILL 
(BY SHRIMATI JAYASHRI)-
See under "BIlls." 

WOMEN'S AND CHILDREN'S INSTI· 
TUTIONS LICENSING BILL 
(BY SHRIMATI MANIBEN PATEL)-
See under "l$lU (s)". 

y 

YASHWANTPUR ( HYDERABAD 
STATE)-
Statement re Railway accident near Yash-

wantpur in Hyl1erabad State 3663-68. 
Supplementary Statement re RaIlway 

accident near ~ Yashwantpur in Hydcra· 
bad State:. 3819. 
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VDlumes VIII (.J1Id IX-15th Nowmber to 24th December, 1954 

A 

ABID ALI, SHRI-
Busin~ of the Houae-

Allocation of time for Government Legis-
lative and other business. 1654. 

Sunement on action taken or proposed 
to be taken by Gavemment on the 
re<:ommendations adopted by the 
International Labour Conference 
at its thirty-sixth session, June, 1953--
Laid on the Table. 3835-36. 

Statement re ratification of convention 
(No. 26) concerning Minimum Wage 
Fixing Machinery adopted by Inter-
national Labour Confetenee at its 
eleventh session 1928--Laid on 
the Table. 3835-36. 

ABSENCE OF MEMBERS FROM THE 
SITTINGS OF THE HOUSE, COM-
MITTEE ON-

Motion n sixth Report. 1921-29. 
Motion re Seventh Report. 3841-44. 
Presentation of Sixth Rerort. 1792,. 
Presentation of Seventh Report. 3696· 

ACRAL SINGH, SETH-
Resolution re appoinrmcnt of a Law 

Commission. 1893-94. 

ACHUTHAN, SHRI-
Demands for Supplementary Grants, 1954-

H~-in-.id to States. 3145-46. 
Industrit-s-

Motion to reduce the Demand-
Constiwtion and functions of the Ex-

port Promotion Councils. 3142-44· 

Export Promotion Councils. 3142-

Other ~pita1 Outlay of the Ministry of 
Food and Agriculture-

Motion to reduce the Demand-
Shortfal in the indigenous product-

lion of supr. 3144-45· 

ACT(S)-
Su "President', AcU rt Andhra". 

3'11 LSD-I 

ADJOURNMENT MOTION(S)-
See "Motion(s) for Adjournment." 

ADMINISTRATION OF EVACUEE 
PROPERTY (AMENDMENT) BIU 
1954- ' 
See under "BiIl(s)". 

AGRAWAL, SHRI M. L.-

Code of Criminal Procedure (Amendment) 
Bill-
Consideration of clauses, 915, 918, 921-

n, 923, 1317, 1497, 1498, 1499, 
1501,1506, 1507, ISC19, 1776, 1777, 
2063-64, 2073-75. 

Delimitation Commission (Amend men 
Bill-
Motion to consider as reported by the 

Select Committee. 3875-78, 3896. 
Consideration of c:Iauscs. 3~, 3910-

11. 
Motion Te Report of Commissioner for 

Schedued Cutes and Scheduled Tribes. 
402 5. 

AIR CORPORATION RULES-
--, 1954-- Laid on the Table. 2685. 

AIR FORCE ACT RULES, RESERVE 
AND AUXILIARY-
Noti1i.cation making amendmenu in --

Laid on the Table. 3837. 

ALAGESAN, SHRI-
Balance-sheets; Profit and Loss Accounta; 

Financial Review; and Audit RepotU 
of Dclhi Road Transport Authority 
for the yean 1951-52 and 1952-53--
Laid on the Table. 2913. 

Business of the House-
Allocation of time for Government legis-

lative and other business. 1657. 
Hindu Minority and Guardianship Bill-

Motion to concur in recommendatioD 
of RajyaSabhato join theJointCom-
minee. 2318. 

Motion for Adjournment-
Delhi Transport Service. 690. 

Notification T6 amendment to Delhi 
Road Transport Authority (Advisory 
Council)Rules,19SI-LaidontbeTable. 
947· 



LOK SABHA 

ALAGESAN, SHRI--CcmuI. 

Railway Convention Committee--
Resoultion rt Report of --. 2937. 
RI:soIution rt security (If service to Gove-

rnment employ.:es. 546-48. 

ALTEKAR, SHRI-

Code of Criminal Procedure (Amendment) 
Bill-
Motion to consider as reported by Joint 

Committee and amendments to cir-
culate and to J'o:ommit to Joint 
Committee. 582-95. 

Motion to adjourn consideration. 582-
95· 

Consideration of cfause&. J053--37, 1361, 
18:u, 18%7, f969-72, 2.115. 

Motion ro pass, as amendmcd. ug6. 

Committee on Absence of Memben from 
the 8ininp of the HCRUe-
Motion re Sixth Report. 192.7-28. 
Motion re Seventh Report. 3841. 38.42, 

3843. 
Prnenwion of Sixth Report. 1792. 
Prescutation of Seventh Report. 3696. 

Committee on Private Members Bills and 
Resolutions-

Motion rt Tbitteentb Report. J 157-59. 
Motion re Fiftunth Report. U72-73. 
Motion re Sixteenth Report. 1853. 
MOlien re Seventeenth Report. 2475. 
MooOll rt Eiah.tcenth Report. 32.2.2. 
Motion ~ Ninelccnth Report. 4069-70. 

4071, 4072, 4073, 4074. 

Presentation of Pfftcenth Report. 948-
Prarnhllion ofSixtecnth Report. 1517. 
Presentation of Seventeenth Report. 

2161, 

Pre5Cntation of Eighteenth Report. 
2913· 

Pramtalion of Nineteenth Report. 
3696· 

Hindu Minority and Guardiansbip BiU-
Motion to concur in tec:ornmeDdation of 

Rajya Sabha to join the Joint Commi-
~. :Z30S,2.355· 

. Motion" EconomicSiruation. 3484. 

ALVA, SHRI JOACtUM--
Motion for AdjOurnment-· 

Arrest of a Membn- and polke raid on 
Praja·SociaIist PlIny Office at lmphal. 
~29. 3830. 

Motiaa re ccauomic ·Sitwtion. ~-7I. 

AMENDMENTS TO BILLS-
Discussion r, Rdmissibiliry Of amendmentS. 

69?-711. 
Ruting rt->-

An amendment proposing to make per-
manent an Act intended to be oftem-

\. pora~ duration, is outside tbe scope of 
a Bill. 2.773-75. 

AMJAD ALI, SHRt-
Code of Criminal Procedure (Amend-

ment) Bill-
Consideration of ~1au&CS. 919. 921, 

935, 978, 991, 1057-58, 1016, 1087. 
I099-Uoo, no2., U03-o.t. nOS. un, 
1317, 1318, 132.1, 1841. 

Industrial Dit;putes (Amendment) Bill-
Motion to consider. 2875.2876-78• 

2.898. 
RaIlway Convention Committee-

Resolution rc Report of ..:- -, 2994. 
3011• 

Raolution re appoinuncnt of a La:w Com-
mWion. 18,S. 

Resolution rc security of servi« l\O Govern-
ment employees. 520. 

AMRIT KAUR, RAJKUMAltI-
Delhi Joint Waler .. ,ru! Sev.-aae Board 

(Amendment) Bi\t-:-; ; ' .. 
Motion for leave to -~QIX. • 16sB· 

Indian MedicalCo~il (Amendment) 
BiD (6y Sard.tw A.S. Saigal} 
Motion to refer to Select Committee-

4t11, 411),4114.4116, 4u7. 

ANAh'TAPUR-
Demands for SupplementarY Grants. 1954-

S5-Andhta-
Education-
Motion to reduce the Demand--

Disapproval of polciy rt advanced 
counct of study in GQvernment 
Am CoUegc,----· 3212, 3214.3217-
18,3319· 

lrriptian-
MotiOil to tcduce the Demand·--· 

Branch channel from Tunpbbadra 
High Level Channel to servc:--and 
DJw-amarkrun Ta1uka, 32Jo-n. 
32-12--'14. 3;H-t6, J3:l9-30. 3378. 

ANDHRA-
Motion for Adjoumment- __ 

Alleged ftria& 00 election proc:es&lOn In 
--. 2683--85, 2903-0'7· 

Detention of political prisoners in --
(CmIunI wirh /Wid). 1223--26, 1:)59. 

Goyemmcnl of--. ~Il. 
President', Proclamation T4----- Laid 011 

the Table s. 
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ANDHRA.......Qmtd. 
Resolution ,., President's Proclamation 

re---. 409--516. 
Set also "Demands for Supplementary 

Gran~s, 1954-55-Andhra"; and also 
"President's Acts re Andhra." 

ANDHRAAPPROPRIATION BILL,1954-
Set under "Bi1I(s)." 

ANDHRA CHRISTIAN MARRIAGE 
VALIDATION ACT, 1954--

See uider "President's Acts rt Andhra." 

ANDHRA INAM TENANTS PROTEC-
TION ACT, 1954--

See under "President's Acts re Andhra". 

ANDHRA PRESERVATION OF PRI-
VATE FORESTS ACT, 1954-

See under "President's Acts re Andhra." 

ANDHRA STATE LEGISLATURE 
(DELEGATION OF POWERSjBILLS-

S •• under BilI(s)". 

ANTHONY, SHRI FRANK·-

Bll8iness of the House. 3579, 3580. 
Code of Criminal Procedure (Amendment) 

Bill-' 
Motion t? consider as reported by Joint 

Conmunee and amendments to circu-
late and to recommit to Joint Com-
mittee. 336-44. 

Motion to 8Qjourn consideration. 336-
44-

Consideration of clauses. IIllt-16, 1534-
51, 1625-26, 16%6-27· 

Mution re Report of Commissioner for 
Scheduled Castes and Sdleduled 
Tribes. 4027, 4036• 

Resolution re removal of Spcalrer. 3425-
30. 

APPROPRIATION ACCOUNTS-

_, Defence Services, 1952-53 and 
Commercial Appendix thereto; and 
Audit Report, Defence Services, 1954 
_' Laid on the Table. 2803· 

_ (pom and Telegraphs), 1952-53 
and Audit Report, 1954 - Laid on 
the Table. 3461. 

~ _ of Railways for 1952-53, Parts I and 
II - Laid on the Table. 3987. 

APPROPRIATION (No.3) BILL--

St. under .. Bill(s)." 

APPROPRIATION (NO.4) BILL-

See under "BiI1(s)". 

ARMY (AMENDMENT) BILL (INSER-
TION OF NEW SECTION 14M : BY 
DF. N. B. KHARE)-

See under "Bill(s)". 

ARMY ORDNANCE CORPS-

Motion for Adjournment-
Retrenchment of sepoy clerks of 

2535--38.2677--79. 

ARREST OF MEMBER(S}-

Arrest of Shri Rishang Kcishing. 3983. 
Motion for Adjoumm.ent-

-of a Member and police raid on 
Praja Socialist Party Office at Imphal. 
382 7--31. 

ASIA. SOUTH AND SOUTH EAST-

Report on meetings· of the ConsultatiVe 
Committee on Economic Development 
in -- Laid on the Table. 1357. 

ASSURANCE(S), GOVERNMENT--

Consolidated Statement showing action 
taken by Government on various 
assurances, etc. given during tlu! Eighth 
Session, 1954 - Laid on the Table. 
3835-36. 

Supplementary Statements Nos. XXII, 
XXI, XXII, XVII, XII, VII and I 
showing action taken by Government 
~ assurllIl:ces etc., given during the 
FIrst SessIon 1952, Second Session. 
19< 2, Third Session, 1953, Fourth 
Session 19 3, Fifth Session 1953. Sixth 
Session 1954 and Seventh Sessicn, 1954 
repectively -- Laid on the Table. 265-
66. 

Supp'emenrary State-nen .Nos. XXIII, 
XXII. XXIII, XVIII, XIII, VIII, 
and II shwong action taken by Gov-
ernment on various assurances 
etc., given during First Se~sion, 1952, 
Second Session, 1952, Third Session 
I953, Fourth Session, 1953, Fifth 
Session, 1953, Sixth Session, 1954 and 
Seventh Session, 1954 rcspectiveIy-
Laid on the Table. 1358. 

Supplementary Statements Nos. XXIV, 
XXIII, XXIV, XIX, XIV, IX and III 
showing action taken by Government 
on various assurances, etc., given during 
the First Session, 1952, SC(ond Ses-
sion, 1952, Third Session, 1953. Fourth 
Session, 1953. Fifth Session, 1953, Sixth 

-----~--------- .. --.. ---'--"-------
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ASSURANCE{s), GOVERNMENT 
CAru4. 

Session, 19S4 and Seventh Session 
19S4 reBpcctively - Laid on the Table 
29J2-13· 

Supp~ Statements No&. XXV 
XXIV.XXV, xx, XV. Xmd IV abowing 
action taken by Government 00 
various assurances, etc., gi.ven duriDg 
~e Fint Sessioo. 1952, SecoDd Ses-
SIOO, 1952, Third Session, 1953 Fourth 
SS~on, 1953, pifth Sessimi1. 1953, 

>AU! Session, 19S4 md ~th 
Session. 19S4 reapectively,-J..aid 
on the Tmle. 3835-36. 

AUDIT RBPORT(S)-

Appropriation Ac:counta, Defence ~. 
1952-53 and Commercial Appendis 
thereto; and - , Defence Services, 
I~ - Laid on the Table. 280]. 
~ Aa:ounts (potts and TeJe-
t:1~ the 19S2-S3 and -. 19S4-on the Table. 3461. 

- the accounts of the IJIdUltrial 
Finance Corporation for the year 
I9S3-S4-Leid 00 the Table. 2685. 

-, Raihnays, 19S4 - Laid on the Table. 
3987. 

BaJmce..abeets; Profit and Loss Accounts 
PiDIDdIl RevIew ; md - of Delhi 
Road TnDtpon Authority for the years 
1951-52 aDd 195Z-53 - Laid on the 
Table. 3913. 

AUTOMOBILE LEAF SPRING IN-
DUSTRY-

Repon of Tariff Commi,sion 011 -
and Goftrnmeat retOlution thereon-
Laid on the Table. 7. 

AUXILIARY TERRITORIAL FORCE 
BILL-

Su UDder "Bill(s)". 

AYYANGAR. SHRI M.A.-

Code of Criminal ProcedUR (Amend-
mcnt)Bill-
Motion to pass. as amended. 2163-71. 

Dix:ussion r~ uclmiJ,ibilily of aDlCDd-
meDts.706-08. 

Railway ConvCIltion Committee-
Pretelltalion of Report. 13S9. 

AZAD, SHRI BHAGWAT JHA-

Code of Criminal pl'oc:edure (AmendmeIIt) 
Bill-

Con&ideration of ClaUla. 1 .. ~8.20S~,20~6. 
DeUmitstion Comminion (Amendment) 

Bilt-
on to CODlider .. reported by the 
ect Committee. 3870-72. 

AZAD, SHRI BHAGWAT JHA-~td. 

Motion re Economic Situation. 3528--
35· 

Preventive D!tention( Amendment) BiU-

Motion to consider and amendments to 
circulate and 10 refer to Select Com· 
mince. ~S64, 2585-91, 2676. 

Prohibirj(>n of Manufacture and Sale of 
Vanalpati Bill [by Shri !hM/o." Sinlul}-
Motion to consider. 2484. 

B 

BAJP.\J. SHRI GIRJA SHANICAR-

Dath of-. 1917-18. 

BALANCE SHEET8--

---and Review of Working of Railway 
Collieriell and state~nts of allin-cost 
of eoaI etc. for 1952-53 - Laid on 
the Tmle. 3987. 

~Profi! and Loss Accounrs Financlali 
Review; and Audit Rmonl of Delhi 
Road TrsnnJOf't A"thoriry (or the 
yean 19~I-~2 and t952-$r-Udd 
on the Table. 2913. 

Block Acc:oun~nd Profit and Los. 
Accoullt. of IlaUwaYS for 1952-53 
r..id on the Table. 3987. 

BANK(S}-

Stat~nt r. alleged usoeiarion of Minister 
with a--. 2686-92. 

BANK AWARD-

CaJIing attention to Government order 
modifY/nt( decision of Labour Awel-
late Tribunal on--. 40S--07· 

BANK EMPLOYEE(S}-

M()tion for Adjournment--
-, strike. 191~2S. 

BARMA-"l. SHRI-

Code of Criminal Procedure (Amendmest) 
BiU---
Con.idenrion of clauses. ;zotio-6r, zo62, 

2107· 

Dcl.Imitmon CommI.-ion (/iJDendmen4t 
Bill-
Morioo 111 OOQIldet 1&14 ameIIdmeIIt to 

r~fer to lelect Commit'ee. 334, ... 6, 
3347-H· 
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DeUmitatioD Commission (Amendment) Bill-Ccmtd. 

Pro!senlalion of Report of Select Com-
mittee. 3788. 

Motion to consider as I"t"ported by 
Select Committee. 3865-66, 3867. 

Evidence on Untouchability (o.trences) 
Bill, 19S4--Laid OD tbe Table. 3695. 

Mnlion re Progress Report of Five Year 
Plan fot 1953-54· 3954. 

Motion re Report of Commissioner for 
. Scheduled Castes and Scheduled Tribe s 

40J7, 4024. 4052. 
Tea (Second (Amendment) BilI-

Motion to consider. 2814-16. 
Untouchability (01Jenccs) Bill--
Presentation of Report of Joint Committcc' 

1793· 

BARUPAL. SHRI P. L.-·, 

Delimitation Commission (Amendment) 
BiIl-
Motion to consider as reported by Select 

Committee. 3889-90. 

BASAPPA. SHRI-

Coffee Market Expansion (Amendment) 
Bi11-
Motion to consider. as reported by Select 

Committee and IUDl:Ddment to QrQl-we. 763-66. 
Motion to adjourn consideration. 763-66. 

BASU, SHRI K. K.-

Business of the House-
Purport of Gove~nt B!& proposed 

to be introduced In a ICISlOn. 136-37. 
Code of Criminal Procedure (Amendment) 

Bill-

Motion to consider as reported by J~t 
Committee andamendmcnts 10 Cir-
culate and to lCCOmmil to Joint Com-
mittee. 15:1. 

Motion to adjourn consideration. 152. 
Consideration of clauses. 2049· 

Hindu Minoriry and Guardianship.BiU-
Motion to concur in reCODUllClldatlon of 

Rajya Sabha to join the Joint Commit· 
lee. 2240, 2243, 2318", 2342· 

MotiOn for Adjournment-

Government of Andhra 10. 

I..athi Charle on refugees in Caleutta. 
687-88.689. . 

PJescntation of • petition I'll Preventlvc 
Detention Bill. J954. lu61. 

BASU SHRI K.lC.-Ccmtd. 
Preventive 

BiU-
Detention (Amendmem) 

Motion for leave [0 introduce. 691-93; 
Motion to Consider. %361, 2362. 2363 

2367.· %373, %374, %390, 2391. 
Resoludon r, enhanced eXpOrt duty on 

tea. '658-63. 
Resolution re President's Proclamation r. Andhr •. 420. 428. 
Resolution re removal of Speaker. 330J-

02 • 

BHAGAT, SHRI B. R.-

Appropriation Aa:ounts (Posts and 
Telegraphs). 1952-53 and Audit 
Report, 19S4-Laid on the Table. 3#1. 

BHARGAVA, PANDIT THAKUR DAS-. 

.Andhra State Lcgislatuft (Delcption of 
Powers) Bill-
Motion to pass, u amended. J747-52. 

Code of Criminal Proceddure(Amendment) 
Bill-
Motion to consider as repon~d b)' Joint 
Committee and amendments to circulate 
and to recommit to Joint Committee. 
210-45, 336, 529, 632,.636, 637, 

Mntion to adjourn cons.ideration. 210-45, 
3:~, 529, 632• 636. 637. 

Conaideration of clauses. 897. 915, 9J7, 
923.949-60,964,974.988.995,1016-26. 
1087-88, 1102, no6-o7, noS-II09, 
II 10, lIII. 1133-340 1I14-45, II49. 
1150. IlS2. 1246, 1252-71, 1272. 1277. 
1284-85, 1286-87, 1291. 1292. 1344. 
1351-52, 136J. 1363-65; 1368, 1371-72. 
1378. 1379-80. 1381, 1382. 1387, 1407, 
1408. 1409, 1411. J4l2. 1445-50. 
1451, 1454. 1455, 1482. 1483, 1491. 
1492-95, 1497, 1498-99, lSOI, 1!02, 
lS03. 150 5, 1506, 1513-14, 1540, 1541. 
1542. 1549, 1554, 1585-1602. 16oJ. 
1607, 1608. 1609-11. 1804. 1810, 1815. 
1816, 1819. 1820. 1821. 1823. 1825. 
1826-27. 1829-40, 1845, 1847. 1946, 
1941. 1952-57.1985-.2008-09.2010-11, 
2012, 2013, 2015-20, 2OZ1. 2022. 
2023. 2024. 2025, 2026-32. 2047, 
206:1, :1063. 2064, 2KJ72. 2084, 2085-86. 
2104, 21I2, 2U?, 2u8-20. 2138. 
2141. 2ISI. 
Motion to pass, as amended. 2194, 

2198-2209. 2225. 2226. 2228. 
Call'lmittce on Abaenc:e of Members 

from the sitiDp of the Hou_ 
.j~"tion Fe Sixth :Report. 19a8. 
Q,mmittcc on Private Members' Bills 

and Resolutions-
Motion r' Thirteenth Report. 1169. 
Motion Fe Fifteenth Report. 1173-

740 1176. 
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D·_·ft.... ror 5' ...... 1-....... - G-u, , Delimitation Commission ,Amendment) ..... --... I' - ........... M_3 ,'- ' 
Bill- 1954-S5-

ElIpelldit1.lre on Displaced Penoa.-
Motion to consider. 
Amcndmenttorefer to Select Committee. Motion to reduce the Dcmmd-

33S7. 3358. Adj~t of outstandin, amounts of 
Discussion ,., admi .. ibility of amend- preVIoUS years. 3138. 

meDts. 704-05. Decision ()f the Min1alcrI' Committee. 
Government Premises (Bviction) Amend- 3187-88. 

ment Bill- Progress of dispersal" frem camps for 
Motion to consider 14. rehabilitation. 3188. 
Amendment to refer tt) Select Commit- Ministry of Rehabilitati(jll.-

tee 19, 20041, SO, 51, 79. 80. Motion to reduce the Demand--
Extension of time fOT preaentalion of 

Report of Select Committee. 1793. Creation of certain additjonpi posta aDd 
Hindu Minority and OIRlrdialuhip additional expendit1.lreon (.'OI1tinJcD-

Bill- des. 3186-87. 

Motion to concur in recommendation of BILI;.(S)-
Rajya Sabba to join the JoiDt Com- Administration of Evacuee Ptoperty 
mince. 2.239, 2.240, 22,42, 2.247· (Amel1d~nt Bill, 1954 assented to by 
2291, 230%, 2309. 2.316. 2318-34. the President. 5-6. 

Motion r. Progress Report of Five 
Year Plan for '953-54- 3716-17, 
3119, 3733. 3933-41. 

Pr~tion of Disquali1ication (Parlia-
ment and PIIl't 'C' Stew Lealslal\lres) 
Second Amendment Bill-

Motion to consider 3390-91. 

Prevention of Free, Forced or c...mpul-
soryj LaboUr Bill {By Sirri D.C. 
ShIarma}-
Motion to circuwe. .pl8. 

Preventive Detention (Arnendment.1 
Bill-
Motion w coosider. 2370, 2607, 2611, 

2.640. 2663-16, 274S· 
AmeDdmentf> to circuwe alld to refer 

to Select Conunirtee. 260;. z611, 
2640, 2663-76, 2745· 

Motion to pa.~. 2799, 2.800. 
Prohibition of Manur.ctufe and sale of 

VlII)S8j)Ili Bill fB), Shri JhUkvI SiMoJ 
Moti<m to consider. 1182-94. 1221, 

248J, 2411z, Z483. Z4118-B9. 2489-90. 
Resolution re Prc:sident'~ Proclamation 

rl Andhra. 460. 
Resolution r~ remo\'al of Speaker. 3:.196-

97, 3309. 3430 , 3431, 3435~47, 34S1., 
3452, 3454· 

Resolution rtsecurityof su'\'ketoGo\'crn-
mc:ot empJoyees. 562. 

8tfEBKHA BHAl, SHRI-

Motion ,., Report of Commi!lli\)JiCf for 
Scbed;gled Castell and Scheduled 
Tribe$. 41>29-30, 40)4-35· 

Anahre App,ropriation Bill-
Introduced. 3382-83. 
Motion t" con$ider. 3383. 
Motion to paIS. 3383. 

(Ptmt'd}. 3383. 
.Mes~ from Raiya Sabba ren.aminc 

the HilI without recommendation. 
3983-84-

Andhra Stale Lealslature (IN\eption 
of Powers) Bill-

Introduced. 14118-90. 
Malion t" consider. 16S9-17%9. 
Consideration of clauses. 1729-43. 

Me·tien to pass. a, amended. 1743-60. 
\Pcuud. as ammthd). 1']60. 
Messaae from Ra;ya Sabba qreeing 

\\ithout amendment to the Bill,. 
passed by Lok. seba. 1955-211. 

Appropriation (No.3) BiD. 19S4-
--aS8CJ\ted to by the President. 5-6. 

Appropriation (NO.4) Bill-
IntroclUced. 32.20-21. 
Motion to consider. 322 J. 

Motion to pa&fi. 3221. 
(Ptut«fJ. 3UI. 

Meuap: from Rajy. Sabha fen.arninl 
the Bill without T~. 

3826. 

Army (Amendment) Bill f./mnt"", .. 
oJ - 6UIiDrI '4.1A; by Dr. N .B. 
Kluwe.) 
Innod\J(;cd. 1476. 
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Delimitation Cnnmission (Amendment) Auxiliary Territorial FOfCC Bill- Bill-
Motioa. for leave to withdJ'aw. 1226-27. Introduced. 3031. 
(Wichdrarm). 1227. Motion to consider. 3333-78. 

Central Excises and Salt (Amendment) Amendment to refer to Select Com-
Bill, 1954- mittee. 3345-78. 
--assented to by the President. 5. lReferred to Seucl Committee). 3378 

Cbandernagore (Merger) Bill 1954- Presentation of Report of Select Cern-
p'ltCDted to by the President. 5. mittee. 3788. 

Code of Ciriminal Procedure (Amend- Marion to consider as reported by 
ment) Bill.- Select Committee. 38.45-3900. 
Motion to consider as reported by Joint, Consideration of clauses. 3900-12. 

Committee. 82-I~, 138-264, ~404, Motion to pass. 3912. $7 1-646-
Amendment to cirCUlate. 105-)2, 139-

264. 269-4004, ~71-646. 
Amendment to recommit to Joint Com-

mittee 131-132, 139-264, 269-404, 
571-644, 6.45. 

Motion to adjourn consideration. 139-
264, 269-404, 571-644, 646. 

Consideration of cllluses. 894-946, 
948-108.4, I086-IIS7, 1U7-13S6, 1359-
1488, 1490-1516, 152~1648, 1761, 
79,1793-1852, J929-2042, 2044, 2156. 

Motion to pus, as amended. 2156-58, 
2[62-22)2. 

(PiISUd as amettdedJ. 2U9-22)2. 
Code oC Criminal Pr~ure \Am~

ment) Bill, Infer-cum of n«tJ sectIOn 
'I09A: by Dr. N .B. KhareJ--

Introduced. 2475. 
Coffee Market Expansion (~dment) 

Bill-
Motinn to consider, as reported by, 

Select Committee. 672-86, 7II-
93· 

Amendment 10 circulate. 677-86. 711-
93. 

Motion to adjourn consideration. 684-86' 
711-9). 

Comideration of claU5CS. 793-810. 
Motion to pan, as emended. 810-15. 

(Passld as --ud). 81S. 
Messase from RaiY<Sabha agreeing 

without lIDlendment to the Bill. as 
paseed by Lolc Sabha. [925-

'Companies Bill-
BlCtension of time for presentetion of 

kepon of Joint Committee. 268. 
Motion re appointmet;1I of Members 

to Joint CoDlDllnee. 3844-45. 
Constitution (Fourth Amendment) 

Bill-
lotrodu<*l. )461. 

Delhi Joint Water and Sawage 
(Amendment) Bill-
Introduced. 1658. 

Boord 

(Pamd)39U. 

Message from Rajya Sabha agreeing 
without amendment to the Bill, as 
passed by Lo); Sabha. .,129. 

Displaced Persons l Compensation and 
Rehabilitation) Bill, 19'4-
--assented to by the President. 5-6 

Electricity (Supply) Amendment Bill 
[Ammdmml of SeaiOPl 77 etc. by 
Shrimati Rei'" Cha.W/Jllarrty}-
Introduced. 253. 

Government Premises (Eviction) Amend-
ment Bill-
Motion to consider. 11-82. 
Amendment to refer to Select Conunittee. 

19-82. 
Merred to Select Cosnmittee. 11:-82. 

Extension of time for presentation of 
Report of Sc:lect Comuuttee. 1793. 

Htndu Marnage BiU. 1954 (as passed 
by Rajya Sabha)-

Message from Rajya Sabha r orwarding 
to Lolc Sabha the BiU as amended. 
4130. 

Lsiq on the Table. 4130. 
Hindu Minority and GUaTdiansrup 

BilI-
Motion to concur in recommendation of 

Rsijya Sabha to join the Joint Com-
mittee.' 
(A.ed). 2231-76, 2280-2)60. 
Message from Rajya Sabhaconcurring 
in the rCCOlllIDeDdation of Lok Sabha 
to instruct the Joint Committee on 
the BiU to report on or before the 
31st March, 1955. 3693-94- . 
Indian Arm~ l.Amendmdlt) Bill 

LAmmc6nml of ~eaiom 1 and 26 er,., 
by Shri V.C. PamDik}-

Motion to refer to Select Committee 
149Z-25t3· 



8 LOK SABRA 

B~~ adjourn diJcunioD. 15Ia-13 
2.49a-2S13· 
(~~--) 
2SI3· 

lacIWl Converts (ReguJatioI1 aDd Regia-
tT1ltion) Bill (By Sirri ""1t#hi)-
Introduced. 4075-83. 

Indian lDalIJle-tu (Amcndmc:Ilt) Bil» 
1954-
--811CDted to by the 1'rc:Iidcllt. S. 

Indian Medical Couodl (Amcndmcat) 
Bill (b.y S •• A.S. S~ 
Motion to refer to SeJc,:t Committee. 

41OG-I7· . 
Motion to adjourn discussion. 4117. 
(DiramiGn a4i11llrrMt/). 4117. 

lDdian Peul Code (Amendment). Bill 
rA~ of ..- 497 by slrti 
D46ht)-
Imroduad. 4075. 

Indian Peaal Code (AlJICDdment) Bill. 
[1__ of - sa. s3A 

by Sirri K.C. SGd1Ii4]-
IDtfoduccd. U8I. 

Indian Penal Code (Amendment) BilL 
[1 __ of "- U&titm 2948 b Shit 

N.,!trNr Pr-4 SiM4-
Mution to circulate. 
Motion to adjourn debate. 4098-

(D.fIIru tMlj--.4). 4098. 
Indian Tarift" (Amendment) SiU, 1954-
. -.llleDted to by the I'raident. S. 

Indian Tarift" (Second Amo:ndmentBilI-
1954-
----usented to by ~ PresideJn. 5-6. 

Indian 'I'arifr (Third Amendment) Bill, 
IntrodUCed. 2279. 
Motion to COnsider. 2832-67. 
Consideration of clausea. z861-68. 
MOlion to pass. 2868-74. 
(PIIIUIII) 2874-
Message from Rajn Sabha retumillJ lhe: 

'.,: BiD withoUI ~ndation. 369)-
'.' .f4. 
J"-rial Djsput~ (Amcndmm1) Bill 
:C''Ca passed by RaJY. Sabhar-

Motion to cormlkr. 2875"900. 
O:maideradon of clmlH. 2900-02. 
M<)-ion to pasl. 1902· 

(p"".tl). 2901. 
Madhya Sham Tues on Income (Valida-

tjon) Sill. 1954· 
----aswlled 10 by the President. 506. 

plI)'IDt!nt of Wares ~) BiU· ... 
(by DI-. N. B. KItDr_r-
Million to c:orIIider. 4OS)8,..fl00. 
Motion to adjourn debelc. 4100• 
(IHlJole adjUrud).41OO.,. 

BIU-(S)-Conui. 
Prevenuon of Disqualification (Patl. 

ment and Part C States' J.csjslaturea 
Second Amcnd.tDent Bill-
Introduced. 3028. 
Motion to consider. 3383'"9%. 
Conflderation of claUlc6. 3392-94. 
Motion to pass. 3394. . 
(PGJSMl). 3394· 
Melliii'! from Rlljya Sabha asn:cins with-

out amendment to the BiU, as puICd 
by the Lalt Sabha. 3983-8.\. 

Prev~tion of Food Adulre.ration BiU,. 
~9S2-
_scnled to by the PresJdent 5-6· 

Prevention of Free. Fo11:Cd or Compul-
IIO~~ BiU (by Sbri D. C. 

Motion to cu.;u!atc:. 4 u 7..aS. 
./ Preventive Detention (Amendment) Bill-

..,. lnuocl\ll:ed.. 690'-98. . 
Motion toconaider.2360-2408, 2.409-7. 
, ZS39-a476. z69;1-~7SO· 
~t to cirCUlare. 23~2408, 

%409-74. 253~2676. 269a-2147. 
A,mendmen[ [0 refer 10 Select Committee 

%399-2408, 2409-74, 2539-~' 269%-
%748· 
~ of c:JauscI. 27.w-89-
Motion to pUs. %789-28oa••. 

(PauMi). 180z. 
Maace from Rajya Sabha qreeinI with-

out amendment 'to the BiU, aa passed 
by Lolt Sabba. 3693· 

prohibition of MNlUf8GI.Ure.', IIDd Sale-
ofVanaspali Sil1(by S/r,i,,,,,/4n SinIlG)-
Motion to consider (Nrrmiw4). 1181-

1222. 24'76-91. 

Rubber . (ProdUQion and MoIIrRtiaa) Am-
endment Bill-
Motion to Consider as repoftw by Select. 

Committee. 817-79. 8~8. 
'~t to cireWlte. 
Colllidt!1llioft of clauses. 879-94. 
Motion to pua, III uaenck'd.. 894-

(Pasud a.s ~). 894· 
.Mesaa~ fNJn Rajy. Sabba ~ 

ins without ~ to . the. B,U .. 
as passed by Lok Sabha. 1925~21S. 

Securitiel .Contl'llCfJ (Regulation) BUI-
IlltrOduced. 3989-90· 

Special Mmi~' BiU, 19S2-:- . 
---aiRntlld t<t by the Pn:sidetIt. . S-6· 

Suppreeaion of Imnt0r81 Trafli<: and Bro-
thels BiU (b 8/rri1rrG1i MdytIttl}-
In~uced •. 1180. 

Suppreuion ('If Inunaral Traftk in ~omen 
and Girls Sill- ' 
IntrOduced. 346a. 



INDEX TO DEBATES-PART 11, EIGHTH SESSION. 1954 9 

BILL(S}-Comd. 
Taxation Laws (Extension to JIIDlIDU and 

KasIuDir) Bill, 19S4-
-assented to by the President. 5-6• 

Tea (Amendment) Bill. 1954 (al passed by 
Raiya Sabha}-
Message from Rajya Sabha forwarding 

the Bill to Lok Sabha. 11>49· 
Laid on the Table. 1649. 
Motion to consider. 3394-96. 
Consideration of clsUSes. 3396-97· 
Morion to pass. as amended. 3397· 

(Palled as amendedJ. 3397· 
Message from Rajya Sabhs agreeing to 

unendmenls made by Loll Sabha in 
the Bill. 3983-84. 

Tea (Sec,ond Amendment) Bill-
Introduced. 946. 
Morion to consider. 2805-30• 
ConsJderation of clauses. 2830-)1. 
Motion to pass, as amended. 2831-32. 
(Ptusu/, as a_ded). 2832. 
Mel!sagc from Rajya Sablla ~turning the 
BiU, without recommendation. 3693-94· 

Univcnity Grants Commission Bi~ 
Mution to refer to Joint CoIDJnittee, 

3397-98. 
Untouchability (Offences) BilI-

Extension of time for presentation of 
Report of Joint Committee. 268. . 

Presentation of Report of Joint CoZl1lI\l-
I.tee. 1793. 

Woillcn's and Children's Institutions Li-
censing Bill (by Sltrimarj }.fa:J·deo}-
IntTOduced. lIRe. 

Womcna' and Children's Institutions Li-
CCIlsing Bill (by Sh.rirruJti U"", NeIn)-
Motion to consider. 3513-340 4084-93· 
Motion to adjourn debate. 4093· 
(lHbau 04jl1flfTl«i). 4093· 

BLOCK ACCOUNTS-
_ Balance-Sheets and Profit and u:s. AccouDtB of RaHways for 1952-S)) 
-Laid 01\ the Table. 3981. 

BOGAWAT, SHRI-
Code of Criminal Procedure (Amendment) 

Bill-CoIlsiderat!on af c:IIulC8. 938-41, 1106, 
uoB, 1112. 1322·27, 134S· 

MotiOl1 to pass. II iam!Dded. 3196· 
Committee on Private Members' Bill 

aDd Resolutions-
Mption ,.. Fifteenth 1 Re~ .. 1I7~79~ 

}IiDdu Minority and GuardiJnship Bill. 
,Motion to concur in recoDIJllendation 

of Rajya S.bba to join the 10int C0-
mmittee. 2289, 23tI- t8. 

Motion r' B~c Situation. 3637. 
Motion rt ProgMsRcport of Five Year 

PI8II for 1953-54· 37Z1, 3722· 

BOGAWAT, fHRI-contd. 
Preventive Detention (Amendment) Bill--

Motion to consider. 2368,3372,2740. 
Amendments to circulate atId to refer 

Select Committee, 2740. 
Prohibition of Manufacture and Sale of 
Van~ti Bill \by SItri JlnJan Sinh4)-
MotlOneo conSIder. U02004. 

Rubber (Production and Marketing) 
Amendment Bill-
Motion to consider as reported by Select: 

Committee and emendment to cir--
culste_ 872-75. 

BOOVARAGHASAMY, SHRI-

Demands for Slipplementary Grants 
1954-55-
Mu.ti-purpose River Schemes--
Motion to reduce the Demand 
Delay in planning and implement&ticn· 

of flood control projects. 3192. 
Flood controe investigations. 3192. 
Slow progress of investigation of multi 

purpose river schemes especially flood: 
control investigations. 3192. 

Motion reo Progress Report of Five Y car: 
Plan faT 1953-54. 3972-75. 

BORKAR, SHRI N. A.-
Motion ro Progress Report of Five Ye&!-

Plan fOT 1953-54. 397S-78. 
Resolution ro Statutory body to control 

atId supervise Government industrial 
undertakings. 3251-52. 

BOSE, SHRI P. C.-
Industrial Disputes (Amendment) Bill--

Motion to consier. 2888-89. 

BRITISH MILITARY AIRCRAFT-

Motion for Adjournment-
Use of Dum Dum AerodrcJne by--._ 

1223-25. 

BRAHMO CHAUDHURY, SHRI-

Motion re Report of Commissioner-
for Scheduled Castes and Scheduled 
Tribes. 4026-27. 

Resolution r. creation of a Department. 
for welfare of Scheduled Castes and 
Scheduled Tn1les. 3271-76. 

BUSINESS ADVISORY COMMITIEE-

See under "Committee(s), Parliamen-
tary". 

BUSINESS OF THE HOUSE-

Alloc:ation of time. S1Q-7 I. 
Allocation of time for Code of Criminal 

Ptocedure (Amendment) Bill. 137-38 .. 
266-67. 
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---------------------------~-------------- ---------.BUSINESS OF THE HOUSE-eonld. CAPITAL OU rLAY ON ELECTRICITY 
Purport of Government Bills proposed to SCHEMs--.td. 

be introduced in a session. 134~37. MotiCil to reduce the demand-
Allocation of time £I)r G¢vemmcllt leais- Desirability .of converting dectric 

lative and other business. 1651-58. power of zs cycles into So cycles for 
Allocation of time ,., Report of Railway spreading it into nuwI partlI. 311Z, 

Conventiou Committee. zS38-39. ~3Il-IZ. 3379, 
Busiaess of the House •• 04, 407-()9, 346z, Priority to a&ricultural needs, part-

3578-80. culady pumping for irrigution. 3212• 
Motion re allocation of time. 571• 33u-12, 3316-17. 3327, 3379· 
Motion re allocation of time for Code of CAPITAL OUTLAY ON IRRIGATION-

Criminal Procedure (Amendment) Bill. Den:wlda for SupplemeDtary Granb. 
138. J9S4-ss-Andhra. 3195-3%14. 3309-

Order of Government business, 294-15. 33. . 337S-82, 
.Order of Government business for remain- Motion to reduce the demand-

ing part of the Session. 204J-44. Disappronl of policy ,., 'Village Var' 
Statement ,.e order of Government busi- irriptionai Sources in Rayalasec:ma. 

neu, 2~-o5. lZ12, 3379. 

c 
CALCUTTA-

Moti.,n for Adjoummc:nt-
Lathi Charge on refugees in--. 687-

119. 
CALLING ATTENTION TO MATl'ER 
OF URGENT PUBLIC IMPORTANCE-

Ban on exp<)rt of tapioca starch and flour 
2915-16. 

Government order modifying decision of 
Labour Appellate Tribunal on Bank 
Award •• 05-07. 

Lathi charge on Satyagrahis in Imphal, 
Mani:pur. 3OZ9-3 I. 

Opium cultivation jn Madhya Bharat and 
Raiasthan. 3985-87. 

Search of house of member of Indian 
High Commiisioller's Slid!' in Pakiltall. 
1517-19. 

ShoTtaae:of Maida Flour in Madra 1649-
so. 

Speculative: activity in ka export rightL 
3580-b. 

Supply of Dews to private enterprise by 
P.T.l. and U.P.I. 3837-40. 

-cAPITAL OUTLAY OF THE MINIS-
TRY OF REHABILITATION-

Demands for Supplementary Grants, 
1954-55, 3074-3r5%, 31~3, 3%J5-
20. 

CAPITAL OUTLAY ON CIVIL WORKS 

Demands for SupplementarY Gnatts 
19S4-SS-Andhra. 3195-3U4, 3309-33 
3378-82. -

CAPITAL OUTLAY ON ELECTRI-
CITY SCHEMES-
I~ for Supplementary Grano, 

19S .... 5S-AAdhra. 3J9S-~J4, 3309-
33. 331842. 

CENTRAL EXCISES AND SALT 
ACT-

Notifu:atiom under --, 1944. Laid 
on the TabJc. 179Z. 2913. 

CENTRAL EXCISES AND SALT (AM-
ENDMENT) BILL, 19""-

See under "BW(s)'': 
CENTRAL FLOOD CONTROL BOARD-

Swement ,.. decisions of Second Meeting 
of - Laid on the Table. 3988. 

CHAKRAVARTTY, SHRI.MATI RENU-
Commit~ on Private Members' BIlls and 

Rcalution.s-
Motion rl. Nineteenth Report. 4070 

4071, 407%, 4073, 4074,' 4075· 
Demand, for Supplementary . Grants, 

19>4-55·-
Espenditure on Displaced PenonII-

Motion to reduce the: Demand-
Adjustment of oumandiDcamounti 

of previous vears. 31,1. 
~of~~&from am~ 

for rehabilitati9n. 31St. 
French Establiahmc:nn.· in India-

Motion to reduc:e the demand-
Adminiatrative inrqration of French 
poetatIioDs. 307",79,3121, 3J%9· 
AdminiltI'lltion !Iet-Up ;1074-79' 
3111-3119, 
PoIieyb ting fQllowed in ey-French 
c:sblblishmc:nrs. ill India. 3074-19. 
lUI 3126. 3127, 31%9, 31)0. 
Policy of AdminiBtration ~ the 
Cattrally adminillered ~ of 
3074-Ponciicheny. 79> 3121,3126 
312'], 3139. 3130· 

Motion to reduce' the Demand-
Bxport Promotion CounciIt. 3 t49. 

M1Iilt-parpose River Sc:hemo-. 
.MotioIl to reduce the Dqnaud-

PJood amtrol invo:stiptioDl. 3150. 
Other Capital OUtl8y at the: Minifrry 
nf Pood and Apicglture 

Motion to reduce tbe Demand-
ConuolJeddistribution of sugar in 
Wer.Benpl. 3t,2. .. 
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CHAKRAVARTrY, SHRlMATI RENU 
-amtd. 
OTHER CAPITAL OUTLAY OF THE 
MINbTtlY OF FOOD AND AGRI-
CULTURE·etmtd. 

Motion to reduce: the: demand-.:ontd. 
Shortfall in the indigenous production 

of sugar. 3ISZ. 
Electricity (Supply) Amendment Bill 

(Ammdmmt af seailm 77 .u. by-) 
Motion for leave to introduce. z534-

Motion for Adjoumment-
Hunger strike of policemen in West 

8engaJ and caUing in of military. 
2908,3158. 

Retrenchment of sepoy clerks of Army 
Ordnance Corps. 2679. 

Motion re. Progress Repon of Five Year 
Plan for 1953-54- 3718-19, 3728-39, 
37S40 379\5, 3997. 4001,4002,4003,4006. 

Preventive Detention (Amendment) Bill-
Motion to consider and amendments 
to circulate and to refer. to Select Com-
mittee. 2414. 2429. Z566, Z573-82, 
2598. 2600, zOoI, 2603. 26oS, 27oz, 
2739, 2741, 2742. 
Consideration of ClaU5e5. 2750. 

Reaolutioo reo removal of Speaker. 34Z4-
SllItCment reo bunger ,trike by policemen 

in West BenpI. 3460. 
CHALlHA. SHRI BIMLAPRASAD-

Danands for Supplementary Grants, 
19S4-SS-
Other Capital Outlay of the Ministry 

of Food and Agriculture. 3J83-84. 
Industrial Disputes (Amendment) Bill-

MotiOIl to consider. 2878-So. 
Motion reo Economic Situation. 3574-

Motion r,. progress Report of Five Year 
Plan for 1953-54- 3960-65· 

CHANDA. SHRI ANIL K.-
Correc:ti"11 of answer to starrCl.l Question 

No. 1i6:. aaked on 13th September, 
1954. 2So4-

Correction of Answer to Supplementary 
Qqesti"non Starred Quntion 1468 
asked on 29th September, 1954· 
1926-:'7· 

CHANDERNAGORE (MERGER) lULL 
J954-
SU under "Bill(s)". 

CHARAK, TH. LAKSHMAN SINGH·· 
Indian Arms (Amendment) Bill-

:Amendl1Unl of stcrims 1 arid 26 etc. 
by Shn V.C. Palllaik) 

Motion to reff!r 10 Select Committee. 
2505-09· 

Pre~rjye DeteQ[ion (Amendme:nt) BiIJ-
Motion to coilIidcr ; and amendment' 

to circulate: and ta refer to Select Com-
mittft. 2714-20. 

, 
I 

CHA TTERJEA, SHRI TUSHRA-

Industrial Disputes (Amendment)· Bill-
Consideration of dau!CS. 2901. 

Prevention of Disqualifications (ParJia.. 
ment and Part "C" State Legia-
tures) Second Amendment Bill-
Conspjeration of clauses. 3393. 

Preventive Detention (Amendment) Bill-
Consideration of clauses. 2750-51. 

Rubber (Production and Marketing) 
Amendment Bill-
Consideration of clauses. 879. 881, 

882-86, 891-92. 
Tea (Second Amendment) Bill-

Motion to consider. 2807-09, 2810-
12. 

CHATTERJEE, SHRI N.C.-
Code of Criminal Procedure (Amendment) 

BiD-
Motion to consider as reported by Joint 

Committee and ~ndmel'lts to cir-
culate: and to TeCOmmit to Joint 
Committee. 28"7, 311, 316, 623. 

Motion to adjourn consideI1ltion 287-
311 .316. 623. 
Consideration of c:ause. 908. 92 0, 

942-46, 1070, 1074. 1101. 1103, 
1:'34-43. 13~1-1352, 1366-67. r38g-9~, 
1410, 1432. 1457, 1528, I54J. 
1542. J571. 1587. 1599. 1600. J6o<}. 
16u-13, 16r5, 1616, 1617-18. 1626. 
1631, 1806, 1807-12. 1852, '991-
99, 2009, 20t7, 2018, 20U, 2022, 
2047· 

Motion to pass as llJllended. 2184. 
2Z09-14· 

Hindu Minority and Guardial15hip Bill-
Motion to concur in recommendation 

of Rajya Sabha In join tbe joint 
Committee 2236, 2242. 2252, 2285, 
2292-2310. 

Motion for Adjoumment-
Satyagrttha movement in Manipur· 

1789. 
Motion r •. Progrells Report of Fi\'e Year 

Plan for 1953-54, 3912-20. 

Preventive Detention (Amendment; BiII-
Motion to consider. 2371,3172.2544-60. 

2118. 2719, 2738, V740-4I. 
Amendments to circulate: and to refer 

to Selc:cr Committee. 2544-60, 2718, 
2719, 2738, 2740-41• 

Resolution reo appointment of • Law 
Commission. 1874, 1875-81. . 

R<!s<,lution re. Presidents ProcllUJUltlon 
re. Andhra. 502-07. 

CHftrrOPADHYAYA, SHRI-

Prcvemive Detention (Amendment) Bill-
Motion to consider and amendment 

to cin.'Ularc and to refer to Sekct 
Committee. 2604,2619-z4· 
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CHAUDHURI, SHIH R. X.-

Code of CriJniDal Procedure (Amendznem) 
Bill-

Coasidcration of cIauae$. 2031, 203~, 
2141"'46, ~148. 

Demand. for Supplementary Grants, 
19S4-5S· 
CommWlicationa (Including National 

HighwsJl). 3139. 
Ministry of Rehabilitation-

Motion to reduce the Demand-

Creation of certain additional. post. 
and additional expenditure on contiu. 
~ncies. 3141. 

Mitcellaneou. Depertmenu and Ex-
penditure under the Ministry of 
Irrigation and Power . 3137-38, 
3139-40· 

Hindu Minority and Guardianship Bill-
Motion to concur in recommendation 

ofRajya Sabha to join the Joint Com-
minee. U34.2237. 

Indian Medical Cowlcil (AmendmeniJ 
BiD [b!Y _tim .d.S. SaigQ.}-

Motion to refer to Select Committee. 
4111. 

Motion reo Economic: Situation. 3545. 
3S46. 

Motion r •. PropaI Report of Five Year 
Plan for 19S~-S4 •. ~~S.t. 3960. 

Pre'wention of Disqualification (padiament) 
aod Part "c" States I..egiJlatuRt) 
Second Amendment Bill-

Motion to conai~. 3389-110. 

Prneotion of Free. Forced or ~ 
lorY labour Bill (by Shri DC. SlumnQ)J 

Motion to ciraJJate. 4120,4135. 4u67-
28. 

Raolution re. eecurity of aetvict to Gov-
cmment cmpIoJea. 548-52. 

ReIolution rt. Statutory body to Q)DuoI 
and • Government incluItrial 
~-~32S7~. 
U~~. c:amau.ion Bill-

Motion to refer to Joint Om:smittee 
3398· 

CHAUDHURJ, SHIll T. K.-

BuIiMat of the House--
.A.Uoc8tion of tiIQC for Govetmucnt 

IqiJ1ative and oIlIeT bulines.. 1653. 
16Ss. 

Purport of G\itea illDCJ1t Billl propoleCl 
to be introcllIo=d in a -wn. 1136. 

CAUinI atteDtion to Government order 
DllXtifrina deciaion of Labour. 
Appellllli Tribunal on Bank Awvd 
4OS· 

CHAUDHURI.SHRI T. ~----
Motion for AdjourDment-

Bankentployeea. atrike 1919-~O, 1920-21. 

Motion f'C. Economic Situation. 3559-
3612. 

Motion '" ProgrC6I Repon of Five Year 
plan ~or 19S3-54- ~955. 3956, 3960. 

PrcvcDtJ.ve Detenuon (Amendment} 
Bill-. 
Motion to COI1Iider, 2381, Z383. 2399. 
Amendment' to circulate. 2399. 

Reaelution r •• Praident'a Proc:1amation 
rl. Andhra. 411. 

CHETTIAR, SHRl T. S. A.-

Motion n. &onornic situation. 34114-
87. 

Women's aIld Children', Institutioln 
Licensing Bill [8" SIIriMari UIIIII' 
NMnI)-
Motion to consider. 3~1-31, 

CHILDREN'S FILMS-

Demanda for Supplementary Grants •. 
I9S4-5S· 
Min1auy of IDformation aDd. Board-

caatilll-
Motion to reduce the Demand-

PuDc:tion aDd composition of the IOdety 
pr~ to be registered UIldcr the 
SOClctia Rqiatration Ad.. • 3099,· 
3102. 310li-09. 3150, 3161-62, !l8C>-
81, 3215. 

CHOWDARY, SHRI C. R.-
Code of CrimiDal Pracoc:twc (.Amendment), 

Bill-
Consider.uon of dalllel. 916. 

CHOWDHURY, SHRl N. B.-

Code of Criminal Proc:edurcl,AmendmeDt} 
Bill-
ConsidchIlioD of c:bnues. 2148. 

DclimiWioD QJmmiMjon (Amendment) 
Bill.-
Motion to consider as reported bJ 

Select Committee. 3811. 
DcmaDds for SuppJcmentary annu, 

19S4"SS- I 
BxpCaditurc on DiJp1Ked Persons--

Motion to rod1Ic:c the dcmaJad--., 
DcciJion ofthc MiniJtCn' Commi-

nee.. 315. 
MuIt.ipurpoIc Rivu ScIlcmeJ-.. 

Motion to reduce the Demand-
Delay in.plaDDin& aDd implemcIlta-

tiGO of food control projecu. 3150,. 
3191"92-

Flood control jDYClfjption.. 3191-
!l2. 

----------------------------------
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CHOWDHURY, SHRI N.B._td. 

Slow progress of investigation of 
IiIUlti-purpose river schemes especi-
aUy ftood control investigations. 
3t91-9~. 

Other Capital outlay of the Ministry 
of Food and Agriculture-
Motion to reduce the demand-
Import and sale of sugar. 315z. 

'Government Premi5eQ ~Eviction) Amend-
ment BiU-
Motion to consider. 71-74-
Amendment to refer to Select Commit-

tee. 71-74. 
Motion reo Progress Report of Five 

Year PIaIl for 1953-54. 39:»-24-
Motion re. Report of CommisaioDer for 

Scheduled Castes and Scheduled 
Tribes. 4030-31. 

CINEMATOGRAPH ACf-

Notification under -- Laid on the 
Table. 7. 

CINEMATOGRAPH (CENSORSHIp) 
RULE(S)-

Notification making further amend-
ment to --, 1951 -Laid on the 
Table. 1791. 

<CIVIL WORKS-ESTABLISHMENT 
AND TOOLS AND PLANT-

~dl for supplementary Grants 
1954-SS-Andbra. 3194-3214, 3309-33, 
3378-81. I 

CIVIL WORKS-WORKS-

Demands for Supplementary Grants, 
t9S4-55~~ 3194-3~I4,3309-33. 
3378-8t. 

COAL-
Balance Sheets and Review of Working 

of Railway Collieries StaIemcntB 
of all-Ill-cost of--etc. for 1952-53-
Laid on the Table. 3987. 

COnE OF CRIMINAL PROCEDURE 
(AMENDMEN"I) BILL-

Receipt of a petition re.-. 1926. 
Sec also under "Bill (s)". 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL-

{IlI#rtUm of ntrl' section 109 A by Dr. 
N. B. Khare]. 
Su under "BilI(s)". 

COFFEE MARKET EX 'AN31ON 
(AMENDMENT) BILL-

Set under "BiUes)". 

COLLIERY(IES}-

Motion for Adjournment-
Tragedy inlNewton Chikhli -2.679-

83. 

COLOMBO PLAN-

Report on meetings of the Consultative 
Committee on Economic Development 
in South and South-East Asia-
Laid on the Table. 1357. 

COMMERCIAL APPENDIX TO 
APPROPRIATION ACCOUNTS-

Appropriation Accounts, Defence Services, 
1952-53 and Commercial APpendix 
thereto and Audit Report, Defence 
Services, 1954 -Laid on the Table. 
2.803-

COMMISSIONER FOR SCHEDULED 
CASTES AND SCHEDULED TRI ~ 
BES-. 

Motion N. Report of --. 40t3-69. 
COMMITTEE (S}-

Railway Convention Committee-
Pr:sentation of Report 1359. 
Resolution reo Report of--. 2.916-

3028, 3031-68. 

COMMITTEE(S), PARLIAMENTARY-

Business Advisory Committee--
Allocation of time for clauses of the 

Code of criminal Procedure (Amend-
'ment) Bill. 266-67. 

AUoca:ion of time for Government 
legislative and otber business. 1651-58. 

Motion re allocation of time. 571. 
Motion re. allocation of time for Code 

of Criminal PrcCedure (Amendment) 
Bill. 137-38. 

Motion re. allocation ofrime rll. Report 
of Railway Convention Committ~e. 
2.538-39. 

Committee of Privileges-
M·)tion re. Report of Joint Sitting 0\ 

Com11littees of Privileges of both 
Houses. 1779-Sz. 

Cornmirtee on Absence of Members from 
th! Si:tings of the House-
M·)tion rll. SiXth Report. 1927-29. 
Motion Te. Seventh Report. 3841-44. 
Presentation or Sixth R~~rt. 1792. 
Presentation of Seventh Report. 3696. 

Committee on Private Members' Bills 
and Resolutions-

Motion Te. Thirteenth Report. IIS7-
']2 • 

... -_._._-. __ . __ .. __ ....... -.- ... _-------
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COMMfITEB(S). PARLIAMENTARY-

COIItd.. 

Motion, reo Fourteenth Report. 515. 
Motion, rB. Fifteenth Report. J17Z-80, 

2474-75· 
Motion reo Sixteenth Rep!.>rI. 18S3. 
Motion reo S~venceenrh Report 

2475· 
Motion reo Eighr~nth Report. 32U. 
Motion re. Ninceen·h Report. 4069-

75· 
Presenration of Four.eenth Report 

269. 
Presentation of FifteenthRepor.. 948. 
Pr.:sentation of Sixteenth Report 

IS'7· 
Pr~seQtatioQ of Seventeenth Report. 

~161. 
Presentation of cighleent.h Report. 
~13· 

Pr<3:lltation of Nillleeuth Report.. 
3696. 

E.Li.matcs Committee-
Motion r.. cle>:tion to--l085-86. 
Presentation of Minut~es (uly 1952-

JUrK 1954). V,")) 3. 3696. 

C OMMUNJCATIONS (INCLUDING 
NATIONAL HIGHWAYS)-

Demands for Supplementary Grants, 
1954-S5· 3073-3'52, 3159-'3, P I 5-
20. 

COMPANIES BILL-

See under "BiU(s)". 

CONSTITUTION (FOURTH AMEN!).. 
MENT) BILL--
Su uader "BIII(&)". 

CONSULTATIVE COMMITTEE ON 
ECONOMIC DEVELOPMB},.'T-

Report on m:eting. of the·-in South 
and South-Easl Asia-Laid nn the 
Table. 1357. 

D 

DASHI, SHRl'··· 

Code of Criminal Procedure (Amend-
m:at) Bill-
M >:ion to COn.ider as reported by 

Joint Comnaitt~-
A.m.:ndm:nt to circulate. llJ-30; 

. C ).uidnUion of clauses. 89'6., 897, 
899-900, 9J6. 1096-99, ·UolI, '443. 
14l4, J498, '499, 'SOl,150.3, IS04, 
1506. 1511, J581, J605, J6%2, 16z5, 
16%1, 1628, 1629. 16)1, %O,S. 

Indran P..maJ Code (Ammdmenr) Bill 
(A_nommt Df s.aicIrJ 497 by- .)-. 

M'ltion tur leave toinrooucc. 401'. 

DABHI. SHRI--aI#ld. 
Mution re. Economic Siruaricn. :4117-

88. 3543-48, 3688. 
Prohibition nf Manufpctuf<: and Sak 

of VlIJIalpab Bill (by SIwi ~ 
SU,ha). 
Morion to consider. U14-:U. 2477-

79. 2.483-84. 2486. 
R~SQ1u[ion Tl:. removal of Speaker. 340')". 

DAS. DR. M. M.-

Busines~ of the House. ?462-
Indian Medical Council (Amc~dml'nt) 

Bill [by &m;QT A. S. ~1)--I M.otlon to refer Ii) SeleCt Committe~. 
4IIO. 

University Grants Commission· Bil'-

I, Motion to refer [0 Joinr C(>mmiflet"_ 
3397-98. 

InAS. SHRI B.-L D.·mards for SupplcmcnUry Granls. 
1954-5S-
Miscellaneous depar' !mnrnn" Exr~"dj

rure under the Minis1lY of 
hTiJ8tion and Power. 31~9> 
3140 . 

Motion reo Economic Sin".ti,'n. 
36u, 35SI-~4. 

M')cion reo Progress Report .. ·f Fi". 
Year Plan for t9~~-S4. ?9~ f. 

Railway Convention C.'mDtit,,~
R'!solution re. Repc-rt {,f _ .. _-. 2973-

711 • ..:l 
DAS. SHRI B. C.-

Hindu Minority and GueroiEDship' 
Bill-
MO'ion to corCUf in rcc':mmc~(1l1ioO 

of Rajya Sabha to join the: ]oll1t 
Commin~. 226.4-71. 

DAS, SlUU B.K.-
Ddimilalion Commission (Ameru:'meot) 

Bill-
Consider&t on of clau!eI'. 3904, 3907· 

Demands for Supplemental}' Grants 
I9S4-SS-. . 
Expmdilure on DISP'aced penon.$-
Motion H' reduce tt, Danarld-
Adju~tment of QUbWlding aIrD.tnb of 

Ptt\'Wu' YU1S. 3188. 
Propre$& of dispersala hom csmpsi'« 

rehabilitation. 3181!. 
Railw.y CODvention Coumdrl_ 

Resolu:ion r#. Report of.-- 3050-SZ. 
3055· 

Reso:ulino re: Statutory body to control 
and lupcry,j,C: Go'cmment irl(iuslIial 
undc:rtU..n".. '1733,3"35'38.3271. 

DAS, SHRl RAM DHANI-
Morion rl. Report of CommillSi~r for 

Scheduled Caa'ClIlmd Scheduled Tribell. 
4OJ 5-Z6. 
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DAS,SHRIRAMANANDA-
MO'ion re. Progr~ss Report of Ph'e Year 

Plan for 1953-54. 4010. 
Motion re. Report of Commi~·ioner for 

Scheduled Castes and Sctedu'ed Tribes 
40 n,. 4032-~3· 

DAS, SHRT s.R-
Demands for Supp'ementary Grants, 
1954'55-
Industries-

Motion to reduce the Demend-
Consti'ution and functtions of the Export 

Promotion Councils. 3109-11. 
Export Pr('motion Councils. 3109-1' 

Ministry of Information and Broad-
casting-

Motion to reduce the demaod-
Function and ccmpositj('1n of the Society 

proposed to he r~stered under the 
Societies Registration Act. 3108-09. 

Miscellaneous Departments and Expen-
diture under the Ministry of Irrigation 
and Power. 3107-08. 

Multi purpose River Schemes-
Motion to reduce the Demaod-
Flood Contrd investigations. 3107-08. 

Other Capital outlay of the Ministry Of 
Food and Agriculture-

Motion to reduce the Demand-
Import and sale cf sugar. 3105-07. 
Shortfall in the indigenous production of 

sugar. 310"--07. 
Motion regarcling Pr('gre~s Report of 

Five Year Plan for 1953-54, 3717, 
3ffl9-25, 3956. 

Railway Convention Committee-

Remlution rt. Report cf -. 2949, 
3001-06. 

Resolution reo Statutory body to control 
and supervise Government industrial 
undertakings. 3233-34. 3l33-42, 3249, 
3271. 

DAS, SHRI SARANGADHAR-

Code of Criminal Procedure (Amendment) 
Bill-
Motion to consider as ret'orred by Joint 

Committee and Amendments to circu-
late and to r&rmmit to Joint Com-
mittee. 596-600. , 

Motion (0 adjoum consideration. 596-
600. 

Con~ider8ti{m of claU5e~. J44I. '455· 
Demands for Supplementary Grants, 

1954"55- ' .. Othel upi,.l OUII,y of the Mmlstry of 
Food and Agriculture-

Motion 10 reduce the Demand-
Impo" and sale ohugar. 3171-73. 
Shonfall in the indil1encc~ production 

of augar. 3171-73. 
Molion for adjournment-

Arrest of Member and polk.: raid on 
Praja -Socialist Party Office at ImphaJ. 
3B31. 

DAS, SHRI SARANGADHAR-conld. 
Hunger strike of policemen in West 

Bengal and calling in of milital'y_ 
2909. 

Siturrion in Manipur. 569· 
Preventive Detention (Amendment) Bill-

Motic'n to consider and amendments to· 
circulate and to refer to Select Com-
mittee. 2656-63. 

Prohibition of Manufacture and Sale of 
Vanaspati Bill [by ShriJhuIan Sinha)--
Motion to consider 2481-82, 2490· 

Rescll'tionre.creation of Department for 
We;fare of Scheduled Castes aruf 
Scheduled Tribes. 3279-80. 

Resolution reo removal of Speaker. 3435-

DASARATHA DEB, SHRI-
Motion re. Progress Report of Five Yeal" 

Plan for 1953-$4. 3733· 
Motion reo Report of Commissioner for 

Scheduled Castes and Scheduled Tribes_ 
4028-29,4035. 

DATAR, SHRI-
Andhra State Legislature (Delegation-

of Powers ) BilI-
Motion to consider. J677. 

Code of Criminal Procedure (Amendment) 
Bil/-
Motion to consider as reported by 

Joint Committee and ame,ndments, too 
circulate and to recommit to JOlDt 
Committee. 3S7-404, 581• 

Motion to adioum consideration. 
404, 581 . 

Consideration of clauses. 924, 
45, 1237, 1346, 1377, r378, 
1477, 1478-81, 1482, 1483, 
1504-05, 1554, 1614. 1628, 
J634, 1777, 1805, 1806, 
lR16, 1818, 1819.1820-21, 1823, 
1S4°-48, 1849. 2012, 2013, 
Zol!(, 2020, 2021, 2058, lItI, 
2139-40, :U48, 2155, 2156. 

H33-
1383,· 
1484. 
1631, 
1807~ 
1837, 
2017,-
'2I16, 

Motion to pass, as amendi·d. 2156-57, 
2158, 2190-98· 

Correction of answer to Starr<>d Question' 
No. 1265 asked on 23rd September, 
1954· 3989· 

Declarations cf Exemption unde~ registra-
tion of Foreigners Act. - LaId on the 

Table. 2159-60. 
Demands f~ Supplementary Grant, 

1954-5S-Andhra 3200, 320J. 3327-
33· 

Capital Outlay on Irrigatkn. 3328-300-
Education-

Motion to reduce the Demand-
Disapproval of policy re. duplicatioa 

on courses of study. 
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DATAR. SHRI __ uL 
Irrigation. 3328-30. 

Motion to red.uce the Demand-
Branch Channel from TUDgabhad.ra 

High Level Channel to serve Ananta-
pur and Dharamarltaram Taluks. 
3329-30. 

Fallure to bring lands under wet culti-
vation from waters of 1'uxwabhadra 
Project. 3328. 

Police. 3331. 
lndian Arms (Amendment) BilI-{A~

m.,,1 of uclions I tmd 26 etc. by Shri 
U.C. Patukj-
Motions to refer to Select Committee 

and to adjourn discussion. 25U. 
25 13 . 

. Motion re. Report of Commil5ioner for 
Scheduled Castes and Scheduled Tribe,. 

40 35. 4038, 40 53. 
Preventive Detention (At:neudment) Bill-

Motion to con.sidcr and amendments 
to ciraJlaIc aDd to refer to Select C0m-
mittee . 2439. 2598-2610,:z660. 

Motion to paIS. 2796. 
Resolution n. seauity of service to Gov-

ernment Emplo~. SS2-62. 
Statistical information re. Prcvattive 

Detention Act-Laid on th! Table. 
2159· 

DEATH(S)-

-of Shri Girja Shaakar Bajpai. 
1917-18. -« Sbri J wala Prasad Srivastava. 30l9· 

-of Shri Nadimulhu Pillai. 104. 
-of Shri Raft Ahmed Kidwai. 1-4' 

DBFENCB SERVlCE(S)-
Appropriation Aa:oums.-. 

53 aDd Commercial AppcDdix 
to j and Audit Report, -, 
-Laid on the Table. l803. 

DEfENCE STORB(S)-

-1952-
there-
1954· 

Statement r.. orden for jeeps md other 
-placed abroad. 3577-18. 

. DELHI JOINT WATER AND SEWAGE 
BOARD (AMENDMENT) BILL-
&c under "Bill(I}". 

DELHI ROAD TRANSPORT AUTHo-
111TY-

Balam:e-Shcetl; Profit and lois A.c,.. 
CDUDts; Financial Review ; and Audit 
Rcpons of - for the Yean 195I-S2 
and 1952-53 - Laid on the Table 
2913· 

DELHI ROAD TRANSPORT AUTHO-
RITY (ADVISORY COUNCIL) RULES 

Noti6cation r" alDCDdment to -. 1951-
Laid on the Table. 9.41. 

DELHI TRANSPORT SERVICE-
Motion for Adjoumment-

Delhi Transport Service. 689-90. 

DELIMITATION COMMISSION (AM-
ENDMENT) BILL-

Set under "Bill(.)". 

DELIMITATION COMMISSION FI-
NAL ORDERS-
Delimitation Commis.ion, India Final 

orders No.. 17 to 19 - laid on the 
Table. 1-33. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS. 19S4-5S-
Capital Outlay of the MInistry of rehabl-

btation. 3074-3152, 3159-93. 3215-zo. 
Communications (including National 

Highways) 3073-3152, 3IS9-93, 3u S-
20. 

EspeDditure on Displaced PcI'lOlU. 3073-
3l sa. 3159-93. 3U5-19. 
Motion to reduce the Demand-
Adjustment of outstanding amo\llltS of 

previoul yean. 31S1, 3188, 3216. 
DeQsion of the MiDisten' Coaunittce 

31SI, 3178-88. 326. 
Prope.. of dispersals from camps for 

rehabilitation. 3151. 3188, 3116• 
PreDCb &tablishmcnts in loclia. 3071-

31JI. 
Monon to reduce the Demmcl-

Adminimative intqratioo 'of French 
PoueIlioDs. 3074-79. 3IlI-13. 3113-
16. 3116-19. 3119-24. 3J3O, 3131. 

Administratic:.a set-up 3074-79; 3101-0:&. 
3UI-13, 3113-16, 3116-19. 3119-
29. 3129-30-

PoIiq beiDa followed in u-Preadl 
Eatabliabmentl in India. 3704-79. 
3101002. 3111-13. 3U3-16. 3116-19. 
3119-29. 313Q. 3131. 

Polic:y of administration in the C =nually 
admininercd area of Pondidletry. 

3074-79, 3101-oa. 3111-13. 3u3-16. 
3116-19. 3119-29. 3130, 3131 • 

Grants-in-Aid to ltateS. 3071-3152. 3IS9 
-93. 32J5-18. 

lnduatrica-3071-3ISa, 3159-93. 321S-
18. 

Motion to reduce the Demand-
Constitution aDd func:Uons of the Bxport 

Promotion CouncilI. 3080-8S. 3093-
9S. 3097-99. 3J09-Jl. 3133-34.3142-
44. 31.49, 3167-11.3176-79, 3215. 

I. 

Bxpart Promotion CoUDcils. 3080-8S. 
3093-95. ;¥)97-99. 3109-11. 3133-34.\01 
3142-44. 3149, 3167-7 1, 3116-79'" 
3215. 

Ministry of Food and Agriculture, 3072, 
31S2, 3159-93. 32IS-18. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-55-cDnzd. 
Ministrv of Infonnation and Broadcasting 

307:Z:3Ip., 3159-93, 3215-18. 
Motion to reduce the Demand- . 

Function and composition of the SOCIety. 
proPosed to be registered under the 
Societietl Registration Act. 3099,3 10:Z 
3108-09, 3155, 3161-62, 3180-81, 
pIS· 

Ministry of Irrigation and Power. 307:Z-
31S:Z. 3159-93, 3:zJ5-18. 

Ministry of Rehabilitation. 3073-3152, 
3159-93, 3:Z 15- 19. 

Motion to reduce the Demand-
Creation of certain additional ~ts 

and additional expenditure on CODtU1-
gencies. 3086-89, 3103-04, 3141, 
3146-47. 3151, 3186-87, 3u S· 

Miscellaneous Departments and Expen-
diture under the Ministry of Irrigation 
and Power. 3073-3152,3159-93, 3:Z15-
19· 

Multi-purpose River Schemes, 3072-315:Z, 
3159-93, 321 5-19. 

Motion to reduce the Dernand- . 
Delay in planning and implementation 

of flood control projects. 3099-3101, 
3150,3188-93.3:Z16. 

Flood control investigations. 3099-3101, 
3107-08,3150,3IS8-93,PI6. 

Slow progress of investigation! of multi-
I'urpose river schemes especiaUy flood 

. control investigations. 3099-3101, 
3135-36. 3150, 3188-93, 3:Z15· 

Working of multi-purpose projects. 
. 11~~-36. 3150, 3188-93, 321~ .. 

Other Capital Outla" of the MInistry of 
Food and Agriculture. 3074-3IS:Z, 3159-
93, 321 5-20• 

Motion to reduce The Demand-
ControUed distribtuion of sugar in West 

Bengal. 3IS:Z, 3217. 
Import and sale of sugar. 3086, 3095-

96, 3105-07,3148-49, 3152,3159-61, 
3162-67.3171-73,3182-86.3217. 

Shortfall in the indigenous production 
of sugar. 3086, 3095-96, 31°5-07. 
3144-45, ~148-49, 3151-52, 3159-61, 
3162-67. 3171-73, 3182-86.3217. 

Statement showing--Laid on the Table. 
26S5. 

DBMANDS FOR SUPPLEMENTARY 
GRANTS, 1954-S5-ANDHRA-

Capital OutUy on Civil Works. 3195-
3214, 3309-33,3378-82. 

Capital Outlay on Electricity Schemes. 
3195-3214, 3309-33. 3378-82. 

Motiol to reduce the Demand-
D~irability of converting electric ~er 

of 25 cycles into 50 cycles for spreadmg 
it i'1to ruraJ parts. 3212, 331I-IZ, 
3379· 

3'11 LSD-2 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, ]954-55- ANDHRA-Corrtd. 

Priority to agricultural needs, particul-
arly pumping for irrigation. PI2, 
33II-12, 3316-17, 33Z7-3379. 

Capital Outlay on Irrigation. 3195, 3Z14, 
3309-33, 3378-SZ. 

Motion to reduce the Demand-
Disapproval of policy reo 'VilIa&e Vas' 

irrigational sources in Rayalaseema. 
PIZ, 3379. 

Civil Works-Establishment and Tools 
. and Plant. 3194-3214, 3309-33, 3378-

81. 
Civil Works -Works. 3194-3214,3309-

33, 3378-81. 
District Administration and MisceUane-

• OUB. 3193-PI4, 3309-33, 3378-So. 
Bducation-3193-P I 4, 3309-33, 3378-So. 
Motion to reduce the Dcmand-

Disapproval of policy reo advanced 
courses of srudy in Government Arts 
College, Anantapur. PI2, PI4, 
3317-18, 3379. 

Disapproval of policy re. duplication on 
courses of study. 3211-12, 3214, 
3317-18, 3330-31, 3378-79. 

Electricity. 3194-PI4, 3309-33, 3378-81. 
Irrigation. 3193-PI4, 3309-33, 3378-80. 
Motion to reduce the Demand-

Branch Channel from Tungabhadra 
High level channel to serve Anantapur 
atId Dharmarkram Talulc:s. PIo-
1I,3ZI2-14, 3315-16,3329-30,3378. 

Failure to bring lands under wet culti-
vation from waters of Tungabhadra 
project. 3196, 3UlI-03 3203-05, 
3207,3313-15, 3315-16, 3P8,3378 . 

Police. 3193-3214, 3309-33, 3378-80. 
Public Health. 3194-3214, 3309-33,3378-

81, 
Statement showing--laid on the table. 

2686. 
DEPARTMENT, CREATION OF-

Resolution reo creation of Department 
for welfare of Scheduled Castes and 
Scheduled Tribes. 3271-So. 

DEPt.rrY-SPEAKER, MR. (SHRI M. A. 
AYYANGAR)-

Ruling by- . 
An amendment proposmg to mUe per-

manent an Act intended to be of a 
temporary duartion, is outside the 
scope of a Bill. 2773-75. 

DESAI, SHRI K. K.-

Business of the House-
Allocation of rime for Government 1egi8~ 

lative and other business. 1655-56. 
Calling attention to Governme'l torder 

modifying decision of Labour Appellate 
Tribunal on Bank Award. 40,5-07. 

Motion for Adjoumment-
Bank employees, strike.- 19U1. 
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DBSAI. SHRI KHANDUBHAI-
Induttrial Disputes (Amendment)· Bi1J.-:.. 

Motion to consider. 287S-76, 1878, 
2880, 2886. 2897-2900. 

Consideration of clauses. 2901. 
Motion to pass. 2902. 

Motion for AdjollI1lDlent-
Tragedy in Newton ChiIdili Colliery 
z6~, 2683. 

Payment of Wages (Amendment) Bill-
[by Dr. N. B. KharB}-
Motion to consider. 4098-99. 

Prevention of Free, Forced or Compulaory 
Labour Bill [by Shri D. C. SIumtu2F-
Motion to circulate. 41ZZ, 4123. 

DESHMUKH, DR. P. S.-
Demands for Supplementary Grants, 

1954-S5-- • 
OtIJor Capital Outlay of the Ministry 

of Food and Agri.c:ulrur--
Motion to reduce the Dcmand-
Import and sale of sugar. 3182-86. 
Shortfall in the indigenous production 

of sugar. 3182-86. 
Motion reo Progress Report of Five Year 

Plan for 195)-54. 3939. 
Prohibition of Manufacture and Sale of 
VanaspmiBiIl[by ShriJ/aulon SiHha)-
Motion to ronsider. 2749-80, 2481, 

2482-83, 2484, 248s-90, 2491. 

DESHMUKH, SHRI C. D.-
Motion l'~ Economic Situation. 3463-

4 3611,3654, 3692. 
Motion re. Progreu Report of Frve Year 

Plan for J953-54. 3799. 
Resolution reo Statutory body to control 

and supervise Government industrial 
undertakinga. 3229, 3230, 3232, 3235. 
3248. 3249, 32 50, 3252, 3260-65· 

Statement reo orders (lr jeeps and other 
Defence stores placed abroad. 3577-78. 

DESHPANDE, SHRI G. H.-
Andhra State Legislature (Delegation of 

of Powers) BiIl-
Motion to pall, as amended. J7S3~ 

'is· 
cOde of Criminal Procedure (Amend-

ment) Bill-
Consideration of clou!les. J962. 

Motion reo Economic Situation. 366J-
65· 

Motion reo Progress Report of Five Year 
Plan for 1953-54. 3755. 

Preventh-e Detention (Amendment) BiU-
Motion to con.ider and amendment 

ttl refer to Select Committee and to 
circulate. 2427-35. 

DESHPANDE. SHRJ V.G.-
Code of Criminal Procedure (Amend-

mmt) BI1I-
Motion to conllider as reported by Joint 

Committee and Amendment. to 
circulate and to recommit to Joint 
Committee. 24S-SS. 

DESHPANDE, SHRI V. G.-corrtd. 
Motion to adjourn conaideratim. 245-

58. 
Consideration of dause~. 131;, 10429~ 

33. 2046. 
Motion to pass,as amended. 2J99. 

Hindu Minority and Guardian.hip Bill-
Motion to concur in recouunendation 

of Rajya Sabha to join the Joint Com-
mittee. 230J, 2314, 2243-57. 

Preventive Detention (Amerdment) Bill-
Motion to consider. 2370, 2378-79$ 

2385, 2399, 2430, 2458-66, 2542, 
2582, 2593. 

Amendments to circulate and to refer 
to Select Committee. 2399, 2430, 
2458-66, 2542, 2582, 2593· 

Resolution reo removal of Speaker. 3288, 
3299. 

DHARMARKRAM-
Demands for Supplemenlary Granta, 

J9S4-ss--Andhra--
Irrigation-

Motion to reduce the Demard-
Branch Chanrel from TUDgabharl ra 

High Level Channel to serve An-
antapur and --Taluks. 32Jo-U, 
32J2-14, 3315-16, 3329-30, 3378, 

DHULEKAR, SHRI-
Code of Criminal Pro<:edure'(Amend-

ment) Bill-
Motion to f8&6 as rtHf Ctd. ')'~f. 

~tion re. CoInmissiol'cr for Scl-eduled 
Cast.es and Scheduled Tribes. 40~4. 

Prevention of Disqualificati('n ( Parlia-
ment and Part 'C' Siaies Legislature,) 
Second Amendment BiII-
Motion to consider. '33117-88. 

Preventive Detention (Amc:rdmcn) BiIl-
Motion to consider ard amerdment. 

to circulate and to refer 10 Select Com-
mittee. 2644, 2646, 2649, 2659-
2660,2662. 

Resolution reo Statul(lr'llhod,· 10 cortrol 
and supen'ise Goven-mer·t irdustrial 
undertakings. 3231. 

Women's and Children's Jrstil"rioN Li-
rensjng Bill [by Shri",oli V"m NchruJ-
Motion to consider. 2~3I-34. 4084-~g. 

DISPUClID PERSONS-

Demands • for Supp~nwy Grants. 
1954-55-

Expenditure OIl Displaced PerIOUS-
Adjustment of outstandina unotmb.Jl! 
of previous years. 3151, 3188, 3216. ~ 

Decision of the MinIsters' Coounirtee, 
315r, 3187-88, 3216. 

Prosren of diapeftaia from ClllDpl for 
rehabilitation 31St, 3188. 3216. 
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Ministty of Rehabilitation-

Motion to reduce the Demand-
Creation of certain additional posts 

and additional expenditufC on 
contingencies. 3086-89, '113103-<>4, 
3141,31.¢-47, 3151, 3168-87. 
321 5. 

Motion for Adjournment. 
Lathi charge on refugees in Calcutta 
687-89. 

Receipt of Petition Te. multiple allotment 
of Evacuee property. to --. It 

Displaced Persons (Compensation and 
Rehabilitation) Bill, 1954-
See under "Billes)". 

DISTRIcr ADMINISTRATION· AND 
MISCELLANEOUS- " . '-..:;:4 
Demands for Supplementary Grants, 

1954-55-Andhra. 3193-3214, 3309-
33. 4478-80. 

DIVISION-
Code of Criminal Procedure (Amendment 

Bill-
Motion to consider as reported by 

joint Committee and amendment to 
circulate. (Amendment Negan..,ed) 
643-46. 
Consideration of clauses. 

(Clause 22 adopud). 2057-60. 
(Clause 25, as amended adopted). 
147[-74-

Motion to pass, as amended (Adopted). 
W9-3z. 

Preventive Detention (Amendment)Bill-
Motion for leave to introduce (Adopted). 

695-98. 
Motion to consider. (Adepted). 2747-

So. 
Resolution rl. President's Proclamation 

Ttl. Andhra., (Adopted). 513-16. 

DlWAN, SHRI R.S.-

Motion Te. Economic Situation. :'3560-
63· 

i DUBE SHRI MULCHAND-
Code of Criminal Procedure (Amendment) 

BiU-
Consideration of clauses. IJ07, 1108, 

1110, 1155-57, 1231-34, 1307-
09, 1316, 1318, 1496, 1497, 1498, 
1503, 1508,1509, 1512, 1514, 1967-68, 
20%1. 

Preventive Detention (Amendment) Bill-
Motion to consider and amendments 

to circulate and to refer to Select 
Committee. 2626-30. 

IDUBE SHRI, U.S.-
.,. Code of Criminal. Procedure (Amendment) 

Bill-
Consideration of c:lauses. 918, 990-

991, lIll, 1317, 1352, . J353-S5, 
1384-89· 

Motion for Adjoumment-
Use of - by British MilitarJ 
Air craft. 1223-25. 

D~DI, SHRI M. L.-
~mmittee • on Private Members' Bills 

and Resolutions-
Motion re. Thirteenth Report. n67-
68. 
Resolution reo Statatutory body to 

control and supervise Governmenl 
industrial undertakings 3249. 3252, 
3253-.57, 3z63~ 3Z6~ 

ECONOMIC STTUATION-

Motion re. --. 3463-3576, 3576. 
3583-3693. 

EDUCATION-

Demands for Supplementary Grants. 
1954-55-Andhra- 3193-3214. 3309-33. 
3378-80. 
Motion to reduce the' Demand--
Disapproval of policy re. advance courses 
of study in Government Arts College, 
Anantapur. 3212, 3214, 3317-18, .if 
3379. . . 
Disapproval of policy reo duplicatIon 
courses of study. 32II-12, 3214> 
3317-18, 3330031, 3378-79. 

ELEcrION PROCESSION-

Motion for Adjournment-
. Alleged firing on -- in Andhra. 

2683-85. 2903.007. 

ELEcrION(S) TO COMMITfEE(S)-

Estimates Committee-
Motion reo election to the Committee 

1085-86. 

ELECTRICITY -
Demands for Supplementary Grants. 

1954-5S-Andhra. 3194-3214. 3309-
33. 3378-81. 

ELECTRICITY (SUPPLy) AMEND-
MENT' BILL [Ammiment to uelima 77 
etc. by Shrimati Relfu ChakravarttyJ-

See under "Bill(s)" 

ELEcrRICITY SCHEMES-

Demands for Supplementary Grants, 
1954-SS--Andhn.--

Capital Outlay on Electricity Schemes--
Motion to reduce the Demand-

Desirability of converting electric 
powus of 25 c:ycles into so cycles 
for spteading it into rural parts 
3212, 33tl-12, 3379. 
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ELECTRICIIY SCHEMB-Contd. 
Priority to qricultunl Qeeds, puc:icularly 

pumpiuc for irription. 3212, 3311-
12, 3316-17, 3327, 3379· 

BMPLOYBE(S). BANK-

Motion for Adiourmnent-
-- s' strike. 1918-25. 

BMPLOYEE(S), GOVERNMBNT-

Resolution reo ICCWity of service to-. 
516-4 

ESTIMATES COMMITrBE-

S., under "Committee(s). Parliamentry". 

EVACUEE PROPERTY-

Receipt of Petition r.. multiple allotment' 
of -- to displaced pmons. 8. 

EVIDENCE ON BILL(S)-

B9ideoce on Untouc:hability (Offences) 
Bill, 19.54-Laid on the Table. 3695. 

EXPENDITURE ON DISPLACED PER-
SONS- ,I 
Demaads for Supplementary Grants. I 

1954-55· 3073-3152, 3159-93. 3215- \ 
J9· 
Motion to reduce the Demand-' \ 

Adiustment of outstanding amountI • 
of previous yean. 3151, 3188, 
3216. 

Decision of the MiIIi8tsr' Committee" 
3151, 3187-88, 3216. \' 

Progress of dispersaJs from camps for 
rehabilitation. 3151, 3188. 3216. 

EXPORT(S)-. 

~ attention to ban on--of tapioca-
starch and ftour. 2915-16. 

c.tling attention to lpec:ulative activity 
in tea - rialto. 3580-82. 

EXPORT DUTY-
Rcaolution reo enhanced - on tea. 646-

72. 

EXPORT PROMOTION COUNCIL(S)-, 
Demand. for Supplememary Grant' 

1954-55-
Industri_ 
Motioa 10 reduce the DemaIId-

Constitution and func:tions of the . 
)0lI0-85. 3093-95.3097-99. 3109-11. 
3133-)4, 3142-44. 3149, 3167-71, 
3176-79. 321 S· 

Export Promootion ColmciIs. ]080-85, 
3093-95, 3091.". 3109-JJ, 3133-34. 
3142'44. 3149. 3J67-71, 3176-79, 3215· 

\ 

F " 

PBDBRAL PBOPLES' REPUBLIC OP 
YUGOSLAVIA-

S. "Yugoslavia, Federal Peoplca' Re-
public or'. 

FINANCIAL REVIEW-

BaIaDI:le-theets; Profit and loss A.ccounrs; 
~ Audit ~rtI of Delhi Roed 
Trantport Authonty for the years 1951-
52 and 19S2-S3-Laid OIl the Table. 
2913· • 

FIRING-

Motion for AcIjoU11tDlCllt-
~ elec;tion pIOCCIIion in 

Andbra. 268)-85, 2903007. 

FIVE. YEAR PLAN-

Motion re. Progress Report of - for 
1953-54. 3696-3788, 3788-38z5, 1912-
82, 3990-4012. 

FLOOD CONTROL-

Demands for Supplementary Grants, 
1954-S5· 
Muliti-purpose River Sc:hern&-
Motion to reduce the QmJand-
Delay in planning and implanentatioD 

of -- proiects. 3099-3101, 3150, 
3188-93, 3216• 

__ invemgations. 3099-3 101, 3107-
oS, 3150. 3188-93. 3216. , 
Slow progrcal of Invatiption o.W 
mul~~ ~ achemca epeciaD1" 
--mvempnonl. 3099-3101, 3135-
16. ~1 So, 3188-93. 321 S· 
Working of multi purpoIC projects. 
3188-93, 3216. 

FLOOD CONTROL BOARD. CENTRAL-

Statement rt. decisiom of Seoond M~ 
of - Laid on the Table. )988. 

FOREIGN COUNTRY (lBS'-

Statemenl reo orden for jeeps and other 
Defence storca placed abroad. 3577-
78. 

• 

FOREIGN POSSESSIONS IN INDIA-
Motion for adjournm.ent_c~ 

Violation of Indian territory by ~ 
PortuIUClC IOldiera. 2277-79, 34~7j 
59· ." 

FOREIONmt(S)-

Declaranom of Exemption UDder Registra-
tion of Foreiplerl Iu:t -Laid OD me 
Table. %1 ~1)060. 
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Other Capital Outlay of the Ministry of 

Demands for Supplementary Grants, Food and A.gricuItue-
!~~-SS. 3°71-3131. Motion to reduce the Demand-
nowuOD to reduce The Demands- Import and sale of sugar. 3095-96. 

Shortfall in the indigenous production 
AdminiSTrative integration of French of sugar. 3095-96. 

Possessions. 3074-79, 3II 1-13, 3113 Indian Tariff (Third Amendment) Bill-
16~ .311~19, 3119-29, 31JO, 3131. Mo~on to amsider. 2859-61. 

Administtatlon set-up, 3074-79, 3101- l:-iotlOn re Economic Situation. 3569-74. 
02,3111-13, 3IJ3-16, 3Il6-19, 3119- Railway Convention Committee--
29. 3130. Resolution re Report of--. 2988-93. 

Policy being followed in ex-French Resolution re enhanced export duty 
Establishments in India. 3074-79, on tea. 665-68. 
3101-02, 3111-13,3113-16, 3IJ6-19, GANPATIRAM, SHRI-
3.119-29, 3130, 3131. 

Policy of ~inisttation in the CenttaUy Delimiation Commisstion (Amendment) 
administered area ilf Pondicherry. Bill-
3074-79, 3101-02, 3111-13, 3II3- Motion to consider as reported by Select 
16,3116-19, 3119-29, 3130, 3131. Committee. 3890-3891. 

'G' 

GADGIL, SHRI-

Business of the House-
Allocation of Time for Government legis-

lative and other business. 1655, 1657. 
Code of Criminal Procedure (Amendment) 

BiII-
Consideration of clauses. 896, 934-38, 

1024. 1025, 1048-53, 1243-47, 1375, 
1376, 1392, 1417-24, 1596, 1804, 1805, 
1807· 

Motion re E.:onomic situation. 3609-18 
Motion re Progress Report of Five Year 

Plan for 1953-54. 4000. 

GADILINGANA GOwn, SHRI-

Andhra State Legislature (Delegation of 
Powers) BiJI-
Motion to consid, r . 17 I 3- 14-
Demands for Supplementary Grants, 

19S4-5s-Andhra-3196-3201, 3204, 
3205, 3206. 

District Administration and Miscellane-
OUs.3196-97, 3205. 

Education. 3197-98. 
lrrigarion-

Motion to reduce the Demand-
Fulure to bring lands under wet cultiva-

tion from waters of Tungabhadra Pro-
ject. 3196, 3204-

Motion re Progress Report of Five Year 
Plan for 1953-54. 3713-14· 

GANDHI, SHRI V. B.-

1>" Business of the House-409· 
Demands for Supplementay Grants, 

.. 1954-55-

... Industries-
~ Motion to reduce the Demand-

Constitution and functions of the Ex-
port Promotion Councils. 3093-95· 

Export Promotion Coun";le. ::1099-95. 

GIDWANI, SHRI-
Committee on Absence of Members from 

sittings of the House- . 
Motion re Sixth Report. 1928. 
Motion re Seventh Report. 3841, 3843. 

Committee on Private Members Bills and 
Resolutions-
Motion re Fourteenth Report SIS. 
Motion re Fifteenth Report IJ75-76. 
Presentation of Fourteenth Report. 269 
Demands for Supplementary Grants, 

1954-55-3086-92, 3151. 
Capital Outlay of the Ministry of Reha-

bilitation. 3089. 
Ministry of Rehabilitatior-
Motion to reduce the Demand-

Creation of certain additional posts and 
additional expenditure on contingenciea 
3086-89, 3151-3215. 

Motion re Progress Report of Five Year 
Plan for 1953-54. 3955,3965. 

Preventive Detention (Amendment) BiIl-
Motion to consider. 2362, 2370, 2381, 

2387, 2646, 2654, 2671, 2676. 
Amendmem to circulate and refer to 

Select Committee. 2646, 2654, 2671, 
2676. • 

Consideration of clauses. 277<' 
ResOlution re President's Proclamation ,., 

Andhra. 427. 
Resolution re security of service to 

Government employees. 533-37· 

GOPALAN, SHRI A. K.-

Andhra State Legislature (Delegation of 
Powers) Bill-
Motion for Leave to introduce. 1489. 
Motion to consider. 1677-81, 1682 

1695. 1726, 1727· 
Consideration of clauses. 1729, 1730-33, 

1741• 
Calling attention to ban on export of 

tal'ioa starch and flour. 2915. 
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GOPALAN, SHRI A.K.-amrd. 
Code of en-nina! PrOCe~ (Amend-

1DCDt) BilI-
Motion to consider .. reported by Joint 

Committee and ameDdmenn to drc:u-
late and to recommit to Joint Commit-
tee. 131-32, 140-51. lS~·6J. 

Motion to adjourn COOIideratioo. 140-
51, 152--61. 

Consideration of clauses. 916, 9~, 921, 
922-2 3. 924-

Motion for AdjournmCllt-
AUeged firing on c1cction procession 

in Andhra, 2683-84, 2905. 2906. 
Bank Employees strike. 192.4-
Detention ofpoliticalprieoners jn Andhra 

UZ5-
Government of Andhn. 10. 
Hunger strike of polic:emen in West 

Bdl.gal and calling in of military. 
3156, 315. 

Satyarpha movement in Manipur. 1789, 
1790. 

Preventive Detention (AmendmCDt) Bill 
Motion to consider ~373; 2381,2399, 
~08, ~10-27, ~32. ~ 

Amendment to circulate. 2399. 2408, 
1410-27, 2432. 

Amendment to refer to Select Commi-
ttee_ 2408, ~10-~7, ~ 

Resolution re Presidents ProcJamation 
Andhra. 426, 427, 429-41, 442. 

llc$olution 1'6 Removal of Speaker. 3307, 
3410-15. 3416-19. 3423, 34S4. 

R.esolution f'e seatrity of service to 
1!0VermIleot employees. 514-33. SSS, 
sS6. 

Tea (Scocond Amendment) Bill-
Motion to coosider. 2809-10. 

GOVERNMENT ARTS COLLBGB, 
ANANTAPUR-

Demands for Supplementary Grants, 
19S4-S5-Andhra-
Education-

Motioo to redUce the Demand-
Diaapprln'al of policy re advanc;.ed 

courses of IltUdy in -- 3212, 
3214. 3317-18,3379. 

GOVERNMENT ASSURANCE{S)-
Su "Assurance(s), GOVeT/lJnent". 

GOVERNMENT EMPLOYEP,(S).-
Su "BmplO)'CetI), Government." 

GOVERNMENT INDUSTRIAL UNDER-
~ TAKINGS-

Resolution ,.., Statutor y body to supervise 
and control --. 1914-I6:3U2-7I. 

GOVERNMENT PREMISES (EVICTION) 
AMENDMENTBILL-

::,.. r"'Mt "BiD{s)." 

GOVlND DAS, SETH-

Committee on PrivateMember'sBi1IJand • 
Resouti~ 

Motion,.. Fifteenth Report. u77-78. 
Prohibition of ManuflidUrc and Sale of 

Van8IP&ti Bill-{by Shr; JuJ- Siuha1--
Motion to consider. 12Q4-II. 

GRAND NATIONAL ASSEMBLY (TUR-
KEy)-
McsS8JC from the Prc:sident of --. 

2161-6~. 

GRANTS-IN-AID TO STATES-
Demands for Supple meT·tary Gr81ltB 

19~-S~· 9071'315~, 3159"~3. 321S-
18. 

GUHA, SHRI A. c.-
Appropriation Accounts. Defence Sen-ice 

I9S~-53 and Commercial Appendix 
tberet.); and Audit Report; Defence 
Services. 1954-Laid on the Table. 
21103. 

Audit Repurt on the accounts of the In-
durtrial Finance Corporation for the 
year I953-54-Laid on the Table. 2685. 

Calling attemion to opium cultivation in 
Madhya Bharat and Rajasthan. 3986-
87. 

Cm:rec:tion of amwCT [0 Starred Quettion 
No. 876 asked on 8th Dec::ember. 1954. 
3988-89. 

Notificstion~ under Central Excisd and 
Salt Act, J944-l..aid on the Table. 
1']92. 

Notification under Sea CU5h'lJlS Act-
Laid on the Tllble. 8, 17'». 2409. 
3695. 

Report of Rehabilitation Finance Admi-
nhtrari •• n-l.aid on the Tllblc_ 2161. 

Statements r£ alleged association t.f Minis-
ter with a hank. 2688-92. 

Supplementary Statl:J1lCl1ts Nos. XXIII, 
XXII. XXIlI. XVIII, XU!, VIIr and 

II showing action taken by GovertlIDellt 
on various assurances, etc. Biven 
dUring Fint Senion, 1952-, S«ond 
Setaion, 19p. Third Session 1953, 
Fourth Smon.I9S3, Fifth S.,ion 1953. 

Sixth Sesaion, 1954 and Seventh Sea-
Ilion, J9S4 respectively-Laid on the 
Table. 1358. 

GUPTA, SHRI SADHAN-
Code of Criminal Procedure (.Amend-

ment) Bill- 4 
Motion to c:orWder as reponed by Joint 

Commit1ec and !lQ!eftClmebts to dr-
culate, aDd to teCOmmitto Joint Commit-

t.ee. 61,-21. 
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GUPTA, SHRI SADHAN-conrd. 
Motion to adjourn consideration. 615-;n 
Consideration of clauses. 916,918, 920, 

960-65. 968, 972., 974, 987-88, 988-89, 
1030-39,1088-96,1108,1110,1111-12., 
12.90, 12.98-1307, 1316, 1317, 1318-19, 
1360, 1369-70, 1376, 1475-76, 1477, 
148.4-88, 1491, 1496, 1497, 1498, 1499, 
1500,1501,1502., Is03, 1507, 1509-II 
1511- I Z,152.Q-2.7,152.8-34,1634, 1637, 
1638-40, 1641-42., 1642.-43, 1767-75, 
1776, 1777, 1778-79, 1931-35, 1940, 
1941-46, 1947, 1960, 1982., 1986-90, 
1991,2.005,2.033,2.046, Z047, 2.051-52., 
2061, 2.06S, 2066, 2.108-Q9, 2.131-37, 
2.I]8, 2.139. 

Delimitation Commission (Amendment) 
Bill-
Motion· to consider as reported by the 

Select Committee. 3862.-65, 3867. 
Consideration of Clauses. 3900· 

Discussion re admissibility of amendments 
705· 

Government Premises (Eviction) Amend-
ment Bill-

Motion to consider -
Amendment to refer to Select Committee. 

58-65. 
Motion for Ad;ournm.cnt-
Use of Dum Dum Aerodrome by British 

Milituy Air Craft. 12.2.4-2 5. 
Motion rl Economic Situation. 3675. 
Motion 1'8 Rcp:)rt of Commissioner for 

Scheduled Castes and Scheduled 
Tribes. 4037· 

Resolution re President's Proclamation 
re Ahndhra. 4II • 

Resolutillfi re Removal of Speaker. 3454. 

GURLJPAD ..... SWAMy, SHRI M. S.--

Ard'u:d S:a~e L:gislature (Delegation t of 
Powers) BiIl-
Motion to consider. 1663, 1709-13. 
Business of the House. 408• 
A\I')cl:illll of rim: for Governm:nt legis-

{a.iv~ aad ()~h!r business, 1652. 
Calling attention to latb,i ~harge on Satya-

grallis in Imphal, Maru,pur. 302.9-30. 
Coffee Mukct Expansion (Amendment) 

BllI--
Mo~inn w consider as repOrted by 

Sel:c! Cllmmirtee and 3IIlendment to 
circulate. 677-84, 789. 793· 

M) j.,n:o dj().1rtl c 1Il;id~ration.789,793· 

D!lDlDds for Supplementary Grants, 
r9S4-55, 3092-93, 3II3-16, 3130-31 
3150 , ------_._- --.. -

GURUPADASWAMY, SHR! M.S-CICIIItII. 
Fr:nch Establishments In India-

Motionl [0 reduc~ the D~and
Acdministration set·Up. 3130. 
Administrative integration of French 
possessions. ]II3-16, 3130. 
Mministration set-up. 3II3-16. 
Policy being followed in ex-French 

Establihments in India. 3II3-16. 
Policy of Administration in the C~ntrally 

administred area of Pondicherry. 3II3-
16. 

Multi-purpose River Scbemes-
Motion to reduce the D=d-
Working of mUltipurpose projects. 3150 

G.>vernment Premises ( Eviction) Amend-
ment BilI-
Motion to consider-
Amendment to refer to Sekct Co-JUDittee 

74-76. 
Hindu Minority Bnd G-.Illrdianship Bill-

Motion to conCur in r:comm~ndation .of 
Ra;ya Sabha to join [he Joint COmIDlt" 
tee. 2.32.9. 

Motion for Adjournment-
Arrest of Member and police raid OD 

Praja Socilist Parry office at ImphaJ, 
382.8-2.9,3830,3831. 

Bank employees Strike. 1923· 
Saryagraha movement in Manipur. 1787 

1788, 17>89. 
Situation in Manipur. 568-69, 569-70 

Motion re Economic Situation. 3507' 
3564-69. 

Motion reo Progress Report of Five Year 
Plan for 1953-54· 3719. 

Preventive Detention (Amendment) Bill 
Motion to consider. 2371, 2378, 2394-

240 2.-08, 2.584, 2608, 2693· 
Amendment to circulate and to refcr te· 

Select Committee. 2402-08, 2584. 
2608, 2.693· 

Resolution re enhanced export duty pn 
tea. 649-54· 

Resolution r. removal of Speaker. 3444· 
Resolution re Statutory body t,o contz:o~ 

and supervise Government lDdustna, 
under takings. 32.2.9, 3247-51. 3~S7) 

Rubber (Production and Marketing. 
Amendment Bill-
Motion to consider as reported by S.elect 

Committee and amendment to CIrcu-
late 82.4-33· 

'B' 

HATHl,SHRI-
Demands for Supplement3ry Grants, 1954-

55- Expendi M$ictllaneousD~p3rtmcntsand '. .-
ture unru;r the Ministry of Irrigation 
and power. 3191. 



:.oK SABRA 

MAnn. SHRI......canId. 
Malti-purpose River Sch. mea--

Motion to reduce the Demand--
D.:lay in planning and iDlPlem~ntation of 

flood control projects_ 3188-93. 
Flood control in\-estigations. 3188-93. 

51 lW .pr Jgr~ ofinv~stiptions, of multi-
purpose river schemes especially flood 
Cln~r ,I investigations. 3188-93. 

W>lrlting of multipurpose projects. 3188-
93· 

Statem :nt,.. decisions of Second M~eting 
of Central Flood Control Board-Laid 
on the Table. 3988_ 

HEDA, SHRI-
Motion re Progress Report of Five Yur 

~lan f"r 1953-14, 37~1. 
Railway Convention C,>uUruttet'-

Resolution re rcrort of ---- 2996. 
30 I:z-17. 

mGH COMMISSIONS 
lNDIAN_ ABROAD, 

Calling attention 10 search of hone of a 
u;ae~ of Indian High Commis-
SIon $ stalfin Pakistan. 1517-19. 

~i'-MARRIAGE AND DIVORCE 

Repo~t of th~ JOint COmmince on __ _ 
Laid on the Table. 1085. 

HI~~ED ~Y IAGE BILL, 1954 (AS 
RAJYA SABHA}--

See under "BilI(s)". 

H~~~ B~RITY AND GlIARDIAN-

See Under "BilICs)". 

~ SINGH, S.\RDAR-
\ u' Stness of the House. 3579. 

Code of C' . I Prot Bill- nJllln& edure (Amendmel1l) 

~rarion of clauses. 1372-73. 
BiJI- Ion Conunission (Amendment) 

Motion to consider-.3339-40, 3341> 
3342, 334 S. 

Amendm:nts to referto Select CQ-;t' ce 3345- .-~. 

Hfa-tu MiaorUy 8Jld Guudianship BIU-
Moti~n to COncur in reconunendarion of 

RaJY8 Sabha to join the Joint Committe 
z3S:Z· • 

~ Couvert ~latioD aDd Resi&-
traUoa) BiD (b)r $/rri ~.1oiIa) 

MotioG for leave to iJltrr.... ofOll-li2: 

HUKAM SINGH, SARDAlt.-cIIIId. 

Indian Medk:al Council (Amenc:mcnt) Bill 
lb:Y SardIzr A. S. Sait~ 
Motion to refer to Select Committee. 

4101. 4110, 41I2. 
Motion rf Economic Situation. 3534, 

3558• 
Motion re Progress Repon of Five Y car 

PIIII1 for 1953-54- 3710, 3780-88-
3993, 3994- • 

MOtion NI Report of Commissioner for 
Scheduled Cutel and Scheduled 
Tribes. 4057. 

Preventive Detention (Amendment) Bill-
Consideration of clauses. 27Sl!-61. 

Reaoution re removal of Speaker. 3419. 
34%0-25· _. __ ~ 

HUNGER STRIKE-
Motioo for Adjoumment-
-- of poljamen in Wesl Bengal and 

calling in of military. 2907-11, 
3JS3-58. 

Statement NI-- by plolicemen in West 
Bengal. 3459-61. 

'1 
IMPHAL-] 

Calling attention to utili Charge OD 
Satyaprahis in --, Manipur_ 30%9-
31. 

Motiall for Adjournment-
Arrest of a Member and police raid on 

Praja-Socialist Party Office at --. 
3827-31. 

IMPORT(S)-
Demands for Supplementary Grants. 

19"'-55-Other Capital Outlay of the Miniatry or 
Food and Agricu1tw:-

Motioo to reduce the Demand-
Sale of Supr. 3086,3095-96.3105-<17. 

3J48-49, 3152, 3IS9-6J, 3162-67, 
3171-73. 3J8z-86, 3217· 

INDIAN ARMS (AMENDMENT) BILL, 
1953-

Opinions on the -- -- Laid on the 
Table 947. 

INDIAN ARMS (AMENDMENT) BILL 
1954-

Opinions on -- --Laid on the Table 
133-34· 

INDIAN ARMS (A.M.ENI>MENT) BILL-
AMENDMENT OF SECI'lONS I AND 

26 ETC., BY SHRJ U. G. PATANA IK 
Sa under "BilI(.)" 

INDIAN BAR IICOUNCILS (ANDHRA 
AMENDMENT) Ac:r, 1954-

Sa under "President's Act. re Andhra" 
INDIAN CONVERTS (REGULATIO 

AND RE.GISTRATION) BILL (8 
SHRl JETHALAL 10SliI)-

Su under "Bill's". 
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INDIAN HIGH COMMISSIONS AB-

ROAD-
See "High Commissions Abroad.Indian." 

INDIAN INCOME TAX (AMENDMENT) 
Bill-1954 

See under "BiIl(s)." 
INDIAN MEDICAL COUNCIL (AMEND-

MBNT) BILL- {BY SARDAR A. S. 
SAIGALl-

S" under "BiIl(s)". 
INDIAN PENAL CODE (AMENDMENT) 

BILL-fAMENDMENT OF SECTION 
497. BY SHRI DABHI}-

See under "BilI(s)". 
INDIAN PENAL CODE (AMENDMENT) 

BILL- (INSERTION OF NEW SEC-
TION53-A~ 

BY SHRI K. c, SODHIA]-
See under "Bill(s)". 

INDIAN PENAL CODE (AMENDMENT) 
BILL[INSERTIONOF NEW SECTION 
Z94-B, BY SHRI NAGESW AR PRASAD 
SINHA]--

See under "Bill(s)". 
INDIAN TARIFF ACT-

Notification under -- Laid on the 
Table. 7. 

INDIAN TARIFF (AMENDMENT) 
BILL, 1954-

See under "Bill(s)." 
INDIAN • TARIFF (SECOND AMEND-

MENT) BILL, 1954-
See under "Bill(s)". 

INDIAN TARIFF (THIRD AMEND-
MENT) BILL-

S,e under "Billes)" 
INDUSTRIAL DISPUTES (AMEND-

MENT)BILL(as passed by Rajya Sab/rQ)-
See under "Billes)". 

INDUSTRIAL FINANCE CORPORA-
TION-

Audit Repot OD the accounts of the --
for the year 1953-54- -Laid on the 
Table. z685. 

INDUSTRIAL UNDERTAKINGS, GO-
VERNMENT-

Resolution NI Statutory body to supervise 
and control --. 3ZZZ-7I. 1914-16. 

INDUSTRIES-
Demands for Supplementary Grants 

1954-55-
3071-3152, 3215-18. 

Motion to reduce the Demand-
Constitutionand functions of the Export, 

Promotion Councils, 3080-85, 3093-95. 
3097-99, 3109-11, 3133-34, 3142-44. 
3149, 3167-71, 3176-79, 3215. 

Export Promotion Councils. 3080-85· 
3093-95. 3097-99} 3109-Il. 3133-34. 
314l-44t 4149 3It)7-7I, 3176-79, )Z15 

NDUSTRY(IES}.-
Tariff Commission's Reports on zip 

fastener, sewing machines and ~en; 
and Ministry of Commerce and Industry 
Resolutions etc. thereon-Laid on 
the Table. 179D-9I. 

INTERNATIONAL BANK FOR 
RECONSTRUCTION AND DEVELOP-
MENT-
Report of Ninth Annual meeting of Boards 

of Governors of International Mone-
tary Fund and International Bank for 
Reconstruction and Development-
Laid on the Table. 1357. 

INTERNATIONAL LABOUR CON-
FERENCE-
Statement on action taken or proposed 

to be taken by Government on the 
recommendations adopted by the 
-- at its thirty-sixth session, June, 
1953-Laid on the Table. 3835-36. 

Statement re ratification of convention 
(N.c, z6) ~nceming Minimum Wage 
fixing Machinery adopted by_ its 
eleventh session, 1928 --Laid on the 
Table. 3835-36. 

INTERNATIONAL MONETARY 
FUND-

Report of Ninth Annual meeting of Boards 
of Governors of -- and Interna-
tional Bank for Reconstruaion and 
Development--Laid on the Table. 
1357. 

IQBAL SINGH, SARDAR-
Hindu Minority and Guardianship 

BiJI-
Motion to concur in recommendation. 

of,Rajya Sabha to join the Joint Com-
IDlttee. 2346-48. 

IRRIGATION-
Demands for Supplementary Grants, 

1954-55 -Andhra. 3193-3214,3309-330-
3378-80. 
MotOll to reduce the Demand-

Branch Channel fromTungabhadraHigb 
Level Channel to serve Anantapur 
and Dharmarkram TaJuks. )Z1D-U. 
~ZI2-J4,33IS.-16. 3329-303378. 3378. 

Failure to bnng lands under wet 
cultivation from waters of Tunga-
bhadra Project. 3196, 3201-03. 
3203-05, 3207, 3313-15, 3315-16> 
3328, 3378. 

'J' 
GAGJIVAN RAM, SHRI-
\)' CaJling attention to supply of news to 

private enterpriee by P.T.I .• nd,U.P.I~ 
3837-40 :1 



JAIN, SHRI A.P.-
Motion for AdjOUJ'lllnCDt-

LadIi Charge OIl ~ in Calcutta. 
688. 

JAIN, SHRI N. S.-
Code of Criminal Procedure (Amendment> 

BID- • 
Motion to consider as reported by 

Joint Committee and unendmmrs, 
to circulate and to l'CCOIIIDUt to JoiDt 
Committee. 348-64. 

Motion to adiourn c:omidetatioa. 348-64. 
Consideration of clauses. 12110, 1340-042. 

1 34!>-51 , 1379· 1403. 140S, 1407. 
1409, 1484, 1499· 1500,1503,1512-13, 
1514-1~ 1548, 1571, 157Z, 1611-12, Ins. 

JAISOORYA, DR.-
Andhra State LegislatuR' (Delegation of 

Powers) Bill-
Motion to consider. 1695, 1699, 1']00-02. 

Code of Criminal ProceduR' (Amendment) 
Bill-
Considuation of clauses. 1309-14-

Railway eon,'"Cntion Committ_ 
Resolution re Report of -. 3034. 

3055· 
JANGDE, SHRI-

Delimitation Commission (Amendment) 
BiII-
Motion to consider-

AmcDdments to refeT to Select Com· 
mittee., 3359. • 

Motkm to consideT as rqIOrted by the 
Select Commiuee. 387a-7S. 

MDtion re Report of Commissioner for 
Scheduled Caste,; and Scheduled 
Tn'bes. 4037, 4OS8-6~. 

JAYASHRI, SHRlMATI-
Hindu Minority and Guardianabip Bill-

Motion to concur in I"CCOIJlIl1UIC of 
Rajya Sabha to join the Joint Com-
mittee. 2272-73. 

Women's and Children's In~Ututionl 
Licensing Bill (by Slrrimali UJIUI 
Nthru}-
Motion to consider. 2517-18, 4089. 

JEEPS-
Statc:ment rc orden; fur -- and other 

Defence store'> placed abroad. 3577-78. 
JHUNJHUNWALA, SHRI-

Demands for Supplementary Grants 
J954-55-
0thcJ Capital Outlay of the MiniBlry of 

Food and t\gricultuTt'-
Motion \0 reduce: !he: Dc::mand-

Import and sale of sUJllr. 3165. 
Shortfall in the indigenous PFr;-

duction of sugar. 3165. 
Indian Tariff (Third A.mea1dmmtj Bill-

Motion to conSider. 28so-sz. 
.Motion r, Propcss Report 0 1 Five Year 

Plan for 19S3-S4, 3788-93. 
Railway Convention Coa.mittec-

ResolutIOn r, Report of -. ~h.6. 

JOSHI SHRI JETHALAL-
Indian Convm. (RecuIation IDd Regis-

tration) BiD (by -J. 
Motion for fc8ve to introduce. 4075, 

4077, 4083· 
JOSHI SHRI M. D.-

Code of Criminal ProcedUI'l! (Amendment) 
Bill-
Consideration of clauses. 1391. 

Indian Converts (Regulation and R.-
tratIon) Bill [by SIrri .1n1lllJal.1tn"'}-
Moti~ for luft to introduce. 407Il, 

4082~83. 

<J(' 

KA}ROLKAR, SHRI-
Delimitation Commi!lSion (Amendment) 
Bill-

Motion to consider-
.Amendments to mer to Select Com-

mittee:. 3375,3377. 
Motion [0 comidcr as reported by Seleet 

Committee. 3883-14. 
Resolution ra creation of a Department 

for welfare of Scheduled Caste1l and 
Scheduled Tribes. 327/)'78. 

KAKKAN, SHRI-
Del-mitation Commission (Amendment) 

BiU-
Motion to coasider-
A.mcDdments to refer to Select 'Commia 

tree. 3347. . 
Motion to COIlBider as R'ported by &:I«t 

Committee. 3856, 3887-89. 
Motion re PI'OIJ'CSS Report of Five Year 

Plan for 1953-54· 3975· 
ULE, SHRIMATI A.-

Preventive Detention (Amcmdment) 
BiU--
Motion to considet and amendment. 

to circulate and 10 I'I!fer to Sel«t 
Committee. 2570-73. 

Prohibition of Manufactul'l! and Sale of 
Vanaspati Bill [by Shri .11uJ"" SiIIha}-
Motion to consider. 2480, 2481. 

Women's and Children's InstilUtiODS 
Licensing Bill (b"Slrrimali l.lma NelmIJ-
Motion to consider. 25J8-19. 

KANUNGO, SHRI-
Indian Tariff (Third Amendment; 

BilI-
Motion to consider. 2832.. 2833-36 .• 

2861-67. 
Notificatjoo making further amendment 

to Cioematopapb (Censonh.ip) Rules, 
1951-Laid OIl the Table. 1791. 

Tariff CoInmillllioo's Report 00 zip 
1iIIteD.er, aewiDi machinea and pidr.ers 
iDd'uItrics; and Ministry of Qlmmerce 
and IAduatry Resolutions etc. mernn 
-Laid OIl the Table. 11901l1. 
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J<ARMARKAR, SHRl-
Coffee Market Expansion (Amendment) 

Bill-
Motion to CCIl8ider, as reported by Select 

Canmittee and amendment [0 circu-
late. 682. 

Demands for . Supplementan' Grants, 
1954-55· 30']0. 
Indusrm-

Motion to reduce the Demand-
Constitution and functions of the 

Export Promotion Councils. 317~79. 
F..xport Promotion Councils. 3 17~79. 

Notifiattion UDder Cinematograph Act-
Laid on the Table. 7. . 

Notification under Indian Tariff Ac' 
Oct0l1er, 19S4-Laid on the Tab I: 

Report of Tariff Commission on auto-
mobile leaf spring indlUtty and Go-
vernment resolution thereon --Laid 
on the Table. 7. 

Report of Tariff Commission on reten-
tion prices of tinplate and Government 
resolution and statement thereon --
Laid on the Table. ~7. 

Report of the Joint Committee on Hindu 
Marriage and Divorce Bill --Laid 
OIl the Table. 1085. 

Reeolution re enhanced export duty on 
tea. 647-48, 668-72. 

Tea (Amendment) Bill (as passed bv 
Rajya Sabba}- . 

Motion to consider. 3394-95,3396. 
• Consideration of clauses. 3396. 

. Motion to pass, as amended. 3397. 
Tea (Second Amendment) Bill-

Motion for leave to introduce. 946. 

.1<ARNI SINGH]I, SHRI-

Motion re Progress Report of Five Year 
Plan for 1953-54. 3722-28. 

KASL1~ AL, SHRI-

Code of Criminal Procedure (Amendment) 
Bill-
Consideration of clll11ses. 1617, 1929. 

Delimitation Commi~sion (Amendment) 
BiU-
Motion to consider as.reported by Select 

Committee:. 38711-79. 
Indian Tariff (Third Amendment) Bill-

Motion to consider. 2857-59. 2864. 
.Motion re Progress Report of Five Year 

Plan for 1953-54· 3732.' 
Preventive Detention (Amendment) 

BIll-
Motion to cocsider and amendmcnta 

to circulate and to refer to Select 
Committee. 2582-)15. 

KATJU, DR.-
Andhra Quistian Marriage Validation 

Act, 1954 --Laid on the Table. 
~911-12· 

Andhra lnam Tenants Protection Act 
1954-Laid on ~he Table. 2911-1 

KATJU, DR.-conld. 
Andhra Preservation of Prh·ate Forest 

Act. 1954-Laid on the Table. 
2911-12. 

Andhra State Legislarure (Delegation of 
Powers) BiD-
Motion for lea\'c 10 introduce. 1488-

90· 
Motior. to consider. 1659-64, 1665, 

1666, 1669, If73, 1724-29. 
Consideration of clauses. 1735-36. 1737, 

1738. 1739. 1740. 
Motion to pass, as amended. 1743 

1745. 175~60· 
Code of Criminal Frocedure (Amendmentt) 

BiII-
Motion to consider as reported t-y ]oin 

Committee. 82-104. 142, 143· 176. 
194. 201, 206. 230-31. 276. 278. 301. 
302. 303. 308, 326, 356. 361. 363-64. 
574, 578, 597· 599. 621-42. 

Amendment to Circulate. 12~. 130. 
142. 143. 176, 194. 201. 2oC.· 230-31, 
276. 278. 301 302. 303. 308. 326, 
356,361. 363-64. 574, 578. 597· 599. 
621-42, 

Amendment to recommit to Joint Com-
mittee. 142. 143. 176, 154. 201. 206, 
230-31, 276. 278, 301. 302. 3°3, 308. 
326, 356, 3(01, 363-64· 574, 578,597. 
599.621-42· 

Motion to adjourn consideration. 142 
143. 176, 194, 201 206. 230-31, 276 . 
278. 301. 302, 303. 308, 326. 356. 361, 
363-64,574. 578. 597. 599, 621-42 • 

Con~ideration of clauses. 898.908, 9II. 
942> 967-73, 1032, 1074-79. 1268-69 i 
1277-78, 1280-86. 1297. 1370-71. 
1373-75, 1451-57. 1458. 1459-61, 1535 
1536, 1537, 1567· 1572. 1573. 1588, 
1590, 1591. 1592. 1593. 1604-08. 1613 
1614, 1615. 1618-25, 1627. 1629. 1636 
1632. 1634. 1637. 1835· 1836. 1837, 
J 839. 1848. 1930, 1939-40. 1958 
1966, 1979-84. 1994-95, 1996.2003, 
2007, 2009. 2013. 2014-15· 2021, 
2022, 2023-24. 2030. 2034. 2039-40. 
2053-55. 2056. 2098. 2099· 2100-08. 
2109. 2112, 2120;. 2130. 2146-48. 

Motion to pass as amended. 2156 
2157.2158.2182.2185,2215.2221-30 

Commitrce(s) of Priviie(!e,-
Motion 1<. report of Joint Sittin~ of-. 

of both Houses 1779. 1'780. IS81 • 
Indian Arms (Amendment) Bill [Amend-

"Ulflt of sections 1 atui 26 etc., fJ.l' Shri 
U. C. PaNlaik.j-·-
Motion to refer In Select Committee 
2498. 2503· 

Indian Bar Councils (Andhra Amendment) 
Act, 1954 - Laid on the Table 29II. 

Indian Penal Code (Amendment) Bill 
Iln.;mion of new l"tl~ 2946 by SIIri 
Na,geshu'QI' PrQ.<JJo Smhaj-
Motion to circulate. 4096-97. 

Madras District Boards (Amend In • I : 
An~ Second AIru.'1ldment Act, jS~4 
-Laid on the Table. 2111I-I2.. 
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JCATJU, DR._DJlr4. 
Madras Motor Vehicles (Taxation of 

Pusengen and Gooch) Andhra Amend-
IDCIIt Act. 19.54-LIIid on the Table 
~91I-I2. 

Madras Tenants and Ryots Protection 
(Andhra Amendment) Act. 19.54-
Laid 011 the TaDle. Z9II. 
Motion for Adjcurnment-

Alleged firing on election procession in 
Andhra. 2683. z684. 2685. 2903-05. 

Govenunent of AlIdina 10. 
Hunger strike of policemen in West 

Bengal and c:aIl.ing ID of militar)'. 2907. 
2909.3 153-56.3158. . 

Saryagaraba mOVement in Manipur. 1783-
87. 

Situation in Maoipur. 567-68. 569. 
570. 
Motion reo Repon of Coll'.miuioner for 

Sc:beduled Castes and Scheduled 
Tribes. 4014-24. 

President's Proclamation Tt. Andhra 
-Laid on the Table. 5. 

Preventive Detention (Amendment) 
Bill-
M~on for leave t~ introduce. 69O-t94 
MObon to consider. 2360-71, 238s' 

2386-93. 2415. 2425. 2553. 2560' 
2575. 26u-13. 2659, 2(\60, 2661' 
2693. 2697. Zi02, 2734-47. 

Amendments to refer to Select Com-
mittee and to circul8le. 2415. 1425. 
2553, 2560. 2575· 2612-13. 2659. 2660, 
2~1. 2~3, 2697. 27CJ2, 2734-47. 

Consideration of clauses. 227'>72, 2774. 
27l'I, 2782-83. 

Motion to pass. 2789. 2798. 2801-
I Raolution 'e. appointment of a law 

~~on. 187S. 1878, 1888. 1891-
R 1~7, 1902. 1904: I~, 1908. 13. 

esoIution reo President I Proclamation 
1¥. AlIdbnl. 4090 415-25. 428. 452, 
507-12. • 

~ RctoIution "e. security of 1Ct'Vice to Go-
v~ent ~~es. 5(;2-64. 

SociCUCI Registration (Andhra Amend-
ment) Act. 1954- Laid on .he Table 
291I. 

8bri Venbteswara University (Amend-
tnent) At:t. 1954 - Laid on the Table 
19II. 
S~ reo hunger strike by policemen 

m West BenuL 3459-60 
Suppression of fmmoraJ Traffic in Women 

and Gitla Bill-
Motion for leave to introduce 3462. 

Umouc:hability (Offences ) Bm-:.. 
Extention of till e for prexntation of 
Report of Joint Committ«. 268. 

XEl..APPAN. SHRI-
Demands for Supplen:cntary Grants 

1954-55- • 
Preoc~ Establiahmenu in TDdi_ 

MOllon to reduce the Demand-
~jnjstration let-up .. 3129-30. 
Motion 'e. Prorresa Report of Piv 

Year Plan for 1953-54. 3941-46. e 

KESHAVAIENGAR, SHRI-
Calling mCl'lriC'ln to s('8lch C'f house of a 

member Df Indian Hiah Commission'S 
stafl in Pakistan. 1517-18. 

Coft~ Market Expansion (Amendment) 
Bill--
Motion 10 consider. as ref' 1IIDI!1Ir Select 

Committee Amendmem to circulate 
684~6. 711-17. 793. 

Motion to adjourn considemion. 684-
86. 71 I-I7· 193. 

Consideration of clauses. 793-S4. 799, 
8cl. 

Motion to pass. 8S amended. 812-13. 
Jndumial Disputes (Amendment) BiD-

Motion to consider. 2888. 
PreVentive Detention (Amendment) Bill-

Motion to consider. 2381, 2564-70. 
Ammdment to circulate and to refer to 

Select Commilte. 2564-70. 
Resolution reo Appoinrment of a Law 

Commission. 1907. 1908. 
R~lution Te. securilY of service to G0-

vernment employees. 543-46. 
Women's and Children', Institutions 

LloeruingBill[t.,. Shtima/i U."., Ne""'J-
Motion 10 consider. 2S21-22. 

KESKAR. DR.-
DeJr.and. for Supplementary Grant s 

1954-5~·- • 
Ministry of Informauon and Broad-

casting-
Motion 10 reduce the Dcnand-
Function and Composition of the 

society prop!>!ed to be registered 
under the Societies RegiSU1lti!lD 
Act. 3180-81. 

Statement ~'. n:(.ommendationR of Press 
Comrr.iasior.-Laid on the Table. 369S. 

KHARE. DR. N.B.-
Anny (Amendment) Bill (JlISmicm of 

""" Ua1011 I4%A: by --)-
Motion for leave to introduce. 2476. 

Code of Criminal Proccdure (Amendment) 
B'II-
Motion 10 consider as reported by Joint 

Committee and amendments to cir-
culate, to recommit to Joint Com-
mime and to adjourn consideration. 

Codm-tuninal Procedure (Amendment) 
Bill [lllUTlicm oj _ uc!itm ragA 
b,)-)- . 
Motion for leave to Introduce. 2.476• 
"'otim for Adjoumment-
HW'lget strike of polic:rmen in West 

Denial and Callins in of military. 
2910-11. . 

[Payment of Wages (Amendment) BIU 
by-I-
MotiOl'llo COD8ider. 4098, 4099. 4100. 
MotitJIt to adjoum debate. 4100 .. 

Preventive Detenti~ (Amendment) BIll-
Motion 10 consIder and Amendmenta 
to citcu1ate and to refer to Selec:t Com-
mlnee. zS70. 25'>1-98• 2603· 

ReJC,lutiun re. removal of Speaker. 3307. 
3431-33. 
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IOiONGMEN. SHRIMATI-

Motion reo Repon of Commissioner for 
Scheduled Castes and Scheduled Tri bes. 
4035. 4037-43. 

KIDWAI. SHRI RAFI AHMED-
Death of -. 1-4-

KOTTUKAPPALLY. SHRI-
Rubber (Production and M~rketing) 

Amendment BiU-
Motion to consider as reponed by Select 

Committee and amendment to circulate 
867-72. 

KRIPALANI, ACHARYA-
Code of Criminal Procedure (Amendment, 

Bill-
Motion to consider as reported by Joint 

Committee and amendments to cir-
culate and to recommit to JOint Com-
minee. 198-210. 

Motion to adjOUIn consideration. 198-
210. 

Consideration of clauses. 1410. 1411. 
1412. 1413. 1438 •. 1439. 

Hindu Minority and Gu~rdianship Bill-
Motion to concur in recommendation of 

Rajya Sabha tG join the Joint Com-
minee. 2248. 2249. 2342. 

Motion reo Economic situation. 3618-30, 
3682-85. 3687. 

Motion reo progress Report of Five Year 
Plan for 1953-54. 3736. 3916. 3935· 

Preventive Detention (Amendment) 
Bill-
Motion to consider. 2374. 2379. 2383-

2384. 2600. 2603. 2619, 2719, 2727-
34. 2736. 2743. 2745· 

Amendments to circulate. and to refer to 
Select Comminee. 2600. 2603. 2619. 
2719. 2727-34. 2736. 2743. 2745· 

Resolution re. President's Proclamation 
re. Andhra. 409· 

Resolution reo removal of Speaker. 3288-89. 
3415. 3434. 3453. 

KRIPALANI. SHRlMATI SUCH ETA-
Hindu Minority and Guardianship Bill-

Motion to concur in recommendation of 
Rajya Sabha to join the Joint Com-
minee. 2284~. 2296, 2342· 

Preventive DetentiOft (Amcndment)-
BiII-
OlDsideration of clauses. 2781. 

KRISHNA CHANDRA. SHRl-
Resolution reo Report of Railway Conven-

tion Comminee. 2984-88. 

KRISHNAMACHARI. SHRI T. T.-
Calling attention to specu1ative activity 

in tea export rights. 3581-82. 
Co«ee Market Expansion (Amendment) 

BiII-
Motion to consider. as reported by 

Select Committee. 672-77. 767. 781-
92. 

Amendments to circulate. 767· 78HJ2. 

KRISHNAMACHARI, SHRI T.T. __ onId. 
Co~ee Market ExpatlSioo (Amendment) 

Btll--contd. 
Motion to adjourn Consideration.767, 

781"92. 
COIIsid.:ration of clauses. 794, 95-96,799-

80;0. 801, 803, 807, 808, 809-10. 
Motton to pass. as amended. 810,81I-

u, 81 S· 
Discussion reo admissibility of amendments. 

698. 
Indian Tariff (Third Amendment) 

Bill-
Mo~n for leave to introduce. 2279. 
Motton to pass. 2869-74. 

Motion reo Economic Situation. 3559-60 
3564, 3566. 3620, 3622, 3672-92. 

.Rubber (Production and Marketing) 
AJnendment,Bill--
Motion to consider as reponed by Select 

Committee. 817-23, 848, 87~-79-
Ame~dmeD:t to circulate. 848, 87~-'790 
ConSideration of clauses. 880, 881, 

890, 892,893. 
Motion to pass as amended. 894. 

Tea (Second AJnendment) Bill-
Motion to consider. 2805-07, 282(-300 
Consideration of elf nses. 2830. 
Motion to pass, II_ amended. 2831_ 

KRISHNAPPA, SHRI M.V~ 
Calling attention to ;'an on export of 

tapioca starch and flour. 2913-16. 
Calling attention to shortage of maida 

flour in Madras. 1650. 
Demands for Supplementary Grants, 

19S4-55-
Other Capital Outlay of the Ministry of 

Food and Agriculture-
Motion to reduce the Demand-
Impon and sale of sugar. 3096. 
Shortfall in the indigenous production 

of sugar. 3096. • 
Motion. re Economic Situation. 3~69-
Resolutton r, appointment of a Law 

Commission. 1855. 
KRISHNASWAMI, DR.-

Code of Criminai Procedure (Amendment) 
BiU-
Motion to consider as reported by Jcir:t 

Committee and amendment to citCl~ 
late and to recommit to Joint Com-
mittee 600-09. 623, 624. 

Motion to adjourn consideration. 600-09. 
623. 624. 

Consideration of clauses. 1047. 
Coffee Market Expansion (Amendment) 

Bill-
Motion to co!'~ider, as reponed by Sel-oct 

Committee and amendment to circu-
late. 77~-8I. 

Motion to a:ijourn consideration. 773-
81. 

Motion reo Economic Situation. 3535-43. 
Preventive Detention (Amendment) 

BiIl-
Motion to consider. 2394, 23.95. 23¢ 

2398, 2610-19-
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KRISHNASWAMI, DR.- ,-etmrd. . 
Preventive Detenrioll (Amendment) Bill-

_Ill. 
Amendments to cin:ulate and to refer to 

Select Committee. 2610-19. 
Consideration of clauses. ~7SI, 2776-80, 

2783-84. . 
Railway Convention ComJIllOee-

'Resolution reo Report of --.2978-84. 
Resolution re. President's Proclamation rr. 

Andhra. 463-70. 
KUREEL, SHRI P.L.-

Motion re. Report of Commissioner fo 
Scheduled Castes and Scheduled 
Tribes. 4043-49, 

'1.' 
LABOUR-

Statement on actioo td:eD or proposed to 
be taken by Government on the rec0m-
mendations adopted by the. Int~ 
tiODal Labour Conference at Its ~rty
sixth session, JIlIIe, 19S3--Laid on 
the Table, 3835-36. 

Statement reo mtifialtion of convention 
(No, 26) coru:erning Minimum Wqe 
Fixing Mlichincry adopted by Intcm~
tiona! Labour Conference at its eleventh 
session [928 -- Laid on the Table. 
383~-36. 

LABOUR APPEll.A TE TRIBUNAL 
'Calling atteDtion to Go\'emm,nt order 

modifying decilioo of -- on I ant 
Award. 4OS-<l7. 

1..AKSHMAYYA, SHRI-
Aodhra Stale Legi~ (Delegatioll 

of Powen) Bill-
Motion to COIIlIider. 1717-18. 

l)cmands for Supplementary Grants, 
19S4-5s-AJ!dhra. 3313-18, 33~ 

33-Z~, 33,;?':'t_. EI " ~ Capnal V""-1 on ectr1at}' 
Motion to reduce the Demand-

Priority to agricultural needs, perticul-
arly pumping for migation. 3316-17 
3327· . . 

Capita Ol tla: on ImptlOn. 33J3-16. 
Educadon--

Me tkn to T<ducc the DemAnd-- , 
Dis pproval of policy reo advanc:ed 

coursen of study in Government Ana 
College Anantar-ur. 33J7-J8. 

DisapplO' al of policy reo duplic:atioo 00 
(XIWlICS of study. 3317-18. 
E1ectric.ity. 3316-17, 3327. 

Irrigation. 3313-16, 33 17, 3329. 
Motion to reduce tm: Demand-. 

LA!. SINGH, SARDAR-
Demands for Supplementary Olarus, 

1954-SS-
Other Capital Outlay of the Ministry 

of Food and Agriculture-
MotiOl! to reduce the Demand-
Import and sale of sugar. 316:-67. 
ShOrtfall in the indigenous produc:tioD 

of sugar. 3162-6,. 

LATHI CHARGE-
Calling atteDtion to - on Satyagrahie 

in Imphal, Manipur, 3039-31. 
Motion for Adjournment -- on refugees 

in Calcutta. 687-89. 
LAW COMMISSION-

Reaolution re. appointment of a _ 
564, 1853-1914. 

LINGAM, SHRI N. M.-
Calling attention to IpCCUlative activity 

in tea expon rights. 3580-81. 
Coffee Market Expansion ~Amendment) 

Bill-
Motion to COIlIider, as reported by 

Select Committee and amendment to 
circulate. 726-30. 

Motion to adiourn consideration. 736-30. 
Consideration of clauses. 794, 795. 
Motion to pass, as amended. 813. ) 

Delimitation Commission (Amendment 
Bill-
Mo~jon to consider as reponed by Select 

Committee. 3845, 385Z• 3853-56 .. )857, 
3888. 

Consideration of clauses. 3906. 
Industrial Disputes (Amendment) Bill-
Motion to consider. 2895. 

Motion reo F.c:anomic Situation. 3487. 
MotjOll reo Progress Report of Five Year 

Plan for 1953-54· 3714, 3951. 
Preventive Dett!lllion (AmeDdment) 

Bill-
Motion to consider. 2375, z376, 2469-74-

2539-# . 
AmeDdments to circulate and to refu to 

Select Committee. 2469-74. 2539-#-
Resolution reo enhanced export duly on 

tea. 6S4-58. 
Tea (Amautment) Bill (as passed by 

Rajya Sabha)-
Motion to consider. 339,-96. 

Tea (Second Amendment) Bill-
Motion to COIIIldec. 28J'-14. 2821. 

'M' 
Branch channel from Tungabhadra High MADHYA BHARAT-

Level Channel to serve Anantapur and Op' cult'VIti 
Dbaramarkram Taluka. 3315-16, 3329. CaUilll atteDtion t~ lum J CD 

_.1 • in -- and Ra,asthan. 3985-8,. Failure to bring lands'under wet \.'Wti- MADHYA 8HANAT TAXES ON IN-
vatiOll from waten of Tunpbhadra COME (VALIDATION) BILL, 1954-
Project. 33J 3-15. 3315-16. Su under "Bill(I)". 

Preventive DetcDtion (Amendment) BID-
Motioo to conaider and amendmentl to UADRAS-

cin:alate aDd to refu to Select Com- CaUlna atteDtion to shortaae of maida 
IDittec. ~73Z· _._ in "''''-en 

Motioo to pau. 2794-97· '........ -::=:~""!!:.c:.. ____ _ 
--~~~~=-~~~------~-----
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MADRAS DISTRICT BOARDS (AMBND-

MENTI ANDHRA SECOND AMEND-
MENT ACT, 1954-

Sle under "President's Acts NI Andhra.' , 

MADRAS MOTOR VEHICLES rrAXA-
TION OF PASSENGERS AND GOODS) 
ANDHRA AMENDMENT ACT 1954-

Su under "President's Acts re Andhra." 
MADRAS TENANTS AND RYOTS 

PROTECTION (ANDHRA AMEND-
MENT) ACT, 1954-

Set under "President's ACf.~ re Andhra It 

MAIDA FLOUR-

Calling attention to shortage of --in 
Madras. 1649-50. 

MAJITHlA, SARDAR-
Motion for Adjoumment-

Retrenchment of sepoy clerh of Army 
Ordnance ColJlS. 2536, 2537, 2538, 
2677-78, 2679. 

Notification making ~ts in 
reserve and Auxiliary Air Force Act 
Rul~ - Laid on the Table. 3837. 

MALAVIYA, SHRI K.D.-
Notifications malting amendnients in 

Mineral Concession Rulel, 194~ -
Laid on the Table. 3158. 

MALVIYA, PANDIT C. N.-
Motion re Progress Report of Five Year 

Plan for 1953-54. 3951, 3978-81. 
Prevention of Disqualification (Parlia-

ment and Part 'c' States Legislatures) 
Serond Amendment Bill-
Motion to consider. 3391~. 

MANIPUR-
Calling attention to Lathi Charge OR 

SatyagrairU in Imphal, --. 3029-31. 
Mot on for Adjournment-

Sarpgraha movement in--. 1783--<)0. 
Situation in --. 567-7.0. 

MASCARENE, KUMARI ANNIE-
Coffee Market Expansion (Amendmenu 

Bill-
Motion to consider, as reported by 

Selcct Committee and amendment to 
circulate. 73~39· 

Motion to adjourn consideration. 736-39. 
Motion r6 Progress Report of Five Year 

Plan for 1953-54· 37~5. 
Preventive Detention (Amendment) 

Bill-
Motion to consider and amendments to 

circulate and to refer to Select Com-
mittee. 2642-49, 2662. 

MAYDEO, SHRIMATI-
Suppression of Immoral TraffiC and 

Brothels Bills (by --)-
Motion Cor leave to introduce. n80, 

MAYDEO, SHRIMA TI-Conld. • 
Wom~n and Children's Institutiolls Li-

censing Bill (by_._). 

Motion for leave to introduce. 1180. 
Wom~n's and Children's Institutions Li-· 

censing 8i1J[by Shrimati Uma Nehru}-
Motion to consider. 2519-20. 

MEHTA, SHRI ASOKA~ 

Business of the House. 408. 
Hind II Minority and Guardianship Bill-

Motion to conCUr in recommendation 
of Rajya Sabha to Join tho:: Joint Com-· 
mir:ce. 2328. -

Motion for Adjournment-
Bank employees, strike. 1921-22. 
Saryagraha moveIrent in Manipur. 1788. 

Motion re EconomiC Situation. 3512-27· 
Motion re Progress Report of Five Year 

Plan for 1953-54· 3720-21. 3722. 
Preventive D:tention (Amendment) Bill-

Motion to consider. 2379-f;l, 2384,. 
2401, 2439-51. 

Amendments to cirCulate and tn r~fer to 
Select Conunitt ... e. 2401, 2439-5 1 • 

Resolution reo President's, Proclamation 
reo Andhra. 448-58. 

lmHTA, SHRI 8. G.-
EstiJllates Committee- . 

Presentation of Minutes of the Conuruttee 
July 1952,--June 1954), Vol. 3, 
3696. 

MENON,SHRIDAMODARA~ 

Coffee Market Expansion (Amendment) 
Bill-

Motion to consider, as reported by Sele:o 
Committee and amendment. to cu-
culate. 71~-26. . . 

Motion to adjourn conSideration. 718~ 

26. 8 Consideration of Clauses. 00. 
Motion [0 pass, as amended. 810-11. 

Committee 0/1 Absence of Members from 
the Sittings of the Housc-
Motion reo Seventh Reprrl. 3842-43. 

Demands for Supplementary Grants, 
1954-55, 3069, 3086, 30g7, 3097, 3101,-
3149, 3150 . 

Indusrri~s--
Motion to reduce the Demand--
Constitution and functi,'J1S of the Expo-

rt P~m(lth'n Councils. 3097-99,3149' 
Export Promotion COUI Gil. 3097-99 

Ministry ofInformation and BroLd Cast-· 
ing-
Motion to reduce t he D~mand~ 
Function and composition of! he scciet}' 

proposed to be regis!' red under the 
Societies Registmtion Act. 3099,3150 



.--------------------------------~-------------------------------.MENON, SHIU DAMODARA-Conld. 
Demands for Supp!:menwy Gn/1tl 

I9S4-S5-CClfll4. 
Multi-purpose River Schcme~

Morion to reduce the Denumd-
D:lay in pllUllling and i.mpIcmenration 

offload control projects. 3099-3101. 
Flood COntrOl investigatios. 3099-

3101. 
Slow pngte;s of investigations of 

multi-. purpose river schemes especi-
ally flood cont.rol invcsligatioDS. 
3099-3101, 3150. 

Motion for Adjournment--
Arrest of M~mber and I"llice raid on 

Praia-Socialist Party Office at ImphaI 
3831. 

Retrenchma:Dt of sepoy clerlt$ of Anny 
Ordnance Corps. 2535, 2536,2537 

2538, 2'678, 2679. 
Railway Convention Committee-

R:solution reo Report of--. 25119-
2922, 2945, 2953-57. 

Tea (Second ADlendJDent) BUI--
Motion 10 consider. 2824-25. 

MESSAGE(S)--
--from PresjdeDt of Grauel National 

Assembly of Turkey. 2161-62. 
MESSAGE(S) FROM RA;JYA SABHA-

--agreeing to IUllencb:aoentl lDIde by 
~k Sabha in the Tea (Amcndm~1t) 
BIU. 1954. 3983-84. 

--agreeing Without amendment to the 
Andhra State Lqis1ature (Delegalion of 
Powers) Bill, 1954. as passed by Lokc 
Sabha. 1925-26. 

--agreeing without amendment to the 
C?lf~e M.utet Expansion (Amendment) 
B1U, 1954 as passed by Loll: Sabha 
1925· 
~ng withoul amendment. 10 the 

D.:limitation COllllllission (AmendJDc:nt) 
Bdl, 1954, as passed by Lok Sabha. 
4U9· 

--agr.:e~ng without lUIIe/ldml:nt to the 
Prevenuon of Dillqualitil.:ation (Padla-
mel]! and Parr C Sta.!eA LegislatUres 
:ecLo°lld/c AlnSabendDJent Bill, 19,54. as passed 

y . he. 393B-84. 
-agree~ng without lUIIendmcnt to the 

Preventive D~tention (AmendDJent) BiU 
19S4, as.passe~ by Lolt Sabha. 3693. ' 

--agreemg without amendment to the ::ber (Production and Marketing) 
ndDlenr Bill, 1954, as passed by 

Lolt Sabbs. 1925-26. 
--concurring in the recoUJmendation 

()~Lolt Sabha to instruct the Joint Com-
IJ!Ittee ~n ~ Hindu Minoriry and Guar-
dallns/lip 8111 to report on or before the 
3'lt Mitre!'. 19Ss. 3693-9 •. 

-forwarding to Lot Sabha tbe Hindu 
~b '.' Bill. 1954. pa~'led as amended 

y RalYS Sabha. 4129-30. 
--forwarding to Lolc Sabba the Tea 

(Atnendm"nt) Bill, 1954, as passed by 
l..c* Sabha r6.w. 

MESSAGE(S) FROM RAJYA SABHA-
CtJfItd. 

--r:tur~ the Andhra Appropria-
tion DiU, 1954. without recommend .. 10," 
3983-84. 

-f'Cturning the Appropriation (No.4) 
Bill. 19S4, without recommendation' 
3826. 

-returning the Indian Tariff (Third 
Amendment) Bill, 1954, witl:out te-
commendation. 3693-940 

-returning tbe Tea (Amendment) BiU, 
1954. without rec:ommendation. 3693-
94· 

MILITARY TROOPS-

Motion for Adjourmncnt-
Hunger strike ofpoJioemen in Weat Bengal 

and calling in nf military. %907-U, 
3153-58. 

MINE ACClDENT(S)-

Motion for Adjournment-
Tnpdy in Newton Chikhli CoUiery • 

26'79-83· 

MINERAL-
Conc:eaaion Rw-

Notification mating amendments in--, 
1949--Laid on tbe Table. 31S8. 

MINIMUM WAGE FIXING MACHI-
NERY-

Statement re ratification of convention 
(No. 26) conceming ~ by 
tnternatioNl Labour Conference at 
itt eleventh _lion, 192B---Laid on the 
Table. 3835-)6. 

MINISTER(S) OF CERNTRAL GOV-
ERNMENT-

Statement(s) re alleged anociation of 
Minillter with a Bark. 2686-92. 

MINISTRY OF FOOD AND AGRJCUL-
TUREJ-

Demand. for Supp1etnen~· Grantt, 
1954-55· 3072-3152, 3159-93.3215-18 . 

MINISTRY OF INFORMATION AND 
BROADCASTING-
Demands for Supplementary Grants, 

1954-55· 307%-3152, 3159-93, 3~15-J8. 
Motion to reduce tbe Demand-

Function and compDllition of the society 
proposed to be tegiltered under the 
Soclede. Registration Act. 3099,3102, 
3108-C19,3150, 3161-62,3J8o-lh,32IS. 

MINlST1tY OF IRRIGATION AND 
POWER-

Demanct. for Supplementary Grant 
19S4-SS, 3072-3152, 3t59-93. 321 5-18 • 

. _----------
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MINISTRY OF REH.'\BILlTATrON-

D:mlnds for SU1'91.".entary Grants, 
1954-55· 3073-3152, 3159-93, 3215-
19· 

.Motion to reduce the Demand-
Creation of certain additional posts and 

additional expenditure on contin-
gencies. 3086-89, 3103-<>4, 3141. 
3146-47, 3151,3186-87. 3215. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER· THE 
MINISTRY OF IRRIGATION AND 
POWER.-

Dem'lnds for Supplementary Grants 
19H-5S· 3073-3152, 3159-93.3215-19. 

MISHRA.PANDIT. S. C.-

Motion re Progress Report of Five Year 
Plan for 1953-54. 3721, 3815-19. 

Resolution r,. removal of Speaker. 3302. 

MISHRA, SHRI BIBHUTI-
Motion r, Progress Report of Five Year 

Pian for 1953-5+ 3752, 4004. 
Railway Convention Committee-

Resolution re Report of.--. 3063. 

MlSHRA, SHRr L. N.-
Motion r, Economic situation. 3628. 
Mopon r, Progress Report of Five Year 

.Plan for 1953-54- 3924-29. 

MISHRA, SHRI LOKENATH-
Code of Criminal Procedure (Amend-

ment) Bill-
Motion to consider as reported by Joint 

())mmittee aDd amendments to circu-
late aDd to recommit to Joint Com-
mittee. 597. 

Motion to adjourn consideration. 597. 
Prevention of Free, For(%(! or Compul-

sory Labour BiUC~v SlrriD. C. SlrarmaJ-
Motion to circu1ate. 4123, 4126. 

MISHRA, SHRI M. P.-
Preventive Detention (Amendment) Bill-

Motion to consider and amendments to 
refer to Select Committee and to cir-
culate. 2451-57. 

MISHRA, SHRI S. N.-
Motion ra Economic situation. 3613. 

MISHRA, SHRI B. N.-
Code of Criminal Procedure (Amendment) 

BiII-
Consideration of clauses. 1387. 

3T1 LSD--3 

MISHRA, SHRI R. D.-
Code of Criminal Procedure (Amendment) 

Bill-
Motion to consider as reporte:i by Joint 

Committee aDd amendments to cir-
culate , [0 recommit to Joint Com-
mittee. 364-87. 

Motion [0 adjourn consideration. 364-
87. 

Consideration of clau,C!. 915, 917. 
920, 922, 923, 924, 92!" !.26-27, 988, 
989-90, 1058-66, II07. II 12, 1314-16. 
1319, 1321-22, 1361, 1367-68, 1387. 
1458, 1461, 1476, 1491-92, 1495-96. 
1505, l506-o" 1507-08, 1551-64. 
1612, 1623, ,1629, 1634, 1635-)6, 
1643, 1644, 1645, 1646-47. 1648, 1762, 
1825, 1826, 1972-71, 2061, 2062-6), 
2065, 2075-94, 2109· 
Motion to pass, as amended. 2214-20 

Committee on Private Member's Bills, 
and Resolutions-
Motion r,. Thirteenth Report. lIM. 

Delimitation Commission (Amendment) 
Bill-
Motion to consider and amendmentll 

to refer to Select Committee. 3345. 
3347, 3354-55, 3365-74-

Consideration of clauses. 3901, 3902, 
Discussion re. admissibility of amend-

ments. 702-Q4, 709. 
Railway Convention Committee-

ResoJution rll. Report of --. 2945-53. 
Resolution r.. appointment of a Law 

Commission. 189-4-1903. 

MIS SIR, SHRI V.-
Resolution reo removal of Spealo;er. 3399-

)400. 

MOHIUDDIN, SHRI-
Demanda for Supplemcnwy Grams' 
19~4-55-
Ministry of Irrigation aDd Pawa' 

3173-74. 3175-76. 
MisceI1aneous Departments aDd Expea-

diture under the Ministry of Irrig-
tion and Power. 3173-75. 

Multi-purpose River Schemes. 3173-
74. 3175-76. 

Railway Convention Comm!t,ee-
Resolution reo Report of--.2998-3OO1 

MORARKA, SHRI-
Motion re. Progress R:port of Five Year 

Plan for 1953-54. 3797-38o:t. 2 

MORE, SHRI S. S.-

Andhra Srate Legislature (Deleptioa 
Powers) Bill-
Motion to condider.- 1665, 1668,167% 

1690. 1702-<19. 
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MORE, SHRI S. S.-Qnstd. 

Code of CriminaJ Producedure (Amend-
ment) Bill-

Consideration of clauses. 1735. 
Motion to pass as amended. 1750. 

Motion to consider as reponed by Joint 
Comminee and amendments to cir-
culate and to recommit to Joint 
Committee. 161-87, 194. 403, 5h, 
582, 594, ~-23. . . 

Motion to adJourn conlldc:ratlon.. 161-
87, 194, 581, 582, 594. 62.1-23. 

Consideration of clauses. 898-99, 915' 
916-17,918-19, 954-55, 956, 9S7' 
973. 974. 999-1008, 1012. 1014-1S> 
1017, lOZ), IOU;, 1116-28, Il43, Il44. 
1246, 1277. 1281-82, 1288. 1289, 1337, 
1344. 1374> 1378, 1379> 1381, 1382. 
1388, 1412, 1418, 1421, 1574, 1947-52 
1956, 1958, 1960, 1961, 1962, 1965-
66, 2036, 2038, 2039, 2041. Z04S, 
2049. ~5, za'!2, 3094-2100. 2101 
21Q4. 2105. 
Motion to pass, as amended. %164. 

2184. ZI85, 211 6:-90, 2193, 2194-

~ on~ Members BiDs 
ad Resolutions-
Motion re. Tbinc:enth Report. n6,f-

65, 1166-67, II?C>-I171. 
Delimitation CommiIUoD (Al11f1Icftnent) 

BilI-
MotioD to c:oMider as reported by 

Select Commi,~ 3845, 3151. 
Discussion reo admiuibility of '""!"dmentl. 

700, 701, 702· (E"':""":- " __ "0 Govemmcnt Premises ........... ~ 
mcm Bill-
~ to consider. 14. 16. 
Amendment to refer to Select CAm-

minee. 52-58. 
HiDdu MiDority and Guardianship Bill-

Motion to c:on.cur in rrc<>mmendatioD 
of Raj,. Sabba to join u.c: Joint C0m-
mittee. 2.135. 2237. 2238, 2.1)9. 2240. 
2243, 2248, 2250, 22BS, 2288, 
zaS9. 2296. 2)05. 2306. 2)12, 2315 
2349, 2]~ 2]57. 2351. 

.MoDo1l for Adioununent-
BalIk em""", strike. 1922-
StJqraba movemmt in Manipur., 

17B9,I79Q. 
Modoa .... Ecooomic .nu.tioa. 3483. 

3509> 3597. )600. 3603. ]615. 3616, 
369%. 

Motioa r •• ProtftSS iepon of FIve 
Yar Plan tor 1953-54. 3758-66 

Preventive Detention (Amendment) 
BiD-
Motion to consider. 2)68. 2370. 2372. 

2373. 2374. 237S. 2377-78, 2388. 
2391, 2394. 2396. 2401, 2405. 2.414. I 2425. 2129. 2732. 

Amendmenu 10 ci rc:uJate 
to Select Commince. 
.a.414. 2425. Z72IJ. 2732. 

and fO refer I 
~4Gl. 240S. 

~. 

~esolution tI. President's Proclamation 
re Andhra. 409-10, 426-27. 428-Z9> 
481-91, 501. 

Resolution re. removal of Speaker. 3~8r. 
3286-87, 3289.-90 3291-94. 3303. 3305. 
3306, )400-10. 34J6. 342 3. 3427. 3435. 
3441. 3442. 3447. 3452 • 3453· 

MOTION(S)-

--re. Economic situation (S"!Jlitfll.) 
MoliD" IUkpled). 3463-3576. 3583-3693. 

-- reo Progress Reports 01 Five )ea-
Plan for 1953-54. (Adopud,1U ~ 
ta). 3696-3788. 3788-3825, 3912 .... 
3990-4012. 

-- " Report of Commissioner for 
Scheduled Castes and Scheduled 
Tribes. 4013-69. 

MOTION(S) FOR ADJOURNMENT-

Allc:ged filing on election procession in 
Andhra. (Cmunt rDilAAUd). 268r8S 

~~ and police: raid on Praja 
Soci ali st Part)' Oftice lit IJIllIbal. 
(COtIS"" walhAtld). 38:;7'31. . 

Bank employees' smke. (Com,,,, mlh-
luld). 1918-23. . 

Delhi Transport Sen·icc:. I.CDrruIil aJlb-
INld.). 689-90. 

Detention of politl cal prisonenin AndhJa 
(C«uuu fDilAM/d). Il23·26. I~* 

GOVernment of Andhra (~IIU'" ~II"'
Inld). 9-11. 

Hqer strike 0{ policemen in Wett Bcn-
plllDd calling in of military. «(o,um, 
F#hJtd4). 2907- II. ]1 53-~8. 

Lathi charge on rcfuaen In CaleLtta. 
(Cc.,.scnl wlthluld). 6117-&9. 
Retrc:r.clunem of ..cpo}' clerks of lumy 

Otdnancc: Corps. (Corawu wulUkla) 
2535' 3R. 2777-79· 

SlItyaaraha Movement in 'Manipw-. (Con-
"'" u:ilhh.Id). 1783-90. , ---r, situation ill Manipur(H,u Ow,). 
567-70-

TragectV in Newton Chikhli Colliery 
(CCIIIUIIl tDiJhlul4). 2679-8). . '_L' 

Ute of Dum Dum Aerodrome by Sm. ... 
• MiUIlIl)' Aircrfi «(.~ ~) 

1223-25. 
YiolatioD of lDdim tmitory by II&"IDed 

PortUguese lOIdieB. (GiDI<HIII .. JI 
11_14). Un-19. 34.57-59. 

MUKERJEE. SHRI H. N.-
Andhra Stare LqiaJature (Deqldoa 

Powers) Bill-
Motion to paIS, .. unende~~J~' Code of CrimiDil Procedurt ( t) 

Bill-
Morioo to paaa, .. amended. 2J77-f6. 
Motion ,. Ec:ooomic: lil\lati~ n. 3-4,8-

350). 
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MUKERJEE, SHRI H. N.-cD1Ild. 
)-

Preventive Detention (Amendment) Bill-
Motion to consider. 2373-74, <l374-7~, 

<1376, 2395, 2676, 2693-27°6, 2708, 
2709. 

Amendments t~ circulate and to refer to 
Select Committee. :1676, 2693-2'706, 

2708, 2709. 
Railway Convention Comrr.ine-

Resolution ,e. Repon of--. 2957-67. 
Statement(s) ,e. alleged association of 

Mini~ter with a bank. 2686-87, %692. 

MULTI-PURPOSE RIVER SCHEMES-
Demands for SupplementalY Grants, 

1554-55. 3072-3152, 3159-93. 3:115-19 
Motion to reduce the Demand-
Delay in Plalllng and implementation 

of flood conuel projects. 3099-3101, 
3150, 3111&-93, 3:ol16. 

1'1000 Con,rol investigations. 3099-3101, 
3107-011, 3150, 3181S-93, 3216. 

Slow Progress of invcsLlgauous of mulli-
purpose rivd schem.:s eSpeCially 
nova control invesdgations. 3099-3101, 
3135-36, 3150, 318~-94, 3215. 

WOrlClng of mUltipurpose prult.cL~. 3135-
36, 3150, 31~1S-93, 3211). 

MURTHY, SHRI B. S.-

Ddimiuuion Commission (Amendment) 
llill-
MouQn to consider-
Alll~ndm~D(s tv rcf.:r to SdcCl Commit-

tt.C. 3353, 3351>, 3360, 3370, 3377. 
MO[lon to Cun"'uc:r liS reJWr,~d by the 

Select ComnUllec:. 3650, 315SI-S%. 
31155, 3856-59 31196, 31>97· 

Cunsxderauon of clauses. 3902, 3907 08. 
Industrial Dispute (Amendment) Bill-
Modon to consider 21S7!!, 28114-86, 

2888. 2899. %900. 
Mution r •. l'rogrc:ss Report of Five Year 

Plan for 1953-54- 4001, 4010. 
Motion reo Report of Commissioner 

for Scheduled Cutes and Scheduled 
Tribes. 4029, 4049-SIl. 

Preventive Detention (Amendment . Bill-
Motion to consider and amendment to 

circulate and to refer to Select Com-
. minee. %625, 2640, 2657, 2658. 

R.ceolution reo appointment of Law CCIRl-
mi,aion. 1857, 1869. 

N 

NAIR. SHRl N. SREEKANTAN-

Motion reo Ecanomic Situation. 3559. 
RCIOlution reo removal of Speaker. 

).424. 343S· 
Railway . ConVention CoInmitree_ 

RcsQlullon ". Report of -- 2919 
2~3-45· 

NAMBIAR, SHRI-. 

Code of Criminal Procedure (Amend-
ment) BiIl-
Motion to consider as reponed by 

Joint Com'l1inee and amendments to 
Circulate a~d to recommit to Joint 
Conuninee. 362. 

Motion to adjourn consideration. 
362. d Coffee Multet Expansion (Amen-
ment) Bill-

Mntion to consider, as reported by 
Select Committee and amendment 
to circulate 732-36. 

Motion to adjourn consideration. 
732-36. 

Consideration of clauses. SoI-02. 
Demands for Supplementary Giants, 

1954-55- .' . I d' French Estabhshment. In n 1£-
Mr>tion to reduce th.e. Drmand-

Administrative integration of French 
Possessions, 3Il6-J9, 3122. 

Administfatioll set-up. ,pl6-19, • ~Ill. . F ncb Policy being followed In ex- re 
establishments in India. 3Il6-19, 
3IZ2,3126. 

Policy of Adminislration in tht- C{'~ 
trally administered area of Pondi-
cherry. 3116-To, 3122, 3126• 

o her Capit.al Outlay of the Ministry of 
Food and Agriculnm~-
Motion to reduCt" the Dt'mand-- 6 

Import and sale of sugar. 31 2 .• 
Shortfall in the indigertous product laD 

of sugar. 3162• 
Motion for Adjournment-:-

Delhi Transport Service .. 689-90· 
Railway Convention cC'mnuttee-

Resolution reo Report of -. 3053, 
3061, 3063. . 'P I malion Resolution r~. PresiMnt 5 r<>C ( 

rl. Andhra. 4'2,0, 421 • 
Resolution reo removal of Speaker. WI, 

WS· 
Resolution re. securilY 

Government employees. 

NANDA, SHRl-

of service to 
~~7·4?· 

Mntion re. Progrus R~~rl d Fl\'~ Yraf 
Plan for 1953-54- ]696-3712, 3m. 
3993-4011• . 

NARASIMHAM, SHRI S.V.L.-
Cod~ of Criminal Procedure (Amend-

ment) Bill-
Consideration of clauses. 9U, 9F9· 

NARASIMHAN, SHRI C.R.-
CoHee Market Expansion (Amendment) 

Bill-
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NARASIMHAN SHRI C. R.-coftld. NEHRU; SHRI JAWAHARLAX--ut. 
M'ltion to consider, aueporrec! by Select 

Committee and amendment to cir-
culate. 730-]:1. 

M'ltion to adjourn C(lnsidel1l~ion. 730-32. 
Alotion " •. ProRrcsS Report of Five Year 

Plan for I9H-S4. 39S2. 
F'reventive D.!tention (Amendment) 

Bill-
Marion to COMider and tmem:lml:nts 

to circulare and to referto Select Com-
minee. :1624-26. 

Resolution~. President's Proclamation rl. 
Andhra. 417-81. 

NATAWADKAR, SHRI-

Motion ,.e. Report of Conunissio~r for 
Scheduled Cutes and Scheduled Tribes. 
4027-28. 

NAYAR, SHRI V.P.-

CU Criminal Procedure (A.m~ndment) 

Consideration of clauses. 1009. un, 
132O-2I• I 404.I40S,t+Q9,%413.1439 
4S, 1640, 164I. 2141. 2rsS. 2156. 

Motion to piA. a, amended. :1157, 
:uS8, :1228, 2:ZJO. 

. ~ MU'ket Bltpansion (Amendment) 

C >nsidcl1Itioll of c:lauses. 80). 804-07. 
O:>mminee or Pri-til~e_ 
Motion re. Report of Joint Sittina of 

- of both Hou.es. 1780-81. 
Hindu Minority and GuardWuhip Bill-

Motion to IlCOncur In ~lIdadon of 
~jya Sabba to Join the Joint Olm-
nnUee. ~39>~. 

Indian Tarift" (Third Armndmelll) BiII-
M~rjoll to O;)nUder.' 2836-4~. 

~JOn n. Economic si:uation. 3654-.. r. 
PreYen~jve D !tention (Amendm~n[) BiU-

Mo?on to COnaider and IIIIr-ndments to .:u:cuJa:e and [0 refcr to Se~ Com-
ml~tee. ZloS. 

lC.ctoluaon ,.". rem"VlII of IpeaUr. 330&-
09. 

Ru6b~r (ProdUC-ion and M~ring) 
Ameodm!nt Bill--·· 
Ahtion to c:unslder as reoorred b)' 

Select Committee IlDd I.IIIe"ndDlent to 
circulate. 838-S~. 

Consideration of clauscs. 880, 8~. 

NEHRU, SHlU JAWAHA.RL.AL-

Cilling attention to latht charge 011 Satya-
Irahi. in Imphal, Manipur. 3°30-31. 

c.tJing attend"n to seArch of boUle of 
a mmlb~ of Indian Hieh O:lnunluion's 
'talf in PJti"8Il. fSI8-19. 

C 11 d~u:[')n (p )!lrth Am mdm :nt) 8i11-

Mnrion for leave to introduce. 3461, 
D.:ath of Shri Girj. Shankar Bljpsi_ 

11)17-18. 

Death of Shri Rafi Ahmed Kidwai. 1-4. 
Demands for Supplementary Grants, 

1954-55· 30 92, 3119-29. 3131-33. 
French Establishments in India--

Moti"n to reduce the D::mand-
Adminisfl1ltive intcgllltiOIl of Pn'nch 

PoSsessiOOli. 3119-29. 
Administration set-up. 3119-19. 
Pnlicy b,ing follow .. d in e~-Prench 

ettablisbments in India. 3119-39-
Polley of adminil!n'ion in the oeIl-

traIly administered area of PoDdi-
cherry. 3tt9-29. 

Motion for Adjournment"'"-
Bank employees .trike. 1922-:104-
Demlrion of po!itIca\ prisoners in And-

hn. 1223-24. 1:125. 
Violation of Indian territory by armed 

Portuauete!Oldiert. :1279, 3457-59-
Motion rl. Economic lituatiOl1. 3587-

3609. 
Note 011 Sahit)'ll Abdemi and ils aC1l ... itle 

Laid on the Tab'e. 1517 • 
Relolution re. IIPPOintmen~ of a Law 

Comm.i"ion. 18610064-

Re.~OD reo removal of Sreaker. ):18,-
n. 3294-95. 3305. 3307.' 3398-99. 
3447-s4-

NEHRU, SHRIMATI UMA-
Hindu Minoril)' and Guardianship 

BlU-
Motion to CODCUr in recommendation or 

Rajya Sabba to join the Joint Com-
mittee. 2335.2344'46. 

Women's and Children~' Institutions 
Licensing BiU (by-)-

Motion to consider. 2513-14.:2 516. 4093-
Motion to adjourn deb~. 4093. 

NEWTON CHIKHLI COLLIER,\,-

Motion for Adjourluncnf-
Tragedy In -. 2679-83. 

NOTIFICA TION(S)-

-- making ammdmcnrs in Mineral 
conce",;on Rule~. 1949. Laid on 
the Table. 3158. 

-- making amendments in ReReTVe IIDd 
Auxilial1' Ai r Force Act Jhzlet-
Laid on the Table. 3837. 

-- making further amendment to 
CinematOlftrh (CenIOt'..bI~) Rules. 
1951 - 1 aid on the Table. J19I. 
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NOTIFICATION (S) - t:fIUtd. 

'v" _ N. amendment to Delhi Road Trans-
pon Authority (Advisory Council) 
Rules. 1951 - Laid on the Table. 
947· 

-- under Central Excises and Salt Act. 
1944 - Laid on the Table. 1792 , 
:.1913. 

-- under Cinematograph Act 
Laid on the Table. 7. 

-- under Indian Tariff Act -- Laid 
on the Tabh 7. 

-- under Sea Customs Act--
Laid on the Table. 8, 1192, 2409. 

,~ 3695. 

o 

OBITUARY REFERENCE(S)-
See "Death(s)". 

37 



38 LOK SABRA 

------------------,-~~------------PAPERS UID ON THE TABLE-contd. I PAPBRS LAID ON THB TABLE-CDIIfC. 
Audit Report. Railways, 1954.- 3987' Ii Opinions on Indian Arms (Amendment) 
Balance S~t8 .00 Review of Working Bill, 1953· 947. ~ 

of Railway CoIliuies and Statements I Opinions on Indian Arms (Amendment) 
of alJ-ill-C08t of coal etc. for 1952-53. ,I Bill, 1954· 133-34· 

8 President's Proclamation reo Andhra. J' , .. 39117. R N ~ Balance-sheets; Profit and LOIS Accounts; epon of inth Annual meeting of Boar s 
Financial Review and Audit Reports of Governors of International Monetary 
of Delhi Road Transport Authority Fund and International Bank for Reoons-
for the years 1951-52 and 1952-53. truction and Development. 1357. 
2913- Report of Rehabilitation Finance Admin-

Block Accounts. BaIa.nce Speers lIud Pro- istration. 2161. 
fit and loss Accounts of Railways for Report of Tuiff Commission on auto-
1952.-53· 3987. mobile leaf spring in4ustry and GoY-

QmsoIidated Statement showing action taken emment resolution thereon. 7. 
bv Government on various aasunncea, Report of Tuiff Commission on retcn-
eic. gJven dlUiDg the Eighth Session, tion prices of thplate and Govern- • 
1954· 3835-36. ment resolution and Statement thereon. 

COIIsulta'ive Committee on Economic I ~t of the Joint Committee on Hindu. 
Developmem- I Marriage and Divorce BiU. 1985. 
Report on Meerinp of the - in South 

and South-Eat Asia. 1357. 
Declanltions of EEmption under Regia-

tration of F~rs Act. 2159-60. 

I Societies Registration (Andhra Amend-
. ment) Act, 1954- 291 I. 

/
1 Sri Venkateswara University (Amend-

ment) Act, 1954. 1.9Il. 
i Delimitation Commission Final Ord~n 

. NOI. 17 to 19. 133. 
E"idence on Untouchability (Offences) 

Bill. 1954· 3~. 
I Statement No. 111-··· 

Showing action taken by Govrmment 
on various suggestions made durin& 
the Fifth Session, 1953. :29l:2-13. E1'idence tenderecf before Select Com-

minee on Rubber (Production and 
Mari:etin&) Amendment Bill. 8. 

Hindu Marriqe Bill, 1954 (as pIISIed 
by Rajya Sabba). 4130. 

Indian Bar Coandls (Andhra Amend-
ment) Act. 19'-4- 29JJ. 

Madras District Boards (Amendment) 
ADdhra Second Amendment AI;t, 1954-
2,9JJ-12. 

.Madras Motor. Vehiclea (Tuatio.o of 
~ and Goods) Andhra 
Amendment Act, 1954. :2911-12. 

Madras Tenants and Ryoll Protection 
(Andhra A.m8Idment) Aa, 1954-
2911. 

Note on Sahitya Abdemi and its activi· 
ties. lSI? 

I 

Notifications makini Amendments in 
Mineral Conocssion Rules, 1949. 
3Is&. 

Notification makin& Amendments in 
Reserve and AuDliary Air Force Act 
Ru1ea. 3837. 

Notifil:ation makiq further amendment i 
to Oncmatopaph (Ccmorahip) RuIe& I 
1951. 1191. 

Notifialtion re. aJneIIdment to Delhi JiOId I 
Trmtpon Authority (AdvJaory Coun- I 
cil) RuIa. 1951. 947. j 

Noti.ficatlan under CiocmarotraPh Act- I 
Noafication under IndiaD TaritI' Act. I 
NotifiaitiODl UDder Central Ead_ I 

and 5a.It Act, 1944- 1792.0 2913, ,/ 
. }(0lifiaIti0nI under Sea Cualom. Act. 

" 179:2. :24090 3695. -----

Sratement on action taken or proposed to 
be taken by Government on the recom-
mendations adopted by tbe Interna-
tional Labour Conference at its thirty-
sixth 8eAi.on, June, 1953. 3835-36. 

Statement reo decisions of second· Meeting 
of Central Flood Control Board. 
3988-

Statement r6. ratification of con¥enion 
(No. 26) com;eming Minimum Wage 'lII 
Fixing Machinery adopted by Inter- .. 
national Labour Conti:rence at its ele-
venth tIe1Ision, 192.8. 3835-36. 

StaWnent r,. recommendatiOllB of Preas 
Commission. 3695. 

Statement showing Bills paned durina 
Seventh Seaion. 1954 and assented 
to by the President. 5-6. 

Statement showing Demacda for Sup-· 
p1ementary Granu, 1954-55. :2685. 

Statement showing Dcmanda for Supe 
piemeDtary Grants, 1954-5S.-Andhra. 
:2686. 

StatiJtical information re. Prcventi ve 
Detention Act. :2159. 

Supp1ementarv S~~. No ••. 
XXII, xXI, XXII. XVIII, xur. vn and I showing action taken by 
Government on various assurances etc. 
given durina the Fint 
Session, 1952. Second SeW 
J 952, Third Session. 19;53. 
Fourth Setaion., 1953. pjfth Seaatlll1 
1953, Sixth Sesaion, 1954 aDd Sev-
enth Session. 1954 reapecti1'dy: ~S-6o. 
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PAPERS LAID ON THE TABLE-ctmtd. 
Supplementary Statements showIng No. 

XXIII, XXII, XXIII, XVIII, XIII, 
VnI and II showmg action taken by 
Government on various assurances, etc. 
gwen during First S~ssion 19~Z 
Second Session, 19~z, Third Session, 
1953, Fourth Session, 1953, FJfth 
Session, 1953, Sixth Session, 19S4 
and Seventh SesSIOn, 19~4 respecti-
vely. 135fl. 

Supplementary Statements Nos. XXIV 
XXIII, XXIV, XIX, XIV, IX and III 
showing actioll taken by Government 
on various assu- anees etc. given 
during the First Ses~ion, 195Z, Second 
Session, 1952, Third Session, 1953, 
Fourth Session, 1953, Fifth Session, 
'953, Sixth Sessien, 1954 and Seventh 
Session, 1954 respectively. 2912-13. 

Supplementary Statements Nos. XXV, 
XXIV, XXV, XX, XV, X and IV show-
ing action taken by Government on 
various assurances etc. given during 
the First Session, 1952, Second Session 
1952, Tlurd Session, 1953, Fourth 
Session, 1953, Fifth Session, 1953, 
Sixth Session, 1954 'and Seventh 
Session. 1954 respectively. 3835-36. 

Tariff Commission's Reports on Zip 
Fastener, serving machines and pickers. 
industries; and Ministry of Commerce 
and Industry Resolutions etc. thereon. 
1790-91. 

Tea (Amendment) Bill. 1954 (as passed 
by Rajya Sabha). 1649. 

PATASKAR, SHRI-
Andhra State Legislature (Delegation 

of Powers) Bill-
Motion to consider. 1666-68. 
Consideration of clauses. 1739· 

Code of Criminal Procedure (Amendment) 
Bill-

Motion to consider as reported by 
TOOlt Committee-

Amendments to circulate and to recom-
mit to Joint Committee. 258-64. 
269-87. 306. 398. 

.Motion to adjourn consideration. 258-
64, 269-87, 306, 398. 
ConSideration of cllluses. 905-14, <)17, 

919, 920, 1275-80, 1287, 1288. 
1291, 2047. 2048. 

Coffee Market Expansion (Amendment) 
BiD-
Consideration of clauses. 797-99· 

. Companies Bill- . 
Extension of time for presentanon of 

Report of Joint Committee. 268. 
Delimitation Ulmmission (Amendment) 

Bill-
Motion for leave to introduce. 3031 
Motion to consider-3333-38, 3339. 

3340-45. 3)46 • 3347. 3358, 3365. 
3374-15, I l I • 

PATASKAR, SHRI-cOllui. 
Delimitation Commission (AmendmeDt) 

Bill-colltd. 
Amendments to refer to Select Committee· 

3346, 3347, 3358, 3365, 3374-75' 
3376. 

Motion to consider as reported by Select 
Committee_ 3845-48, 3849, 3850, 
3851, 3856, 3875, 3891-3900. 

Consideraticm of clauses. 3902-03. 3905 
3906, 3908, 3909, 39II. 

Motion to pass. 3912. 
Hindu Minority and Guardianship B~ 

Motion to concur in recommendatIOn 
of Rajya Sabha to join the Joint 
Committee. 2231-38, 2239-40, 224 I, 
2242, 2Z43, 2248, 2252, 2253,Z257. 
2258, 2260, 2262, 2310, 2243, 
2348 W 

Motion re appointment of Mem.bers .to 
Joint Committee on Comparues Bill. 
3844. 

Motion re election to Estimates (.ommit-
tee 1085-86. 

Prevention of Disqualification (parlia-
ment and Part C States Legislatures) 
Second Amendment Bill --
Motion for leave to intr4lduce. 3028. 
Moticm to consider. 3383-86, 3381, 

3392. 
Consideration of clauses. 3393· 
Motion to pass. 3394. 

Women's lind Children's Institutiona 
Licensing Bill [by Shrimati UPIt/I 
Ne.\ruJ-
Motion to consider. 2515,-1';', 2518, 
2529, 2530, 4088-93. 

PATEL, SHRI B. K.-
Motion reo Report of Commissioner for 

Scheduled Castes and Scheduled Tribes, 
4029· 

PATIL, SHRI KANAVADE-
Indian Arms (Amendment) Bill [Amend-

ment of sections 1 and ,- etc.: by Slri 
U.C. Patnaik.l 

Motion to refer to Select Committee • 
2509-12. 

M -11m re Progress Report of Five Vear 
Plan for 1953-54. 3951, 3952, 3953, 
3965-69· 

PATNAIK, SHRI U. C.-
Code ofCriminaI Procedure (Amendment) 

Bill-
Consideration of clauses. 1328-34 . 

Indii'n Arms (Amendment) Bill [AIMftd-
mmt of sectit'mS 1 and 26 ftc. 
by-] 
Motion to refer to Select Committee. 
2492-2502, 250 3-04-
Opinions on Indian Arms (Amendment> 
Bill-Laid on the Table. 133-34. 947. 
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PAYMENT OF WAGBS (AMENDMENT) 
tiIlJ... (by Dr. N. B.Khtm). 

See under "Bill(s)". 

PETITION(S)-
Praentation of a -- ra Preventive De-

tention (Amendment) Bill, 19S4· 
:n61. 

Receipt of a -- rt Code of Criminal 
Procedure (Amendment) Bill, 134-
1926. 

Receipt of a -- re multiple allotment 
of evacuee property to dispilced per-
sons. S. 

PICKERS INDUSTRY-
Report of Tariff Commiuion re c0ntinua-

nce of protection to -- and Govern-
ment Resolution etc. thereon--Laid 
on the Table. 1790-91. 

FlLLAJ, SHRI NADIMUTHU-
Death of --. 1,4. 

POCKER SAllEB, SHRI-
lDdian Converts {ReJulation and Re-

gistration)Billlby ShriJethoJaJJD$lri}-
Motion (or leave to introduce. 4076, 
4077-79,4QSo, 4083. 

POLICE-
Demands for S1tpp]ementary Grants, 

19S4-S5-Andhra. 3193-3214, 3309-
33, 3378-80. 

POLICEMEN'S HUNGER STRIK£-
Motion far Adjournmcnt-

Honller strike of policemen in West 
Bengal and calling in of military. 2907-
n, 3153-58. 

Statement r, Hunger strike by poIicemc:n 
in West Bengal. 3459-61. 

POLITICAL PRISONERS-
Motion for AdjoLlJTment-

Detention of -- ill Andhra. 1Z23-26, 
:-'-':' 13S9· 
r·":.."'~: 

PONDICHERRY-
. Demand, for Supplementary Grants, 1954-

55- . 
1;:.~·i French Establishments i, Inru-
, ~ >;: c Motion to reduce· the Demand-

Administralive imegration of French 
POfICSIiOIlS, 3074-79, 3111-13, 3113-
J6, 3II6-19, 3119-29, 3130-3131. 

Administration set-up. 3074-79. 3101-
.: .. ";: r.~.02, 3I11-13, 31[3-16. 3116-19. 3119-

29. 3130 . 
. ~,.PolicY being foUowed in n-French es-.... ,,:,>,,:, :tablishmentJin India.3074-79.3XOI-02, 

,'." "J111-13, 31I3-t6, 3u6-J9. 3U9-29. 
3130,3J31. 

_'n:;: 7.'PtIIIci of administration in the 'CentralJy 
administered area of --. ;'!074-79. 

'." "'T' : _1-02, 3Ul-I3, 3lJ3-16~;c31J6-19. 
,'., , ~1:1Sr29, 3130, ~~:,_.-ji.; 

PORTUGUESE SOLDIER(S)-
Motion for Adjournment-

Violation of Indian territory by 8rm.ed.. 
--.2277-79. 3457-59· . 

POSTS AND TELEGRAPHS Da'ART-
MENT-

Appropriation Accounts (POSU ard Tele-
graphs), 1952-53 and Audit Report, 
19S4-Leid on the Table. 3461. 

PRABHAKAR, SHRI NAVAL-

Delimitation Commission (Amendment) 
Bill---' 
Motion to cor.rider and AmendJnent. 

to refer to Select Committee. 3347. 
Motion to conader as repprtc:d by Select. 

Committee. 3872, 3885-87. 
Motion re Report of Commissioner for 

Scheduled Castes and Scheduled Tri-
bes. 4065-69. 

PRA]A SOCIALIST PARTY OFFICE-
Motion Cor Adjoumment-

Arrest of Member and police raid on--
at Imphal. 3827-31. 

PRESIDENT'S ACTS r. ANDHRA-
Andhra Christian Marriage Vli\id8lion 

Act,' 19S4-Laid on the Table. 2911-
12. 

Andhra lnarn Tenants Protection ~ 
19S4-Laid on the Table. 291I-~. 

Andhra Preservation of Pri,>ate Foresta. 
Act, 1954-Laid on the Table: •• ~u-
12. 

Indian Bar Councils (Andhra Amendment) 
Act, 1954-Laid on the Tllble. ;l9I1. 

Madras District Board. (Ammdment ) 
Andhra Second Amendment Act. 1954· 
-Laid on the Table. 29u-n. 

Madras Motor Vehicles (Tuatioo of 
Passengers and Goods) Andhra Am-
endment Act, 19S4-Laid on the Table. 
29U-12. 

Madra. Tenants and'" Ryott; Protection. 
(Andhra Amendment) Act, 1954-
Laid on the Table. Z9Il . 

Societies Registration (Andhra Arot'f!d-
ment) Act, 19S4,-Laid on the Table. 
2911 . 

Sri Venltatep. .. ra University (Amend--
ment) Act. J9S4-Laid on the Table. 
;3911. 

PRESIDEN'rS ASSENT-
Statement ahowing BlU, posed durid 

Seventh Seas1on.I9;C4. and aIItlted to 
'" the Presidem..:..'Laid 011 the Table-

~~BNT'S PR6cl.AMAti~C; 
~ o",.?iii~i1fJk·t1i{Tab~. . 

" .. :~~.,.~.~ AncJMe.~'· l09-
."'., Sl&.··. ,-1:' .":,:r ··~·~:.'i 

~- .... --



INDEX TO DEBATES-PART II, EIGHTH SESSION. 19M 41 
\l'RE=S::-::S~C:-O-:MMl-:--:::-S-S-I-O-N--~------;;---PF,-O-D-U-CT-I-ON--------

Staement re reco-unendatinns of __ ,Demands for Supplementary Grants. 
-- Laid on the Table. 3695. • 1954-55-

PRESS TRUST OF JNDIA- . 

Calling- attention to supply of news to 
private enterprise by---snd U.P.I. 
3837-40. 

PREVENTION OF DISQUALIFICA-
TION. (PAFLIAMBNT AND PART 
C STATES LEGISLATURES) 
SECOND AMENDMENT BILL-

S. under ''Bill(s),'' 

PREVENTION OF FOOD ADULTERA-
TION BILL. 1952-

S" under ''Sm(s)''. 

PREvENTION OF FREE. FORCED 
OR COMPUL~ORY LABOUR BILL 
(bjo SIsri D. C. SIzarma) 
SIt under "Bill(s)". 

PREVENTIVB DETENTION ACT- ~ 

Stati~tic:al Information Fe -- Laid on 
the Table. 2159. 

PREVmrrIVE DETENTION (AMEND-
MENT) BILI-

Preser>tation of petition f, --. 19~4. 
2166. 

S" also un der "Bill(~)". 

PRIVATE MEMBEF~' BILLS AND 
RESOLUTIONS. COMMITfEE ON-

Motion re Thirteenth Repott. 1157-79· 
Motion rtI Fourteenth Report. SIS· 
Motion rll Fifteenth Report. 24i4-75-
MotiOD rt 5ixteenth Report. 1853· 
Motion rr !'t,'ente~nth Report. 2475· 
Motion rll E4!hteenth Report. 3222• 
Motion f'II Nineteenth Jleport. 4c69-75. 
PR!entaUon of Fourteenth Report. 296. 
Fre!entation of Pifteenth Report. 948• 
Fre!CDtation of Sixteenth Report. ISI7. 
Prerentati('n .,r 5eventeenth Report. :U61. 

Other Capital Outlay of the Mini!try of 
Fon:! and Agriculture-
Motion to reduce the Demand-
Short fall in the indigenous-of sugar-

3086, 3095-96, 3105-07, 3144-45. 
3148-49. 3152 , 3159-6" 3162-67. 
3171-73.3182-86, 321 7. 

PROFIT AND LOSS ACCOUNTS-
BalIlD.~-sh~t; --; Financial Review; 

and Audit Reports of Delhi Road. 
Transport Authority for the years 
195[-52 and 1952-53 -LaiC! on the 
Table 2913. 

Block Accounts, Balance-sheets and --' 
of Railway for 1952-S3-Laid on the 
Tab!e. 3987. 

PROGRESS REPORT(S;' 
Su "Report(s)" 

Prohibition of Manufacture and Sale of 
Vananspati Bill-
[by ShriJhulan $inhaJ 
SlIe under "Bill(s)" 

PROTECTION-
Tariff Commission's ReportS on zip-

fastner. sewing machines and picker $ 
industries; and Ministry of Commerce 
and Industry Reso!utions thereon 
-Laid on the Taole. 1790-91; 

PtJBLIC HEAL TH-
Demands for supplemcntry Grants, 1954-

55-Andhra. 3194-32140 3309-33, 
337~-81. 

PUNNOOSE, SHRI-
Committee on frivate Members" 

Bills and Resolutions~. 
Motion re Nineteenth: Report. 4074> 

Demand s for Supplementary Grantsp 
1954-55-
French Establishments in India-
Motion to reduce the Demand-
Administrative integration of French,. 

Possessions, 31 U -13. 
Admininstration set-up. 3111-13. 
FoliC}' being followed in ex-Frencb Esta-

blishmentll in India. 3111-13. 3128. 
Policy of Administration in the Centrally 

administered area of Pondicherry. 
3111-13, 3128. 

INDUSTP.IES-
Motion 10 reduct the Demand-

Constitution and tun,,"twns of the Ex-
port PIOrnotion council •. 3167-71. 

,... " Industrial DhpulCs (Amendment) Bill-
_""",,y~ Motion to consider. 2880- 84. 

Premltation of Eighteenth Report. 2913· 
Ple!eIItation of Nineleenth Report. 3696. 

,>i1tc~:J iuN F' ANDHFA- Metion fOl' Adjourumen_ 
• ~'i"j'-;!J' ,)' "('-"d "{I()'L"";' , '" ." Hunaer strike of policemen in West .n" JfriIfdWilttt '-"'i:lIilhlit thl ff.ltlle. 5. "BeDpl and Calling in ot Military. 

,I: "er~" A>eUd4ltt's ....-i.14C9'"!i.:.J6.=-_..!-~ __ 2909;...;._, _29_I_O._~ _____ ....... _ 
, ·ee '(&~ 
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PURNOOSE. SHRI--coIIl4. 
Motion for Adio.urnment--cc!ftt4. 
Travedy in Newton Chikhli Colliery. 

2682,2683. 
Motion re Progress report of Five Year 

Plan for I9S3-~4. 37-43. 
Preventive Detention (Amendment) Bill-

MOlion to consider. and amendments to 
circulate and to refer to select com-
mittee. 2708-09. 2744-

Motion to pass.. 2798-2802. 
Re'olution,. removal ot Speaker. 33oS-

06, 3414- 3431. 
Tea (Second Amendment) Bill....:. 

Motion to consider. 2826. 

Q 
QUESTION (S) AND ANSWB~ (S)--

Correction of answer to srarred que;tion 
No. S6z asked on 13th September. 
19~4- 2804. 

Cotrecuon of answers to Starred Ques-
tions N(),~: 1265 and g76 asked 
on 23m September, 1954 and 8th 
December. 1954. respectively. 3988-

~rion of Answer to Supp'ementry 
Que<;tion on Starred Question No. 
1468 askeJ on z9th Septcmber.lI9S4-
1926-27. • 

RAGHV ACHARI. SHRJ-contd. I 
Delimitation Comml,~ion (Amendment) 

BiD-
Motion to considcr as reported by Select 
Commin~. 3845. 3848, 3851, 3860-
62. 

Demands for Supplementary Gran 
Capital Outlay on Civil Work$. 3312-13. 
Capital Outlay on Electricity Schemes-

1954-S5-Andhll. 3309- 13, 3329. 
Motion 10 reduce the Demand-
Desirability of con vetting electric power 

of 2~ cycles into 50 cyc'es fot spread-
iruz it into rural part~. 3212,3311-12. 

Priority 10 Bllricurtural needs, partica-
hirly pumping tot irrigation. 3212. 
3~JJ-12. 

CaPital Outlay on irrintion-3309-tI. 
Motion to reduce the Demand- • 

I Di!lllpprovRI of policy re 'VlUage Vaal 
fttiptional soun:es in Rayalfuema. 3212 

Ch'U Work~-Work~. 3312-13. 
Edncati(lll-
Motion to reduce the Demmd-
Disapproval of policy re advance counes 

of study in Government Arts Col •• 
ADIDltapur. 32 JZ. 3214-

Di-approval of policy ,. duplication oa 

Irri¥lltIOn .. - 3 309-I 1_ 
Motion to reduce the Demand-

II counes of study. 3211 -12• 3214. 

Bran:h channel from Tun/!8.bhadra HiP 
RACHIAH, SHRI N.- level Channel to sen'e Anantllpttt and 

Coffee Market Expansion (Amendment) I Dharamart:ram Taluks, 321ooon, 
Bill.- I' 3212- 14. Motion to consider, IS reported by I Hindu Minority and G\wdian,hip BiJI-

Select Committ~ and amendment to Motion to concur in ROOIlIJIIendarion of 
drOlI.ate. ,67-73. Raj,. Sabha to Join the JUnt Com-

Motion to adjourn coruideration. 767- I ~ 2;142. 20'47. 2288. . 
73- I Indian Arm! (Amendment) Bill [AMMd: 

Motion to paS1, as amended. 813-14- , _I t1/ lecrioru I and 26 .IC. II)' SIri 
MOOohedn re ~ePOCarl of~:J: 'II u. C. PahutikJ.-

Sc: U lieS 8 , Motion to re(er to Se'ect Commin~e and 
Tribes. 4018. i fO adjourn di<c:us~ion. 2512-13. 

Re!lO!ution F. Fre;.ident'! Proclamation r. I Motion for adjournment-
Andbra. 42 7-28. Satyal!raha movement in MlInipur. 17119. 

RAGHAVACHARI, SHRI- Preventive Detention (Amendment) BiB-
ADdhra Statc Legislature (Delegation of Motion to consider. 2367. 239'. 2397-

Power;) BiU- 98. 2.400, 261~. 2636'42. 2650. 2693-
Motion to con'lider. 1714-17. Amendment' to circulate and to mer to 

l!.Business of the Howe- Select Committee. 2400. 2615.2636-
A1loc:ation of Time (or Govenunent .p. 26~o. 2693. 

legislative and other businetl!l. J6S4-SS. i Consideration of claulCB. 2749. 2752-55. 
1657. i 2763. 2780-81. 

Code of Criminal Procedure (Amend- Molion to pass. 279". 
ment) Bill- i Prohibition of manufacture and tale of 
Consideration of clauses. II9g, 928-34. I Vanapati BOt [By Shri 1M'- smut-

10a6-30• 1145-54. 1290. 1369.1375-76,' Motion to c:on-ider. 241i1~. 
1378, 1424-29. 1475. J4f!o. 1483,1618, I Railway Convention Committee-
1627. 1930.2026,2046,2048-49> 2OS0. ResoJu!Jon 'H Report of-. 3017-18, 
2052. 2OSS. 2068-73, 2108,2151. I 3021. 

Motion to p8S5 .• , amended. 2I!l7. I Resolution F. appointment of. Law Com-
<:Ommittee of PriY~ mi~on. 1906. 

Motion Fe ~eport of Join! Siaing of.-- l' Resolution" Preqident~' ProclamadOD r, 
of both Howes. l~, 1'781. Andhl"ll. 412,414,421' 500. S12. 

Committee of Absem:e or Members from ResolubCUI r. removal at Speaker. 3395, 
Sitting of the Hou.- I 33OS. 33Oi-08· 
Motion r. Seventh Repoct. 3114Z. Resolution ,., Statutory body to supervbe 

Committee on Private Member.' Bills; ad contrOl Governmem Ied1utrill Ull-
and Resolution.- , I derrlkinaL 1914-16, 3233-39. 3%31, 
MDtioo,., Thirteenth Report. 1168. u69. J 3233-33. 

------------=---....:---~----~-
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RAGHAVAIAH, SHRI-
Motion for Acljournment-

Detention of po'iticll prisoner> in 
Andhra. 1225. 

RAGHUBIR SAHAI, SHRI-
Coje of Criminal Procedure (Amend-

ment) BiII-
Motion to consider as reported by Joint 

Committee and amendment circulate, 
and rcco:nmit to Joint Committee. 
J88-98. 

Motion to adjourn con·ideration. J88-98· 
Comideration of clause;. 1021, 1066-70, 

1271-75, 1338, 1537-38, 154S, 156.., 
1566, 1~67, 1568, JSSI, J589. 1763-67. 
1777, 1842, J959. 1962, J266, 2121-25, 
2126, 2127,2139. 2150. 

Motion to pas<, as amended. 2177. 
Delimitation Co.nmi,~ion (Amendment) 

BilJ-
Motion to comider. 3337. 3364. 

Amen:lments to refer to Select Commit-
tee. 3364. 

In~ Penal Cole (A":Jcndment) BilI-[In-
sern01l of new secnon 294B: by Shri 
Nageshwar Prasad Sinha]-
Motion to circulate. 4095: 

Motion re. PrOgrelS Report of Five Year 
P.an for 1953-54. 3712-13. 

Preventi ,e Detention (Amendment) Bill-
Motion to consUer and amendment- to 

circu!ate and to refer to Selcct Com-
mit ce. 2407. 

Comideration of ciause;. 2761-63, :n64-
65, 

• Raii"ay Convention Commiltee-
Reio ution re Report of --. :2952, 

3007-10. 

RAGliURAMAIAH, SHRI-
Andhra State Legislature (De!egation of 

Powers) BLl-
Motion to Consider. 1681-12, 1693-99. 

Con~eration of c:auscs. 1':'34, 1739' 
Mooon to pas~, as amended. 1755-56. 

Demands for Supplementary Grants, 
1954-S5-Andhra. 3202,3207-10. 
Capital Outlay on irrigation. 3Z09. 
CiVil Works-Works. 3208-09. 
District Administration and Miscel-

laneous 3207-08. 
Education. 3209-10. 
Irrigation. 32;:>2. 

Motion reo Progress Repon of Five Year 
Plan for 1953-54. 3721-22, 3747-53. 

R~lu[ion reo presHent's Proclamation 
TC Anclhra. 412,413,441-48. 

Reso!ution re removal of Speaker, 3:282-
14. 

RAILWAY(S)-
Approprialion Accounts of---for 19S:2-S3, 

Part 1 and II-Laid on the Table. 3987. 
Audit Rcpon,-19~..-Laid on the Table. 

3987. 
B10dt Accounts Balance-Sheets Ind Profit 

and Loss Account! -- for 1952-53-
Laid on the Table. 3987. 

RAILWAY COLLERIES-

Balance Sheets and Revi~ of Working of 
-- and State-nent~ of all-in·cort of 
coal etc. for 1952-53-Laid on the Talbe. 
39R7. ' 

RAILWAY CONVENTION COMMIT-
TEE-

Pre entation of Rcpon. 1359. 
Reso~ution re Repon of-. 2916-30:28, 

3031-68. 
RAJ BAHADUR, SHRI-

Air Corporation Rules 1954-Laid OIl the 
Tab!e. 2685. 

RAJABHOJ, SHRI P.N.-
Motion re. Progress Report of Five Year 

Plan for 1953-54. 3912. 
RAJASTHAN-

Cal1in!! Attention to opium culti"atioD 
Madhya Bharat and --. 3985-87. 

RAJY A SABHA-· 
Message from--agrceing to amendmepts 

made by Lok Sabha in the tea (Amend-
ment) Bill, 1954. 3983-84. 

Message from--agre-ing without amend-
ment to the Andhra State Legislature 
(De'egation of Powers) Bill, 1954, as 
passe:! by Lot Sabha. 19:25-26• 

Message from -- al!rccing without 
amendment to the Coffee ¥arket Ex-
pansion (Amendment) Bill. 1954, as 
passed DY Lok Sabba, 19:25· 

Me~age from--agreeinll without amend 
ment to the Delimits'ion Commissian 
Amendment· Bi'J, 1954, as pas,cd by 
Lot Sabha. 4129. 

Message fTom -- agreeing without 
amendment to the Prevention of Dis-
qualification (Parliament and Pan C 
State, Lqjhlaturc8) Second Amendment 
Bill, 1954, as passed by Lok Sabha. 
3983-84. 

Message from '-- a~reeing without an 
amendment to the Preventive Detention 
(Amendment) Bill, 1954, as passco by 
Lok Sabha. 3693· 

Message from--agrecing without amena-
ment to the Rubber (Production and 
Marketing) Amendment Bill. 1954. as 
passed by Lok Sabha. 1925-\6. 

Messag' from -- concurring in the re-
commendation of Lok Sabha to inscruct 
the Joint Committee on the HIndu 
MinoritY and Guardianship Bill to 
report on or before the 31St March, 
19S5. 1693-94. 

Message from -- forwarding to IAk 
Sabha the Hindu Marriage Bill, 1954-
passed as amended "1 Rajya Sablut. 
41:29-30. 
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R.A.JY A SABHA-<:o"rd. 
Message from - forwarding to !.ok 

Sabha the tea (Amendment) Bm, 
1954, as passed by --. 16.$9. 

MeSS8!1:e from -- returning the Andhra 
Jl.ppropriation Bill 1954 without re-
commendation. 3983-84-

MCSS3j!e from -- rctuminl'! the Jl.ppro-
priation (NO.4) Bill 19.54 without re-
c:oJIlDlendaticn. 3826. 

MeSS8l!e from - retuming the lOdian 
Tariff (Third Amendment) BiU; 195-4. 
wilhout recommcn(lation. 369.3-94. 

Messa~ e from -- returning rhe Tea 
(Amendment) Bi!l, 1954. witbllUt 
recommendation. 3693-94. 

RAM SUBHAG SINGH. DR.-
HUu!u Minority and Guardianship Bill-

Motion to COIICW'in recommendation 
of Rajya Sabha to join the Joint Com-
minee. 2239. 

Motion rl. Economic situation. 3677. 

Motion rl. Pro,ress Repon of Pillc YeRI' 
Plan fO!' 19S3-54. 3714-15, 3721, 3739-
¢, ~7· . 

RAMAswAMY. ~HRl S. V.-
AD.dhra Stale Legi~]ature (Delegation of 
, Powen) Bill-
Cmtsideration of dauses. 17%9-30 , 

1734· 
CaDing lIttenrion to shonage of",4idD 

1Iour in Madras. 16.$9-50. 
Code of Criminal Procedure (Amend-

ment) Bill-
Consideration of clau~s. 1538. 1553, 
1,589, IOC9. 16J,5. 1625, 1761. 

Industrial Disputes (Amendment) Bill-
Motion to consider. :Ul93-96. 

MOlian re ProgleS$ Repon of Ph'e Year 
Plan for 19,53-54. 3715, 3955. 3956-
3982, 3990-9::1. 

Res~~OD r. appoint~t of Law Com-
DIlSSIOD. 11!64-69. 

RAMNARAYAN SINGH, ,BABU-

~t Criminal Procedure (Amendment) 
COluideration of c!au!es. 2127. 
Motion to paIS at! arr.ended. %192. 

RANBJR SINGH, CH.-

Motion re Frogretll Ripon of Fhe Year 
Plan (or 1953-S4- 3766-71. 

)lANE. SHRI-

~~ <Aimiual l'roeedute (Amaldmenl) 

CoGsideratiaa or clautet. 1946, 195J -6J. 
198J. 1984. . 

I 

I 
I 

I , 
i 

I 
I 
I 
I 
I 

I 

RAO, DR. RAMA-
Motion r, IrO€rellS Report of Ph e Year 

Plan for 1953-54. 3954. 
Resolution re 1- reficem's P'roclamation r •• 

Andhra. 426, 491-96, 508. 
RAO, SHRI P. R. 

Andhra Stat,. Legislature (De:egation t~ 
Fowers) Bill-
Consideration of c:au!es. 1740-41. 

RAO. SHRIP.SUBHA-
Hindu Minorit)· and Guardianship Bi1I-

Motion to concur in recQmmeruiation of 
Rajya Sabha \0 join lbe Joint Com-
minee. 2334, 2335-43. 

Prcven'he Delenlion (Amendment) BilI-
Consideration of clauses. 2749, l773~ 
li7S. 

Railway Convention Committee-
'Reso:uti()n reo Repor! of--. 3010-J2. 

Rulillll by Mt.Deputy-Speake! (5hri M.A. 
Ayyangar) re.-
An amendment proposing to make: 

peJ:manenl an Act intended to be of 
temporary cirection, is outside the 
scope of a Bill 2773, ::I17~. 

RAO, SHR! SESHAGJRI-
!>anands for Supp1emantry Grant$ 
J 954-5S-And.hra-
Capital Outlay on Irrigation. 3203-01. 
ECucatiou. 3::103. 
lrri~ation-

Mo!ion to reduce the DemanJ-
Pailure to bring Janas under 

wet culthlltion from waters of 
1 UI18abhadra Project. 3201-03. 

RAO, SHRI T. B. VITIAL- ' 
Andhra Stale Legislature (De~egation of 

Powers) Bill-
Motion for lea\e to introduce. 1490. 
Motion to consider. 16119, 1695. 

J\.rrest of Shri RishaDg Keishing. 3983. 
Buooess of tI'.e HOIne-

AJlccation of Time for Government 
legWath e aDd other busincllS. ) 654. 
J6S6. 

Delimitation Commis~ifJn (Ammdment) 
Bill-
Motion to consider as reponed by 

Select COIr.,mittec!. 3849. 
Motion rl. progress Repon of Fi",e Yeer 

Han for 1953-54. '995. 
P",'mti\'e Detentioo (Amendment) Bill-

Motion)O consider. 2389,2648. 
Am ndmmf to ciJ'culale and refer to 

Select Committee. 2648. 
Resolution rl. StatUtory bOdy tocontro) 

and iupenise Go~'emment indultlial 
undertaking.. 3::123,32 3<4. Y.ll'A . 

•• 7/~ li 
RAYALASEEMA- •. 11",lqqf. 
- DemaDdt for Supplen.fJIt1lO GM\s.19~4-

~c-Andbra- ,1-.' ;" :;)! i; Ht. 
Capital Outlay cn Irrifatim;r~; 

Motion-:l*:,IfjCI~ It.IlIii' ,"tI 
DiJW'~8n1"'ydley,...Iy-.,c Va-
irrigtiil6liial ~_e&-:tiW"~t. 33i9-

--, ........ - - ... ~.-.-.-•.. - , .. ' .-~ 
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REDDY, SHRI RAM:CHANDRA-

Andhra State Legislature (Delegation of 
Powers) BilI-
Notion to consider, 1670-77. 
Consideration'of clauses. I7-P. 

Business of the House. 3580. 
Committee on absense of Members from 

Sittings of the House-
Motion ,., S 'venth Report. 3844. 

DeJDBnds for Supplementary Grants, 
J954-S5-
Grants-in-Aid to States. 3 [34-3S 
Iudu~trie!-

Motion to reduce the D .:mand-
Construction and functions of the :Ex-

port Promotion Councils. 3[33-34 
EXport Promotion Councils. 3133-34 
Mu1ti-purpo'le River Schemes-

Monon to reduce the Demand-
Slow progress of investigation of multi-

purpose river schemes eSJKCia1IY flood 
control investigations. 31~5-36. 

Working of multipurpose proJecu.313S-
36. 

Demands for Supplementary Gnnts, 
I9S4-SS--~hra--
Cepital Outlay on Irrigation. 3319-23-
IrrigaTion. 3319-23. 
Police. 3323-25. 

.Motion,., Prolress Report of Five Year 
Plan for 19~4-S4' 3951. 39j6-60. 

Prevention of bisqualification (t'ar1iament 
aDd Pm 'C' States Legislatures) Second 
Amendment BilI--

Motion to consi:ler. 3386. 
J'rtyentive Detention (Amcnclment) BiIl-
. Motion to consHer and amendments 

to c:ircu ~ate and to refer to Select 
Co'IUDittce. 2S6o-64, 

Tea (Second A:nendment) Bi'I--
Mo:ion to consider. 28u-23. 

RP..DDY. SHRI K.C.-
Resoluliou ." Sla'urQfy body to control 

and sup~f\"i!!C Go Jernment industrial 
u;;ifrukings. 3218, 3229, 3234, 323S, 
326S-71• 

REDDY, SHRI VISWANATHA--
Deli'nitation Co nmisslon (Amendment) 

001--
Motion to consider as reporto:d by 
the Se'cc: Conmittee. 3848,3849, 
3850. . 

Deman,\s for Supp)e-nentary Grann.1954-
5S-Anjl1ra. 3%00, 3~03:-O7. 
Capital Outl,y on Im:;anon, 3203-o~, 

3~07· . . 
District Administration and Mi~cclUne-

00' ~zoS-06. 
lrri. atlon-

Motion to rejuce the De-nand-
Failure to bring lands under WLt culti-

"alion fro."1l water.; of Tungabbadra 
Project. 32"3-05, 32°7. 

Railway Conven ion Com"1li~t~ 
Rew1ution ,.11 Report of ---. 3046-50. 

REPUGEE(S)-- ( .. 
S" "Di'p'aceiJ Person ~) . 

REFUGEE CAMP(S)-
Demands for supplementary Grams, 954 

-SS-
Expenditure on DispllK:ed persons-

Motion to reduce the Demand-
Foreign of disparsals from camps for 

rehabilitation. 3ISI. 3188,3:&16. 
REGISTRATION OF FGRHIGHBRS. 

ACT-
Declarations of Examption under --

Laid on h Table. 2159-60-
REHABILITATION FINANCE ADM 

NIS.TRATION-
Report of-

Laid on the Table. 2161. 
REPORT(S)-

Committee of Privilegcs-

Motion ,.e -- of Joint Sittin. 5 of 
Committees of Previlelcs of both 
Houses. 377O-Sz; 

Committee on Absence of Members from 
the Sittings of the House-

Motion ,.e Sixth - 1927-29. 
Motion ,., Seventh -. 3141-44-
Presentation of Sixth -. 179--. 
PreSCDtlltion of Seventh --. 3696. 

Committee on Private Members' BiDs 
and Resolutions-

Motion,.e Thirteenth--. 1157-71.. 
Motion Fe Founccnth --. 51S. 
Motion ,., Fifteenth -. II7z- 0 

:&474-75. 
Motion ,., Seventeenth -. 247S-
Motion FII Eighteenth -. 322Z, 
Motion "11 Nineteenth --. 4069-75 
Presentation of FolUte:nth - Z69 
Presentation of Fifteenth -. H8. . 
Presentation of Sizteenth --. I5IZ.. 
Presentation of Sevente~nth _. 2161 
Presentation of Eighteenth - 2913: 
Presentation of Nineteenth -36\16. 
Motion ,., Progress -, of Five 

Year Plan for J953 -54. 3696-3788, 
3788-38z5. 391:&-82, 3990-4011.. 

Motion Fe - of Commissioner far 
Soheduled Castes and Scne.iuled 
Tribes. 4013-69.' 

- of Ninth Annual meetinl of 
Boards of Governon of International 
Monetary Fund and International 
Bank for Reconstnlction and De-
velopment-Laid on the Table. 1357. 

--of Rehabilitation FiI1lll1ce Adnd-' 
ni.tration-Laid on the Table. 2161. 

--of Tari ff CommissiOn on automo bon leaf "pring induSttf IIld Go-
vernment re!lOlution thereon-o-Laid 
on the Table. 7. 
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REPORT {S}--cmItd. 
---of Tariff Commission on retention 

prices of tinplate and Government ~
solution and. 51ateUl.eJIt thereon-Laid 
OIl th~ Table. 6-7. 

--on meetings of the Consultath'e 
Committee on Economic Development 
in Squth and South East A.sia-Laid 
on thc.Table. 1357. 

Tari1r Commission's on zip fastener, sew-
ing m.sclUnes and pickers industric:sj 
and Ministry of Comm_~ and ~U8-
try Resolutions etc. thereon-Laid on 
the Tab.e. 1790-91. . 

Resofutions rc.--ot Railway Convention 
Commirtee. 2916-3028. 

RESERVE AND AUXILIARY AIR 
FORCE ACT RULES-
Notification making atnendmems iu-

Laid on the Tahlc. 3837. 
llESIGNATION OF MEMBER (S)--: 

--of S~ti Vijaya Lakshmi. 328J. 
RESOLUTION (S}-

---n. Report of Railway Convention 
Committee (AdDplfd) • .:z916-)QaS, 3031-
61i. . 

-n. appointment of a 1.8\\ Commi-
ssion. (WiUldr=.,,). 564. 1853-1914-

---n. creation of a D~partment for 
~Ifare of Scheduled Castes and Sche-
duled Triocs. 3271-80. 

-- rI. enhar.ce expon dUlY on tea. 
(Adpotfd). 646-72. 

-- reo President'S Proclamation re. 
ADd ra. (AtWpUti). as amendc4 409-
516. 

-- re. removal of Speaker. CN-fOIiwd). 
3281-3309. 3398-3456• 

-- N. sc:cwit): of service to Government 
anployees. (N"aJiwd). 516-6.4-

-- n. Statutory body to supenise and 
c:onuoI Government industtial under-
takings. (N'6fUiwd). 1914-16, 3.122-
71. 

RESOLUTION (5) OF MINISTRY e-of Tariff Commiaion GIl autOmo-
W1c leaf spring industry and Govern-
ment --thcreon-Laid on the Table. 7. 

Report of Tariff Commissiclll on retention 
prigcs of tinplate and Government-
and r.bc autauent thcraID-Laid GIl me 
Table. 6-7. 

Tarift' CommisUoIlS Reports GIl zip 
fureuer. lCWina ID8C.bines and 
picken industrieI; and Miniltry of 
<.ommaa: and incIuctty RMOkUiooa 
thcreoo- Laid on the Table. 1790-91. 

RETENTION PRIce (5)-
Jb:pon of Tariff Commmion on--of 

TInplate and Geverument retOlarion 
and StaICmcDt dIerocm-Laid on the 
Table. 6-7. 

JlBTRENCHMBNT-
IdotioD for. Adjour.ament-

- of eepoy dub of Army C>rdtIan« 
Cotpe. 25]5-38. 'l677-79. 

RISHANG KEJSHING, SHRl-
Artdt of -- 3983. 
R~o:ution re removal of f'peaer. 3440. 

RUBBER (PRODUCTION AND MAR-
KETING) AMENDMENT BILL-
E\"dence tendered before Se'e·~t Com-

mince on -- Laid on the TobIe. 8. 
ue allO under "Bill (5)." . 

RULE(S)-
Air COTporation -- 1954-Laid on the 

TNble. ~685. . 
Notific:ation making amendmenll In 

Reservl and Auxiliary Air Force Act-
Laid on the Table. 3837. 

Norificat'on makimz further amendment 
to CineUl.llIograph (Ccwonhip) -
1951-Laid on the Tab'e. 1791. 

Notification ,.. atnendment to Delhi Road 
Transpo,t AUlhority (Advisory Council) 
Rules, 19S1-Laid on the Table. 947. 

Notifications makintz atnendm'nts in MI-
neral Conc:er.ion Rules, 1949 - Laid 
on the Table. 31S8. 

RULING(S)-

," /. 

By Mr. Deputy·Speaker (Shri M. A. 
AyyaIllar)- • 
An maendment propOl!1nt1 to mue per-

manct an Act intended to be of 
tempm:uy duration. is outside the 
scope of a Bill. 2773 ... 7~. 

By Mr. Speaker (Shrl G. V. MaVllIan-
tar)- .-J~ __ I 
In CMe of amendments touching u .. a .... 

Bills only such of them are adaliNible 
as come within the u;ope of the 
Am~ Bills. 698'701, 702, 708-
09,709-11. 

s 
SARA. SHltI MEGHNAD- • 

Motion r •• Economic Situation. 3S48·SIl. 
3S99,3~36so. , 

Motion ,.. Ptogre!Is Report of Pive Year \ 
Plan f~ 1953-S4 3743. 310»-09 \ 
~. 4006· ..-J 

~AHA YA, SHRI SYAMNANO~?",'" 
Code of Criminal Proccdare' (Amend-

ment) Bi1!-
Moticm to comlder as reported '" 

JaiDt Conunittee and am~ to 
circulate and to recommit to Joint 
Committee. 139. 

Morion to adjf\U'ft contidention. 139. 
Indian Tariff (Tbird Ammdm~nt) 

Bill-
Motion to conaid... :J86J. 286S, ~. 

Preventive Dcte:ation . (AmeadIDoa() 
Bill-
CorWderation 01 clau~. 2765. 

Resolution r •. removal of Speaker. 343" 
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',. SAHITY Ii AKADEMI-
, Note oo-_nd its activities-Laid 

\ 

on the Table. 1517. 
SAHU, SHRI RAMESHWAR-

DeHmitlltion Commission (Amendment) 
BiU. 
Motioo to consider-

Amendments to refer to Select Com-
minee.3377. 

;AIGAL, SARDAR A. S.-
Calling attention to supply of news to 

private enterprise by P. T. I. and U.P.I. 
3837. 

Code of Criminal Procedure (Amendment) 
BiII-
Consideration of clauses. 

Delimitation Commission 
BiIl-
Marion to consider. 
3355· 
Amen1menH to refer 

mi tee. 3348, 3355. 
IMian Meiical Council 

Bill (by -,.-]-

1327. 
(Amendment) 

3340, 3348 

to Select Com-

(Amendment) 

Motion to refer to Select Committee. 
4100--10,4111, 4112, 4115-16. 

Motion to adjourn debate. 4117. 
Motion re Economic Situation. 3488. 
Motion re Report of Commissioner fof 

ScheJu'e;l Castes and Sc;heduled 
Tribes. 4025. 

Re~o~tion re removal 01 Speaker. 3305' 
lAMAr-'TA, SHRI S. c.-

Coffee Market Explmsion (Amendment 
Bill-
Motion to pass, as amended. SII. 

Resolution •• removal of Speaker. 3433. 
SATYAGRAHA MOVEMENT-

Motion for Adjournment-
-- in Manipur. 1783~. 

~A TI' AGRAHIS-
Calling attention to lathi-charge on --

in lJnphai, Manipur. 3OZ~31. 
SATI'AWADI, DR--

Motion re Report of Commissioner for 
Schedu~ed Cutes and Scheduled 
Tribes. 4031 -32· 

SCHEDULED CASTES AND SCHEDUL-
EDTRmES--
Motion " Report of Commissioner for 

Scheduled Castes and Scheduled 
Tribes. 4C I 3-69. 

Resolution ,., creation of a Department 
fer welfare of --. 32 71-80. 

SEA CUSTOMS ACT-
Notifications under--Laid on the 

Table. 8, 1792, 3409, 3695. 
SSCURITIES CONTRACfS (REGU-

LATION) BIU.-s .. under ·'Bi1I(I)". 

SEN, SHRDMATISUSHAMA-
Women's and Children's Institutions 
Licensing Bill (by Shrimati Uma Nehru]-

Motion to consider. 251'7, 2SZG-2I.J 
SEPOY CLERKS-

Motion for Adjournment..... 
Retrenchment of-of Army Ordnance 

Corps. 2535-38. 
SERVICE, SECURITI' OF 

Resolution re -- to Government emp-
loyees. (NegaNfJeQ). 516-64-

SEWING MACHINE INDUSTRY-
Report of Tariff Commission re conti .. 

nuance of protection to -- a,nd 
Government Resolution etc. thereon 
-- Laid on the Table. 1790-91. 

SHAH, SHRI C. C.-
Resolution ,., appointment of (a Law 

Commission. 1869-75." 
SHAH, SHRI M. C.-

Andhra Appropriation BiII-
Motion for leave to introduce. ~338z. 

3383. 
Motion to consider. 3383. 
Motion to pass. 3383. 

Appropriation Accounts of Railways for 
1952-53, Parts I and II - Laid on the 
Table. 3987. 

Appropriation (No.4) BiIl-
Motion for leave to introduce. ]220. 
Mot on to consider. 32.21. 
Motion to pass. 3221 

Audit Report, Railways, 1954-
Laid on the Tab'e. 3987. 

BaiRnce Sheets and Review of Working 
of Railway Collic:ries and Statements 
01 all-in-cost of cOal etc. for 1952-53 
--Laid on the Table. 3987. 

Block Accounts, Balance SheetS and 
Profit and Loss" Accounts of Railways 
for 1952-53 --" Laid on the Table 
3987. 

Demands for Supplementary Grants. 
19).4-55. 3086--92. 
Capital Outlay of the Ministry of 

Rehabilitation. 3089 I 

Ministry of Food and Asricu1ture. 3105. 
Demands for Supplementary Grants, 

1954-55--Andhra. 3195, 3199, 
3200, 3318, 3325-27. 
Capital outlay on Electricity Schemes. 

3305-27. 
Blcctricity. 332J-.27. 

Notification under Central Excise and 
Salt AI:t., 1944 -- Laid on the Table. 
2913· 

Report of Ninth Annual meeting of Boards 
of Governora of International 
Monetary Fund and International 
Bank for Reconstruction and Develop-
ment -- Laid 0 the Table. 1357. 

'Report on meeting. of the Consultative 
Committee on &oIlOll1ic Developmalt 
in South and South East Asia- Laid 
OIl the Table. 1317. 
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SHAH, SHRI M. C.-COfttd. 

Securities Contracts (Regulation) BiU-
Motion Cor leave to introduce:. 3989. 

3990· 
Statement showing Demanba for Supple-

mentary Grants. 1954-SS-Laid on 
the Table. 2685. 

Statement showing Dcmanda Cor Supple-
mentary Grants. 1954-SS-Andhn..-
Laid on the Table. 2686. 

SHAH, SHRI R. N.-
Motion r, Progress Report of Five Year 

Plan Cor 19S3-54- 3947-S1. 
SHAH, SHRIMATI KAMLENDU MATI-

Code of Criminal Procedure (Amend-
ment) Bill-
Consideration of clauses. 1414-16. I 

Demands for Supplementary Granta. 
1954-5S-

_ Communications (IncludiJla Nanoual \ 
Highways). 3141-42. 

Preventive Deumion (AmaadmcDt) \ 
Bill- . \ 
ConsideratioD of cleuIcs. 275S-S8. 

SHARMA. PANDIT BALKRISHNA-
Delimitation Commillion· (Ameodme:nt) 

Bill-
Motion to CODSider. 334J. 3344. 

Resolution r, removal of Speaker. 
3385-86. 

SHARMA. PANDIT 1(. C.-
Code of Criminal Proc:cdure (Amendment) 

Bill-
Motion to c:onsidcr IS reported by ~oint 

Committee and amen4menta to arcu-
late and to r~t to Joint Com-. 
mittee. 3U--z:;l. 

Motion to adjourn CODJideratioD. 31 J-:t3. 
Consideratioo of clauses. 954, 966-67. 

u67.1317. I-4U, 1447,1565-70. 1586. 
1818. 2026. Z04O .. ' 

Motion to PUI, as amended. 2179, 
2 199. ~ 

Hindu Minority and GuardiaIblp ~ 
Motion to CODCIlr in nawnmendltioo of 

Rajya Sabha to joiu the ]o1pt Com-
mi.ttee. 3316. . 

.Motion r, ~ Report of Five Year 
Plan for 1953-S4.. 3913 •• ' '.... 1 I'IeYentive Detention (AmcMmeot) 
BW-
Motion to consider and ammcfmeat' to 

rircuIate and to Iefv to Select Cam-
mittee. 26Il, 2638, 2630-36. 

Motion to paSI. 2800. 
ResoJutiOD,., Statutory body to CIO.QlrOI 

.uJd • Govermncot iodusuiaI 
~3233-

SHARMA, SHlU D. c.-
Committee 011 AbIeDCe of MemberI from 

.ttinp of the Houle. 
Motion,., SegeDth Report. 3I4J..p. 

SHARMA, SHRI D. C.-coIfld. 
Dem.mda Cor Supplementary Grant.. r-

1954-55-
Capital Outlay of the Miniatty of ~bi

Iitation. 3146-48. 
Ministry of Information and Broadcast- ~, 

ing-
Motion to redu~ the Demand-

Function and composition of the soci-
ety proposed to be repstcred IIDdec 
the Societies Registration As:.t. 
3161-62. 

Other Capital Outlay of the MinistrY of 
Food and Agriculture-
Motion to reduce the Demand-
Import and sale oC SIItpIJ'. 3148-49. \) 

3159-61. 
Shortfall in the indi~us production of 

sugar. 3148-49, 3159- 61. '\-
Demands for Supplementary GtImta. .' 

1954-S5-Andhra- ,~ 
Education. 3209. -. 

Hindu Minority and ~; -' 
. Bill- > 

Motion to COIICUI' in re<lOIJIrIICIIdtion ( 
Rajya Sabha to join the Joint Con, " mince. 2373-76. 22&>-84. \ 

Indiam Medical Council (Ameodmem' 
BiD [lry StII'dar A. S. SQizall--
Motion to refer to Select Committe!: 

4110, 4113. 
Motion re Economic Situation. 3569. 
Prevmtioo of Free, FOR1ed or Compul-

lOrY Labour Bill [by SIrri D.C. S'--J-
Motion to circuJak. 4117-31, -4lUo 

4133, 4124-26. . 
Preventive Detention (Amendment: 

Bill-
Motion to consider and amend"",," to 

circulate and to refer to Select 0.-
mittee. 2641. 

Prohibition of ~ and _ of 
Vanaspati Bill rby SIrri ~ SiaAraJ-
Motion to exmsider. 2488. 

Women's and Chi1dreD', Inatitutioaa 
Licenaing Bill [by S/tri,..; u_ 
NehnlJ- , 
Motion toc:onsider. 2523-27. 

SHARMA, SHRI NAND~ 
HiDdu Minority and Guardianahip. Bm-

Motion to OOIIQJr in recoDunepda'mD of 
Rajya Sabha to join the Joint Commit-
tee. 3350. 

Preventive Detention (Amendment) 
Bill-
Motion to c:onsidu and &rneQdmcnta to 

refer to Select Committee and 10 
clrc:ulate. 2.471. 

Motion to put. 37119---9+ 
SHARMA. SHRI R. c.-

Preventive Detention (Amcodnwat) 
BiU-
Motion to consider and amendmeDtI 10 

cUcu1ate, and to refer to Select C0m-
mittee. 2649--s6. 
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SHASTRI, SHRI ALGU RAI-
Motion r, Progress Report of Five Year 

Plan for 1953-54. 3807, 3809. 
Resolution r, removal of Speaker. 3406, 

3407, 3411, 3424, 3430. 3436, 3437. 
SHASTRI, SHRl B. D.-

Prohibition of Manufacture and Sale of 
Vanaspati Bill (by Shri Jhulan SinhaJ-
Motion to consider. un-14. 

SHASTRI, SHRI L. B.-
Business of the House-

Allocation of time for Government legis-
lative and other business. 1656. 

Railway Convention Committee-
Resolution r' Report of --. 2916-19 

2937. 2963. 3052~6. 

SINGH, SHRI R. N.-
Delimitation Commission (Amendment) 

Bill-
Motion to consider-

Amendment. to refer to Select Com-
mittee. 3359. 

SINGH. SHRI T.N.-
De1imitation Commission (Amendment) 

BiII-
Motion to consider. 3342. 3343, 3344, 

3345. 3346, 3353· 
Amendments to refer to SeIcct Com-

mittee. 3346, 3353. 
Mlltion to consider as reported by the 
"Select Committee. 3853, 3860, 

3866-70, 3897· 
Consideration of clauses. 3901, 3902. 

39030004, 3905-06· 
Government Premises (Eviction) Amend-

ment Bill-
Motion to consider. 16. 
Amendment to refer to Select Commit-

tee. 65-70. 
SINHA, DR. S. N.-

Motion r, Pro&reIS Report of Five Year 
Plan for 1953-54. 3951. 

Preventive Detention (Amendment) 
Bill-
Motion to consider and amendments to 

circulate and to refer to Sc1ect Com-
mittee. 2707-14. 

SINHA, SHRI JHULAN-
Prohibition of Manufacture and Sale of 

Vanupati Bill [by] --. 

Motion to consider. 2490, 2491. 
SINHA, SHRI NAGESHW AR PRASAD-

Code of CriminaJ Procedure (Amendment) 
Bill-
Consideration of c1auscs. lIla, 1247-,0. 

·SINHA. SHRI NAGESHWAR PRASAD 
-~""" Indian Penal Code (Amendment) Bill 

[Inm"tlon of nn.D Semon :194 13 : by-)-
Motion to circulate. 4094-96, 4097. 

Motion to adjourn debate. 4098. 
Prohibition of Manufacture and Sale .r 

Vanaapati Bill (by Shri JIaIlan Sw.aj-
Motion to consIder. 2490. 

Resolution r, appointment of a Law 
Commisaion. 1861, 1881- 83. 

SINHA, SHRl SATYA NARAYAN-
Business of the House. 3578-79. 

Allocation of time for Government lqit-
Iative and other bUlinell. 16,a, 16n. 
16S4, 1657-,8. 

Allocation of time r. Report of Railway 
Convention Committee. a539 

Order of Government business. 2914-IS-
Purport of Government Billa proposed to 

be introduced in a Sesaion. 13'. 
Statement r, Order of Govemment 

Business. 2804-05. 
Consolidated Statement Ihowin& action 

taken by Government on .... rioua 85lur-
ances etc. liven during the Eighth Sea-
lion, 1954 -- Laid on the Table:. 
3835-36. 

Delimitation Commiuion, Final Orden 
Nos. 17 to 19 -- Laid on the Table. 
133· 

Joint Statement by President of Feder 
People's Republic of YUiQSlavia and 
Prime Minister of India. 3832-36. 

Motion r, allocation of time. '71. 
Motion re a11ocation of time for Code of 

Criminal Procedure (Amendment) 
Bill. 138, %67. 

Order of Government businesa for remain-
ing part of the Session. 2043-44. 

Resolution r, removal of Speaker. 330,. 
Statement No. III showing action taken 

by Government on various suggestions 
made during the Fifth Session 1953 
--Laid on the Table. 1915-18. 

Supplemcutary Statements NOl. XXII. 
XXI. XXII. XVII. XII. VII and I 
.howing action taken by Government 
on various assurances etc. given duriDi 
First Session. 1952. Second Selsion, 
1952. Third SesSion. 1953, Fourrh Ses-
sion, 1953, Fifth SessioD. "1953. Sixth 
Session. 1954. Seventh Session, 1954 
respectively--Laid on the Table. 
265-66• 

Supplementary Statements Nos. XXIV. 
XXIII. XXIV. XIX. XIV, IX and III 
showing action taken by Government 
on various assurances etc .• given during 
First Session. 195%, Second Session, 
1952, Third Session, 1953. Fourth 
Session. 1953. Fifth Session, 1953. 
Sixth Session, 19S4 and Seventh Session 
1954 respectively -- Laid on the 
Table. 2912-13. 
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Supp)ememary Smemenu Nos. XXV, 
XXIV. XXV, XX. XV, X ad IV 
mowiDg actioD akeD by Govermnellt 
OD various allU1"8.aCe$. etc., gi Veil 
dudDg Pint Session, 1952. Sec:oDd 
SeasioJ1, 1952, Third Salion, 1953. 
Pounh Sesaion 1953. Pifth Seaaion, 
19S3. SiKth Session. 1954. Sev,nth 
Setsion, 1954 respec:tively-Laid 
on the Table. 3835-36. 

SINHA, SHRIMATI TAlUCBSHWARI-
Motion,.. Progress Report of Five Year 

PIIID for 1953-54- 3753-58 
Preft:I1tive DdeDtion (AmeIIdment) 

Bill-
Motion to consider; and am~Ddments to 

c:irallate aDd to rder to Select Com-
miuee.2720-27. 

Railway Convention Committee-
~ Resolution,.. Report of-. 3036-41. 

(SINHA. TH. JUGAL KISHORB-
lDdUSthii Diij)Uta(1WH:iil!tiitilt) BiU-

Modon to c:ansider. 2896-97. 
SINHASAN SINGH, SHRI-

Code of CrimiDIl Procedure (Amendment) 
BiD-
Consideration of clauses. lIaS, :: 11 11, 

1547. 
Disc:ussioD ,.. admissibility of amend-

menta. 701-02. 
Railway Convention Committee-

Reso'u·jon ,.. Report of --. 30IS-2O. 
3021~. 3054. 3056. 

Raolutioll r, Statutory bod)' to control 
aDd sup:ervise Go\-ermnent industrial 
UDd.ertakiDgs. 3232· 

SIVA. DR. GANGADHARA-
Reto'ution r, President's Proclamation 

,.. ADdbra. 414,476-77. 

SOCIBTIES REGISTRATION (ANDHRA 
AMENDMENT) ACT, 1954-
s. UDder "President', Ac:ts ,.. Andhra." 

SODHIA. SHRI K. C.-
Committee on Private Members' Bills 

aDd Resolutions-
Motion r, Thirttenth Report. 1159-64-

lDdlan Penal Code (Amendment) Bill 
(~ of NftI S=- 53 A:--by-]-
Motion for leave to intro<'uc:e. U81. 

Tea (5ec:oDd Amendment) Bill-
Motion to consider. 2Sz3-24. 28:z 5 -26. 

SOMANA. SHRI N.-

Code of Criminal Prtadure (Amendment) 
Bit!-
Comidcntion of clsu1leS. 12SO-S:Z. 

1317. 
Coffee Market Bspansion (AmeDdment) 

Bill- -
Motion to connJer, as reported by 

Select Committee md amendment 
to circu.late. 744-51. 

SOMANA, SHRI N.~tmrd. 
Coffee Market &pansion (Amendment) 

BU'--coIIld. 
Motion to consider as reporled by Select 

Committee & amendment 10 circulate-
_Id. 

Molion to adjourn consideration. 744-51. 
Consideration of clauses. 80S. 

SOMANI, SHRI G. D.-
Mo;ion ,.. Economic shuation. 3644-49-

SOUTH AND SOUTH EAST ASIA-
S. "Asia South md South-East". 

SPEAKER MR. (G.V. MAVALANKAR)-
Resolution r, removal of Speaker. 32SI-

3309, 3398-3456. 
Rullilg by-

In case of ameadmenu touchiDg origi-
nal BiUs only such of them an: 
admissib'e as come within the scope 
of the Amending Bills. 698-701. 702, 
708--09. ~09-1I. 

SPECIAL MARRIAGE liILL, 19S:Z-
Su under "Bi'l(s)" , 

SPECULATION-
Calling attentiOD to speculative acti .. ity ill 

tea export rights. 3580-82. 
SHRI VENKATESWARA UNIVERSITY 

(AMENDMENn ACT. 1954-
S. under "President's Act ,.. Andhra." 

SRIVASTAVA, SHRI JWALA PRASAD-
Death of --. 3029. 

STATEMENT(S)-
ConsolidaT<'1i - showing action u.ken 

by Government on various assurances 
e:c. given durina the Eighth Session 
1954-Laid on the Tab'e. 3835-3&. 

Joint-by President of Federal People'. 
RepubUc of Yugoslavia and Prime Min-
ister of India. 3832-36. 

R port of Tariff Commission on retentioo 
prices of tinplate and Government res0-
lution and - thereon - Laid 
on the Table. 6-7. 

---on action taken or proposed to be 
taken by Goverument on 'be recom-
mendations adopled by the Interna-
tional Labour Conference at its thirty-
sixth Session, June 1953 -- Laid on 
the Table. 2835-36. -r, alleged association of Minister 
with a bank. 26~ 

-- r, decisions of SecoDd Meeting of 
Central Flood Control Board -- Laid 
on the Table. 3988. 

--", hun'1'er s'me by policemen ill 
Weat Benpl. 3459'-61. 

-- r~ or: en Cor jeeps and other Defence 
Stores p'aced abroad. 3577·,8. 

-- "" ratification of convention (No. 26) 
concerning MiDimum Wage Pinn, 
Machinery adop-ed by International 
Labour Conference at its Eleventh. 
Sesaions, 1928 - Laid on the Table 
3835-36• 

-- r, recommendations of Preas Com· 
mbslon -Lald on (he Table. 3695. 
- showing Bills passed durin, S "enm 
Se,rioa., 1954 and assented to by the 
Preddeou- laid on the Tab~e 5-6. ----------------------
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STATEMENT (S)-Contd. 
-_howing Demands for Supplementary 
Grants, 1954-55 - Laid on the Table. 
2685. 
--showing Demands for Supplementary 
Grants, 19';4-55 -- Andhra--
Laid on the Table. ~686. 

Supp'ementary --- Nos. XXII. XXI, 
XXII, XVII, XII. VII and I showing 
action taken by Government on various 
assuranc~s etc., given during First 
Session, 1952, Second S .ssion, 1952, 
Third Session, 1953, Fourth Session, 
1953, Fifth Session, 1953. Sixth Session. 
1954 and Se\'enth Session. 1954' res-
pectively -- Laid on the Table. 
265-66. 

Supp'e'TJentary -- Nos. XXIII. XXII. 
XXIII. XVIII. XIII, VIII and II, 
showing action taken by Governmrnt 
on \'arious assurances,. etc.. given 
durin g First Session. 1952, Second 
Session, 1952, Third Session. 1953, 
FoUrth Session, 1953. Fifth Session. 
1953. Sinh Session. 1954 and Seventh 
Session, 1954 respectively -- Laid on 
the Table. 1358. 

Suppl'mentary -- Nos. XXIV. XXIII. 
XXIV, XIX, XIV. IX. and III, 
showin\!.' action taken. by Government 
on various assurances, etc.. given during 
First Session. 1952. Second Session. 
1952. Third Session, 1953. Fourth 
Session. 1953. Fifth Session. 1953, 
Sixth, • Session. 1954, and Seventh 
Session. 1954 respectivdy--Laid on 
the Tab!e. 2912-13. 

Supplementary -- Nos. XXV. XXIV. 
XXV. XX, XV. X and IV ~howing 
action taken by Go':ernment on 
various assurances. etc.. gi ;en during 
First Session. 1952, Slcond Session, 
1952, Third Session, 1953, Fourth 
Session. 1953. Fifth S 'ssion, 1953. 
Sixth Session. 1954, and Seventh Session 
1954 respecti.-ely -- Laid on the 
Tab'e. 3835-36. 

Supp'ementary -- No. III showing 
ac-ion taken by Government on various 
sugge;tions mad" during the Fifth 
Se~sion. 1953 -- Laid on the Table. 
2912-13. 

STATISTICAL DATA-
Statistical Information re Preventive 

D.tenation Act -- Laid on the Table. 
:U59-

STATUTORY BODY(IES)-
Resolution ,.. - to control and supervise 

Goiernment industrial undertakings. 
1914-16• 3222-71• 

STRIKE(S}-

Motion for AdjoUl'llm':nt-
BIIDIt e~ployees' --. 1918-25, 

SUBRAHMANYAM, SHRI T.-
Discussion f'tI admissibility of amendmeatJ. 

705-06. 
Motion re Progress Report of Five Year 

Plan for 1953-,54. 3771-76. 
SUGAR-

Demands for Supplementary Grants 
1954-55-
Other Capital Outlay of the Ministry 

of Food and A~ricu'ture--
Motion to reduce the D mand-

Controlled distribution of - in 
West Bengal. 3152,3217. 

Import and sale of-. 3086, 3095-
96, 3105-07. 3148-49, 3152, 
3159-61, 3162-67. 3171-73. 
3182-86, 3217. 

Shortfall in the indigenous produc-
tion of - 3086, 3095-96. 3105-
07. 3144-45, 3148-49, 3152, 
3159-61. 3162-67, 3171-73, 
3182-86. 3217. 

SUGGESTIONS FROM MEMB~ 
Statement No. III showing action 

by Government on various suggestions 
made during the Fifth Session, 1953 
-Laid on the Table. 2912-13. 

SUNDARAM. DR. LANKA-
Andlua StaIC Legislature (Delegation of 

Powers) Bill-
Motion to consider. 1662, 1664-65. 

1669, 1672, 1675. 1682-90. 1691-
93, 16g8, 1701, 1703. 1707, 1723. 
172 7. 
Consideration of clauses. 1729, 1733-

34, 1736, 1737, 1738• 1739J 1741. 
Motion to pass, as amendea. 1747. 

Business of the House-
Allocation of time for Govtrnment 

Legislali\'e and other business. 1653. 
Purport of Government Bills proposed 

to be introduced in a session. 134-35. 
Code of Criminal Procedure (Amendment) 

Bil'-
Motion to consider as reported by 

Joint Ciimmittee and amendmtnts 
to circu!ate. and to recommit to 
Joint Committee, 572-82. 

Motion to adjourn consideration 572-
82. 

Committee on Private Members Bill 
and R solutions-

Motion r. Fifteenth Report, II79. 
Indian Tariff (Third Amendment) Bill-

Motion to consid'r. 2840,2843.2145. 
2846-50,2851.2858,2860.2861,2863, 
2864,2865.2867. 

Motion to pass. 2868-69. 2872, 2874-
Motion f'tI economic situation., 3612, 3614, 

3620• 3643. 3652• 
Preventive Detention (Amendment) 001-

Motion to consider and amendmentll te 
circu'ate and to refer to Select 
Committee. 2563. 

Rai'way Convention Committee-
Reso'urion r, Report of-2920, 2929-39. 

Resolu'ion f'B President's Proclamation 
re Andhra. 4lo-n, 424. 458-63. 

Resolution r, removol of Speaker. 3289. 
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SUPPLEMENTARY DBMANDS FOR 
GRANTS. 1954-55-

SN "DeDllndl for Supplementary 
Grant. 1954-5S." 

SUPPLEMENTARY DBMANDS FOR 
GRANTS, 19S4-S5-ANDHRA -. 

S. "Demands for Supplementary 
Granu. J9S4-5S - ADcibra." 

UPPRBSSION OF IMMORAL TRA-
FFIC AND BROTHELS BILL (b1 
SJrinuzj M~tko>-
s. UDder ''Bill(.)''. 

SUPPRESSION OF IMMORAL TRAFFIC 
IN WOMEN AND GIRLS BILI-
S. UDder "BUl(s)". 

SURBSH CHANDRA. DR.-

IIIdiaD Medical Coundl (AmeDdmeot) 
Bill [by SllTtlm A.S. SailalJ-

Mo:iOll to refer to Select ComDUttee. 
4106, 4111-n, 4113. 4116-

MotiOn ,.. eQ)D()IDjc aitultioa. 3637. 
Motico ,.. Propel. Report of Five 

Year Plan (or 1953-5+ 37». 3818, 
3952, 39S3. 3969-72. 
Pre't'ClJliyc Dctattioo (AJJM!!!dmmt) 
Bill-
Motion to CODJidcr. 23740 2378. 

SWAllAN SINGH, SARDAll-
Gov-erumalt Praniace (Eviction) A.meIld-

mcnt Bill-
Motion to c:oDS.idcr. 11-17. 

Amendment to refer to Select Comm-
ituc. 340 ,0, 63-64, 76-81. 

T 

TANDON, SHRI-
Motion ,., BcoDomk situation. 3630-39 . 

TAPIOCA STARCH AND FLOUR-
Callins attention to ban on export of --

291,-16. 
TARIFF COMMISSION-

Report of -- on automobile leaf 'pring 
industry and Government resolution 
thereon -- Laid on the Table. 7. 

Report of.-- on retention prices of tin-
plate and Government resolution and 
atatcmeDt thereon -- Laid on the 
Table. 6-7. 

__ 'a Repona on Zip fastener, aewina 
machines and picker industries; and 
.Min.i~ of Commerce and Industry 
Re.oIuuons ck., thereon -- Laid on 
the Table. 1790-91 • 

TARIFF PROTBCTION-
S" "Protection". 

TAXATION LAWS (EXTENSION TO 
JAMMU AND KASHMIR) BILL, 19~4-
S,. under "Bill(a)". 

TBA-
Calling attention to apeculative actirity 

in -- export rights. 3S80-82. 
Resolution r, enhanced Qport duty CIA 

(tfdoIud). 646-72. 

TBA(AMENDMENT) BILL[ASPASSI!D 
BY RAJYA SABHA]-
Su under "Bill(Il)", 

TEA (SECOND AMENDMENT) BILL-
s" under "Bill(s)". 

TEl< CHAND, SHRI-
Code of Criminal Procedure (Amendmuu) 

Bill-
Consideration of clauses. 901o()5, 918, 

919, 944,1008- 15, 1316, 1318, 1383, 
1388, 1404, 1411, 1412, 1431-39 
14S5, 1461, 1499-1Soo, 1578-85,1607 
1624,1631,1776,1812-15,1816,1817-18, 
1819, 1820, 1821, 1822, 1823, 18a4, 
1827-29, 1840, 1842, 1841. 

Motion to pass as amended. 2192,2303 
Government Premises (Eviction) .'\mend-

ment Bill-
Motion to CODaider-

Amendment to refer to Select Com-
mittee. 43-52. 

Hindu Minority and Guariiianship 
Bill-
Motion to concur in recommendation of 

Rajya Sabha to join the Joint Commit-
tee. 2257-64, 2266, 2304, 2314, a317-

Indian ConvertS (Regulation and R gis 
tration) Bill (by Shri JlthaW ,1ohri}-
Motion {or leave to introduce. 4080-81, 

4082. 
Pre'Verltive Detention (Amendment) Bill-

Motion to consider. 2382. 
Motion to CODIider and amendment 

to circulate and to refer to Select 
Committee. 2466-69,2662. 

Prohibition of Manufacture and Sale of 
Vanaspati Bill [by Shri Jhulatt SiMD)-

Motion to consider. 2481. 
Resolution re appointment of a Law 

Commiasion. 1894, 1903-07· 
Resolution rI President's Proclamation 

r, Andhra. 496-502. 
Women's and Children'. IDititutioas 

Licensing Bill [by ShritMti UIfUI 
N'''"'l-Motion to consider. 4089, 4093· 

TBLKIKAR, SHRI-
Code of Criminal Procedure (Amendment) 

BilI-
Motion to consider u reported by Joint 

Committee and amendments to c:i,rQj-
late and to recommit to Joint 
Committee. 609-15. 

Motion to adjourn consideration. 609-15 
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THIMMAIAH, SHRI-
Motion re Report of Commissioner fot 

Scheduled Castes and Scheduled 
Tribes. 4037, 40~9. 

Preventive Detennon (Amendment) 
Bill-
Motion to consider; and amendmentl 

to circulate and to refer to Select 
Committee. 2400. 

Resolution re appointment of a Law Com-
mission. 564, 1854-60, 1913. 

THOMAS, SHRI A.M.-
Code of Criminal Procedure (Amendment) 

Bill-
Motion to consider as reported by joint 

Committee -- and amendments to 
circulate and to recommit to Joint 
Committee. 171-72. 

Motion to adjourn consideration. 171-72 
Consideration of clauses. 1013, 1014 

1029-30, 1395, %049, %II5. 
Motion to pass, u amended. ::1" 

3171-77· 
Coffee Market Expansion (Amendment) 

Bill-
Consideration of clauses. 800. 

Committee of Privileges-
Motion re Report of Joint Sitting of 

Committees of Privileges of both 
Houses. 1780. 

Demands for Supplementary Grants, 
1954-55· 3070, 3079-80, 3080-86. 
French'Establishments in India. 3079-80 • 

• Industries-
Motion to reduce the Demand-
Constitution and Functions of the Ex-

port Promotion Councils. 3080-85. 
Export Promotion Councils. 3080-85. 

Other Capital Outlay of the Ministry of 
Food and Agriculture-
Motion to reduce the Demand-
Import and sale of sugar. 3086. 
Shottfall gin the indigenous production 

of BURr. 3086-

Evidence tendered before Select Committee) 
on Rubber (Production and Marketing 
Amendment Bill -- Laid on the 
Table. 8. 

Indian Tariff (Third Amendment) Bill-
Motion to consider. ::837, ::840, ::852-57 

Motion r, Economic situation. 3545' 
3559, 3574-76, 3583-87. 

Preventive Detention (Amendment) 
Bill-
Motion to pass. 2798, ::801. 

Resolution re President's Proc1amation 
n Andhra. 470-76. 

Resolution r, removal of Speaker. 3414. 
Resolution re Statutory body to control 

and supervise Government industrial 
undertaltinp. 3~--46. 

THOMAS SHRI A. M.-cntrtd. 
Rubber (Production and Marketing) 

Amendment Bill-
Motion. to consider as reported b, Select 
CommIttee and amendment to circulate. 

850, 852-61. 
Consideration of clauses. 88,-89. 

Tea (Amendment) Bill [as passed by Rajya 
Sabhaj-
Motion to consider. 3395. 

Tea (Second Amendment) Bill-
Motion to consider. %8%0-22. 

THOMAS, SHRI A.V.-

Coffee Market Expansion (Amendment 
BiIl-
Motion to consider, as reported by 

Select Committee and amendment to 
circulate. 759-63. 

Moti<!n to adjourn consideration. 759-63. 
Resolutton re enhanced eli:port duty on 

tea. 663-65. 
Rubber (production and Marketing) 

Amendment Bill-
Motion to consider as reported by .select 

Committee and amendment to circu-
late.833-311 • 

TINPLATE-
Report of Tariff Commission on retention 

prices of -- and Government resolu-
tion and statement -- Laid on the 
Table. 6-7-

TITO, MARSHAL JOSIP BROZ-
Joint Statement by President of Federal 

People's Republic of Yugos1avia and 
Prime Minister of India. 3832-36. I 

TIWARY, PANDIT D.N.-
Prohibition of Manufacrure and Sale of 

Vanaspati Bill [by Shri !hulan SinAaJ-
Motion to conSIder. II94-I202. 

TRIPATHI, SHRI K.P.-
Industrial Disputes (Amendment) Bill-

Motion to consider. 2889-93. 
Motion ,e Economic situation. 3639-44. 
Tea (Second Amendment) Bill-

Motion to consider. ::816-20, ::828. 

TRIVEDI, SHRI U.M.-
Andhra State Legislature (Delegation of 

Powers) Bill-
Motion to consider. 1677, 1'689, 1118-34 
Calling attention to opium cultivation iD 
Madhya Bharat and Rajasthan. 3985," 

3986. 
Code of Criminal Procedure (Amendment), 

Bill-
Consideration of clauses. 901, 98::-87 . 

988, 989, 991 , 1549, 1555, 1510-78 
1589, 1606, 1609, 1917-19, 1980 
1981, %011, 2032-39, 2040, 2064,-6 
%065-66, 2066-68, 2147. 
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TRIVEDI. SHRI U;M.-coIIul. 
Demand1i for Supplementry Ormts, 

I9!14-55. 
lDdu~·_ 

Motion to reduce the Demand-
Construction and hlnction. of the 
Export Promotion Council .. 3097, 
1.098. 
Export Promotion Councik. 3097, 

3098. .. 
Hindu Minority IIIld Guardimsbip 
Bi'l-

Motion to concur in recommendation 
of Rajya Sabba tQ join the Joint 
Committ>e. Z248, 2251. ' 

lDduttrial Dhpute, (Amen:lm:nt) BiIl-
Motion to con~iJer. 2900. 

Preventive Det.ntion (Amendmc:nt) 
Bill-

Consikration of Clmses. 2165-70. 
Railway Con'entiCMl Com:nittce-
Resolution ,.. Repon of --. 2993-98. 

TULSlDAS, SHRI-
!Ddian Tariff (Third Amendment) 
BiIl-

Motion to con~:ler. 2843 .... 6. 
Motioa r, Economic situation. 3503' 

12. 
Motion r, Progress Repon of Five 
Year Plan for 1953-54- 3929-33. 

Railway Convention Committee-
Reso ution r, Repon of --.292:1-

29,3°59· 

TIJNGABHADRA PROJECT-
DemaDis for SuPP'emaltary Grants, 1954-
SS-- !mdhra -
Irrig8tWn-

Motion to re:luce the lJenqud-
Brandl chum 1 from 'I"ungabhadra 

High bl'd Channel to serve 
AnaDtapur and Dharamartram 
Taluks. 3210-11, 3212-140 3315-
16. 3329-30, 3378. 

Fai'ure to bring Imds under wet 
culti lation from war'n of --. 
3196. 3201-03, 3203-oS, 3207. 
3313-15. 3315-16. 3328, 3318. 

TURKBY-
Message from Pusidcnt of Grand NatioDal 

As&embly of --. 2161-62. 

TYAGI, SHRI-
/uailiary Territorial Force Bill-

Motion for leave to withdraw. 12%6-
21 .. 

Delimitation Commission (Amendmtnt) 
Bi'I-

Motion to consi1er-
Ameud.'T\eJ1ts to mer to Select 
Con:unirree. 3341. 3351. 

Hindu Minority and Gwirdianship 
BiD-

Motion to conc::ur in rcc:ommendafion 
of Rajya Sabha to join the Jo;nt 
Co:nmi<~. 2240. 

TYAGI SHRI __ ul. 

Motion for A 1joumm'2lt-
Hun.er strike 01 po'icemen in West 
~lal and cal:lng in of military. 
2909.' .. 

Motion r, Pro~~; R 'pon of Five Year 
Plan for 1953-54. 3769.3913,3924. 

U 

UlKEY. SHRI-
De'imitatioo r" ___ ' • Bill- ~ ... SSlOD (Amendment) 

Motion to cousiJer-
A.nen ~ments to refer to Select Com-

mittee. 3317. 
UNITED BANK OF INDlA-

State. nents 1" a leged association of Minis-
ter with a Bank. 2686-92. ' 

UNITED PRESS OF INDIA-
Cal.ing alteDti~ to supp:y of news to 

pnvate ent rpnse by P.T.I. md--. 
383"-40-

UNIVERSITY GRANTS COMMISSION 
BILL-
S" under "Bill(s)"_ 

UNTOUCHABIUTY (OFFENCES) 
BILL-

Evidence on --, 1954 -- Laid on 
the Table. 3695. 
S" also under "BilI(s)". 

UPADHYAY, PANDIT MUNISHW.AR 
DATT-
Code of Crim1na1 Procedure (Amend-

ment) Bill-
Motion to consider .s reponed by 
Joint Commi tee aDd amendments to 
circulate and to r ;commit to Joint 
Com:nittee. 323-36. 

Motion to adjourn consideration. 
323-36. 

Consijeratioo of clauses. 1039-48, 
1128-33, 1334-40, 1418, 1564, 1565. 
1590. 16JJ, 1764, 1177. 1936-38, 
1962-65, 1966-67. lOOo-oS, 2125-31. 

Delimitatioo Comminion (Amendment) 
Bil-

Motion to consider. 3343. 3444, 
3351,3355-56• 3559, 3360-6~s. 3375. 

Amendments to refer to Seec:t Com-
mittee.3351, 33.5.5-.56, 3359. 3360-65. 
3315. 

Motion to con'lider as reported by 
the Se1eet Committee. 3818,3879-83. 

Hindu Minority IIIld Guardianship 
Bi'l-

Motion to concur in reciJlll "endalion 
of Rajya Sabha to join the Joint 
Committee. 2251, 22.5:1, 22~3. 2254-

Resolution r, appointmenl of a Jaw 
Cotnmi'll'ion. 1884-91. 

Reso'uioo ,. .ec;urity of SC!I"\'icc to Gov-
ernment employees. 517-24. 
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(ISHNAV, SHRI H.G.-
Code of Criminal Procedure (Amendment) 

Bill- " 
Consideration of clauses. I II I, 1318. 

\LLATHARAS, HRI-
Code of Criminal Procedure (Amendment) 

Bill-
Motion TO consider as reported by Joint 

Committee-' 
Amendment to circulate. 105, 

106-21. 

imASWAMY, SHRI-
~tiOD re Progress Report of Five YeaW 
"~Plan tor 1953-54. 3715-16. 3720. 

"'on re Report of Commissioner for 
, cheduled' Castes and Schedu:ed 
\ 'tribes. 4033-34. 40 36. 

PR.'entive Detention (Amendment) 
JiP- ' 
i¥otion to ~onsider and amendments to 
, , r fer to Select Committee and to dr-
,culate. 2435-39. 
<, 

ErtYUDHAN, SHRI-

~ Market Expansion (Amendment) 
'1_ 
tion TO cODsider. as reported by Se'ect 

," Committee and amendment to dr-
l cula!. 739-44. 
~ ion to adjourn consideration, 739-44-i Tariff (fhird Amendment) Biil-

'on to consider. 2867. 
'rial Dispul S (Amendment) Bi1I-

, 'ion to consider. 2878, 2881, 2884, 
., .'2886-88, 2897, 
~ for Adjournment-
~pri..~hment of sepoy c:erks of Army 
~dnance Corps, 2537 • 

. , re Progr ss ,Repon of Five Year ri" for 1953-54- 3698,373 1,3793-97, 
913, 3954, 3990, 40JI. 

'on re Report of Commissioner for 
" edu~ed Castes and Schedu'ed <., ·;,es. 4014, 4017, 4018, 4024, 4031, 

,'" i4Q35-~6, 4050, 4052. 

~'Venavc Delention (Amendment) 
f11-

Motion to consider and amendments to 
.~ circulate and to refer to Select Com-
',' mitte '. 2583, 2584, 2735. 

Riilway Con','ention Comminee-
Reso'ution re Report of -- 3028, 

30 32-36. 
Rubber (ProduC'ion and Marketing) 

Amendment BiII-
Motion to consider as reponed by 

Select Comminee and amendment to 
circulate 86 I -6 7. 

'JiNKATARAMAN, SHRI-... 
Andhra State Legislature (Delegation of 

'Powers) Bill-
" Motion to considet. - 1668. 

VENKA TARAMAN, SHRI-Contd. 
Code of Criminal Procedure (Amendment) 

Bill-
ConsideratiOD of clauses. 991-99, 

1025, 1297, 1319-20, 1378, 1379, I398-
1414, 1461, 1475, 14Ho. 1527, 1528, 
1542-43, 1777, 1778, 1799-1804. 1805-
06, 1807, 1810, 1821, 1822, 1825-26, 
1834, 1844, 1847, 1852, 1930, 1938, 
1939, 1940, 1948, lOO9, 2025,2045-46, 
2051,2058,2070, 2098, 2Il5-18, 2138. 
214R,2151. 

Motion to pass, as amended. 2156, 
215!1. 2158• 

Coffee Market Expansion (Amendment) 
Bi1I-
Motion to consider, as reported by 

Se ect Commit,ee and amendment te 
circulate. 751-59. 

Motion to adjourn consideration. 751-
59. 

Hindu Minority and Guardianship 
BiIl-
Mojon to concur in recommendation of 

Rajya Sabha to join the Joint Com-
mi,tee. 2240. 

VERMA, SHRI RAMJI-
Demand for Supplementary Grants, 

1954-55· 
Ministry of Food and Agriculture 3105. 

VIDYALAN~ SHRI A.N.-
Motion re Progress Report of Five Year 

Plan for 1953-54. 3809-15. 
Railway Convenlion Committee-

Reso:ution re Report of -- 2g67-73. 

VIJAYA LAKSHMI, SHRIMATI-
Resignation of -- 3281. 

VYAS, SHRI RADHELAL-

De'imitation Commission (Amendment) 
Bi:I-
Motion to consider-
Amendments to refer to Select Com-

mittee. 3357. 
Preventive DetentiOD (Amendment) 

Bill-
Motion to consider and amendments to 

circulate and to refer to Select Com-
mittee. 2596.2657. 

Resolution re Statuoory body to control 
and supervise Government industrial 
undertakings. 3252. 

W 

WAGE(S)-
Statement re ratification of convention 

(No. 26) concerning Minimwn Wage 
Fixing Machinery adopted by !n'ema-
tional Labour Conference at the E e enth 
Session, 1928 -- Laid on the Table. 
3835-36• 



LOX SABHA 

WEST BENGAl-
Demands for Supplementary Gnnts, 

1954-55-
Other Capital Outlay of the MiDistry 
of Food and Agricut1ure-

Me'ion to reduce the Demand-
Controlled disllt"butioD of sugar 

in.-315z, 3Z17. 
Motion for Adjummc:nt-
H~ strike of -poIicemc:n ill - and 

caUiaa ill of military. Z907-11, 3153-sa. 
StataDeDt rf buDger strike by poIic:emc:n 

ill -. 34S9-6J. 
WOMEN'S AND CHILDREN'S INSTI-

TUTIONS LICENSING BILL-{bJ 
S1trfttuj M~] 
Su WIder "BilI(:!)". 

WOMEN'S AND CHILDREN'S INS 
TUTIONS LICENSING BILL 
(by R""-ti UtrIII Nmu,)-
Su UDder "BiIl(I)". 

'I' 
YUOOSLA VIA, FEDBRAL PBOPLI 

RBPtJBLIC OF-
Joint Statement by Pre!ddeDt of-
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